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 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  Sreaxen  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Ceiling  on  Gold  and  Gold  Ornaments

 +

 *555.  SHRIMATI  SAVITRI
 SHYAM:

 SHRI  ONKAR  LAL  BERWA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  propose
 to  fix  some  cefling  on  keeping  of
 Gold  and  Gold  ornaments  by  an
 individual  ot  a  family;

 (b)  if  so,  the  salient  features  there-
 of;  and

 (c)  when  and  how  it  is  likely  to
 come  into  force?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  fINANCE  (SHRI
 PPANAB  KUMAR  MUKHERJEE):  (a)
 to  (c).  There  is  a  proposal  made  to
 Government  to  impose  a  cethng  on
 privete  pésetesion  of  gold  ornaments
 and  artities,  But  there  are  constitu-
 tional  and  afiniinistrative  difficulties
 in  inspéaitig  Foch  a  ceiling  The  mat-

 ane
 Gitigideration  of  Govern

 5005  Lg—t,

 श्रीमती  साबित्री  श्याम  श्रष्यक्ष  महोदय
 माननीय  मंत्री  जी  ने  मेरे  इन  का  बड़ा  साथा-
 रणता  उत्तर  दिया  है  |  उन्होंने  इत  में  यह
 जरूर  बतलाया  है  कि सरकार के  सामने  प्रपोजल

 है  लेकिन  अपने  प्रश्न  के  (बी)  भाग  मे  मैंने

 पूछा  था  कि  उस  के  सलिए  फीचर  क्या  हैं
 --इस  का  उन्होने  उत्तर  नहीं  दिया  ss.

 शायद  महोदय  भाप  पूछना  क्‍या  चाहती
 2?

 श्रीमती  सावित्री  क्या  :  मैं  प्रभी  प्रश्न

 पूछती  हुं---इस  देश  के  लाकर  में  जो  सोना
 था  पैसा  पढा  है  जिस  का  कोई  प्रोडक्ट

 एक्शन  नहीं  है  कोई  डीबी रह  नही  है---क्विनी
 सोना  इस  देश  के  प्रति  व्यक्ति  के  पास है  और
 कितना  उस  मे  से  स्मग्त्ड  है  कितना  ब्लैंक
 मार्केट  के  पैसे  से  लिया  हुजरा  है  कितना  सही
 पैसे  का  खरीदा  हु  है  ।

 अध्यक्ष  महोदय  :  यह  भाव  बसे  पूछ

 रही  है  कितना है  ड्राप  अपने  सवाल  में  पूछा

 है  कि  सालिग  लगाती  है  या  नहीं  लगाती  है  ।

 ,  औसती  लीची  क्या:  यूंतो  हम  सभी

 जानते  हैं  कि  राज  चोर  बाजारों  का  पेसा  कहा
 जा  रहा  हँ--बड़ी  बडी  बिल्डिंग्स  में  लय  रहा

 हें  कौर  सरकार  से  रुपया  जा  रहा  हे--क्या
 मंत्रो  जी  बतलायेगा  कि  ऐसा  पैसा  कितना  हैं

 SHRI  PRANAB  KUMAR  MUKHER-
 ‘JER:  The  hon,  lady  member  has  sug-
 gested  that  some  ceiling  should  be  im-
 posed  on  the  ornaments  800  possession
 of  gold.  Already  in  my  reply  ]  have
 said  that  a  proposal  is  under  the  con-
 sideration  of  the  Government.  But

 the  same  time,  there  are  site
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 difficulties,  both  administrative  and
 constitutional  in  imposing  such  a
 ceiling.  All  these  matters  are  under
 the  examination  of  the  Govermnsena.
 About  the  quantum  of  gold,  how  much
 of  it  was  purchased  by  black  money,
 etc.,  I  do  not  know  whether  it  is  quite
 relevant  to  this,  te  fe

 ओलती  सावित्री  श्याम  जब  गोल्ड  कन्ट्रोल
 इस  देश  मे  लागू  हुआ  था  दब  उधा  प्रतीक  सी लीग
 रखी  गई  थी-परिवार  के  स्त्री  शायद  400
 ग्राम  झोर  इंडीव्जुश्नल  के  लिये  2८00  ग्राम  इस
 के  बाद  जितना  हो  उस  केा  डीजल  नरेशन  करना
 पडता  था--ऐग  प्राचीन  उस  कानून  में
 था।  में  जानना  चाहती  ह्  कि  गोर्ड  कन्ट्रोल
 के  बाद  भारत  के  कितने  लोगो  ने  सोने  का
 दिवलेपरेशन  किया  और  कितना  ने  नहीं
 किये।  ?  जिन्होंने  नहीं  किया  न्य  प्स्द्ध
 सरकार  ने  क्‍या  एक्शन  लिया

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE.  The  ceiling  in  966  per  family
 was  4000  grammes  per  family  and
 2,000  gm  per  individual  This  is  not
 primary  gold;  this  is  gold  used  in
 ornaments  But  regarding  the  actual
 number  of  people  who  have  filed  re-
 turns,  for  that  specific  question,  I
 would  require  notice.

 थी  हुकम  गद  कछवाय  सरकार  के
 द्वार।  समय  पर  स्वर्ण  के  बारे  मे  जो  वक्तव्य
 जाता  रहता  है  भर  पालिसी  बनती  रहती

 है  उस  से  लोगो  मे  भ्रम  फैला  हुआ  है  ।  इस
 मय  सरकार  के  विचाराधीन  जो  प्रस्ताव  है
 मर बार  उस  के  बारे  में  भ्रन्तिसम  निर्णय  कब  तक
 खेलेगी  ?  कोई  ऐमी  लिसी  बने  जो  स्थायी

 हो--क्या  इस  के  बारे  में  सरकार  विचार
 कर  रही  है  ?

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  There  is  no  question  of  creating
 any  panic.  It  has  been  clearly  ex-
 plained  that  the  proposal  came  to  the
 Government  but  there  are  certain
 difgculties  and  in  reply  to  the  main
 question  I  have  already  stated  that.
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 भी  हुकम  जल्द  कछुवाण:ः  कब  तक  भ्रान्ति
 निर्णय  बार  लेगे,  कितने  साल  लगेगे---  क

 सास  लगाया,  दो  सल  लगेगा--कब  तक
 निर्णय  होगा  ?

 अध्यक्ष  महोदय,  बताये  जी,  इन  की
 तसल्ली  कीजिये  t

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE  It  is  difficult  to  quantify  and  885
 the  time.

 SHRI  R.  8,  PANDEY:  A  very  ium-
 portant  question  was  put  by  the  hon,
 lady  Member  with  regard  to  ceiling
 on  gold.  May  I  «now  whether  Mr.
 Mohan  Dharia  once  upon  a  time  moot-
 ed  the  idea  that  per  family  the  ceil-
 ing  might  be  i0  tolas  and  may  I  know
 whether  the  Government  has  taken
 steps  to  impose  the  ceiling  and  bring
 in  a  Bul  m  the  House?

 SHRI  PRANAB  KUMAR  MUKHER-
 Jee  Then  Member  referred  to  Shri
 Mohan  Dharia's  suggestion  I  have
 already  said  that  this  que:tion  as  well
 as  other  proposals  which  he  gave  were
 under  consideration.  There  are  cer-
 tain  difficulties  in  implementing  that
 proposal  and  that  is  why  it  is  under
 detailed  examination,

 THE  MINISTER  OF  FINANCE
 (SHRI  ट,  SUBRAMANIAM):  May  I
 adq  that  gold  is  a  very  sensitive  ques-
 tion,  particularly  with  regard  to
 ladies  I  am  glad  that  an  hon.  lady
 Member  has  taken  a  very  so-called
 progressive  view  “ut  there  is  a  good
 deal  of  opposition  particularly  from
 the  women  section  with  regard  to  the
 celling...  (Interruptions)  We  have
 to  take  note  of  that  before  taking  any
 decision  in  regard  to  the  imposition
 of  ceiling.  All  these  aspects  will  be
 taken  into  consideration  before  g  final
 decision  is  taken  on  this,

 SHRI  N.  K.  SANGHI:  May  I  know
 when  the  Gold  Control  Act  was  first
 brought  in  the  country  only  five  tolas
 of  gold  could  be  kept  and  the  rest  had
 to  be  surrendered  to  the  Government?
 Hag  that  been  repealed?
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 SHRI  ए  SWBRAMANIAM:  Even
 now  nobody  is  entitled  to  keep  any
 quantity  of  primary  gold.  That  is
 prohibited,  not  even  five  988  of  pri-
 ™mary  gold.  With  regard  to  ornaments
 my  hon.  ladies  colleague  gave  the
 ceiling  with  regard  to  declaration.
 Even  then  there  is  no  ceiling  with
 regard  to  possession;  beyond  a  cerioin
 ceiling  a  declaration  will  have  to  be
 anade.

 PROF.  MADHU  DANDAVATE;  The
 hon.  Minister  in  hig  reply  to  the  main
 question  said  that  the  Government

 had  before  it  a  proposal  for  imposing
 a  ceiling  on  gold  vut  that  in  view  of
 practical  difficulties  they  have  not
 been  able  to  move  forward  with  this
 poposa]  for  a  ceiling,  I  should  like  to
 know  whether  it  is  not  a  fact  that  «
 number  of  black  money  holders  are
 utihsing  their  black  money  for  the
 purchase  of  gold  ang  one  of  the  diffi-
 culties  is  that  you  do  not  want  to
 embarrass  the  black  money  holders
 and  that  ig  why  you  are  not  imple-
 menting  the  proposal?

 SHRI  C.  SUBRAMANIAM:  As  far
 as  the  possession  of  gold  ornaments
 is  concerned,  once  we  are  able  to
 trace  them  in  the  form  of  ornaments
 or  in  the  form  of  gold,  then  they  have
 to  explain  the  source  from  which  they
 purchased.  Therefore,  there  is  no
 question  of  any  soft  corner  for  smug-
 alers;  I  do  not  know  from  where  that
 soft  corner  comes,  but  not  from  the
 Government  any  how.  We  shall  take
 all  the  necessary  steps  for  the  purpose
 or  dealing  with  the  smugglers  either
 in  the  form  of  gold  or  in  other  forms
 of  wealth.

 weet  सहोदरा बाई  राय  :  मलरी  जी  ने
 कहा  कि  रोने  क  विरोध  महिलाओं  ने  किय।
 है  तो  यह  बीरोद  शहर  बानी  महिला प्र ों
 तेज  ही  किया  हो  देहात  को,  महिलाओं
 ने  रहो  क्‍यों  कि  उन्हे  सोने  की  ज्यादा  जरूरत
 सध बी  है  श्र  वक्‍त  जाते  पर  सोने  को  मजा
 कर  उस  का  काम  चलता  है  t  इसलिये  देहात

 को  सहि ला मो के  लिये  जेवर की  अधिक  से  झ्र धिक
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 छूट  होनी  चाहिये  ।  दस  बारे  में  झा  कौनसा

 कहना  है  ?

 भ्रध्यक्ष  महोदय  बरच्छा  मशविरा  दिया”
 आज  ने  ny

 SHRI  PRANAB  KUMAR  MUKHER-
 JEW:  We  shall  take  that  into  conside-
 ration,

 SHRI  MURASOLLI  MARAN:  The
 hon,  Minister  has  stated  that  there
 was  a  proposal  to  bring  forward  a
 ceiling  on  the  possession  of  gold  and
 gold  ornaments.  Does  it  mean  that
 you  are  leaving  out  diamond  and  pla-
 tinum  and  other  precious  metals?

 meget  महोदय .  सवाल  गोल्ड  का  है  ।
 प्लेटिनम  और  डायमंड  के  बारे  में  फिर  पूछ
 लेना  ।

 वर्ष  1973-74  में  वसूल  किया  गया

 सम्पदा-शुल्क

 * 550.  को  विभूति  मिश्र:  क्‍या  वित्त
 मती  यह  बनने  की  १  पा  करेगे  कि

 (क)  व७  973-74%  दौरान  कितनी
 राशि  के  स्त पदा  शुल्क  के  निर्धारण  किया
 गया  तथा  उसमें  से  कितनी  राशि  वस्तुत  t

 वसूल  की  गई  ;

 ख)  क्या  सम्पदा-शुल्क  के  निर्धारण
 के  मामले  में  विभिन्न  पार्टियां  न्यायालयों  में
 झपील  कर  देती  हैं  उसके  फलस्वरूप  शुल्क
 की  वसूली  में  विलम्द  होता  है  ;  झोर

 ग)  यदि  हा  तो  तत्संबंधी  क़र्या

 को  सरल  बनाने  के  लिए  क्या  कार्यवाही  की

 जा  रही  है  :

 छ  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE:  (a)
 The  Estate  Duty  demand  created
 during  the  year  ‘1973-74  was  Rs.  il.42
 crores,  The  collection  out  of  current
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 demand  during  the  year  amounted  ९०
 Rs.  2.06  crores.

 (b)  and  (e).  The  Estate  Duty  Act,
 ‘1983,  provides  for  appeals  to  the
 varioug  appellate  authorities  such  as
 Appellate  Controller  of  Estate  Duty,
 Income-tax  Appellate  Tribunal,  High
 Court  and  Supreme  Court,  These  pro-
 visions  are  similar  to  the  provisjons  in
 other  Direct  Tax  Acts  and  are  intend-
 ed  to  provide  opportunities  to  the

 gerties
 at  dispute  to  prove  their  case.

 »  ली  विलुप्ति भिन्न  :  प्रत्यक्ष जी,  22.42
 कोड़  में  से  2. 06  करोड़  सरकार का  वसूल

 ,हुमा है  यात्री  i7,:8  परसेंट  वसूल  हूँगा  |
 तो  में  जानता  चाहता  हूं  कि  सरकार  ने  इस
 बात  को  महसूस  किया  है  कि  नहीं  कि  जितनी

 हमारी  डिमान्ड  है  उसमें  इतनी  कम  वसूली
 क्यों  होती  है  इसका  बया  कारण है  ?  झगर
 सरकार  को  कारण  पता  लगे  तो  सरकार  उन
 कारणों  को  दूर  करने  के  लिये  तेयार  है  कि

 नही  ?  यदि  हा,  तो  1953के कानून  में  सशि धन

 लाने  की  बात  सोच  रही  है  ?

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  There  are  certain  legal  impedi-
 nents  in  collecting  estate  duty  even
 after  its  assessment  and  the  hon,
 Member  has  correctly  pointed  out
 that  out  of  Rs.  3.42  crores  demand
 created,  the  reaj  collection  is  only
 Rs.  2.06  crores.  If  he  looked  into  the
 figures  actually  out  of  that  Rs.  2]  42
 sroreg  demand  created,  nearly  Rs,  6.44
 trores  were  disputed,  As  a  result  of
 that,  the  net  collectable  amount  is
 Rs.  4.98  crores  out  of  which  Rs.  2.05
 ‘rores  were  collected.  80  far  as  the
 ‘state  duty  assessment  and  realisation
 ire  concerned,  there  are  a  series  of
 somplicated  procedures.  Regarding
 treamlining  the  procedure,  as  I  have
 Uready  said,  it  is  under  the  conside-
 ration  of  the  Governmnt  and  we  are
 tying  to  bring  in  some  amendments
 o  bring  it  on  par  with  other  direct
 axes

 विभूति  निल  :  भव्य  जी,  झप  भी
 किसान  हैं,  में  जावरा  आहत  हुं  दादा  परदादा
 के  बनाने:  से  जधावम्दी  एक  रहते  और  पते
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 से  आदमी  लत  हुए,  रैंकिन  जलेन्दन्शी
 एक  के  साम  पर  हूँ  और  बह  सर  गया  ।  सर
 जाते  के  बाद  भी  सारी  जमीन  की  ह)...
 उस  के  नाम  पर  है  कौर  उस  पर  असेसमेंट
 कर के  जब  इन  के  प्राणी  जाते  हैं  कौर  कहते
 हैं  कि  तुम  हम  को  इतना  पैसा  दो,  तो  हं
 कहां  से  दे जब  कि  जमात  धौर  लोगों के  हाक
 में  है  ?  दूसरे  me!  कि किसान  को  इस  से  ज्यादा
 तकलीफ  होती  है  कि  उस  की  अमीन  पानी
 में  या  सूखे  इलाके  में  है  कौर  एक  मकान  में
 में  बहुत  से  लोग  रहते  है।  तो  खासतौर
 से  किसानों  की  सहूलियत  के  लिये  सरकार

 क्या  कुछ  सोच  रही  है  कि  इस  कानून  में  तर-
 मीम  करे  जिस  से  किसानों  का  हैरासमेंट  न

 हो  भौर  बागे  चल  कर  क्‍या  श्राप  चाहते  हूँ
 कि  Trottonto  से  पूछ  लिया  करे  कि  किसानों
 पर  जो  नोटिस  प्रति है  उन  का  असली  पता
 लगा  कर  बतायें  कि  भर सेस मेंट  ठीक  हो  रहा

 है  कि  नही  ?

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  There  are  some  difficulties  in  the
 assessment  and  even  after  assessment,
 in  the  actual  collection.  The  hon.
 Member,  while  making  some  sugges-
 tions,  has  himself  admitted  that  be-
 cause  of  these  procedural  difficulties,
 the  collection  ig  less  than  the  actuual
 demand  created.  We  are  looking  into
 it.

 aft  way  लाल  बाफकपाल  :  जब  भरोसा
 जी  भाई  वित्त  मंत्री  थे  तो  उन्होंने  संसद  में
 धोषणा  की  थी  कि  सम्पत्ति  शुल्क  और  मृत्यु
 कर  जिन्होंने  चुराया  उस  की  सूचना  भ्रमर
 कोई  देगा  तो  उस  को  इनाम  देंगे  ।  इस  मथन
 में  राजमणि  पालू,  बीकानेर  का  एक  करोड़
 का  केस हम  ते  दिया  वह  8  साल  से  चल  रहा
 है  ।  तत्काल  प्रधान  जस्  ते  उस  समय  के  पेपर-
 मैन  भी  wee  को  चुलाना,  26  लाख  का  सतत्
 कर  है  जिस  को  स्टेट  गवर्नमेंट  ने  निकाल
 कर  दिया  कि  है  जनता  है  लेकिन  हंस

 रसूल  नहीं  कर  करती,  |... ज  केस  ही  कर  सकता



 9  Oral  Anewere  AGRAHAYANA  29,  I696  (SAKA)

 है  ।  तो  उस  को  वसूल  करने  में  क्या  कठिनाई
 हों  रही  है.

 साया  सहीद :  भाप  मे  तो  एक  ऐसी
 केस के  बारे  में  कहा  ।  सवाल  जनरल  किस्म

 काबा  भगर  मंत्नी  जी  को  पताशो  हो
 बहा दें  ।

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  If  a  specific  question  is  put  I
 wih  deal  with  it,

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  The  hon.  Minister  in  his  reply
 stated  that  Rs.  .42  crores  were  asses-
 aed  for  estate  duty.  Even  though  more
 than  Rs.  4  crores  were  due  from  the
 assesseces,  only  Rs.  2  crores  and  odd
 were  paid.  What  about  the  balance
 of  Rs.  2  crores?  What  steps  were
 taken  to  realise  this  amount?  What
 are  the  names  of  those  assessees  and
 the  amount  which  they  have  to  pay
 to  the  Central  Government?

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  As  far  ag  the  arrangement  for
 realising  the  balance  estute  duty  is
 concerned,  ali  the  provisions  in  the

 Jaw  are  being  taken  up  to  realise  the
 estate  duty.  Regarding  the  total  num-
 ber  of  assessments  for  the  year  1973
 74,  I  can  give  the  figure.  It  is  of  the
 Order  of  28,225.  Out  of  these  28,225,
 how  many  have  paid  ang  how  many
 have  not  paid,  J  have  not  those  figures
 with  me.

 SHRI  0.  N.  TIWARY:  The  inherited
 Property  ig  an  unearned  income.  On
 unearned  income,  there  is  more
 income-tax  than  on  earneg  income.
 The  inherited  property  is,  in  a  way,
 @h  unearned  income.  Will  the  Gov-
 earment  take  steps  to  treat  it  as  un-
 earned  income  and  levy  tax  according
 t)  the  Income-tax  jaw?

 THE  MINISTER  OF  FINANCE
 (SHRI  ड्  SUBRAMANIAM):  Income-
 tax  is  different  from  estate  duty,  This
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 then  we  levy  estate  duty  and  that  is
 also  progressively  increased  according
 to  the  increasing  value  of  the  proper-
 ty  inherited.  ‘Therefore,  I  do  not
 think  we  can  apply  once  and  for  ell
 the  ptinciples  applicable  to  income, tax  to  the  inherited  property.  4 at

 Sick  Tea  Gardens
 *557.  SHRI  TUNA  ORAON:  Will

 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state  what  speedy  steps  Govern-
 ment  are  taking  to  open  the  closed  tea
 gardens  and  to  regularize  the  works  of
 sick  tea  gardens  in  North-Eastern
 region?

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  P.  CHATTOPADHYAYA):
 Proposals  for  amending  the  Tea  Act,
 im  regard  to  the  taking  over  of  the
 management  of  the  closed  and  sick  tea
 Sardeng  and  management  through  ap-
 Propriate  agencies  to  nurse  them  back
 to  normalcy  are  under  examination  of
 the  Government.

 att  zm  खराब  :  जिस  तरह  से  भागने
 सिक  टेक्सटाइल  मिल्ज  को  अपने  हाथ  में
 ले  कर  चालू  विया  है  उसी  तरह  से  आप  इम
 श्ग्ण  टी  एस्टडस  को  कब  तक  अपने  हाथ  में
 ले  कर  चलाना  चाहते  हैं  ?  ब्या  इसके  बारे  में
 बाप  जल्दी  कोई  कदम  उठाएंगे  ?

 PROF.  D.  P.  CHATTAPADHYAYA: I¢  is  under  active  consideration,  That
 is  what  we  are  precisely  considering now,

 aft  दूसरा  उत्तर  :  चाय  बागानो  में  काम
 करने  वाले  जो  शड्यूल्ड  कास्ट  ओर  ट्राइबल
 के  मजदूर  हैं  उसकी  जीविका  का  कोई  दूसरा
 साधन  नहीं  है  कब  ये  टी  गार्डन  बन्द  पड़े  हैं।
 मे  आनना  चाहता  हूं  कि  कितने  इन  जातियों
 के  मजदूर  इस  कारण  से  बेकार  हुए  है  भोर
 क्या  बाप  उनकी  रोजी  का  बन्दोबस्त  करेंगे  ?

 PROF.  9.  ह  CHATTOPADHYAYA:
 When  the  question  of  taking  over  of
 tea  gardeng  hag  been  considered,  ane
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 of  the  issue  under  consideration  is
 the  availability  of  the  gatden  labour
 in  the  garden  or  in  the  adjacent  drea.
 It  has  been  recommended  among  other
 things  that  when  these  gardens  are
 re-opened,  first  consideration  should
 be  accorded  to  these  labourers.  Many
 of  them  are  found  to  be  Scheduled
 Caste  and  Scheduled  Tribe,  people.
 Certaigly,  their  case  will  be  favour-
 ably  oonsiggred  when  we  re-open  the

 gardens,,  me.

 st  दूना  उपाधि  :  मेंने  पूछा  था  कि  जो

 बेकार  बैठे  है ंउनकी  जीविका  का  सरकार

 कोई  ब्रन्दोबस्त  करेगी  ?  ये  सब  मजदूर

 शैषमूल्ड  कास्ट  कौर  ट्राइ बस  के  हैं  -  विधान

 की धारा  46  के  भूसा  इनको  रोजगार

 डा  झपकी  जिम्मेदारी  भी  है,  इनकी  जीविका

 का  प्रबन्ध  करना  अ्रापकी  जिम्मेदारी  है।

 PROF,  9.  P.  CHATTOPADHYAYA:
 I  have  already  said  that  the  Govern-
 ment  is  fully  aware  of  the  problems.
 The  Government  is  sympathetic.  That
 is  why  the  very  question  of  re-opening
 the  gardens  is  being  actively  cons!-
 dered.  But  many  of  the  gardens  have
 remaineg  closed  for  0  to  38  years.
 Some  of  them,  on  examination,  have
 been  found  to  be  beyond  redemption.
 So,  many  of  the  labourers  of  the
 gardens  which  have  remained  closed
 for  0-I5  years  cannot  be  considered
 unemployed  in  the  sense  that  a  Sar-
 den  or  an  industrial  unit  has  closed
 down  just  now  and  the  labourers  have
 become  unemployed.  Many  of  them
 may  have  taken  employment  else-
 where,  I  cannot  give  the  exact  num-
 ber  of  unemployed  labourers  for  the
 last  one  decade  or  so,  But  I  can  &s-
 sure  the  hon.  Member  that  when  these
 tea  gardens  are  re-opened,  unemploy-
 ed  labourers  of  those  gardens  will  be
 taken  back  first.

 SHRI  JYOTIRMOY  BOSU:  Is  it  or
 is  it  not  a  fact  that  the  West  Bengal
 Government  was  making  repeated  re-
 quests  and  at  the  same  time  they  were

 DECEMBER  fo,  i974”
 |
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 even  forming  a  sort  of  eorporetinn  of
 their  own  in  order  to  take  over  or
 nationalise  the  sick  tea  gardens  and
 that  the  process  has  beén  going  on
 for  the  last  l}  years  or  so?  Is  it  also
 not  a  fact  that  the  Tea  Board  has  been
 strongly  in  favour  of  taking  over  the
 sick  tea  gardens  and  ig  it  also  not  &
 fact  that  due  to  the  interference  of  a
 particular  House  of  Calcutta,  namely,
 the  Duncan  Brothers  headeg  by  Mr.
 R.  P.  Goenka,  Mr.  K.  P.  Goenka,  efc.,
 the  nationalisation  process  has  76९०
 scuttled,  delayed  and  sabotaged?  *

 PROF,  D.  P.  CHATTOPADHYAYA:
 The  Government  of  West  Bengal
 thought  of  taking  over  one  or  two
 tea  gardeng  at  one  stage  under  the
 DLR.  But  it  is  well  known  that,
 unless  an  all  India  policy  regarding
 take-over  of  the  gardens  is  taken,  it
 will  be  very  difficult  for  one  State
 Government  to  take  over.  Regarding
 the  question  of  management,  for  ex-
 ample,  the  Assam  Government  has
 taken  over  the  management  of  certain
 gardens.  If  any  State  Government,
 whether  it  is  West  Bengal  or  any  other
 State  Government,  can  take  the  res-
 ponsibility  and  form  a  corporation  of
 their  own  for  running  and  managing
 these  things,  we  have  no  objection.
 But  the  all  India  aspect  of  the  things
 have  to  be  borne  in  mind.

 The  other  question  is  whether  the
 Tea  Board  has  desired  take-over,  The
 Tea  Board  is  aware  and  the  hon
 Member  is  also  aware—because  he  is
 very  Closely  associated  with  the  Tea
 Board—that,  without  amending  the
 Tea  Act  and  other  necessary  legisla-
 tion,  it  is  not  possible  to  take  over.
 So,  the  question  of  its  being  delayed
 or  scuttleg  does  not  arise;  the  hon.
 Member's  attributing  it  to  some  or
 the  other  House  is  very  unfortunate,
 unjustified  and  is  not  correct.

 SHRI  JYOTIRMOY  ‘BOSU:  I  have
 found  myself  completely  helpless  0
 the  Tea  Board  because  the  Tea  Board
 has  no  power,  although  it  is  consider-
 ed  to  be  some  sort  of  an  independent
 statutory  body,  and  the  anxiety  in  the
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 Tea  Board  has  been  almost  unanimous
 that  the  sick  tea  gerdeng  should  be
 nutionajised.  The  West  Bengal  Gov-
 earnment  wanted  to  do  so,  but  it  is
 Prof.  Chattopadhyaya  and  others  who
 are  putting  hindrances  on  the  way.

 SHRI  DINESH  CHANDRA  GOS-
 WAMI:  I  hope  the  hon.  Minister  wilt
 agree  that  taking  cver  the  manage-
 ment  of  the  sick  tea  gardens  is  not
 the  real  solution  because  once  they
 become  healthy,  they  will  have  to  be
 handed  over  back  to  their  owners.
 The  hon.  Minister  has,  at  various
 points  of  time,  assured  us  that  he
 would  try  to  bring  the  necessary
 amendment  to  the  Tea  Act  in  order  to
 confer  powers  on  the  State  Govern-
 ments  to  take  over  the  gardens,  May
 I  know  what  is  standing  in  the  way
 of  making  necessary  changes  in  the
 Tea  Act,  at  least  conferring  the  power
 on  the  State  Governments  to  take
 appropriate  action  to  take  over  the
 sick  tea  gardens  in  case  the  State  Gov-
 ernments  fee)  it  necessary  to  do  so?

 PROF,  D.  P.  CHATTOPADHYAYA:
 There  is  no  legal  bar  for  amending
 the  Act,  As  I  have  said,  that  is  pre-
 cisely  what  we  are  considering,  en-
 abling  the  Central  Government  to  have
 the  power  to  take  over  the  gardens,
 to  institute  an  inquiry  irto  the  liabili-
 ties  and  assets  of  the  sick  tea  gar
 dens,  The  problem  's,  before  we  bring
 about  certain  legislation,  certain  vital
 information  is  absolutely  necessary,
 namely,  the  liabilities  and  assets  of
 the  tea  gardeng  to  be  taken  over-
 Now,  those  investigations  are  over.
 We  have  now  a  clear  picture  of  the
 habilities  and  assets,  The  question  of
 legislation  is  being  actively  consider-
 ed  and  we  hope  that  we  will  be  able
 to  bring  the  necessary  legisletion  in
 the  near  future.

 SHRI  INDRAJIT  GUPTA:  Since  the
 Minister  has  just  now  said  that  the
 Preliminary  investigations  are  over,
 Would  be  kindly  tell  us  whether,  in
 the  Government's  view,  the  sick  tea
 Bardens  are  only  those  gardens  which
 have  actually  closed  down  or  do  they

 include  those  gardens  also  whose  cla
 sure  can  be  apprehanded  on  g0od
 grounds,  such  as,  financial  instability.
 failure  to  do  adequate  re-planting  and
 go  on  or  due  to  management  lapses,
 in  other  words,  That  is  the  first  part
 of  my  question—whether  these  sick
 gardens  mean  only  those  which  are  al-
 ready  closeq  or  will  it  also  include
 those  whose  closure  is  apprehended
 due  to  management  lapses?

 Secondly,  can  he  tell  us  how  many
 such  gardens  either  closed  already  or
 whose  condition  is  precarious  are
 there  in  this  north-eastern  region  of
 India  to  wmch  the  question  refers?

 PROF.  D.  P.  CHATTOPADHYAYA:
 The  critana  of  sickness  have  beet

 SHRI  JYOTIRMOY  BOSU:  As  is
 your  attitude  to  jute-growers.

 PROF,  D.  P.  CHATTOPADHYAYA:
 in  terms  that  if  a  particular  gar-

 den  suffers  losses  in  three  out  of
 five  previous  years,  it  is  considered  a
 sick  garden,  The  second  criterion  is
 if  the  garden's  produve  is  less  than
 25  per  cent  of  the  produce  of  the  ave-
 rage  produce  of  other  tea  gardens
 situated  in  the  same  district  and
 thirdly,  if  they  fail  to  fulfil  the  statu-
 tory  obligation.  These  are  the  three
 criteria  in  terms  of  which  sickness  75
 determined.

 Just  by  this  criteria,  43  gardens
 have  been  found  to  be  sick  and  on  a
 Scrutiny  it  was  found  that  out  of  these
 48,  3  are  beyond  redemption  and
 only  in  the  case  of  30,  we  are  consi-
 dering  taking  over.  The  take-over
 habihty  of  the  Government  would  be
 of  the  order  of  Rs.  8  to  70  crores
 and  we  are  thinking  of  taking  over
 some  earler  and  others  later  on.  Ini-
 tially,  we  would  need  Rs.  2  to  3  crores,

 SHRI  PILOO  MODY:  What  will  you
 do  after  taking  them  over?  ५

 SHRI  छ,  K.  DAS  CHOWDHURY:
 The  question  put  by  the  hon,  Mem-
 ber  and  the  reply  given  by  the  hon.



 whether  it  ig  not  a  fact  that  if  we
 take  the  all  India  picture  of  tea  plan-
 tations,  we  find  a  large  number  of
 uneconomic  gardens  on  which  hon.
 Member,  Shri  Indrajit  Gupta  rightly
 put  the  emphasis.  I  would  like  to
 know  the  definition  laid  down  by  the
 Government  for  cn  uneconomic  gar
 den.  The  uneconomic  gardens  in  the
 country  are  nearly  to  an  extent  of
 30  per  cent.  If  that  is  so,  is  the  Gov-
 ernment  also  considering  to  do  some-
 thing  for  the  betterment  of  these  un-
 economic  gardens  along  with  the  sick
 and  the  old  gardens  which  are  under
 consideration  of  the  Government?

 Secondly,  a  Task  Force  has  already
 submitted  a  report  nearly  nine  months
 ago  and  I  would  like  to  know  from
 the  hon.  Minister  what  difficulties
 stand  in  the  way  of  the  Government
 who  are  taking  an  unusually  long
 time,  to  get  this  Act  amended.

 PROF.  D.  P.  CHATTOPADHYAYA:
 I  have  said  in  response  to  the  ques-
 tion  of  Shri  Indrajit  Gupta  as  to  what
 are  the  criteria  of  a  sick  garden  ac
 cepted  by  the  Task  Force.  Shri  Das-
 chowdhury  is  referring  to  what  are
 caileq  uneconomic  tea  gardens,

 A  circular  or  a  sort  of  a  questioa-
 naire  was  issued  by  the  Tea  Board
 to  al!  tea  gardens  eliciting  informa-
 tion  arising  from  their  own  economic
 position.  Now,  in  response  to  that
 questionnaire,  many  tea  gardens--
 and  their  total  planted  area  is  23,033
 hectares,  that  is  nnearly  8  per  cent
 of  the  total  area  of  plantation—
 have  claimed  to  be  uneconomic
 They  have  claimed  to  be  uneconomic
 to  get  some  financial  advantages  and
 they  have  submitted  their  claims  but
 we  do  not  consider  them  so  and  we  are
 looking  into  the  matter.

 arding  the  second  question,  भा
 I  fens  giresdy  guubmitted,  tt  ts  teue
 the  ‘Task  Force  has  submitted  its

 tea
 gardens.  So,  it  is  not  that  we  are
 aleeping  over  the  issue.  We  are
 vely  considering  the  matter,

 Statutory  Rules  for  Supervisory
 Staff  of  SBL

 *558.  SHRI  VASANT  SATHE:
 SHRI  DHAMANKAR:

 Will  the  Minster  of  FINANCE  be

 pleased  to  state:

 (a)  whether  no  statutory  rules
 have  been  frame@  governing  the
 service  condition  of  supervisory
 staff  of  subsidiaries  of  State  Bank  of
 India,  despite  the  fact  that  there  is
 a  provision  in  the  State  Bank  of
 India  Subsidiaries  Act;

 (b)  if  so,  the  reasons  therefor;

 (०)  whether  the  Board  of  Directors
 ignored  the  provision  of  the  Act  to

 deprive  the  supervisory  staff  from
 the  security  of  service;  and

 (a)  what  steps  have  been  taken
 to  safeguard  the  interest  of  supervi-
 sury  staff  against  victimisation?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  to

 (c).  The  terms  and  conditions  ०

 service  of  the  supervising  staff  of  the

 subsidiary  banks  are  governed  in

 terms  of  Section  20)  of  the  State
 Bank  of  India  (Subsidiary  Banks)
 Act,  959  read  with  Section  50()
 thereof.  The  State  Bank  of  India  has
 reported  that  as  these  terms  and  con-
 ditions  are  not  the  same  in  ali  the

 subsidiary  banks,  it  ia  having  discus
 sions  with  the  AQ  India  Ofiicers
 Association  of  subsidiary  banks  wit?
 a  view  to  frame  uniform  regulations
 unde  Section  63  of  the  State  Bank  of

 India  (Subsidiary  Werks)  Act,  1989.
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 @  The  State  Bank  of  India  bas

 reported  that  disciplinary  procedures
 ‘Obtaining  in  the  gubmsdigry  banks  for
 the  supervising  staff  are  in  confurmity
 -with  the  principles  of  natural  justice.

 SHRI  VASANT  SATHE:  Sir,  is  the
 hon,  Minister  aware  that  as  per  Sec-
 tion  63  of  the  State  Bank  of  India
 Subsidiaries  Act,  i9$9  there  is  a  pro-
 vision  that,  with  the  approval  of
 Reserve  Bank.  in  respect  of  subsidiary
 banks,  the  State  Bank  should  make
 regulations,  not  in  consonance  with
 the  Act  and  the  rules  made  there-
 under,  to  provide  for  all  matters  for
 which  the  provision  is  necessary  or
 expedient  for  the  purpose  of  giving

 ‘effect  to  the  provisions  under  this
 Act?

 Now,  although  fifteen  yeurs  huve
 passed  after  this  Act  was  passed  7
 1959,  no  rules  or  regulations  have
 been  framed  to  govern  the  service
 conditions  like  appomtment,  dismissal.
 removal,  disciplinary  action  ete.  for
 the  supervisory  staff  of  the  State
 Bank's  subsidiaries  hke  the  State  Bank
 of  Bikaner  and  Jaipur  etc.  There-
 fore,  at  Present,  if  the  disciplinary
 actions  are  taken  purely  on  the  whims
 and  fancies  of  the  management  and
 there  is  no  way  to  know  whether  any regulations  or  rules  have  been  follow-
 @d  or  not.  What  they  refer  to  you  is
 the  administrative  instruction  which
 is  given  under  Rule  J  etc.  This  is
 Neither  here  nor  there.  Why  have  the
 rules  not  been  framed  which  are
 mandatory  and  statutory?  This  is
 what  I  wanted  to  know  from  him.
 Would  you  kindly  enlighten  me  on
 this?

 SHRI  C.  SUBRAMANIAM.  I  agree.
 Under  Section  63  regulations  have
 been  framed  for  various  matters  ex-
 cept  for  the  service  conditions.  All
 the  others  are  covered,  But,  the  ques-

 is  with  regard  to  the  service
 conditions,  particularly,  this  concerns
 the  State  Bank.  As  a  matter  of  fact
 there  were  eight  units  and  Bikaner
 end  Jaigur  were  together.  There
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 were  seven  subsidiaries,  When  they
 were  taken  over,  there  were  different
 conditions  with  regard  to  emoluments.
 When  you  go  in  for  the  purpose  of  a
 uniform  scale  of  pay,  naturally,  the
 demand  is  for  the  higher  pay  and
 then  to  make  that  uniform.  This  is
 the  real  difficulty  which  pushes  up
 the  cost  of  administration  inordinate-
 ly.  That  is  why  the  matter  has  been
 taken  up  ang  discussed  and  then  cer-
 tain  draft  rules  have  been-framed  and
 they  have  been  referred  to  the  All-
 India  Officers’  Association.  This  is
 under  discussion,  I  think  very  soon
 it  would  be  finaliseq  and  the  regula- tions  will  be  passed.  But  it  is  not  as
 if  there  are  no  rules  and  regulations
 governing  these  seven  units.  They
 had  their  own  original  service  regu:
 jJations,  They  are  being  followed.
 What  I  said  was  that  even  in  those
 things,  no  doubt  they  are  not  uniform,
 but  still,  they  conform  to  the  princi-
 ples  of,  natural  justice.  Therefore
 they  cannot  act  according  to  the
 whims  and  fancies.  Even  the  existing regulations  lay  down  certain  condi- tions  with  regard  to  which  only  they
 ean  take  disciphnary  action.

 SHRI  VASANT  SATHE:  Now,  Sir,
 i  am  grateful  to  the  hon,  Minister  for
 Saying  that  although  there  are  no
 specific  rules  framed  yet  the  princi. ples  of  natural  justice  are  being  fol-
 lowed.  I  had  brought  a  specific  case
 to  the  notice  of  the  previous  Finance
 Minister  and  the  Minster  of  State  for
 Finance  where  all  well-known  princi- Ples  of  natural  justice  including  not
 giving  the  chargesheet,  not  holding
 any  enquiry  and  not  an  iota  of  en-
 quiry,  on  principles  of  natural  justice
 were  followed.  This  is  under  (c)
 whether  the  Board  ०९  Directors  ig- Nored  the  provision  of  the  Act  which
 is  strictly  within  their  purview.
 I  want  to  know  even  if  a  Member  of
 Parliament  brings  a  specific  case  of
 violation  of  principles  of  naturaf
 justice  to  the  notice  of  the  Minister
 is  that  to  be  taken  casually  and  ulti-
 mately  the  opinion  of  the  Chairman of  the  State  Bank  that  it  would  crestr
 an  embarrassing  position  for  him  is
 ty  be  accepted,  The  reply  given  to
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 the  Member  of  Parliament  is  that  it
 ig  regretted  nothing  can  be  done  in
 this  matter  although  the  State  Minis-
 ter  for  Finance  was  convinced  that
 principles  of  natural  justice  were  vio-
 lated.  Will  you  re-consider  if  4
 satisfy  you?

 SHRI  0.  SUBRAMANIAM:  The  let-
 ter  was  written  to  my  predecessor  in
 office  and  he  had  called  for  the  records
 and  gone  into  and  came  to  the  con-
 clusion  that  nothing  wrong  had  hap-
 pened.  I  also  persued  the  documents
 and  came  to  the  same  conclusion.
 That  ws  why  I  wrote  to  the  hon.  Mem-
 ber  that  nothing  more  can  be  done  in

 the  matter.  That  dues  not  mean  we
 have  taken  it  in  the  casual  manner
 if  we  do  not  agree  with  the  hon.  Mem-
 ber  and  we  are  serious  only  if  we
 agree  with  the  hon,  Member.  That
 should  not  be  the  attitude.  We  have
 gone  into  the  facs  of  the  case.  Ths
 question  has  been  raised  earlier  also
 on  the  floor  of  the  House  and,  there-
 fore,  it  ig  not  a  question  which  has
 been  looked  into  casually,  Quite
 seriously  we  have  gone  :ato  it  and  on
 the  basis  of  the  facts  available  I  had
 written  to  the  hon.  Member  that  noth-
 ing  more  can  be  done  in  the  case.

 SHRI  VASANT  SATHE:  The  State
 Minister  of  Finance,  Shri  Ganesh,  had
 examined  the  case  He  was  asked  to
 examine  it  by  the  Finance  Minister
 and  he  has  gone  on  record  to  say  that
 he  had  discovered  that  principles  of
 natural  justice  have  been  violated.
 How  does  the  Minister  say  that  the
 previous  Finance  Minister  was  satis-
 fied  that  there  was  no  violation  of
 principles  of  natural  justice?

 +  “आकार
 SHRI  C.  SUBRAMANIAM:  ३  also

 said  I  have  gone  into  the  facts  of  the
 case  and  my  judgement  is  chere  is
 nothing  to  interfere  in  this  case  and
 I  have  written  to  that  effect  to  the
 hon.  Member.  He  may  disagree  with
 me.  He  is  entitled  to  do  so.

 SHRI  VASANT  SATHE:  You  had
 not  asked  me  to  satisfy  you.
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 SHRI  C.  SUBRAMANIAM:  It  is  au
 individual  case.

 SHRI  VASANT  SATHE:  I  am  antis-
 fied  that  I  brought  a  genuine  case  to
 your  notice.  What  is  the  value  of
 the  Member  of  Parliament  if  you  do
 not  hear  the  Member  of  Parliament
 and  you  rely  more  on  the  Chairman
 of  the  State  Bank?

 SHR]  PILOO  MODY:  Mr.  Speaker.
 Sir,  it  is  quite  evident  that  ideas  of
 natura]  justice  on  that  side  and  on
 this  side  differ  very  widely.

 MR.  SPEAKER:  You  address  this
 to  Mr.  Sathe,  to  your  neighbour.  You
 just  explain  to  him.

 SHRI  DHAMANKAR:  Mr.  Speaker,
 Sir,  it  is  very  cruel  and  unfair  on  the
 part  of  the  State  Bank  of  India.

 MR  SPEAKER:  You  are  both  from
 Maharashtra.  Natural  justice  there
 is  the  same  as  anywhere  else.

 SHRI  DHAMANKAR:  Sir,  it  is  very
 cruel  and  unfair  on  the  part  of  the
 State  Bank  of  India  to  prolong  this
 issue.  During  the  last  fifteen  years,
 the  supervisory  staff  of  the  subsidia-
 ries  of  the  State  Bank  of  India  have
 been  left  to  their  fate.  They  have
 been  denied  natural  justice.  There
 are  no  rules  and  regulations.  There
 are  cases  of  violation  of  natural  jus-
 tice.  No  discipline  is  maintained.
 Staff  is  moved,  demoted,  action  is
 taken...

 MR.  SPEAKER:  Whateven  your
 views  may  be,  you  ask  your  question

 SHRI  DHAMANKAR:  My  question
 is,  how  long  the  State  Bank  of  India
 is  going  to  take,  in  regard  to  this
 discussion  with  the  All  India  Officers’
 Association,  leaving  the  fate  of  these
 supervisory  staff  to  the  mereies  of  the
 higher  authorities?  There  is  no  na-
 tural  justice,  I  would  like  to  have  a
 specific  answer,  how  long  the  State
 Bank  of  India  is  going  to  take  to  fina-
 Hse  the  rules  and  regulations  in  re-
 gard  to  the  subsidiary  banks  of  the
 State  Bank  of  India?  This  should
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 not  be  left  to  the  whims  and  fancies
 of  the  Chairman  of  the  State  Bank  of
 India.

 MR.  SPEAKER:  You  sre  infected
 by  Mr.  Sathe,  You  are  normally  very
 cool,

 SHRI  DHAMANKAR:  I  am  infect-
 ed  with  the  injustice  done  to  these
 people.

 MR.  SPEAKER:  Let  him  give  a
 reply.

 SHRI  C.  SUBRAMANIAM:  I  have
 already  replied  that  draft  rules  have
 already  been  framed  and  it  has  been
 circulated  to  the  Officers’  Association
 for  their  comments  and  on  the  basis
 of  their  comments,  we  have  to  finalise
 it.  As  I  have  already  said,  the  main
 question  is  about  the  scale  of  pay,
 whether  they  should  have  the  high-
 est  scale  of  pay  and  if  so,  whether  it
 should  be  applicable  to  all  the  subsi-
 @iary  banks  or  whether  we  should
 have  something  via  media  This  is
 under  consideration  and  very  soon  I
 am  sure  it  will  be  finalised.

 SHRI  DHAMANKAR:  I  would  like
 to  know  specifically,  whether  this
 will  be  finalised  before  the  next  Bud-
 get  Session?

 SHRI  P.  M.  MEHTA;  Mr  Speaker,
 Sir,  whether  or  not  it  is  a  fact  that
 Grade  II  Officers  of  the  subsidiary
 banks  even  at  the  maximum,  which
 they  reach  normally  after  putting  in
 20  years  of  service,  are  drawing  less
 than  clerks  working  under  them  and
 less  than  what  they  themselves  would
 have  drawn  had  they  refused  promo-
 tion  to  Grade  II  and  therefore  the
 Officers  Grade  II  of  the  State  Bank
 of  Saurashtra  and  subsidiary  banks,
 totalling  about  3500,  have  launched
 agitation  in  a  peaceful  and  constitu-
 tional  manner  without  obstructing
 the  work  and  without  causing  incon-
 venience  to  the  customers  since  0th
 December,  494  and  if  so,  what  steps
 will  Government  take  to  redress  the
 long-pending  grievances  of  these
 Grade  II  Officers  of  this  subsidiary
 Bank  of  State  Bank  of  India?
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 SHRI  C.  SUBRAMANIAM:  This  is
 a  specific  question  with  reference  40
 a  particular  bank.  I  cannot  immedi-
 ately  answer  with  regard  to  this  par-
 ticular  instance.  But,  there  gre  diffe.
 rent  rules  and  regulations  governing
 these  various  units.  No  doubt,  there
 are  certain  anomalies,  That  is  why,
 we  want  to  regularise  them  by  mak-
 ing  uniform  rules  and  regulations  ap-
 plicable  to  all  the  units  and  the  draft
 rules  and  regulations  have  alceady
 been  framed  and  very  s00n  decision
 will  be  taken.  On  that  basis,  what-
 ever  anomalies  are  there,  whatever
 injustices  are  there,  will  be  removed.

 SHRI  हू.  P  UNNIKRISHNAN:  May
 I  know  from  the  hon  Finance  Min‘s-
 ter,  whether  his  Ministry  has  issued
 any  circular  to  the  State  Bank  of
 India  and  its  subsidiaries  saying  thet
 Members  of  Parliament  cannot  «end
 in  representations?  I  am  saying  this
 Not  only  as  a  consequence.  *  can
 quote  hundreds  of  examples  where
 the  Officers,  the  Management,  the
 Managing  Director  and  Chairman
 have  been  telling  the  junior  cfficers
 ‘If  you  get  any  representation  from
 MPs,  send  it  to  us.  They  are  be'ng
 victimised  Are  we  going  to  he
 treated  this  way?  Is  this  the  idea  of
 the  Finance  Minister,  his  Ministry  that
 the  Members  of  Parliament  should  be
 treated  this  way?

 Hundreds  of  cases  can  be  brought
 to  your  notice  Have  you  issued  any
 such  instructions  or  how  is  it  happen-
 ing  in  the  SBI  and  its  subsidiatres?

 SHRI  C.  SUBRAMANIAM:  I  can-
 not  immediately  answer  this  question,
 whether  any  such  circular  has  been
 issued.  I  shall  certainly  look  into  it
 and  see  what  sort  of  circular  has
 issued  and  whether  it  does  any  injus-
 tice  with  regard  to  the  functioning  of
 hon.  members.

 SHRI  P  G  MAVALANKAR:  I  had
 raised  this  question  in  some  detail  on
 Monday,  the  36th,  and  had  spectfical-
 ly  invited  Government's  attentioy  to
 the  various  outstanding  problems  of
 these  officers  in  seven  subsidiaries  of
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 the  SBI.  It  4s  right  that  these  subsi-
 diaries  have  different  rules  and  beck-
 yrounds.  But  the  fact  remeing  that
 these  officers  of  the  subsidiaries,  num-
 bering  almost  8900,  have  a  large
 mumber  of  outstanding  problems.  I
 am  surprised  that  from  Monday  ttl
 Friday,  in  spite  of  my  making  a  de-
 mand  on  the  floor  of  the  House  noth-
 ting  has  ‘happened.  Now  may  I  ask
 «whether  the  Minister  is  aware  of  the
 ‘fact  that  these  officers,  about  6,000  in
 number,  are  from  the  Ith  of  this
 month  on  a  peaceful  agitation  without
 dligsturbing  service  to  customers  with-
 ‘out  having  any  agitational  or  violent
 approach,  pressing  for  one  simnle
 thing.  They  want  the  chairman  and
 managing  directors  of  the  subsidiaries
 fto  start  a  serious  and  earnest  dialogue
 ‘with  them  with  a  view  to  solving
 these  outstanding  problems.  How
 tong  are  Government  going  to  take
 ‘to  meet  this  request  of  the  officers?

 SHRI  C  SUBRAMANIAM:  The
 ‘same  question  was  put  earlier,  but
 the  hon.  member  puts  it  in  his  own
 Style,  I  agree,  a  very  acceptable  stvle
 I  am  not  immediately  in  a  position
 to  give  an  answer  with  regard  tu  this
 particular  branch,  but  I  appreci-
 ate  the  way  in  which  they  have  orga-
 nised  the  agitation,  if  that  is  correct,
 ‘without  interfering  with  service  10
 customers.  This  might  perhaps  be  an
 example  for  other  trade  unions  to
 adopt.  But  apart  from  that,  if  there
 are  any  grievances,  I  shal]  certainty
 ook  into  them.  If  there  is  such  an
 agitation  going  on,  I  shall  see  how  jt
 «an  be  rectified.

 wt  wearer  सिंह  में  मिनिस्टर  साहब
 से  पूछता  चाहता  हूं-मेम्बर  पार्लियामेंट
 जो  खत  मिनिस्टर  साहबान  को  लिखने  हैं,
 हर  मिनिस्टर<  अपनी  तरफ  से  उन  खनो  का
 जवाब  देता  है,  लकिन  a  किलो  को  मेयर
 पार्लियामेट  जो  खत  लिखते  हैं-उन  को  रही
 की  टोकरी  में  क्यो  डाला  जाता  है  ?  यह
 हो  कन्टेम्प्ट  है,  बे  कहते  है  कि  हम  उनका
 है)! अ  नहीं  देंगे  और  1.  पर  ने  कोई  र्ल्ड
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 एंड  रेगुलेशन्ज  लागू  होत  हैं।  जपने  (रिश्तेदारों
 को  मा  किये  जाते  हैं-पह  सब  क्‍या  हो
 रहा  है  ?

 SHRI  PILOO  MODY:  Ask  him  hew
 many  Subramaniams  are  in  the  896
 Bank.

 SHRI  6.  SUBRAMANIAM:  This
 question  makes  many  assumptions,
 that  they  treat  the  representations  of
 hon.  members  with  some  sort  of  con-
 tempt.  I  hope  it  is  not  true.

 SHRI  DARBARA  SINGH:  It  is  true.

 SHRI  C.  SUBRAMANIAM:  Let  me
 have  a  look  into  it  before  I  say  any-
 thing  categorical  about  it.  But  as  tor
 the  other  suggestion  made,  I  shall  look
 into  the  state  of  affairs  with  regard
 to  representations  by  hon.  members,
 whether  any  circular  hag  been  issued
 by  the  Finance  Ministry.  I  shall  look
 into  the  whole  matter  and  inform  the
 hon  members.

 Assistance  to  States  to  meet  Natural
 Calamities

 *559°  SHRI  8.  हैप  DASCHOW-
 DHURY  Will  the  Mimster  of  FIN-
 ANCE  be  pleased  to  state

 (a)  whether,  on  account  of  reports
 of  large  scale  distress,  movement  of
 people  from  the  country-side  tu  towns
 and  cities  and  starvation  deaths  fol-
 lowing  floods  and  droughts,  Govern-
 ment  have  decided  to  make  a  one-
 time  departure  from  the  recommen-
 dation  of  the  Sixth  Finance  Commis-
 sion  that  States  should  meet  the
 costs  of  natural  calamities  from  their
 own  resources;  and

 (b)  if  so,  the  States  that  have  re-
 ceived  special  assistance  from  the

 Centre  in  this  regard  and  the  res-
 pective  amounts  thereof?

 THE  MINISTER  OF  FINANCE
 SHRI  C.  SUBRAMANIAM):  (a)  and
 (b).  Following  the  recornmendations
 of  the  Sixth  Finance  Commission,  the
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 previous  scheme  of  providing  non-
 Plen  Central  assistance  to  State  to-
 wards  expenditures  necessitated  by
 natural  calamities  has  been  rescind-
 ed  with  effect  from  the  current  finan-
 cial  year.  According  to  the  present
 policy,  financial  assistance  for  relief
 expenditures  would  be  considered,
 where  absolutely  essential,  only  by
 way  of  advance  of  plan  assistance  or
 of  assistance  under  Drought-prone
 Areas  Programme,  Tribal  Develop-
 ment  Plan  provisions  etc.  No  depar-
 ture  from  this  policy  is  contemplated.
 The  question  of  providing  such  ad-
 vance  assistance  under  Plan  to  the
 States  affected  by  drought  and  floods
 in  the  current  financial  year  is  under
 consideration  in  consultation  with  the
 State  Governments  concerned.

 SHRI  8,  K.  DASCHOWDHURY:
 Having  regard  to  the  fact  that  drought
 and  floods  affect  us  very  badly  this
 year  and  though  human  nature  has
 the  innate  capability  to  deal  with  the
 situation,  this  situation  may  sound

 academic  but  the  fact  remains  that
 the  aftermath  of  the  calamity  is  still
 very  much  alive.  In  view  of  this
 will  the  Government  and  the  hon.
 Minister  tell  us  whether  they  have
 assessed  the  magnitude  of  the  calamt-
 ty  throughout  the  country  and  if  so
 what  is  the  loss  both  in  terms  of
 human  lives  and  other  property?  In
 view  of  these  losses  both  in  terms  of
 life  and  property,  in  view  of  their
 huge  magnitude,  will  not  the  Govern-
 ment  think  it  fit  to  go  outside  the
 scope  of  the  Sixth  Finance  Commis-
 sion  recommendations  to  give  suck
 help  wherever  it  is  needed?

 SHRI  C.  SUBRAMANIAM:  The
 Sixth  Finance  Commission  went  into
 this  problem  of  drought  and  flood,
 particularly  on  the  basis  of  experience
 we  had  a  few  years  ago  when  crores
 of  rupees  were  just  spent  on  flood  and
 drought  relief  but  no  assets  were
 Created  by  that  expenditure.  That  ts
 why  the  Sinth  Finance  Commission
 made  a.  specifie  rerommendation,  whe-
 ther  drought  relief  or  fleod  relief  it
 should  be  with  reference  to  the  pro-

 gammes  already  in  the  Plan  and
 therefore  if  there  was  any  necessity
 advances  cah  be  made  for  the  pur-
 pose  of  implementing  the  Plan  pro.
 grammes;  nothing  should  be  taken
 outside  the  Plan  programmes.  Of
 course  if  an  extraordinary  situation
 erises,  where  alj  these  provisions
 will  not.  be  adequate,  we  are
 not  going  to  say  that  the  Sixth
 Finance  Commission  has  recom-
 mended  and  so  whatever  might  be
 the  magnitude  of  human  misery,  we
 are  not  going  to  look  into  it.  Fortu-
 nately  this  year  it  has  been  possible-
 to  contain  :t  within  the  recommenda-
 tions  of  the  Finance  Commission.
 Various  teams  have  visited  drought
 and  flood  affected  States  and  they
 have  made  reports  and  those  reports.
 have  been  made  available  to  the  State-
 Governments  and  talks  had  gone  on
 and  by  the  end  of  this  month  a  deci-
 sion  will  be  taken  om  the  basis
 of  the  recommendations......  Un
 terruptions).

 SHRI  B.  K.  DASCHOWDHURY:  I
 did  not  have  a  proper  reply  from  the
 hon.  Minister.  In  view  of  the  great
 magnitude  and  natural  calamity  that
 took  place  in  some  of  the  States,  what
 assistance  he  was  going  to  give?  He
 has  not  answered  that.  Wil  the  hon.
 Minister  name  all  those  States  and
 districts?  We  have  been  saying  that
 a  very  Iarge  area  had  been  affected
 by  natural  calamifies.  Cooch-Behar
 district  and  many  other  districts  in
 West  Bengal  were  the  worst  affected.
 If  so,  what  does  the  hon.  Minister
 propose  to  do?

 SHRI  C.  SUBRAMANIAM:  Last
 year  and  even’  during  the  current
 year  there  have  been  a  number  of
 States  which  were  affected  by  drought
 as  well  as  floods;  the  States  to  which
 we  sent  teams  are:  Assam,  Bihar,
 Gujarat,  Haryana,  Jammu  and  Kash-
 mir.  Karnataka,  Kerala,  M.P.,  Mani-
 pur,  Orissa,  Rajasthan,  U.P.  and  also
 West  Bengal.  The  central  teams  have
 made  assessments  and  submitted  their
 reports  and  the  discussions  with  the
 State  Governments  are  over  and  we
 are  now  to  take  positive  decisions
 whether  advances  will  have  to  be
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 made  from  thé  Plan  aliocatiqns  for
 the  purpose  of  taking  steps  to  meet
 the  situation.

 SHRI  PILOO  MODY:  I  am  surpris-
 ed  that  the  Minister  considers  that
 drought  relief  and  flood  relief  should
 be  part  of  the  Plan  programme  and
 not  a  human  problem;  to  keep  people
 alive  there  is  very  difficult  and  money
 38  required  for  that  purpose.  If  you
 want  to  pursue  your  Plans  nobody  is
 stopping  you;  I  agree  with  you  that
 you  should  pursue  but  where  is  the
 money  to  give  the  relief  that  is  requir-
 ed......  (Interruptions).

 SHRI  JYOTIRMOY  BOSU  My
 question  38  not  being  answered,

 MR.  SPEAKER:  It  cannot  be  helped.

 SHRI  C.  SUBRAMANIAM  I  do
 agree  without  financial  resources  no
 work  can  he  taken  up  and  financial
 resources  are  being  provided  But
 how  are  the  financial  resources  to  be
 utilised?  Jt  is  only  on  the  Plan  pro-
 jects  which  have  been  included  in  the
 Plan,  that  is  all  (Interruptions).

 SHRI  PILOO  MODY  There  is  no
 amoney  for  it.

 “WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Raids  by  Income  Tax  Authorities

 +560,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  FINANCE  be
 plensed  to  refer  to  the  reply  given  to

 Starred  Question  No.  588  on  the  30th
 August,  3974  regarding  raids  by  In-
 come-tax  authorities,  and  state:

 (a)  the  details  of  assets  in  cash
 and  kind  seized  in  the  course  of  raids
 on  the  premises  of  (l)  M/s.  Jindal
 India  (Pvt.,  Ltd.)  (2)  M/s.  Jindal
 Pipes  (3)  Shri  0,  S.  Jindal  (4)  Shri
 ‘8.  R.  Jindal  (5)  Shri  8.  0.  Jindal  in
 Calcutta  and  Jindal  Group  in  Dethi;

 (b)  what  are  the
 against  each  of  them;

 specific  charges

 DECEMBER  20,  974  Written  Answers  28

 bee | (९)  what  action,  if  any,  has  been
 or  is  being  taken  in  this  regard;  and

 (d)  whether  Shri  B.  C.  Jindal  of
 Jindal  Group  is  one  of  the  major
 share  holdets  of  Matuti  Ltd.  Harya-
 na?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  to  (eo).  Searches  in  Jindal  Group

 of  cases  were  conducted  by  the  In-
 come-tax  Authonties  in  June,  1974.
 Besides  books  of  account  ang  docu-
 ments,  valuable  assets  were  seized  in
 various  cases.  In  cases  where  valu-
 able  assets  were  seized,  orders  under
 section  132(5)  of  the  Income  Tax  Act,
 ‘1961,  have  been  passed  after  making the  requisite  enquiries,  including  pre.
 liminary  scrutiny  of  the  account
 books,  estimating  the  undisclosed  in-
 come  in  a  summary  manner  and  re.
 taining  the  assets  seized  to  the  extent
 of  tax  liabilities.  Particulars  of  assets
 seized,  concealed  income  determined
 u/s.  432  (5)  and  assets  retained  as  re-
 sult  thereof  in  the  various  cases  of
 this  Group  are  given  in  the  Statement
 laid  on  the  Table  of  the  House
 [Placed  in  Library.  See  No.  8856/74}

 It  is  too  early  at  this  stage  to  indi-
 cate  the  specific  charges  against  each
 of  the  persons  of  this  group.  Prima
 facie,  members  of  this  Group  are
 found  to  have  indulged  in  under-
 statement  of  receipts,  unaccounted
 expenditure  and  acquisition  of  un-
 explained  assets.

 Further  investigations  are  in  pro-
 gress  for  completion  of  regular  assess-
 ments.

 To  ensure  effective  investigation,
 the  cases  of  this  Group  which  were
 formerly  being  assessed  at  Calcutta

 and  Delhi  have  now  been  centralised
 in  the  charge  of  Commissioner  of
 Income-tax,  Delhi  (Central).  Other
 cases  of  this  Group  which  are  pre-
 sently  in  the  charge  of  Commigsioner
 of  Income-Tax,  Patiala,  ate  also  be-
 ing  centralised  at  Delhi.
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 (6)  According  to  the  returng  filed
 with  the  Registrar  of  Companies,  Har-
 yana,  upto  ist  July,  1974,  Shri  B.  C.  Jin-
 dal  held  12,500  equity  shares  (of
 Rs.  0  each)  of  Maruti  Ltd.

 चावल  कौर  दोनों  का  निर्यात

 * 561.  शी  माधवराव  सिंधिया:

 शी  रास  रतन  वर्मा  :

 क्या  बाणी  मंत्री  यह  बताने  वी  द्व्पा
 करेंगे  कि

 (क)  ग्रीन  वर्षों  म ेकिस  कमी  देश  को
 किन  किन  दरा  पर  तथा  किस  किस  तारीख
 को  कितना  कितना  चावल  और  चोरी
 निर्यात  की  गई

 (4)  क्‍या  इन  उपभोक्‍ता  वस्तुओं  की
 देश  में  कमी  है  ,

 (ग)  यदि  हा  तो  इनकी  कितनी  कमी
 है  श्लोक  इस  समय  इनका  बाजार  मुल्य  क्‍या

 है  ,  और

 (घ)  सस्ती  करो  पर  इन  'उन्नोकता

 चस्तुन्नो  का  निर्यात  क*  ने  ते  उतरा  औचित्य

 है?

 वाणिज्य  मंत्री  (प्रो०  डोन  पी०  ऑटो-
 बाध्यता):  (क  )  तारीख-वार  निर्मित  झाक  नही
 रखते  जाते  -  i972-73  और  I973-74
 के  दौरान  निर्यातित  चावल  की  गाव  कुबरा
 22,919  कौर  14,822  मे  नं  थी  1
 2974  -75  के  दौरान  15-12-1974

 तक  चावल  के  निर्यातों  के  अन्तिम  ग्रीक
 22,822  में  ०  टन  है  ।  जिन  मुख्य  देशो  को  ये

 निर्यात  किये  गये  मे  थे,  खाडी  के  देश  किचेन

 सिगापुर,  हाक कांग  भ्र ौर  जापान  i972  और
 973  के  दौरान  चीनी  के  निर्यात  क्रमश
 0.99  व  .95  लाख  Ho  टन  के  हुए  t
 i974  के  दौरान  5—2-74  तक  निर्यात

 के  भ्रान्ति  प्रा कड़े  4.30  लाख  में०  टन
 है  ।  संयुक्त  राज्य  प्रतीक,,  ब्रिटेन,  कनाडा
 मलेशिया  और  खाड़ी  के  देश,  व  लादेश
 और  ईरान  हमारी  चलती  के  मुख्य  खरीदार
 थे  ।  शिन  दरी  पर  ये  निर्यात  किये  गये  वे  उस
 समय  प्रचलित  प्रन्तर्राष्ट्रीय  कीमत  से  मेल
 खाती  थी  ।

 (ख)  से  (घ)  प्रगति  खासी  निर्यात
 राय  को  देखते  हुए  केवल  बढ़िया  क्वालिटी
 के  बासमती  चावल  का  छोटी  मात्रा प्रो  में
 निर्यात  कया  जाता  है  i  4  करोड़  मे०  टन
 से  भी  अधिक  हमार  वार्षिक  उत्पादन  के  प्रसंग
 में  20/25000  मे  टन  माता  के  पिन  से
 नन नव  ब  जार  में  प्राप् यदा  धव,  कीमत
 स्तरों  पर  कोई  प्रभाव  नही  पडा  है  1  चावल  का
 निर्यात  उच्चतम  उपलब्ध  श्रन्तर्राष्ट्रीय  कीमत
 स्तर  से  कम  कीमत  ना  रो  १र  नही  किया  जाता  t

 चीनी  के  निर्यात  उतने  ही  किये  जात  है
 जितने  से  घरेलू  खपत  a  लिये  न्यायोचित

 न्यूनतम  मात्रा  की  प्राप्यता  भी  सुनिश्चित
 की  ज।  मदें  t  प्रति  चप  चीनी  वा  निर्यात  ति
 अपेक्षित  विदेशी  भद्रा  अजित  करने  hy  लगे
 क्या  जाता  है  और  बिजय  उन  कीमत  स्तरों
 पर  को  जाती  है  जो  समय  समय  पर  पन्नर्राप्ट्रीय
 चीनी  बाजार  मे  चल  रही  कीमतो  से  मेल
 खाती  हैं।

 Directive  Issued  to  Nationalised
 Banks  in  regard  to  credit  facilities  by
 Nationalised  Banks  to  People  in  Vil-

 lages

 *562  SHRI  M  S  PURTY:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state’

 (a)  whether  Government  have
 issued  any  directives  to  the  nationa-
 lised  banks  to  ensure  that  the  peo-
 ple  in  villages  enjoyed  credit  faci-
 Hties  with  a  view  to  changing  the
 socio-economic  conditions  in  the
 country-side;  and
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 (b)  if  so,  the  salient  features  there-
 of?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  and
 (b).  Bxtension  of  branch  network  in
 underbanked  rural  areas  so  as  to  make
 banking  facilities  available  to  the
 people  in  villages  and  enlargement
 of  the  flow  of  credit  to  small  borro-
 wers  Mke  farmers,  artisans,  craftstnen,
 small  industrialist,  small  retailers  etc.
 have  been  the  basic  objectives  pursued
 by  the  public  sector  banks  in  the  post-
 nationalisation  period.  This  has  been,
 to  a  large  extent,  achieved  by  the
 banks  through  a  sustained  branch  ex-
 Pansion  programme  to  extend  cover-
 arge  of  the  rural  areas  by  the  banking
 system,  evolution  of  specific  shemes
 to  sult  small  borrowers,  simplification
 of  forms  and  procedures,  changes  in
 the  security  norms,  adoption  of  area
 approach  for  imtensive  coverage,  set-
 ting  up  of  specialist  agencies  like
 Multi-service-agencies  and  Agricul-
 tural  Development  Branches,  adoption
 of  necessary  iegislative  and  adminis-
 trative  measures  for  facilitating  the
 now  of  bank  credit  to  agriculture,
 drawing  up  of  credit  plans  for  specific
 areas  and  effective  liaison  with  the
 State  Governments  ang  participation
 in  the  area  development  programmes
 such  as  SFDA,  MFALA,  minor  irriga-
 tion  schemes  etc.,  evolved  by  the  Go-
 vernment  agencies.  To  reach  the
 Poorest  strata  of  the  people,  a  special
 ‘Differential  Interest  Rate  Scheme’  is
 also  being  implemented  in  274  back-
 ward  and  SFDA/MFALA  districts.

 These  measures  have,  over  ‘he  last
 five  years,  resulted  in  a  significant  in-
 crease  in  the  coverage  of  and  also  in
 the  flow  of  aredit  to  people  in  rural
 ureas.  However,  having  regard  to
 the  organisational  and  other  constra-
 ints  faced  by  the  banks,  xt  will  880
 be  necessary  to  set  up  local  institu-
 tions  Ikke  Farmers’  Service  Societies
 and  rout  bank  credit  to  ryota  through
 such  institutional  intermediaries  go
 that  the  pace  of  coverage  of  rural
 areas  gets  quickened.  The  Govern-
 ment  and  the  Reserve  Bank  of  India
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 have  heen,  from  time  to  time,  adfe-

 ing  toe
 banks  of

 ay Be  areca  con
 necessaty  0  Increlite  peace

 of  their  progress  in  this  direttion.

 Additional  incentives  to  Exporters’

 *563,  SHRI  G.  ह 4  KRISHNAN:  Will
 the  Minister  of  COMMERCE  be  pleas.
 ed  to  state;

 (a)  whether  Government  have
 framed  any  acheme  to  provide  addi-
 tional  incentives  to  exporters  to
 relieve  them  of  the  prevailing  cons-
 traints  on  industrial  production;  and

 (b)  if  so,  the  broad  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (b).  In  the  Import  Policy
 for  Registered  Exporters  for  the  year
 ‘1974-75,  a  specific  provision  has  been
 introduced  whereby  exporters  who
 export  products  on  which  import  re-
 plenishment  38  less  than  50  per  cent
 of  the  FOB  value,  could  seek  addi-
 tional  import  replenishment  for  an
 amount  equal  to  70  per  cent  of  the
 normal  import  replenishment  per-
 missible  against  such  export,  Ex-
 porters  have  also  been  allowed  to
 utilise  a  value  upto  0  per  cent  of
 the  value  of  their  licences  under  the
 Import  Policy  for  Registered  Ex-
 porters  for  allocation  of  furnace  oil
 required  for  export  production.

 Dhawan  Committee  Report

 #564.  SHRI  N.  K.  SANGHI:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  the  Dhawan  Commit-
 tee  was  appointed  in  973  to  evaluate
 the  performance  of  Avro  aircraft;

 (b)  whether  the  production  of  Avro
 aircraft  in  the  and  its  supply
 te  Government  tien  agencies,
 like  Indian  Airlines  and  India,  Air
 Force  hag  been  seriously  hamstrung
 in  the  absence  of  the  findings  of  this
 Committee's  report;  and
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 (९)  when  the  report  of  that  Com-
 mittee  is  likely  to  be  received  by
 Government?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  RAJ
 BAHADUR):  (a)  and  (c).  The  one-
 man  Avro  Evaluation  Committee  cor-
 sisting  of  Dr.  S.  Dhawan,  appointed
 in  April  1973,  has  not  yet  submitted
 its  report.  As  the  evalution  involves
 considerable  amount  of  flight  tests  and
 analysis,  it  will  take  some  time  for
 the  Committee  to  finalise  its  report.
 The  Committee  is  doing  its  best  to
 finalise  the  report  as  quickly  as
 possible.

 (b)  Seven  HS-748  aircraft  manu-
 factured  by  Hindustan  Aeronautics
 Ltd.,  Kanpur,  for  supply  to  Indian
 Airlines  have  encountered  certain
 problems  in  meeting  the  specified  per-
 formance  standards.  The  Dhawan
 Committee  is  conducting  evaluation
 trials  and  the  deliverv  of  these  seven
 aircraft  to  Indian  Airlines  will  be  de-
 cided  after  the  precise  reasons  are  de-
 termined  on  the  basis  of  these  trials.

 Sea  far  as  Indian  Air  Force  is  con-
 cerned,  deliveries  against  IAF  crders
 are  being  made.

 Opening  of  Branches  of  Nationalised
 Banks  in  Punjab

 *565.  SHRI  B.  8.  BHAURA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state  the  number  of  new  branches
 proposed  to  be  opened  by  the  nationa-
 lised  banks  in  Punjab  during  the  Fiith
 Plan  Period?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  far
 branch  expansion  programmes,  com-
 mercial]  banks  formulate  three  year
 rolling  plans.  Reserve  Bank  of
 India  have  reported  that  currently  the
 bank  are  engaged  in  formulating  their
 branch  expansion  plans  for  the  three
 year  period  1975-77.  Reserve  Bank
 have  also  reported  that  as  at  the  end

 otf  September  1974,  public  sector

 3005  LS—2.
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 banks,  including  the  fourteen  nationa-
 lisced  banks,  hag  67  licences/allot-
 ments  on  hand  for  opening  offices  in
 Punjab.

 Raids  in  Gujarat

 *566.  SHRI  P.  G.  MAVALANKAR:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  number  of  Income-tax
 raids  conducted  on  the  business  pre-
 mises  and  residential  places  of  indi-
 viduals  and  firms  in  Ahmedabad  and
 other  cities  of  Gujarat  during  the
 months  of  September,  October  and
 November,  1974;

 (b)  the  names  of  these  _  indivi-
 duals/firms  and  the  amount  seized
 and  valuable  articles  confiscated  dur-
 ing  these  raids;  and

 (c)  whether  the  said  individuals
 and  if  so,

 action  taken  against  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  and  (b).  The  names  of  66  indivi-
 duals/firms  whose  promises  were
 searched  by  the  Income-tax  au:hori-
 ties  in  Gujarat  during  the  months  of
 September,  October  and  November,
 974  and  the  value  of  the  assets  seized
 as  result  of  these  searches  are  given
 in  a  statement  which  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-8857/74].

 (c)  Seized  materials  are  under
 scrutiny.  In  respect  of  4  cases  orders
 u/s.  132(5)  of  the  Income-tax  Act,
 96l  have  been  passed  estimating  the

 undisclosed  income  at  a  total  figure  of
 Rs.  19,02,739  and  retaining  the  assets
 to  the  extent  of  Rs.  13,47,938.  In  re-
 gard  to  other  cases  where  valuable
 assets  have  been  seized,  necessary,
 action  for  passing  orders  u/s  132(5)
 of  the  Income-tax  Act,  96l  has  been
 initiated  and  the  orders  will  be  passed
 within  90  days,  of  the  seizure.  Further
 action  as  may  be  called  for  under  the
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 law  including  levy  of  penalty  and
 launching  of  prosecution  will  be  taken
 wherever  warranted

 कैकेयी  राजस्व  के  महालेखाकार  के  कार्यालय  में
 पेंशन  के  अमीरों  फ़ासले

 *s67.  श्री  जगन्नाथ  राव  जोशी  :

 श्री  आर०  थी०  बढें:

 क्या  विश  मात्रा  यह  बताने  की  बयो
 करेगे  ि

 (क)  केन्द्रीय  'सजीव  वे  महालेखाकार
 के  कार्यालय  में  पे  शन  के  हिरन  मामले  अनिर्णीत
 पड़े  है  ,

 कि)  इनमे  +  एलन  नामक  एस  fs
 बल  के  है  ;

 (ग)  ऐसे  तीन  मामल  >  जीता  बिना.
 पेशन  पाने  जनने  दी  प्रशन  प्राणियों  को
 निधन  13  गया  और  उनके  राबिता  की
 पेशन  वा  भुगतान  करने  के  लिए  करप  गवाही
 किस  है  और

 (घ)  ब्या  सरकार  द  विचार  इस
 प्रकार  की  सुनिधि  हुए  व्यवस्था  बनाने  ता  /  ,
 जिससे  कि  पेशनर  को  सेवानिवृत्त  होने  के
 तीन  मास  के  अन्दर  ही  पेशन  मिलनी  झारप्न

 हो  जा!  '

 वित्त  मंत्रालय  में  राज्य  संत्री  दी  प्रणव

 कुमार  मुखर्जी)  :  (क)  तीसरे  वेतन
 ग्रा योग  की  सिफारिशों  के  आधार  पर  पेशन
 संबंधी  लाभों  को  उदार  बनाने  से  सबंधित
 सरकारी  झा देशों  के  परिण।मस्वस्य  न
 मामलों  में  3  शत  का  संशोधन  द्यालश्यक  को
 गया  था  उनको  छोड़कर  .5  मास्टर,  974
 सके  महालेखा बार,  केन्द्रीय  गफ स्व  ने
 कार्यालय  में  प्राप्त  मामलों  में  से  फिलहाल
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 33  मामले  निपटाने  के  लिए  निर्णीत  पढ़े
 हैं।

 (ख)  973  2

 974  32  (24
 मामले  जनवरी  से  लेकर  सितम्बर,
 974  तक  की  भश्रर्वाध  से  तथा  7  मामले
 अक्तूबर  ह  o5  नवम्बर,  1974  तक  की
 अवधि  से  मिश्रित  है  )

 गे)  4  यि  हमे  मामले  है  जिनसे
 उ्यक्तिय!  की  मृत्यु  सेवाकाल  में  ही  हो  करी  ।
 इन  मामलो  को  महालेखाकार,  केन्द्र  जातिगत
 दुबारा  तैयार  किया  जा  रहा  हे  ।  इलकों  प्रति
 स्वरूप  देते  ही  आश् चि तो  शा  मृग तान  पर  दवा
 गाएगा)

 चि  भेजन  को  मंजूरी  चीप  न
 उद्देश्य  से  तियला  में  क्ायविधि  से  संबधित
 सना  सुधार  किए  गये  है--उठाहरणाव  धरन
 संबधी  कागजातों  का  सेवा  निवृति  ७  एप
 बप  पहल  तैयार  किया  जाना  25  वर्षा  ही
 सेवा  पुरी  बर  जन  पर  सेवा  कया  सत्यापन,
 सात  रिकार्डों  के  अ्रमाव  में  जहा  आवश्यक  हो
 सापाण्विक  साक्ष्य  वे  म्राघार  पर  मवा  क्ष
 सत्यापन  अादि  जहा  इन  उपायो  के  बावजूद,
 पेंशन  की  मजा  देने  मे फिर  भी  कुछ  विलम्ब
 हानि  की  मानना  ह्  उन  मामला  में  सिसरो
 तौर  पर  की  गई  सामना  के  आधार  वर
 अनन्तिम  पेशन  तथा  स्वीकार्य  उत्पादन  की
 तीन  चौथाई  राशि  के  भूगतान  की  व्यवस्थ
 भी  निम्मो  में  को  गई  है

 Rationalisation  of  Tax  Procedure

 “568  SHRI  RAJDEO  SINGH:  Wil
 the  Minister  of  BINANCE  be  pleased to  state

 (a)  whether  Government  propose
 to  rationalise  Income-tex  procedures
 so  that  evasion  is  minimised;
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 (b)  whether  the  tax  payers  in  our
 country  are  hardly  between  5  per

 i  cent  to  i0  per  cent;  and

 (c)  if  so,  whether  the  dictum  of
 present  Income-tax  system  “the
 mere  you  earn  the  more  you  lose”
 encourages  evasion?

 THE  MINISTER  OF  STATE  IN  THE
 }  MINISTRY  OF  FINANCE  (SHRI
 "PRANAB  KUMAR  MUKHERJEE):

 {a)  Lately,  several  legislative  rieasures
 have  been  taken  to  rationalise  and
 streamline  the  law  and  procedure  un-
 der  the  various.  direct  taxes  enact-
 ments.  Some  of  the  important  measu-
 res  are  as  follows:—  |  |

 (i)  Introduction  of  procedure  for
 summary  assessments  under
 the  Income-tax  Act  through
 the  Taxation  Laws  (Amend-
 ment)  Act,  1970.

 }  (ii)  Replacement  of  separate  ae-
 ductions  ander  section  36  of
 the  Income-tax  Act  in  respect
 of~expenditure  on  travelling
 taxes  on  professiois,  books,
 etc.  by  a  standard’  deduction
 in  the  case  of  salaried  tax
 payers  by  the  Finance  Act,
 1974.

 (iii)  Exemption  from  the  require-
 ment  of  filing  the  return  of

 ७  income  voluntarily  in  the  case
 of  salaried  tax  payers  (other

 ‘  than  directors  of  and  persons
 |  holding  shares  carrying  20

 per  cent  of  the  voting  power
 in  the  company)  having  salary
 income  not  exceeding  Rs.
 18.000  and  income  eligible  for
 deduction  under  section  80L
 not  exceeding  Rs.  3,000.

 "  (iv)  Regulation  of  admission  of
 additional  evidence  (both  oral
 and  documentary)  before  the
 Appellate  Assistant  Commis-
 sioner,  through  insertion.  of
 tule  46A  in  the  Income-tax
 Rules  by  the  Income-tax  (Se-
 cond  Amendment)  Rules,  4973

 and  corresponding  provisions
 in  the  Rules’  under  other
 direct  taxes  enactments.

 RE:
 The  measures  at  (i),  (ii)  arid  (iii)

 above  are  intended  to  release  officers
 from  routine  work  so  as  to  enable
 them  to  concentrate  on  cases  of  tax
 evasion.  The  Taxation  Laws  (Amend-
 ment)  Bill,  973  pending  before  the
 Select  Committee  of  the  Parliament
 contains  provisions  for  rationalising
 the  procedures  eg.,  introduction  of
 Permanent  Account  Number.  canfer-
 ment  of  concurrent  jurisdiction  on
 Inspecting  Assistant  Commissioner  and
 the  Income-Tax  Officers  under  him
 and  authorising  the  Inspecting  AssiSt-
 ant  Commissioner  of  Income-tax  fo
 call  for  the  records  of  a  case  and  issue
 such  directions  as  may  be  necessary
 etc.

 (b)  The  population  of  the  country
 according  to  97i  census  was  about
 55  crores.  The  number  of  Income-tax
 (including  Corporation  Tax)  payers  on
 the  registers  of  the  Income-tax  DeDPart-
 ment  at  the  end  of  the  financial  years
 1971°72,  1972-73  and  1973274  and  the
 percentage  it  bears  to  the  total  pnopu-
 lation  of  the  country  is  as  under-—

 No.  of  Percent=
 taX-pevers  age  to  to-

 Financial  Years  at  theend  tal  popu-
 of  Finan-  lation
 cia  year

 I9Q7I-72  &  32,08,5I6  or  58

 1972-73,  33,88,259  0°62

 1973-74  355315086,  0°63

 (c)  The  present  slab  rate  system  of
 Income-tax  and  wealth  tax  aims  at
 achieving  the  objective  of  reducin&

 the  disparities  in  incomes  and  wealths
 which  is  the  basic  principle  of  pro-
 gressive  taxation,  The  Direct  Taxes
 Enquiry  Committee  (Wanchoo  Com-
 mittee)  had  expressed  the  view  that
 the  prevalence  of  high  rates  of  taxes
 is  the  first  and  foremost  reason  for

 tax  evasion  because  that  is  what



 39  Written  Answers

 makes  evasion,  in  spite  of  attendant
 risks,  profitable  and  attractive.  The
 Committee  accordingly  recommended
 that  the  marginal  rate  of  income-tax,
 including  surcharge,  should  be  brought
 down  from  97.75  per  cent  to  75  per
 cent  with  simultaneous  reduction  in
 tax  rates  at  the  middle  and  lSower
 levels.  .\This  recommendation  has
 been  accepted  by  Government  with
 minor  modifications  ang  implemented
 through  Finance  Act,  1974.

 Alleged  statement  for  providing  legal
 protection  to  Shri  Yusuf  Patel

 *568-A.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  FINANCE  be
 pleaseq  to  state:

 (a)  whether  an  ex-member  of  Lak
 Sabha  has  alleged  through  apen  state-
 ment  in  the  Press  that  while  a  Mem-
 ber  of  the  Fourth  Lok  Sabha  he  had
 approached  the  Prime  Minister  for
 providing  legal  protection  to  Shri
 Yusuf  Patel  in  exchange  for  revealing
 smuggling  operations;  and

 (b)  if  so.  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  and  (b).  The  question  presum-

 ably  is  based  on  the  news  item  appear-
 ing  in  the  ‘Motherland’  dated  i7th
 October,  1974,  regarding  a  Press  Con-
 ference  held  by  Shri  George  Fernand-
 es,  an  ex-Member  of  Parliament,  This
 news  item  has  been  seen  by  the  Gov-
 ernment.

 According  to  the  news  item  Shri
 Fernandes  had  written  to  the  Prime
 Minister  and  others  “that  Yusuf  Patel
 who  had  fallen  out  with  Mastan  hada
 met  him  (Shri  Fernandes)  in  New
 Delhi  and  offered  to  tell  all  about  the
 smuggling  activities  in  the  country,  if,
 in  return,  he  was_  protected  from
 Mastan”’.
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 The  records  have  been  checked
 and  it  has  not  been  possible  to  trace
 any  such  letter  from  Shri  George
 Fernandes.

 Ex-Gratia  Compensation  for  Enemy
 Properties

 *569.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state:

 i
 (a)  whether  most  of  the  applicationg  ~

 received  from  migrants  from  former
 * West  Pakistan  for  ex-gratia  compen-  *

 sation  for  enemy  properties  have  beer

 |

 expeditiously  dealt  with;

 (b)  if  so,  the  reasons  for  inordinate
 delay  in  dealing  with  similar  applica-
 tions  from  the  ‘migrants  from  former
 East  Pakistan;

 (c)  the  total  number  of  applications
 received,  disposed  o¢  and  still  out-
 stanting  in  regard  to  migrants  from  '
 former  West  Pakistan  and  East
 Pakistan  about  such  ex-gvratia  com-
 pensation;

 (d)  whether  Government  have  set
 up  a  time  limit  for  finally  dealing
 with  the  issue  of  ex-gratia  comper-
 sation  in  regard  to  ‘migrants  from
 former  East  Pakistan:  and

 (e)  if  so,  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (b).  No  discrimination  is
 made  between  migrants  from  former
 East  Pakistan  and  West  Pakistan  in
 dealing  with  their  applications  for  ex-
 gratia  grant.

 (c)  About  six  thousand  applications
 tor  ex-gratia  grant  have  been  received
 so  far,  of  which  neariy  ‘80  per  cent
 relate  to  the  claims  from  East  Pakis-
 tan  and  20  per  cent  to  that  from  West
 Pakistan.  Out  of  these  total  claims,
 882  claimants  have  been  paid.  of  which
 452  are  from  East  Pakistan’  and  430
 from  West  Pakistan,
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 (d)  and  (e).  No,  Sir.  No  time
 limit  for  dealing  with  the  payment
 of  ex-gratia  grant  have  been  fixed.

 a  However  every  effort  is  made  to  dis-
 pose  of  claims  as  expeditiously  as
 possible,

 Nationalisation  of  Jute  kndnstry

 *570.  DR.  RANEN  SEN:
 SHRI  C.  K,  CHANDRAP-

 PAN:

 Will  the  Minister  of
 he  pleaseq  to  state:

 COMMERCE

 (a)  whether  the  West  Bengal  Gov-
 ernment  are  considering  the  question
 of  nationalising  the  Jute  industry;
 and

 (b)  if  so,  the  Central  Government’s
 reaction  thereon?

 THE  MINISTBR  OF  COMMERCE
 (PROF,  D.  P.  CHATTOPADHYAYA):
 (a)  Government  have  no  information
 on  this,

 (b)  Does  not  arise.

 Subsidies  to  Organisations

 571.  SHRI  K.  MALLANNA:  Will
 the  Minister  0  FINANCE  be  pleasea@
 to  state:

 (a)  whether  Government  have  8€-
 cided  to  stop  all  subsidies  to  certain
 organisations  to  meet  their  losses;

 (b)  if  so,  whether  Government  have
 also  considered  that  thig  slashing  of
 subsidies  will  embrace  even  those
 organisations  who  are  showing  an
 overall  profit,  though  they  may  he
 Josing  in  certain  operation;  and

 (c)  if  so,  the  salient  features  of  the
 poliey  of  Government  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  to  (c).  In  the  context  of  the
 current  difficult  financial  situatidn

 Government  have  decided  on  varicus
 economy  measures.  On  August  30,
 974  Government  took  certain  addi-
 tional  measures  to  effect  maximum
 economy  in  administrative  and  non-
 Plan  expenditure  of  Government.
 These  included  instructions  regarding
 grant  of  subsidies  to  public  sector
 undertakings.  It  was  decided  that
 subsidies  given  specifically  for  carry-
 ing  out  certain  special  responsibilities
 which  result  in  losses,  even  though
 such  undertakings  may  he  earning  pro-
 fits  or  breaking  even  on  the,  whole,
 should  be  stopped  and  the  undertak-
 ings  should  take  the  rough  with  the
 smooth.  Similarly  enterprises  suffer-
 ing  cash  losses  were  directed  to  @limi-
 nate  such  losses  fully  by  the  end  of
 the  next  year  and  in  the  meantime  it
 was  considered  desirable  to  impose  a
 JO  per  cent  cut  on  subsidies  to  meet
 their  cash  losses  in  1974-75,  These
 instructions  exclude  the  subsidies  re-
 cuuired  to  meet  cash  losses  of  enter-
 prises  which  are  in  the  construction
 phase  or  operate  in  certain  key  sectors
 like  steel.  coal,  mines,  fertilizers,  etc.
 where  the  pricing  policy  is  a  major
 aecision  to  be  taken  by  the  Govern-
 ment.

 Fnerease  in  Iron-Ore  FP  xport

 *572.  SHRI  SHRIKISHAN  MODI:
 SHRI  P.  GANGADEB.

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  there  has  been  =  an
 inerease  in  the  iron  ore  export:  and

 (b)  if  so,  by  how  much  would  the
 iron  Ore  export  go  up  in  ‘1974-757

 THE  MINISTER  OF  COMMERCE
 (PROF,  D.  P.  CHATTOPADHYAYA):
 (a)  and  (b).  While  exports  in  quan-
 titative  terms  may  he  somewhat  static.
 the  export  earning  will  register  on
 increase.  During  1973-74,  our  earnings
 from  export  of  iron  ore  were  Rs.
 432.85  crores,  The  target  for  the
 current  year,  1974-75,  is  Rs.  475
 crores.
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 दिल्‍ली  को  ६...  बन्दर वाह  बनाने  के  लिए
 दिल्‍ली  लि  बासियों  को  छोर  से  झम्यायेदन

 *573.  शनी  हिच कुमार  झा स्त्री:  पया

 शाजिस्य  मती  वह  बताने  की  कृपा  करेग  कि

 (क)  क्या  बिल्ली  निवासियों  ने  दिल्ली

 को  शुष्क  बन्दरगाह  बनाने  के  लिये  उनके

 महालय  से  अनुरोध  किया  है  ,  भौर

 (ख)  यदि  हा,  तो  इस  पर  सरकार  की

 हुछ  प्रतिक्रिया  है  ?

 शाजिया  मंत्रालय  में  उप  मंत्री  भी

 _चिहबमाथ  प्रताप  सिह)  :  (क  )  दिल्‍ली के  विभिन्न

 भौगोलिक  तथा  व्यापारिक  प्रतिष्ठानों  ने

 समय  समय  पर  सरकार  को  अभ्यावेदन  दिये

 हैं  कि  शुष्क  पतन  दिल्ली  में  स्थापित  किया

 जाने।

 (ख)  सरकार  प्रस्थापना  पर  विचार

 कर  रही  है  ।

 Delay  in  Issue  of  Import  Licences  and
 Release  Orders

 *574  SHRI  M.  C  DAGA  भा  the
 Mimste:  of  COMMERCE  be  pleased
 to  state

 (a)  whether  the  office  of  the  Chief
 Controlier  of  Import  and  Export
 takes  too  much  time  in  issuing  :mport
 heences  and  release  orders,

 (by  the  minimum  time  required  in
 issuing  the  licences  for  the  cases
 which  have  been  recommended  by
 the  DGTD,  and

 {e)  whether  Government  propose  to
 adopt  some  method  which  can  cur-
 tail  the  time  in  issuing  the  licences
 to  the  mdustries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)
 day  Ne,  Bir
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 (b)  Time  bmits  have  been  presetib-
 ed  for  disposal  of  applications  for  लिन
 port  licences  accorditig  to  which  im.
 port  lcenceg  for  :aw  materials  are
 required  to  be  issued  within  30  days
 of  the  receipt  of  the  appheation  ootn-
 plete  in  all  respect

 (०)  The  procedure  adopted  for  deal-
 ing  with  import  applications  is  review-
 ed  on  a  continuous  basta  and  various
 steps  are  taken  to  curtail  ‘he  tame  in
 issuing  the  licences

 चर्च  974  से  जाली  शुदा  बनाते  संबंधी  मामले

 5298.  भी  चनझाहू  प्रधान:  क्‍या

 जिस  मती  यह  बताने  की  कृपा  करेंगे  कि

 (क)  वर्ष  t974  में  शौर  विशेषकर
 गत  6  महीनो  मे  वाली  नोट  शर  सिक्‍के
 बनाने  के  कितने  मामले  पकडे  गये  ,  शौर

 (@)  इसको  रोकने  के  लिये  सरकार
 द्वारा  क्या  नये  कदम  उठाने  का  विचार  है  ?

 जिस  मंत्रालय  में  राज्य  मंत्री  (श्री  भरण

 कुमार  मुखर्जी:  (क)  सूचना  इकट्ठी  की
 जा  रही  है  शौर  उपलब्ध  होते  ही  सभा  पटल
 य  रख  दी  उमंगों  ?

 (खा  करेगी  व  बैंक'  नोटो  की  झाल साजा
 के  अपराधी  के  प्रथम  में  इस  देश  के  कानून  मे

 पहले  4  डी  निवारक  दण्ड  की  व्यवस्था  है  ।

 पसे  अपराधों  के  मामले  में  राज्य  के  पुलिस
 अधिकारी  कार्रवाही  करते  हैं  और  वे  ऐसे  ममिना
 पर  बराबर  नगर  रखते  है  कौर  जब  अप  उन्हे
 किसी  व्यक्ति  द्वारा  उसी  नोट  बनाये  अपने

 को  सूचना  मिलती  है  सब  तब  दे  छापे  मारते  1

 है।  केन्द्रीय  जाच  ब्यूरो  भी  मुद्रा  की  जालसाजी
 में  अपनाये  जाने  वाले  विभिन्न  तकनीक!

 का  रिकार्ड  रख  तथा  बाजार  में  देसी  मुद्रा
 के  आऋाभे  की  समय  समय  पर  जाच  कर  भारतीय

 मुह  की  लेबाजी  की  सदस्यों  का  लगातार
 प्रयत्न  करता  रहता  है  ।  उसने  जाली  तो?
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 want  के  शोर  भअपसधो  की  छानबीन  करने
 तथा  राज्यों  में  की  जाने  वाली  जाच  पद ताल
 के  कास  में  सामस्वयध  लाने  ने  लिए  पनी
 आधि  अपराध  प्रशाखा  मे  एक  कार्यालय  भो
 खोला  है  !

 जहा  तक  जाली  सिक्का  का  सबंध  है
 रुपये  बैंक  साफ  इण्डिया  की  सभी  शाखाएं,
 तथा  उसकी  एजेंसिया  इडियन  |  क्वाइनज
 एक्ट,  906  (i906  का  तीसरा)  की
 चार  20  में  बिहित  व्यवस्था  के  अनुसार
 का रंबा ही  7२  रही  हैं  1  किन्तु  'रीलें  बेक  उन
 मामलों  की  सूचना  पुलिस  को  तत्काल  दे  देता

 है  पजा  किसी  टैंडर  में  काफी  सख्या  मे  जाली
 मिंक  पाये  जाते  है  ।

 अन्य  प्रदेश  में  हथकरघा  उघोग  का  विकास

 5299.  थी गंगा  चरण  दीक्षित:  क्या
 शाजिया  मंत्री  यह  बताने  की  क्या  करेगे  कि

 (व)  पांचवी  योजना  मे  मध्य  प्रदेश  मे
 हथकरघा।  उद्योग  के  विकास  के  लिये  कितनी
 राशि  रखी  गई  है,  और

 (खग  इस  उद्देश्य  +  नें  बनी  मंद
 $7  किन  लेख।  शीर्षों  क  ग्रन्थ  यह  राशि  रखी
 2?

 बानिया  मंत्रालय  में  7९  मंत्री  (वी :
 विशय नाथ  प्रताप  लहू:  (+)  अर  1 ह
 मध्य  प्रदेश  राज्य  की  पांचवी  योजना  के
 मसौदे  मे  थक  रह)  उद्योग  ने  विक।  4  के  नील
 1 कराह  २०  ग्र तन् तिम  सशि  रखी  गई  है  Y
 wed  पंचवर्षीय  योज्ना  को  अन्तिम  रूप
 दे  दिये  लगते  पर  इस  अनन्तिम  राशि  का

 पुनरीक्षण  दिया  ह 1  सकता  हैँ  1  हथकरघा
 उघोग  के  लिये  राज्य  की  पांचवी  योजना  के
 सौदे  में  रखे  विकास  कार्य  क्रम  में  हथकरघा
 कपड़े  की  बिफरी  पर  छूट,  विद्यमान  तथा  नई
 सहकारी कताई  मिलो  की  शेयर  कजी  में  भागी-

 दारी,  शीर्ष-बुनकर  सहकारी  समिति  को  मार्जिन
 घन  के  जिये  ऋण,  कमजोर  सहब  परी ६  समितियों
 के  पुनर्गठन  भारतीय  रि  व॑  बैक  की  वित्त
 पॉवर  योजना  के  श्रन्तगंत  बुनकर  सहकारी
 समितियों  को  ऋण  पर  लगने  वाले  ब्याज  के
 सम्बन्ध  में  उपदान,  बुनकर  सहकारी  समितियों
 की  शेय्रपूजी  मे  राज्य  की  भागीदारी  शादी
 से  सम्बन्धित  4  *7ए  श  मिल  है

 Incentives  to  Weavers

 5300  PROF  NARAIN  CHAND
 PARASHAR  Will  the  Minister  of
 COMMERCE  be  please}  to  state

 (a)  Whether:  there  ig  any  scheme  to
 give  incentives  to  the  Weaveis  m  the
 country  to  earn  their  livelihood  by
 thetr  old  profess  on  of  wearing,  and

 (b)  of  go,  whether  there  are  any  ar-
 rangements  under  which  regular  sup-
 ply  of  Yarn  is  to  be  provided  to  these
 weavers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)
 (a)  and  (b)  The  handloom  industry
 ig  being  developed  both  ty  the  State
 and  Central  Governmen‘s  through
 State  and  Central  Schemes  respective.
 ly  While  all  day  to  day  development
 and  welfare  of  the  weavers  is  looked
 after  by  the  State  Governments,  the
 Central  Government,  besides  giving
 financial  assistance  in  the  farm  of
 block  loans  ang  grants  to  the  States
 for  development  of  the  industry,  pre-
 vide  the  infra-structure  for  technical
 assistince  to  the  indu  try  on  an  all
 India  basis  The  various  schemes
 undertaken  by  the  Central  and  State
 Governments  are  for  the  betterment
 of  the  handloom  weavers  and  to  en
 able  them  to  earn  thei~  hving  through
 the.r  traditional  profession  of  weaving
 These  schemes  शाट"  alva  include-—

 fa)  providing  working  capital
 loans  at  concessional  rate  of
 interest  from  the  Reserve
 Bank  of  India  through  the
 State  Cooperative  Banks,
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 (b)  setting  up  of  Handloom  Fin-
 ance  Corporation  in  States  to
 provide  loans  to  handloom
 weavers  outside  the  coopera-
 tive  sector,

 ६९)  exemption  of  excise  duty  on
 handloom  cloth  and  hank  yarn
 of  plain  reel  of  counts  below
 5]  New  French  Counts  en
 British  Counts).

 (a)  reservation  of  cectain  feldr  of
 production  exclusively  for
 handloom  sector,  and

 (e)  supply  of  paper  designs  and
 woven  samples,  produced  by
 the  weavers  service  centres.
 at  concessional  rates  to  wtav-
 ers  in  the  cooperative  fold.

 2.  Supply  of  yarn  is  being  made
 through  the  normal]  trade  channels
 There  is,  however,  the  voluntary  sche-
 Me  of  Indian  Cotton  Mills’  Federation,
 Bombay,  under  which  yarn  is  bcing
 suppled  to  weavers  at  prices  prevaul-
 ing  on  the  28th  Murch,  1974  The
 Prices  of  cotton  yarn  have  fallen  fur-
 ther  and  there  is  at  present  no  diffi-
 culty  with  regard  to  availability  and
 price  of  cotton  yarn

 Boosting  ण  Engineering  Export
 5301,  SHRI  JHARKHANDE  RAI:

 SHRI  0.  K.  PANDA;
 Will  the  “Minister  of  COMMERCE

 be  pleaseq  to  state:

 (a)  whether  an  official  committee
 has  submitted  a  report  pointing  out
 the  strategy  to  boost  export  of  engi-
 neering  goods;

 (b)  if  so,  the  broag  features  thereof;
 and

 (c)  whether  Government  have  ac-
 cepted  all  the  findings?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHR
 VISHWANATH  PRATAP  SINGH).
 (a)  and  (b),  The  Committee  on  Engi-
 neering  Exports  set  up  in  January  this
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 year  under  the  Chairmanship  of  Shri
 M.  hag  submitted  ७  ह...
 recently,  Some  of  :he  more  umportant
 Teatures  of  fhe  findings  and  recoOm-
 mendatfons  of  the  Committee  on  eng:-
 neering  exports  are  as  follows.—

 ~——Export  target  of  about  Rs.  600
 crores  for  1978-79  for  engi-
 neering  goods  should  be  con-
 sidered  feasible.

 —Production  apparatus  set  up  at
 huge  cost  of  our  resources
 should  be  freed  from  avoia-
 able  constraints  and  bottle-
 necks  in  order  to  increase  pro-
 duction  and  generate  surpluses
 for  export.

 ~-Procedures  for  grant  of  various
 export  benefits  sheuld  be  sim-
 plified.

 Export  should  be  provided  with
 adequate  credit,

 (c)  Various  findings  and  recommen-
 dations  made  in  the  Report  are  being
 examined

 Fall  ip  Prices  of  Naturat  Rubber

 5302.  SHRI  C.  JANARDHANAN:
 Will  the  Minister  of  COMMERCE  be
 pleaseg  to  state:

 (a)  whether  fall  in  price  of  natural
 rubber  is  feared  by  the  growerg  as
 there  would  be  excess  natural  rubber
 stock  for  five  months  at  the  end  of
 the  year;  and

 (b)  if  so,  the  measures  being  taken
 or  proposed  to  be  taken  to  ensure
 amall  growers  of  remunerative  prices”

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHR)
 VISHWANATH  PRATAP  SINGH).
 (ay  and  (b)  It  is  reported  that  gto
 wers  apprehend  prices  of  natural
 might  fall  due  to  its  increased  avail-
 ability  during  this  year.

 The  ruling  market  prices  of  natural
 rubber  are  around  Rs.  700/-  per  quin-
 ta]  which  is  much  above  the  level  of
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 minimum  notified  price  of  Rs.  520/-
 per  quintal  for  Grade  I  rubber,  Gov-
 ernment  however,  continue  to  watch
 the  situation

 Raids  in  Shahjahanpur

 5303.  SHRI  SARJOO  PANDEY:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  in  September,  974
 Excise  Inspector  raided  varioug  pre-
 snises  and  confiscated  smuggled  goods
 from  Harnamdas  Contractor  and  his
 partners  in  Shahjahanpur  (U.P.);

 (b)  if  so,  the  facts  thereot;

 (c)  further  action  being  taken  in  the
 matter;

 (a)  whether  a  number  of  smugglers
 of  Shehjahanpur  were  arrested  in
 ‘1973-74  fer  smuggling  activities;  and

 (e)  if  so,  the  particulars  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE)
 (a)  to  (e).  The  requisite  information
 48  being  collected  and  will  be  laid  on
 the  Table  of  the  House

 ह...  प्रदेश  में  सोमा  शुल्क  तथा  उत्पादन  मुल्क
 कलक्टरों  हारा  छापे

 5304.  श्री  हुकम  बन्द  कछवाय  :  क्या
 बिस  मंत्री  वह  बताने  को  #पा  करेगे  कि

 =
 (को  पृथक-पुथल  सीसा  शुल्क  तथा

 उत्पादन  शुल्क  कलकारों  के  अधिकार  क्षेत्र
 बा  अन्त मंत  बिंद  और  मध्य  प्रदेश  के  विभिन्न
 नगरो  में  ब्लू  97I-72,  1972-73
 तथा  अक्टूबर  दूब  माह  तक  कितने  छापे
 मारे  गये  ;

 खि)  छापों  में  बरामद  कि  गये  सोने
 के  बिस्कुटों  सिल्वियो  ऑटो  तथा  शादी  के

 जेवरातों  मेस  सभी  झ्र/भूवणों  ही  माठा
 तथा  मूल्य  कितना  हूँ  ,  शौर

 ग  उन  फर्मों  और  व्यक्तियों  के  नाम
 क्या  हैं  हिन  के  निवास  स्थानों  पार  छाप  मारे
 गये  तथा  उन+ा  भग्य  व्यवसाय  क्या  ह

 वक्त  मंत्रालय  में  राज्य  मंत्रो  (श्री  प्रणव

 कुमार  मुग़लों  ):  (क)  से  गे
 अपेक्षित  सूचना  इकसूत।  की  का  रही  है  और
 संयम  पटल  पर  रक्ष  दी  जायगी  1

 Air  Services  in  Madhya  Pradesh

 5305  SHRI  MARTAND  SINGH.
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state-

 (a)  the  names  of  the  cities  in  Madhya
 Pradesh  where  air  services  have  been
 demanded  by  the  State  Government;
 and

 (b)  the  reaction  of  the  Central  Gov-
 ernment  thereto?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BA-
 HADUR).  (a)  Jabalpur  and  Kanha
 National  Park,  besides  resumption  of
 alr  services  to  Raapur

 (b)  Raipur  its  one  of  the  I6  station.
 to  which  air  services  were  ducon-
 tiued  by  the  Indian  Airlines  from
 i8th  March,  974  being  highly  un-
 economic  in  the  context  of  the  steep
 increase  in  the  price  of  aviation  fuel
 and  the  decision  of  Indian  Airlines  to
 phase  out  Viscounts  and  Dakotas  from
 its  fleet.  There  are  no  prospect,  0
 air  services  to  these  places  being  re-
 sumed  in  the  near  future

 Jabalpur  and  Kanha  National  Park
 are  among  the  hst  of  20  towns  drawn
 up  by  the  Corporation  for  possible  in-
 clusion  in  its  net-work  during  the
 Fifth  Five  Year  Plan  period  Due  to
 the  steep  increase  in  the  price  of
 aviation  fuel  and  the  consequent  in-
 crease  in  the  cost  of  operation,  the
 Corporation  is  reviewing  the  list  of
 towns  proposed  to  be  included  in  its
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 net-w  ork  during  the  Fifth  Plan  pe.-
 10d  It  is  too  early  yet  to  say  how
 many  of  them  will  be  brought  on  the
 air  map.

 Recruitment  of  Technical  Cadre  of
 Officers  by  Nationalised  Banks

 5306  SHRI  S  A  MURUGANAN-
 THAM:  Will  the  Minister  of  FINANCE
 be  pleased  to  state  the  names  of  the
 nationalised  banks  having  recruited
 technical  cadre  of  officers  for  pro-
 cessing  loan  cases  from  priormty  sec-
 tors  of  agriculture,  small-scale  indus-
 tries  and  other  self-employed  persons
 and  the  pay  scales  prescribed  fo
 them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATYI  SUSHILA  ROHATGI):  All  the
 4  p,ationaliseq  banks  have  technical
 officers  to  help  in  the  processing  of
 applications  for  loans  to  priority
 sector  While  some  banks  have  re-
 cruited  them  directly  as  technical
 officers  others  have  recruited  them  as
 part  of  their  general  cadre  officers
 Some  banks  have  also  taken  technical
 officers  particularly  agricuitur>]  offi-
 certs,  on  deputation  from  Central  and
 State  Governmerts  Particulars  about
 pay  scales  are  being  obtained  and  will
 be  laid  on  the  Table  of  the  House

 Gotcha  Properties  Limited

 5307  SHRI  BHAGIRATH  BHAN-
 WAR:  Will  the  Minister  of  FINANCE
 be  pleased  to  refer  to  the  reply  given
 ta  Unstarred  Question  No  4709  on  the
 22nd  November,  974  regarding  Gclicha
 Properties  Limited  and  state:

 (a)  whether  the  scheme  has  sinre
 heen  placed  before  the  Rajasthan  High
 Court  for  acceptance  and  if  so.  when
 ang  whether  this  has  since  been  4c-
 cepted  by  it;

 (b)  whether  Government  have  ask-
 eg  the  ex-Directors  of  the  Company
 for  adequate  amount  to  sunplement
 the  fund  and  if  30,  the  tota}  amount
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 that  has  been  demanded  and  the  rea-
 sons  for  delay  in  submitting  the  same:
 and

 (९)  whether  Government  propose  to
 Gispose  of  the  properties  ६०  obtain  this
 amount  in  case  it  is  not  forthcoming from  the  ex-Directors?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE)-
 (a)  The  scheme  was  placed,  for  ac-
 ceptance,  before  the  Rajasthan  High
 Court  at  Jodhpur  on  4th  October, 974  The  matter  has  not  vet  been
 decided  by  the  High  Court.

 (b)  On  acceptance  of  the  scheme  by
 the  High  Court,  the  Ex-Directors  of
 the  Company  will  be  required  to  sup-
 plement  the  funds  of  the  official
 Liquidator  by  about  Rs  60  lakhs.  Since
 the  scheme  has  not  so  far  been  ap-
 proved  by  the  High  Court,  there  is
 no  question  of  any  delay  on  the  part
 of  the  Ex-Directors  in  the  payment
 of  the  amount

 (९)  If  the  aforesaid  amount  is  not
 paid  by  the  Ex-Directors,  the  scheme
 will  fail  in  which  event  the  company
 will  continue  to  remain  m  liquidation
 and  the  properties  will  continue  to
 vest  in  the  Liquidator

 Capital  raised  by  New  Satgram
 Colliery

 5308  SHRI  SATYENDRA  NARAY-
 AN  SINHA:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  ty  refer  to  replies
 fiven  to  Unstarreg  Question  No  2749
 on  the  29th  November,  973  and  Un-
 starred  Question  5735  on  the  2st
 December,  973  regarding  IBRD  loan
 for  coal  industry  and  fresh  Invest
 ment  in  coal  industry  respectively  and
 state:

 (a)  whether  the  owners  of  New
 Satgram  Collery  had  raised  more  than
 Rs.  6250  lakhs  as  capital  from  public
 through  means  other  than  Honu*
 Shares  or  amalgamation  capital:
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 tb)  the  other  mineg  owneg  by  the
 Company,  its  total  subscribed  capital,
 shareholders  Reserves  as  on  3ist
 March,  1973;  and

 (९)  bonus  share  capital  issued  by
 them  since  IBRD  loan?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  Yes,  Sir.  Selecteg  Satgram  Col-
 liernes  Ltd.  (now  changed  to  Shethia
 Mining  and  Mfg  Corporation  ltd.)
 owners  of  New  Satgram  Colliery  had
 raised  capital  of  Rs  64.35  lakhs  dur-
 ing  1961-70  through  means  other  than
 Bonus  Shares  or  amalgamation

 fb)  Information  i,  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 (c)  Bouus  shares  of  Rs  5  lakhs
 only  were  issueq  during  96I-70

 Increase  in  prices  of  fertilisers
 supplieg  to  India

 5309.  SHRI  N.  E  HORO-  Will  the
 Minister  of  COMMERCE  be  pleased  ६6
 state:

 {a)  whether  East  European  coun-
 tries  have  becn  pressing  for  increas
 in  the  prices  of  fertilisers  to  be  suppli-
 ed  by  them  to  India;

 th)  if  so,  the  particulars  of  the  fur-
 ther  imerease  in  prices  demanded  by
 them  and  how  these  prices  compare
 with  the  corresponding  priecs  prevail-
 ing  in  other  supplying  countries;  and

 (९)  the  extent  ta  which  these  ferti-
 hsers  are  to  be  imported  from  these
 countries?

 THE  DEPUTY  MINISTER  IN  THF
 MINISTKy  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  086  East  European  country  had
 asked  for  increase  in  the  priec  of
 fertilizers  in  accordance  with  the
 terms  of  the  contract

 (b)  After  negotiations  व  was  agreed
 to  increase  the  price  by  eleven  per
 cent  and  the  increased  price  compares
 favourably  with  the  prices  of  these
 fertilisers  prevailing  in  other  supply-
 ing  countries

 (९)  235  lakh  tonnes  in  the  current
 year.

 Tourists  visiting  Goa

 530  SHRI  PURUSHOTTAM  KAK-
 ODKAR:  Wil}  the  Mimster  of  TOU-
 RISM  AND  CIVIL  AVIATION  be
 pleased  to  state.

 (a)  the  total  number  of  tourists  who
 visiteq  Goa  during  the  Jast  two  years:
 end

 (b)  the  particulars  of  sites  visited
 hy  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  SURENDRA
 PAL  SINGH)  (a)  The  Department
 of  Tourism  maintains  a  record  of
 foreign  tourists  arrivals  on  an  al-
 India  basis  and  not  on  State-wise
 basis.  The  figures  pertaining  to  do-
 mestic  tourists  movements  are  not
 maintained  by  the  Department  of
 Tourism

 The  number  of  international  tourists
 arrivals  during  the  last  two  years
 was:

 Year  Interfoticnal
 Tourist
 Arrivals

 972  242,950

 72973  409,805

 According  to  a  Survey  conducted  in
 1972-73,  4.79  per  cent  of  the  total  in-
 ternational  tourists  visited  Goa  during
 the  period  of  the  Survey

 According  to  the  information  furni.
 sh  d  by  the  State  Government  of  Goa,
 ths  nivnbe:  of  tiurists  (Indian  and
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 foreign)  who  visited  Goa  during  4972
 were  99,624  and  in  4978  the  number
 was  ‘126,244,

 (b)  The  places  popular  with  tour-
 ists  are  the  Calangute,  Colva,  Vagator
 and  Miramar  beaches,  various  temples
 and  churches  in  old  Goa  and  Mayem
 lake.

 Export  of  cois  and  coir  goods

 ‘5311  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  tt  state:

 (a)  whether  there  has  been  a  sharp
 rise  in  export  of  coir  and  coir  goods,

 (b)  ig  so,  the  facts  thereof  ang  the
 -extent  to  which  India’s  manufacturers
 are  in  a  position  to  meet  the  rising
 demand  of  coir  and  coir  goods;

 (९)  the  names  of  the  countries  from
 where  the  demands  are  increasing  and
 the  foreign  exchange  expected  to  be
 earned  annually;  and

 (da)  the  steps  Government  are  consi-
 dering  to  assist  the  producers  and
 manufacturers  for  export  of  coir  and
 coir  goods?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  No,  Sir,  Export  of  coir  products
 during  April-October,  974  and  the
 corresponding  period  last  year  was  as
 under:

 Qty.in  Value  in
 07728

 April-October,  ‘1974  23361-°0  953780

 Apeil-October,  ‘1973  23496°0  ा8'40 40

 (b)  The  rise  in  demand  can  be  met
 ‘ey  Indian  manufacturers.

 (९)  There  is  slight  increase  in  the
 demand  from  EEC  countries,  USSR
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 and  USA.  The  total  foreign  exchange
 earning  by  export  of  coir  during  the
 current  financial  year  is  expected  to
 be  Rs.  5  crores.

 (a)  Negotiations  are  being  held  with
 EEC  countries  for  reduction  of  tariff
 barriers  on  coir  products  imposed  by
 them.  The  Kerala  State  Government
 has  been  iequested  to  arrange  for
 procurement  of  all  available  husks  in
 Kerala  and  their  proper  distribution
 and  to  take  drastic  measures  against
 the  hoarders  of  husk  so  that  raw
 material  can  become  easily  available
 to  manufacturers

 Remittances  by  Individual,  working
 in  Foreign  Companies

 5372  SHRI  CHANDRA  SHEKHAR
 SINGH:  Will  the  Minster  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  the  number  of  persons,  both
 Indians  and  foreigners,  separately,
 working  in  the  private  corporate  sec-
 tor  companies  in  India  on  a  salary  of
 Rs  5000  P.M  and  above  as  on  Ist  of
 January  of  the  years  1972,  978  an’
 1974,  year-wise;  and

 (b)  the  amount  repatriated  gbroad
 by  them  during  the  last  three  financial
 years,  year-wise?

 THE  MINISTER  OF  FINANCE
 (SHR]  Cc  SUBRAMANIAM):  (a)  A
 statement  showing  the  number  of
 foreigners  in  both  foreign  controlled
 and  Indian  companies  and  Indians
 working  in  foreign  controlled  com-
 panies  On  a  salary  of  Rs,  5000  and
 above  is  attached;  information  re-
 garding  number  of  Indians  working  in
 Indian  companies  is  not  available

 (b)  It  is  not  possible  to  compute
 the  total  amount  repatriated  abroad
 by  this  category  of  foreigners  because
 remittances  by  foreigners  are  aot
 classified  on  the  basis  of  their  oceu-
 pation  and  their  income.
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 Statement

 As  on
 Ist  January  972

 As  on  As  on
 Ist  January,  973  Ist  Januery,  3974

 Indians*  Foreig-
 ners**

 No.  of  persons  on  a  salary
 of  Rs.  5000/-  P.M.  and
 above.

 ह.  795

 Indians*  Foreig-  Indians*  Foreig-
 ners  ीं औै  ners  4m

 O45  674

 *This  relates  to  No.  of  Indians  working  in  foreign  controlled  companies  only;  informa-
 tion  regarding  Indians  working  in  Indian  companies  is  not  available.

 **Includes  non-Indian  short  term  techricians.
 :  Not  available.

 Misuse  of  Power  and  Funds  by  certain
 Officials  of  C.Cl.

 5313.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  COMMERCE  be  pleas-

 ed  io  state:

 a)  whether  Government  yeceived
 any  representation  regarding  the  mis-
 use  of  power  ang  misappropriation  of
 funds  by  certain  officials  of  the  Cotton
 Cerporation  of  India;  and

 (b)  if  so,  the  broad  features  thereof
 and  the  actions  taken  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (b).  The  information  is  be-
 ing  collected  and  will  be  laid  on  the
 Table  of  the  House.

 Import  of  Copper  Clad  Wire

 5314.  SHRI  M.  R.  LAKSHMINARA-
 YANAN:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  dumet  or  copper  clad
 wire  used  for  manufacturing  bulbs  in
 the  ccuntry  is  imported;

 (b)  if  so,  the  quantity  and  the  name
 of  the  country  from  where  it  is  im-
 ported;  and

 fe)  the  landed  cost  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  Dumet  or  copper  clad  wire  ie
 allowed  for  import  in  consultation
 with  the  Directorate  General  of  Tech-
 nical  Development.

 (b)  and  (c).  Details  of  actual  im-
 ports  of  this  item,  if  any,  are  not
 available  as  the  item  has  not  been
 separately  classified  in  the  ‘Revised
 Indian  Trade  Classification’  on  the
 basis  of  which  Foreign  Trade  Statis-
 tics  are  maintained.

 Slashing  prices  of  cloth  by  nationalised
 textile  mills

 538I5.  SARDAR  SWARAN  SINGH
 SOKHI:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  the  Nationaliseg  Textile
 Mills  had  slashed  down  the  prices  of
 cioth  by  35  per  cent  which  do  other
 private  sector  mills  had  done;

 (b)  whether  the  private  sector  tex-
 tile  mills  would  be  asked  by  Govern-
 ment  to  slash  down  the  prices  of
 cloth  to  the  same  extent;  and

 (c)  if  not,  whether  Government
 would  consider  taking  over  these  pri-
 vate  sector  Textile  Mills  in  public  in-
 terest?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  The  reduction  in  prices  of  cloth
 effected,  by  Mulls,  whether  in  the
 public  sector  or  in  the  private  sector,
 varies  from  quality  to  equality  and
 from  mill  to  mill  It  is,  therefore,
 not  possible  to  say  whether  the  mills
 in  the  public  sector  have  effected
 larger  reduction  in  prices  than  the
 mills  in  the  private  sector.

 (b)  and(c)  Do  not  arise.

 Deposits/unsecured  loan  receiveq  by
 Universal]  Steel  ang  Alloys  Ltd  from

 Nationalised  Banks

 53l6  SHRI  DINEN  BHATTACHA-
 RYYA.  Will  the  Minister  of  FINANCE
 he  pleased  to  state:

 (a)  the  amount  of  deposits  or  un-
 secured  loang  receiveq  by  the  Univer-
 sal  Steel  and  Alloys  Ltd.  New  Delhi
 fom  the  Nationalised  Bankg  during
 the  jast  three  years;

 (9)  the  amount  of  secureq  loans
 advanced  to  this  concern  by  the  Indus-
 trial  Finance  Corporation  of  India  ani
 the  banks;

 (c)  the  amount  of  profit  after  tax
 made  or  loss  incurred  by  the  Company
 during  the  last  three  years;  and

 (d)  the  constitution,  giving  the
 names,  of  the  Board  of  Directors  of
 the  Company?

 THE  MINISTER  OF  FINANCE
 (SHRI  C,  SUBRAMANIAM):  (a)  and
 (b).  In  accordance  with  the  practices

 and  usages  customary  among  bankers
 and  also  in  conformity  with  the  pro-
 visions  of  the  Banking  Companies
 (Acquisition  and  Transfer  of  Under-
 takings)  Act,.970,  information  relat-
 ing  to  the  individual  constituents  of
 the  nationalised  banks  is  not  to  be
 divulged.
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 The  Industrial  Finance  Corporation
 of  India  had  sanctioned  to  Mis.  Uni-
 versal  Steel  and  Alloys  Ltd.,  on  26th
 August  97l,  a  rupee  loan  of  Rs.  50.06
 lakhs  which  has  been  fully  disbursed,

 (¢)  According  to  the  annual  report,
 of  the  Company,  the  profit  and  loss
 of  the  Company  during  the  last  three
 years  were  as  under:

 (Rs.  in  lakhs)

 Year  ended  goth  April  Profit  Less

 I972  090१

 7973  .  458

 I974  ‘  180"

 *The  above  hyures  of  profit  (after
 tax)  {loss  are  after  accounting  for  the
 depreciation  to  the  extent  of  Rs  455
 lakhs  and  Rs  699  lakhs  provided  for
 during  the  years  973  and  974  (cndeg
 30th  April),  respectively  No  provi-
 sion  for  taxation  and  development  re-
 bate  has  been  made  in  the  year  974
 as  according  to  the  annual  report  of
 the  company,  there  was  no  assessable
 income  as  pe:  the  Income  Tax  Act,

 (b)  The  Constitution  of  the  Board
 of  Directors  of  the  Company  as  on
 30th  Apri),  974  was  as  under:

 Shri  Rawntag  Singh  Chairman

 Shri  5B.  Dadachanyi  Direct.  r

 Shri  H.S.  Mehta  1
 ir

 Shri  V.B.  Desai.  न  "

 Shri  S.P.  Banerjce  "

 Shri  H.R.  Gupta  :  ”

 Shri  8.  Chakrabarti  "

 Shri  5.  Cc  Agrawal  @  ”

 ShriS.$.Kenwar.  .  .  Managing
 Director
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 Emport  of  newsprint  from  {creign
 countries

 53l7.  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  COMMERCE  be
 pleaseg  be  state:

 (a)  whether  Government  have  fina-
 lised  some  deals  in  November,  974
 for  import  of  newsprint  from  foreign
 countries;

 (b)  whether  any  agreements  have
 been  signed  with  Soviet  Union,  Bang-
 ladesh  and  Canada;  and

 (c)  if  so,  the  main  features  of  the
 agreements?’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  The  State  Trading  Corporation

 has  finalised  a  contract  in  November.
 974  with  a  Canadian  firm  for  import
 of  approximately  2000  M.T.  of  news-
 print  for  supply  during  the  _  period
 January  to  August,  1975.

 (b)  and  (c).  The  State  Trading
 Corporation  had  earlier  finalised  con-
 tracts  with  suppliers  in  Canada,  USSR
 and  Bangladesh  for  the  supply  of
 1,12,669  M|Ts.,  95,000  M|Ts.  and  17,000
 M|Ts.  respectively  of  newsprint  for
 shipments  during  the  period  from
 duly,  973  to  May,  1975.

 Pending  cases  of  Income  Tax
 defaulters

 5818.  SHRI  RAMCHANDRAN  KA-
 DANNAPPALLI:  Wil]  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  the  total  number  of  cases  pend-
 ing  against  Income-tax  defaulters  all
 over  the  country  at  the  end  of  Nov-
 ember,  1974;

 (b)  the  number  of  cases  in  which
 the  amount  involved-is  Rs.  25,000  and
 below;  Rs.  25,000  to  one  lakh;  Rs.  one
 lakh  to  five  lakhs  and  above  Rs.  five
 lakhs;  and

 (c)  a  brief  outline  of  the  _  steps
 taken  by  Government  for  the  speedy
 disposal  of  these  cases?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE):  (a)
 The  latest  information  regarding  In-
 coime-tax  (including  Corporation-tax)
 eases  is  available  only  as  on  &8lst
 March,  1974.  As  on  that  date  the
 total  number  of  cases  in  which  de-
 mand  (intluding  demand  not  fallen
 due  or  not  otherwise  enforceable)  was
 standing  in  the  registers  of  the  De-
 partment,  was  21,48,096.

 (b)  The  information  regarding  the
 number  of  Income-tax  and  Corpora-
 tion-tax  cases  involving  demand  of
 Rs.  25,000  and  below  and  _  between
 Rs.  25,000  and  one  lakh  js  not  separa-
 tely  available.  The  information  to
 the  extent  available  is  as  under:

 Amount  of  Income-tsx  No.  of
 (including  Corporation-tax)  cases

 Upto  s  7  lakh  in  each  case  (21,41,  533

 Over  Rs.  r  Jakh  and  upto  Rs.  5
 lakhs  in  each  case  4,934

 Over  Rs.  5  Lakhs  in  each  case.  R 1,629

 21,48,096

 (c)  All  appropriate  steps  provided
 in  law,  including  the  following,  are
 taken  depending  on  the  ci#cumstances
 of  each  case,  for  speedy  disposal  of
 such  cases:

 (l)  Levy  of  penalty  u|s  22]  of  the
 Income-tax  Act,  96l  for  non-pay-
 ment  of  tax.

 (2)  Attachment  of  money  to  the
 assessee  uls  226(3).

 (3)  Attachment  of
 courts  u]s  226(4).

 money  in

 (4)  Distraint  and  sale  of  movable
 property  uls  226(5).
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 (5)  Issue  of  Recovery  Certificate
 ujs  222.

 (6)  Attachment|sale  of  movablei
 immovable  property.

 ru)  Detention  of  assessee  in  Civil
 Prison.

 Apart  from  the  above,  the  follow-
 ing  administrative  steps  have  also
 been  taken  for  the  same  purpose:

 €l)  Commissioners  of  Income-tax
 are  required  to  ensure  early  dis-
 posal  of  appeals  pending  with  Ap-
 wellate  Assistant  Commissioners  in
 cases  of  disputed  demand  and  to
 contact  Members  of  Income-tax
 Appellate  Tribunals  ang  Chief  Jus-
 tices  of  the  High  Courts  for  early
 disposal  of  appeals/references  in
 ‘which  large  amounts  of  revenue  are
 involved.

 (2)  Cases  involving  arrears  bet-
 ween  Rs.  i  to  0  lakhs  are  being
 watched  by  Commissioners  of  In-
 come-tax.

 (3)  The  Central  Board  of  Direct
 Taxes  reviews  cases  involving  de-

 mand  of  more  than  Rs.  0  lakhs  in
 each  case  and  issues  guidelines  to
 the  field  officers  for  effective  action.

 Raising  of  Capital  by  Companies

 5319.  SHRI  PP.  VENKATASUB-
 BATAH:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  a  large  number  of  private  and
 Government  companies  are  raising
 their  capital  by  inviting  fixed  depo-
 sits  Joans  from  the  public  through
 notices  in  the  Press;

 (b)  the  rules  under  which  these
 companies  are  permitted  to  accept
 fixed  deposit  loans  from  the  public
 and  whether  a  copy  thereof  will  be
 laid  on  the  Table  of  the  House;  and

 (e)  whether  Government  are  con-
 ternplating  to  make  certain  changes
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 anq  thereby  imposing  restrictions  on
 the  companies  for  accepting  fixed  de-
 posit  loans  from  the  general  public,
 and  if  so,  the  broad  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 While  fixed  deposits/loans  from  _  the
 public  have  been  a  traditional  ~ource
 of  funds  jn  the  case  of  certain  compa-
 nies  for  a  long  time,  Government  have
 noticed  that,  of  late,  here  is  an  increas-
 sing  resort  to  this  source  by  cempanies
 for  meeting  their  requirements  of
 funds.  F

 (b)  Under  the  powers  vested  in  it  by
 Chapter  IIIB  of  the  Reserve  Bank  of
 India  Act,  1934,  the  Reserve  Bank  of
 India  has  issued  the  following  sets  of
 directions  for  regulating  the  deposit-
 acceptance  activities  of  non-banking
 companies  :—

 (i)  Non-Banking  Financial  Compa-
 nies  (Reserve  Bank)  Direc-
 tions,  1966;

 (ii)  Non-Banking  Non-Financial
 Companies  (Reserve  Bank)
 Directions,  1966;  and

 (iii)  Miscellaneous  Non-Banking
 Companies  (Reserve  Bank)
 Directions,  1973.

 These  directions  and  amendments
 made  thereto  by  the  Reserve  Bank
 from  time  to  time  have  been  published
 in  the  Gazette  of  India.  The  Reserve
 Bank  has  informed  that  copies  of  the
 aforesaid  three  sets  of  directions,  and
 of  the  brochure  issued  by  it  in  March,
 974  which  explains  the  principal
 features  of  the  directions,  have  been
 sent  by  it  to  the  Parliament  Secretariat
 for  being  kept  in  the  Parliament
 Library.

 (c)  The  Banking  Commission  had
 made  certain  recommendations  for  a
 restructuring  of  the  existing  scheme
 of  control  over  the  deposit-acceptance
 activities  of  non-banking  companies.
 On  ‘considering  these  recommendations
 Government  have,  inter  alia,  decided

 ्
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 that  the  existing  statutes  in  this  behalf
 and  the  directions  issued  thereunder
 should  be  tightened.  With  a  view  to
 examining  this  matter  in  depth  and  to
 make  specific  recommendations  for
 further  action,  the  Reserve  Bank  has
 constituted  a  Study  Group  whose
 deliberations  are  in  progress.

 ‘

 Self-employment  Scheme

 5320.  SHRIMATI  PREMALABAI
 CHAVAN:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  the  number  of  Self-employment
 Schemes  sanctioned  and  loans  given
 by  the  nationalised  banks  under  “the
 Half-a-Million  Jobs”  programme  in
 ‘1973-74  and  974  to  date;

 (b)  the  bank-wise  break-up  there-
 of;  and
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 (०)  how  does  it  compare  with  the
 suggestion  .of  the  Planning  Commis:
 sion  to  cast  a:  specific  duty  on  the
 banks  to  create  at  least  0  self-em-
 ployment  schemes  per  branch  in
 1978-74  and  25  per  branch  in  ‘1974-782

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  and  (b).
 According  to  the  available  information,
 public  sector  banks  have  sanctioned
 13,804  applications  under  the  Half-a-
 Million  Jobs  Programme  upto  the  end
 of  June  ‘1974,  the  amount  outstanding
 being  Rs.  2.00  crores.  The  bank-
 wise  data  are  set  out  in  the  attached
 statement.

 (c)  The  suggestions  of  the  Planning
 Commission  are  more  in  the  nature  of
 a  broad  indication  and  no  _  specific
 target  as  such,  has  been  set  either  for
 individual  banks  or  for  bank  branches
 for  sanctioning  cases  under  the  Half-
 a-Million  Jobs  Programme.

 Statement

 S.  Name  of  the  Bank  No.  of  Appheations  Amount  out-
 No.  cette  stancing

 sanctioned  (Rs.  in
 (lakhs)

 ;  State  Bank  of  India  >  १  ‘  2586  §5°20
 2.  Subsidiaries  of  SBI  .  .  Ie4  2521
 3.  Central  Bank  of  India  +  906  62°90
 ro  Bank  of  India  7  .  7742  266  78
 Ss  Punjab  National  Bank.  :  +  .  नि  245  दर72
 6.  Bank  of  Baroda  हे  न  235  37°52
 7.  United  Commercial  Bank.  3  न  937  258-90,

 Canara  Bank  .  .  .  :  106T  45°  75
 9  United  Bank  of  India.  .  .  .  +  2232  38-78

 yo.  Dine  Bank  न  हे  .  .  *  753  20*  70
 ६  Syndicate  Bank  नि  :  न  .  .  328  87-02
 12,  Union  Bank  of  India  .  .  A  238  I2°  42
 13.  Allahabad  Bank  a.  soe  «०  so  978  52°05
 t4.  Indign  Bank  .  ‘  ९  .  2389  79°  49
 3$.  Bank  of  Maharashtra  .  .  4  न  .  304  35°  2
 16.  Indian  QverecasBank  » » &  x  «  26  0-73

 +  Zs  3  a
 ,  TOTAL  «..  73804  4200°0§

 3005  LS--3.
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 Manufacture  of  fake  currency  notes

 §32].  DR.  H.  P.  SHARMA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 atate:

 {a)  whether  a  racket  involving
 manufacture  of  fake  currency  notes
 of  Rs.  20  denomination  haz  recently
 been  unearthed;

 gard;  and

 (c)  the  modug  operandi  of  the
 racket  as  revealed  as  a  result  of  the
 recent  investigations  and  the  number
 and  other  particulars  of  the  persons
 found  engaged  in  the  business?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  (a)
 to  (ce).  On  30th  November,  974
 Byculia  Police  of  Bombay  unearthed
 a  racket  involving  printing  of  fake
 currency  notes  of  Rs.  20/.  denomina-
 tion  ang  arrested  four  persons,  namely,
 Sarvashri  Premsunder  Satyadev
 Sharma  (the  main  suspect),  Jammaluddm
 Mohemag  Isaq,  Ataulla  Inayatulla  and
 Samulla  Rahimatulla  in  that  connection.
 During  investigation,  the  police  re-
 covered  from  the  culprits  dies,  blocks,
 machines  for  printing  fake  notes  be-
 sides  recovering  six-hundred  and  sixty-
 five  pieceg  of  forgeqd  Rs.  20/.  notes.
 On  a  prima-facie  examinnation  of  these
 notes,  the  forgery  wag  found  to  be  of
 a  very  crude  type.  Expert  examina-
 tion  of  these  notes  hag  been  taken  up
 in  the  Nasik  Press  and  further  investi-
 gation  of  the  case  by  the  Bombay  C.L.D.
 is  in  progress.

 Arrearg  of  Inceme-tax  against  Film
 Actors  and  Actremtes

 5322.  ह्तन्ा  VARKEY  GEORGE:
 Will  the  Minister  of  FINANCE  be
 Pleased  to  state;
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 fa)  the  number  of  Income-tax  cases
 pending  at  present  in  respect  of  the
 film  actors  and  actresses:

 (b)  the  amount  of  tax  arreann
 against  them  during  the  current  fin-
 ancial  year;

 (९)  the  number  of  film  actors  and
 actresses  being  prosecuted  due  to
 non-payment  of  Income-tax;  ang

 (da)  the  number  of  persons  on  whom
 action  ig  yet  to  be  taken?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  to  (d).  Information  is  being  collect-
 ed  and  will  be  laid  on  the  table  of  the
 House  as  early  as  possible.

 Sound  and  Light  Programmes

 5823  DR.  K.  L  RAO:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (8)  the  amounts  spent  on  Sound
 ang  Light  programmes  at  various
 places  in  the  country  during  ‘1978-74;
 and

 (b)  the  approximate  daily  expen-
 diture  on  and  income  from  such  shows
 at  each  of  these  places?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (SHRI  SURENDRA  PAL
 SINGH):  (a)  and  (b).  The  India

 Abmedsbaq  and  Shalimar  Gardeng  at
 frinagar.  A  statement  indicating  the

 of  approximate  dally  expendi-
 ture  and  income  from  such  shore

 place  is  attached,
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 qe

 Statement

 Average  daily  inceme  ४  द

 Average  daily  expenditure  .

 Red  Rort  Sabarmati  Shalimar

 Ra,  Ra.  Rs,

 .  .  879°  00  77°00  (230°00

 .  822.00  2II'00  3§I°00

 Assistance  by  IDBI  to  U.P.  and
 Gujarat

 5324,  SHRI  AMARSIGNH  CHAU-
 DHARI:

 SHRIMATI  SAVITRI
 SHYAM:

 Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  assistance  by  the
 Industrial  Development  Bank  of  India
 to  UP.  and  Gujarat  has  substantal-
 iy  declined  in  i974:

 (b)  if  so,  the  reasons  therefor;  and

 (c)  how  much  assistance  has  been
 given  to  U.P.  and  Gujarat  during  the
 last  two  years  by  Industrial  Develop-
 ment  Bank  of  India?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  to
 (९).  The  total  financial  asmstance
 sanctioned  and  disbursed  by  the
 Industrial  Development  Bank  of  India
 to  the  industrial  concerns  located  in
 the  States  of  U.P.  and  Gujarat  during
 its  accounting  years  ‘1972-73,  and  1973
 74,  (July-June),  was  as  under:—

 (Rs.  in  crores.>

 Financial  Assistant

 Ssratyc  red  Disbursed

 State  1972-73  1973-74  1972-73  ‘1973-74

 .  U.P.  7  7°83  7°94  301  6  55
 2.  Gujarat  8-84  76  00  पाता  76  48

 lt  would  be  observed  from  the  above  Motors  Co  Limited,  New  Delhi  after
 figures  that  the  financial  assistance
 sanctioned  and  disbursed  to  industrial
 concerns  located  in  the  States  of  U.P.
 and  Gujarat  during  the  year  ‘1973-74  has
 not  declined  but  has  increased  as  com-
 Bared  to  the  assistance  given  during
 the  year  1972-73.

 Instalmenta  paid  to  depositors  by  M/s.
 Glebe  Motor  Co,  Limited

 5325.  SHRI  G.  P.  YADAV:  Will  the

 a
 of  FINANCE  be  pleased  to

 (४)  the  sumber  of  instalments  pald
 the  depository  by  M/s  Globe

 the  decision  and  direction  given  by
 the  Delhi  High  Court;

 (b)  whether  the  last  instalment  due
 for  payment  hag  been  released;  and

 (c)  if  not,  the  reasons  therefor  and
 what  action  Government  propose  to
 take  against  defaulting  concern  and
 ensure  immediate  payment  to  the  de-
 positora?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  and  (b).
 The  Company  has  reported  to  the
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 Department  of  Company  Affairs  that
 4  instalments  have  been  paid  by  it
 after  the  decision  and  direction  given
 by  the  Delhi  High  Court  and  that  the
 payment  of  5th  instalment  was  start-
 ed  but  could  not  be  completed.  An
 application  has  been  made  by  the
 Company  before  the  High  Court  for
 permitting  it  to  complete  the  payment
 of  this  instalment  by  3lst  July,  1975.
 The  question  of  payment  of  last
 instalment  would  arise  only  after  the
 payment  of  the  5th  instalment  has
 been  completed  The  Company  has
 stated  that  it  has  filed  an  application
 before  the  Delhi  Hien  Court  for  ex-
 tension  of  time  for  payment  of  the
 last  instalment.

 (c)  Non-payment  of  instalments  on
 time  is  stateq  by  the  company  to  be
 due  to  dislocation  of  its  work  mainly
 as  a  result  of  shortage  of  power  As
 the  Company  is  functioning  under
 the  supervision  of  the  High  Court,
 there  is  little  that  the  Government
 can  do  in  the  matter

 Sugar  exports  to  E.E.C.

 5326,  SHRI  RAM  SHEKHAR
 PRASAD  SINGH:

 SHRI  R.  V.  SWAMINATHAN:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  India  has  received
 orders  from  the  East  European  coun-
 tries  who  have  agreed  to  take  3.4
 million  tonnes  of  sugar  annually
 from  developing  countries;  and

 (by  if  so,  what  will  be  India’s  total
 Sugar  exports  to  these  countries  and
 on  what  price?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  No,  Sir.

 (b)  Does  not  arise,
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 Amendment  of.  Import/Export  Trade

 Control  Act

 5827.  SHRI  PRABODH  CHANDRA:
 SHRI  M.  RAM  GOPAL

 REDDY:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  Government  propose
 to  amend  the  Import  and  Export
 Trade  Control  Act;  and

 (b)  if  so,  the  nature  of  amendments
 proposed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  SHRI  r
 VISHWANATH  PRATAP  SINGH):
 (a)  Yes,  Sir

 (b)  Government  have  not  as  yet
 taken  a  decision  on  the  nature  of  the
 amendments  The  proposals  are
 still  under  consideration

 V.IP.  treatment  to  a  smuggler  in
 Kerala  in  Police  custody

 5328  SHRIMATI  BIBHA  GHOSH
 GOSWAMI  Will  the  Munister  of
 FINANCE  be  pleased  to  state.

 (a)  whether  Government  are  aware
 that  one  smuggler  Mr.  K.  M.  Abdul-
 lah  received  warm  felicitation  in  a
 Pohce  station  in  Kerala  from  the
 Police  Officials  and  he  was  allowed
 to  speak  with  the  newsmen  like  a
 VIP.;  and

 (b)  if  so,  the  reason  for  providing
 such  facilties?

 THE  MINISTER  OF  STATE  IN  THE  |

 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERIEED:
 (a)  and  (b).  Report  frem  the  state
 Government  indicates.  that  Mr.  K,  ss
 Adduliah  did  pot  ,  gow:  ake  tape  of
 treatment  or  referred  to.
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 Employment  provided  by  Public
 Sector  Undertakings

 5329.  SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  FINANCE
 be  pleased  to  state  the  number  of
 persotis  given  employment  in  the
 different  Central  Government  under-
 takings  and  bodies,  State-wise,  during
 the  last  three  years?

 THE  MINISTER  07  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  The
 total  employment  in  the  Central
 Government  industrial  and  commercial
 enterprises  was  as  follows  during  the
 last  three  years:

 1970-71  6,59,920
 1971-72  7,01,290
 ‘1072-73  8,04,792

 A  study  of  the  State-wise  employ-
 ment  in  1972-73  indicated  the  following
 distribution:

 Estimate  of  State-wise  employment
 in  the  Central  Government  manufac-

 turnnng  and  mining  industries

 Percentage

 i,  Andhra  Pradesh  5.66
 2.  Assam  2.67
 3,  Bihar  29.69

 4,  Gujarat  2.83
 5.  Haryana  less  than  3
 6.  Himachal  Pradesh  om”

 7,  Jammu  and
 Kashmir

 ”

 8.  Kerala  .99
 9.  Madhya  Pradesh  8  68

 10.  Maharashtra  3.75
 ll.  Mysore  12.67
 12  Orissa  7.76
 18,  Punjab  34
 Mw  Rajasthan  92
 Be  Tamil  Nadu  6  59
 36.  Uttar  Pradesh  4.9

 Tt.  West  Bengal  .46

 5330.  SHRI  D.  K.  PANDA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  the  number  of  industrial  units
 in  Delhi  which  have  been  financed
 and  for  which  new  management  has
 been  created  by  Industrial  Reconstruc-
 tion  Corporation  of  India  (I.R.C.I.);

 (b)  whether  all  such  units  have
 started  working;

 (c)  if  not,  the  names  of  the  units
 which  have  not  yet  started  working;
 and

 (9)  steps  being  taken  by  LR.C.I.  to
 See  that  these  units  start  functioning
 without  delay?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)-  (a)  to  (d).  The
 Ganesh  Flour  Millg  Company  Limited,
 Delhi  38  the  only  industrial  undertak-
 ing  at  Delhi  in  respect  of  which
 the  Central  Government,  by  an  order
 issucd  on  8-l]-972  under  Section
 8AA(l)  of  the  Industries  (Develop-
 ment  &  Regulation)  Act,  has  autho-
 rised  the  Industrial  Reconstruction
 Corporation  of  India  Ltd,  (IRCI)  to
 take  over  its  management  as  the
 Authorised  Person  for  a_  period  of
 five  years.  The  IRCI  has  sanctioned
 to  this  undertaking  reconstruction
 assistance  aggregating  Rs.  93.30  lakhs.

 The  Ganesh  Flour  Mills  Company
 Ltd.  has  five  factories  (units)  of
 which  three  wz.  Q)  Delhi  Vanas-
 pati  Unit,  rere}  Hindustan  Break  Fast
 Foods  Manufacturing  Factory  and
 (iii)  Ganesh  Electrical  Fan  and  Frac-
 tional  Horsepower  Unit  are  located  in
 Delhi.  One  unit  viz,  Kanpur  Vanas-
 pati  Unit  is  located  at  Kanpur  and
 another  unit  viz.,  Solvent  Extraction
 Plant  is  at  Bombay.  Of  the  above
 five  factories  (units),  all  except
 Ganesh  Electrical  Fan  and  Fractional
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 Horsepower  Unit  at  Delhi  are  func-
 tioning  at  present.  No  assistance  has
 so  far  been  provided  to  Ganesh  Elec-
 trical  Fan  and  Fractional  Horsepower
 Unit.  The  feasibility  of  reopening
 this  unit  was  studied  with  the  help
 of  an  expert  consultant  and  the
 Management  committee  of  the  mills
 decided  in  August,  974  that  the  re-
 opening  of  this  unit  at  this  stage
 would  be  detrimental  to  the  recons-
 truction  programme  of  other  units  of
 the  company  in  view  of  the  large
 additional  capital  expenditure  and
 working  capital  necessary  for  this
 purpose.  However,  the  Management
 Committee  also  decided  to  explore
 possibilities  of  utilising  the  fan  unit
 to  the  best  advantage  of  the  under-
 taking.

 Use  of  Helicopters  by  smugglers  for
 amuggiing  purposes

 §33l.  SHRI  P.  A.  SAMINATHAN:
 Will  the  Minister  of  FINANCE  ४९
 pleased  to  state:

 (a)  whether  smugglers  are  openly
 using  helicopters  for  smuggling  pur-
 poses  in  view  of  strict  checking  on
 the  ground;  and

 (b)  if  so,  what  steps  Government
 propose  to  take  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  PRANAB  KUMAR  MUKHER-
 JEE):  (a)  and  (b).  According  to
 intelligence  reports  available,  the
 smugglers  are  not  using  helicopters
 for  smuggling  purposes.

 Arrest  of  smugglers  in  Dadra  and
 Nagar  Haveli

 5332,  SHRI  R.  R.  PATEL:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:  °

 (a)  whether  any  smugglers  have
 been  arrested  in  the  Union  Territory
 of  Dadra  and  Nagar  Haveli;  and

 (b)  if  so,  the  names  thereof  and
 the
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  PRANAB  KUMAR  MUKHER.
 JEE):  (a)  No  smuggler  has  been  ar-
 rested  in  the  Union  -  Territory  of
 Dadra  and  Nagar  Haveli.

 (b)  Does  not  arise  in  view  of  (a}
 above,

 Visit  by  Barmeg,  Trade  Delegation
 5338.  SHRI  Y.  ESWARA  REDDY:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  a  Burmese  trade  dele-
 gation  visited  India  recently;  and

 (b)  if  so,  the  matters  discussed  and
 the  outcome  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  and  b)  A  4member  purchase-
 cum-goodwill  delegation  from  Bu:ma
 led  by  H.E.  U  Thein  Nyunt,  Deputy
 Minister  for  Trade,  Burma,  visited
 India  in  November-December,  7974
 to  negotiate  and  finalise  arrangements
 for  purchase  of  commodities  from
 India,  under  the  Special  Payment
 Arrangement  between  India  and
 Burma.  During  the  discussions  with
 the  delegation,  it  was  agreed  that
 India  and  Burma  should  increase  their
 trade  and  strengthen  their  economic
 relations.  In  the  course  of  their  stay
 in  India,  the  Delegation  concluded  a
 contract  for  purchase  from  India  of
 cotton  textiles  worth  Rs.  40  lakhs
 under  the  said  arrangements,

 Price  increase  for  Indian  Iron  Ore

 5334.  SHRI  RAGHUNANDAN  LAL
 BHATIA:

 SHRI  PURUSHOTTAM
 KAKODKAR:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  India  had  any  further
 talks  recently  with  Japan  over  pro-
 posed  price  increase  for  Indian  Iron
 ore;  i
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 (४)  if  so,  whether  any  deadlock
 es  arisen  in  the  previous  talks;  and

 (९)  whether  the  deadlock  has  since
 teen  narrowed  down  in  the  latest
 talks?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  to  (c).  The  Minerals  and  Metals
 Trading  Corporation  has  successfully
 negotiated  with  Japanese  purchasers
 of  iron  ore  price  increase  ranging
 from  34  per  cent  to  40  per  cent  over
 last  year’s  levels,

 Bonus  demand  by  Jate  Workers

 5335.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  the  jute  workers
 have  demanded  bonus  at  the  rate  of
 20  per  cent  and  for  that  they  went
 on  a  day’s  token  strike  on  the  24th
 September,  7974  and  again  for  30
 minutes  strike  during  working  hours
 in  their  shifts  on  7th  October,  974
 to  press  their  demands;  and

 (b)  if  so,  the  steps  taken  to  meet
 the  demands  of  the  workers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  Yes,  Sir.

 (b)  This  demand  has  also  figured
 in  the  Notice  of  Strike  from  the  6th
 January,  975  served  by  the  workers
 and  the  Government  of  West  Bengal
 have  initiated  the  conciliation  discus-
 sions  on  the  demands  in  the  nature
 of  industrial  dispute.

 सम्पदा  मुल्क  का  निर्धारण

 8336.  भी  सूलचम्द  डागा :  :  क्या

 शक्ति  मंत्री  यह  बताने  की  कपा  करेगे  कि  ॥

 (क)  .  सितम्बर,  972  से  3
 973  तक  सम्पदा  शुल्क  के  निर्धारण

 के  कितने  गलत  मामलों,  झ्धियमित  राहत
 कौर  छूट  देने  शौर  सम्पदा  शुल्क  के  मिल  ्य
 से  बचने  के  कितने  मामलों  का  पता  लगा  तथा
 उनका  ब्यौरा  क्या  है  ;  और

 (ख)  सरकार  ते  इस  सम्बन्ध  में
 क्या  ब्पर्यवाही  की  ?

 विस  मंत्रालय  में  राज्य  मंत्री  (धो  प्रणब
 कुमार  सुराजो):  (क)  भर  (ख).
 प्रत्यक्ष,  माननीय  सदस्य  ह: ५ उ  सकेत,  वर्ष
 1972-73  के  लिए  भारत  के  नियंत्रक-

 महालेखा  परीक्षा'  की  सपोर्ट  की  ओर  है  ।
 भारत  के  नियम-महालेखा  परीक्षक  ने
 राजस्व  प्राप्तियों  पर  ६.  1972-73  के
 लिए  अपनी  रिपोर्ट  के  खण्ड  i.  में,  सम्पदा

 शुल्क  निर्धारकों  मे  की  गयी  गलतियां  की
 किस्म  बा  उदाहरण  देते  हुए  कुछ  मामलों
 के।  उल्लेख  किया  है|  रिपोर्ट  के  69  से  73
 तक  के  परा ग्राफ ों  मे इन  मामलो  का  उल्लेख

 है।  संसदीय  लोक  लेखा  समिति  द्वारा  कमी
 रिपोर्ट  पर  विचार  किया  जाना  है  t

 Special  Cell  to  look  into  the  Affairs
 of  Jalan  Group

 5337.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  propose
 to  establish  a  special  cell  under  his
 Ministry  to  look  into  the  irregulari-
 ties  in  the  affairs  of  Jalan  Group  per-
 taining  to  the  shares  in  factories
 owned  by  them;  and

 (b)  if  not,  the  steps  Government
 propose  to  control  the  shares  of
 Jalan  Group  in  many  factories  owned
 by  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  PRANAB  KUMAR  MUKHER-
 JEE):  (a)  A  Special  Celi  for  large
 industrial  houses  has  already  been
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 established  under  the  Directorate  of
 Inspection  (investigation),  for  look-
 ing  into  the  affairs  of  large  industrial
 houses  from  the  income—tax  angle.
 The  Bajoria-Jalan  Groups  (partners
 of  Soorajmull  Nagarmull  of  Calcutta)
 have  been  assigned  to  the  Special
 Celt  for  detailed  investigation.

 (b)  Does  not  arise.

 Fall  in  Prices  of  Cotton  in  Gujarat
 and  Maharashtra

 5838,  SHRI  P.  M.  MEHTA:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  whether  cotton  growers  in
 Gujarat,  and  Maharashtra  are  facing
 sharp  fall  in  prices  and  glut  in  the
 market;

 (b)  if  so,  what  are  the  main  reasons
 for  this;

 (e)  what  assistance  Government
 propose  to  provide  to  these  growers;

 (d)  whether  Government  have  been
 approached  by  these  States  to  have
 monopoly  purchases  of  cotton  to  help
 them;  and

 (e)  if  so,  the  steps  taken  by  Gov-
 ernment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  Reports  have  been  received  about
 some  fall  in  cotton  prices  compared
 to  peak  prices  of  the  last  season,  in
 various  cotton  producing  centres  in-
 cluding  Maharashtra  and  Gujarat.
 The  prices  are  however  understood  to
 be  ruling  higher  than  in  the  corres-
 ponding  period  last  year.

 (b)  The  poor  offtake  of  cotton  by
 the  trade  and  the  mill  sector  follow-
 ing  the  credit  squeeze  and  the  slow
 movement  of  yarn  and  cloth  क  the
 market  have  been  responsible  for
 the  decline  in  cotton  prices,

 {e)  %  (७),  Government  ‘have  noted
 that  while  cotton  prices  have
 ed  in  recent  weeks  compared  to  ‘the
 peak  levels  reached  ih  Aug.\Septers-
 ber,  1974,  they  are  still  ruling
 higher  than  in  the  corresponding
 period  last  year.  However,  to  enable
 the  Maharashtra  State  Cooperative
 Marketing  Federation  which  is  the
 monopoly  procurement  agency  in
 Maharashtra  and  the  Cotton  Corpora-
 tion  of  India  to  take  up  some  market
 operations,  Reserve  Bank  of  India
 has  allowed  a  credit  limit  of  Rs.  26
 crores  and  Rs.  l0  crores  respectively
 to  these  agencies.

 Accummulation  of  Stocks  in  Textile
 Mills

 5339.  SHRI  D.  B.  CHANDRA
 GOWDA:

 SHRI  GAJADHAR  MAJHI:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  Government  had  con-
 stituted  a  Study  Group  to  look  into
 accumulation  of  stocks  in  Textile
 Mills  and  suggest  measures  to  clear
 them  and  to  ensure  steady  produc-
 tion  and  distribution;  and

 (b)  if  so,  the  salient  features  there~
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (b).  A  Study  Group  under
 the  chairmanship  of  the  Textile  Com-
 missioner  has  been  appointed  to  study
 the  situation  about  accumulation  of
 stocks  with  the  cotton  textile  mills;
 make  an  assessment  of  the  factors
 responsible  for  it  and  to  suggest
 measures  to  be  taken  for  clearing  the
 accumulation  and  ensuring  a  steady
 flow  of  production  and  distribution
 flow  of  production  and  distributééin
 with  a  viuw  to  benefiting  the  ulti-
 availability  of  textiles.
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 Smuggiers  arrested  under  MISA

 B840.  SHRI  HAMENDRA  SINGH
 BANERA:  ‘Will  ‘the  Minister  of
 FINANCE  “be  pleased  to  state  the
 ames  of  the  smugglers,  now  arrest-
 ed  under  MISA,  who  were  previous-
 dy  arrested,  prosecuted,  convicted  and
 acquitted  under  offences  pertaining
 to  smuggling  with  dates  of  arrests,
 prosecution,  the  term  of  imprison-
 ment,  if  undergone,  amount  of  fine
 imposed  and  other  details  of  their
 notorious  activities?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  PRANAB  KUMAR  MUKHER.

 JEE):  It  would  be  difficult  to  com-
 pile  the  information  as  required  by
 the  Hon'ble  Member,  within  a  rea-
 sonable  time.  If  the  Hon’ble  Mem-
 der  desires  to  have  information  about
 any  particular  person  or  persons,  the
 same  wil]  be  collected  and  furnished.

 Recognition  to  All  India  Defence
 Accounts  Employees  Assotiation

 5341,  SHRI  RAMAVATAR
 SHASTRI:

 SHRI  K.  M.  MADHUKAR:

 Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  All  India  Defence
 Accounts  Employees  Association  which
 has  its  Headquarter  at  Calcutta  is  the
 Proper  authority  to  grant  recognition
 to  its  Branch  Association;

 (b)  if  so,  why  C.DA.,  Patna  and
 other  officerg  are  not  prepared  to  hold
 talks  with  the  office  bearers  recognis-
 ed  by  the  Headquarter;

 (c)  whether  recognition  is  being
 delayed  by  raising  alien  issues,  un-
 Warranted  questions  and  untenable
 objections  by  the  C  DA,  Patna;

 {d)  whether  compliints  regarding
 Making  direct  adnunstrative  involve-
 Tent  in  the  matter  of  Service  As-
 aoclation  by  the  C.D.A,  Patna  have

 also  been  received  by  Government;
 and

 (e)  if  so,  what  action  Government
 propose  to  take  in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  £FINANCE
 (SHRI  PRANAB  KUMAR  MUKHER-
 JEE):  (a)  The  All  India  Defence
 Accounts  Employees’  Association,
 Calcutta,  may  grant  affiliation  to  any
 branch  formed  in  any  office  of  the
 Defence  Accounts  Department.  Grant
 of  forma]  recognition  by  the  Depart.
 ment  is,  however,  confined  to  the
 Headquarters  Association.

 (b)  Since  1971,  there  have  been
 two  factions  amongst  members  of  the
 Patna  Branch  of  the  All  India
 Defence  Accounts  Employees’  Asso-
 ciation,  Calcutta.  The  factions  got
 involved  in  a  court  case.  CDA,
 Patna  then  ceased  to  dea]  with  either
 faction.  An  Executive  Committee  of
 the  Patna  Branch  of  the  Calcutta
 Association  was  reported  to  have
 been  elected  on  (2-8-1974,  The  ques-
 ‘tion  as  to  whether  the  C.D.A.  can
 now  deal  with  the  Executive  Com-
 mittee  38  under  examination.

 (c)  No,  Sir.

 (d)  Yes,  Sir.

 (e)  No  action,  as  the  complaints
 were  not  found  to  be  justified.

 Crop  Insurance  Scheme  in  Coimbatore

 5342  SHRI  HARI  SINGH:  will
 the  Minister  of  FINANCE  be  pleas.
 ed  to  state:

 (a)  whether  the  General  Insurance
 Corporation  of  India,  Bombay  and
 State  Bank  of  India  are  collaborating
 in  an  comprehensive  Crop  Insurance
 Schente  in  South  India  in  the  area
 of  Sathyamanglam  in  Coimbatore
 District;  and

 (9)  ४  80,  the  salient  features  there-
 of  ang  financia]  condition  ef  the
 above  Insurance  Scheme?
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 TRE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATG?):  {a)  Yes,  Sir,
 General  Insurance  Corporation  is  im-
 plementing  in  Satyamangalama  area
 in  Coimbatore  District  a  Pilot  Crop

 Crop  covered  *  +  *

 Risks  covered  *  e  .  .

 Written  Answers  &e

 Insurance  Scheme  under  which  State
 Bank  of  India  provides  crop  finanve- to  insured  farmers,

 (b)  Salient  features  of  the  scheme
 are  as  follows:  ‘

 *  *  Isrigated  MCH—s  cotton,  winter  variety,
 *  All  risks  subject  to  minimum  exclusions  like  theft, nuclear  and  war  risks  and  negligence  of  inured.

 Period  of  risk  .  .  .  *  Winter  1974-75,
 .  ° Minimum  guaranteed  yield

 Sum  insured  *  .  <  .
 400  Kgs.  per  acre,

 «  Rs.  3545  per  scre.

 Rate  of  indemnity  in  case  of  short  fall  Rs.  3°87  per  Kg. in  assessed  oat  id

 Premium  payable  by  Farmers  -
 to

 *  Rs.  45  7  acre  out  of  which  Rs.  35  per  acre  2s  payable
 EID-Parry  for  providirg  the  necessary  intra- structure,

 Total  No.  of  Farmers  covered  i8  *  14s
 Total  area  covered  +

 Financial  results  of  the  scheme  will
 be  known  only  by  March/April  975
 ie,  at  the  end  of  the  crop  seazon.

 Action  taken  against  Maruti  Ltd,  for
 violation  of  R.B,I,  Directions  in

 respect  of  Company  Deposits

 §343.  SHRI  RAMDEO  SINGH;

 SHRI  MADHU  LIMAYE:

 Will  the  Minister  of  FINANCE
 be  pleased  to  refer  to  the  Maruti  Ltd.
 Report  and  account  for  ‘1973-74  filed
 with  the  Register  of  Companies,  Delhi
 and  state:

 (a)  whether  a  dealers’  deposit  of
 Rs,  2893042  shown  at  the  page  70  of
 the  said  report  can  be  considered  as
 the  dealers’  deposit  offered  on  com~-
 mercial  consideration  in  view  of  the
 fact  that  the  dealers  were  not  given
 any  ptoducts,  nor  obtained  any  return
 On  the  said  deposits,  and,  especially,
 in  view  of  the  fact  that  at  the  part!

 .  *  275°50  acres.

 (b)  whether  this  dealers’  deposit
 is  not  included  in  the  RBI.  definition
 of  “deposit”  in  force;  and

 (०)  if  it  is  included  in  the  defini-
 tion  of  “deposit”,  especially  because
 these  deposits  are  made  for  the  non-
 commercial  considerations,  what
 action  has  been  taken  or  is  proposed
 to  be  taken  against  the  Company  for
 its  violation  of  R.B.I.  directions  in
 respect  of  Company  deposits?

 THE  MINISTER  OF  FINANCE
 (SHRI  C,  SUBRAMANIAM):  (a)  to
 (ec).  The  Reserve  Bank  of  India  has
 reported  that  in  terms  of  paragraph
 2()  (f)  (ix)  of  its  Notification  No
 DNBC,  2/ED(S)-€6  dated  29th  Octe-
 ber,  1966,  any  money  received  from
 purchasing,  selling  or  other  agents
 in  the  course  of  or  for  the  purpose  of
 the  business  of  the  company  or  any
 advance  received  against  orders  for
 8oods,  properties,  or  services  {in  the
 present  case  dealership  deposits)  is
 not  included  in  the  definition  of
 “deposit”.  The  Reserve  Bank  has
 added  that  the  directions  have  not  Isid
 down  any  specific  conditions  such  af
 interest  or  return  to  be  paid  on  the
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 deposits,  to  be  fulfilled  before  such
 amount  should  qualify  as  dealership

 deposit,  nor  ig  there  any  requiremeht
 that  the  company  should  have  received
 an  industrial  licence  since  the  direc-
 tions  for  non-financial  companies  are
 general  and  make  no  distinction  bet-
 ween  companies  on  the  bas:s  of  the
 nature  of  their  business.  The  Re-
 serve  Bank  has  further  addeq  that  as
 no  violation  of  the  directions  ig  in-
 volved,  the  question  of  taking  action
 against  the  company  does  not  arise.

 जूतों  का  अन्य  देशों  को  निर्यात

 5344.  श्री  लालजी  भाई:  क्‍या
 बाणी  मत्री  यह  बताने  की  कृपा  न  रेग  कि

 (क)  सन्‌  1973=74  के  दौरान
 भारत  ने  किन-किन  देशों  को  जूतो  का  कार्यालय

 किया  ,  और

 थि
 (ख)  उसके  परिणाम  स्वरूप  कितनी

 विदेशी  मुद्र।  की  आय  हुई  २

 वाणिज्य  मंत्रालय  में  उप मंत्रो  (भो
 विशनाथ  प्रताप  सिह)  :  (क)  1973-74
 के  दोरान  भारत  ने  एशिया,  झरोका,  पश्चिम
 यूरोप,  पूर्व  यूरोप  तथा  अमरीकी  गोलार्ध  के
 देशों  को  जूतो  का  निर्यात  क्या  ।  मुख्य
 खरीदार  ये  हैं.  आस्ट्रेलिया,  कनाडा,  जन
 लोकतंत्रीय  गणराज्य,  बल्गारिया,  डेनमार्क
 ब्रिटेन,  सं०  रा०  अमरीका  तथा  सोवियत
 सच ।

 (खि)  १973-74  के  दौरान  चमड़े

 के  जूतों  के  निर्यातों  से  0.  42  करोड़  रुठ
 ता  रबड़  और  कैनवस  के.  से  2.94
 करोड़  to

 की  विदेशी  मुद्  |  की  गई।

 Benefits  to  Government  Servants
 working  in  Public  Sector  Under-

 takings

 5345  SHRI  INDER  J  MALHOTRA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  Servants,
 who  joined  the  public  undertakings,
 are  not  being  given  the  benefit  of
 transfer  of  leave  when  they  are  being
 given  other  benefits,  like  pension  etc.;
 and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MI'KHERJEE).  (a)
 and  (b).  The  Government  servants
 who  have  joined  the  Central  Govern-
 ment  industrial  and  commercial  enter-
 prises  fall  in  two  categories,

 (i)  Those  whose  services  were
 lent  to  the  enterprises  in  pub-
 le  mterest  on  deputation
 terms;  ang

 (ii)  other  who  sto  motu  applied
 for  posts  in  the  public  enter-
 prises,

 Government  initially  extended  hbera-
 lised  absorption  terms  to  Government
 servants  of  the  first  Category,  and
 these  included  grant,  of  pensionary
 benefits  in  addition  to  pay  (accept  in
 case  of  those  nearing  retirement)  and
 transfer  of  earned  leave  to  their  cre-
 dit,  etc.  Those  in  the  second  category
 and  permanently  absorhed  in  the  en-
 terprises  have  also  been  subsequently
 allowed  pensionary  benefits  in  addi-
 tion  to  pay,  in  cases  where  they  were
 equally  hable  to  exercise  compulsory
 option  for  permanent  absorption  or
 reversion  to  their  parent  cadres  with-
 in  rigd  time  limits.  The  question
 whether  leave  benefits  shoulg  also  be
 extended  to  them  ig  under  congidera-
 tion.
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 Agreements  for  Avoidance  of  Double ra  %  Taxation  द  द

 5346,  SHRI  R.  N.  BARMAN:  Will
 ‘the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  names  of  the  countries  with
 which  India  had  concluded  agree-
 ments  or  held  discussions  on  avoid-
 ance  of  double  taxation  of  income;

 (b)  in  what  spheres  these  agree-
 ments  or  discussions  will  benefit
 India;  and

 (c)  what  will  be  their  impact  on
 Indian  economy?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  ay  India  had  entered  into  double
 taxation  avoidance  Agreements  with
 the  following  countries'—

 qi)  Austria
 (2)  Ceylon  (Sm  Lanka)
 (3)  Denmark
 (4)  Federal  Repubhe  of  Germany
 (5)  Finlang
 (6)  France
 (7)  Greece

 (8)  Iran*
 (9)  Japan

 (10)  Lebanon*
 (2l  Norway
 (12)  Pakistan

 (13)  Romania**
 (14)  Sweden
 (15)  Switzerland*®
 (6)  UALR,

 “Limited  to  aircraft  profits,
 **Limited  to  aircraft  and  shipping profits,

 wren  answers  ay
 Gi)  India  has  held  discussions  for

 negotiating  agreements  for  avoidance of  double  taxation  of  incbme  ‘with  the
 following  countries:

 (Ql)  Belgrum
 (2)  Canada
 (8)  Czechoslovakia
 (4)  Hungary
 (5)  Italy
 (6)  Kenya
 (7)  Malaysia
 (8)  Singapore
 (9)  U.K,

 (10)  U.S.A,
 (ll)  Yugoslavia

 (b)  and  (c).  The  main  object  of Such  agreements  is  to  stimulate  the flow  of  capital,  technology  ang  person- nel  from  one  country  to  the  other  for
 accelerating  economic  development,
 Posts  of  Hindi  Investigators  for  trans- lation  work  in  Commerce  Ministry

 5347.  SHRI  NAWAL  KISHORE SINHA:

 SHRI  BHARAT  SINGH
 CHOWHAN:

 Will  the  Minister  of
 be  pleased  to  state:

 (a)  how  many  posts  are  there  of Hindi  Investigators  for  translation work  in  his  Ministry;
 (b)  whether  in  March  1972,  Home

 Ministry  asked  the  Ministries  to  con- vert  80  per  cent  of  temporary  Hindi Posts  into  permanent  ones;

 COMMERCE

 (९)  whether  instructions  of  the  Home
 Ministry  have  been  implemented;  and

 (d)  if  not,  the  reasons  of  delay  and the  likely  date  for  their  implementa- tion?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHR VISHWANATH  PRATAP  SINGH): (a)  42  posts,
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 (bo)  Yes,  Sir

 fe)  and  (d)  Of  the  2  posts,  8  have
 been  made  permanent  Because  the
 Ortganigatiqnal  set  up  in  the  Directo-
 rate  of  Exhibitions  and  Commercial
 Publicity  was  under  study  and  was
 likely  to  undergo  a  change,  no  post  on
 that  side  coulg  be  made  permanent
 when  the  position  was  last  reviewed
 during  August,  974  The  position
 will  be  reviewed  again  during  the  next
 financial  year

 Export  of  Raltway  wagons  to  Bangla
 desh

 5348  SHRI  GAJADHAR  MAJHI
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state

 (a)  whether  any  negotiations  are
 being  conducted  regarding  export  of
 railway  wagons  and  coaches  to  Bangla-
 dash,  and

 b)  if  so,  the  number  of  wagons  and
 ooacheg  proposed  to  be  imported  by
 Bangladesh  from  India?

 THE  DEPUTY  MINISTER  IN  THD
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)
 (a)  and  (b)  Negotia‘ions  are  in  pro-
 gress  foy  the  supply  of  12  numbers
 Third  class  Luggage-cum  brake  vans,
 and  also  for  construct  on  ot  bodies  on
 80  numbers  of  metre  gauge  under-
 frames,  to  be  supplied  by  Bangladesh
 Rallways  Contracts  for  supply  of
 500  wagons  and  50  coaches  to  Ban-
 8ladesh  have  already  been  concluded
 during  this  year

 Centra]  team  te  Stateg  to  assess
 drought  situation

 5  5349,  SHRI  SUKHDED  PRASAD
 YWERMA;  भा  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 ee
 ameusment  job  carried

 Team  in  regard  to
 drought  situation  in  the  States  has  been
 completed;  and

 (b)  if  go,  the  nature  of  the  assistance
 given  to  the  States  during  the  current
 year?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMAN‘AM)  (a)  and
 (b)  Central  Teams  have  assessed  the
 financial  needs  of  the  Government  of
 Assam,  Bihar,  Gujarat,  Madhya  Pra-
 desh,  Orissa,  Rajasthan  ang  West  Ben~
 gal  for  tackling  the  drought/flood
 situation  in  the  current  year  The
 question  of  providing  assistance  to
 these  States  in  accordance  with  the
 present  policy  in  this  regard  is  under
 consideration

 Setting  up  of  Export  Corporation
 5350  SHRI  M  RAM  GOPAL  REDDY

 SHRI  R  8  PANDEY:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state

 (a)  whether  States  have  been  urged
 to  set  up  Export  Corporations  to  boost
 the  country’s  exports,  and

 (0)  if  so,  the  reaction  of  the  State
 Governments  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH),
 (a)  १९५  Sir

 (b)  The  reaction  of  the  State  Gov-
 ernments  is  very  encouraging  As
 many,  as  fourteen  Corporations  from
 the  various  States  and  Union  Terri-
 tories  have  already  been  recogmsed
 by  Government  as  Export  Houses  to
 cater  to  the  requirements  of  export-
 ers  in  their  respective  jurisdiction

 AS  examinations  in  the  office  of  CDA,
 Paina

 ‘5351  SHRI  BHOLA  MANJHI  Will
 the  Minister  of  FINANCE  be  pleased
 to  state

 (a)  whether  «  srumber  of  Simployece.
 of  CDA  Patna  Office  have  net  beer  ail-
 lowed  to  appear  at  the  SAS  Part  I
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 and  II  Examinations  since  the  year
 1972;

 (b)  whether  confirmations/promo-
 tions  of  large  number  of  Employees
 ‘who  were  due  for  promotions/confir-
 mations  since  964  have  also  been
 stopped;

 (c)  whether  such  actions  have  been
 taken  against  the  staff  only  because
 they  were  members  of  the  Association;
 and

 (d)  if  so,  what  action  Government
 ‘propose  to  take  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE)
 (a)  A  few  employees  who  qid  not
 fulfil  the  prescmbed  requirements,
 were  not  allowed  to  appear  for  the
 SAS  Examinations  held  in  972  and
 the  succeeding  years,

 (b)  No,  Sir,

 (c)  and  (d).  Do  not  arise

 Seizure  of  cash  and  valuables  during
 raids  by  income  tax  authorities

 in  Delhi

 5352  SHRI  R  ्  SWAMINATHAN
 Will  the  Minister  of  FINANCE  be
 pleaseq  to  state:

 (a)  whether  over  Rs  50  lakh  worth
 of  cash,  jewellery,  stockg  and  promis-
 sory  notes  have  been  seized  by  the  In-
 come-tax  authorities  during  various
 aids  ip  the  Capital  on  the  24nd  Nov-
 ember,  1974;

 (b)  if  the  main  features  thereof;
 and

 (¢)  action  taken  against  the  persons
 held  responsible?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):

 a)  to  (c)  Searches  were  conducted
 on  28  November,  974  and  the  fol-
 lowing  day  by  the  Income-tax  autho-
 nities  at  Delhi  in  the  cases  of  certain
 groups  of  persons  dealing  in  copper,
 stainless  steel  and  stainless  steel-war-
 es  Simultaneously,  on  the  same
 day,  searches  were  conducted  in  the
 cases  of  a  motor  transport  group.  The
 number  of  premises  covered  in  these
 Searches  exceeds  50.

 As  a  result  of  these  searches,  the
 following  assets  were  seized:

 Value
 (Rs.  in  lakhs)

 Cash  *  9  52

 Fined  depysit  Reveip  s.  8  78

 Jewellery  7  29
 (approx.)

 -

 Apart  from  the  alove,  substantial
 stocks  were  located  in  respect  of
 which  prohbitory  orders  u/s  32(d)
 of  the  Income-tax  Act,  9)]  have  been
 serveq  on  the  parties  concerned  39
 bank  lockers  have  als,  been  sealed.
 in  the  course  of  search  operations,
 which  are  yet  to  be  opened  Books
 of  accounts  and  documents  have  also
 been  seized

 Seized  documents  are  under  scru-
 tiny  In  the  cases  where  valued  as-
 sets  have  been  seized,  necessary  ac-
 tion  has  been  initiated  to  pass  orders
 under  section  +132(5)  of  the  Income-
 tax  Act,  96]  for  determining  undis
 closed  income  in  a  summary  mannef
 and  retaining  the  seized  assets  to  re
 cover  the  tax  Habilities,  Further  ac-
 tion,  as  may  be  called  for  under  the
 law,  will  be  taken  on  completion  of
 investigations,
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 Offer  from  Fokker  V.F.W.  international
 for  setting  up  manfacturing  units  in

 $853.  SHRI  R.  S.  PANDEY:

 SHRI  YAMUNA  PRASAD
 MANDAL:

 Will  the  Minister  of  TOURISM  AND
 «sIVIL  AVIATION  be  pleased  to  state.

 (a)  whether  the  Fokker  VFW  Inter-
 national  hag  offered  to  set  up  manufac-
 turing  unit  in  our  cpuntry;  and

 {b)  if  so,  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR):  (a)  and  (b).  No  offer  from  Fok-
 ker  Company  to  set  up  manufacturing
 facilities  in  India  by  them  has  been
 received.  However,  a  proposa]  was
 received  from  M/s.  Fokker  V,  F.  चा,
 International  in  1970-71  to  estabhsh
 manufacture  of  Fokker  F-28  aircraft
 by  the  Hindustan  Aeronautics  Limi-
 ted  under  licence,  It  could  not  be
 pursued  as  there  was  no  demand  for
 such  an  aircraft  in  India.  The  Com-
 pany  revived  this  proposal  in  Octo-
 ber,  1974,  There  is,  however,  no
 change  in  the  position  as  there  is  no
 indication  of  likely  demang  of  this
 aircraft,

 खजुराहों  पर्यटक  सेना

 5354.  शी  भहादीपक  सिंह  शाक्य  :
 क्या  बर्डन  कौर  सागर  विमानन  सती

 यह  बताने  की  कृपा  करेगे  कि  :

 _.  (क)  क्या  खजुराहो  पर्यटक  केन्द्र  पर
 भय  जल  का  अभाव  है  जिससे  पर्यटकों  को
 असुविधा  होती  है  ;  झर

 जि)  दि  हां,  तो  स्थिति  में  सुधार

 कह

 कै  लिये  सरकार  ने  क्‍या  कार्यवाही  की

 ह... 2  जौर  मगर  विमानन  मंत्रालय  में
 राज्य  मंत्री  (भी  सुरेन  वाल  सिह)  :

 (क)  जी  हां,  विशेष  रूप  से  ग्रीम  काल
 में।

 (ख)  भारत  सरकार  के  पर्यटन  विभाग
 ने  जून,  972  में  खजुराहो  नगर  के  लिये
 7.  46  लाख  रुपये  की  अ्रनुमानित  लागत  की

 एक  पेय  जल  योजना  का  अनुमोदन  किया  था  t
 इस  योजना  के  वर्ष  975  %  नत  तक  पुरा
 हो  जाने  की  आशा  है  ।

 U.  NC  Emergency  Operation  of  relief
 in  India

 5355.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  BIRENDER  SINGH
 RAO:

 Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  U.  N.  Emergency  opera-
 tion  of  relief  in  India  haq  been  hit
 hard  by  increase  in  prices  of  oil,  food
 articles  and  fertilizers;  and

 (b)  if  so,  the  broad  features  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM)  (a)
 and  (b).  In  pursuance  of  a  Resolution
 adopted  by  the  U.N,  General  As-
 sembly  at  its  Sixth  Special  Session,
 held  in  May,  1974,  the  Emergency
 Operation  was  launched  to  provide
 timely  relief  to  the  developing  coun-
 tries  most  seriously  affected  by  the
 recent  economic  conditions  so  as  to
 enable  them  to  maintain  unimpaired
 their  essentia]  i:mports  for  the  dura-
 tion  of  12  months.  A  list  of  29
 countries,  including  India,  has  been
 indentified  by  the  U.  N.  as  those  most
 seriously  affected.  Assistance  under
 the  U.  N.  Emergency  Operation  can
 be  provided  through  pllateral  or  mul-
 tilateral  channels,  and  a  Special  Ac
 count  has  been  openeg  in  the  U.  ्,
 to  receive  contributions  for  extending
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 multilateral  assistance.  India  has
 so  far  receiveq  $7  millon  from  the
 UN,  Special  Account  and  a  further
 sum  of  $50  million  as  grant  has  been
 allocated  bilaterally  by  the  E,  E,  C.
 out  of  its  first  tranche  contri-
 bution  to  the  U.  N,  Emergency  Opera-
 tion  These  funds  are  expected  to
 be  used  for  the  purchase  of  essen-
 tial  commodities  from  the  member
 countries  of  the  E  E.  C,

 Steps  to  check  incidents  of  Hijacking

 5356  SHRI  ‘YAMUNA  PRASAD
 MANDAL  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state

 (a)  whether  Government  are  aware
 of  the  recent  increase  in  the  incidents
 of  hyacking  of  planes,  and

 (b)  af  so,  the  remedial  measures
 taken  to  prevent  such  incidents  of  our
 planes  and  on  our  soil?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  RAJ
 BAHADUR)  (a)  Compareq  to  pre-
 vious  years,  there  ha,  been  no  in-
 crease  in  the  incidents  of  hijacking  30
 3974

 (b)  The  following  measures  have
 been  taken  to  prevent  incidents  of  hi)
 acking  of  our  planes  and  on  our
 soll

 (a)  Screening  of  passenger  lists
 to  pickout  potential  hrackers/
 saboteurs  for  detailed  in-
 vestigation  hy  the  CID,

 (b)  Frisking  of  outgoing  0887
 sengers,  domestic  and  irter-
 national,

 (c)  Hang  baggage  to  be  fully
 searched  along  with  the  pas-
 senger;

 (ad)  In  high-risk  areas,  unac-
 companied  baggage,  cargo
 ang  -pesta]  parcels,  to  be  de
 tained  for  24  hours,  before  be-
 ing  loaded  into  aircraft  as  a
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 precaution  against  time-
 bombs;

 (e)  Posting  of  armed  guards  for
 aireraft  parked  on  apron  for
 immediate  take-off;

 (f)  Surveillance  of  passengers  im
 airport  departure  areas  by
 plain  clothes  staff  of  the  CID;
 watch  on  passuge  between  de-
 parture  lounge  and_  aircraft;

 (g)  Control  of  aceess  to  the  ap~-
 ron  by  posting  guards  at  en=
 trances  leading  to  it  and
 restricting  entry  to  those  em-
 ployees  displaying  photopas-
 ses  on  their  coat  lapels  or
 over  their  shirt  pockets  and
 bonafide  passengers.

 (h)  Carrving  out  anti-sabotage
 check  of  the  aircraft  before
 parking  tt  on  the  apron  for
 embarkation  of  passengers  and?
 loading  of  carge  and

 G)  Installation  of  metal  detec-
 tors  at  selected  airports

 Transfers  in  the  Office  of  CDA,  Patna

 5337  SHRI  कट  M  MADHUKAR
 Will  the  Ministu  of  FINANCE
 be  pleased  to  state

 (a)  whether  every  year  heavy  ex-
 penditure  is  incurred  on  transfers  and
 All  India  Transfer  Liabihiies  Allow-
 ances  m  Defence  Accounts  Depart-
 ment,

 (b)  whether  various  disturbances
 are  caused  to  the  establishments  due
 to  frequent  transfers  of  the  low  paid
 Class  वा  and  Class  IV  Employees  in
 this  Department;  and

 (c)  7६  so,  whether  Government  are
 formulating  and  implementing  the
 policy  of  regional  transfer  in  all  CDA
 Offices  and  particularly  in  CDA.
 Patna  Office  where  transfers  are  made
 on  large  numbers  every  years?
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 THE  MINISTER  Of  STATE  IN
 THE  MINISTRY  OP  FINANCE
 (SHRI  PRANAB  KUMAR  MUK-
 HERJEE):  (a)  No,  Sir.

 (b)  and  (c).  No,  Sir,  Since  the
 Defence  Accounts  Department  has  t0-
 provide  services  to  the  Armeq  For-
 ces,  units  and  formations  of  which
 are  located  at  various  stations,  trans-
 fer  is  inherent  in  ihe  services  of  em-
 ployees  of  the  Deniriments  and  is
 stated  explicitly  in  the  terms  of
 service.  The  requisite  transfers  are
 affected  by  Controilers  (including
 CDA,  Patna)  according  to  well-
 recognised  norms.  The  question
 of  incorporating  them  in  8  for-
 mal  transfer  policy  is  under  considera-
 tion.

 Purchase  of  Jute  in  Orissa

 5358.  SHRI  ARJIN  SETHI:  Will  the
 Minister  of  COMMERCE  pe  pleased
 to  state:

 (a)  whether  the  Jute  Corporation
 of  India  has  made  any  arrangements
 to  purchase  jute  from  the  growers  in
 Orissa;

 (b)  if  so,  the  broad  outlines  there-
 of  and  the  official  rate  of  jute  per
 quintal;  and

 (c)  whether  the  arrangements  are
 not  quite  satisfactory  and  adequate  to
 help  the  growers  to  sell  their  stocks?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  Yes,  Sir.

 (b)  The  Jute  Corporation  of  India
 has  established  3  Departmental]  Pur-
 chase  Centres,  Yesides  30  procure-
 ment  centres  have  been  set  up  by  the
 Cooperatives  Societies,  which  act  as
 the  agents  of  the  Jute  Corporation  of
 India.  The  Jute  Corporation  of
 India  has  been  buying  jute  on  the
 average  at  price  of  ranging  between
 Rs.  145/-  and  Rs,  155/-  per  quin-
 tal.

 (c)  The  size  of  the  crop,  the  re-
 sources  of  the  Jute  Ccrporation  of
 India  ang  the  strength  of  the  co-

 3005  LS—4,

 Operative  machinery  have  been  kept
 in  mind  in  making  the  arrangements.
 These  have  enabled  the  maintenance

 of
 prices  which  have  not  fallen  be-

 ्,

 Central  Assistance  to  States  for  Fifth
 Plan

 5359.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  the  Central  Govern.
 ment  have  releaseq  to  the  various
 famine  ang  drought  affected  States  in
 advance  funds  from  the  Central  assist-
 ance  for  the  entire  Fifth  Plan  period;

 (b)  if  so,  the  amount  of  such  ad-
 vance  assistance  released  so  far  to
 States,  State-wise;

 (c)  whether  any  further  advance
 has  been  assured  to  Orissa  for  1974.
 75;

 (d)  if  so,  how  much;
 (e)  the  over-all  ceiling  of  Central

 assistance  for  the  Fifth  Plan  period  to
 Orissa  as  a  whole;  and

 (f)  how  much  of  this  over-all  assist-
 ance  has  been  advanced  to  Orissa  by
 now  and  on  what  accounts?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (०)

 No.  Sir,

 (b)  Does  not  arise.

 (c)  and  (d).  The  question  of  ad-
 vance  of  Plan  assisiance  to  the  Gov
 ernment  of  Orissa  towards  drought
 relief  expenditure  is  under  considera-
 tion  in  consultation  with  the  State
 Government.

 (९)  and  (f).  The  allocation  of  Cen-
 tral  assistance  to  States  for  their
 State  Plan  for  the  Fifth  Plan  pe-
 riod  as  a  whole  is  yet  to  be  finalized.
 However,  a  sum  of  Rs.  32.70  crores  has
 allocated  to  Orissa  as  the  normal
 Central  assistance  for  their  Annual
 Plan  of  1974-75.
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 Suspension  of  General  feoretary  of
 Al  infig  Bank  of  Baroda  Eropleyecs

 Federation,  Bombay

 5360,  PROF,  MADHU  DANDA-
 VATE  :  Will  the  Minister  of  FIN-
 ANCE  be  plessed  to  state:

 (a)  whether  the  General  Secretary
 of  the  recognised  All  India  Bank  of
 Beroda  Employees  Federation,  work-
 ing  as  an  employee  at  tbe  Bombay
 main  branch  of  the  bank  has  been
 suspended  on  the  grounds  that  he  led
 a  demonstration  of  Bank  employees;
 and

 (b)  if  go,  whether  following  lis  sus-
 pension  the  All  India  Bank  of  Baroda
 Employees  Federation  has  been  asked
 to  explain  why  their  recognition
 should  not  be  withdrawn?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)

 Service  Rules  and  that  the  suspen-
 sion  order  hag  since  heen  withdrawn.
 The  bank  has  further  reported  that
 the  All  India  Bank  of  Baroda  Em-
 ployees  Federation  which  is  the
 Union  recognised  by  the  bank  under
 the  Code  of  Discipline  has  been
 asked  io  explain  certain  breaches  of
 the  Code  before  the  bank  considers

 DECEMBER  90,  i974

 486l.  SHRI  BIRENDER  SINGH
 RAO:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state  the  total
 financial  assistance  which  have  been
 given  by  public  financial  institutions/
 nationalised  banks  to  Industrial  Units,
 other  than  the  Monopoly  houses,  dur-
 ing  the  last  three  years,  year-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  Banks
 grant  assistance  normally  for  work-
 ing  capital  purposes  which  are
 generally  expressed  as  limits  in  the
 shape  of  overdrafts,  cash  credits,  bills,
 guarantees  etc.  within  which  a  bor-
 rower  is  supposed  to  operate.  These
 limits  are  reviewed  from  time  to  time
 depending  upon  the  performance  and
 needs  of  the  borrowers.  It  is,  therefore,
 not  possible  to  indicate  the  amount  of
 money  granted  to  any  category  of
 borrowers  during  a  particular  period.
 Figures  of  outstanding  advances
 against  borrowers  within  these  Hmits,
 as  On  particular  dates,  are,  however,
 maintained,  by  the  banks.  According
 to  the  letest  available  data  furnished
 by  the  Reserve  Bank  of  India  the  ag-
 gregate  amounts  of  outstanding  ad-
 vances  by  the  4६  nationalised  hanks
 to  industrial  units  other  then  those
 belonging  to  75  large  industrial  houses
 as  on  the  last  Fridays  of  Desember
 97I,  972  and  1073  were  ag  under:

 (Ri  =f  scroves)
 As  on  the  lest  Fridey  of  December

 3977  2  373

 Ageregate
 it  of  outstanding  advences  to

 induspial than  thote  belonging  to  the  75  large  industria)
 houses

 ubits

 a
 “38  «67668-08  22396°52

 ‘)  52)  GeO

 Note  eu)
 Figures  within

 a Note  +  0)  Figures  within  beackets  indicate  | Percentage  to  total)  benk  credit  of
 I4  nationalised

 (i)  The  expression  “Outstanding  Advances’  used  in  the  irdicates arewar the  amount  drawn
 y

 the
 borrowers

 eg  on  the  dates
 epecifed  fs

 the  course
 to of  their  operation  the  limits  sanctioned  to  them  en  not  meen

 that  they  are  overdue  from  the  bokrowers.
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 The  financial  assistance  sanctioned
 and  disbursed  by  the  all-India  term-
 lending  financial  institutions  viz.,  the
 Industrial  Development  Bank  of  India,
 the  Industrial  Finance  Corporation  of
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 the  Industrial  Credit  and  Investment
 Corporation  of  India  to  industrial  units
 other  than  those  belonging  to  75
 large  industrial  houses,  during  the

 India,  the  Life  Insurance  Corporation  years  1971-72,  ‘1972-73,  and  ‘1973-74,
 of  India,  the  Unit  Trust  of  India  and  were  as  under:

 iRs  in  crores)

 I97I-72  1972-73  1973-74

 Sanec-  Disbur-  Sanc-  Disbur-  Sanc-  —  Disbur-
 tioned  sed  tioted  sed  tioned  sed

 Industrial  Development Bank  of  India  (July-
 June)*  II8-2  63:0  98  5  “8  $  १56  7  77  3

 Industrial  Finance  p- oration  of  India  (April-
 March)  30°47  15°48  47  58  23°05  47  ०9  24°53

 Life  Insurance  Corpor
 tion  of  India  (April-
 March)  20°88  3°83  9°85  465  16°30,  2  ‘51

 Unit  Trust  of  India  (April-
 March)...  5  97  O94  3°73  0:80  46  3°56

 Industrial  Credit  &  Invest-
 ment  Corporation  of
 India  (April-  March)  22°I5  17 66  28  673  27  38  47  23  25  02

 *कगहप्फर।  ore  exclusive  of
 कु  eee

 to  skares  and  bonds  of  financial  institu”
 tions,  special  credit  to  and  guarantee  assistance.

 Import  of  Dry  Frais  by  8.T.C.

 5962,  सना  SHASHI  BHUSHAN:
 ‘Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  the  State  Trading  Cor.
 poration  has  taken  over  the  import  of

 ary  fruits;

 (b)  if  s0,  from  which  countries  and
 ्य  whet  terms;

 (९)  whether  dry  fruits  are  not  being
 £... ........ह  from  Iran  and  if  a0,  the
 teeeons  therefor;

 (d)  whether  import  from  Iran  is

 Sng
 free  foreign  exchange  and

 more  profit  than  import  from
 which  ig  on  barter  deal;

 (e)  whether  Government  propose  to
 reconsider  the  question  of  importing
 ary  fruits  from  Iran  also?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHBI
 VISHWANATH  PRATAP  SINGH):  (a)
 and  (b).  Import  of  dry  fruits  is  not
 canialised  through  the  S.T.C.  However,
 on,  32n10-1974,  the  S.T.C  has  been
 given  a  C.C.P.  worth  Rs.  25  lakhs  for
 import  of  dry  fruits  from  Afghania-
 an.

 (c)  Dry  fruits  are  being  imported
 from  Iran.

 (ad)  Payments  under  the  Trade
 Agreement  between  India  and  Iran
 are  effected  in  freely  convertible  cur~
 rencies  acceptable  in  both  countries.
 Under  the  bilateral  trade  arrangement
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 between  India  and  Afghanistan,  the
 imports  from  that  country  are  coun-
 ter-balanced  by  exports  from  India.
 As  regards  profits,  it  is  difficult  to
 make  a  comparison  ag  the  import  is
 done  by  a  large  number  of  indivi-
 duals.

 (९)  In  view  of  reply  to  part  (c),
 the  question  does  not  arise.

 Lower  Status  of  Technical  Officers
 Recruiteq  by  Punjab  National  Bank

 5363.  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of  FIN.
 ANCE  be  pleased  to  state;

 (a)  whether  the  Punjab  National
 Bank  has  recruited  technical  officers
 with  experience  and  higher  technical
 knowledge  than  the  Clerical  and  Ac-
 counts  Officers  but  gave  them  a
 lower  status;

 (b)  whether  Banking  commission
 and  Pillai  Committee  :eport  have  re-
 commended  this  anomaly  to  be  ree
 moved;  and

 (c)  if  so,  what  action  uas  been  taken
 by  Government  and  the  future  policy
 of  Government  in  this  respect?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 to  (९).  Punjab  National  Bank  has  re-
 ported  that  it  has  recruited  technical
 Officers  mainly  in  the  following  offi-
 cer  grades'-—

 (i)  Assistant  Agricultural  Officers
 and  Assistant  Economic  Off-
 cers—

 Officer  Grade  ह  viz.  Rs.  325
 20-445-EB-25-620.

 (ii)  Agricultural  Officers,  Small
 Scale  Industries  Officers,  Pro.
 perty  Officers  and  Assistart
 Personnel  Officers—

 Officer  Grade  ‘D’  viz.  Re.  565
 23—640-—30-—790-——35-—-80—
 EB—35—9390—-40—1130.
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 (itt)  Personne]  Officers,  Training
 Officers,  Financial  Analysts
 etc.—

 Officer  Grade  ‘C’  viz  RS,
 700-—-30-—790—--35-——-930—40—
 050-—-EB-—40-—090-—-45-—
 $i5.

 Other  technical  officers  like  Mana-
 ger—Management  Development;  sec-
 retary;  Manager—Small  Scale  Indus-
 tries  and  Special  Officer  (Agr.)  have
 also  been  appointed  by  the  bank  at
 grades  higher  than  those  mentioned
 ahove.

 For  each  category  mentioned  above,
 the  bank  specifies  qualifications  and
 experience.  Applications  are  invited  by
 the  bank  through  open  advertisements
 besides  internal  circulation  and  per-
 sons  conforming  to  the  specifications
 are  given  test/interview  before  selec-
 tion  ॥५  made  for  offer  of  appointment.
 In  a  recent  selection  mide  thro.gh
 internal  circulation  a  number  of  clerks
 have  been  selected/appointed  in  Offi-
 cers  Grade  ‘E’.

 The  bank  has  also  reported  that
 there  is  no  designation  as  ‘Accounts
 Officer’  in  the  bank.

 The  Pillai  Committee  appointed  in
 pursuance  of  the  recommendation  of
 the  Banking  Commission  that  the  sala-
 ries  and  other  emoluments  of  the  staff
 of  the  banks  at  various  levela  will
 have  to  be  standardised,  has  submit-
 ted  its  report,  which  is  under  exami-
 nation  in  Government,

 Release  Orders  Pending  with  8.T.C.

 5364.  SHRI  8.  V.  NAIK:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  how  does  the  State  Trading
 Corporation  assess  the  effective  de-
 mand  for  the  commodities  it  deals
 with  in  the  country;

 (b)  whether  release  orders  issued
 two  years  back  still  remain  to  be
 honoured  by  the  State  Trading  Cot
 poration  or  its  agents  and  if  so,  of
 what  commodities  in  particular;  amd
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 (e)  the  action  Government  propose
 to  take  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH:  (a)
 The  State  Trading  Corpuration  ¢sses-
 Ses,  requirements  of  various  items,
 imports  of  which  is  canalised  through
 the  Corporation,  in  consultation  with
 the  industry  and  the  concerned  Govern-
 mental  authorities.

 (b)  All  release  orders  issued  two
 years  ago  have  been  fully  .erviced
 excepting  those  in  respect  of  Penta
 Erythritol  and  Gum  Arabic.  It  has
 not  been  possible  to  arrange  import
 of  these  items  on  account  of  high  in-
 ternational  prices  which  were  304  ac-
 ceptable  to  the  industry

 (c)  Efforts  to  procure  supplies  of
 these  items  are  continuing.

 Raids  on  Bird  and  Co.  of  Calcutta

 5865.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  FINANUE  be
 pleased  to  state:

 (a)  whether  Income-tax  investiga-
 tion  guthorities  have  carried  out  raids
 and  searches  on  the  office  premises  of
 Mis.  Bird  and  Co.,  Calcutta,  on  tne
 22nd  November,  ‘1974;

 (b)  if  30,  the  purpose  of  such  action
 and  the  outcome  thereof;

 (c)  whether  residences  of  the  Direc-
 tors  of  the  said  Company  v.cre  also
 raided  and  searched  for  incriminating
 evidence;

 (d)  if  so,  the  names  of  such  Direc-
 tors;  and

 (९)  whether  the  Company’s  Chair-
 man  has  been  traced?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  to  (e).  No  search  was  conducted
 in  the  case  of  M/s  Bird  and  Co.,,  Cal-
 cuttta  on  22nd  November,  974  by  the
 Income-tax  authorities.  However,

 searches  were  conducted  in  the  busi-
 ness  premises  of  M/s  Heilgers  (P)
 Ltd.,  which  is  one  of  the  group  of
 Bird  and  Co.  and  is  situated  in  the
 same  building  as  M/s  Bird  and  Co.
 Pvt.  Ltd.,  on  22-11-74,  as  also  the  resi-
 dences  of  two  of  its  directors  and
 others  connected  with  the  company  by
 the  Income-tax  authorities.  The  two
 directors  are  S/Shri  Pran  Prashad
 and  K.  L.  Dua.  Besides  books  »f  ac-
 count  and  documents,  Rs.  55,800  was
 seized  during  the  search  operations.
 Seized  materials  are  under  scrutiny.
 The  Chairman  of  the  company
 seaiched  was  im  the  office  premises  of
 the  company.

 The  above  searches  were  conducted
 as  a  part  of  the  drive  against  tax
 evasion,

 Commodities  Exchanged  for  Goods
 Smuggled  in  India

 5366.  SHRI  ए.  R  SHENOY:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state  whether  any  assessment  has
 been  made  about  the  kind  of  zonds
 exchanged  for  goods  smuggled  into  the
 country  and  if  so,  whether  any  essen-
 tial  commodities  such  ag  rice,  vanas-
 pati,  baby  food  are  exchanged  for  the
 goods  smuggled  from  abroad?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE)’
 For  goods  smuggled  into  the  country,
 the  goods  normally  smuggled  out  are
 opium,  silver,  antiquities  and  precious
 stones  Recently  some  reports  regard-
 ing  smuggling  of  small  quantities  of
 rice  and  pulses  have  also  been  receiv-
 ed

 Ad  Hoc  Licences  Issued  to  Pondicherry
 Parties

 5367.  SHRI  MADHU  LIMAYE:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  he  has  ceceived  any
 communication  dated  the  %rd  Sep-
 tember,  974  from  a  Socialist  M.P.
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 seeking  information  about  the  ad  hoc
 licences  issued  to  Pondicherry  parties;

 (b)  if  the  information  sought;
 and

 (९)  the  information  given  in  answer
 to  this  communication?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  :  (a)
 to  (c).  No  Communication  dated  3rd
 September  was  received  from  a  Socia-
 list  MP.  Seeking  information  about
 ad-hoc  licences  isued  to  the  Pondi-
 cherry  parties.

 Art  Silk  Weaving  Industry

 5368.  SHRI  ISHAQUE  SAMBHALT:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  the  art  silk  weaving
 industry  is  in  great  diffieulty;  and

 (9)  if  so,  the  reasons  thereu!?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  :  (a)
 and  (b).  There  are  some  market  re-
 ports  of  accumulation  of  stocks  due  to
 fall  in  demand  but  {t  35  difficult  to
 assess  the  quantum  of  the  accumulat-
 ed  stocks  because  production  of  art
 silk  fabrics  ig  mostly  in  the  decen-
 tralised  sector.

 राष्ट्र  मुक्त  बेबो  में  जमा  राशि

 86  ची  भगतराम  मनहर
 क्या  ह, ल  मस्ती  यह  बताने  की  कृपा  करेंगे

 कि  :

 (क)  क्या  राष्ट्रीयकृत  जेलों  मे  जमा-

 राशि  मत  दो  वों  से  निरन्तर  कम  हो  रही
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 (a)  यदि  हां,  तो  उक्त  भ्र वधि  में

 प्रत्येक  बैक  में  प्रति  ह... ड  कितनी  धनराशि
 जमा  हुईं  ;

 (गे)  जमा राशि %  कमी  &  कया  कारण

 हैं  ;  शौर

 (घ)  लोगों को  बैंकों  में  पुनः  धनराशि
 जमा  करवाने  के  लिए  प्रोत्साहित  करने  द्वेष
 कौन  से  प्रस्ताव  विचाराधीन  हैं  ?

 जिस  सभंत्रालय  में  उंपसंत्रो  (भारती
 बुशनौला  रोहतगी)  :  (क)  शौर  (ख)  .  गत
 दो  वर्षों  के  दौरान  i4  राष्ट्रीयकरण  तर्कों  को

 कुल  जमाओं  मे,  कुल  राशि  के  रूप  में,  वृद्धि
 हुई  है  हालाकि  गत  वर्ष  वृद्धि  दर  धीमी  रही
 है  4  'राष्ट्रीयक्वत  बैंकों  में  से  प्रत्येक
 के  थारे  में  भीतर,  1972,  973,  कौर
 974%  अन्तिम  शुक्रवार  के,  कुल  जमाझों  के

 उपलब्ध  झा कड़ों  अ्नुवस्ध  में  दिए  गए  हैं

 (ग)  और  (घ).  जनता की  बचत  करने
 की  क्षमता  ,  अन्य  तुलनीय  परिसंपत्तियों  पर

 प्राप्ति  की  दर,  बचतों  के  प्रयोग  के  वैकल्पिक

 मार्ग,  मुद्रा  विस्तार  की  दर,  ऋण  नीति  भ्रांति

 जैसे  विभिन्न  तत्व  हैं  जो  जमा  वृद्धि  पर  प्रभाव
 डालते  हैं  ।  बैंकों  ने  कम  बैंकों  वाले  क्षेत्रों
 में  बचत  क्षमता  का  पता  लगाने  वास्ते

 काफी  बड़ी  माज़ा  मे  शाखा  विस्तार  कार्यक्रम
 चलाने  के  अलावा  कई  प्रकार  की  जमा

 योजनाएं  भी  तैयार  की  है  जो  दैनिक  मजदूरी
 कमाने  वाले  वर्गों,  स्थिर  राय  वाले  क्यों, अस्थिर
 राय  वाले  व्यवसायियों  शादी  सहित  विविध

 प्रकार  के  जमा के सोमी  की  विशिष्ट
 झावश्यकताभों  की  पूर्ती  करेंगी  ।  इस
 योजना  का  व्यापक  रूप  से  चार  किया
 जा  रहा  है।  रिजर्व  अंक ने  23  जुलाई,
 974  से,  जमाअतों  की  कतिपय  भ्रातियां

 पर  ह...  जाने  बाले  ब्याज  की  दरों में  बुद्धि
 भी  करदी  है  t
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 वितरण

 (करीब  र्व  में)

 जैक  का  नाम  प्रकार  के  अन्तिम  शुक्रवार  को

 972  973  i974*

 (a)  (2)  (3)  (4)

 राष्ट्रीयकृत  ie

 l,  सेन्ट्रल  बैंक  आफ  इंडिया  700  830  929

 2.  बंक  अाफ  इण्डिया  545  673  743

 3.  पंजाब  नैशनल  बैक  573  673  755

 4.  बैंक  आफ  बड़ौदा  485  575  643

 5.  यूनाइटेड  कमशियल  बैक  320  39  424

 6.  किनारा  बक  298  3962  46I

 7,  यूनाइटेड  बक  ग्राफ  इंडिया  270  33]  390

 8.  देना  बैंक  20  254  287

 9.  सिच्शेकेट  ने  क॑  225  298  344

 10.  यूनियन  बक  श्राफ  इंडिया  227  300  346

 il,  इलाहाबाद  बेक  69  203  223

 L2,  इष्डियेन बक बैक  39  93  १44

 13.  बेक  साफ  महाराष्ट्र  35  64  97

 l4,  इंडिया  लोग  रसीद  बैक  177  70  204

 जोड़  4423  5456  6191

 न्मंतिम

 दीयों  :  कूचा कम  के  का  रण  प्रां कड़ों  का जोड़  ऊप  र  दिये  गये  जोड़  से  मेल  नद्दी  खाता  |
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 Barter  Deals  between  India  and
 other  Countries

 5370.  SHRI  S.  R.  DAMANI:  Will
 the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  the  salient  features  of  existing
 agreements  of  barter  deals  between
 India  and  other  countries  2nd  how  are
 they  working;  and

 (b)  whether  any  more  fresh  agree-
 ments  are  under  negotiation  and  if  so,
 the  particulars  thereof?

 THE  DEPUTY  MINISTER  IN  TITE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  (a)
 and  (b).  At  present  no  barter  deals
 with  other  countries  are  in  operation.
 There  are  also  no  proposals  of  this
 nature  under  consideration.

 Amount  Collected  by  L.LC.  in  Eastern
 Region

 ‘Ba71.  SHRI  BISWANARAYAN
 SHASTRI:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  the  amount  collected
 by  Life  Insurance  Corporation  as
 premium  in  the  Eastern  region  has
 not  been  invested  there  and  88  a  re-
 sult  this  region  has  been  lagging  be-
 hind  in  development;

 (b)  if  so,  whether  Government  have
 taken  steps  to  modify  or  revise  the
 present  system  of  investment  by  LIC;
 and

 (c)  what  are  the  major  channals  of
 anvestment  of  LIC  funds?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 and  (b).  The  amount  available  for
 investments  in  the  states  is  not  the
 total  premuim  income  but  the  pre-
 mium  income  less  (i)  cost  of  adminis-
 tration  (ii)  claims  (iif)  surrenders
 (iv)  loans  to  policyholders  and  (v)
 finvestmenta  in  Centnal  Government
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 securities.  The  actual  amount  invest-
 ed  in  a  particular  state  is  in’  agcord-
 ance  with  the  needs  and  Institutional
 capacity  of  the  state  concerneq  to
 absorb  L.I.C.  investments.

 The  table  below  shows  the  total
 premium  income  and  investments
 made  in  the  Eastern  Region  as  com-
 pared  to  all  the  states  during  the  last
 five  years:

 All  the
 States

 Eastern
 Region

 (In  crores  of  Rs.)

 Premium  income
 from  1969-
 70  tO  973-74.  293  36973

 Gross  i.,.vestments.  97  I045

 Precentage  of  total
 gross  investments
 to  premiumircome  —  67"  45  62°47

 In  order  to  correct  regional  imba-
 lances  in  its  investments,  the  LIC  has
 been  asked  to  explore  possibilities  of
 devising  new  schemes,  with  the  ap-
 proval  of  the  Planning  Commission,
 which  might  suit  the  needs  and  ins-
 titutional  capacities  of  such  states.  In
 case  the  approach  of  devising  new
 schemes  fails,  the  market  borrowings
 of  the  States  concerned  is  to  le  80
 planned  that  the  LIC  gets  an  oppor-
 tunity  of  taking  up  a  larger  share  in
 them  than  what  has  been  the  case  80
 far.

 (c)  Major  channels  of  investments
 of  LIC’s  funds  in  conformity  with  the
 Statutory  provisions  are  detailed  be-
 low:—

 (i)  Securities  of  Central  Govern-
 ment  State  Governments  and
 other  State  Leve}  Agencies
 e.g.,  Central  Cooperative  Land
 Development  Banka,  Electri-
 city  Boards  and  other  Statu-
 tory  Corporetions.
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 (ii)  Debentures  and  Shares  of
 Public  Limited  Companies.

 (ili)  Loans  to  (a)  State  Govern-
 ments  for  Housing  Schemes.

 (b)  Municipalities  for  Water
 Supply  and  Sewerage
 Schemes,

 {e)  Zilla  Parishads  for  rural
 piped  water  supply  sche-
 mes.

 (ad)  Apex-Co-operative  Hous-
 ing  Finance  Societies,

 (e)  Housing  and  Urban  Deve-
 lopment  Corporation  Ltd.

 (f)  Sugar  Co-operative  So-
 cieties.

 (g)  State  Electricity  Boards.

 (h)  Companies  for  industrial
 purposes.

 (i)  Policyholders  under  OYH
 and  other  mortgage  loan
 schemes  for  Housing.

 (iv)  House  property  and  Land.

 Gelease  of  Funds  in  Advance  to  Orissa,
 Rajasthan,  Gujarat  and  Madhya

 Pradesh

 5372,  SHRI  NATHU  RAM
 AHIRWAR:

 SHRI  CHANDULAL
 CHANDRAKAR:

 Will  the  Minister  of  FINANCE
 ‘be  pleased  to  state:

 (a)  whether  the  State  Governments
 ‘of  Orissa,  Rajasthan,  Gujarat  and
 Madhya  Pradesh  approached  the  Cen-
 tral  Government  to  release  vlan  funds
 for  the  next  two-three  years  in  ad-
 vance  to  the  State  Governments  this
 year  to  meet  the  scarcity  conditions
 ‘in  the  States;

 b)  if  go,  the  Central  Government's
 reaction  thereto;  and

 (c)  if  the  matter  is  still  under  con-
 aideration  how  long  will  it  take  for
 the  Central  Government  *०  decide  it?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  to
 (c).  The  drought  situation  in  the
 States  of  Orissa,  Rajasthan,  Gujarat
 and  Madhya  Pradesh  has  heen  sasses-
 sed  by  the  Centre  and  the  assessment
 has  been  communicated  to  the  Siate
 Governments.  They  have  been  reques-
 ted  to  indicate  the  steps  being  taken
 on  their  part  to  tackle  the  situation.
 The  replies  of  the  Governments  of
 Madhya  Pradesh,  Orissa  and  Rajus-
 than  have  been  received  and  are  under
 consideration.  The  reply  from  the
 Government  of  Gujarat  is  awaitad.  It
 is  expected  that  decisions  in  this  re-
 gard  will  be  taken  soon.

 Criteria  regarding  allocation  of
 amount;  for  Market  Borrowing

 for  different  States

 5373  SHRI  N.  K.  P.  SALVE:  Will the  Mimster  of  FINANCE  be  pleas- ed  to  state:

 (a)  whether  Government  have  fix-
 ed  any  criteria  regarding  allocation
 of  amounts  for  market  borrowing  for
 different  States;

 (b)  if  no  criteria  have  been  fixed,
 on  what  basis  are  these  amounts  allo-
 cated;
 qr

 (c)  whether  in  the  matter  of  fixing
 the  amount  of  market  borrowing,  no
 consideration  is  given  to  criteria  like
 backwardness  and  the  financial  dis-
 cipline  exercised  by  the  State  Govern-
 ment;  and

 (d)  whether  the  Madhya  Pradesh
 Government  have  asked  for  permis-
 sion  to  raige  loans  by  market  borrow-
 ing  ang  if  so,  the  reaction  of  Govern-
 ment  thereto?
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 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)
 to  (ce).  Having  regard  to  the  likely
 availability  of  resources  for  sustain-
 tag  public  borrowings  programme,  it
 was  decided  at  the  time  of  formule-
 tion  of  the  annual  Plan  for  197475.
 that  the  overall  allocation  of  open
 market  borrowing  by  the  State  Gev-
 ernments  and  their  agencies  in  1974-
 75  may  generally  be  kept  at  the  same
 level  as  in  the  previous  year  UO,
 ‘1973-74,  Apart  from  this  Andhra  Pra-
 desh,  Gujarat,  Karnataka  and  Maha-
 rashtra  were  allowed  additional  bor-
 rowings  to  discharge  the  liability  of
 repayment  of  Hyderabad  State  Deve-
 lepment  Loans  in  accordance  with  the
 recommendation  of  the  Sixth  Finance
 Commission  The  question  of  allocat-
 ing  market  borrowing  amongst  the
 States  on  the  basis  of  well-defined
 consideration  is  engaging  the  attention
 of  the  Planning  Commission

 (a)  The  Madhya  Pradesh  Govern-
 ment  had  approached  the  Central  Gov-
 ernment  for  permission  to  raise  un
 additional  loan  of  Rs.  0  crores  in  the
 current  year.  The  request  of  the  State
 Government  has  not  been  agreed  to
 ag  the  resources  available  for  sustaining
 public  borrowings  programme  do  not
 permit  of  any  additiona]  market  bor-
 rowings.

 शेल  अगला  शौर  हाजी  मस्तान  के  बीच
 संम्पन्न

 5374  थी  भारत  सिह  चौहान $
 क्या  विस  पति  यह  बताने  की  कृपा  करेंगे

 g -

 (@)  क्या  उनको  ध्यान  समाचार पकी
 में  प्रकाशित  श्री  अटल  बिहारी  वाजपयी
 के  इस  वक्तव्य  की  मो  दिलाया गया  है
 ह;  कश्मीर  के  भूतपूर्व  प्रधानमंत्री  शेख  मोह-
 बसद  अब्दुला  के  प्रसिद्ध  तस्कर  हाजी  मस्तान
 से  अनिष्ट  सम्बन्ध  रहे  हैं  कौर  अम् नई
 में  वे  हाजी  मस्तान  के  साथ  ठहरे  थे  ;
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 (a)  चंदी  हां  ,  ती  इस  बारे  में  सम्पूर्ण
 तथ्यों  का  ब्योरा  क्‍या  है  ;  प्रौढ़

 (ग)  हाजी  मस्तान  से  विभिन्न  रूपों  में
 शेख  प्रफुल्ला  की  सिली  भेदद  का  ब्योरा
 क्या  है  प्रो  इस  बारे  में  कया  कार्यवाही  की
 गई  है  ?

 विस  मंत्रालय  में  राज्य  मंत्री  (भी  प्रणयन

 कुमार  मुखर्जी):  (मर)  :  जी,  हा  ।

 (ख)  और  (ग).  मामले  की  जांच
 की  जा  रही  है  ।

 Production  of  crimpe@  yarn  by  nylon
 filament  yarn  spinners

 5375.  SHRI  RAJA  KULKARNI:
 Will  the  Minister  of  COMMERCE  be
 Pleaseg  to  state:

 (a)  how  many  of  the  exist:ng  nylon
 filameht  yarn  spifiners  produce  their
 own  crimped  yarn;

 (b)  the  names  of  auch  spinners;

 (c)  whether  these  Nylon  spinners
 who  ate  producing  ctimped  yarn  are
 required  to  have  a  separate  industrial
 licence  for  producing  crimped  yarn
 other  than  industrial  licence  needed
 for  producing  nylen  filament  yarn;  and

 (d)  if  no  separate  industrial  licence
 for  producing  crimped  yarn  by  the
 nylon  spinners  is  required,  then  what
 are  the  reasons  for  following  this
 policy?

 THE  DEPUTY  MINISTER  iN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  :  (a)
 Five  out  of  eight  existing  nylon  fila-
 ment  yarn  spinners  are  produting
 their  own  crimped  yarn.

 (b)  i.  M/s.  J.  छू,  Synthetics,  Kota.
 2.  M/s.  Modipon  Ltd,  Modinagar.
 3  M/s.  Garware  Nylon  Lid,

 Pimpri,  Maharashtra.
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 4.  M/s.  Nirlon  Synthetic  Fibres  &
 Chemicals  Ltd.,  Bombay.

 5.  M/s.  Stretch  Fibres  Ltd.,  Nag-
 pur.

 (c)  No,  Sir.

 (d)  Crimped  yarn  also  is  nylon
 filament  yarn  only  but  subjecteq  to
 certain  twisting  and  processing  to
 give  it  better  textile  properties.  As
 such  no  separate  Industrial  Licence  iq
 requireg  for  producing  crimped  nylon
 yarn  by  the  nylon  spinners.

 Enquiry  into  sources  of  ipcome  of
 members  of  managing  Committee  of

 Globe  Motors  Co.

 5376.  SHRI  DEVENDRA  SAT
 PATHY:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  complaints  that  the  Members
 of  the  Managing  Committee  of  Globe
 Motors  Co.,  Delhi  are  misultilising  the
 public  deposits  with  them  by  incurring
 expenditure  disproportionate  to  theit
 salaries;

 (b)  whethre  Government  have  made
 any  investigations;  and

 (ce)  if  so,  the  result  thereuf  and  ac-
 tion  taken  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE):  (a)
 to  (c).  Income-tax  Department  have
 not  received  any  complaint  in  this
 connection.  Information  from  the  De-
 spartment  of  Company  Affairs  is  being
 colected  and  will  be  laid  on  the  Ta-
 ble  of  the  House,  as  soon  as  the  same
 is  collected.

 Applications  from  foreign  companies
 for  renewal  of  trade  marks

 5877.  SHRI  VEKARIA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 {a)  the  nameg  of  the  foreign  com-
 panies  which  have  applied  for  the

 renewal  of  the  use  of  their  trade  mark:
 and

 (b)  the  names  of  the  companies
 whose  applications  have  been  accepted
 and  names  of  firms  whose  applications.
 have  been  rejected  giving  reasons
 therefor?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)
 A  list  giving  names  of  companies  etc.
 who  have  applied  to  the  Reserve  Bank
 of  India  under  Section  28()  (c)  read
 with  Section  28(3)  of  the  Foreign  Ex-
 change  Regulation  Act,  973  for  per-
 mitting  the  use  of  their  trade  marks
 is  being  compiled  and  will  be  laid  on
 the  Table  of  the  Lok  Sabha.

 (b)  These  applications  are  under
 examination  in  the  Reserve  Bank  of
 India.

 शाल्पबंदी  के  दौरान  एयर  इंडिया  के  पाइलटों
 के  बेलन  और  भतों  से  को  ई  कटौतियां

 5378.  भी  इंकरंक्याल  सिंह  :

 सरदार  स्वर्ण  सह  सोरी  :

 क्या  बेटे  और  नागर  सिंघाना  मंत्री

 यह  बताने  की  $पा  करेंगे  कि  :

 (क)  गत  तालाबन्दी  की  भ्र वधि  के

 लिए  एयर  इंडिया  के  पाइलटों  के  वतन
 और  भत्तों  से  कितनी  कर्टीतियां  की  गई  ;

 (ख)  हड़ताल  समाप्त  करने  कौर
 तालाबंदी  हटाने  की  दृष्टि  से  गिल्ड  कौर
 सरकार  के  बीच  कितनी  बैठकें  हुई  भीं;  भर

 (ग)  क्‍या  इस  संबंध  में  कोई  स्थायी

 हल  निकाली  गया  है  ?

 पर्यटन  और  लागर  विमानन  मंत्रो

 (जी  राज  बहादुर)  :  (क)  पैर-कानूनी
 हड़ताल  तथा  उसके  परिणामस्वरूप  हुई
 तालाबन्दी  की  अवधि  के  लिए,  हड़ताल  करने
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 वाले  वि सान चालकों  को  वेतन  अथवा  अन्य
 नियत  भतों  का  भुगतान  नहीं  किया  गया
 था ।  3  अगस्त  974  से  3!  भ्र क्त बर
 974  के  बीच  की  अवधि  के  लिए  दन

 विमान चाल को  द्वारा  खोए  गए  इस  प्रकार
 के  वेतनों  तथा  भत्ता  की  राशि  लगभग  28

 लाख  रुपए  है  |

 (ख)  गिल्ड  के  कुछ  पदाधिकारी  हड
 ताल  के  सबंध  में  दो  बार  स्त्री  महोदय
 से  मिले  थे  i

 (ग)  सभी  लाइन  पाइलटों  ने,  जिन्होंने

 गैर-कानूनी  हडताल  की  थी  तथा  जिनके

 लिए  3  अ्रगस्त  i974  से  तालाबदी  की  गयी

 थी,  अलग-अलग  शय-पत्र  दे  दिए  है  जिनमें
 स्लिप  प्रणाली  क॑  झ्राघार  पर  परिचालन

 करना  स्वीकार  किय।  गया  है  ।  विमान-
 चालकों  ने  यह  भी  स्वीकार  कर  लिया  है  कि
 परिचालनों  तथा  कार्मिकों  के  कार्य  बिना-
 योजन  की  किसी  भी  प्रकार  की  प्रणाली  का

 निर्धारण  पत्रिका  वर्ग  का  कायम त्र  है.  1

 सहास  में  पर्यटकों  को  प्रभावित
 करने  के  लिए  प्रयास

 5379.  भी  किशोर  बाकुली  :  क्या
 पर्यटन  और  नागर  विमानन  मंत्री  यह  बताने
 की  कृप।  करेगे  कि

 (क)  क्या  लद्दाख  में  पर्यटकों  को
 झाक षित  करने  के  लिये  कोई  नये  प्रयास
 किये  गये  हैं  और  यदि  हा,  तो  तत्सवधी  तथ्य
 क्‍या  हैं  ;

 (ख)  क्या  इन  प्रयासों  में  विमान
 सेवा  तथा  सवार  के  अन्य  मान  जैसी  मूवी-
 चाय  भी  सम्मिलित  है  ;  और

 (ग)  क्‍या  भारतीय  भोर  विदेशी  पये-
 टर्बो  को  ग्राकषित  करने  के  लिये  इन  साधनों
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 कौर  सुबिधायो  का  भारत  तथा  विदेशों  में
 प्रचार  करमे  का  विचार  है  ?

 वर्ल्ड  और  सागर  विमानन  मंतज्ालप  में
 राज्य  मंत्री  (थी  सुरेन  पाल  सिह)  :

 (क)  से  (ग)  लाख  के  कुछ  भागो  मे  विदेशी
 पर्यटकों  की  यात्रा  पर  लगे  प्रतिबंधों  मे  ढील
 केवल  4  जून  974  को  ही  दी  गयी  थी  ।
 राज्य  सरकार  की  रिपोर्ट  के  प्रचुर  22

 नवम्बर,  974  तक  लगभग  540  विदेशी
 पिंटो  ने  लेह  की  या तर  की  ।  हाल  ही  में
 प्रतिबंध  से  मुक्त  तिय  गये  सभी  क्षेत्रों  को,
 जिनमे  लद्दाख  के  भी  कुछ  भाग  सम्मिलित

 है,  दिखाने  वाला  एक  “'मैप-फोल्डर”'  निकालने
 का  निर्णय  किया  गया  हैँ।  सहाब  में
 पर्यटक  रुचि  क  स्थानों  तथा  वहा  १२  विदेशी
 पर्यटकों  के  लिए  उपलब्ध  सुविधाघरों  संबंधी

 सूचना  पर्यटन  विभाग  द्वारा  एयर-इडिया
 तथा  भारत  एवं  विदेशों  में  स्थित  भारत
 सरकार  के  पर्यटन  कार्यालयों  को  भी  भज
 दी  गयी  है  ।
 aa

 ae  समुद्रतल  से  3,292  मीटर  की
 ऊचाई  पर  स्थित  है  |  इंडियन  एयर-
 लाइन्स  के  वर्तमान  बैंड  में  कोई  भी  विमान

 लाख  में  लेह  के  लिए  परिचालन  करने  के
 लिये  उपयुक्त  नहीं  है  ।

 Setting  up  of  Indo-British  Economic
 Committee

 5380  SHRI  BANAMALI  BABU-
 SHRI  VIRBHADRA  SINGH
 SHRI  Y  ESWARA  REDDY;
 SHRI  R.  V  SWAMINATHAN
 SHRI  RAM  SHEKHAR  PRA-

 SAD  SINGH:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state

 (8)  whether  a  Joimt  Indo-British
 Eronomic  Committee  is  likely  to  be
 set  up  in  the  curent  year;
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 (b)  if  so,  the  broad  features  of  the
 proposal;  and

 (c)  by  what  time  a  final  decision
 ig  likely  to  be  taken  in  the  matter”

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHR
 VISHWANATH  PRATAP  SINGH)
 (a)  and  (b).  Theie  38  a  proposal  un-
 der  consideration  of  the  Government
 of  India  and  the  Government  of  the
 United  Kingdom  for  setting  up  an
 Indo-U  K  Joint  Comm  ttee,  It  75
 expecteg  that  the  tunct  on.  /cbjectives
 of  the  Committee  would  include  iden-
 {ification  of  ways  and  means  of  in-
 creasing  the  scope  of  economic  cr-
 operation  between  India  and  UK.
 consideration  of  promotional  activities
 such  385  exchange  of  trade  mussiors/
 delegations,  participation  in  fairs  and
 exhibitions  ete  {y  stimulate  two  way
 between  the  two  countries  consistent
 with  their  international  obligations  etc.
 The  Committee,  2  78  proposea  will
 have  an  advisory  capacity  and  may
 make  recommendations  to  the  two
 Governments  with  a  view  to  attain
 the  obpectives.  The  Committee  will
 meet  periodically,

 (९)  Since  the  proposal  is  under  con-
 sideration  of  noth  the  Governments  it
 is  difficult  to  indicate  at  this  stage  the
 likely  trme  by  which  this  would  be
 formed.

 Relaxation  on  credit  curbs

 ‘8381  SHRI  VIRBHADRA  SINGH:
 Will  the  Mimuister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  Union  Government  pro-
 pose  to  relax  credit  curbs  on  selective
 basis,  and

 (b)  if  ao,  the  main  features  of  the
 proposal?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  and
 (b).  The  credit  policy  for  the  current
 busy  season  (November,  974  to  April

 1975),  announced  by  the  Reserve  Bank
 of  India  on  29th  October,  1974,  provid-
 es  for  selective  deployment  of  credit
 for  sustaining  investment,  augmenting
 production  and  facilitating  distribution
 of  essential  commodities.  The  credit
 situation  is  kept  under  continuous
 watch  by  the  Resarve  Bank  of  India
 and  the  Goverament  and  necessary
 changes  will  be  made  as  ané  when  the
 Situation  demands.

 स्‍टार  पेपर  मिल्स  पर  छापे

 5382.  श्री  मुल्की  राज  सनी:  क्‍या
 वित्त  मंत्रो  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  स्टार  पेपर  मिल्क,  सहारनपुर  के
 मालिकों  के  किस-किस  रिहायशी  स्थान
 पर  किस  किस  तारीख  को  छापे  मारे  गये;

 (ख)  उनके  क्या  परिणाम  निकले  ;

 (ग)  उनके  विरुद्ध  सरकार  द्वारा  क्‍या

 कार्यवाही  की  जा  रही  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (थी  प्रणब-

 कुमार  सुखी):  (क)  स्टार  पेपर  मिल्स
 लि०  एक  पब्लिक  लिमिटेड  कम्पनी  है  प्रौढ़
 निदेशकों  तथा  प्रबन्धकों  के  रूप  में  इस  कम्पनी
 का  नियंत्रण  बाजपेरिया  करते  है,  जिनके
 निवास  स्थानों  की  तलाशिया  ली  गयी  थी

 जिनका  ब्यौरा  इस  प्रकार  है

 (i)  श्री  बी०  पी०  जाजोरिया,  प्रबन्ध

 निदेशक:  25-26  सितम्बर  974
 को  सहारनपुर  में  तलाशी;  25  और

 27  भीतर  i974  को  कलकत्ता
 में  तलाशी  |

 (ii)  श्री  एम०एस०  बाजोरिया,  प्रबन्धक

 25  कौर  26  सितम्बर  i974  को

 सहारनपुर  में  तलाशी;  25  और

 27  सितम्बर  974  को  कलकत्ता

 में  तलाशी
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 (iti)  शत  पुग ०  एस०  बानो  रिया,  Programme  to  restrnctare  rural

 प्रबंधक  :  25  और  27  'सितम्बर
 974  को  सहारनपुर  शर  कल-
 करता  में  तलाशी  ।

 (iV)  श्रीयू०  एक  राजोरिया,  चरका:
 25  सितम्बर  i974  को  कलकत्ता
 में  तलाशी  ।

 {v)  a  arte  एस०  जाजोरिया,
 परिवार  का  सदस्य  25  सितम्बर,
 974  को  कलकत्ता  में  शौर
 25  सितम्बर,  i974  तेरा  3

 अक्टूबर,  974  को  दिल्ली  में
 तलाशियां  3

 (iv)  फतेहपुर,  राजस्थान  में
 बाजोरिया  परिवार  के  मकान  की
 तलाशी  25  सितम्बर,  974  को
 ली  गयी  थी  ।

 (@)  73,400  रुपये  नकद,  लगभग
 23  लाख  रुपये  मूल्य  के  जवाहिरात  कौर
 हते  तथा  सपना  1,42,500.  रुपये  मूल्य
 के  चांदी  के  बर्तन  पकड़े  गये  है  ऋद्वा  कक
 करके  रखे  गहरे  हैं।  ऐसे  दस्तावेज  भी  पकड़े

 कसे  हैं  जिनसे  छिपाये  गये  कारोबार  का  पता
 अक्षता  हूँ

 (ग)  पकड़ी  गयी  वस्तु भों  की  जाच  की  जा
 रही  है  ।  जिन  मामलो  मे  बहुमूल्य  परि-
 पम्प थि या  पकड़ी  गयी  हैं,  उनमें  भ्र धो षित
 ताय  का  सरकारी  तौर  ५र  भकुस्रान  लगाने
 और  पकड़ी  गयी  परिसम्पत्तियों  को  कर
 दायित्व  पूरा  करने  के  मिश्रित  रोक  रखने
 के  लिये  प्राय-कर  क्‍ग्मधिनियम  i967  की
 धारा  32(5)  के  अधीन  कार्यवाही  चालू
 की  गई  है  ।  जांच-पड़ताल  पूरा  होने  ५२

 काबुल  के  भ्रम  यथा  आवश्यक  आगे  कार्यवाही
 की  जायेगी  ।

 ‘5383,  SHRI  ARVIND  M  PATEL:
 SHRI  VASANT  SATHE:
 DR  H  P.  SHARMA:

 Will  the  Minister  of  FINANCE
 be  pleased  to  state,

 (a)  whether  a  high  level  Ministerial
 Committee  hae  recommerded  an  am-
 batious  programme  to  restructure  rural
 hanking  in  the  country;

 (b)  whether  the  scheme  recommen-
 deg  will  cover  the  entire  rural  area;
 and

 (९)  मै  80,  when  will  the  Scheme  be
 put  into  effect?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  (a)  to  (०).  A
 Group,  led  by  Shri  T  A  Pai,  Minister
 for  Industry  and  Civil  Supphes,  went
 ito  the  question  of  finding  out  the
 Most  appropriate  institutional  struc-
 ture  in  our  rural  areas  for  meeting
 the  credit  and  other  requirements  of
 famers,  especially  small  and  marginal
 farmers  and  other  rural  producers.
 The  Group  felt  that  the  farmers  should
 have  an  institution  as  close  to  their
 farmland  as  vossible  to  provide  them
 with  a  full  package  of  services  sncWwd-
 img  credit  (both  short  tearm  and  term),
 supply  of  inputs,  marketing  gervices
 and  technical  euidance.  The  existing
 or  new  co-operative  societies  would
 need  to  be  made  larger,  moze  viable,
 Professionally  managed,  and  taken  to
 the  level  of  Farmers’  Service  Socistics,
 तक  contemplated  by  the  National  Cam-
 mission  on  Agricuiture,  by  the  end  of
 the  6th  Plan  period.  While  uch:
 sometion  may  continue  to  be  Anayced
 by  wel]  run  eeniral  co-operative  banks,
 the  public  sector  banks  afte:  carefully
 identifying  the  areas  in  which  the  cen-
 tral  co-operative  banks  are  net  capable
 of  working  efficiently,  should  tty  te  aet
 Up  suCh  societies  in  the  area  of  ope-
 ration  of  their  rural  branches  with  the
 assistance  of  the  State  Governments
 concerned,  The  branch  expansion



 13s  Written  Answers  AGRAHAYANA  22,  7896  (SAKA)  Written  Answers  726

 programme  of  the  public  sector  banks
 in  far-flung  rural  areas  should  duly
 fake  account  of  the  strength  and
 potential  of  such  co-operatives  in  a
 particular  area.

 The  Ministry  of  Agriculture  and
 Irrigation  is  taking  follow-up  action
 towards  implementation  of  these  re-
 commendations  ir  consultation  with
 the  Reserve  Bank  of  India,  Depart-
 ment  of  Banking  and  State  Govern-
 ments,

 iaree  of  Import,  Licences  to  various
 Mills

 5384.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  how  many  import  licences  have
 been  issued  to  Century  Rayon,  Mafatlal
 Group,  D.C.M.  for  importing  synthetic
 fibre  and  other  textile  meterials  from
 abroad  in  the  years  1972-73,  and  73-74;

 (b)  whether  any  investigation  has
 yet

 on
 made  as  to  how  the  total

 ip  goods  were  utilizeq  in  the
 actual  gptoduction  capacity;  and

 (९)  if  80,  the  main  features  thereof?

 TRE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  Particulars  of  all  the  import  licen-
 ces  issued  are  published  in  the  weekly
 bulletin  of  industrial  licences,  import

 pe
 ces  and  cxport  licences,  copies  of

 which  are  available  in  the  Parliament
 Library.  Firm-wise  statistics  are  not
 being  maintained.

 ९७)  No,  Sir,

 (c)  Does  not  arise.

 Balance  sheet  of  Uma  Investments
 Private  Limited  Bombay

 8388.  SHRI  MADHURYYA  HAL-
 DAR:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 thet  the  halance-sheet  of  Uma  Invest-
 meuts  Private  Limited,  Bombay  which

 rung  chits,  for  3978  is  not  a  public
 document  yet;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  theretor

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  and  (b).
 The  balance  sheet  of  Uma  Investments
 Private  Limited,  Bombay,  is  now  ope
 to  the  public  for  insp2ction  as  it  has
 been  taken  on  record  by  the  Registrar
 of  Companies,  Bombay,  on  280  Decem-
 ber,  ‘1974,

 Privileges  and  responsibilities  of  lead
 banks

 5386.  SHRI  SHANKERRAO  SAV-
 ANT:  Wul  the  Mimster  of  FINANCE
 be  pleased  to  state:

 (a)  the  previleges  and  responsibili-
 ties  of  lead  banks  appuinted  for  varrous
 Districts;

 (b)  whether  any  machinery  hag  been
 created  to  supervise  te  working  of
 lead  banks  and  if  so,  what  ig  it;  and

 (e)  which  are  the  lead  banks  for
 each  of  the  Districts  in  Maharazhtra?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATL
 SUSHILA  ROHATGI):  (a)  The  lead
 Bank  Scheme  envisages  allotment
 commercial  banks  of  specific  districts
 where  they  would  take  the  lead  in
 surveying  the  potential  for  banking
 development,  in  eatendiag  branch  net-
 work  and  expanding  credit  facilities.
 The  leag  bank  is  expected  to  act  a8
 consortium  leader  and  invoke  the  Ce-
 operation  of  other  banks  operating  im
 the  district,  in  mobilisation  of  depo-
 sits,  locating  actual  and  potential  cre-
 dit  needs  and  catering  for  these.

 (b)  Each  iead  bank  is  responsible
 for  the  implementation  of  the  Scheme
 in  its  lead  districts.  The  performance
 in  this  regard  is  periodically  reviewed

 by  the  Boards  of  Directors  of  the  con-
 cerneg  banks.  The  District  Level
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 Consultative  Committee  set  up  in  each
 district,  under  the  scheme  is  the  pri-
 mary  body  for  initiating  ang  coordi-
 nating  the  action  plans  of  banks  in
 the  area.  Banking  developments  in
 each  State  are  also  reviewed  at  the
 meetings  of  the  State  Level  Coordina-
 tion  Committees  and  also  at  the  meet-
 ings  of  the  Regional  Consultative
 Committees.

 (९)  The  required  information  is  set
 out  in  the  attache}  statement,

 Statement

 LEAS  BANK  IN  MAHARASHTRA

 Name  of  the  Lead  Bank  Name  of  the  district

 State  Bank  of  India  oo  Nanded.
 Group  2  Parbahani.

 3.  Bhir

 4.  Osmanabad.
 Central  Bank  of  India  r.  Abmedragar.

 2,  Dhulia.

 3.  Jalgaon,
 4.  Buldhara.

 4६.  Akola

 6.  Amaravau.

 7  Yeotnal.

 8.  Aurangabad*
 Bank  of  India  I.  Wardha.

 2.  Nagpur.
 3.  Rhandara.

 Chanda.

 Sholapur.

 Kothapur.

 4

 5

 6.  Sangli.

 7
 8.  Ratnagiri.

 9.  Kolaba

 “Jointly  with  Bank  of  Mahsrsshtra.

 Written  Anewers  ,  9  we

 Name  of  thefLead  bank  Name  of  the  Distri¢t:

 Bank«  f  Maharashtra  7.  Safara

 2.  Poona.

 3.  Thana.

 4.  Nasik.

 State  Capitals  Air-linked  with  Delhi

 5387.  SHRI  ANADI  CHARAN  DAS:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  capitals  of  the  States  which
 are  at  present  connecteq  with  Delhi  by
 direct  flights  of  Indian  Airlines;  and

 (b)  whether  there  is  ony  propusal
 to  connect  Bhubanegwar  with  Dethi
 by  direct  flight?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR).  (a)  The  following  State  capi-
 tals  are  connected  by  direct  fiights  of
 Indian  Airlines  with  Delht-—

 State  Capital

 Andhra  Pradesh  Hyderabad
 Bihar  Patna

 Gujarat  Ahmedabad
 Jammu  &  Kashmir  Srinagar

 Karnataka  Bangalcre
 Madhya  Pradesh  Bhopal

 Maharashtra  Bombay
 Punjab/Hacyana  Chandigarb

 Rajasthan  Jaipur
 Tamil  Nadu  Madras
 Uttar  Pradesh  Lucknow
 West  Bengal  Calcutta

 (b)  The  average  traffic  between
 Caleutta  and  Bhubaneshwar  during
 the  year  1973-74  was  I5  passengers
 per  day  each  way.  ‘This  is  inclusive
 of  passengers  between  Delhi  and
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 Bhubaneshwar.  <A  direct  Boelng-757
 service  between  Delhi  and  Bhubanesh-
 wer  will,  thercfore,  not  be  commerci-
 ally  justifieble  and  in  view  of  the  diffi-
 eult  financial  position  of  Indian  Air
 lines,  it  would  not  for  the  present  be
 feasible  to  introduce  a  direct  Jet  ser-
 vice  between  Delhi  and  Bhubanesh-

 war.

 शब्दों  को  यू  परियोजनाएं

 5388.  भी  ईश्वर  चौधरी  :

 की  भा धव शाव  सीरिया:

 क्या  जिस  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (#)  हन  राज्यों  के  नाम  क्या  हैं
 जिन्हें  धता भाव  के  कारण  निर्माणाधीन  परि-

 योजनाएं  पूरी  करने  में  कठिनाई  हो  रही
 है;

 (@)  इस  सम्बन्ध  में  प्रत्येक  राज्य  की

 ग्रायश्यकताएं  क्‍या  €  att  उस  पर  केन्द्रीय
 सरकार की  क्‍या  प्रतिक्रिया  है  ;

 (3)  उक्त  राज्यों  के  विकास  कार्यो
 और  पूरे  देश  की  प्राणिक  प्रगति  पर  इस
 स्थिति  का  क्या  प्रभाव  पड़ेगा;  कौर

 (=)  अपनी  परियोजना पों  को  पूरा
 करने  के  लिए  कित  राज्यों  ने  अन्तराष्ट्रीय
 एजेंसियों  से  सहायता  लो  है  शौर  कित  परि-

 हु

 के  लिए  उक्त  एजेंसियों  ने  सहायता
 हैं?

 जिस  त्री  (जी  tte  तुशहाष्यण):
 (क)  से  (ग):  कुछ  राज्यों  ने  कहा  है  कि
 उनकी  श्यायोजमाशों  में  निर्माणाधीन  परि

 होती  हैं  ।  वसीय  कठिनाई  के  कारण
 किन्हीं  खास  परियोजना थों के  सिए  राज्यों
 की  अलग  से  सहायता  देना  केस  के  लिए
 सम्भव  नहीं  हैं  ।  उन्हें  महत्वपूर्ण  चानू
 परियोजनाझों  के  लिए  इस  वर्ष  प्रपोज-प्रिये

 साधनों से  ही  धन  जुटाने  का  प्रयत्न  करने  की
 सलाह  दी  गयी  है  t  सम्बन्धित  राज्य
 सरकारें  ऐसा  करने  की  कोशिश  कर  रही  है  t
 प्रति  स्थिति  का  पता  अ्रवसर  शाने  पर
 लगेगा  t

 (घ):  राज्यों  की  विशेष  परियोजना हों
 के  परिव्यय  के  लिए  अन्तराष्ट्रीय  श्रतिकरणों
 से  प्राप्त  होने  वाली  सहायता  केन्द्र  से  कुल
 साधनों  का  अश  होती  है  और  सहायता  की
 यह  रकम  सीधे  राज्यों  या  परियोजनाओं  को
 नहीं  प्राप्त  होती  ।  केन्द्र  राज्यों  को  केन्द्रीय

 सहायता  के  रूप  में  औैर  केन्द्र  आयोजित
 केन्द्रीय  क्षेत्र  की  भ्रापोजवावत  वो जना भों
 के  प्रन्त्गंत  उनकी  झायोजाधों  के  लिए
 सहायता  देता  है  4

 विधियों  को  weiter  को  लश्करी

 5389.  Sto  सलकलीनारानण  वांडेड :
 क्या  विस  मंत्री  यह  बताने  की  कृपा  करेंगे
 ॥: अ  :

 (क)  क्‍या  सरकार  को  पता  हैं  कि

 भारत  से  विदेशों  को  बढ़ी  चाता  में  शमीम
 की  तस्करी  होती  है  ;  कौर

 (ख)  यदि  हा,  तो  अकरम  को  तस्करी

 रोकने  के  लिए  सरकार  ने  कया  प्रभावी  कदम

 उठाएं  हैं  झयवा  उठाने  का  विचार  है  2

 विस  मंत्रालय  में  राज्य  मंत्री  (ली  अजय

 कुमार  मुखों):  (क).  सरकार  के  पास

 ऐसी  कोई  सूचना  नही  है  कि  भारत  से  विदेश

 को  झ्रफीम  का  भारी  मात्रा  में  तस्कर-मिर्ज़ा

 हो  रहा  है  ।
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 विभिन्न  प्रेच्त्तन  अभिकरणों  हारा  पकड़े
 गये  मामलों  के  आंकड़ों  से एसा  लगता  है  कि

 भारत  से  विदेशों  को  अफीम  का  तस्कर-

 निर्यात  कोई  बड़ी  माध्  में  नहीं  होता  t

 (ख)  तस्करी  को  रोकते  की  दृष्टि
 से  सीमाशुल्क;  राज्य  झ्राबकारी  तथा  पुलिस,
 केन्द्रीय  जांच.  ब्यूरो,  राजस्व  गुप्तचर्या  नीचे-

 शाल,  सीमा  सुरक्षा  दल,  आदि  जैसी  विभिन्न

 प्रवर्तन  एजेंसियों  के  साथ  निकट  सहयोग
 कायम  करके  यह  सुनिश्चित  करने  के  लिए
 सतत  उपाय  किये  जाते  हैं  कि  अफीम  पैदा

 करने  वाले  क्षेत्रों  में  तथा  निर्गम-स्थानों  पर

 उपयुक्त  नियंत्रण  रहे  ol

 High  level  committee  on  Export  Credit

 5390.  SHRI  D.  P,  JADEJA:
 SHRI  ARVIND  M.,  PATEL:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  staie:

 (a)  whether  a  high  level  comniittee
 on  Export  Credit  ig  being  constituted;
 and

 (b)  if  so,  the  function  of  the  Com-
 mittee  in  relation  to  export  perfor-
 mance  of  the  industries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHR!
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (b).  The  matter  is  under
 consideration.

 Extension  of  annual  trade  exchanges
 between  India  and  Bangladesh

 539l.  SHRI  H.  N.  MUKERJEE:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  India  and  Bangladesh
 had  again  extended  the  annua]  trade
 exchanges  between  the  two  countries
 for  three  months  upto  December  31,
 1974;
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 (b)  if  so,  the  broad  features  thereof;
 and

 (c)  how  far  this  would  make  up  the
 shortfall  of  Rs.  35  crores  under  the
 three  years’  balanced  trade  agreement?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAF_  SINGH):
 (a)  to  (c).  In  order  to  maintain  the
 flow  of  essential  goods  on  either  side,
 the  terminal  date  for  the  first  year’s
 Trade  plan  cf  the’  protocol  to  the
 Trade  Agreement  between  India  and
 Bangladesh,  which  was  expiring  on
 27th  September,  1974,  was  extended
 upto  3lst  Decemier,  1974.  During  the
 trade  talks  held  in  Dacca  in  Septem-
 ber,  1974,  it  was  agreed  that:  (i)  the
 contracts  already  concluded  will  be
 extended  till  3!-l2-974  on  some  terms
 and  conditions  including  prices;  (ii)  in
 the  case  ef  coal  from  India  and  jute
 from  Bangladesh  the  quantities  envi-
 saged  for  supnly  during  the  period
 were  respectively  .65  lakh  tonnes  of
 coal]  and  ]  lakh  bales  of  jute;  (iii)  en-
 deavours  wouid  te  made  to  pring
 down  the  imbalance  in  the  trade  dur-
 ing  the  period  of  extension.  As  sUp-
 plies.  of.  goods  from  both  sides  are
 still  underway  and  the  periog  of  deli-
 very  for  supply  of  coal  and  jute  has
 now  been  extendej  upto  28-2-1975,  the
 extent  of  shortfall  woula  be  known
 after  the  supplies  from  both  sides
 have  been  completed.

 Violation  of  Import  Control  Regulation
 by  Karnataka  Exports  Ltd.

 5392.  SHRI  M  KATHAMUTAU:  Will
 the  Minister  of  COMMERCE  be  rEleas-
 ed  to  state:

 (a)  whether  the  Karnataka  Exports
 Limited  has  violated  the  import  con-
 trol  regulations;  and

 (b)  if  so,  the  particulars  thereof  and
 action  being  taken  thereon?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a).  Certain  reports  have  been  received
 that  Karnataka  Exports  Limiteg  has.
 prima-facie,  violated  the  provisions  of
 the  Import  Trade  Control  Regu-
 lations.

 (b)  After  preliminary  investigation,
 it  hag  been  observed  that  the  firm  has
 faileg  to  discharge  its  export  obliga-
 tion  which  was  imposed  on  the  ficen-
 ces  issued  to  them  as  an  Export  House.
 The  investigations  have  also  revealed
 that  the  firm  could  possibly  have  dis-
 tributed  imported  aw  material  to
 units  who  were  mt  emtithd  to  get
 such  material.  After  investigation  is
 completed,  plich  action  as  is  consider-
 ed  necessary  under  the  LT.C.  Regula-
 uions  will  be  taken  against  the  firm.

 Corporation  for  Cashew  Cultivation

 5393.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  whether  the  Cashew  Corpora-
 tion  of  India  hag  finalised  any  scheme
 for  setting  up  a  separate  Corporation
 for  the  promotion  of  cashew  cultiva-
 tion  in  the  country  with  the  aim  of
 achieving  self-sufficiency  in  the  pro-
 duction  of  raw  cashewnuts:  and

 (b)  if  so,  the  braad  outlines  of  the
 scheme  and  the  progress  made  so  far
 in  its  implementation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)’
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Meeting  of  Ore-producing  Countries

 5394.  SHRI  M.  RAM  GOPAL  RED-
 DY.  win  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  international  meeting
 of  ore-producing  countries  {s  contem-
 Plated  shortly:  and

 (b)  4f  60,  11  1...  of  the  particin pating  countries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATALE  SINGH):
 (a)  In  pursuaate  of  the  decisio::  taken
 at  the  Ministerial  Meeting  of  the
 Group  of  Iron  Ore  Exporting  Countries
 held  in  Geneva  in  Novembcr,  1974,  2
 meeting  of  the  Preparatory  Committee
 ot  senior  officials  of  these  countries
 will  be  held  in  New  Delhi  from  l3th
 to  l5th  January,  ‘1975.

 (b)  Algeria,  Australia,  Bolivia,  Bra-
 zil,  Canada,  “hile,  Gabon,  Guinea,
 Liberia,  Malavsia,  Mauritama,  Philli-
 pines,  Peru,  Sierra  Leone,  Swaziland
 Sweden,  Tunisia  and  Venezuela  have
 been  invited  to  participate  in  this
 meeting.

 Revision  of  Wage  Structure  in  Public
 Undertakings

 5395.  SHRI  R,  S.  PANDEY:  Wil!  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  revision  of  wage  struc-
 ture  in  Public  Undertaking  is  under
 the  consideration  of  Government;  and

 (b)  if  so,  the  tentative  time  by
 which  a  final  decision  in  this  regard
 would  be  taken?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  F  RA-
 NAB  KUMAR  MUKHERJEE):  (a)
 and  (b).  Wage  structures  in  public
 undertakings  have  been  revised  on  the
 basis  of  bi-lateral  negotiations  Letween
 management  and  umions.  A  such
 wane  settlement  ‘oh  required  ‘fo  #é
 approved  by  Goverment,  During  the
 course  of  the  Jast  one  year  sixty  settie-
 ments  have  heen  arrived  at.  It  is  the
 endeavour  of  Government  to  ensure
 that  in  the  process  of  wage  revis‘on,
 disparities  wh:ch  exist  between  under-
 takings  are  profgressiveiy  removed  and
 rationalisation  of  pay  sfructures  and
 other  fringe  benefits  are  brovght
 about,
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 Relief  workg  undertaken  in  Madhya  Branches  of  S.B.I,  in  rural  areas  of
 Pradesh  Orissa

 5396.  SHRI  BHAGIRATH  BHAN-  5398.  SHRI  P.  GANGADEB:  Wiil
 WAR:  Will  the  Minister  cf  FINANCE
 be  pleased  to  state:

 (a)  whether  in  spite  of  the  Central
 aid  being  given,  the  M.P.  State  Gov-
 ernment  has  decided  to  take  up  only
 those  schemes  under  the  relief  works
 which  have  been  included  in  the  Fifth
 Five  Year  Plan:  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  and
 (७).  According  to  the  information
 given  by  the  Government  of  Madhya
 Pradesh,  they  have  startej  non-Pian
 and  other  scarcity  relief  works  also  to
 provide  employment  to  needy  persons
 affected  by  the  current  drought,  al-
 though  priority  has  been  given  to
 Plan  works  wherever  they  exist  in
 the  affected  areas.  The  question  of
 assistance  to  the  State  Government  to-
 wards  relief  cxpenditure  is  under  con-
 sideration  in  consuitation  with  them.

 Alleged  criticism  of  India  for  Iron  Ore
 Policy  towards  Japan

 5397.  SHRI  8.  8.  BHAURA:  Will  the
 Minister,  of  COMMERCE  he  pleased
 to  state:

 (a)  whether  Japan  has  severely
 criticised  India  for  its  iron  ore  policy
 towards  Japan;  and

 (b)  if  so.  the,  facts  thereof  and
 Government’s  response  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  Statements  to  this  effect  on  behalf
 of  the  Nippon  Steel  Corporation  have
 come  to  Government's  notice,

 (b)  There  has  been  some  shortfall
 in  supplies  of  iron  ore  to  Japan  cur-
 ing  the  current  year  because  of  diffi-
 culties  in  transportation.  However,
 efforts  are  being  made  to  improve  the
 position,

 N

 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  total  number  of  branches
 of  State  Bank  of  India  in  rural  areas
 of  Orissa;

 (b)  the  number  of  new  branches
 to  be  opened  in  the  near  future;  and

 (c)  the  factors  taken  in  account
 for  opening  of  new  branches  by  the
 bank?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMAT!L
 SUSHILA  ROHATGI):  (a).  As  at  the
 end  of  July,  974  the  State  Bank  of
 India  had  l5  offices  in  Orissa,  of
 which  59  were  located  at  rural  cen-
 tres.

 (b)  Reserve  Bank  have  _  reported
 that  banks  are  currently  engaged  770
 formulating  their  three  year  rolling
 branch  expansion  rlans  for  the  pericd
 975—77.  As  at  the  end  of  July,  974
 the  State  Bank  of  India  were,  how-
 ever,  reported  to  have  on  hand  20
 licences/allotmerts  for  opening  tran-
 ches  at  rural  centres  in  Orissa.

 (c)  Main  criteria  adopted  by  banks
 for  opening  new  branches  relate  to
 such  aspects  as  the  potential  for  mobi-
 iising  savings  and  for  lending  to  pro-
 ductive  ventures,  the  availabilty  of
 infrastructure  facilities,  the  leaq  res-
 ponsibility,  existing  bank  kranch  net-
 work  etc,

 Tourists  visiting  Orissa

 5399.  SHRI  P.  GANGADEB:  wil]
 the  Minister  of  TOURISM  AND
 CIVIL  be  pleased  to  state:

 (a)  the  total  number  of  tourists
 who  visited  Orissa  during  the  last
 two  years;

 (b)  the  number  of  sites  visited  by
 them;
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 (e)  whether  a  part  of  the  money
 earned  by  Government  from  tourists
 wast  spent  on  those  tourist  spots;  and

 (a)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  SUREN-
 DRA  PAL  SINGH):  (a)  and  =  (०).
 The  Department  of  Tourism  main-
 tains  a  record  of  foreign  tourists
 arrivals  on  an  all-India  basis  and
 not  on  State  wise  basis.  The  figures
 pertaining  to  domestic  tourists  move-
 ments  are  not  being  collected  by  the
 Department  of  Tourism.

 The  number  of  international  tourist
 arrivals  during  the  last  two  years

 Year  International  tourist
 arrivals

 972  342,950

 73973  «  *  409,895

 According  to  a  Survey  conducted
 mm  ‘1972-78,  .4  per  cent  of  the  total
 international  tourists  visited  Puri  and
 0.9  per  cent  visited  Bhuvaneswar
 during  the  period  of  the  survey.

 (c)  and  (d).  The  Central  Govern-
 ment  does  not  earn  any  direct  re-
 venue  as  such  from  tourists  visiting
 tourist  places  except  in  some  cases
 entry  fees  for  monuments  under  the
 control  of  Centra;  Government.

 Amount  advanceg  by  I.D.BI.  to  Indas-
 tries  and  Orie  State  Industrial

 DeveloPment  Corporation

 $400.  SHRI  ्,  GANGADEB:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  total  amount  advanced  by
 the  Industrial  Development  Bank  of
 India  to  different  industries  and  the

 Orissa  State  Industrial  Development
 Corporation  during  the  last  two
 years;

 (b)  the  particulars  of  projects  for
 which  applications  for  loan  from
 Orissa  are  pending  with  Industrial
 Development  Bank  of  India;

 (c)  by  what  time  decisions  are
 likely  to  be  taken  thereon;  and

 (d)  if  not,  reasong  therefor?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)

 Presumably  information  is  desired  in
 respect  of  the  financia)  assistance
 given  by  the  Industrial  Develop-
 ment  Bank  of  India  (IDBI)  to  indus-
 trial  concerns  located  in  Orissa.  Dur-
 ing  its  last  two  accounting  years,
 namely,  1972-73  and  ‘1973-74  (July-
 June),  the  IDBI  sanctioned  fotal  fin-
 ancial  assistance  to  varioug  industrial
 concerns  in  Orissa  as  follows:—

 (Rs.  in  crores)

 Year  (July-June)  Financial  essistance
 sanctioned

 ‘1972-73,  73
 1973-74,  3°58

 Out  of  the  above  financial  assis-
 tance,  direct  financial  assistance  sanc-
 tioned  to  two  industrial  concerns
 with  which  the  Industrial  Develop.
 ment  Corporation  of  Orissa  Limited  is
 associated  as  promoter/shareholder,
 was  as  under:—~

 (Rs.  in  crores)

 Year  (JJuly-June)  Financial  ssistance sanctioned

 1972-73,  ss  Nil

 1973-74  .  .  nm  74
 iC eememmenem S

 required  infor-
 in  the  attached

 (by  to  (d).  The
 mation  is  given
 Statement,
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 Statement

 (Amount  Rup‘es  in  Lakhs)

 Sl.  Project  cost  Assistance
 ho,  Name  of  the  Unit  sought  Pretent  p  wition.

 from  the
 IDBI

 1  Indian  Rare  Earths  Ltd.  3830  00  T2090  90"  The  Co.  has  yet  to  fornth  the
 Iinstituuions  with  a  compre- hensive  applicattor  and  detailed
 project  report  for  the  proposed
 integrated  industrial  complex

 2  Jayshree  Chemicals  Ltd  450  00  290  ‘00%  The  proposal  is  being  examined
 with  special  ref  to  market  and
 process  feaahiliny

 ३3  Konarak  Jute  Mills  Ltd.  450  00  Rae
 deat

 Under  consideratier
 eC

 4  Orissa  Tyres  Ltd  2600  00  Du  Ce  has  एल  to  obtan  CG
 charancc  and  make  arra:  gt ments  for  foreign  exchar  gr

 $  Hira  Steels  and  Alloy.  Ltd  759  00  Do  Ro  vived  project  report  is  awarted trom  the  company

 6  Utkal  Gases  Ltd  I69  00  Di  Crrtain  basic  informatwn  ir

 cluding
 letter  of  intent  ५

 awsited  from  the  company

 *In  participation  with  other  financial  onstrubons

 मध्य  प्रवेश  में  स्टेट  बेक  साफ  इण्डिया  की
 मई  शाखायें  गोलमा

 ‘5401.  भी  गंगा  चरण  बीमित  :  कया
 किस  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  पांचवी  पंचवर्षीय  योजना  के
 दौरान  मध्य  प्रदेश  में  स्टेट  बैक  ग्राफ  इण्डिया
 की  किसी  नई  आाखाये  खोली  जायेगी,
 शौर

 व)  &  किन-किन  स्थानों  पर  खोली
 जायेगी  ?

 वित्त  मंत्रालय  में  उपसंत्री  (गोमती
 सुशीला  रोहतगी):  (क)  शौर  (ख).
 शाखा-विस्तार  के  लिए  बेक  तीन  बीपीओ
 सीलिंग  योजना  बताते  हैं,  रिजर्व  बैक  ने

 सूचित  किया  है  कि  झ्राजकल  बैक  1975—
 77  की  अवधि  के  लिए  शाखा  विश्वास  की
 अपनी  योजना  बनाने  में  लगे  हुए  हैं।  तथापि
 रिजर्व  बेक  ने  यह  भी  सूचित  सिवा  है  हि
 सितम्बर,  974  तक्र  मध्य  प्रदेश  में  कार्पावियं
 खोलने  के  लिए  भारतीय  स्टेट  बेक  प्रो
 उसके  सहायक  बैंकों  के  पास  49  लाइसेंसों/
 अबटन  'के  थे।  जिन  केन्द्रों  स ेइस  लाइसेंको/
 झाड़न  वीं  का  सबंध  है,  वे  सभा  पटल  पर
 रखे गये  विवरण  में  दिये  गये  हैं  िल्थालव  मे
 रखा  गया  ।  देखिये  संध्या  एल  e(—8858/
 74]



 डा

 ॥
 मध्य  प्रवेश  में  उत्पादित  तथा  वहां  को

 निर्यात  की  जाने  वाली  वस्तुएं

 5402.  भायेगा  चरण  दीक्षित:

 क्या  बालिश्त  मन्नी  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  मध्य  प्रदेश  में  वर्ष  973

 की  प्रतिमा  तिमाही  में  तथा  i974  की

 बम  तिमाही  में  कित-कित  वस्लुओ्रों  का

 उत्पादन  हीरा  तथ।  इसी  प्रवधि  में  कितनी
 मात्रा  में  उनका  विदेशों  को  नीति  हुमा,

 ख)  इस  निर्यात  से  कितनी  राशि  की

 विदेशी  मुद्रा  जीत  हुई,  शरीर

 (सं)  गत  दो  वर्षों  के  दौरान  इन्ही

 तिमाहियों  में  किये  गये  नियमों  की  बुला  में
 अब  निर्यात  में  कुछ  वृद्धि  हुई  है.  ?

 ब्राजील  मंत्रालय  में  उपमंत्री  (भी
 विश्वनाथ  प्रताप  सिंह)  :  (४)  ग्रीन-प्रलय
 राज्य-वार  निति  आंकड़े  उपलब्ध  सही

 है ।

 (ख)  झोर  (ग).  प्रश्न  नही  उठे  ।

 मिल  में  बने  कपड़ों  को  सत्य  प्रदेश  को
 सप्लाई

 $403.  भी  गंगा  चरण  दीक्षित  क्या
 बालनिक्ष्य  मती  यह  बताने  को  का  करेंगे
 कि;

 (क)  मध्य  प्रदेश  राज्य  को  निंयत्रित
 दर  बर  वितरण  के  लिये,  मिल  में  बना  कितना
 मोटा  कपड़ा  दिया  गनी  ;

 (ख)  क्या  मध्य  प्रदेश  ने  सुनो  कपड़ा
 आ्ावोग  से  साड़ियों,  घोतियां  तबा  मध्यम

 किस्मों  के  कापते  के  सकता  करने  का  अनुरोध
 किया  है  ;  झोर
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 (से)  मदि  हां  तो  इस  पर  सरकार  की
 ब्या  प्रतिक्रिया  है  ?

 वाणिज्य  मंत्रालय  में  उसकी  फश्यी
 'विश्वनाथ  प्रताप  सिंह):  (क)  नियंत्रित
 कपड़े  की  जुलाई  पैकिंग  में  से  4300  I/4
 शादी,  अगस्त  पैकिंग  में  से  a9i6  1/4
 गाठें,  सितम्बर  पैकिंग  में  से  4469  गोड़े
 बौर  अक्तूबर  पैकिंग  में  खे  4472  14
 गाडे  मध्य  प्रदेश  को  आवंटित  की  गई  थी  |
 इसके  अलावा  उस  राज्य  को  नंबर  पै  किये
 @  निवारित  जॉन  की  i856  If2  गंदे
 आवंटित  की  मई  है  1

 (ख)  नंवबर  i974  में  मध्य  प्रसंग
 सरकार  ने  बस्त्र  आरएएस  से  कतील  प्रवासों
 के  ग्रा धार  पर  धोंतिवों,  साड़ियों,  जीटी
 शर्टिग,  कारें  तथा  विकसित  लगे  ओर  मिल
 के  मासिक  झाड़न  के  लिए  अनुरोध  fear

 (ग)  मोतियों  शौर  सा  लबों  की  अधिक
 मात्राओं  की  उनकी  मांग  के  सबंध  में  उन
 सरकार  को  यह  सूची  किया  गया  कि  उनको
 मांगों  को  पृर्णब्येण  पुरा  करना  सम्भव  नहों

 है  बबी  इन  किस्मों  की  सप्लाई  कम  है  |

 मध्य  प्रदेश  में  अरा मर  काला  न

 5404.  भी  गंवा  चरण  दीक्षित:
 क्या  चित्त  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  गत  दो  वर्षों  में  मध्य  प्रदेश  में
 कितना  काला  धन  बरामद  किया  गया;

 (ख)  इस  सम्बन्ध  में  कितने  व्यक्तियों
 के  विऋद्ध  कार्यवाही  को  गयी;  और

 (ग)  इस  अवधि  में  कितने  व्यक्तियों
 पर  म्‌  कदम  चलाये  गये  तथा  कितने  व्यक्तियों
 को  जायें  हुईं  ?
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 fete  मंत्रालय  में  राज्य  भेरी  (थी  प्रसव

 कुमार  मुखर्जी:  (कमजोर  (थ  )

 जेना-माहुर  धन  का  पता  लगाने  के  लिए  गत

 दो  क्यों  में  मध्य  प्रदेश  में  झाम कर  प्राणी-

 कारियों  हारा  सी  गई  तितलियों  की  संध्या

 और  इन  तलाशियों  में  पकड़ी  गई  परिसम्पत्तियों

 का  मूल्य  निम्नानुसार  है  eel

 तलाशियों  की  पकड़ी  गईं

 नर  संख्या  |  परिसम्पत्तियों
 का  मूल्य

 (हजार  ह ई

 में)

 I972-73  ‘  4  97

 1073-74  »  42  3824

 (a)  मध्य  प्रदेश  में  इस  अवधि  में  शुरू

 किए  गए  मुकदमों  कौर  प्रपराध  सिद्ध  ठहराए

 शए  मुकदमों  की  संख्या  निम्नलिखित  है  —

 ee.  .

 शुरु  किए  नए  दोष  सिद्ध

 भूकम्पो ंकी  ठहराए  ए
 सीधा  मुकदमों  की

 संख्या

 i974-73  -  ~—  —_

 1973-74  .  98  wa

 स्तभी नी शूकदने नी  मुकरने  न्योयासवे  में  सभा-  -

 बिन हैं।
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 Five-Star  Hoteis

 ‘5405,  PROF.  NARAIN  CHAND
 PARASHAR:  Wil  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  the  names  of  the  Five-Star
 hotels  in  the  country;

 (b)  their  annual  income  and  ex-
 penditure  along  with  the  total
 strength  of  their  establishment;

 (९)  the  number  of  Siugle  and
 Double  Bed  rooma  and  family  suites
 im  each  one  of  them;  and

 (d)  whether  it  is  proposed  to  open
 more  such  hotels  during  the  Fifth
 Five  Year  Plan?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 SURENDRA  PAL  SINGH):  (a)
 and  (c).  A  statement  containing  the
 required  information  is  laid  on  the
 Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-8859/74}.

 (b)  The  required  information  In
 respect  of  the  Public  Sector  Hotels
 is  tabulated  below:

 (i)  Ashoka  Hotel,  New  Dethi

 (Classified  as  §-Star  Dulaxe  Hotel)

 (Rs.  in  lakhs)

 ‘1972-73  ‘4973-74

 Res.  319° 36  Rs.  350  76

 Re.  292°30  Rs.  309°22

 As  on  Ason
 St-373  अम्ल

 1yoa  ¥gtt

 Income  .

 Expenditure.

 Staff  Strength  .
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 (i)  Akbar  Hotel,  New  Detht

 (Offering  facilities  and  standards  of
 5-star  Category)

 (Rs.  in  lakhs)

 1972-73  1973-74

 Income  95°I7  mr  74

 Baupenditure  ,  88-38  706  69

 taff  Strength  :  Agon  As  on $  .
 31-3-73,  31+3-74

 345  4०8

 {iii)  Hotel  Ashoka,  Bangalore

 (Offering  facilities  and  standards  of
 S-star  Category)

 (Rs.  in  lakhs)

 1972-73  7973-74

 Income  .  74*  73  84  37

 Expenditure  68:  50  ा  46

 Staff  Strength:  As  on  As  on
 31-3-73  31-3-74,

 280  235

 The  above  information  in  respect
 of  hotels  functioning  in  the  Private
 Sector  is  not  maintained  by  the  De.
 partment  of  Tourism.

 (d)  There  is  no  proposal  at  pre-
 sent  under  consideration  for  con-
 struction  of  New  5-star  hotels  in  the
 Public  Sector  by  the  ITDC.  How-
 ever,  there  are  some  hotel  projects  in
 the  private  sector  which  are  under
 planning  or  are  at  various  stages  of
 construction  and  depending  upon  the
 availability  of  financial  resources  and
 construction  material  etc,  these
 hotels  might  comeup  during  the  Fifth
 Plan  period,

 Amount  of  loan  advanced  by  LLC,  to
 Policy  holders  for  House  Building

 Purposes

 5406.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  the  total  amount  of  loan  ad-
 vanced  to  the  Policy  holders  by  the
 LIC.  for  house  building  purposes
 during  the  Current  Financial  Year
 and  the  preceding  three  years;

 (b)  the  categories  of  policy  holders
 who  are  eligible  for  the  sanction  of
 this  loan;  and

 (c)  the  total  provision  being  made
 in  the  Fifth  Five  Year  Plan  on  this
 account?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 During  the  year  1973-74,  LIC  had
 sanctioned  under  its  “Own  Your
 Home”  Scheme  as  also  under  its
 township  development,  Scheme  for
 providing  houses  to  its  policy  holders
 a  sum  of  Rs.  567.9  lakhs.  The  cor-
 responding  figures  for  the  preceding
 3  years,  i.e:,  ‘1972-78,  7-72  and
 10-71,  LIC  amounted  to  Rs.  587.09
 lakhs,  Rs.  488.45  lakhs,  and  Rs.  372.62
 lakhs  respectively.  Information  for
 the  current  year  is  not  readily
 account?

 {b)  The  categories  of  policy  hol-
 ders  who  are  eligible  for  being  sanc.
 tioned  these  loans  are:—

 rey)  Policyholders  who  are  em-
 ployees  and  who  satisfy  the  LIC
 about  the  stabihty  of  their  employ-
 ment  Permanent  or  confirmed  em.
 Ployees  of  the  following  will  gene-
 rally  be  deemed  to  satisfy  this  con-
 dition,

 (i)  Central  or  State
 ment.

 (ii)  Municipality,  Municipal  Cor-
 poration,  Local  Boards,  any

 Govern-
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 Authority  or  Corporation  or
 Board  constituted  by  an  Act
 of  Parliament  or  State  Legis-
 latue  or  any  Goveinment
 Company

 (tii)  Any  Company  whose  shares—
 Preference  and  or  Ordinury—
 are  Approved  Investments  as
 defined  in  Section  27A  (I)  of
 the  Insurance  Act,  938

 (av)  Any  other  Employer  approv-
 ed  by  the  LIC

 (2)  Othe:  policyholders

 (c)  The  provision  made  in_  the
 Fifth  Five  Year  Plan  for  total  loan
 assistance  to  the  pelicy  holders  !s
 estimated  at  Rs  3,82942  lakhs

 Support  Prices  for  Jute  and  Cotton

 5407.  SHRI  MADHU  LIMAYE  Will
 the  Minister  of  COMMERCE  be
 pleased  to  state

 (a)  whether  Government  have
 declared  minimum  support  prices  for
 Jute  and  cotton  this  year,

 (b)  the  hkely  production  this  year
 and

 (ce)  the  role  envisaged  for  the  Jute
 and  Cotton  Corporations  in  the  pur-
 chase  Operations  this  year?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)
 (a)  While  the  statutory  minimum

 price  for  raw  jute  has  been  fixed
 such  prices  for  cotton  have  nat  yet
 been  fixed.

 (b)  Estimated  production  of  taw
 jute  and  cotton  in  this  season  is  40
 lakh  bales  and  62  lakh  bales  respec-
 tively

 ९९)  dute  Corporation  of  India  is
 employing  its  available  resources  in
 the  purchase  of  jute  in  the  markets
 Where  the  ruling  pmces  are  vornpura-
 tively  nearer  the  minimum  support
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 levels  The  extent  of  market  opera~ tions  of  Cotton  Corporation  of  India iS  beimg  actively  considered

 Multinafional  Organisation,  by  Latin
 American  Coffee  producing

 Countries

 5408  SHRI  C  JANARDHANAN
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state

 (a)  whethe:  Latin  American  Coffee
 producing  countries  decided  to  form
 8  multinational  orgamzation  to  fix
 just  prices  for  the  product,  and

 (b)  if  so,  Government's  reaction
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)
 (a)  and  (b)  It  is  reported  that  cer
 tain  coffee  producang  American
 counties  have  decided  to  establish  १
 new  Multinational  company  with  the
 object  of  obtaining  higher  prices  for
 coffee  from  the  world  market  Fur-
 ther  details  about  the  proposed  com-
 Pany  are  yet  to  be  known  before  Go.
 vernment  could  consider  the  implica-
 tions

 Anomalies  in  Salaries  drawn  by
 Officers  of  RBI,

 5409  SHRI  BIBHUT]  MISHRA
 Will  the  Muinuster  of  FINANCE  be
 pleased  to  state

 4)  whether  many  officers  m  the
 Reserve  Bank  of  India  are  drawing
 morthly  emoluments  much  less  than
 the  staff  working  under  them  and
 much  less  than  what  the  officers
 themselves  would  have  drawn  had
 they  continued  to  remain  as  work-
 men  staff,

 (b)  whether  the  Reserve  Benk  is
 eager  to  solve  the  above  anomalies
 but  is  unable  to  do  so  becruse  of  the
 obstacles  played  by  the  Department
 of  Banking  in  his  Ministry,  and
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 (e)  what  action  Government  have
 taken  to  remove  such  anomalies?

 7  PHE;  MINISTER  ‘OF,  FINANCE
 (SHRI  0.  SUBRAMANIAM):  (a)
 Reserve  Bank  of  India  have  reported
 that  while  it  is  not  possible  to  say
 how  many  officers  of  different  cadres
 in  the  Reserve  Bank  draw  monthly
 emoluments  much  less  than  the  staff
 working  under  them,  it  is  a  fact  that
 a  large  number  of  officers  in  the  jow-
 est  cadre  of  officers,  mz,  Stalf  Offi-
 cets  Grade  II  draw  less  emoluments
 at  present  than  what  they  would
 have  drawn  had  they  continued  as
 workmen  staff  because  of  duference
 in  the  method  of  payment  of  dear-
 ness  allowance  to  the  clerical  atid
 officer  categories  of  staff.

 (b)  and  (c).  Certain  proposals
 made  by  the  Reserve  Bank  cof  India
 regarding  the  revision  of  dearness
 allowance  to  their  officer  staff  are
 under  examination  in  Government.

 Expansion  Scheme  of  Air  India  and
 Yadian  Airlines

 §40  SHRI  B.  5  BHAURA:  Will
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  the  implementation  of
 Schemes  m  An  India  and  Indian  Air-
 lines  envisaged  for  the  Fifth  Five
 Year  Plan  period  has  been  started;
 am!

 (b)  the  names  of  the  20  new  cities
 included  in  the  expansion  of  the
 Indian  Airlines  net  work?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  RAJ
 BAHADUR):  (a)  Yes,  Sir.

 (b)  The  names  of  the  20  cities
 drawn  up  for  possible  inclusion  in  the
 Corporation’s  net  work  during  the
 Fifth  Plan  period  are  as  follows:

 I.  Surat
 2,  Ambala  Cantt.

 3.  Cahcut
 4  Jabalpur
 5.  Kolhapur
 6.  Sholapur
 7.  Shillong
 8.  Hubli
 9  Mysore

 10.  Pondicherry
 11.  Jullundur
 12.  Ludhiana
 l3.  Kota
 ‘14,  Salem

 Tuticonn
 36  Bareilly
 37.  Dehradun
 38  Gorakhpur
 i9.  Kanha  National  Park  (MP)
 20.  Tirupati.

 _  na

 Of  the  above  cities,  Tirupati  has  al-
 ready  been  airlinked.

 Due  to  the  steep  increase  in  the
 price  of  aviation  fuel  and@  con-
 sequent  phasing  out  of  uneconomic
 aircraft  like  Dakotas  and  Viscounts
 services  to  about  i6  cities  had  to  be
 discontinued.  Indian  Airlines  are
 therefore  reviewing  their  fifth  plan
 proposals  and  it  is  too  early  to  say
 whether  ali  the  9  cities  mentioned
 above  will  be  air-linked  and  services
 to  the  26  citres,  which  were  discon-
 tinued,  will  be  restored  during  the
 Fifth  Plan  period.

 Export  of  Marine  Products

 54ll.  SHRI  DHAMANKAR:  Will
 the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  marine  products  ex-
 ports  are  fetching  a  fairly  good  price
 in  the  markets  abroad  but  are  facing
 the  constraint  of  high  ocean  freight
 rates  because  of  long  destinations,  '

 (b)  what  steps,  af  any,  Govern-
 ment  propose  to  take  to  retain  its
 foot-hold  in  the  World  market;
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 (ce)  whether  any  proposalg  are
 under  consideration  of  Government
 to  bring  down  costs  incurred  on
 catching  fish  and  other  marine  pro-
 ducts  so  that  their  competitive
 strength  in  the  World  market  is  im-
 proved  substantially;  and

 (d)  if  so,  what  are  they?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  Yes,  Sir.

 (b)  With  sustained  publicity  in
 markets  abroad  through  participation
 in  fairs/exhibitions,  advertisement
 etc  to  project  the  image  and  availa-
 bility  of  Indian  marine  products  and
 simultaneous  efforts  in  increasing  in-
 terna]  landings  of  exportable  varie-
 ties  it  is  hoped  that  we  will  be  able
 to  maintain  our  position  in  the  World
 markets.

 (ce)  and  (d)  The  cost  of  marine
 products  for  exports  will  be  brought
 down  by  increasing  the  marine  land-
 Yings,  increasing  the  productivity  of
 fishing  craft  and  improving  the  pro-
 cessing  facilities.  The  chief  schemes
 during  the  Fifth  Plan  towards  this
 end  are  (a)  introduction  of  deep  sea
 fishing  trawlers  and  mechanisation
 of  fishing  boats  (b)  development  of
 fishing  ports  and  harbours,  refri-
 gerated  godowns  and  _  transport  (c)
 modernisation  of  processing  facilities,
 diversification  of  export  products  etc.

 Evasion  of  Centra]  Excise  Duty  by
 Teg  Estates

 §42,  SHRI  PURUSHOTTAM  KA-
 KODKAR:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  Tea  Estates  and  their
 management  in  and  around  the  areas
 of  Mohanbari/Dibrugarh,  Assam  ate
 systematically  evading  payments  of
 huge  amounts  of  accumulated  central
 excise  duties;
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 (b)  if  so,  whether  Government
 have  so  long  failed  to  take  effective
 steps  to  realise  the  dues  quickly
 despite  heavy  profite  exmed  by  Tes
 Estates;

 (c)  whether  these  managements
 have  already  made  provision  for  lia-
 bilities  in  their  own  ‘books  of
 accounts;  and

 (a)  the  steps  proposed  to  be  taken
 in  this  regard  along  with  list  of  tea
 estates  having  liabilities  of  more  than
 Rs  45  lakhg  each  on  this  account?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  PRANAB  KUMAR  MUKHER.
 JEE):  (a)  In  97l,  some  of  the  tea
 companies  had  challenged  the  vali-
 dity  of  zonal  classification  and  zonal
 structure  of  excise  Jevy  on  tea  and
 filed  writ  petitions  in  Calcutta  High
 Court  The  Hon'ble  High  Court
 granted  ad-interim  injunctions  allow-
 ing  the  tea  companies  to  pay  eentral
 excise  duties  at  lower  rates  pending
 final  judgment.  The  Hon’ble  High
 Court  ‘have  since  pronounced  their
 final  judgment  in  a  number  of  cases
 and  held  that  zona!  classification  and
 zonal  rates  of  excise  duties  were  in
 order  As  a  result  of  this,  the  tea
 companies  concerned  are  now  requir-
 ed  to  pay  the  differential  amount  of
 central  excise  duty,  which,  with  the
 passage  of  time,  has  accumulated
 considerably.

 (9)  For  realsation  of  the  arrears
 of  Centra}  Excise  duty,  demands  have
 since  been  issued  to  those  tea  estates
 whose  cases  have  been  decided  by
 the  Court.  The  tea  estates  have  re-
 quested  for  phased  collection  of  ar-
 rears  of  duty.  These  requests  are
 under  consideration,

 (c)  and  (d)  The  management  of
 some  of  the  tea  estates  have  inform-
 ed  that  they  had  made  provision  for
 meeting  the  contingent  Mabilities  but
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 due  to  credit  squeeze,  they  had  utilis.
 ed  the  funds  for  other  purposes.  All
 possible  efforts  are,  however,  being
 made  to  recover  the  outstanding  dues
 as  early  as  possible.

 The  names  of  the  tea  estates  hav-
 ing  a  liability  of  more  than  Rs.  5
 lakhs  each  in  and  around  Mohanbari/
 Dibrugarh  in  Assam  are  Nahartoli,
 Balijan  North,  Kharjan,  Chabua,
 Bokel,  Namdang  and  Mokalbarie,

 Evasion  of  Income  Tax  by  Tea
 Companies

 54i3.  SHRI  PURUSHOTTAM  KA-
 KODKAR:  Will  the  Minister  of
 FINANCE’  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No,  3427  on  the  23rd  August,  974
 regarding  evasion  of  Income-tax  by
 tea  companies  and  state:

 (a)  whether  the  requisite  informa-
 tion  has  since  been  collected;

 (b)  whether  evasion  of  central
 taxes  can  be  estimated  by  taking  into
 account  of  entry  tax  dues  of  these
 companies  to  the  State  Government;
 and

 (९)  the  names  of  such  companies
 having  capacity  to  accommodate
 about  2  lakhs  tea  chests?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  PRANAB  KUMAR  MUKHER.
 JEE):  (a)  Information  regarding  the
 More  important  concerns  running  tea
 warehouses  in  Calcutta  to  the  extent
 available  has  been  collected  and  is
 being  separately  furnished.

 (b)  No,  Sir.  However,  it  could  be
 of  some  use.

 (c}  The  information  is  being  col-
 lecte®  and  will  be  laid  on  the  Table
 of  the  House.
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 Lifting  of  ban  on  Export  of  Khand-
 sari  Sugar  5

 54i4.  SHRI  M.  MATHAMUTHU:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Government  have
 decided  to  lift  the  ban  on  export  of
 Khandsarj  Sugar;  and

 (b)  if  so,  the  facts  and  objectives
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a)
 and  (b).  There  is  no  control  at  present
 on  the  export  of  Khandsari  under  the
 Export  Control  Order  or  under  the
 Sugar  Export  Promotion  Act.

 Embezzlement  by  Officers  of  Delhi
 branch  of  Fire  and  General

 Insurance  Company

 §44.  SHRI  M.  KATHAMUTHU:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whether  an  embezzlement  of
 nearly  8  lakhs,  involving  senior  offi-
 cers  of  the  Delhi  branch  of  a  leading
 Fire  and  General  Insurance  Company
 has  been  discovered;

 (b)  if  so,  whether  any  investiga-
 tion  has  been  conducted  into  the
 matter;  and

 (c)  if  so,  the  results  thereof  and
 the  further  action  being  taken  in  this
 regard?

 HE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  to  (c).  A
 case  of  embezzlement  of  about  Rs.  8
 lakhs  in  the  matter  of  settlement  of
 claims  on  certain  medical  insurance
 policies  of  the  AFIA  Unit  (Delhi
 Branch)  of  the  United  India  Fire  and
 Genera!  Insurance  Company  came  to
 light  in  July-August,  ‘1974,  Prima
 facie  the  fraud  was  committed  by  an
 employee  by  getting  cheques  prepared
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 for  bogus  claims  which  could  not  be,
 detected  due  to  lack  of  vigilance  on
 the  part  of  the  supervisory  officers.
 The  matter  has  been  reported  to  the
 Police  and  investigation  is  in  progress.

 The  General  Insurance  Corporation
 has  already  placed  three  officers  and
 an  employee  under  suspension  and  also
 ordered  a  detailed  enquiry  to  fix  per-
 sonal  responsibility  of  individual
 officers  and  employees  for  the  occur-
 ance  of  this  fraud.

 The  Genera!  Insurance  Corporation
 is  also  examining  the  accounts  and
 claims  settlement  procedures  with  a
 view  to  preventing  such  happenings  in
 future.

 Export  of  Human  Hair

 5416.  SHRI  M.  KATHAMUTHU:
 Will  the  Minister  of  COMMERCE  he
 pleased  to  state:

 (a)  whether  the  earnings  from  the
 export  of  human  hair  have  increased;
 and

 (b)  if  so,  the  particulars  thereof?

 THER  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 Amount  advanced  by  I.D.B.L.  to  Indus-
 tries  and  Rajasthan  State  Industria!

 Development  Corporation

 ‘5417.  SHR!  SHRIKISHAN  MODI:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  total  amount  advanced  by
 the  Industrial  Development  Bank  of
 India  to  different  industries  and  the
 Rajasthan  State  Industrial  Develop-
 ment  Corporation  during  the  last  two
 years;
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 (b)  the  particulars  of  projects  for
 which  applications  for  foan  from
 Rajasthan  are  pending  with  Indus-
 trial  Development  Bank  of  India;
 and

 (c)  by  what  time  decisions  are
 likely  to  be  taken  thereon?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)

 Presumably  information  is  desired  in
 respect  of  the  financial  assistance
 given  by  fhe  Industrial  Development
 Bank  of  India  (IDBI)  ६४0  industrial
 concerns  located  in  Rajasthan.  During
 its  last  two  accounting  years,  1972-73,
 and  1973-74,  (July-June),  the  IDBI
 sanctioned  total  financial  assistance  to
 various  industrial  concerns  in  Rajas-
 than  as  follows:

 (Rs.  in  crores)

 Year  (July-June)  Financial  Assistance
 Sanctioned

 1972-73,  277

 1973-74,  हे  6१2

 Out  of  the  above  financial  assistance,
 direct  financial  assistance  sanctioned  to
 two  industrial  concerns  with  which  the
 Rajasthan  State  Industrial  and  Mine-
 ral  Development  Corporation  Limited/
 State  Government  is  associated  as
 promoter,  was  as  under:—

 (Rs.  in  crores)

 Year  (July-June)  Financial  Assistance
 Sanctioned

 1972-73  वि  NIL

 1973-74  नि  ३  हा

 (b)  and  (ed.  The  required  informa-
 tion  ir  civen  in  the  attached  State-
 ment,
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 Statement

 Particulars  of  applicarions  for  Direct  f  4  icial  Assistance  from  indus‘riat  concerns  i  Regasthan
 state  Pending  with  the  Industrial  Development  Bank  of  India  as  on  30-11-1974.

 (Rupees  in  Lakhs.)

 Si.
 No.  Name  of  the  Concern

 Project  cost.  Assistance
 Present  por  it  on

 ७:७७

 tT  Aravalli  Swachalit  Vahan  Ltd  282°00

 2  Swateshi  Malt  &  Allied  94  50
 Industries  Ltd.

 3  Rajasthan  Contaners  Ltd,  250°  00

 4  Hindustan  Sugar  Mills  Ltd.  640  00

 §  Jaipur  Udyog  Ltd.  i80  00

 6  Sterhing  Alloy  Steels  I.td.  35  00

 7  Saraswaty  Steel  &  Alloys  705  00
 Ltd

 8  Rathi  Alloys  &  Steels  Lul

 9  Patiwal  Mini  Steel  India)  Ltd.

 Rajasthan  Somnrg  &  369  00
 Weaving  Mills  Ltd

 T0

 709  70  Notindicated  Additional

 335°47

 ¥99  ‘so*  The  application  is  in  an  advanced
 State  of  prccessing.

 Detailed  application  recently  re-
 cerved  from  the  co.  is  under
 examination.

 62  oo

 The  Proposal  is  under  consi-
 deration.

 The  company  has  yet  to  satisfy
 IDBI  about  the  need  for
 assistance,  in.  view  of  its
 substantial  cach  accruals.

 742  00*

 60  00*

 Net  indicated  Report  from  consultants  on  the
 company’s  project  is  awaited.

 99  0०0९  The  company  is  reconsiderir  8
 the  projects  in  view  of  the
 present  market  conditions  etc.

 ७2  00%  The  proposalis  under  considera-
 tion.

 information  called
 from  the  company  is  awaited.

 Do.  The  compgny  is  yet  to  finalise
 the  financing  arrangements  and
 indicate  the  assistance  required,
 if  any,  from  IDBI.

 D>.  The  company  is  understood  te
 have  deferred  its  expansion
 project  pending  completion  ef
 its  existing  project.

 *In  participation  with  other  firxaacial  institutions  and/or  banks.

 Tourists  Visiting  Rajasthan

 5418.  SHR'  SHRIKISHAN  MODT
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 (a)  the  number  of  tourists  who

 vad
 Rajasthan  during  the  last  two

 ars;

 (b)  th
 them;  und

 numpber  of  sites  visited  by

 (९)  whether  part  of  the  money
 earned  by  Government  from  tourists
 was  spent  on  those  tourist  spots?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (SHRI  SURENDRA  PAL
 SINGH).  (8)  and  (b).  The  Department
 of  Tourism  maintains  a  record  of
 foreign  teurists  arrivals  on  an  all-India
 basis  and  not  on  State-wise  basis.  The
 figures  pertaining  to  domestic  tourists
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 movements  are  not  being  collected  by
 the  Department  of  Tourism.

 The  number  of  international  tourist
 arrivals  during  the  last  two  years
 was:—

 Year  International  Tourist
 arrivals

 i972.  +  .  342,950

 3973  .  409,895

 According  to  a  Survey  conducted  in
 ‘1972-73,  3.8i  per  cent  of  the  total  in-
 ternational  tourists  visited  Jaipur  and
 3.32  per  cent  visited  Udaipur  during
 the  period  of  the  Survey.

 (c)  The  Central  Government  does
 not  earn  any  direct  revenue  as  such
 from  tourists  visiting  tourist  places
 except  in  some  cases  entry  fees  for
 monuments  under  the  control  of  Cen-
 tral  Government.

 Remittances  by  Foreigners  Working  in
 Private  Companies

 5419.  SHRI  CHANDRA  SHEKAR
 SINGH:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  the  number  of  persons,  both
 Indians  and  foreigners  separately,
 working  in  the  private  sector  com-
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 panies  in  India  on  a  salary  of  Rs.  2000
 PM.  and  above,  as  on  ist  of  Janu-
 ary  of  the  years;  1972,  4978  and  4974
 till  date  year-wise;

 (b)  the  amount  repatriated  abroad
 by  these  foreigners  during  each  of  the
 three  years;  and

 (c)  what  steps,  if  any,  are  con-
 templated  to  Indianise  these  posts
 gradually?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  state-
 ment,  showing  the  number  of  foreig-
 ners  in  both  foreign  controlled  and
 Indian  companies  ang  Indians  working
 in  foreign  controlled  companies  on  a
 salary  of  Rs.  2,000  and  above  is  attach-
 ed;  information  regarding  number  of
 Indians  working  in  Indian  companies
 is  not  available.

 (b)  It  is  not  possible  to  compute  the
 total  amount  repatriated  abroad  by
 this  category  of  foreigners  because
 remittances  by  foreigners  are  not  classi-
 fied  on  the  basis  of  their  occupation
 and  their  income.

 (९)  'n  terms  of  Section  30  of  the
 Foreign  Exchange  Regulation  Act,  1973,
 foreign  nationals  have  to  take  permis-
 sion  of  the  Reserve  Bank  of  India,  who
 exercise  a  strict  scrutiny  with  a  view
 to  minimising  the  number  of  foreigners
 taking  up  employment  in  India.

 Statement

 As  on  As  on  As  on
 ret  January,  7972  rst  January,  7973  tet  January,  7974

 Indians*  Foreig  Yndians*  Foreig-
 ndians®  Fore

 1 ners**

 No.  of  Persons  on  8
 salary

 30020  1184  34436  976

 *This  relates  to  No,  of  Indians  in  foreign  controiied  companies  only;  information
 regarding  Indians  working  in  Indian  Pent  es  is  not  av

 Includes  non-Indian  short  terme;  technichiane.

 NA?  Not  available.

 ।
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 Formation  of  World  Steel  Forum

 $420.  SHRI  PURUSHOTTAM  KA-
 KODKAR:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  India  had  taken  any
 initiative  to  form  World  Steel  Forum;

 (b)  if  so,  whether  the  forum  would
 negotiate  reasonable  pricey  for  ore
 on  the  lines  of  other  international
 commodity  agreements;

 (९)  whether  the  scheme  hag  been
 finalised  at  the  general  meeting  held
 in  November,  1974;  and

 (d)  if  so,  the  outcome  thereof?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  (a)
 to  (d)  A  Minister  level  meeting  of  the
 Group  of  Iron  Ore  Exporting  Coun-
 tries  was  held  in  Geneva  early  in
 November,  974  under  India’s  Chair-
 manship,  where  the  participating
 countries  agreed  that  there  was  need
 for  closer  co-operation  amongst  them
 and  it  was  desirable  to  set  up  a  per-
 manent  mechanism  to  continue  and
 further  the  work  which  had  been
 carried  on  by  the  Group,  It  was  de-
 eided  to  set  up  a  preparatory  com-
 mittee  of  senior  official  of  the  parti-
 cipating  countries  to  examine  in  depth
 the  form  and  detailed  provisions  for
 an  Association  of  Iron  Ore  Exporting
 Countries  for  consideration  at  the
 next  Ministerial  meeting  to  be  held
 in  March/April,  ‘1975.

 इलेक्ट्रोड  तार  का  aoe

 Sazi.  @t  भागीरथ  भंवर  :  जया
 बिजी  मंत्री  वह  बताते  को  कृपा  करेंगे  कि

 (क)  क्या  इलेक्ट्रोड  तार  का  ममी
 भो  विदेशों  से  आयात  किया  जा  रहा  है;
 चर

 (ख)  यदि  हां,  तो  कितनी  माता  में  ?

 वाणिज्य  शंब्रालप  में  उपमंत्री  (भरी
 चिदवताथ  प्रताप  सिह)  :  (क)  शौर  (ख).
 संशोधित  भारतीय  व्यापार  वर्गीकरण  ने,
 3005  Lae

 जिसके  झा घार  वर  महानिदेशक,  वाणिज्यिक
 जानकारी  धौर  भंकसंकलन,  कलकत्ता  हारा
 पनपने  प्रकाशन---  मंथली  स्टेटिस्टिक्स  साफ
 फारेन  ट्रेंड  साफ  इष्छिया--बाल्यूम[1---.
 इम्पोंट्स  में  वास्तविक  आयातों  के  आंकड़े
 प्रकाशित  किये  जाते  हैं,  “इलेक्ट्रोड  वायर”
 नामक  मंद  का  इस  नाम  से  लग  वर्मीकरण
 नहीं  किया  जाता  ।  किन्तु  निम्नलिखित
 दो  मर्दों  का  अलग-अलग  वर्गीकरण  किया
 जाता  है|

 (i)  उच्च  कार्बन  या  सिर  इस्पात,
 इलक्ट्राइड  क्वालिटी  को
 छोडकर  लोहे  तथा  इस्पात  के
 तार  (वायर  राड  शामिल  नहीं
 हैं)।

 (2)  मिश्र  इस्पात  के  तार  (वायर
 राड  शामिल  नहीं  हैं)।  पहली
 मद,  अर्थात  प्ड्च्च  कार्बन  या
 मिश्र  इस्पात,  इलेक्ट्रोड  क्या-
 सिटी  Y  छोडकर  लोहे  तथा
 इस्पात  के  तार  (बाबर  राड
 शिमल  नहीं  हूं,  'करोड़-करीब'”

 इलेक्ट्रा  वायर'  नामक  दूसरों
 मद  से  मिश्र  इस्पात  को  इस् सती
 तार  का  सकेत  मिलता  हूँ  जिसका

 एक  भाग  इलैक्ट्रॉन  क्या सिटी
 का  हो  सकता  है  ।  इन  फनों
 मर्दों  से सम्बधित  जानकारी  एकल
 की  जा  रही  हूँ  शौर  सभा  जह्ल
 पर  रख  दी  जायेगी  t

 Advance  import  entitlements  given  te
 M/s,  Hindustan  Lever  Lhuited

 5422  SHRI  C.  K  CHANDRAPPAN:
 SHRI  K  M.  ‘MADHUKAR'’:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state-

 (a)  whether  any  advance  import
 entitlementg  were  given  to  M/s  Hin-
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 dustan  Lever  Limited  against  export
 commitments;  and

 (b)  whether  Hindustan  Lever
 Limited  have  honoured  these  export
 commitments  and  if  not,  the  reasons
 therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a)
 and  (b):  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table  of
 the  House.

 केन्द्र  सरकार  द्वारा  मध्य  प्रदेश  को  अनुदान

 5423.  श्री  आर०  वी०  बड़े:  क्‍या

 वित्त  मंत्री  यह  बताने  की  कपा  करेंगे  कि

 (क)  केन्द्र  का  चालू  वित्तीय  वीं  में

 केन्द्रीय  अनुदान  के  रूप  में  मध्य  प्रदेश  को

 कितनी  धनराशि  बने  का  विचार  हें;  और

 (ख)  इन  धनराशियों  को  कितनी  विकास

 परियोजना ग्र ों  पर  व्यय  किया  जायेगा  ?

 वित्त  मंत्री  (श्री  सी०  सुब्रह्मण्यम):

 (क)  और  (ख).  मध्य  प्रदेश  सरकार  की

 1974-75  की  आयोजना  के  लिए  53.  32

 करोड़  रुपये  (6  करोड़  रुपये  के  अनुदान
 कौर  37.  32  करोड़  रुपये  के  ऋण)  की
 केन्द्रीय  सहायता  नियत  की  गयी  हू  ।  यह

 सहायता  किसी  विशेष  परियोजना  के  लिए

 नहीं  हँ  बल्कि  राज्य  सरकार  की  पूरी  वार्षिक

 प्रायोजना  के  लिए  ह्  ।

 Aetion  taken  against  Maruti  Ltd.  for
 violating  the  R.B.I.  Directions

 5424.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  FINANCE  be  pleased
 to  refer  to  the  Maruti  Ltd.  Annual  Re-
 port  for  1973-74  filed  with  the  Regis-
 trar  of  Companies  Delhi,  and  state:

 (a)  whether  in  view  of  the  admit-
 ted  fact  (at  page  8  of  the  said  Re-
 port)  that  out  of  the  ‘‘share  applica-
 tion  moriey”  received  by  the  Com-
 pany  of  over  Rs.  46  lakhs,  there  are
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 not  even  formal  application  fcrms
 for  an  amount  of  Rs.  20  lakhs,  this
 latter  amount  should  not  be  treated
 as  deposits;

 (b)  whether  this  amount  of  Rs.  20
 lakhs  plus  the  deposits—other  than
 those  guaranteed  by  the  Directors  of
 Rs.  59575—shown  at  page  8  of  the
 said  Report  do  not  exceed  the  Re-
 serve  Bank  limit  of  25  per  cent  cf
 the  “paid  up  share  capital  plus  re-
 serves  and  minus  losses”;  and

 (c)  if  so,  the  action  taken  against
 the  company  for  violating  the  R.B.I.
 directions  in  respect  of  deposit  accep-
 tance  by  non-financial  Companies?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  to
 (c).  Sub-clause  (x)  of  clause  (f)  of  sub-
 paragraph  (l)  of  paragraph  2  of  the
 Non-Banking  Non-Financial  Companies
 (Reserve  Bank)  Directions,  966  stipu-
 lates,  inter  alia,  that  any  money  receiv-
 ed  by  way  of  subscriptions  to  any
 shares  or  stock  or  any  bonds  or  deten-
 tures  (such  bonds  or  debentures  being
 secured  by  a  charge  on  or  lien  on  the
 assets  of  the  company)  pending  the  al-
 lotment  of  such  shares,  stock,  bonds
 or  debentures,  does  not  constitute  ‘de-
 posits’  for  the  purpose  of  the  said  dir-
 ections.  The  Reserve  Bank  has  re-
 ported  that  the  clarifications  of  Maru-
 ti  Limited  have  been  sought  by  it  as
 to  how  the  amount  of  Rs.  20,43,500
 referred  to  at  page  8  of  the  Annual
 Report  etc.,  of  the  company  for  the
 year  ended  35  March,  974  could  be
 treated  as  subscription  money  .in  ab-
 sence  of  formal  applications  in  support
 of  such  amount  and  that  the  question
 wil?  be  further  examined  in  the  light
 of  the  clarifications  from  the  company
 which  are  awaited.  The  Reserve  Bank
 has,  however,  added  that  even  if  the
 said  amount  of  Rs.  20,43,500  received
 as  share  application  money  without  ap-
 plication  forms  is  treated  as  ‘deposit’
 the  deposits  held  by  the  company
 would  be  within  the  ceiling  limit  pres-
 cribed  in  paragraph  3(2)(ii)  of  the
 directions  and  the  question  of  taking
 action  against  the  company  for  violat~
 ing  the  directions  does  not  arise.
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 Yarn  Project  in  Gujarat

 §425.  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state:

 (a)  whether  Government  have  de-
 cided  to  set  up  biggest  yarn  project
 in  Gujarat  State;

 (b)  if  so,  what  will  be  the  total
 cost  involved  in  the  project;

 (ce)  whether  Union  Government's
 capital  investment  will  be  there  in
 the  project:

 (d)  if  ६0  to  what  extent,  and

 (ec)  whey  wall  the  project  ‘tart
 production  and  what  will  be  the  an-
 nual  production  of  polyester  filanent
 yarn  of  the  project?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a)
 The  Government  of  India  have  decided
 to  set  up  a  Polyester  Filament  yarn
 project  with  a  capacity  of  3,500  tonnes
 per  annum  expandable  to  7,000  tonnes
 per  annum  at  Koyali,  District  Baroda
 (Gujarat).

 (b)  Investment  approval  for  the  pro-
 ject  issued  in  March.  972  envisaged
 an  investment  of  Rs.  5.89  crores.  Pro-
 posal  for  the  revision  of  the  cost  esti-
 mates  of  the  project  from  Rs.  5.39
 crores  to  Ra.  24.76  crores  are  under
 consideration  of  the  Government.

 (c)  and  (d);  Government  of  India
 will  directly  participate  in  the  equity
 capital  on  60:40  basis  with  the  co-ope-
 Tatives  of  yarn  users.

 (e)  The  project  is  expected  to  go nto  production  in  1976-77,  It  will  have
 8  Capacity  of  3,500  tonnes  per  annum.

 U.S.  Scheme  to  channelise  surplus  oll
 funds

 5426.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 cf  a  meet  of  finance  experts  from  the
 group  of  i0  leading  non-communist
 hhading  nations  to  work  out  details
 of  a  Uniteg  State,  scheme  ty  channe-
 lise  surplus  o.]  fund.  to  countries  that
 nee’  them;

 (b)  whether  fund  requirements  of
 India  are  before  them;  and

 (ey  af  80.  the  broad  outhnes  of  its
 terms  and  conditions?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  to
 (०).  The  U.S.  had,  in  the  middle  of
 November  974  proposed  a  scheme  fer
 major  industrial  countries  associated
 with  the  Organisation  for  Economic
 Cooperation  and  Development
 (OECD),  whereby  a  part  of  the  funds
 flowing  back  from  the  Oi)  Producing
 Countries  would  be  redistributed
 among  them  under  a  common  joan
 and  guarantee  facility  so  as  to  relieve
 these  consuming  countries  of  the
 balance  of  payments  strains  resulting
 from  high  oil  prices.  The  U.S.
 scheme  also  suggests  the  setting  up
 of  a  separate  Trust  Fund  managed  by
 the  LMF.  for  making  available  at
 concessional  rateg  assistance  to  the
 developing  countries  who  have  been
 most  seriously  affected  by  the  recent
 economic  events.

 The  Government,  however,  is  not
 aware  of  the  response  of  other  coun-
 tries  to  this  scheme  or  of  any  further
 developments  in  the  matter.

 Pending  finalisation  of  the  scheme,
 the  question  of  placing  India's  require-
 ments  before  them  does  not  arise.
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 Peasewlen  and  use  of  Helicopters  by
 individuals  /Companies/Institutions  .

 5427,  SHRI  P.  A.  SAMINATHAN:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state
 the  steps  being  taken  to  regulate  the
 possession  and  use  of  helicopters  by
 individual/companies/institutions?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR):  The  possession  and  use  of  heli-
 copters  ,like  that  of  any  other  type  of
 aircraft,  are  governed  by  the  provisions
 of  the  Aircraft  Rules,  937  framed
 under  the  Aircraft  Act,  1934,  The  rele-
 vant  provisions  are  reproduced  below'-

 Rule  4:

 “Use  and  operation  of  aircraft  —No
 person  shal]  use  or  operate  or  assist
 in  using  or  operating  an  aircraft  save
 in  accordance  with  their  rules.

 Rale  5:

 “Registration  and  Nationality  and
 registration  marks—Subject  to  the
 provisions  of  rule  38  gp  person  shall
 fly,  or  assist  in  flying  aircraft  unless—

 (a)  it  hag  been  registered,  and

 (b)  it  bears  its  nationality  and
 registration  marks  and  the
 name  and  residence  of  the
 owner  affixed  or  painted
 thereon  in  accordance  with
 rule  37  or,  in  the  case  of
 aircraft  registered  elsewhere
 than  in  India,  in  accordance
 with  regulations  of  the  State
 in  which  it  is  registered.

 Provided  that  the  prohibition  impos-
 ed  by  this  rule  shall  not  apply  to  air-
 craft  flown  in  accordance  with  the
 special  permission  in  writing  of  the
 Central  Government  and  subject  to  any
 conditions  and  limitations  which  may
 be  specified  in  such  permission.

 Rule  38:
 Sub-Rule  (2):  “An  aircraft  may  be

 registered  in  India  in  either  of  the
 following  categories,  namely:—

 (a)  Category  A—Where  the  air-
 craft  is  wholly  owned  either—
 (i)  by  citizeng  of  India;  or
 (ii)  by  a  company  or  cor-

 poration  registered  and
 having  is  principal  place
 of  business  within  India
 and  the  Chairman  and  at
 least  two-thirds  of  the
 directors  of  which  are
 citizens  of  India;  and

 (b)  Category  B—where  the  air-
 craft  is  wholly  owned  either—
 (i)  by  persons  resident  in  or

 carrying  on  business  in
 India  who  are  not  citizens
 of  India;  or

 Qi)  by  a  company  or  cor-
 poration  registered  else.
 where  than  in  India  and
 carrying  on  business  in
 India”.

 As  far  as  registration  of  aircraft/
 helicopter  in  favour  of  foreign  nation-
 als  foreign  companies  is  concerned,  the
 same  is  done  after  obtaining  clearance
 from  the  Ministry  of  Home  Affairs  (In-
 teligence  Bureau).

 As  far  as  use  of  Helicopter  is  con-
 cerned,  they,  like,  any  other  tpye  of
 aircraft  are  also  subject  to  rules  fram-
 ed  under  the  scope  of  the  Aircraft  Act,
 1934.

 Setting  up  of  industries  in  Lebanco
 with  Indian  Collaborstien

 ‘$428,  SHRI  NAVAL  KISHORE  SH-
 ARMA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  negotiations  are  goin
 on  for  setting  up  industries  with
 Indian  collaboration  in  Lebanon;

 (b)  if  so,  the  subjects  discussed
 and  the  salient  features  of  the  indus-
 tries  to  be  set  up;
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 (ec)  the  broad  outlines  of  the  agree-
 ments,  if  gy,  reached  between  the
 two  countries;  and

 4d)  the  time  by  which  the  indus-
 tries  are  expected  to  be  set  up?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a)
 Negotiations  for  setting  up  Joint  ven-
 ture  abroad  are  undertaken  by  the
 Interested  Indian  entrepreneurs  after
 preliminary  feasibility  studies.  On
 finalization,  the  concerned  Indian  parti-
 cipant  submits  the  proposal  to  the
 Government  for  approval.  No  such
 propesal  has  been  received  from  any
 Indian  entrepreneur  in  the  recent
 past.  Neither  has  there  been  any
 bilateral  discussion  with  the  Govt.  of
 Lehanon,  on  the  subject.

 (b)  to  (d)  These  questions  do  not
 arise.

 होशियारपुर  में  नायलोन  धागे  के  कारखाने  को
 स्थापना  करना

 5429.  श्री  हकम  नद  कछवाय :
 क्या  वाणिज्य  मली  रहे  बताने  की  कृपा  करेंगे
 कि

 (क)  क्या  पेंगॉव  सरकार  ने  होशियार-

 पुर  में  नाइलोन  घ्वागे  के  कारखाने  की  स्थापना
 करने  के  लिये  केन्द्र  से  प्रयुक्ति  कौर  सहायता

 मांगी  थी  ,  कौर

 (ख)  यदि  हा,  तो  प्रस्तावित  कार-

 खाना  स्थापित  करने  के  उद्देश्य  क्या  हैं
 कौर  इस  कारखाने  को  चालू  करने  मे  कितनी
 राशि  का  व्यय  होगा  कौर  इस  बारे  में  सरकार

 द्वारा  क्या  कार्यवाही  की  गई  है  प्रथा  करने
 का  विचार  है  ?

 आजित्य  मंत्रालय  में  उपमंत्री  (भी
 favenra  प्रताप  सिह  (क)  शौर  (@)
 पंजाब  सरकार  ने  होशियारपुर  में  प्रति  वर्ष

 l000  टन  साय लौन  शाये  के  उत्पादन  के

 लिये  एक  एकक  की  स्थापना  के  लिए  मैसर्स

 शुप्तालांग  लि०  की  विदेशी  सहयोग  और

 पूंजीगत  माल  के  प्रख्यात  सम्बन्धी  प्रथा-
 पनाओं  के  सम्बन्ध  में  आवश्यक  प्रनुमोदन
 देने  में  शीघ्रता  करने  के  लिये  केन्द्रीय  सरकार
 में  प्रतिरोध  किया  है  ।  इस  परियोजना  पर
 प्र स्त ग्रस्त  व्यय  i4  करोड़  रुपया  है।  कम्पनी
 का  विदेशी  सहयोग  करार  कतिपय  शर्तों  के
 साथ  सरकार  द्वारा  पहले  ही  अनुमोदित
 किया  जा  चुका  है।  पूजीगत  माल  कै  झायात

 हतु  आवेदन  पत्न  को  पहले  ही  निपटाया  जा

 चुका  है  ।

 VIP.  treatment  given  to  smugglers
 im  Jails

 5430,  SHRI  P.  GANGADEB:  Will
 the  Minister  of  FINANCE  be  pleas-
 ed  to  state:

 (a)  whether  V.LP.  treatment  has
 been  accorded  in  Jail  to  some  of  the
 top  smugglers  recently  arrested  und
 MISA;  he  e  |

 (b)  whether  this  is  seriously  en-
 gaging  the  attention  of  the  Central
 Government;

 (९)  whether  any  instructiong  have
 been  issued  that  no  extra  facilities
 should  be  granted  to  the  detained
 smugglers;  and

 (d)  if  so,  what  are  those  instruc-
 tions?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUKMAR  MUKHERJEE):
 (a)  No,  Sir.

 (b)  to  (a)  Persons  detained  under
 the  Maintenance  of  Internal  Security
 (Amendment)  Ordinance,  1974,  under
 orders  passed  by  the  Centra]  Govern-
 ment  are  given  the  facilities  avail-
 able  to  prisoners  in  the  ordinary  class.
 In  respect  of  persons  detained  under
 orders  passed  by  the  State  Govern-
 ment  authorities,  the  facilities  are
 governed  by  the  relevant  rules  of  the
 respective  State  Governments
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 Special  Courts  to  try  smugglers

 ‘MSL.  SHRI  SHRIKISHAN  MODI:
 Will  the  Minister  of  FYNANCE  be
 pleased  to  state:

 (a)  the  total  number  of  cases  of
 smuggling  pending  in  the  courts  be-
 fore  MISA  was  amended;  and

 (b)  whether  such  cases  would  also
 be  tried  by  special  courts  proposed
 to  be  set  up  by  Government?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  About  300  major  prosecution  cases
 relating  to  customs  offences,  involving
 goods  exceeding  Rs.  i  lakh  in  value  in
 each  case  and  important  conspiracies,
 were  pending  in  various  courts  all
 over  India  before  MISA  was  amended.

 (by  The  Government  are  examining
 the  Law  Commission’s  recommenda-
 tions  regarding  setting  up  of  special
 courts  for  trial  of  economic  offences
 including  the  offences  under  the
 Customs  Act.

 Development  of  Handloom  Industry
 in  Maharashtra

 5432,  SHRI  DHAMANKAR:
 SHRI  VASANT  SATHE;

 Will  the  Minis  er  of  COMMERCE
 be  pleased  to  state:

 (a)  the  allotment  made  in  the  Fifth
 Plan  for  the  development  of  hand-
 loom  industry  in  Maharashtra  State;

 (b)  the  names  of  the  various  items
 and  the  heads  of  account  under  which
 allotments  have  been  made  for  the
 purpose;  and

 (6)  the  steps  taken/propoacd  to  be
 taken  to  boost  up  the  export  of  hand-
 loom  items  abroad?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (b)  Tentative  outlay  for  the
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 development  of  the  handloom  indns-
 try  unusr  the  Draft  Fifth  Plan  of  the
 Maharashtra  State  ig  Rs.  6.82  crores.
 This  ६.  .tative  outlay  is  subject  to
 revision  when  the  Fifth  Five  Year
 Plan  is  finalised.  The  development
 programme  envisaged  under  the
 State’s  draft  Fifth  Plan  for  the  Hand-
 loom  Industry  consists  of  schemes  for
 rebate  on  sale  of  handloom  cloth,
 financial  assistance  to  State  Handloom
 Corporation,  share  capital  contribu-
 tion  to  the  State  Apex  Society  and
 Weavers’  societies  and  weavers,  fin-
 ancial  assistance  to  State  Cooperative
 Marketing  Federation,  subsidy  on  in-
 terest  on  loang  to  Weavers’  Coopera-
 tives  under  the  Reserve  Bank  of
 India's  Scheme  of  Handloom  Finance,
 contribution  to  thrift  fund  of  the
 weavers,  provision  of  training  and
 common  service  facilities,  etc.

 (c)  The  following  are  the  important
 steps  contemplated  during  the  Fifth
 Plan  for  increasing  exports  of  hand-
 loom  cloth  and  garments: —

 (i)  Participation  in  international
 fair  and  exhibitions;

 (iil)  regular  and  effective  publi-
 eity  through  advertisement  in  lead-
 ing  journal  and  magazines;

 (iii)  sending  delegations  and
 study  teams  to  study,  explore  and
 create  markets;

 (iv)  grant  of  replenishment  hic-
 ences  for  import  of  dyes  and  che-
 micals  and  readymade  garment
 machinery  items  under  the  Import
 Policy;

 (v)  Compensatory  cash  assistance:

 (vi)  efforts  to  obtain  and  avail
 of  tariff  concessions  whenever  pos-
 sible,  from  foreign  governments
 under  trade  arrangements,  negotia-
 tions,  ete..

 (vii)  assistance  to  exporters  in
 the  torm  of  supply  of  market  in-
 formation,  supply  of  raw  materials
 at  competitive  rates  ete.;
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 (viii)  necessary  simplification  of
 inspection  procedures  and  certifi-
 cation  required  for  exports  to  cer-
 tain  countries;

 (ix)  setting  up  of  more  Weavers
 Service  Centres  to  assist  the  hand-
 loom  weavers  in  producing  new
 designs  and  to  bring  about  techni-
 cal  improvement  in  production  of
 handioom  so  that  sales  will  increase
 in  the  local  and  foreign  markets;
 and

 (x)  opening  of  foreign  offices  by
 the  All  India  Handloom  Fabrics
 Marketing  Cooperative  Society  and
 the  Handicrafts  and  Handioom  Ex-
 port  Corporation

 World  Bank  assistance  for  agricultural
 extension  programme  in  Chambal

 Command  37९५

 5433.  SHRI  BHAGIRATH  BHAN-
 WAR  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  World  Bank  had
 recommended  a  new  agricultural  ex-
 tension  programme  on  experimental
 basis  in  the  Chambal  command  area;

 {b)  the  outline  of  the  programme
 and  the  estimated  total  production  as
 a  result  thereof;  and

 (6)  the  amount  of  money  to  be
 contributed  by  the  World  Bank,  the
 Central  Government  and  the  State
 Government,  separately?

 THE  MINISTER  OF  FINANCE
 (SHRI  C  SUBRAMANIAM):  (४)
 Yes,  Sir.  World  Bank  assistance  has
 been  obtained  for  Chambal  Command
 Area  Development  Project  located  m
 Kota  and  Bundi  Districts  of  Rajas-
 than.  ‘This  Project  is  for  command
 area  development—provision  of  all  the
 necessary  physical  works  and  agri-
 cultural  supporting  services  to  en-
 able  full  realization  of  the  benefits  of
 existing  irrigation  facility.

 (b)  The  Project  covers  drainage
 over  167,000  hectares;  lining  of  4
 lem.  of  canals  where  seepage  is  ex-
 cessive;  increasing  the  capacity  of
 850  km  of  canals  and  building  or  im-
 proving  60  control  structures;  on-farm
 development  on  50,000  hectares;  con-
 struction  and  improvement  of  250  km
 of  roads;  afforestation  and  erosion
 control  on  3000  hectares;  provision  of
 15,000  nutrient  tonnes  of  fertilizers;
 strengthening  of  agricultural  exten-
 sion,  research  and  cooperation;  pur-
 chase  of  equipment  for  project  ad-
 ministration,  and  a  feasibility  study
 for  a  second  phase  project.  At  full
 development,  the  project  will  bring
 major  benefits  to  the  State  and  the
 annual  production  of  foodgrains  will
 increase  from  140,000,  tonnes  to  350,000
 tonnes.  The  net  value  of  the  addi-
 tional  production  will  be  about  Rs.  9.75
 crores  ($13  million).

 (c)  The  total  project  cost  will  be
 about  Rs.  88.63  crores  ($9I.5  million),
 of  which  Bank  financing  will  be  about
 Rs  39  crores  ($52  million)  and  the
 balance  of  expenditure  would  be  met
 by  the  Government  of  India  and  the
 Rajasthan  Government.

 Iron  ore  exports  by  MMT.C.

 5434  SHRI  M.  KATHAMUTHU:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Minerals  and  Metals
 Trading  Corporation  has  suffered  2
 less  of  about  Rupees  Six  Crores  on
 its  iron  ore  exports  during  the  last
 year;

 (b)  if  so,  the  facts  thereof  and  the
 reasons  therefor;

 (c)  whether  export  in  the  form
 of  pig  iron  is  more  beneficial  than
 iron  ore;  and

 (a)  if  so,  whether  Government
 have  any  proposal  under  considera~
 tion  to  streamline  the  iron  ore  export
 trade  and  if  so,  the  steps  being  taken
 in  this  regard?
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 THY  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  No,  Sir,

 (b)  Dow  not  arise.

 (९)  ang  (d)  While  export  of  pig
 fron  would  obviously  earn  larger
 quantum  of  foreign  exchange  per  unit
 for  the  country  the  relative  benefits
 of  export  of  pig  iron  vis-a-vis  iron
 ore  would  depend  on  several  factors
 like  availability,  mfra-structural  faci-
 lities,  cost  of  production,  world  de-
 mand.  etc.  There  is  no  proposal  to
 set  up  plants  exclusively  for  conver-
 sion  of  iron  ore  into  pig  iron  for  ex-
 port  purposes  other  than  the  plans
 for  expansion  of  steel  industry  in
 the  country.

 Supply  of  cement  and  iron  rods  to
 Nepal

 5435.  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  India  has  miade  st
 clear  to  Nepal  that  she  will  not  be
 able  to  supply  various  commodities
 like  cement  and  iron  rods  after  the
 3lst  December,  1974;

 {b)  if  so,  the  main  reasons  given
 by  India;

 (c)  the  reaction  of  Nepal  Govern-
 ment;  and

 (d)  what  were  the  conditions  on
 which  India  agreed  to  supply  these
 commodities  to  Nepal?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGR):
 (a)  No,  Sir.

 (b)  to  (d)  00  not  arise.  ,
 od
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 Amurances  given  by  West  Bengal
 Government  te  jste  workers

 §436.  SHRI  ROBIN  SEN:  Wil)  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  Government  ere  aware
 that  jute  workers  and  their  uniens
 are  complaining  that  the  assurances
 given  by  West  Bengal  Government
 and  agreement  made  during  the  33-
 days  strike  in  January-February,  974
 were  not  implemented;  and

 (b)  if  so,  the  reaction  of  Central
 Goverrvent  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  Yes,  Sir

 (b)  Government  of  West  Bengal
 and  the  Labour  Ministry  are  siezed  of
 the  problems  relating  to  demands  in
 the  nature  of  trade  union  disputes

 Attitude  of  jute  barons  towards
 workers

 5437.  SHRI  RABIN  SEN:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  Government  are  a‘vare
 of  the  attitude  of  Jute  barons  who  are
 forcing  the  jute  workers  to  go  in  for
 nother  strike  by  not  implementing
 their  assurances;  and

 (b)  if  so,  the  steps  taken  against  the
 jute  barons?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI!
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (b).  The  notice  of  strike  given
 by  the  National  Union  of  Jute  Workers
 has  raised  issues  which  are  in  the
 nature  of  ah  industrial  dispute.  The
 Government  of  West  Bengal  have  int-
 tiatey  conciliation  talks  on  the  de-
 mands  included  in  the  strike  notice.
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 ‘Pay  scales  of  Laboratory  clerks  and
 Attendants

 5438.  SHRI  SARJOO  PANDEY:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  a  letter  dated  8th
 May,  972  was  addressed  by  tre  Cen-
 tral  Board  of  Excise  and  Customs,
 New  Delhi  to  the  Secretary,  Third
 Pay  Commission  regarding  the  Pay
 Scales  of  Laboratory  Clerks  and  La-
 doratory  Attendants  working  in  the
 various  laboratories  of  Central  Board
 of  Excise  and  Customs;

 (b)  if  so,  what  action  has  been  taken
 by  the  Pay  Commission  regarding  pay
 structure  of  these  categories  of  em-
 ployees  and  if  no  action  has  heen  taken
 the  reasons  therefor;  and

 (e)  if  some  decision  thereon  has
 been  taken,  why  the  same  was  not  im-
 corporated  in  the  recommendations  of
 the  Third  Pay  Commission  Report?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  Yes,  Sir.

 (b)  and  te),  The  Commission  was
 an  independent  body  and  it  is  not
 possible  at  this  stage  to  say  what
 action  wag  taken  by  them  on  this
 letter.  The  Commission  made  70
 specific  recommendation  regarding  the
 pay  structure  of  Laboratory  Clerks
 and  Laboratory  Attendants.  For  posts
 which  were  not  covered  either  by  the
 specific  or  general  recommendations
 of  the  Commission,  it  suggested  sllot-
 ment  of  appropriate  standarg  scales
 of  pay.

 In  the  case  of  Laboratory  Clerks,
 the  old  pay  scale  of  Rs.  0~—80  has
 been  replaced  by  the  revised  scale  of
 Rs.  260.480,  The  reviseg  pay  scale
 for  the  post  of  Laboratory  Attendant
 is  still  under  consideration,
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 Demands  of  Goideniths
 5489.  SHRI  ONKAR  LAL  BERWA:

 SHRIMATI  SAVITRI  SHYAM:
 SHRI  हू,  M.  MADHUKAR:
 SHRI  CHANDRA  SHEKHAR

 SINGH:
 SHRI  AMAR  SINH  CHAU-

 DHARY;
 Will  the  Minister  of  FINANCE

 be  pleased  to  state:

 (४)  whether  Government  are  gware
 that  Goldsmiths  from  various  parts  of
 the  country  had  marched  on  8th  No-
 vember,  974  from  Red  Fort  to  Boat
 Club  in  New  Dethi  to  focus  their  de-
 mands  and  grievances;

 (b)  if  80,  the  reaction  of  Govern~
 ment  thereto;

 (c)  what  are  threir  demands  and
 grievances;  and

 (७)  the  action  taken  by  Govern-
 ment  to  redress  the  same?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  Yes,  Sir

 tb)  to  (d}.  The  demands  are  as
 under

 (i)  The  Government  should  give
 up  the  proposed  scheme  for
 wumposing  a  ceding  on  private
 possession  of  gold  ornaments.

 (it)  The  Government  should  spon-
 sor  a  Scheme  for  import  of
 g9ld  and  re-export  of  finished
 ornaments  made  out  of  it.

 (iii)  The  goldsmiths  should  be  ex~
 empted  from  repayment  of
 rehabilitation  loans  given  to
 them.

 The  proposals  for  imposing  a  ceiling
 on  private  possession  of  gold  and  gold
 ornaments  are  under  the  consideration
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 of  the  Government.  In  view  of  the
 narrow  difference  in  the  price  of  gold
 prevailing  i,  foreign  markets  and  in
 India,  the  Government  are  not  in-
 clined,  for  the  present,  to  pursue  the
 scheme  for  import  of  gold  and  re-ex-"
 port  of  ornaments  made  out  of  it.  It
 38  not  possible  to  agree  to  any  general
 exemption  from  repayment  of  loans,
 but  individual  cases  of  hardship  are
 considered  on  merits  by  the  State
 Governments.

 Meeting  of  Representatives  of  Akhil
 Bhartiya  Swarnakar  Sangh  with
 Minister  ०  State  in  the  Ministry  of

 Finance

 5440,  SHRI  ONKAR  LAL  BERWA:
 SHRI  AMAR  SINH

 CHAUDHARY:
 SHRIMATI  SAVITRI  SHYAM:
 SHRI  CHANDRA  SHEKHAR

 SINGH:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  a  deputation  of  the  re-
 presentatives  of  Akhil  Bhartiya
 Swarnakar  Sangh  alongwith  some
 Members  of  Parliament  had  met  the
 Minister  of  State  in  the  Ministry  of
 Finance  on  28th  November,  974  in
 connection  with  a  charter  of  demands
 and  grievances  of  Goldsmiths  of  the
 country;

 (b)  if  so,  the  particulars  of  the  de-
 putationists;

 (०)  the  gist  of  the  demands  and  dis-
 cussions  and  the  outcome  thereof;  and

 (d)  what  assurances  were  given  by
 him  to  the  deputationists?

 THE  MINISYER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  PRAN@B  KUMAR  MUKHER-
 JEE):  (a)  Yes  Sir.

 (b)  The  deputationists  consisted  of
 the  representat.ves  of  the  Akhil  Bha-
 ratiya  Swarnakar  Sangh  and  Shri
 Sita  Ram  Singh,  MP.
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 (९)  and  (a).  The  demands  are  as
 “nder:

 (i)  The  Government  should  give
 up  the  proposed  scheme  for
 imposing  a  ceiling  on  private
 possession  of  gold  ornaments.

 (ii)  The  Government  should  spon.
 sor  a  scheme  for  import  of
 gold  and  re-export  of  finish-
 eq  ornaments  made  out  of  it.

 (iii)  The  goldsmiths  should  be
 exempted  from  repayments
 of  rehabilitation  loans  given
 to  them

 The  proposals  for  imposing  a  ceiling
 On  private  possession  of  gold  and
 gold  ornaments  are  under  the  con-
 sideration  of  the  Government.  In
 view  of  the  narrow  difference  in  the
 price  of  gold  prevailing  in  foreign
 markets  and  in  India,  the  Government
 are  not  inclined,  for  the  present,  to
 pursue  the  scheme  for  import  of  gold
 and  re-export  of  ornaments  made  out
 of  it  It  is  not  possible  to  agree  to
 any  general  exemption  from  repay-
 ment  of  loans,  but  individual  cases  of
 hardship  are  considered  on  merits  by
 the  State  Governments.

 Akhil  Bhartiya  Swarankar  Sangh
 ‘441.  SHRI  ONKAR  LAL  BERWA:

 SHRIMATI  SAVITRI  SHYAM:
 SHRI  K.  mw.  MADHUKAR:
 SHRI  CHANDRA  SHEKHAR

 SINGH,

 SHRI  AMAR  SINH  CHAU-
 DHARY:

 Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  Minister  of  State  in  the
 Ministry  of  Finance  have  received  any
 letter  dated  2/26-i-74  plongwith
 some  resolutions  and  Presg  Note  from
 Akhil  Bhartiya  Swarnakar  Sangh;



 महा  Written  Answers  AGRAHAYANA 29,  4890  (SAKA)  Written  Answers  382

 (9)  if  so,  the  broad  outlines  there-
 of;  and  :

 (6)  the  action  taken  by  Government
 thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  PRANAB  KUMAR  MUKHER-
 JEE):  (a)  Yes,  Sir.

 (b)  The  details  of  the
 contained  m  the  resolutions
 under:

 demands
 are  as

 (i)  The  Government  should  give
 up  the  proposeq  scheme  for
 imposing  a  ceiling  on  private
 possession  of  gold  ornaments.

 (ai)  The  Government  should  spon-
 sor  a  scheme  for  import  of
 gold  and  re-export  of  finish-
 ed  ornaments  made  out  of  it.

 (ui)  The  goldsmiths  should  be  ex-
 empted  from  repayments  of
 rehabilitation  loans  given  to
 them.

 {c)  The  proposals  for  imposing  a
 ceiling  on  private  possession  of  gold
 and  gold  ornaments  are  under  the
 consideration  of  the  Government.  In
 view  of  the  narrow  difference  in  the
 price  of  gold  prevailing  9  foreign
 markets  and  in  India,  the  Government
 are  not  inclined,  for  the  present,  to
 pursue  the  scheme  for  import  of  gold
 and  re-export  of  ornaments  made  out
 of  it.  It  is  not  possible  to  agree  to
 any  general  exemption  from  repay-
 ment  of  loans,  but  individual  cases
 of  hardship  are  considered  on  merits
 by  the  State  Governments

 Resolution  passed  by  Central  Com-
 mittee  of  Akhil  Bhartiya  Swarnakar

 Sangh

 8442,  SHRI  ONKAR  LAL  BERWA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 a
 whether  Government  have  re-

 ceived  copies  of  the  resolutions  passed
 in  the  Centra]  Committe  meating  of

 ’

 Akhil  Bhartiya  Swarnakar  Sangh
 held  at  Kanpur  on  4,  5  and  6th  of  Oc-
 tober,  ‘1974;

 0b)  if  so,  the  broad  outlines  thereof;
 and

 (c)  the  adtion  taken  by  Govern-
 ment  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  PRANAB  KUMAR  MUKHER-
 JEE):  (a)  Yes,  Sir.

 (b)  The  demands  are  as  under:-—

 (i)  The  Government  should  give
 up  the  proposed  scheme  for
 imposing  a  ceiling  on  private
 possession  of  gold  ornaments.

 (ii)  The  Government  should  spon-
 sore  a  scheme  for  import  of
 gold  and  re-export  of  finished
 ornaments  made  out  of  it.

 (iii)  The  goldsmiths  should  be  exe
 empted  from  repayments  of
 rehabilitation  loans  given  to
 them.

 (c)  The  proposals  for  imposing  a
 ceiling  on  private  possession  of  gold
 and  gold  ornaments  are  under  the
 consideration  of  the  Government.  In
 view  of  the  narrow  qiffernce,  in  the
 price  of  gold  prevailing  in  foreign
 markets  and  in  India,  the  Government
 are  not  inclined,  for  the  present.  to
 pursue  the  scheme  for  import  of  gold
 and  re-export  of  ornaments  made  out
 of  it.  It  is  not  possible  to  agree  to
 any  general  exemption  from  repay-
 ment  of  loans,  but  individual  casea  of
 hardship  are  considered  on  merits  by
 the  State  Governments.

 पटसन  के  लिये  ख़ासकर  समय

 5443.  श्री  विभूति  मिर्च:  क्‍या
 बालिश्त  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  बिहार  मे  पटसन  का  मूल्य
 35  रुपये  से  40  हुये  तक  हो  गया  है  ;
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 (ख)  यदि  हां,  तो  क्‍या  उक्त  मूल्य  से
 पटसन  उत्पादकों  को  पटसन  पदा  करने  की
 उत्पादन  लागत  भी  नहीं  मिल  रही  है  ;

 (ग़)  क्‍या  सरकार  का  विचार  पटसन
 के  लिये  कोई  साभकर  मूल्य  निर्धारित  करने
 का  है;  और

 (थ)  दि  हा,  तो  उसकी  रूपरेखा  क्‍या

 है?

 बालिका  मंत्रालय  में  उप मंत्रो  (थो
 विश्वनाथ  प्रताव  सिह)  :  (क)  प्रौढ़  (ख)
 9-12-74  को  बिहार  मे  विभिन्न  बाजारों

 में  कच्चे  पटसन  की  प्रचलित  कीमतें  निम्नोक्त
 प्रकार  हैं

 प्रचलित  कानूनी  न्यून-
 कीमत  तम  कीमत

 ८०  क्वीन  रु०  क्विंटल

 मुश् ली गंज  09  50  103  00

 बिहार  जूट  व्हाइट)  (4  रुपये
 प्रति  मन)

 किशनगंज  136.  50  422  00

 (व्हाइट  )  (51  रुपये
 प्रति  मन  )

 इस  प्रकार  कीमतें  सरकार  द्वारा  निर्धारित

 कानूनी  न्यूनतम  कीमत  से  ऊची  है  जो  उत्पादन
 लागत  से  कहीं  अधिक  है  ।

 (7)  कौर  (घ).  प्रत्येक  वर्ष  कच्चे
 पटसन  के  लिये  न्यूनतम  कीमत  कृषि  मूल्य
 आयोग  की  सिफारिशों  के  आधार  पर  निर्धन-
 रित  की  जाती  है  जो  उपज कर्ता मों  के  लिये

 एक  न्यूनतम  लाभ  सहित  सभी  सम्बन्धित
 बातों  को  ध्यान  में  रखता  है  ।
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 wet  होटल  बनाम

 5444.  शी  बिभूति  चिल !  क्‍या  ह... द
 और  नागर  विमानन  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  में  पांचवी  पंचवर्षीय
 योजना  के  दौरान  सस्ते  होटल  बनाने  का  कोई
 कार्यक्रम  बनाया  है  ;

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  मुख्य
 बातें  क्‍या  हैं  ,

 (ग)  भारत  के  लोगों  की  राय  को  देखने

 हुए  इन  सस्ते  होटलो  का  लाभ  विभिन्न  बर्ग
 के  लोग  किस  सीमा  तक  उठा  सकते  हैं  ;  कौर

 (घ)  ये  होटल  किन-किन  राज्यो  में

 कहा-कहा  बनाये  जाये  ?

 पर्यटन  और  नागर  विमानन  संचालक  में

 राज्य  मंत्री  दी  सुरेख  पाल  सिह:.  (क)
 से  (घ)  पर्यटन  विभाग  की  सूची  मे  सम्मिलित

 होटलों  का  अनुमादन  इन  होटलों  की  विदेशी

 पर्यटकों  के  लिए  उप मुक्ता  को  दृष्टि  से  किया

 जाता  है।  इसे  दृष्टि  मे  रखते  हुए  विदेशी  पर्यटकों

 की  ग्रा वश्य कता  पति  के  निमित्त  प्रायोजित

 होटल  प्रायोजना भो  के  लिए,  चाहे  वे  सरकारी
 क्षेत्र  में  हो  प्रयास  निजी  क्षेत्न  मे,  विभिन्न

 होटल  वर्गों  क ेलिए  पर्यटन  विभाग  दा रा  निर्धन-

 रित  किया  स्यमन्तक  मानकों  की  पूर्ति  करना

 प्राप्यक  होता  है।  इन  होटलों  की  दरे

 (दूरी)  उनके  द्वारा  प्रद  सेवायों  एवं  सुख-

 सुबिधायो  के  स्तर  पर  निर्भर  करती  हैं।  पोच थी-

 पंचवर्षीय  योजना  के  दौरान,  भारत  पर्यटन

 विकास  निगम  को  जो  कि  एक  सरकारी  उद्यम

 है,  गोधा,  नई  दिल्‍ली  शौर  पुरी  में  3

 स्‍टार  बे  के  होटलो  के  निर्माण  का  प्रस्ताव

 है।  इन  के  निर्माण-क्लीव  का  प्रारम्भ  किया

 जाना  व्यवद्दायंता  प्रयत्न  दौर  साधनों  की

 उपलब्धि  पर  मिरे  करेगा  ।
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 1974-75  में  उच्चयोगों  में  विदेशों  हारा  THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI

 पूंजी  लगाया  जाता  VISHWANATH  PRATAP  SINGH):
 (a)  No,  Sir.

 8445.  थी  बिभूति  लिय :  क्या  फक
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :  (७)  Does  not  arise.

 (क)  क्या  सरकार  ने  विभिन्न  देशों
 से  पांचवीं  पंचवर्षीय  योजना  के  झस्तर्गत
 1974-75  के  दौरान  देश  में  स्थापित

 किये  जाने  वाले  महत्वपूर्ण  उद्योगों  में  पूजी
 लगाने  की  बात  की  है  ;

 (ख  )  यदि  हां,  तो  उन  देशों  के  नाम
 क्‍या  हैं;

 (ग)  किल-किन  देशों  ने  विभिन्न  उद्योगो
 में  पूजी  लगाने  का  वादा  किया  है  ;  कौर

 (घ)  इस  प्रकार  कुल  कितनी  पूजी
 लगाई  जा ग्रेमी  ?

 दिस  मंत्री  (को  सो०  सुब्रह्मण्यम):
 (क)  से  (घ).  सरकार  विभिन्न  भ्रायोजनागत

 परियोजनाओं  को  कार्यान्वित  करने  के  लिए
 झ्रावश्यक  घन  जुटाने  के  लिए  बातचीत  करती

 रहती  है।  जो  प्रस्ताव  साधारणत:  मक्कार
 की  पूजी  लगाने  बाली  नीति  के  अनुरूप  होते
 है,  भ्रान्ति  रूप  से  तय  हो  जाने  पर  उनकी

 मजूरी  सरकार  द्वारा  दे  दी  जाती  है।

 Set  beck  in  handioom  export

 5446.  SHRI  VASANT  SATHE;  Will
 the  Minister  of  COMMERCE  be  pleas.
 ed  to  state:

 (a)  whether  Handloom  export  has
 Teceived  a  sharp  set  back  during  the
 current  year:

 (b)  if  80,  the  reasons  therefor;  and

 (९)  the  steps  taken/preposed  to
 boost  up  handloom  ह... ... क

 (c)  The  following  steps  have  been
 proposed  to  be  taken  to  boost  up  the
 exports  of  handloom  goods:—~

 ]  participation  in  international
 fairs  and  exhibitions;

 2.  regular  and  effective  publicity
 through  advertisement  in  leading
 journals  and  magazines;

 3.  sending  delegations  and  stady
 teams  to  study,  explore  and  create
 markets;

 4  grant  of  replenishment  licen-
 ces  for  import  of  dyes  and  chemi-
 cals  and  readymade  machinery
 items  under  the  Import  Policy;

 5  compensatory  cash  assistance;
 6  effortg  to  obtain  and  avail  of

 tariff  concessions  whenever  pos-
 sible,  from  foreign  governments
 under  trade  arrangements,  negatin-
 tions,  etc.;

 7  assistance  to  exporters  in  the
 form  of  supply  of  market  informa-
 tion,  supply  of  raw  materials  at
 competitive  rates,  etc.;

 8  necessary  simplification  of  ing-
 pection  procedures  and  certifica-
 tion  required  for  exports  to  certain
 countries;

 9.  setting  up  of  more  Weavers’
 Service  Centres  to  assist  the  hand-
 loom  weavers  in  producing  new
 designs  and  to  bring  about  tschni-
 cal  improvement  in  production  of
 handioom  50  that  sales  will  increase
 in  the  local  and  foreign  merkets;
 and

 0  opening  of  foreign  offices  by
 the  All  India  Handloom  Fabrics
 Marketing  Cooperative  Society  and
 the  Handicrafts  and  Handloom  Ex-
 port  Corporation.
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 LIC,  funds  in  backward  areas

 5447.  SHRI  VASANT  SATHE:
 SHRI  DHAMANKAR:

 Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  attention  08  the  Gov-
 ernment  has  been  drawn  to  the  press
 reports  that  “Backward  areag  of  ithe
 country  attract  less  LIC  funds”;

 {b)  if  so,  the  reaction  of  Govern-
 ment  to  the  observation,  made  there-
 in;  and

 (c)  the  salient  features  of  steps
 taken/proposed  to  censure  increasing
 invesetment  of  LIC  funds  40  backward
 areas  for  development  purposes?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)  and
 (b).  Yes,  Sir.  The  press  reports

 seem  to  have  been  hased  on  the  find-
 ings  of  an  Informal  Group  constitut-
 ed  by  ihe  Finance  Minister  which,
 inter  alia,  went  into  the  question  of
 the  pattern  of  investments  of  LIC
 with  special  reference  to  their  region-
 wise  distribution.  The  Group  observ-
 ed  that  the  percentage  of  the  premi-
 um  income  invested  in  a  few  of  the
 States  was  less  than  the  correspond-
 ing  All-India  average.  Such  regio-

 nal  imbalances  were  primarily  because
 of  the  dependence  of  LIC’s  invest-
 ments  upon  the  existence  of  agenties
 in  the  States  that  could  absorb  and
 use  sizeable  gums  of  money.  In

 States,  such  agencies  are  State  owned
 financial  corporations,  State  Electri-
 city  Boards,  State  level  cooperative
 financing  agencies,  Municipalities  and
 Public  limited  companies.  In  some

 of  the  States  such  agencies  are  either
 non-existant  or  have  not  fully  deve-
 loped.

 (c)  In  order  to  correct  such  regio-
 nal  tmbalances  the  LIC  has  been  ask~
 ed  to  explore  possibilities  of  devising
 new  sehtmes,  with  the  approval  of
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 the  Planning  Commitésion,  which
 might  suit  the  needg  and  institutional
 capacities  of  such  States.  In  case  the
 approach  of  devising  new  Schemes
 fails,  the  market  borrowings  of  the
 States  concerned  are  to  be  so  plan-
 ned  that  the  LIC  gets  an  opportunity
 of  taking  up  a  larger  share  in  them
 than  what  has  been  the  case  so  far.

 Further,  the  Ministry  of  Works  and
 Housing,  while  making  allocation  of
 housing  loans  to  State  Governments,
 will  alsa  take  into  account  the  fact
 that  many  of  the  States  still  do  not
 have  central  cooperative  housmg  fin-
 ance  societies.

 Loan  advanced  by  Nationalised  Banks
 and  Financial  Institutions  to  Maruti

 Ltd

 5448  SHRI  JYOTIRMOY  BOS
 Will  the  Minister  of  FINANCE  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  383  on  the
 l2th  November,  1974,  regarding  Ma-
 ruti  Limited,  Haryana,  addressei  to
 the  Minister  of  Company  Affairs,  ard
 state:

 (a)  the  total  amount  of  loans  ad-
 vanced  to  the  Company  by  (i)  Nation.
 alised  bank  or  banks  (2)  term-financ-
 ing  institutions;  ang  (8),  other  finan-
 cial  institutions,  to-date;

 (b)  whether  the  Company  has  re-
 cently  received  any  overdraft  from
 a  Nationalised  bank;  and

 (c)  if  so,  the  amount  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  to
 (e).  In  accordance  with  the  practi-

 ces  and  usages  customary  among  ban-
 kers  and  also  in  conformity  with  the
 provisions  of  the  Banking  Companies
 (Acquisition  and  Transfer  of  Under-
 takings)  Act,  1970,  information  relat-
 ing  to  the  individual  constituents  of
 the  nationalised  banks  is  not  to  be
 divulged.
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 None  of  the  ali-India  term  lending
 financial  institutions  viz.  the  Indus-
 trial  Development  Bank  of  India,  the
 Industrial  Finance  Corporation  of
 India,  the  Life  Insurance  Corporation,
 the  Unit  Trust  of  India  and  the  in-
 dustrial  Credit  and  Investment  Cor-
 poration  of  India  Ltd.  has  so  far  sanc-
 tioned  any  financial  assistance  to
 M/s.  Maruti  Lta.

 Licences  issued  to  business  houses  in
 Goa,  Daman  and  Diu

 5449.  SHRI  JYOTIRMOY  BOSU-
 Will  the  Minister  ot  COMMERCE  be
 pleased  to  state:

 (a)  how  many  import  hcences  have
 beer  issued  to  the  business  houses  of
 Goa,  Daman  and  Diu  during  the  last
 three  years;

 (०)  the  names,  addresses  and  parti-
 culars  of  pusiness  houses  who  have
 been  given  import  licences  durmg  that
 period  and  total  value  of  the  licences
 given  to  each;

 (c)  the  items  for  which  such  licenc-
 es  have  been  given  in  each  case;

 (da)  whether  these  licences  have
 been  utilised  and  the  scheduled  goods
 imported;

 (e)  whether  there  are  charges  of
 misuse  of  import  licences  against  some
 of  these  firms,  if  30,  the  facta  thereof
 and  action  taken  thereon;  and

 (t)  whether  all  the  firms  who  have
 been  given  import  licences  were  esta-
 blisheg  importers  when  Goa,  Daman
 and  Diu  were  under  the  occupation
 of  Portugal,  and  if  so,  the  broad  fea-
 tures  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  to  (c).  Particulars  of  all  import
 licences  issued  including  name  and
 addreas  of  the  licensee,  items  etc.
 are  published  in  the  “Weekly  Bulle-

 tin  of  Industrial  Licences,  Import  Li-
 cences  ang  Export  Licences”,  copies
 of  which  are  regularly  made  available
 to  the  Parliament  Library.

 (d)  Data  relating  to  utilisation  of
 individual  import  licence  issued  9
 not  maintained.

 (९)  Necessary  informuiion  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  Hcuse.

 (f{)  Import  .cences  are  issue]  t>
 established  importers,  actual  users
 Registercqd  exporters  and  others  as
 permissitle  under  unport  poicv  in
 force,

 Total  business  undertaken  by  Tea
 Trading  Corporation

 §450.  SHRI  JYOTIRMOY  ‘BOSU
 Will  the  Minister  of  COMMERCE  be
 pleased  to  refe~  to  the  reply  given  tu
 Unstarred  Question  No.  655  on  the
 22nd  Novemb2r,  974  regardinz  totai
 Business  undertaken  by  Tea  Trading
 Corporation,  2n4  state:

 (a)  when  the  T.T.C.  was  set  up  and
 when  it  started  operation;

 (9)  the  total  capital  invested  w-
 date;  and

 (c)  the  reasong  why  the  Corpora-
 tion  has  no¢  started  export  business  so
 far?

 THE  DEPUTY  MINISTER  IN  THF
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH).
 (a)  Tea  Trading  Corporation  of  Indis.
 was  incorporated  on  2l-i2-I97l  ag  a
 Public  Sector  Undertaking  but  it  ac-
 tually  started  functioning  from
 4-10-1972,  It  was  thereafter  mainly
 engaged  in  establishing  minimum  in-
 frastructure  required  to  start  trading
 operations.  The  trading  operations
 started  at  the  end  of  1973.

 (b)  Authorised  capita]  of  the  Cor-
 poration  is  Rs.  5  crores.  Issued  and
 subscribed  capital  is  Rs.  25  lacs.  Out
 of  this,  Ra.  8  lakhs  has  beea  invest~
 ed  by  Government  as  on  date.
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 (c)  The  Corporation  has  already
 commenced  export  business  ang  has
 made  an  export  of  5.6  tonnes  of  tex
 in  August  1974.  During  1074-78  the
 exports  are  exvecteg  to  be  of  the

 order  of  54  tonnes  valued  at  Rs.  6.52
 lakhs  out  of  a  business  of  240  tonnes
 valued  at  Rs.  23  lakhs.

 Limiting  of  powers  to  deal  with  the
 offender,  of  Import/Export  Trade

 Control  Act

 §45!.  SHRI  N.  K.  SANGHI;  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  whether  under  the  Import  &
 Export  Trade  Control  Act,  the  control
 authorities  have  only  limited  powers
 to  deal  with  offences  under  the  Act
 like  over-invoicing  and  under-invoic-
 ing  and  other  similar  offences,

 {b)  if  so,  whether  Government  are
 considering  to  bring  forward  suitable
 amendments  to  the  present  Act  so  85
 to  make  it  more  effective  in  dealing
 with  the  increasing  offences  under  the
 Act;  and

 (c)  by  what  time,  the  amending  le-
 gislation  will  be  introduced?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH).
 (8)  No,  Sir.

 (9)  However,  Governmer*  have
 under  consideration  certain  proposals
 to  strengthen  the  penal  provisions  of
 the  IMPEXK  Act  and  orders  issued
 thereunder  to  ensure  that  offences
 which  violate  the  provisions  of  Tc
 Regulations  are  dealt  with  more  effec~
 tively

 (c)  It  १8  not  posefble  at  this  stage
 to  indicate  by  wnat  time  the  amend~
 ment  will  be  effected.
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 Development  of  Saputera  Hills  in
 Gujarat  as  «  Tourist  Centre

 $452.  SHRI  क्,  6,  MAVALANKAR:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  the  Saputara  hills  in
 South  Gujarat  are  being  progressi-
 vely  developed  aa  a  tourist  contre  and
 a  hill  station;  and

 (b)  if  so,  how  and  in  what  manner?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  SUREN-
 DRA  PAL  SINGH);  (a)  and  (b).  The
 development  of  a  hill  station  on  the
 Saputara  hills  is  being  undertaken
 entirely  by  the  State  Government
 No  schemes  have  been  included  for
 this  purpose  in  the  Central  Sector.

 Publicity  and  {pformation  material
 pro@uced  by  IT.D.C.

 5453  SHRI  P.  G  MAVALANKAR:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 (a)  whether  India  Tourism  Deve-
 lopment  Corporation  is  producing  any
 routine  88  well  ag  special  publicity  and
 information  material  for  tourists  at

 home  and  abroad;  and

 (b)  uf  80,  the  mam  features  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  SUREN-
 DRA  PAL  SINGH):  (a)  The  India
 Tourism  Development  Corporation
 produces  a  wide  range  of  tourist  hte-
 rature,  audio-visual  aids  and  diapley
 material  for  the  Central  Department
 of  Tourism,  geveral  State  Govern,
 ments  and  its  own  Divisions,  to  serv¢
 the  needs  of  overseas  and  domestic
 tourist  markets.

 (b)  The  following  are  the  types  ot

 publicity  and  information  material
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 produced  for  the  Department  cf

 Tourism  :—

 (i)  Multi-colour  FOLDERS  on  dif-
 ferent  places/areas  of  tourist  interest
 primarily  for  distribution  abroad.
 These  are  produced  in  English.
 French,  German,  Italian,  Spanish.
 Japanese  and  Thai  languages.  Such
 folders  are  also  proposed  to  be  pro-
 duced  in  Persian  and  Arabic.

 Gi)  PAMPHLETS  (printed  in  one
 or  two  colours  containing  detailed  in-
 formation  on  places/areas  of  tourist
 interest  in  India  primarily  for  domes-
 tie  consumption

 (iii)  DISPLAY  POSTERS—Colour-
 ful  posters  on  different  themes  are
 produced  for  display  publicity  both
 in  India  and  abroad.

 (iv)  Material  for  Sale—While  the
 material  mentioned  above  is  for  free
 distribution.  India  Tourism  Develop-
 ment  Corporation  also  produces  on
 its  own  guide  books,  maps  and  pic-
 ture  post-cards  for  sale  in  India  und
 abroad.

 Tri-Star  Air-buses

 5454.  SHRI  P.  G.  MAVALANKAR:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  the  Rolls-Royce-pow-
 ered  Lockheed  Tri-star  Air-bus  visited
 India  recently  to  give  demonstration
 flights  in  the  country;

 (b)  if  so,  the  facts  thereof;

 (९)  whether  Government  propose
 to  purchase  one  or  more  of  such  air-
 buses  and  if  80,  when  and  at  what
 cost;  and

 (a)  if  not,  the  reasons  therefor?
 3005  LS—7

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BA-
 HADUR):  (a)  and  (b).  There  were
 demonstration  flights  at  Bombay  and
 Delhi  in  September  '74  of  the  Rolls-
 Royce-powered  Lockheed  Tri-star  L-
 0i]  aircraft.

 (९)  and  (d).  Indian  Airlines  are
 examining  the  economics  of  different
 types  of  wide-body  aircraft  for  pos-
 sible  induction  in  their  fleet  during
 the  Fifth  Plan  period  on  the  high
 density  trunk  routes  where  Boeing-
 737  and  Caravelle  aircraft  are  in  ope-
 ration.  The  Lockheed  Tri-star  is  one
 of  the  aircraft  being  so  studied.  The
 studies  are  still  in  progress  and  no
 decision  has  yet  been  taken  regarding
 the  number  and  type  of  aircraft  to
 be  acquired.

 Difficulties  faced  by  Cotton  Growers
 in  Gujarat

 5455.  SHRI  P.  G.  MAVALANKAR:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Cotton  growers  in
 Gujarat  are  finding  it  increasingly
 difficult  to  well  their  produce  ॥  the
 market;  and

 (b)  if  so,  the  urgent  and  remedial
 steps  Government  have  taken  to  help
 them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (b).  The  cotton  growers  in
 Gujarat  and  certain  other  States  had
 represented  to  Government  against
 decline  in  cotton  prices.  Government
 have  noted  that  while  cotton  prices
 have  declineg  in  recent  weeks  com-
 pared  to  the  peak  levels  reached  in
 August-September,  1974,  they  are
 still  ruling  higher  than  in  the  cor-
 responding  period  last  year.  Govern-
 ment  are,  however,  watching  the  si-
 tuation.
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 New  Accounts  opened  under  the  addi-
 tiemal  emoluments  (Compulsory  De-

 posit)  Scheme

 8456,  SHRI  JAGANNATHRAO
 JOSHI:

 SHRI  R,  ्  BADE:
 SHRI  ATAL  BIHARI

 VAJPAYEE:
 Will  the  Minister  of  FINANCE

 be  pleased  to  state:

 (a)  the  number  of  new  accounts
 epened  under  the  Additional  Emolu-
 ments  (Compulsory  Deposit)  Scheme
 and  the  expenditure  to  be  incurred
 On  it  during  the  last  two  years;

 (b)  the  amount  of  money  deposited
 so  far  and  the  total  amount  of  money
 likely  to  be  deposited  during  the  cur-
 rent  financial  year;  and

 (९)  its  impact  on  the  economy  of
 the  country?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  In
 terms  of  the  Compulsory  Deposit
 Schemes  notified  under  the  Additional
 Emoluments  (Compulsory  Depvusit)
 Act,  ‘1974,  the  responsibility  for  the
 maintenance  of  employee-wise  ac-
 counts  of  the  deposits  is  on  the  em-
 ployer  (including  the  Drawing  and
 Disbursing  Officer  in  Government),
 who  is  the  specified  authority  for  the
 purpose.  The  Act  extends  to  nearly
 I8  million  employees  of  the  Central
 and  State  Governments,  loca]  autho-
 rities,  public  and  private  enterprises
 and  other  establishments  in  the  corga-
 nised  sector.  The  number  of  em-
 ployee-wise  accounts  opened  wound
 depend  on  the  actual  number  of  etn-
 ployees  who  have  received  emolu-
 ments  after  the  6th  July  974  which
 include  additional  wages  and/or  ad-
 ditional  dearness  allowance  as  defin-
 ed  in  the  Act.  As  the  employee-wise
 accounts  are  kept  in  a  decentralised
 manner  and  the  nominated  authorities
 under  the  Schemes  are  responsible
 only  for  maintenance  of  consolidated
 employer-wise  accounts,  the  exact
 number  of  accounts  so  far  opened
 under  these  Compulsory  Deposit
 Schemes  is  not  available.
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 During  the  last  two  years  of  the
 operation  of  the  schemes,  only  the  re-
 payment  of  the,  remaining  instalments
 of  the  deposits  and  payment  of  inter-
 est  would  be  made  as  under:

 (i)  in  July  1979,  the  fifth  and
 final  instalment  of  additional
 wages  deposit  and  the  fourth
 instalment  of  additional  dear.
 7९58  allowance  deposit  with
 interest  for  the  year,  and

 Qi)  in  July  +1980,  he  fifth  and  final
 instalment  of  the  additional
 dearness  allowance  de2pusit
 with  interest  for  the  year.

 As  the  normal  repayments  and  piy-
 ment  of  interest  indicated  above
 would  involve  only  one  operation
 each  year,  the  administrative  203(8  at
 the  level  of  each  of  the  specified
 authorities  and  nominated  authorities
 would  not  be  significant  when  com-
 pared  to  similar  costs  for  the  period
 for  which  Compulsory  deposits  have
 to  be  made.  Expenditure  on  payment
 of  interest  on  the  balance  of  deposits
 would  depend  on  the  maximum  bank
 deposit  rate  during  that  period  as  the
 Act  stipulates  that  the  rate  of  interest
 shall  be  2-1/2  per  cent  above  the
 maximum  bank  deposit  rate.

 (b)  The  total  amount  deposited
 with  the  Reserve  Bank  of  India  for
 the  period  ending  i3th  December
 3974  is  Ra  25.25  crores,  The  amount
 likely  to  be  deposited  during  the  re-
 maining  period  of  the  current  finan-
 cial  year  would  depend  on  factors  like
 the  movement  of  the  Consumer  Price
 Index  hereafter  to  which  payment  of
 additional  dearness  allowance  to  em-
 ployees  in  the  organised  sector  i:  by
 and  large  linked  in  some  form  or  an-
 other  and  the  nature  and  extent  of
 wages  revisions  in  the  organised  sec~
 tor.  Ag  these  cannot  be  foreseen  with
 any  reasonable  measure  of  certainty,
 no  accurate  estimate  of  the  amounts
 likely  to  be  deposited  under  the
 Schemes  during  the  remaining  part
 of  the  cutrent  financial  yeer  js  pos-
 sible  at  this  stage.
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 (ce)  The  deposits  received  under  the
 provisions  of  the  Act  are  kept  immo-
 biliseq  in  a  separate  account  with  the
 Reserve  Bank  of  India.  This  will
 help  to  reduce  the  rate  of  growth  of
 money  supply  with  the  public  and
 thereby  moderate  the  pressure  of  ag-
 gregate  demand  in  the  economy.  The
 Act  is  a  part  of  the  various  anti-in-
 flationary  measures  which  have  heen
 taken  recently  in  order  to  impart  a
 measure  of  stability  to  prices.  ilow-
 ever,  it  would  be  difficult  any  time  {o
 assess  separately  the  impact  of  a
 single  measure  like  the  Act  on  the
 economy  of  the  country.  Also,  it  is
 too  early  to  make  a  reliable  assess-
 ment  of  the  impact  of  all  these  mea-
 sures  together  on  the  economy  though
 the  indications  so  far  are  that  they
 are  exercising  a  restraining  influence
 on  prices.

 Accord  on  overflights  and  Air-links
 with  Pakistan

 5457.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  he  pleased  to  state:

 (a)  whether  recently  Pakistan  has
 refused  to  withdraw  its  case  pending
 before  the  International  Civil  Aviation
 Organisation  as  a  result  of  which  an
 accord  on  overflights  and  air-links  bet-
 ween  India  and  Pakistan  could  not  be
 reached  after  five  days’  talks  in
 Rawalpindi;

 (b)  if  so,  whether  our  Government
 have  instituted  any  case  for  buraing
 our  Dakota  in  Lahore;  and

 (९)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  RAJ
 BAHADUR):  (a)  to  (०).  The  discus-
 sions  at  Rawalpindi  on  the  97]  case
 before  ICAO  anqg  on  resumption  of
 air-links  including  overffights  were
 inconclusive  and  are  to  be  continued
 in  another  meeting  to  be  held  at
 Delhi.  Further  developments  will
 depend  upon  the  outcome  of  these
 talks,

 Gloomy  outlook  of  cotton  Textile
 Industry

 5458.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  COMMERCE  he  pleas-
 ed  to  state:

 (a)  whether  the  outlook  for  cotton
 textile  industry  is  gloomy  on  account
 of  low  entton  production  and  inade-
 quate  production  capacity  of  the
 domestic  textiles  machinery  i:dustry;

 (b)  whether  target  tor  export  of
 textiles  for  the  current  ycar  will  be
 achieved;

 (c)  whether  our  textiles  in  the
 world  markets  are  out-priced  by
 nearly  40  per  cent,  and

 (d)  if  so,  the  plan  envisaged  to  com-
 pete  in  the  world  market?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  No,  Sir.

 (9)  and  (c).  Our  cotton  textiles  are
 at  present  out-priced  in  the  world
 markets  by  15-20  per  cent.  However,
 the  export  target  of  Rs.  235  crores  fur
 the  year  ‘1974-75.  ‘is  expected  to  be
 achieved,  on  account  of  better  ship-
 ments  in  the  April-October  period.

 (d)  A  new  Scheme  of  combined
 obligation  for  export  of  cotton  tex-
 tiles  and  manufacture  of  controlled
 cloth,  providing  a  set  off  in  controlled
 cloth  obligatiog  against  exports,  has
 come  into  force  from  1-10-1974,  This
 Scheme  is  intended  to  provide  indirect
 incentives  to  exporters  of  cotton  tex-
 tiles.

 Indifferent  treatment  by  Public  Sector
 Banks  to  Agricultural  Sector

 5459.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  priority  sector,
 agriculture  in  particular  continues  to
 get  indifferent  treatment  at  the  hands
 of  public  sector  banks  in  the  country;



 299  Written  Answers

 (b)  whether  according  to  final
 figures  which  are  out  now  of  the  total
 advances  of  Rs.  4,803  crores  by  74
 nationalised  banks,  the  State  Bank  and
 its  subsidiaries  the  share  of  the  priority
 wector  was  only  3.4  per  cent  with
 agriculture  accounting  for  a  meagre  9
 per  cent;  and

 (c)  if  so,  the  reasons  for  this  step-
 motherly  treatment?

 THE  DEPUTY  MINISTER  {N  THE
 MINISTRY  OF  FINANCE  (SHRIMA-
 TI  SUSHILA  ROHATGI):  (a)  and
 (b).  In  pursuance  of  the  objectives
 of  bank  nationalisation,  public  sector
 banks  have  been  endeavouring  to

 meet,  in  an  increasing  measure,  the
 credit  needs  of  small  borrowers  for
 their  productive  ventures  in  the  prio-
 rity  sectors  viz.  Agriculture,  Small
 Scale  Industry,  Road  Transport  Ope-
 rators,  Retail  Trade  and  small  busi-
 ness,  Professional  and  Self-employed
 people  and  Education.

 The  outstanding  advances  of  the
 public  sector  banks  to  the  priority
 sectors,  in  particular  to  agriculture,
 as  at  the  end  of  June,  ‘1969,  Decem-
 ber  972  (the  date  to  which  the  data
 given  by  the  Hon'ble  Member  relat)
 and  June,  1974  are  set  out  in  the
 statement  laid  on  the  Table  of  the
 House  (Placed  in  ltbrary.  See  No.  LT~
 8860/74).  Advances  of  public  sector
 banks  to  priority  sectors  as  a  vropor-
 tion  of  their  total  advances  increased
 from  4.9  per  cent  in  June,  969  to
 25.7  per  cent  in  June,  ‘1974,  The  pro-
 portion  of  advances  to  agriculture
 have  also  increased  during  this  pe-
 riod  from  5.5  per  cent  to  8.9  per  cent
 of  the  total  advances.  Further,  while
 the  number  of  borrowal  accounts  re-
 lating  to  agriculture,  has  increased
 from  i.64  lakhs  to  8.39  lakhs,  the
 number  of  borrowal  accounts  for  the
 priority  sectors  as  a  whole  increased
 from  2.6  lakhs  to  26.2  lakhs,  regis-
 tering  a  ten-fold  increase.  Thus,
 there  has  been  a  substantial  increase
 in  the  advances  of  public  sector  banks
 to  the  priority  sectors,  particularly  to
 the  agriculutral  sector.  It  may  be
 added  that  cooperatives  continue  to
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 play  the  major  role  in  providing  agri-
 cultural  credit  and  the  role  of  com-
 mercial  banks  in  this  field  is  supple-
 mentary.

 (c)  Does  not  arise.

 Requirement  of  Jute  by  Mills

 5460.  SHRI  SAMAR  GUHA:
 SHRI  INDRAJIT  GUPTA;

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  the  latest  facts  about  the  prices
 of  jute  sold  by  the  cultivators  in  West
 Bengal,  Assam,  Tripura  and  Bihar;

 (b)  whether  there  is  any  probability
 of  distress  sale  of  jute;

 (c)  whether  any  estimate  has  been
 made  about  requirements  of  jute  by
 these  mills  for  the  year  1974-75,  for
 domestic  and  international  market  and
 if  so,  the  facts  thereof;

 (d)  whether  West  Bengal  Govern-
 ment  had  complaineg  about  paucity  of
 funds  for  purchase  of  jute  by  the  Jute
 Corporation  of  India  and  if  so  the  facts
 thereof;  and

 (९)  the  steps  taken  or  proposed  by
 Government  to  save  jute  cultivators
 frem  distress  sale  of  jute?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):

 (a)  A  statement  is  attached.

 (b)  No,  Sir.

 (c)  It  is  estimated  that  the  jute
 industry  would  require  about  70  lakh
 bales  of  raw  jute  in’  the  1974-75,
 season.

 (d)  Yes,  Sir.  The  West  Bengal
 Government  had  requested  that  ihe
 credit  available  to  the  Jute  Corpora-
 tion  of  India  be  enhanced.

 (e)  Though  there  have  been  no  re-
 ports  of  distresa  sale,  with  a  view
 to  maintain  prices  the  Jute  Corpora-
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 tion  of  India  has  already  been  in-
 Btructed  to  concentrate  on  such  povk-
 ets  where  prices  are  comparatively
 low.  Besides  the  funds  position  of

 Jute  Corporztion  of  India  has  been
 improved  by  increasing  the  credit
 limit  by  one  crore  and  the  advance
 of  a  Government  loan  of  one  crore.

 Statement

 Statement  showing  the  latest  ruling  prices  of  raw  ‘ute  in  different  markets.

 Centres

 Nowg rg  (Upper  Assam  White)  *

 Dhubri  (Lower  Assam)

 Coroch-Behar  (Sel.  Northern  White)

 Raiganj  (Semi-Northern  white)

 Cossimbaza’  (Sel.  Murshidahat  Tossa)

 Haripal  (Selected  Daisec)}  .  *

 Kisanganj  (White)  :

 Murliganj  (Bihar  Jute  White)

 Danpur  (Cuttak  White)

 Agartala  (Masrta)  -  a  .

 Viiayanagaram  (Bimli)  :

 Price  Statutory
 Date  of  (In  rupees  Min.price

 Steps  to  improve  Services  of  Indian
 Airlines

 §46].  SHRI  SAMAR  GUHA:
 PROF.  MADHU  DANDAVATE:

 Wil!  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state:

 (a)  whether  quality  and  quantity  of
 food  served  by  Indian  Airlines  to  its
 pasgangers  have  very  much  deterio-
 rated;

 (b)  if  so,  whether  Government  pro-
 Pose  to  improve  upon  it;

 (6)  whether  magazines  which  were
 formerly  supplied  to  the  air  passengers
 have  been  withdrawn  and  if  so,  the
 reasons  therefor;

 Tepolt  per  Quin-  [व  rupees
 tal)  per  Quin-

 tal)

 '  TO-r  ar  974  27°50  r25‘co

 10-12-1974,  ‘12§°00  ‘125°00

 9-12-1974  ¥37°  50  I29°00
 *  Q-92-I974  333°00  =  2300

 a  I0-92-I974  50°00  =  139°  50,

 ‘10-12-1974, ar  O74  5§8°00  146°  §0
 *  getzd  974  736°  50  I22°  50

 *  g-I2-I974  309°50  =  T03-co

 §-T2-9974  74700  =  134°  50
 10-12-1974,  -I4°$0  «4  50

 ‘Sc12-1  974  I25°00  T0600

 (d)  whether  supply  of  magazines  is
 proposed  to  be  re-introduced;  and

 (e)  whether  bus  services  from  and
 to  international  airports  fur  passangers
 have  also  become  very  irregular  and
 disorganised  and  if  so,  the  steps  Gov-
 ernment  propose  to  take  [0  improve
 such  services?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  RAJ
 BAHADUR):  (a)  and  (b)  Serving  of
 full  meals  on  Indian  services  resulted
 in  considerable  waste  and  frequent
 complaints  from  passengers  about
 the  quality  and  variety  of  meals
 served  due  perhaps  to  the  diverse
 and  different  food  habits  of  paszen-
 gers.  On  most  of  the  domestic  fli-
 ghts  the  world  over,  full  meals  are
 not  served.  Indian  Airlines  accord-
 ingly  discontinued  the  serving  of
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 full  meals  on  board  the  aircraft  with
 the  commencement  of  skeleton  ser-
 vices  during  the  lock-out  period.
 From  the  l5th  April,  974  snacks  are
 being  served  to  passengers  on  flights
 of  11/2  hours  duration  or  more,
 falling  during  meal  time.  _Dissatis-
 faction  has  been  expressed  by  some
 sections  of  passengers  to  the  stop-
 page  Of  serving  full  and  hot  mea's
 and  in  regard  to  the  quality  and
 quantum  of  snacks  served  at  present.

 Indian  Airlines  have  been  asked
 to  take  due  notice  of  the  opinions
 and  feelings  expressed  by  the  pas-
 sengers  in  this  behalf  and  to  take
 necesary  measures  to  provide  the
 maximum  possible  degree  of  satis-
 faction  to  the  passengers  consis‘ent-
 ly  with  ther  objective  of  minimising
 their  losses,

 (c)  and  (d)  The  provision  of  maga-
 zines  on  Indian  Airlines’  flights  has
 been  discontinued  as  it  has  een
 found  that  on  the  short  duration
 fughts  the  use  of  magazines  by  pas-
 sengers  has  been  rather  limited,  pos-
 sibly  because  Indian  magazines
 which  are  normally  available  at
 homes  and  offices  of  passengers,  were
 being  provided  on  flights.

 (e)  The  transport  coach  services
 introduced  by  International  Airports
 Authority  of  India  at  Delhi,  Madras
 and  Calcutta  international  airprits
 are  regular  and  properly  organised.
 The  contract  for  runing  coach  servi-
 ces  at  Bombay  has  been  given  to  a
 Co-Operative  Ex-Servicemen’s  firm
 and  it  is  expected  that  coach  service
 will  begin  operating  by  the  ond  cf
 the  current  month.

 All  India  working  class  price  index
 and  payment  of  D.  A.  to  Central  Gov.

 ernment  employees
 5462,  SHRI  SHRIKISHAN  MODI:

 SHRI  PRABODH  CHANDRA:
 DR.  GOVIND  DAS
 RICHHARIYA:

 Will  the  Minister  of  FINANCE
 be  pleased  to  state:
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 (a)  the  latest  figures  of  All  India
 Working  Class  Consumers  Price  Index
 (base  1960-100)  for  the  last  twelve
 months  and  twelve  monthly  averages
 thereof  as  supplied  by  Labour  Bureau
 to  his  Ministry,  to  date;

 (b)  whether  according  to  the  index
 for  the  month  ending  30th  November,
 1974,  six  instalments  of  additional
 dearness  allowance  have  become  pay-
 able  to  Central  Government  cmplo-
 yees  after  April,  1974;  and

 (c)  whether  the  instalments  men-
 fioned  in  part  (b)  above  have  been
 sanctioned  to  the  employees  and  if  nt,
 the  reasons  for  the  abnormal  delay  in
 sanctioning  these  instalments  to  the

 Central  Government  employees  and
 how  long  would  it  take  to  sanction
 the  additional  DA.  to  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  PRANAB  KUMAR  MUK-
 HERJEE):  (a)  A  statement  contain-
 ing  the  required  information  is  atta-
 ched

 (b)  According  to  the  scheme  of
 dearness  allowance  as  recommended
 by  the  Third  Pay  Commission  and
 accepted  by  Government,  dearness
 allowance  is  payable  when  the  12-
 monthly  average  of  the  All  India
 Consumer  Price  Index  for  Industrial
 Workers  (960—00)  goes  up  by
 every  8  points  above  200  and  a  re-
 view  is  to  be  made  should  the  price
 level  rise  above  the  2-monthly  ave-
 rage  of  272  As  _  the  index  average
 crossed  256,  264  and  272  at  the  end
 of  May  1974,  June  3974  and  August
 ‘1974,  respectively,  three  instalments

 of  additional  dearness  allowance  have
 become  due  to  Central  Government
 employees  after  April,  1974,  The  en-
 titlement  to  dearness  allowance  be-
 yond  the  stage  of  272  depends  on  the
 review  to  be  made,  as  recommended
 by  the  Pay  Commission.

 (ec)  The  question  of  sanctioning
 the  instalments  of  additional  dearn-
 ess  allowance,  referred  to  In  part  (b)
 above,  is  under  the  consideration  of
 Government.
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 Statement

 Month  All  india  Workirg  ॥2  monthly  average  of  the  price Clacs  consumer  price  Index
 Index  (1960-100)

 November  1973  *  *  259  233°83)  as  on  30-TI-6973
 D-cember  i973.*  डे  हर  .  260  236  00  as  on  3I-2-3973

 January  .974  है  264  240  ‘50  aS  On  (31-1-1974,

 February  974  .  डर  .  267  245  00  as  On  (28-12-1974

 Marchi974*  +  *  275  249  9  as  on  (35-3-1974

 April  3974  283  255  08  as  On  30-4-1974,

 May  1974  :  294  260  58  a  On  31-$-1974,

 June  974  °
 हु  कं  ३07  266-25,  as  On  30-6-1974

 July  7974  *  3Ir  गया  9r  a  on  3I-7-974

 August  7974  3  =  हे  ह:£3॥  278  OB  as  On  (31-8-1974

 September  974  334  285°25  as  On  =  309-1974

 October  974  हे  .  335  292-00  as  ON  =  (31-10  -  प74

 Allotment  of  Electrolytic  Copper  ing  authorities.  Normally,  Electro-

 5463.  SHRI  M.  C.  DAGA:  Will
 the  Minister  of  COMMERCE  be  plea-
 sed  to  state:

 (a)  the  criteria  ang  prvcedure  for
 allotting  wire  bars  of  Electrolytic  cop-
 per  and  who  allots  them  and  how  tbhefe
 are  allotted;

 (b)  whether  wire  bars  of  Electroly-
 tie  copper  are  allotted  to  industries
 engaged  in  the  manufacture  of  non-
 ferrous  rolled  products,  such  ag  strips/
 sheets/coils;  and

 (c)  whether  wire  bars  (Electrolytic
 copper)  are  allotted  to  other  alloy
 producing  industries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  According  to  the  present  policy,
 Electrolytic  Copper  bars  are  allotted
 on  the  basis  of  the  recommendations
 of  the  Directorate  General  of  Terhni-
 cal  Development  and  other  sponsor-

 lytic  Copper  bars  are  allotted  only
 to  the  manufacturers  of  cables  ard
 wires,

 (b)  Manufacturers  of  non-ferrous
 rolled  and  extruded  products  are  not
 allocated  Electrolytic  Copper  bars,
 except  when  there  is  shortage  of
 other  forms  of  Copper.

 (९)  Electrolytic  Copper  bars  sre
 normally  not  allotted  to  the  other
 alloy  producing  industries.  How-
 ever,  if  there  75  a  shortage  of  other
 forms  of  Copper,  Electrolytic  Copper
 bars  could  be  allocated.

 Bank  Deposits

 5464.  SHRI  M.  RAM  GOPAL
 REDDY:

 SHRI  R.  S  PANDEY:

 Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  there  has  beer.  substan-
 tiel  outgo  of  bank  deposits  in  the  first
 half  of  November,  1974;  and
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 (9)  if  80,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI).  (a)  and
 (b)  Durmg  the  weeks  ending  Nov

 8  and  l5,  there  was  some  decline  in
 the  deposits  of  scheduled  commer-
 cial  banks  As  will  be  seen  from
 the  figures  given  below,  the  trend
 since  then  has  been  an  upward  one

 DECEMBER  20,  974
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 Week  to  week  fluctuations  in  bank
 deposits  are  not  an  unusual  feature
 in  the  banking  business  Conditions
 in  the  money  and  capital  markets,
 temporary  increases  in  the  “eeds  of
 trade  and  industry  for  cash  hold-
 ing  etc,  soinetimes  lead  to  sizcable
 weekly  vanations  in  deposits

 शिकार  खलने  की  घुविधाशों  बाले  पर्यटन  केसा

 5465.  श्री  मूलचन्द  डामपा :  क्या

 पर्यटन  जोर  नागर  विमानन  मन्त्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  क्‍या  भारत  में  ऐसे  स्थान  भी हैं,
 जहा,  पर्यटक  शिक।र  छल  सकते  है  और  यदि

 हा,  तो  थे  कौन-कौन  से  स्थान  है  भौर  वहा
 कित-किन  जानवरों  का  शिकार  करते  की

 छूट  है  ,  कौर

 (स्व)  इन  स्थानों  पर  कौन-कौन  से
 जानवर  उपलब्ध  हैं  शौर  बर्ष  973  के
 दौरान  उतने  से  प्रत्येक  स्थान  के  रखरखाव  पर
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 सरकार  ने  कितनी  धनराशि  सच  की  कौर
 इन  स्थानों  मे  से  प्रत्येक  स्थल  से  सरकार  को
 कितनी  वाचिक  आमदनी  होती  है  ?

 पर्यटन  कौर  सागर  विमानन  संचालन  में
 राज्य  मंत्री  (क्रि  सुरेखा  पाल  सिह):  (क)
 कौर  (ख)  प्रेरित  सूचना  राज्य  सरकारों
 से  एकत्रित  की  जा  रही  है  एवं  यथा  समय  सभा
 पटल  पर  रख  दी  जायगी।

 भारतीय  पर्यटन  विकास  निगम  हारा  पर्यटकों
 को  उपलब्ध  करवाये  गये  सांध्य कालीन

 मनोरंजन

 5466.  भी  मूलचन्द  डागा:  वय,
 व्यंजन  और  नागर  विमानन  मन्त्री  यह  बता  t
 की  वृथा  करेगे  वि

 (क')  जयपुर,  आगरा  कौर  बरस  में
 पर्यटकों  को  साध्य का तीन  मनोरंजन  सुविधायें
 उपलब्ध  करवाने  के  लि!  भारती4  आवंटन  विकास
 निभ  द्वारा  क्या  बम  उठ  मे  गय  है  प्रौढ़  क्या
 निगम  द्वारा  इस  कमेटी  स्पष्ट  (i963)  wre
 बंसल  ट्र्खिन  इत  इंडिया  (i909)  के
 प्रतिवेदन  क  आधार  पा  कुछ  बादल  उठाये  गम
 है,

 (ख)  यदि  हा,  ता  उनकी  मोटी  रूप
 रखा  क्‍या  हँ,  शोर

 (ग)  कपा  पर्यटक  प्राश्यात्य  प्रणाली  के
 नागे  नृत्य  पसन्द  नही  करते  हैं  परन्तु  फिर  भी
 शमी  तक  सरकारी  होना  तथ।  रेस्टोरेन्ट
 में  इसी  पका  के  मनोरंजन  कालक्रम  प्रस्तुत
 किये  जाते  है  ?

 पर्यटन  कौर  सागर  विभाजन  मंत्रालय  में
 राज्य  मंत्री  (श्री  सुरेखा  पाल  सिह)  :  (१)
 और  (@)  भारत  पर्यटन  विकास  सिवन

 जयपुर  बना  भ्रम  मे  राजी  मनो  रजनी  सूची-
 धाए  प्रदान  नहीं  करता  क्‍योंकि  इन  स्थानों
 पर  उस  के  पास  कोई  प्रवास  सुविधाएं  गंदी
 हैं।  बा राजसी  मे  भारत  आवंटन  विकास  निन
 का  गों  होटल  हाल  ही  में  चालू  किया  गंदा
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 है  और  निगम  वहां पर  मनोरंजन  सुविधाएं
 प्रदान  करने  की  सम्भावना  की  जांच  कर  रहा

 है।

 963  की  झा  समिति  रिपोर्ट  में  सीमा-

 रिश  की  गयी  थी  कि  मनो  रंजन  कार्यक्रमों  का

 विकास  भारतीय  परम्परा  में  किया  जाना

 चाहिए।  भारत  पर्यटन  विकास  निगम  के

 होटलों  अर्थात्‌  नई  दिल्‍ली  में  अशोक  होटल,
 बंगलौर  में  होटल  अशोक,  तथा  कोवलम  में

 परम्परागत  शैली  के  सांस्कृतिक  वा यं क्रम

 नियमित  रूप  से  प्रस्तुत  किये  जाते

 हैं।

 सांस्कृतिक  पर्यटन  सम्बन्धी  रिपोर्ट

 (i969)  में चुने  हए  स्मारकों  पर  ध्वनि-

 प्रकाश  प्रदर्शनों नों  की  महत्ता  पर  बल  दिया  गया

 था।  भारत  पर्यटन  विकास  निग्रह  लाल  किले

 पर  ध्वनि  एवं  प्रकाश  प्रदर्शन  का  परिचालन

 करता  है।  यह  पर्यटन  विभाग  की  जोर  से

 ग्रहमदाबाद  में  साबरमती  आश्रम  तथा  श्रीनगर

 के  शालीमार  गाडन  में  भी  ध्वनि  एवं  प्रकाश

 प्रदर्शनों  का  प्रबन्ध  करता  है।

 सांस्कृतिक  पर्यटन  रिपोर्ट  में  भारतीय

 होटलों  में  संगीत  तथा  नृत्य  के

 महत्व  का  भी  उल्लेख  क्या  गया  है।  भारत

 पर्यटन  विकास  निगम  की  मनोरंजन  सम्बन्धी

 नीति  इस  दृष्टिकोण  के  पूर्णत:  अनुरूप  है।

 (ग)  भारत  पर्यटन  विकास  निगम  के

 किसी  भी  होटल  में  नंगे  नाच  नहीं  होते  हैं  t

 Canvassing  for  JALANS  by  Chairman
 of  I.C..C.I.

 5467.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  ere  aware
 that  Chairman  of  I.C.I.C.I,  who  was  a
 former  share  broker  is  reported  to
 be  quietly  canvassing  for  the  JALANS
 for  share  value  of  Mysore  Paper  Mills
 Limited;  and

 3005  LS—8

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  in  this  regard?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)

 and  (b).  Government  have  no  rea-
 son  to  believe  that  the  Chairman,
 Industrial  Credit  and  Investment
 Corporation  of  India  Limited,  has
 been  canvassing  for  the  Ex-Jalans,

 in  any  manner,  in  respect  of  any  tran-
 sactions  in  the  shares  of  Mysore
 Paper  Mills  Limited.

 Employment  given  to  Branches  of
 Nationalised  Banks  in  Bihar

 5468.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  number  of  persons  employ-
 ed  in  the  branches  of  nationalised
 banks  located  in  Chhotanagpur  in
 general  and  District  Palamau  (Bihar)
 in  Particular  in  the  year  1973;

 (b)  the  number  out  of  tnem  who  are
 local  people  of  that  area;  and

 (c)  whether  any  preference  is  given
 to  the  local  people  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (2)
 to  (c).  Information  is  being  collect-
 ed  and  will  be  laid  on  the  Table  of
 the  House.

 New  Policy  in  Regard  to  Central
 Assistance  to  States

 5469.  SHRI  P.  M.  MEHTA:

 SHRI  S.  R.  DAMANI:

 Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  Uniog  Government
 have  decided  that  Central  Assistance
 to  the  States,  hit  either  by  drought  or
 floods  will  hereafter  be  made  avail-
 able  only  as  advances  against  their
 respective  plans  allocations;
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 (9)  if  80,  whether  any  financial
 assistance  under  the  new  policy  haw
 been  given  to  any  state  so  far;

 (e)  if  so,  whether  Gujarat  Govern-
 ment  has  asked  for  such  assistance
 under  the  new  policy;  and

 (d)  the  other  stateg  who  have  asked
 for  such  assistance  and  Union  Gaov-
 ernment’s  decision  on  them?

 THE  MINISTER  OF  FINANCE
 (SHRI  C  SUBRAMANIAM):  (a)
 Yes,  Sir

 (b)  No,  Sir

 (ey  Yes  Sir

 (d)  Assam,  Bihar,  Gujarat  Hary-
 ana,  Jammu  &  Kashmir,  Karnataka
 Kerala,  Madhya  Pradesh  Manwur
 Orissa,  Rajasthan  UP  and  West
 Bengal  have  sought  Central  assist  ince
 for  relief  measures  in  the  current  fin-
 ancial  year

 The  assessment  of  the  Centre  mn
 regard  to  the  drought  situation  in
 Gujarat,  Rajasthan  Orissa  and
 Madhya  Pradesh  has  been  communi-
 cated  to  the  respective  States  and  the
 matter  is  under  consideration  in  con-
 sultation  with  them  Central  Teams
 have  also  viuted  Assam  Bihi  and
 West  Bengal  and  their  reports  wall
 be  considered  by  Government  Situ-
 ation  in  UP  and  Haryana  ts  being
 assessed  As  regards  the  other
 States  having  regard  to  the  non-
 Plan  nature  of  their  requirements,
 they  have  been  informed  that  thev
 will  have  to  find  the  necessary  funds
 from  their  own  resources

 Attachment  of  Properties  of  Smugglers

 5470  SIRI  P  M  MEHTA
 DR  H  Pp  SHARMA

 Will  the  Minister  of  FINANCE
 be  pleased  to  state

 (a)  whether  any  final  decision  has
 been  taken  in  regard  to  the  take  over
 of  smugglers’  properties,
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 (b)  if  not,  when  the  final  decision
 is  likely  to  be  taken;

 (c)  whethe:  any  assessment  has
 been  made  as  to  how  much  property
 belongs  to  the  top  smuggiers  who  have
 been  arrested,  and

 (d)  whether  Law  Ministry  has  been
 consulted  in  this  regard  and  whether
 any  Legislation  is  likely  to  be  intro-
 duced  for  the  purpose?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  PRANAB  KUMAR  MIUKH-
 FRJEE)  (a)  and  (b)  The  matter
 4s  under  consideration

 (c)  The  case  of  smugglers  and
 their  assoctates  are  being  centralised
 with  special  umits  for  investigation  in
 depth  from  the  direct  taxes  angle  In
 some  case,  searches  have  also  been
 conducted  It  3s  too  early  to  deter-
 mine  at  the  moment  the  value  wf  the
 properties  of  these  persons  particul-
 arly  as  the  investments  in  various
 properties  are  held  benami

 (0)  The  matter  is  under  considera
 tion  in  consultation  with  the  Ministrs
 of  law  &  Justice

 Memorandum  from  Ashoka  Hotel
 Employees  Union

 ‘5471  SHRI  C  K  CHANDRAPPAN
 SHRI  H  N  MUKLRJEE

 Wil]  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state

 (a)  whether  Ashoka  Hotel  Em-
 ployees’  Union  has  submitted  a  memo-
 randum  to  him  demanding  the  re-
 moval  of  Chairman  and  Managing
 Dnrector  of  India  Tourism  Develop-
 ment  Corporation  in  order  to  hold  a
 fair  enquiry  against  him  {or  his  alleg-
 ed  j;rregularities;

 -)  if  80,  the  facts  thereof;  and

 (९)  दिल  reaction  of  Government
 thereto?
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 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  RAJ
 BAHADUR)  (a)  to  (०)  3  repre-
 sentation  addressed  to  the  Minister  of
 Tourism  and  Civil  Aviation  by  the
 Ashoka  Hotel  Employees  Union
 was  received  in  October,  974  through
 a  Member  of  Parliament  in  waien  a
 demand  was  made  that  the  Chuit-
 man  and  Managing  Directoi,  India
 Tourism  Development  Curporation,

 should  be  removed  from  his  post  to
 enable  the  Central  Bureau  of  Invest:-
 gation  to  compiete  their  enquiry  into
 his  alleged  corrupt  practices  and
 abuse  of  power  and  money  No  ac-
 tion  was  taken  on  the  representation
 as  the  Central  Bureau  of  Investiga-
 tion  were  already  investigating  in-
 to  the  matter  The  Central  Bureau
 of  Investigation’s  repoit  has  since
 heen  received  The  report  does
 not  reveal  serious  charges  against the  Chairman  and  Managing  L%i-
 ector  India  Tourism  Development
 Corporation  and  the  mater  has  been
 referred  to  the  Central  Vigilance
 Commission  for  thei  advice  br  fore
 the  matter  ३७  finally  disposed  of

 Allotment  of  Indian  Cotton  to  Few
 Selected  Mills  by  C.C  I,

 5472  BHRI  C  K  CHANDRAPPAN
 SHRI  S  A  MURUGA-

 NANTHAM

 Will  the  Minster  of  COMMERCE
 be  pleased  to  state

 (a)  whether  CCI  allotted  Indian
 cotton  to  a  few  selected  nulls  who
 were  already  having  large  stock  with
 them,

 (b)  if  wo,  the  names  of  the  mills  and
 Particulars  of  allotmenta  made,

 (९)  at  what  price  it  was  given  and
 What  was  the  market  price  at  that
 time,

 (a)  how  much  of  Indian  cotton
 Was  available  with  them  at  the  time
 of  ९९047  allotment;  and

 (९)  the  names  of  mills  who  have
 been  either  denied  or  whose  applica-
 tons  were  not  considered  ond  if  80,
 the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH).
 (a)  Allotment  of  cotton  has  been
 made  by  Cotton  Corporation  of  In-
 dia  to  a  few  exporting  mills  on  the
 basis)  of  Textiles  Commussioncr's
 basis  of  Textile  Commissioners  release
 orders

 (by  The  particulars  of  the  allotments
 made  by  the  CC  I  are  us  under

 Qty  of
 Cotton Name  of  the  Mull  allotted

 (Bales) x

 Bombiy  Dyeing  $  Mfg  Co  14,965
 Usha  Spg  &  ७५६  Malls  .  2,000
 Lakshmi  Cotton  Malls  2,000

 RB  Monial  Poona  Mills  4,000

 Standard  Mills  Co  ‘1,229,

 Malatlol  bang  598  &  ९६६३  Mulls  1724

 New  Shorrock  Mills  (Ahm:  dabad)  I20

 New  Shortuck  Mulls  Nadiad,  $00

 Madura  Mulls  2383

 (५)  The  Corporation  charged  Rs  ३00
 more  per  candy  above  its  purchase
 pre  to  cover  its  progressing  and
 and  carrying  charges

 (d)  Precise  imformation  is  not
 available

 (९)  The  lextile  Commissioner  had
 to  cancel  the  release  oiders  in  the
 case  of  following  mills  as  their
 cases  did  not  fall  within  the  norms
 piexribed  by  him

 l  Navsat:  Cotton  and  Silk  Mulls
 Ltd

 2  Cawnpore  Textile  Mills  Ltd
 3  Elgin  Mills  Ltd

 4  Shri  Sitaram  Mills  Ltd,  Bom-
 bay

 5  Bradury  Mills  Ltd.
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 Decline  in  Expert  of  Mariue  Products

 8473  SHRI  S  A  MURUGA.
 NANTHAM:

 SIR]  VAYALAR  RAVI

 Will  the  Mimister  of  COMMERCE
 be  pleased  to  state

 (a)  whether  the  export  of  Marine
 products  has  been  declinmg  during
 the  last  few  years,

 (b)  if  so,  the  quantity  thereof  ex-
 ported  and  the  foreign  exchange  earn-
 ed  during  the  last  three  years,  and

 (९)  the  measures  being  taken  to
 improve  the  situation?

 THE  DFPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SIIRI
 VISHWA  NATIT  PRATAP  SINGH)
 fa)  No  Su

 (b)  The  quantitv  ang  the  value  of
 exyports  of  marme  products  duting
 the  last  three  years  were  as  follows

 Yeor  Quantity  Value
 antonnes  Gn  Rs

 crores

 फा  72  39523  43  55

 I972-73  35993  59  72

 ह  74  §2279  89  $I

 (©)  Does  not  arise

 Subsidiary  Banks  of  State  Bank  of
 India

 5474  SHRI  8  A  MURUGANAN-
 THAM  Will  the  Ministe:  of  FINANCE
 be  pleased  to  state

 (a)  whether  Government  rropose  to
 integrate  the  subsidiary  banks  of  the
 State  Bank  of  India  intu  one  Inde-
 pendent  Rank,  and

 b)  if  ao,  the  salient  features  and
 objectives  thereof?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 There  is  no  such  proposal  under  the
 consideration  of  Government,

 (b)  Does  not  arise.

 Un-economic  Routes  of  Indian  Atrlines

 5475  SHRI  S  A  MURUGA-
 NANTHAM:

 SHRIMATI  PREMALABAI
 CHAVAN

 SHRI  AMAR  SINH
 CHAUDHARY.

 Will  the  Munster  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 3९९7  to  the  reply  given  to  the  Un-
 starred  Question  No  60  on  the  22nd
 November,  I974  regarding  un-econo-
 mic  routes  of  Indian  Aurlines  and
 state

 (a)  the  routes  of  Indian  airlines
 which  are  operating  at  a  loss,

 (b)  whether  Government  have  any
 proposal  to  stop  the  operation  of  thes:
 un-economic  routes,  and

 (c)  af  not,  the  steps  being  taken  to
 make  these  routes  profitable?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ
 BAHADUR)  (a)  Route-wise  econo-
 mics  of  services  operated  by  Indian
 Airlines  so  far  durmg  1974-75  have
 not  yet  been  compiled.

 (9)  and  (९)  While  the  Indian  Air-
 lines  38  expected  to  function,  under
 the  Air  Corporations  Aet,  on  business
 principles,  as  far  as  possible,  it  hus
 to  perform  its  obligations  as  a  public
 utihty  service  Consequently,  the
 Corporation  is  obliged  to  continue  to
 operate  some  of  the  un-evonornic
 routes  in  order  to  meet  regional  and
 tourist  requirements,
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 Value  of  Rupee

 8476  SHRI  RAMAVATAR
 SHASTRI

 SHR!  BHARAT  SINGH
 CHOWHAN

 Will  the  Minister  of  FINANCE
 be  pleased  to  state

 (a)  whether  the  value  of  a  rupee  as
 measured  by  the  All  India  Industrial
 Workers  Consumers  [rice  Index
 showed  decline  of  9  per  cent  in  one
 year  from  2972  to  1973,

 (b)  whether  the  value  of  a  7००९९
 with  960  as  00  was  476  paise  in  De-
 cember,  393  and  395  paise  in  De-
 cember,  1973,

 (c)  whether  the  wholesale  price
 Index  of  Vanaspati  showed  an  in-
 crease  of  464  per  cent  from  beginning
 of  3972  to  the  end  of  Januarv  974
 coal  marked  an  increase  of  86  per
 cent  during  the  period,  Kerosene
 oil  425  per  cent  and  edible  cils  other
 than  Vanaspat:  96  per  cent,  and

 (d)  if  the  answeis  to  varts  (a)  to
 fc)  above  be  in  affirmative,  how  Gov-
 ernment  propose  to  compensate  the
 loss  of  money  value  deposited  with
 Government  as  Provident  Fund  of  the
 employees  even  from  a  back  date  of
 980  and  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  FINANCE
 (SHRI  C  SUBRAMANIAM)  (a)  to
 (९)  Yes,  Sir

 (da)  Savi-gs  held  in  the  form  of
 general  provident  fund  are  usually  for
 long  periods  and,  as  such,  fluctuations
 fn  the  value  thereof  are  unavoidable
 However,  the  Government  has  tried  to
 offaet  in  a  number  of  ways  the  effcts
 of  the  decline  in  the  real  value  of  the
 general  provident  fund  of  their
 employees  These  measures  include
 various  tax  exemptions  revision  of
 Pay  scales,  additional  dearness  allow-
 ance,  higher  interest  rates  on  out-
 Standing  belances  of  provident  fund
 and  Mberalisation  of  gratuity  and

 2

 Recruitment  in  CD  A,  Patna

 5477  SHRI  RAMAVATAR  SHAS-
 TRI  Will  the  Minister  of  FINANCE
 be  pleased  to  state

 (a)  whether  recruitment  m  Petna
 offiie  of  CDA  ts  done  on  regional
 basis,

 (b)  2  so,  dates  on  which  class  Ll
 ard  IV  employees  were  recruited  Ww
 Office  of  Controller  of  Defence  Ac-
 counts  Patna  and  Ranchi,  State-wise
 since  December,  1972,

 (c)  whether  any  unfair  means  are
 alleged  to  have  been  adopted  m  re-
 cruitments,

 (d)  Whether  existing  policies  of  re
 gional  recruitments  have  been  violated
 by  the  CDA,  Patna,  and

 (€/  af  so,  what  action  Government
 propose  to  take  im  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE)
 ५8)  The  recruitment  is  generally  done
 on  a  regional  basis  from  persons  3e-
 gistered  m  the  Employment  Exchanges
 in  the  region  In  addition,  Ex-Ser-
 vicemen  and  surplus  staff  of  Central
 Government  Departments  who  are
 sponsored  by  the  appropriate  autho-
 rities  serving  employees  eligible  to
 apply  for  higher  posts  and  dependents
 of  decessed  employees  are  also  con-
 sidered

 (b)  The  information  relating  to  the
 two  stations  :e  Patna  and  Ranchi  ji,
 given  m  the  statement  attached  State-
 wise  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  as  early  as  possible

 (c)  While  some  allegations  were
 received  these  were,  on  investigation,
 found  to  be  not  substantiated

 (a)  No,  Sir

 (९)  Does  not  arse
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 Statement

 Dates  on  which  recruitment  was  done  by  C.D.A.,  Patna  at  Patna  and  Ranchi:

 Patna  Clases  II  1972:

 1973:  (2°2°1973,  ६0  23-2-7973५

 (§-52-1972  and  ‘JrI2-1972.

 (2-3-1973  to  16+3-19735
 ‘11-79-1973,  tO  13-7-1973,,  10-8-1973,  T1-9°1973°  to
 (12-9-1973  20-10-1973)  (22-10-1973,  23°10°1973  to
 (24-10-19735  I9-I-I973  and  2I-I3-3973

 3974.  29-I-3974,  (30-1-19745  2"3-1974:  473-1974.  TIMIOI9T a
 19-10-1974  28-10-1974  and  I8-3I-29

 Ranch  Class  III  ‘1972:  Nil.

 1973:  39-I  I-I973  to  23-II-2973.

 5974°  28-23-1974  to  2-3-I974,  25-11-197,  to  25-2I-365

 Patna  Class  IV  1972.  Nil.

 I973°  757257973.

 1974:  1B$1-1974,  and  I9-8-3974.

 Ranchi  Class  IV  972)

 ee  )
 Ni.

 Introduction  of  Central  Government
 Health  Scheme  in  CDA,  Patna

 5478.  SHRI]  RAMAVATAR  SHAS.
 TRI:  Will  the  Mimste:  of  FINANCE  be
 pleased  to  state

 (a)  whether  Government  propoae  ४०
 mtroduce  Central  Government  Health
 Scheme  in  C.DA,  Patna;

 (b)  what  will  be  the  estimated
 annual  cost  of  introducing  such  scheme
 in  Patna;  ang

 (c)  the  present  expenditure  on  re-
 imbursement  of  medical  billg  and
 whether  introduction  of  CG  HS.  will
 be  beneficial  both  for  Government  and
 Employees?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  There  is  no  proposal  at  present  to
 extend  the  Central  Government
 Health  Scheme  to  Patna.

 (b)  ang  (c).  The  information  abovt
 present  expenditure  is  not  readily
 available;  nor  has  any  estimate  been
 made  of  the  cost  of  introducing  the
 C.G.H.  Scheme  in  Patna,

 Violation  of  Foreign  Exchange  Rega-
 lations  by  concerns

 5479  SHRI  RAMAVATAR
 SHASTRI:

 PROF  MADHU  DANDAVATE

 SHRI  N.  E.  HORO:
 SHRI  DINEN  BHATTA.

 CHARYA:

 Wilt  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  complaints  concerning  vio-
 lotion  of  Foreign  Exchange  ang  Cus-
 tomg  Regulationg  against  the  manage-
 ment  of  the  Hindustan  Sanitary  Ware
 &  Industries  ह:  Ltd.  of  Bahadurgar)
 Somani  Pilkington  Pvt.  Ltd.  and
 Somani  Ceramics  and  other  concerns
 controlled  hy  the  Somani  Bros,  of
 Celcutta  and  against  Shri  H.  L.  Son:ani
 and  other  Directors  of  these  com-
 panies;  and

 (b)  whether  any  investigationg  have
 been  made  on  the  basis  of  these  com-
 Plaints  and  if  80,  the  results  thereof?
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 THE  MINISTER  OF  FINANCE
 (SHRI  ha SUBRAMANIAM):  (a)  Yes,
 Sir.

 (b)  Investigations  are  being  made.

 Branches  of  Public  Sector  Banks  in
 Andhra  Pradesh

 5480.'SHRI  Y.  ESWARA  REDDY:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  number  of  branches  so  far
 apened  by  the  Public  Sector  Banka  in
 Andhra  Pradesh;

 (b)  whether  there  igs  any  p)oposai
 to  open  more  branches  of  these  banks
 in  the  State  during  Fifth  Plan  period;
 and

 (0)  df  so,  the  broad  outlines  thercvf?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  /(SHRI-
 MATI  SUSHILA  ROHATGI):  (a)  The
 number  of  bank  offices  of  public  sec-
 tor  banks  in  Andhra  Pradesh  ‘ncreas-
 ed  from  438  on  the  eve  of  bank
 nationahsation  to  952  as  at  the  end  of
 September,  1974.

 (b)  and  (c},  Commercial  banks
 formulate  three  year  rolling  plans  of
 branch  expansion.  Currently  the
 banks  are  engaged  in  formulating  the
 plan  for  the  three  year  period  975—
 77,  The  Reserve  Bank  of  India  have,
 however,  also  reported  that  as  >  the
 end  of  September,  1974,  public  sector
 banks  had  on  hand  34  licenecs/
 allotments  for  opening  offic2s  in
 Andhra  Pradesh.

 Iado-Czechoslovak  Joint  Commitiee
 Meeting

 548l,  SHRI  yy.  ESWARA  REDDY,
 SHRI  YAMUNA  PRASAD

 MANDAL:
 SHRI  8  R  DAMANI:

 Wall  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  the  Fifth  Meeting  of
 the  Indo-Cxechoslovak  Joint  Commit-

 tee  wags  held  in  New  Delhi  recently;
 end

 (b)  if  so,  the  gist  of  the  conclusions
 arrived  at?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  Yes,  Sir.

 (b)  Both  sides  agreed  upon
 measures  to  be  adopted  for--

 (i)  industria:  cooperation  between
 the  two  countries  with  emphasis  on
 fuller  utilisation  of  capacities  of
 Czechoslovak  aided  projects  in  India,

 (ti)  promoting  sustained  growth  end
 diversification  of  trade  between  the
 two  countries,

 (iii)  implementing  the  programme
 vf  cooperation  in  the  field  of  science
 and  technology;  and

 (iv)  cooperation  for  production  and
 exchange  of  electronic  items,

 Arrears  of  Taxes  against  Bajaj  Group
 of  Industries

 5482.  SHRI  RAMDEO  SINGH.
 SHRI  SAT  PAL  KAPUR:

 Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  the  names  of  the  Share-holders
 having  share  of  Rs.  l000  or  more  in
 Bajaj  Group  of  Industries  who  are  in
 arrears  of  taxes;

 (b)  the  amount  of  taxes  outstanding
 against  each  of  them;  and

 (c)  the  measures  taken  to  realise
 these  outstanding  taxes?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  to  (ec).  The  Bajaj  Group  of  Indus-
 tries  comprises  23  companies  out  of
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 which  as  many  aa  i5  companies  are
 Public  Limited  The  number  of  share-
 holderg  holding  shares  of  Rs  1,000  or
 more  who  could  be  individuals  or
 corporate  bodies,  would  be  large  and
 necessary  information  will  have  to  be
 collected  from  the  field  formations  el!
 over  the  country.  Collection  of  the
 desired  information,  therefore,  will  in-
 volve  considerable  time  and  labour
 which  may  not  be  commensurate  w.th
 the  results  However,  at  the  Honour-
 able  Members  desire  to  have  informa-
 tion  abOut  any  particular  share-
 holder(s),  the  same  can  be  collected
 and  jaid  on  the  Table  of  the  House

 Aly  link  between  Ahmedabag  and
 various  Cities  of  Rajasthan

 §483  SHRI  LALJI  BHAI  Will  the
 Mimster  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state’

 (a)  whether  the  existing  fight  on
 Dethi-Jaipur-Jodhpur-Udaipur  Bom-
 bay  route  over  flies  within  the  airport
 contro]  of  Ahmedabad;

 (b)  whether  Government  propose  to
 movide  an  additional  landing  of  tnis
 flight  at  Ahmedabad,  and

 (c)  uf  80,  the  facts  thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ
 BAHADUR)  (a)  The  Indian  Airlines
 Service  IC--323/24  while  operating
 Delhf-Jaipur-Jodhpur-Udaspur-Bombay
 sector  does  not  fly  within  the
 control  air  space  (50  NM)  of  Ahmeia.
 bad  on  the  south  bound  sector  where~
 as  it  touches  the  fringes  of  the
 Ahmedabed  control  air  space  on  the
 northern  bound  fight

 (b)  and  (c)  At  present,  Indian  Air
 lines  does  not  propose  to  provide  a
 additional  stop  at  Ahmedabad  on  this
 service  There  is,  however,  a  jet  ser-
 vice  between  Delhi  Ahmdabad-Bom-
 bay.
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 शा जस् पान  में  ग़मों  पर  ध्रुमिर  कौ
 बकाया  राशि

 5484.  भी  लाख ली  भाई  :  क्‍या  कसि
 मस्ती  यह  बताने  की  कृपा  करेंगे  कि  ;

 (क)  बर्ष  973-74  के  दौरान  राज-
 राजस्थान  की  किन-कित  फर्मों  पर  म्मितना-
 कितना  आयकर  बकाया  है  ,  और

 (ख)  प्राय कर  की  बकाया  राशि  वसूल
 करने  के  लिये  सरकार  द्वारा  क्या  किये  वाही  की
 जा  रहो  है  ?

 जिस  मंत्रालय  में  राज्य  मंत्री  (भी  प्रजा

 कुमार  मुखर्जी)  :  (क)  32  मार्च
 974  की  स्थिति  के  भ्रनुसार  राजस्थान  में
 प्राय-कर  विभाग  के  रजिस्टरों  में  23,000
 से  अधिक  फर्म  दर्ज  थी।  अपेक्षित  सूचना  एक-
 बित  करने  मे  पर्याप्त  समय  एवं  श्रम  लगेगा,  जो
 प्राप्त  होने  वाले  परिणाम  के  अनुरूप  नही  होगा
 फिर  भी,  3.  मा,  .974  की  स्थिति  के  अनु-
 मार  जिन  फर्मो ंकी तरफ  1 लाख  ९०  से  भ्र धिक
 की  शुद्ध  बकाया  थी,  उन  फर्मों  के  बारे  में

 अपेक्षित  सुचना  सभा  पटल  पर  रखे  भये  विवरण
 में  दी  गयी  है।  [ग्रंथालय  में  रखा  गण  |  देखि  से

 सख्या  एलटी-886  1/1974)

 (ख)  बकाया  रकमों  को  वसूली  के  लिए,
 प्रत्येक  मामले  में  तथ्यों  एवं  परिस्थितियों  के

 प्रारूप,  कानून  सात  सभी  उपाय  किये  गये
 किये  जा  रहे  है।

 Export  of  Rayon  Yarn

 5486  SHRI  NAWAL  KISHORE
 SHARMA:  Willi  the  Minister  of  COM-
 MERCE  be  pleased  to  state’

 (a)  whether  India  is  likely  to  export
 rayon  yarn  to  foreign  countries  in  the
 near  future;

 (b)  if  80,  the  particulars  of  the
 rayon  yarn  to  be  exported  and  the
 countries  to  which  it  will  be  exported;
 and
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 (e)  the  estimated  foreign  exchange to  be  emtmed  ag  a  result  of  this  ex-

 port?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SH3I
 VISHWANATH  PRATAP  SINGH):
 (a)  Certain  representations  have  been
 received  fram  the  rayon  yarn  manu-
 facturers  to  lift  the  ban  on  the  export of  rayon  yarn  on  the  ground  tnat
 there  is  accumulation  of  stocks  with
 them.  This  request  is  under  con-
 sideration  in  the  context  of  total
 domestic  need.

 (b)  and  (¢).  Do  not  arse.

 Difficulties  faced  by  Polyester  Units
 due  to  import  of  cotton  and  wool

 5486  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  re-
 ported  difficulties  faced  by  the  Polyes-
 ter  units  in  the  country  arising  from
 import  of  cutton  and  wool  from
 abroad:

 (b)  if  so,  the  facts  the:eut;  and

 (c)  the  steps  being  tuken  by  Gov-
 ernment  to  meet  their  sequirements
 and  provide  relief  to  ००५७  up  pro-
 duction  of  Polyester  units?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHAI
 VISHWANATH  PRATAP  SINGH):
 (a)  to  (c)  The  Association  of  Poly-
 ester  Staple  Fibre  Manufacturers  had
 been  representing  for  import  of  DMT
 some  months  before  when  they  were
 suffering  for  want  of  raw  material.
 They  had  been  suggesting  that  the
 foreign  exchange  that  might  be  uti-
 lised  for  import  of  cotton  could  be
 better  utilised  for  import  of  DMT  for
 making  polyester  fibre,  At  present
 there  is  no  shortage  of  DMT  supply.
 Hence  this  problem  is  no  more  there
 The  present  difficulty  is  of  no  accumu-
 lation  of  stocks,

 3005  Lap

 Incentives  to  Agents  of  L.LC.
 5487.  SHRI  NAWAL  KISHORE

 HARMA:
 SHRI  NAWAL  KISHORE

 SINHA:
 SHRI  SHASHI  BHUSHAN  :

 Will  the  Minister  of  FINANCE be  pleased  to  state:

 (a)  whether  the  winning  as  well  as
 consolation  prizes  have  so  far  been
 given  to  all  the  Agents  and  Develop- ment  Officers  entitled  to  it  by  the  Life
 Insurance  Corporation  of  India—Delhi
 Division  for  the  competitions  held  dur-
 ing  the  financial  year  1973-74;

 (b)  if  not,  the  reasons  for  such
 delay  ang  when  it  ig  proposed  to  give away  the  prizes:

 (c)  whether  it  is  customary  with  the
 L.LC.—Delhi  Division  that  jt  sends
 cheques  for  Rs.  10  for  the  consolation
 prize  and  if  sv,  the  reasons  therefor;
 and

 (d)  the  particular  efforts  made  by
 the  LIC.  to  give  more  incentive  to
 agents  so  that  they  may  procure  more
 business  for  the  L.L.C.?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  and  (b),
 During  the  vear  ‘1973-74.  the  Delhi
 Divisiona}  Office  of  the  LIC  held  three
 business  competitions  for  Develop-
 ment  Officers  and  agents.  Out  of  the
 [749  prizes  announced  under  the  com-
 petitions,  all  hut  6]  have  since  Leen
 distributed  The  mar  reason  why  a
 few  prizes  ststl  remain  to  he  distri-
 buted  is  that  the  prizc-winners  have.
 despite  reminders,  not  come  forward
 tu  collect  them

 (९)  It  Ww  not  customary  to  give  cone
 solation  prizes  by  cheque  or  cash,  but
 they  may  be  paid  in  that  form  if  the
 prize-winner  50  desires,

 (ad)  Apart  from  commussion,  which
 increases  with  rise  in  business,  the
 following  incentives.  among  others,



 227  Written  Answers

 are  provided  to  agents  for  procuting
 new  business

 (i)  Bonus  commission.

 (Qi)  Gratunity  and  free  term  in-
 surance  benefits.

 (in)  Membership  of  the  Agent's
 Club  at  different  levels,  which
 entitle  the  agents  to  such  pri-
 vileges  and  fringe  beretits  as
 Office  allowance,  reimburse-
 ment  of  telephone  charges.
 conveyance  facilities  on  spe-
 cial  terms  and  sales  promo-
 tional  gift  items

 (av)  Competition  prizes

 Right  of  patent  by  Tea  Board  for
 producing  ‘Instant  Tea’

 5488  SHRI  R  N.  BARMAN  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state

 (a)  whether  the  Tea  Board  along
 with  University  of  Calcutta  holds  the
 right  of  a  patent  for  producing
 “instant  tea”;

 (b)  if  so,  what  progress  has  so  far
 been  made  for  popularising  the  patent
 and  what  steps  have  been  taken  for
 setting  up  research  jaboratories  at  the
 tea  producing  centres  at  Assam,  West
 Bengal  and  Nilgiri,

 (९)  whether  any  such  laboratory  has
 been  approved  in  West  Bengal,  and

 (d)  if  so,  the  broad  particulars
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)
 (a)  Yes,  Sir

 (b)  Steps  have  been  taken  for  the
 setting  up  of  a  Pilot  Plant  at  the
 Tocklai  Expecimdéntal  Station  foy  fur-
 ther  trial  of  the  patented  method.
 After  the  Pilot  Plant  studies  are  sue-
 cessful  the  question  of  popularising
 the  method  and  its  commercial  exploi-
 tation  will  amse  Further  none  of  the
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 Research  Institutions  located  in  other
 tea  growing  ureas  possesses  the  basic
 facilities  required  for  such  research.

 (९)  No,  Sir

 (a)  Does  not  arise.

 Central  Assistance  to  Madhya  Pradesh
 for  providing  Tourist  facilities

 4489  SHRI  BHAGJRATH  BHAN-
 WAR  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  ४०
 state

 (a)  whether  Madhya  Pradesh  Guov-
 ernment  have  asked  for  financial  aasis-
 tance  from  the  Centre  for  the  purpose
 of  developing  communication,  trans-
 portation  ang  accommodation  facilities
 to  be  provided  to  the  tourists  in  the
 State;  and

 (b)  af  $0,  the  amount  prososed  to  he
 given  to  the  State  Government  for  this
 purpose?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  ‘TOURISM  AND
 CIVIL  AVIATION  (SHR)  SINRENDRA
 PAL  SINGH)  (a)  and  (b)  Proposals
 relating  to  the  aevelopment  of  camp-
 ing  sites  at  Khajuraho  and  Dewap  at
 an  estimated  cost  of  Rs  275  lakhs
 were  received  in  the  Department  of
 Tourism  from  the  State  Goverment
 for  execution  during  ‘1973-74  Due  to
 constraint  on  resources  necessitating
 re-fixation  of  piorities,  these  propo
 sals  could  not  »e  considered  under  the
 programme  of  the  Department  of
 Tourism

 Conversion  of  Handioom  Boayg  into  a
 Statutory  Board

 5490  SHRI  DHAMANKAR:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state’

 (a)  whether  an  All-India  Handloom
 Board  is  propsed  to  be  converted  into
 a  statutory  body  and  the  handloom
 weavers  would  be  brought  within  the
 co-operative  field;



 pag  «Written  Answers  AGRAHAYANA  28,  [890°%S$AKA)  Written  Answers  230

 (0)  whether  some  special  protgction
 weuld  be  given  to  the  handloom  indus-
 try  for  raising  the  lowest  sections  of
 the  population  to  the  minimum  con-
 sumption  level  and  for  creating  rural
 employment;  and

 (c)  what  are  the  financial  and  other
 implications  involved  on  the  State
 Governments  who  have  the  primary
 reapensibility  for  the  handloom  =  in-
 dustry?

 {THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  The  recommendations  cf  the
 Sivaraman  Committee  on  Handloom
 Industry  to  convert  the  All-India
 Handloom  Boarg  into  a  statutory  or-
 ganization  and  to  bring  at  least  60
 per  cent  of  the  handloon  weaver:  into
 the  cooperative  field  are  under  consi-
 deration,

 ah)  The  recommendations  of  the
 Sivaraman  Comittee  in  thig  regard
 ure  under  consideration  and  the  final
 decisions  are  expected  to  he  announced
 as  early  as  possible

 (c)  We  have  no  information  on  this
 point

 Amount  put  into  suspense  account  bs
 Lie

 §49..  SHRI  NAWAL  KISHORE
 SINHA

 SHRI  SHASHI  BHUSHAN

 Wi  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  the  total  amount  put  into  sus-
 pense  account  by  the  L.IC.  during  the
 last  three  years,  year-wise;  and

 (b)  what  efforts  are  being  made  by
 the  LLC.  to  locate  the  persons  con-
 cerned  or  their  survivors  on  maturity
 of  policies?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  The  total
 amount  of  premium  deposits  held  77

 SPANENSe  accouat  at  the  end  of  each
 of  the  last  three  yecrs  was  as  fol-
 lows:—

 oe

 Date  Amou  t
 ‘Re.  2  ares)

 3-3-1972  aS
 (31-3-1973  36°58

 31-38-1974,  30°Ig

 (hy)  द्।  the  case  of  maunmty  claims,
 the  LIC  sends  d'stharge  vouchers  to
 the  policyholders,  in  advance  of  the
 maturity  date,  for  being  returned
 duly  signed  along  with  the  policy
 documents,  Where  there  is  delay  in
 complying  with  this  reouirement,  the
 Development  Officials  are  deputed  to
 contact  the  claimants  and  to  assist
 them  in  completing  the  formilities.
 Location  of  claimants  in  respect  of
 death  claims  does  not  present  a  simi-
 lar  problem,  since  the  LIC  initiates
 achon  on  the  39५१७  of  infimations  from
 the  claimants  themselves

 ओराम  रेनिस,  कोटा  के  भागीदारों  पर
 आयकर  को  बकाया  शक्

 5492.  श्री  हुकम  शब्द  कछुआ  या

 विस  मस्ती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  श्री  राम  रेन्स,  कोटा,  राजत्वान,
 जो  लि  मैसर्स  दिल्‍ली  क्लाथ  एण्ड  जनरल  मिल्स

 कं०  लि  को  एक  शाजा है,  के  समो  मोरों

 के  नाम  क्‍या  हैं  भर  भागीदारों  में  उन  के
 कितने  कितने  हिस्से  है;  कौर

 (ख)  इन  भागीदारों  पर  झ्रायकर  की

 कितनी  राशि  बकाया  है  प्रौर  उसे  बबूल  करने

 के  लिये  सरकार  द्वारा  पा  काम  वाली  की  ज

 रही  है  ?
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 fret  संचालन  में  राज्य  मंत्री  (जी  ॥

 शुमार  भूखंडों):  (क)  कोटा  (राजस्थान)
 स्थित  शी  राम  रेनिस,  मैस सी  दिल्ली  कलाप

 एण्ड  जनरल  मिल्स  कंग  लि०  का  एक  एकक  है

 शौर  इसलिए  मह  एकक  मैक्स  दिल्ली  क्लास

 एण्ड  जनरल  मिल्स  wo  लि०  का  ही  एक

 अभिन्न  अगले।  इसके  ते  तो  कोश  भागीदार

 हैं  शौकत  ही  मैसर्स  दिल्ली  क्लाथ  एण्ड

 जनरल  मिल्स fe  fro  के  शेयर धारियों  के

 अलावा  इसके  कोई  स्वतन्त्र  शेयरधारक  हैं  ।

 १  (ख)  यह  प्रश्न  नहीं  उठता।

 हिन्दी  दैनिक  *'अचन्तिका””  के  बीएड  आरोप

 54893.  थी  हुकम  न्य  कल बाय:

 क्या  बाजीगर  मस्ती  हिन्दी  दैनिक  'प्राप्तिका'

 के  विरुद्ध  प्रत्यारोपों की  जाच  के  बारे  में  8  दिसम्बर,

 972 %  प्रताराक्र  प्रश्न  साया  3550,  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा  करेगे

 किः

 (क)  क्या  इस  बीच  हिन्दी  दैनिक

 'अवंतिका'  के  विरुद्ध  आरोपों  की  जाच  पूरी
 को  जा  चुकी  है,  शौर

 (ख)  यदि  हा,  तो  तत्सम्बन्धी  मुख्य
 बाते  क्या  हैं  झर  सरकार  द्वारा  उसके  मालिकों

 तथा  भागीदारों  के  विरुद्ध  क्या  कार्यवाही  की

 जा  रही  है?

 जातीय  मंत्रालय  में  उपमंत्री  (ली

 विश्वनाथ  अताप  सिह)  :(क)  भोर  (ल)  :

 केन्द्रीय  जाच  ब्यूरो  की  रिपोर्ट  इस  बीच  प्राप्त

 हो  गई  है  शौर  मामला  विचाराधीन  है  1

 इस  अवस्था  में  पौरे  प्रकट  करना  लोग!

 हित  में  सम्भव  नहीं  है।
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 fed  झपताल  पा चु साल,  इंदौर  हारा

 करों  की  चोरी

 8494.  भी  हुकम  चंद  कथा:  क्या

 विस  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  उन्हें  एक  पत्र  i9  we,

 974  को  तथा  दूसरा  प्त  प्रशस्त,  974 के
 भक्ति  सप्ताह  में  कुछ  संसद्‌  सदस्यों  से  मिला

 था  जिसमें  मेसर्स  छगनलाल  पा चु लाल  मोहन
 सदन,  64  स्नेह  लता  गंज,  इंदौर  क  विऋद्ध  करों
 तथा  उत्पाद  शुल्क  की  पाया-त  मात्रा  में  चोरी

 के  संबध  में  शिकायत  की  गई  थी  ,  शौर

 (ख)  यदि  हां,  तो  सरकार  द्वारा  इस

 कर्म  के  विरुद्ध  इस  बीच  क्या  कारवाही  की

 गयी  है  जोर  कित-किन  विभागों  हारा  कार्य-

 वाही  की  गयी  है  शोर  उसका  ब्यौरा  क्‍या  है।

 बिस  मंत्रालय  में  राज्य  मंत्री  (भी  & ,.। द

 कुमार
 quai):  (१)  कौर  (ल)  इस

 मामले  में  एक  संसद  सदस्य  से  दो  प्रत  प्राप्त

 हुए  थे  जिनमें से  एक  8  जुलाई,  1974  का  दौर

 दूसरा  28  अगस्त,  974  का  था।  प्राय-कर

 विभाग  द्वारा  जांच-पडताल  की  जा  रही  हूं

 मध्य-प्रदेश  के बिक्री कर  विभाग  रे  मेस  इतने-

 लाल  पुलिस  के  उज्जैन  सबिता  करती  पर

 6  अगस्त,  974  के  और  इंदौर  स्थित  कार्य-

 लय  पर  0  अगस्त,  974  को  छापा  मारा

 था।  बिक्री  कर  विभाग  हारा  छाप  में  पकड़े

 गए  दस्तावेज  की  जांच-पड़ताल  भी  चल  रही

 है।  केन्द्रीय  उत्पादन  शुल्क  हे  अपर धन  के

 सम्बन्ध  में  सूचना  इकट्ठी  की  घरों  ही  है।
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 Fall  tn  Production  of  Rubber

 5495.  SHRI  PRABODH  CHANDRA:
 SHRI  R  S  PANDEY

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  there  has  been  a  fall
 in  the  production  of  rubber  during  the
 current  year;  and

 (b)  if  so,  the  reasong  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)
 (a)  Production  of  rubber  durng  the
 current  year  has  nt  failen  from  the
 level  reached  Just  year

 (b)  Does  ot  arise

 Fall  in  Prices  of  Raw  Jute

 5496  SHRI  PRABODH  CHANDRA
 SHRI  YAMUNA  PRASAD

 MANDAL

 Will  the  Minister  of  COMMERCE
 he  pleased  to  state

 (a)  whether  recently  West  Bengal
 Government  has  communicated  to  the
 Union  Government  its  concern  over
 the  steady  fall  in  the  prices  of  raw
 jute  im  the  primary  markets  of  the
 State,  and

 (b)  if  so,  the  reaction  of  Central
 Government  thereto?

 THE  DEPUIy  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGII)
 (a)  and  (b)  ‘West  Bengal  Govern-
 ment  had  drawn  our  attention  to  de-
 chning  raw  ule  prices  Jute  Corpo-
 ration  of  India  §  op2-a.ion.  have  been
 activised  further  within  the  financial
 resources  available,  in  areas  where
 the  ruling  prices  are  comparatively
 nearer  the  statutory  minimum  price

 Release  of  Smugglers  Detained  under
 MISA

 5497  SHRI  R  V  SWAMINATHAN
 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whether,  even  after  tne  crdi-
 nance  barring  the  smugglers  from
 going  to  the  courts,  many  >mugglers
 have  been  released  thereafter  by
 courts,

 (b)  3f  so  how  many  and  in  which
 States

 (९)  the  reasons  therefor,  and

 (da)  Government's  reaction  thereto?

 THE  MINISTFR  OP  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE)  (a)
 and  (b)  According  to  information
 available  with  Government  upto
 18-12-1974  six  detenues  have  so  far
 been  released  by  the  courts,  after  the
 Presidential  Order  dated  6-l-974
 Two  each  have  been  released  by  Delhi
 and  Karnataka  High  Courts  and  one
 each  by  Madras  and  Gujarat  High
 Courts

 (c)  The  courts  have  generally
 held  ang  that  nothwithstanding  the
 Presidential  Oraer,  the  Court  has  got
 4  right  to  loox  into  merits  of  deten-
 tion

 (dy  The  concerned  Governments
 have  moved  the  Sigh  Courts  for  Leave
 fo  appeal  against  some  of  the  above
 judgments,

 CORRECTION  OF  ANSWER  TO  UN
 STARRED  QUESTION  NO.  2608  DT.

 ‘1-12-1972  RE  EXPORT  OF
 WOOLLEN  CLOTH

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 It  is  regreiteg  that  the  following
 corrections  are  to  be  made  in  the
 rephes  given  against  parts  (a)  and
 (b)  of  the  above  mentioned  question

 (A)  In  ieply  to  Part  (a)—
 (i)  the  total  number  of  wool-

 len  Mills  in  India  which
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 were  exporting  woollen
 cloth,  should  be  2  and  not
 18,  as  given  in  the  state-
 ment  attached  to  the  reply
 The  names  of  mulls  at  Sr
 6  and  42  in  the  statement,
 viz,  Supreme  Woollen  Mulls
 and  Khushiram  Dwarkanath
 Mills  Limited,  Bombav,  are
 to  be  deleted  from  the
 reply  given,  as  these  mills
 were  not  direct  expoiters
 and  were  exporting  indirec-
 tly,  on  the  other  hand  the
 name  of  another  mul],  vz,
 M/s  Sailesh  Textile  Indus-
 tries,  Bombay,  has  to  be
 included,

 (uy)  The  name  of  ‘Modeila
 Woollen  Mills”  appearing
 at  Sr  2  in  the  statement
 may  be  read  as  ‘Modella
 Textile  Industrie,  Private
 Limited”

 (8)  In  part  (b),  the  following
 names  of  countries  are  to  be
 added  to  the  reply  given  ani
 the  names  of  two  counties
 oz,  Bulgaria  and  South
 Yemen  Republic,  are  to  be
 deleted

 USSR,  Switzerland  Syria
 Jamaica,  Fu  Australie
 France,  Italy  Lebanon
 Nigeria  Ghana  Muxat
 Bangladesh  Mauritius
 Uganda,  Aden,  Malays
 and  Cyprus

 2  A.  satement  indicating  i¢a-
 song  of  delay  for  amending  the  reply
 is  attached

 3  An  Assurance  was  given  in  res-
 pect  of  Part  (c)  of  the  Question
 Necessary  information  in  this  respect
 is  now  available  and  is  given  in  the
 statement  laid  on  the  Table  of  the
 House  [Placed  me  Library  See  No
 LT-8862/74}.
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 The  delay  in  carrying  out  the  cor-
 rections  to  the  replies  given  aguinst
 Parts  (a)  and  (b)  of  Lek  Sabha  Un-
 starred  Question  No  2608  on  ‘1=12-1972,
 ig  due  to  the  fact  that  :t  is  only
 while  compiling  the  informatfon  re-
 quired  for  reply  to  part  (c),  that
 the  omissions  m  the  information
 given  in  respect  of  part  (a)  and  (b)
 came  to  hght  Hence  these  correc-
 tions  have  been  carried  out  along
 with  the  submission  of  the  reply  to
 part  (c)  of  the  Question

 (Interruptions)

 2  brs

 MR  SPEAKER  Do  not  get  up  with-
 out  my  permission

 ay  चन्द्र  शैतानी  (हाथी  )
 MR  SPEAKER  Nothing  will  go

 on  record  When  I  am  standing  you
 arc  not  called  to  speak  Before  you
 start  youl  programme  allow  me  to

 read  the  ruling  on  the  pending  Goenka
 issue  and  other  issues

 42  05  hrs

 QUESTION  OF  PRIVILEGE
 AGAINST  SHRI  R  N  GOENKA

 M  P—contd

 MR  SPEAKER  Sarvashri  Priys
 Ranjan  Das  Munshi,  Bhogendra  Jha
 Indrajit  Gupta,  S  M_  Banerjee,
 Ramavatar  Shastri,  K  P  Unnikrish-

 D  0  Goswam  Darbara  Singh
 Shashi  Bhushan  and  Vayalar  Ravi
 gave  notices  of  question  of  privilege
 against  Shri  R  N  Goenka,  MP
 arising  wter  alia  from  the  following
 news  report  published  in  the  Patriot
 dated  the  4th  December,  i974  —.

 ‘Three  directors  of  the  Indian
 Express  group  are  to  stand  trial
 for  cheating,  forgery  and  crimina)

 od
 *Not  recorded



 237  Q.0P.  against  AGRAHAYANA  29,  3896  (SAKA)
 Shri  R  N  Goenka

 conspiracy,  Besides  the  directors—
 Mr.  R.  N.  Goenka,  hig  son,  Mr

 B.  D.  Goenka  and  Mr.  B.  D.  Goen-
 ka’s  wife,  Mrs.  Saroj  Goenka—
 two  other  employees  of  the  Express
 group  of  companies  will  stand  tra:
 on  similar  charges.

 The  case  was  committed  for  tria)
 by  the  Special  Metropolitan  Magis-
 trate  of  Madras  to  tHe  court  of  the
 Chief  Metropolitan  Magistrate,  New
 Delhi  on  Saturday....

 The  prosecution  case  was  that
 the  accused  entered  into  a  crimina!
 conspiracy  in  3968,  to  cheat  the
 bank,  commit  forgeries  and  falsify
 the  account  books  and  stock  re-
 cords  of  the  compames  with  a  view
 to  obtaining  excess  cash  credit
 facilities  from  the  bank.”

 Sarvashri  Priya  Ranjan  Das  Munsh!
 Bhogendra  Jha,  S.  M.  Banerjee,  K.  P
 Unnikrishnan,  D.  C.  Goswami,
 Darbara  Singh  and  Shashi  Bhushan
 made  their  submissions  in  the  House
 on  the  i3th  and  60  December,  974
 regarding  the  admissibility  of  their
 notices.  The  members  feferred  to
 the  alleged  charges  against  Shr
 Goenka  and  contended  that  the  im-
 pugned  conduct  of  Shri  Goenka  was
 derogatory  to  the  dignity  of  the
 House  and  inconsistent  with  the  high
 standards  expected  from  Members  of
 Parhament.

 Shri  R  N.  Goenka  made  his  sub-
 mission  in  the  House  on  the  8th
 December,  1974.  He  stated  that  these
 allegations  related  to  a  period  when
 he  was  not  a  member  of  the  House.
 He  added  that  he  was  not  in  a  posi-
 tion  to  go  into  the  merits  of  the  case
 since  the  matter  was  pending  in  a
 court  of  law  and  that  he  would  pre-
 sent  his  rebuttal  in  the  court.  He
 algo  submitted  that  the  allegations
 and  charges  made  by  some  members
 against  him  should  not  have  been
 permitted  to  be  made  and  pleaded
 that  a  question  of  privilege  against  a
 member  could  arise  only  if  the  mem-
 ber  had  been  guilty  of  misconduct  or
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 misdemeanour  as  a  member  of  the
 House.

 As  stated  in  my  ruling  in  the  House
 on  the  2nd  December,  1974,  in  order
 to  constitute  a  breach  of  privilege  or
 contempt  of  the  House,  the  muiscon-
 duct  of  a  member  should  relate  to
 business  jn  the  House.  In  the  present
 case,  as  the  impugned  conduct  of  Shri
 है,  N.  Goenka  does  not  relate  to  busi-
 ness  in  the  Hétf$e,  |  do  not  give  my
 consent  to  the  notices  of  question  of
 privilege.

 The  Chair  shal]  in  future  disallow
 notices  of  questions  of  privilege  in
 imine  “where  it  is  not  clearly  shown
 that  the  alleged  breach  of  privilege  {s
 connected  with  the  businesg  of  the
 House.

 There  may.  however,  be  cases  where
 it  may  be  alleged  that  a  member's
 conduct  involves  moral  turpitude  and
 to  that  extent  the  member  may  be

 deemed  to  be  guilty  of  lowering  the
 dignity  of  the  House,  In  such  cases,
 appreciate  procedure  should  be  fol-
 lowed  and  the  matt@rsnnuld  not  be
 brought  as  a  question  of  privilege.  I
 have  already  ruled  in  my  ruling  of
 2nd  December,  1974,  that  the  rule  of
 sub  judice  does  not  come  in  the  way
 of  disciplinary  jurisdiction  of  the
 House  But  the  Chair  and  the  House
 will  have  to  consider  each  case  on
 its  merit.

 2.6  hrs.

 QUESTION  OF  PRIVILEGES
 AGAINST  ALR.—contd,

 MR  SPEAKER  Yesterday.  Shri  R.
 N  Goenka  sought  to  raise  a  question  of
 privilege  against  the  All  India  Radio
 for  broadcasting  in  its  news  bulletin
 and  in  the  broadcast  entitled  “Today
 in  Parliament"  on  the  4th  Decem-
 ber,  1974,  certain  matters  as  proce-
 edings  of  the  House  which  in  fact
 were  not  in  the  official  record  of  the
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 proceedings  of  the  House  of  that  day.
 Shri  Goenka,  while  seeking  to  raise  the
 question  of  privileges,  inter  alia
 stated:

 “In  the  official  record  of  the  pro-
 ceedings  no  doubt  all  these  were
 omitted.  yet  various  newspapers
 had  published  what  happened  in
 the  House,  some  briefly,  others  at
 great  length  for  their  own  reasons.
 I  did  not  invite  you  to  take  formal
 notice  of  them,  as  I  felt  that  there
 may  have  been  a  genuine  misunder-
 standing  ॥  that  the  Press  Gallery
 may  not  have  heard  your  ruling
 and  wanted  them  to  have  the  bene-
 fit  of  doubt.  But  the  All  India
 Radio,  which  is  an  official  organ,
 a  Department  of  Government,  can-
 not  have  the  same  excuse.  In  their
 coverage  of  the  news  regarding
 what  happened  in  Parliament,  they
 said:

 ‘Immediately  after  the  question
 hour,  pandemonium  prevailed
 in  the  House  as  Mr.  Priya
 Ranjan  Das  Munsi  (Cong-
 ress)  soughtt  ‘to  apcertain
 from  the  Chair  whether  a
 newspaper  report  about  Mr
 R.  N.  Goenka  had  anything
 to  do  with  the  Member  of  the
 same  name  in  the  House...’

 The  All  India  Radio,  not  only
 broadcast  the  expunged  matter,
 but  in  the  commentary  “Today  in
 Parliament”  on  4th  December
 night  ..talks  of  ‘cheating  and
 forgery’  under  ‘quote’  a

 Thereupon,  the  Minister  of  Infor-
 mation  and  Broadcasting,  Shri  I.  K.
 Gujral,  explained  the  position  and
 inter  alia  stated:

 “On  the  4th  December  974  some
 reference  were  made  in  this  House,
 immediately  after  the  Question  Hour
 on  the  newspaper  report  about
 Shri  R.  N.  Goenka  hy  Shri  Priya
 Ranjan  Das  Munsi,  M.P.  The  pro-
 ceedings  arising  from  his  reference
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 were  reported  by  the  All  India
 Radio  in  its  bulletin  at  2  p.m.  and
 another  bulletin.  ..AIR  was  not
 alone  in  reporting  this  incident.  All
 the  news  agencies,  including  the
 PTI  and  UNI  and  several  newspaper
 correspondents  reported  the  inci-
 dent....the  AIR  news  _  bulletin
 made  no  reference  to  allegations
 about  cheating  and  forgery  against
 Shr:  Goenka  which  were  reported
 by  the  news  agencies  as  well  as
 newspaper  correspendents....

 Shri  Goenka  has  special  objec-
 tion  to  the  commentary  ‘Today  in
 Parliament’  in  which  the  words
 ‘cheating’  and  ‘forgery’  were  used.
 Sir,  as  the  House  is  aware,  this  com-
 mentary  is  written  by  experienced
 newspaper  and  newsagency  corres-
 pondents  The  Commentator  on
 that  day  was  Shri  N.  Gopinath  Nair,
 a  senior  Correspendent  of  UNI....

 He  referred  to  the  issue  raised  by
 Shri  P.  R.  Das  Munsi  about  the  press
 report  involving  Shri  R.  N.  Goenka
 In  that  context,  he  mentioned  the
 words  ‘cheating’  and  ‘forgery’  only
 occurring  in  the  press  report  and
 as  quoted  by  Shri  P.  R.  Das
 Munsi_....”

 The  position  is  that  the  representa-
 tives  of  the  Press,  including  the  Gov-
 ernment  news  media.  are  admitted  to
 the  Press  Gallery  on  the  clear  condi-
 tion  that  they  will  faithfully  report
 the  proceedings  of  the  House  in  an
 objective  manner  and,  more  imper-
 tantly,  observe  the  decisions  of  the
 Chair  and  carry  them  out  in  letter
 and  spirit.  There  can  be  no  excuse  that
 what  is  ordered  not  to  be  recorded  in
 the  proceedings  can  be  reported  in
 the  press  or  broadcast.

 I  have  looked  into  the  official  record
 of  the  relevant  proceedings  of  the
 House  of  that  day  and  I  find  that  the
 observations  attributed  to  Shri  Priya
 Ranjan  Das  Munsj  in  the  news  broad-
 cast  of  All  India  Radio  at  2  p.m,  on
 that  day  are  not  recorded  therein.
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 Nor  do  I  find  the  references  to  “for-
 gery”  and  “cheating”  in  those  proceed-
 ings.  In  fact,  this  is  what  I  had  said
 in  the  House  on  that  day:

 “I  never  called  Mr.  Das  Munsi.  He
 is  not  considered  as  speaking....

 I  have  not  allowed  it;  I  hag  not
 called  any  Member.  If  anything  has
 been  said,  without  my  permission,
 this  is  not  on  record.  I  told  it  very
 clearly.

 I  am  not  allowing  anything  with-
 out  notice.  No  Member  has  got  the
 right  to  get  up  without  the  per-
 mission  of  the  Chair.  Anything  said
 by  any  Member  without  being  called
 vy  without  my  permission  will  not
 go  On  record.”

 I  am,  therefore,  of  the  view  that
 the  All  Inaia  Radio  should  not  have
 broadcast  the  observations  of  members
 as  proceedings  of  the  House  which
 did  not  form  part  of  the  official  record
 of  the  proceedings  and  the  news  agen-
 cies  and  the  Press  should  not  have
 similarly  carried  the  alleged  report
 of  the  speeches  in  the  House.  It  is,
 however,  admitted  that  there  was
 terrible  noise  in  the  House  at  that
 time  and  in  the  din  and  uproar  it  is
 possible  that  the  Press  correspondents
 and  other  representatives  did  not
 clearly  hear  my  orders,  and  as  Shri
 Goenka  has  also  said  that  there  may
 have  been  a  genuine  misunderstand-
 ing  in  the  Press  Gallery  and  he
 wanted  the  Press  Correspondents  to
 have  the  benefit  of  doubt,  I  think,  that
 the  same  benefit  of  doubt  may  also
 be  extended  to  the  Correspondent  and
 Commentator  of  the  All  India  Radio
 since  they  are  also  placed  in  the  same
 position  in  the  Press  Gallery  as  other
 Press  Correspondents  and  the  House
 may  be  well  advised  to  waive  its  pri-
 vilege  in  this  case  and  leave  the  mat-
 ter  where  it  is.

 T  should,  however,  make  it  quite
 clear  that  in  future  serious  notice
 would  be  taken  of  such  lapses  and  in
 order  to  prevent  their  repetitions,  I
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 would  advice  the  Press  Correspor-
 dents  in  the  Press  Gallery  to  make
 sure  from  the  official  reporters  about
 the  correct  position  so  that  the  pro-
 ceedings  are  reported  or  broadcast
 faithfully.

 SHRI  JYOTIRMOY  BOSU_  (Dia-
 mond  Harbour):  That  is  not  possible.
 (Interruptions)

 MR,  SPEAKER:  Order,  please.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Are  you  sure  that  your
 rulling  will  be  broadcast  by  the  All
 India  Radio?

 MR.  SPEAKER:  |  am  very  much
 hope.

 श्री  मधु  लिमये  (बाका)  :  जो  एक्सपी

 किया  जाता  है  उसकी  इत्तिला  प्रेस  गैलरी  को

 तत्काल  मिलनी  चाहिये  ।  वर्ना  श्राप  उनको  दोष

 नही  दे  सकेंगे  t

 श्री  टल  बिहारी  वाजपेयी  (ग्वालियर)  :

 यह  प्रापक  सँक्रेटेरिएट  का  काम  है  कि  प्रेस

 बालों  को  बताए  कि  क्या  एुक्सपंज  किया  गया

 है  1

 48.8  brs.

 QUESTION  OF  PRIVILEGE
 AGAINST  JUGANTAR  OF

 CALCUTTA—contd,

 MR.  SPEAKER:  This  is  the  third
 ruling.

 I  have  to  inform  the  House  that
 Shri  Jyotirmoy  Bosu  gave  notices  of
 questions  of  previlege  on  the  Ist
 August  and  i8th  November,  1974.
 against  the  Jugantar,  Calcutta,  com-
 plaining  that  while  reporting  certain
 proceedings  of  the  House  of  the  29th
 July  ang  of  the  5th  November,  9%,
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 in  its  issues  dated  the  36th  July  and
 3600  November,  1974,  respectively,  the
 newspaper  deliberately  suppressed  the
 name  of  Shn  Jyotirmoy  Bosu.

 The  matter  was  taken  up  with  the
 Editor  of  the  Jugantar.  The  Editor
 has,  m  his  letter  dated  the  l2th  Dec-
 ember,  974  stated  «iter  alia  as
 follows:

 Quote
 “It  38  not  possible  for  a  news-

 paper  to  publish  the  full  proceed-
 ings  an  regard  to  any  matter  and  the
 editor  35  obhged  to  reduce  the  re-
 port  and  publish  a  summary  there-
 of.  In  the  summaries  of  the  pro-
 ceedings  of  the  450  November,  974
 and  29th  July,  १974,  as  published,
 it  appears  the  name  of  Shri
 Jyotirmoy  Bosu,  MP  was  omitted
 among  the  members  who  had
 spoken  on  the  motion  It  1s  not
 correct  to  say  that  the  name  of  Shr
 Bosu  was  deliberately  omitted  or

 that  the  Jugantar  38  in  the  habit  of
 suppressing  the  name  of  Shri
 Bosu.”

 “From  the  proceedings  it  appears
 that  there  were  also  other  speakers
 who  spoke  on  the  question  whose
 names  could  not  be  included  in  the
 report.

 “We  want  to  make  it  clear  that
 there  was  no  intentional  or  delibe-
 rate  omission  of  the  name  of  छाए
 Bosu.  We  respectfully  submit  that
 there  has  been  no  breach  of  privi-
 lege.  We,  however,  express  our  deep
 regret  and  tender  our  sincerest  apo-
 logy  for  the  omission  which  may
 have  caused  some  pain  to  the  Hon
 Member  and  which  we  had  no  inten-
 ¢ion  to  cause.”

 In  view  of  the  above,  the  matter  is
 treated  as  closed.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  I  was  the  mover  of  the
 Motion  and,they  had  omitted  my  name
 deliberately.  However,  I  accept  their

 a:
 No  further  action  is  neces-

 *
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 MR.  SPEAKER:  Now,  may  I  tell
 you  another  thing.  I  have  received  a
 no-confidence  motion  and  also  Ad-

 jyournment  Motions.  Adjournment  Mo.
 tions  have  been  given  notice  of  by
 many  hon  members,  Shri  Madhu
 Limaye,  Shri  Vajpayee,  Shri  Jyotirmoy

 Bosu,  and  so  on  the  failure  of  the
 Government  to  accede  to  the  unanim-
 ous  Opposition  demand  for  a_  Parlia-
 mentary  probe  into  the  Pondicherry
 case  on  the  basis  of  the  new  evidence
 unearthed  by  the  Opposition  represen-
 tatives  after  the  perusal  of  the  CBI
 report  and  other  documents  which
 conclusively  establish  the  involvement
 of  the  former  Muimster  of  Foreign
 Trade,  Shri  L  N  Mishra,  in  the  whole
 affair  And  simila:  is  the  other  one  .

 ची  झील  बिहारी  वाजपेयी  (ग्वालियर):
 अध्यक्ष  महोदय,  हम  श्राप  के  सचिवालय
 को  सूचना  दे  चुके  हैं  कि वह  मामला  हम  उठाना

 चाहते  है,  लेकिन  काम-रो  को  प्रस्ताव  के
 रूप  मे  नही  t

 अध्यक्ष  महोदय  कौर  नो-कॉन्फिडेंस
 मोशन  ।

 SHRI  JYOTIRMOY  80807  (Diamong
 Harbour)  I  am  not  pressing  mine.

 MR.  SPEAKER.  It  can  be  either  a
 no-confiderce  motion  or  an  Adjourn-
 ment  Motion

 Mr.  Morar;i  Desai.

 SHRI  MORARJI  DESAI  (Surat):
 After  we  saw  you  last  evening,  we  saw
 the  Prime  Minister  and  gave  her  a
 Memorandum  about  what  conclusions
 we  have  come  to  on  a  perusal  of  the
 papers  supphed  to  us  so  far,  and  we
 have  pleaded  with  her  that  a  clear
 prima  facie  case  of  ministerial  involve-
 ment  has  been  made  out  in  these
 papers  which  makes  it  very  necessary
 to  have  a  further  probe  for  any  final
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 action  that  requires  to  be  taken.  While
 accepting  her  offer,  I  had  made  it  very
 clear  that  we  reserved  our  right  of
 asking  for  a  further  probe  and  action
 if  a  perusal  of  the  papers  required  us
 to  do  so.  It  is  not  possible  for  us  to
 mention  in  the  House  several  things
 which  are  in  these  papers  because  we
 have  agreed  not  to  do  so,  and  it  is
 also  proper  that  we  should  not  do  it.
 But  it  is  very  vital  and  essential  for
 the  House  as  well  as  for  the  Govern-
 ment  and  even  for  you,  Sir

 AN  HON.  MEMBER:  For  the  coun.
 try  as  a  whole.

 SHRI  MORARJI  DESAI:  Of  course,
 the  country  is  represented  by  this
 House.  It  is  very  essential  that  this
 should  be  probed  completely  as  a
 prima  facte  case  has  been  made  out  in
 our  view  beyond  any  doubt  so  far  and
 a  further  probe  is  necessary  to  make  it
 final.  This  can  be  done  only  by  a
 Parliamentary  Committee  as  we  had
 asked  for  and  that  is  what  we  p'eaded
 with  the  Prime  Minister  ६0  agree  to.

 It  was  then  said  that  some  time  is
 required  tn  consider  it.  Several  hours
 have  gone  by  since  then  and  I  should
 not  consider  ‘t  difficult  for  the  capacity
 of  the  Government  to  come  to  a  con-
 clusion  within  these  few  hours  on  this
 question  which,  I  hope,  will  be  to
 agree  to  our  request  and  no  other-
 wise.

 I  do  not  know  if  they  want  further
 time.  But  if  they  want  it,  we  can
 have  it  tomorrow.  The  session  can  be
 extended  or  we  can  have  a  secret  ses-
 sion  tomorrow  or  on  Monday  if  it  is
 necessary,  That  also  can  be  considered
 by  the  Prime  Minister,  and  that  is
 why  I  would  appeal  to  her  to  accept
 this  very  reasonable  and  legitimate
 demang  of  the  combined  opposition  in
 a  matter  which  ig  very  vital  to  the
 honour  of  this  House,  also  to  the  hon-
 our  of  the  Government  and  to  the  head
 of  the  Government  also,  if  I  may  be
 permitted  to  mention  it.
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 May  I,  therefore,  request  her  and
 also  request  you  to  see  that  this  de-
 mand  of  the  opposition  is  granted.

 att  wa  लिये  (बांका)  हम  लोग

 जानता  चाहते  है  कि  प्रधान  मन्नी  जी  की

 रेसपांस  क्‍या  है  ।

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  The  leaders  of  some  of
 the  Opposition  Parties  met  the  Prime
 Minister,  as  stated  }ust  now,  and  some
 of  her  colleagues  last  night.  They  re-
 peated  their  demand  ‘hat  a  Parliamen-
 tary  Committee  be  appointed  to  go
 into  the  question  of  the  grant  of  licen-
 ces  to  the  Pondicherry  firms.  The  op-
 position  Leaders  a'so  gave  a  written
 memorandum  to  the  Prime  Munister.
 It  is  हक  detailed  memorandum  and  re-
 fers  to  a  number  of  documents  and
 statements  The  memorandum  _re-
 quires  a  close  study.  The  House  will
 appreciate  that  such  a  task  will  neces-
 sarily  require  some  time.

 SOME  HON.  MEMBERS  rose.

 MR.  SPFAKER:  This  is  a  motion
 by  Shri  Indrajit  Gupta.

 Shri  Indrajit  Gupta

 SHRI  INDRAJIT  GUPTA  (Alipore):
 In  this  matter  I  wish  to  make  it  clear
 at  the  outset  that  our  Party  had  not
 authorised  Shri  Morar)i  Desai  to  speak
 on  our  behalf.  (Interruptions).

 SHRI  MADHU  LIMAYE:  We  do  not
 consider  ycu  to  be  in  the  Opposition.
 He  did  not  make  any  reference  to
 the  allies  of  the  Congress  Party  ....

 (interruptions).

 MR.  SPEAKER:  Order,  please.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Has  Mr.  Morarji  Desai
 ever  expected  that  he  would  represent
 you?
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 AN  HON.  MEMBER:  It  is  a  com-
 bined  opposition.

 SHRI  SHYAMNANDAN  MISHRA:
 We  do  no%  consider  them  to  be  in  the
 opposition.

 SHRI  INDRAJIT  GUPTA:  Our
 Party  has  been  taking  a  consistent
 stand  from  the  very  outset,  and  long
 before  Shri.Morarji  Desai  took  it  upon
 himself  to  come  from  the  back  row  ५
 the  front  row.  We  have  been  taking
 the  stand  that  ga  Parliamentary  Com-
 mittee  should  be  set  up  ‘to  go  into  this
 matter....

 SHRI  SHYAMNANDAN  MISHRA:
 Then  it  is  a  combined  demand.

 SHRI  PILOO  MODY  (Godhra):
 Then  he  is  only  being  petty-minded..
 (Inerruptions)

 SHRI  INDRAJIT  GUPTA:  Have
 you  finished?  May  I  proceed?

 SHRI  PILOO  MODY:  By  all  means.

 SHRI  INDRAJIT  GUPTA:  As  far
 as  we  understood  it,  it  was  in  order
 *o  make  such  a  Parliamentary  Com-
 mittee’s  work,  if  it  is  appointed,  usefu]
 and  purposeful*  that  we  have  been
 demanding  that  these  papers,  CBI  re-
 port  and  documents  connected  there-
 with,  should  be  made  available  to  the
 House.

 That  was  the  purpose.  And  we  had
 said  it  on  the  flocy  of  the  House  re-
 peatedly  that  if  the  House  is  to  come
 to  a  correct  judgment—a  final  juag~-
 ment—in  this  matter,  it  can  only  do
 so  if  it  is  assisted  by  the  Government
 in  making  available  the  report  and  the
 connected  papers.)  That  we  consider
 essentia]  for  the  interim  stage  before
 the  setting  uv  of  a  Parliamentary
 Committee.  it  seems,  so  far,  we  are
 on  a  certain  common  ground  on  this
 side.  Now,  after  a  lot  of  arguments,
 debate  and  so  67  and  after  two  or
 three  weeks  have  passed,  the  Govern-
 ment  agreed,  in  a  certain  modified
 form,  to  the  demand  of  the  Opposition
 Parties.  They  could  have  agreed  much
 earlier—I  regret  to  say  that  they  did
 Not  agree  earlier,
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 SHRI  PILOO  MGDY:  Angq  with
 greater  grace.

 SHRI  INDRAJiT  GUPTA:  Anyway
 they  agreed  on  certain  conditions  that
 those  papers  would  be  shown  to  the
 Opposition  Parties,  to  their  leaders
 or  to  any  Member  who  is  authorised
 by  their  leaders,

 Now,  Sir,  that  work  of  perusal  of
 those  documents,  as  far  as  I  know,  is
 still  going  on;  it  will  be  completed
 within  a  day  or  two  J  am  informed
 by  Mr,  Bhogendra  Jha  who  is  repre-
 senting  our  party  in  the  work  of  this
 perusal  that  some  one  Memher—~I  far-
 get  the  name—now  had  suggested  that
 this  perusal  work  should  be  completed
 by  Friday  or  Saturday.  Our  represen-
 tative  was  agreeable  to  that.  But,
 other  Members  said  ‘n>’;  they  insisted
 that  time  must  be  given  even  up  to
 Monday  of  the  next  week.  That  it-
 self  is  enough  to  show  that  even  if
 anyone  varticular  Member  or  one  07
 more  particular  Members  here—!  do
 not  know  if  they  wish  to  make  a
 claim—claim  that  they  have  completed
 the  perusal,  it  still  shows  that  all  the
 Members  or  many  of  the  Members
 have  yet  not  done  so  and  they  have
 askeq  for  time  till  Monday.

 Anyway,  now,  Sir,  whether  the
 perusal  is  completed  on  a  particular
 day  or  on  some  following  day,  I  wish
 to  make  a  submissicn  as  to  what  is
 the  further  procsdure  anq  modalities
 that  will  follow  from  that.  Here,  as
 far  as  I  have  understood  it,  there  are
 two  viewpoints—one  is  put  forward

 or,  rather,  implicqd  by  Government,  as
 far  as  I  understand  it—and  the  other
 is  by  Shri  Morarji  Desai  and  the  sub-
 mission  he  just  now  made,

 As  far  as  his  submission  is  concern-
 ed,  I  have  understvod  it  to  mean  this,
 that  already  on  the  basis  of  whatever
 perusa]  has  been  done,  some  MemberS
 feel  that  a  prima-facie  case  has  been
 established  and,  therefore,  straight-
 away,  we  should  proce  to  the  consti-
 tution  of  a  Parliameatary  Committee.
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 The  Government’s  viewpoint,  as  f
 understand  it,  is  this.  They  have  ad-
 vanced  the  plea  of  some  more  time
 being  required  to  study  the  memoran-
 dum  which  has  been  given.  Here,  l
 am  not  fortunate  enough  t)  have  seen
 the  memorandum—i  00  not  know
 what  it  contains.  Anyway,  it  is  my
 firm  belief  that  Government  would
 prefer  that  no  Parliamentiany  Com-
 mittee  is  set  up  and  that  the  matter
 should  be  hushed  up  or  conveniently
 brushed  aside  under  the  carpet  and
 the  matter  should  end  there.

 I  would  not  subscribe  tc  either  of
 these  viewpoints.  Otherwise  there

 was  no  point  in  fighting  for  so  many
 weeks  to  have  access  to  those  papers
 and  documents.  If  we  are  not  going
 to  come  to  a  considered  viewpoint,
 then  how  are  to  proseed  further  in
 the  matter?  On  _  that  point  I  have
 made  certain  proposals  which  I  shall
 explain  and  which  are  embodiec  in
 the  motion  that  I  have  submiited,  I
 do  not  agree  with  the  Government’s
 viewpoint  that  the  matter  should  be
 dropped  here  and  ended  for  the  sim-
 ple  reason  that  I  am  quite  sure  that
 what  has  happened  so  far  has  its  im-
 pact,  outside  this  House,  on  the
 country,  on  the  public.  I  made  this
 point  earlier  some  days  ago  also.
 That  is  not  adequate  enough  to  set  at
 rest  the  doubts  and  suspicious  which
 have  been  aroused  in  the  public  mind
 not  only  regarding  certain  individu-
 als,  other  Membezs  of  this  Mouse  or
 Minist''rs  of  Government  but  also  re-
 garding  the  very  sovereignty  of  this
 Parliament  itself.  I  do  not  think  what
 has  transpired  so  far  is  adequate  to
 allay  those  susvicions  and  doubts.
 This  is  not  a  party  affair,  I  repeat  it.
 It  is  a  matter  in  which  every  side  of
 the  House  should  be  vitally  interested
 to  see  (hat  ugly  suspicions  and
 doubts  are  not  allowed  to  linger  in

 ‘the  public  mind  in  the  way  they  have
 been  created.

 Therefore,  Sir,  the  suggestion  I  am
 making  is  this:  That  when  the  work
 of  this  perusal  has  been  completed—
 it  may  be  Monday  or  any  day  that  iS
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 fixed.  I  have  no  objection  to  that—
 what  is  the  next  step  that  should  he
 taken?  Our  suggestion  is  that  those
 hon,  Members  a  belonging  to  varicus
 parties  who  have  been  associated  with
 this  work  of  perusal  should  be  con-
 sulted  by  the  hon.  Speaker,  who  will
 sit  with  them,  they  willl  exchange
 views  as  to  what  they  have  found  in
 that  perusal.  I  believe,  Sir,  they  have
 been  permitted  to  keep  certain  notes,
 though  not  allowed  to  carry  those
 notes  outside  the  room.  Those  notes
 are  available.  They  can  be  compared
 and  exchanged.  Some  _  discussion
 should  be  held  with  80796  purpose  and
 the  purpose  of  that  discussion  in  my
 view  should  be  that  those  hon.  Mem-
 bers  along  with  you  should  forrnulate
 or  frame  some  agreed  terms  of  refe-
 rence.  Some  substantive  pcints  must
 come  out  of  this  perusal.  Otherwise
 what  is  the  use  of  perusing?  Are  we
 perusing  in  the’  air?  Some  agreed
 terms  of  reference  should  be  formulat-
 ed  and  those  terms  of  reference  will
 then  be  forwarded  to  a  parliamentary
 committee  which  should  be  duly
 constituted  representing  various  sec-
 tions  of  this  House  because  then  we
 fee]  that  that  Parliamentary  Com-
 mittee  will  be  able,  if  I  may  say  so,
 to  complete  the  work,  which  is  very
 necessary,  of  investigation  into  the
 conduct  of  concerned  persong  who
 may  be  either  Members  of  this  House
 or  Ministers  of  the  Government  56
 that  ultimately  we  ray  at  last  be  in
 a  position  to  reach  a  concidered—and
 officers  also—and  objective  final  con-
 clusion  in  this  matter  and  then  decide
 to  take  whatever  action  we  ccnsider  to
 be  necessary.  In  this  way,  I  hope,  the
 Government  will  consider  it  also  that
 it  is  not  a  matter  of  dropping  the  mat-
 ter  and  declaring  it  to  be  closed,  I
 am  totally  against  that  and  certainly
 when  anything  has  been  brought  to
 light  which  can  establish  the  guilt  or
 misconduct  of  any  person—be  a  Minis-
 ter  or  a  Member  or  an  official—he
 should  not  be  spared.

 If  you  go  back  to  the  history  of  the
 last  5  years  of  this  House  there  have
 been  numerous  occasions  when  pro-
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 minent  Ministers  of  the  Government
 have  hag  to  go—not  on  the  basis  of
 enquiry,  even  not  on  the  basis  of
 established  proof  or  conclusive  evi-
 dence—when  they  happened  to  be  in
 the  centre  of  some  controversy  or  2
 type  which  was  considered  by  even
 the  then  leader  of  the  ruling  party  to
 be  not  a  matter  which  was  healthy  or
 conducive  to  carrying  on  the  responsi-
 bility  which  that  particular  Minister
 was  entrusted  with.  I  am  not  going
 into  the  merits  nf  those  cases  whether
 it  was  done  correctly  or  not.  But
 they  had  to  go  and  some  of  them  later
 on  came  back  also.  Pecuuse  so  long
 as  we  function—]  go  not  know  how
 long  it  is  going  to  be  now  as  some-
 thing  is  happening  in  the  country—
 within  the  framework  of  parliament-
 ary  system  then  in  addition  io  facts,
 evidence  and  so  on  which  from  time
 to  time  may  be  alleged  or  estatlish-
 ed—there  is  also  such  a  thing  as
 Parliamentary  propriety  which  cannot
 perhaps  be  strictly  defined  but  it  is  of
 the  essence  of  the  spirit  of  Parlia-
 mentary  Practice,  I  dare  say  ia  other
 countries,  in  one  country  whose  mode!
 we  are  fond  of  quoting.  and  saving
 that  we  are  following  them  I  am  sure
 their  concept  of  Parliamentary  pro-
 priety  is  something  different  to  curs,
 I  find  that  in  that  country,  in  the
 United  Kingdom,  Ministers  them-
 selves  came  forward  sometimes  to
 resign  at  the  slightest  tinge  or  breath
 of  suspicion  against  them.  I  am  not
 saying  that  necessarily  you  must  do
 the  same  thing  here,  pecause  we  are
 of  a  different  culture  and  of  a  diffe-
 rent  tradition,  But,  I  would  suggest
 that  whereas  on  the  one  side,  it  will
 ‘be  completely  wrong  and  indefensible
 of  the  Government  to  try  ty  virtue
 of  its  majority  here  to  get  this  mat-
 ter  ended,-  closed,  dropped  once  and
 for  all,  at  the  same  time,  I  would

 appeal  to  my  friends  on  this  side,
 however  agitated  they  may  get  when-
 ever  I  get  up...

 SHRI  PILOO  MODY:  Actually,  you
 are  quite  sweet,
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 SHRI  INDRAJIT  GUPTA:  Thattk:
 “-you  that  from  the  position  which  we~-
 ‘have  reached  now,  when  certainly  we
 succeeded  after  two  or  three.  weeks  in
 getting  the  Government  to’  agree  even..
 though  in  a  somewhat  limited  and
 modified  form  to  the  demand  which
 we  have  been  making  right  from  the
 beginning  that  we  should  now  come
 forward  to  propose  some  substantive
 procedure,  some  modalities  by  which
 this  matter  can  be  led  to  a  purpose-
 ful  conclusion  and  not  just  because
 today  happens  to  be  the  last  day  of
 Parliament  that  something  must  be
 Said  today,  last  day  of  Perliament  or
 Jast  day  of  the  Lok  Sabha....I  am
 not  afraid  of  the  spectre.  It  ह  not
 that  because  today  happens  to  be  the
 last  day,  willy  nilly  in'a  hurry,  some-
 thing  must  be  -ione  just  now,  straight-
 away.  If  that  is  one  of  the  appre-
 hensions  that  Mr.  Desai  hes  that  he
 fears  that  there  may  not  be  another
 Session.

 SHRI  MORARJI  DESAI:  Not  at  all.

 SHRI  INDRAJIT  GUPTA:  If  there
 is  such  a  fear,  they  should  dispei  it.
 The  Prime  Minister  should  dispel  it.
 Sir,  I  do  not  want  to  take  much  time.
 I  wilt  just  read  out  for  the  benefit  of
 the  House  the  Motion  that  I  have  sub-
 mitted  to  you.  I  feel  that  it  does  try
 to  suggest  a  »ositive  way  out  so  that
 all  sides  of  the  House  are  satisfied
 provided  Government  does  not  wish
 to  evade  the  issue  which  is  something
 much  bigger  than  what  we  are  debat-
 ing  here.  I  think  they  should  try  to
 understand  that  though  it  would  have
 been  much  better  if  they  had  yielded
 with  good  grace  to  this  thing  and  ulti-
 mately  if  they  had  done  it  two-three
 weeks  ago.

 My  Motion  reads  ag  follows:

 “The  House  is  of  opinion  that
 after  the  work  of  perusal  of  the
 CBI  report  and  connected  docu-
 ments  has  been  completed  the  hon.
 Speaker,  in  consultation  with.  ‘the
 Members  who  have  been.  associated
 with  the  work  of  perusal  ghould
 formulate  agreed  terms  of  reference
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 for  a  Parliamentary  Committee  re-
 presenting  all  sections  of  the  House
 to  be  duly  constituted  in  order  to
 complete  the  work  of  invest:gation
 into  the  conduct  of  concerned  Mem-
 bers  of  the  House  arg  Ministers  of
 Government  ४०  that  the  House  may
 be  enabled  to  come  to  a  final  conclu-
 sion  in  the  matter  and  take  neces-
 sary  action  thereon.”

 This  is  my  Motion,  Sir.  I  commend
 it  to  the  House.

 SHRI  JYOTIRMOY  BOS  (Diamond
 Harbour):  Sir,  I  woulg  hke  to  make
 a  submission.

 MR.  SPEAKER’  I  thought  that  Shn
 Morarji  Desai  0४5  spoken  on  hehalt
 of  all  of  you.  Shri  Indrajit  Gurta
 has  also  spoken,

 wit  weet  बिहारी  वाजपेयी  (ग्वालियर):
 भी  इन्द्रजीत  गुप्त  के  बालने  के  बाद  और  उन
 का  मौत  सदन  के  सामने  झा  जाने  के  बाद  जो
 परिस्थिति  पैदा  हुई  है,  उस  पर  हम  भी  अपनी
 बात  कहना  चाहेंगे  |  हम  ने  भी  अपना  प्रस्ताव
 अलग  &  दिया  हैं  ।

 SHRI  JYOTIRMOY  BOSU:  Sir,  we
 have  not  pressed  for  the  adjournment
 motion  on  the  clear  unuerstanding
 that  after  Shri  Morarj:  Desa:  makes
 his  statement  on  behalf  of  the  Oppo-
 sition,  we  shall  be  trying  to  high-
 light  certain  things  that  have  arisen
 without  quoting  from  the  cocuments
 as  we  have  promised  to  do.

 MR.  SPEAKER:  I  have  to  see  and
 decide  as  to  whether  we  would  take
 up  this  motion  immediately  or  we  take
 it  up  later  on.

 SHRI  MADHU  LIMAYE:
 motion?

 Which

 AN  HON.  MEMBER:  Under  what
 rule?

 SHRI  K.  RAGHU  RAMAIAH:
 There  ig  no  motion  before  us.
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 SHRI  INDRAJIT  GUPTA:  On  the
 last  day  of  the  session  it  is  our  pra*
 ctice  always  to  waive  previous  notice.
 We  have  to  come  to  some  decision,  If
 you  do  not  want  to  take  it  up,  it  is
 a  different  matter.

 SHRI  SHYAMNANDAN  MISHRA:
 We  have  also  submitted  some  motions.

 SHRI  MADHU  LIMAYE:  My  ad-
 journment  motion  75  there.  It
 a  priority  motion,

 MR.  SPEAKER:  There  were  50
 many  adjournment  motions,  We  are
 not  taking  up  any.  They  are  not
 in  order.

 SHRI  JYOTIRMOY  BOSU:  I  have
 not  seen  before  a  motion  being
 recited  on  the  floor  of  the  House
 immediately  after  question  hour.  I
 bave  nothing  against  it  that  way.
 Shri  Indrajit  Gupta  has  made  q  speech
 It  is  all  interesting  to  hear.  But  for
 my  education,  kindly  tell  us  under
 what  rule,  under  what  authcrity,  this
 motion  is  being  talked  about,  this
 motion  is  being  introduced  and  it  is
 being  pressed  for  a  debate  today.
 We  had  tried  to  co-operate  with  you
 in  the  matter  of  coming  to  a  conclu-
 sion  coolly  and  properly.  There-
 fore,  in  the  Opposition  we  had  a
 meeting  and  there  we  decided  that
 we  are  not  pressing  for  the  no-con-
 fidence  motion.

 MR,  SPEAKER:  I  will  need  time  to
 consider  how  far  this  motion  can  be
 accepted

 SHRI  JYOTIRMOY  BOS:  There
 is  a  request  to  the  Leader  of  the
 House  for  a  secret  session....

 MR,  SPEAKER:  It  35  a  great  pro-
 blem  for  me  what  to  do  with  this
 gentleman,

 SHRI  SHYAMNANDAN  MISHRA:
 May  I  seek  your  guidance?  Just  as
 we  had  a  reaction  to  the  statement
 made  by  the  hon.  member,  Shri
 Morarji  Desai,  shall  we  have  the  re-
 action  to  the  proposal  made  by  the
 hon.  member,  Shri  Indrajit  Gupta
 from  the  Government?
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 ‘SHRI  हू,  RAGHU  RAMAIAH:  It  is
 the  same  thing,  He  has  only  sugget-
 ted  certain  modalities.  The  propo-
 sal  is  substantively  the  same.  I  have
 already  given  our  view;  I  said  what-
 ever  has  to  be  said,

 MR.  SPEAKER:  It  is  just  notice
 of  a  motion.  lt  will  be  taken
 up  at  the  appropriate  time.  We  will
 treat  it  as  notice  of  a  mot:on.

 SHRI  DINEN  BHATTACHARY-
 YA  (Serampur):  Mr,  Raghu  Ramei-
 ah‘'s  statement  is  nothing  but  a  blufi  to
 evade  the  House.  It  has  nothirg  to
 do  with  Shri  Indrajit  Gupta’s  mo-
 tion

 SHRI  INDRAJIT  GUPTA:  The
 point  is  this.  First  of  all,  Govern-
 ment  should  tell  the  House  whether—
 it  is  allmght  if  they  want  time  to
 study  that  memorandum  and  all  that—
 they  are  in  principle  not  averse  to
 the  idea  of  a  purliamentary  com-
 mittee.  Then  what  will  be  the  moda-
 lites,  what  the  procedure  will  be,
 we  can  discuss.

 SHRI  G  VISWANATHAN  (Wandi-
 wash)  Let  them  say  ‘yet’  or  ‘no’.

 SHRI  INDRAJIT  GUPTA.  If  they
 gay  ‘we  do  not  think  anything  of  that
 kind  is  required’,  it  is  a  different
 matter.

 aft  झील  बिहारी  वाजपेयी  और  सरकार
 यह  भी  बतलाये  कि  उसे  कितना  समय  चाहिये  |
 श्री  रघ्रमैया  जी  ने  कहा  है  कि  उन्हे  थोडे
 समय  की  जरूरत  है--सम-टाइम  शब्द  का
 प्रयोग  किया  गया  है  ।  यह  बात  मोरी
 भाई  की  झोर  से  भी  कराई  है  कि  भ्र भी  दो  दिन
 बाकी  हैं,  सरकार  शनिवार  कौर  इतवार
 ले  सकती  है  हम  ते  कल  भी  रात  में  कहा  था
 कि  जिन  तथ्यों  के  आधार  पर  हमारे  सन्देह

 पुष्ट  हुए  हैं,  बे  तथ्य  हम  प्रधान  मंत्री  जी  के
 ध्यान  में  लाते  को  तैयार  है  और  प्यार  उन्होंने
 इसकी  ज़िम्मेदारी  विधि  मती  को  सौंपी  है
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 नो  हम  उन्हे  भी  समझाने  के  लिये  तैयार  है  ।
 इस  के  लिये  दो  दिन  काफ़ी  होने  चाहियें  कौर
 इस  सत्र  को  एप  सोमवार  तक  बढाने  को  फैसला
 कर  ले  -  कि  हम  ने  जो  कुछ  देखा  है  कौर
 जिस  के  बारे  में  हमारे  संदेह  मज़बूत  हुए  हैं
 उस  जानकारी  को  हम  सात  के  सामने  रखे  ।
 लेकिन  हम  ने  जो  बाप  को  वचन  दिया  है  उस  के

 अनुसार  कर  नहीं  सकते,  हम  करना  भी  नहीं
 चाहते  |  इसीलिये  सी  करेंट  सेशन  की  माग  की  गई
 लेकि  |  अगर  सरकार  पालियामेटरी  कमेटी  बैठाने
 की  माग  स्वीकार  कर  ले  शौर  उस  से  माननीय
 इन्द्रजीत  गुप्त  भ।  सहमत  है,  तो  मामला  सरल
 हो  जाता  है  I  फिर  यह  तय  करना  बाकी  होगा
 कि  वह  कमेटी  बोस।  बनायी  जाय  ।

 श्री  इन्दजीत  गुप्त  नहीं  यह  बात  नही  |
 उस  के  खम्मं  आफ  रेफ  (से  भी  तय  होने  चाहिये  t

 की  झील  बिहारी  वाजपेयी  जब  हम
 कागजात  देख  रहे  थे  तो  श्री  गोखले  बहा  नहीं
 बैठे  थे  I  उन  को  बैठक।  चा  लिये  था  उग  का  सा  मे
 उन  मेम्बर  में  था  जिन्हें  "रे  का-ज़ात
 देखना  था  ।

 अध्यक्ष  महोदय
 दिखाने  बालों  में  है  ?

 श्री  अटल  बिहारी  बाजपेयी  माननीय

 रधुरमेया  खाली  चौकीदारी  करते  रहे  t

 वह  तो  कागज़ात

 SHRI  K  RAGHU  RAMAIAH:  On
 that  point,  by  way  of  clarification,
 may  I  point  out  that  the  Law  Minis-
 ter  was  here  the  whole  day,  busy
 with  the  Representation  of  the  Peo-
 ple  (Amendment)  Bill.  ‘The  next
 day  he  had  to  go  to  Rajya  Sabha
 He  was  not  keeping  aloof  without
 sufficrent  reason.  He  was  not  keep-
 ing  idle.

 eft  अटल  बिहारी  बाज पेयों  :  माननीय

 इन्द्रजीत  गुप्त  ते  कहा  भाप  के  साथ  बैठ  कर  वे
 मेम्बर  तय  करें  जो  कागजात  देख  रहे  हैं।  मगर
 बाप  ने  कल  कहा  कि  पार्लियामेंटरी  कमेटी
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 बनाने  का  फैसला  जब  तक  भैजारिटी  पार्टी

 नहीं  करेगी  i...

 were  भोज्य  :  हाउस  |

 थी  weer  बिहारी  बाजपेयी  :  हाउस  का
 मतलब  क्या  है  ?  पालियामेंट्री  कमेटी  सदन
 की  राय  से  बनेगी।

 भ्या  महोदय!  कुछ  भी  जानें,  हाउस
 हाउस  ही  होता  है  t

 SHRI  JYOTIRMOY  BOSU:  Jus-
 tice  delayed  is  justice  denied.  This
 is  a  matter  over  which  we  are
 struggling  since  28th  August.  In
 spite  of  the  assurances,  they  tushed
 to  the  court  of  law  to  protect  this
 from  the  clutches  of  the  House,
 although  in  the  matter  of  muscon-
 duct  or  misdemeanour  on  the  part
 of  a  member  or  a  minister  of  the
 House,  it  is  the  domain  of  this
 House  and  this  House  is  supreme.
 Why  did  you  think  we  were  sitting
 there  hour  after  hour  till  late  hours
 going  through  the  papers  thorough-
 ly  and  minutely?  Our  object  was  to
 find  out  whether  from  whatever  we
 have  seen  a  prima  facie  case  is
 ectablished  to  prove  that  Shri  Lalit
 Narain  Mishra  was  fully  and  wholly
 involved  or  not  After  going  through
 the  papers,  we  are  unanimous  that
 Shri  Lalit  Narain  Mishra  is  inextri-
 cably  involved  in  the  matter.  There-
 fore,  we  want  to  see  the  Prime
 Minister  and  saw  her.  (Interrup-
 tions).

 MR.  SPEAKER:  The  Prime  Min-
 ister  is  going  with  my  permission
 because  she  is  hosting  a  Junch  in
 honour  of  the  King  of  Bhutan.  All
 the  other  Members  of  the  Govern-
 ment  are  there.

 SHRI  JYOTIRMOY  SBOSU:  After
 we  came  to  the  agreement  that  we
 shall  be  allowed  to  peruse  the
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 Papers  and  make  mental  notes  and
 no  notes  should  be  taken  out,  we  have
 been  cooperating  with  them  fully.
 During  our  persual  it  has  come  out
 clearly,  and  there  is  no  second  opinion
 among  he  readers  on  this,  that  a
 prima  facie  case  has  been  established
 Shri  Lat  Narain  Mishra  had  been
 wholly  involved  in  the  matter  from  the
 beginning  to  the  end.  And  it  is,  there-
 fore,  necessary,  because  the  House  is
 supreme  and  has  its  domain  over
 misconduct,  malpractice  or  corrup~
 tion  by  members,  it  is  necessaiy  that
 a  parliamentary  probe  be  instituted
 because  it  is  much  more  serious  than
 even  the  Mudgal  case.

 MR  SPEAKER:  So  far  as_  the
 quéstion  of  privilege  raised  by  Shri
 Samar  Guha  and  others  is  concerned,
 it  is  very  difficult  to  take  it  up  today
 We  can  keep  this  privilege  issue
 pending  Further,  I  do  not  see  Shri
 Samar  Guha  here.  We  will  keep  it
 pending.

 SHRI  JYOTIRMOY  BOSU:  The
 CBI  Report  from  which  I  quoted  the
 other  day,  which  you  did  not  allow
 me  to  lay  on  the  Table  of  the  House,
 on  the  basis  of  that  I  was  fully
 entitled  to  go  to  a  court  of  law.
 praying  that  Shri  L.  N.  Mishra  be
 cited  as  co-accused.  But,  I  refrained
 from  doing  so  because,  as  far  as
 Shri  L.  N.  Mishra  and  other  mem-
 bers  of  this  House  are  concerned,
 the  House  is  there....

 MR.  SPEAKER:  He  wanted  to  lay
 a  part  of  the  document  on  the  Table
 which  was  not  permissible.  He  can
 lay  only  a  full  document.

 SHRI  JYOTIRMOY  BOSU:  I
 wanted  to  lay  on  the  Table  the  whore
 document.  I  can  do  it  right  now.

 MR.  SPEAKER:  Not  now.  I  do
 not  know  what  it  is.
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 SHRI  SAMAR  GUHA  (Contai);
 Sir,  what  happens  to  my  question  of
 privilege?

 MR.  SPEAKER:  That  has  been
 postponed,  You  were  not  here.  We
 ‘waited  for  some  time.  We  have  post-
 poned  it  to  some  other  time.

 मैं  ने  झनाउन्स  कर  दिया  है  हाउस  में,

 सभी  से  पूछ  कर  किया  है  ।

 श्री  मधु  लिये  :  बाद  में  पूछिये  ऐडविन मेंट
 मोशन  पर  सब मिशन  होने  के  बाद  अभी
 ऐडविन मेंट  का  फ़ैसला  नहीं  हुआ  ।

 अध्यक्ष  महोदय  :  ऐडजनमेंट  मोशन  तो
 मैं  ने कोई  एक्सेप्ट  नहीं  किया  :

 SHRI  JYOTIRMOY  BOSU:  I  did
 not  go  to  a  court  of  law  to  make
 Shri  L.  N.  Mishra  a  co-accused,
 though  it  is  permissible  under  the
 circumstances.  Because  I  had  every
 hope  that  the  House  would  take
 cognizance  of  the  whole  thing  and
 sit  in  judgment  as  to  what  extent
 this  man  is  involved  in  this  serious
 licence  scandal,

 23  hrs.

 Through  the  perusal  of  the  docu-
 ments,  very  revealing  things  have
 come  out.  I  gave  a  privilege  motion
 day  before  yesterday  stating  what
 Shri  L.  WN.  Mishra  had  said  was
 false,  saying,  “I  knew  nothing  of
 what  happened  after  I  ceased  to  be
 the  Minister  of  Foreign  Trade  on  5th
 February,  1973."

 It  has  come  to  my  notice,  long
 before  I;  started  perusing  the  docu..
 ments,  that  on  that  day,  Shri  Tul-
 mohan  Ram  went  to  his  house  and
 garlanded  him.  Shri  Tulmohan  Ram
 saw  Shri  L.  N.  Mishra  twice  on  that
 day

 MR.  SPEAKER:  That  was  dis-
 posed  of.

 DECEMBER  20, 1974  Re.  Import  Licenpe
 088

 SHRI  JYOTIRMOY  BOSU:  ‘In  .  the
 morning,  he  was  assured  that’:  steps.
 will  be  taken  to  complete  the  Jicen-
 ces,  and
 assured  that  the  job  had’  been  done.

 ‘Then,  there  are  various  contradic.
 tory.  things:  I  do  not  want  ta  go
 into  details.  It  is  precisely  for  that
 reason  that  a  parliamentary  probe  is
 essential.  The  matter  is  hanging
 fire  from  28th  August.  It  is.  now
 about  four  months,  The  Law  Minis-
 ter  has  had  a  plenty  of  time  to  ga
 through  the  documents.  There  is  no
 reason  why  he  should  require  more
 time  to  study  the  documents.  It  is
 essential  that  either  we  sit  tomorrow
 or  on  Monday  or  on  both  the  days
 and,  if  necessary,  hold  a  secret  ses-
 sion  for  which  we  have  given  the
 notice  to  the  Leader  of  the  House,
 Shrimati  Indira  Gandhi  who  has  just
 disappeared  from  here.

 It  is  necessary  to  the  real  fact
 finding  in  this  very  session.  If  it
 means  that  we  are  required  to  sit  for
 one  or  two  or  three  or  four  days,
 whatever  it  is,  we  are  quite  willing
 to  do  it.  Please  don’t  stand  in  the
 way.  You  have  the  power  to  appoint
 a  parliamentary  committee  instead
 of  allowing  the  majority  to  deny  it  on
 this  rightful  issue.

 SHRI  SEZHIYAN  (Kumbakonam):
 Sir,  the  Government  has  not  given
 any  clear  indication  of  what  they
 propose  to  do,  Since  28th  August,  we
 have  been  demanding  a  parliamen-
 tary  committee  to  go  into  the  entire
 question.  Several  motions  have  been
 given.  My  motion  demands  the  sett.
 ing  up  of  a  parliamentary  committee
 to  go  into  the  conduct  of  Shri  Tul-
 mohan  Ram  as  #  Member  of  Parlia-
 ment  in.  the  entire  affair.  .  These
 motions  are  still  pending.

 The  Government,  though  belated,
 allowed  us  to  go  into  the  docunients.
 We  reserved  fhe  right  to  dréw  on-
 clusions  and  to  ‘suggest  certain  mea
 sures  After  going  into.  the.  docu-
 ments,  our  demand  for  a  parliamen-

 the  evening,.he::  was
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 tary  committee  has  been  strengthen-
 ed.  It  is  not  as  if  that  some  Minis-
 ter  or  a  Member  has  been  found  to
 be  guilty  or  there  is  a  misconduct.
 But  any  ordinarily  intelligent  per-
 son,  with  the  material  supplied  to
 him,  will  come  to  an  inescapable
 conclusion  that  something  could
 have  been  done.  Even  in  those  cases
 referred  to  in  U.K.,  it  is  not  85  if
 they  could  prove  the  guilt  and  then
 order  for  a  parliamentary  probe  {If
 an  intelligent  person  comes  to  a  rea-
 sonable  conclusion  that  the  thing
 could  have  happened,  even  thea  a
 parliamentary  probe  is  started  there.
 I  do  not  think  that  today  is  the
 lust  day  of  Parliamentary  democracy
 an  this  country,  today  may  be  the
 last  day  of  this  Session  but  not  of
 Parliamentary  democracy  im  _  this
 country  Therefore,  I  want  them  tn
 8.४0  a  categorise’  reoly  They  say
 that  they  want  time  Yesterday
 eveling  we  gave  the  Memorandum
 which  contained  only  about  five
 pages  Ido  not  think  the  Govern-
 ment  is  not  aware  of  the  backgiound.
 They  are  the  possessors  of  all  the
 documents  and  they  have  mucn  more
 than  what  has  been  given  to  us,  We
 went  through  the  documents  that
 were  given  to  us  for  two  or  three
 days.  I  can  conscientiously  say  that
 excepting  the  documents  that  were
 given  to  us  at  2  O'Clock  yesterday,
 all  the  other  documents  I  have  gone
 throught  “To  the  capacaty  that  was
 possible  for  me.  We  went  through
 them  in  an  objective  way  and  we
 have  given  that  memorandum.  Many
 of  us  have  been  associated  with  Com-
 mittees  like  the  Public  Accounts
 Committee  and  in  these  Committees
 we  have  been  allowed  to  handle  files
 of  a  confidential  nature;  some  of  the
 documents  which  were  not  given  to
 the  others  were  given  to  u3  and  we
 were  able  to  process  them.  Thert-
 fore,  it  is  not  as  if  these  documents
 are  of  such  a  sacred  nature  that  they
 cannot  be  shown  to  a  Parliamentary
 Committee,  Only  some  selected
 documents  were  shown  to  us  and  even
 with  these,  I  can  ‘say  that  there  ere
 many  gaps,  there  are  many  mysteri-
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 ous  portions  which  cannot  be  ex-
 plained  by  the  dumb  files,  there  are
 many  places  where  I  can  easily  point
 out  contradictions  and  conflicts.  One
 does  not  tally  with  the  other;  certain
 things  do  not  tally  with  even  what
 has  been  stated  in  the  House  or
 even  with  the  charge-shect.  I  can
 point  out  many  gaps.  Therefore,
 these  things  need  a  Parliamentary
 probe.  It  is  not  to  be  decided  by  the
 majority  of  the  House.  If  they  think
 that  this  House  is  supreme,  they
 should  also  accept  that  Parliamen-
 tary  democracy  is  more  supreme
 than  a  single  party,  this  party  or  that
 party.  For  the  benefit  of  Perliarren-
 tary  democracy,  we  should  have  a
 Parhamentary  Committee.

 In  Bulletin  No.  2,  No.  2075,  as
 many  as  40  to  45  motions  were  sug-
 gested  for  the  appointment  of  a
 Parliamentary  Committee.  It  is  not
 as  if,  for  want  of  a  formula,  they  are
 waiting.  We  fully  support  the  mo-
 tion  put  forward  by  Shri  Indiajit
 Gupta  and  I  want  to  know  the  re-
 action  of  the  Government  to  it.

 They  say  that  they  want  time.  How
 much  time  do  they  want?  A  few
 days  or  weeks  or  years!  The  Law
 Minister  knows  the  facts  of  the  case
 He  is  the  person  who  came  to.  the
 House  and  said  that  a  case  had  been
 registered.  He  gave  a  ९०0०४  of  the
 charge-sheet  to  the  House;  though
 for  a  long  time  he  did  not  give  the
 date,  but  ultimately  he  save  it.  So.
 he  knows  the  background.  Going
 through  our  Memorandum  should  not
 take  much  time  A  couple  of  days
 should  do.  By  Monday  they  should
 be  able  to  give  a  conclusive  reply  to
 our  demand.  If  they  think  that  today
 is  the  last  day.  they  can  stall  it.  they
 can  put  it  under  the  carpet.  then
 thev  are  doing  a  great  disseivice  not
 only  to  this  House  but  to  the  entire
 Parliamentary  democracy.  I  demand
 a  clear  and  categorical  reply  from
 them  as  to  how  much  time  the  Lew
 Minister  requires  to  go  through  our
 Memorandum  and  when  the  members
 of  this  House  can  be  experted  to
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 have  a  clear  reply  from  the  Govern.
 ment,  from  the  Minister  for  Parla.
 mentary  Affairs.

 भी  जहल  बिहारी  बाजपेयी  (ग्वालियर)
 अध्यक्ष  महोदय,  प्रभी  श्राप  ने  कहा  है  कि
 संसदीय  समिति  बनाने  का  फैसला  सदन  कर
 सकता  है  ।  लेकिन  भाप  जानते  हैं  कि  इस  का
 झरे  यह  है  कि  जब  तक  बहुमत  वाली  पार्टी
 किसी  सुझाव  को  स्वीकार  नही  करेगी,  तब  तक

 बहू  सुझाव  सदन के  द्वारा  नहीं  माना  जायेगा  |
 जो  नये  तथ्य  सामने  प्राय  हैं,  उन  को  छोड

 दीजिए  ।  लेकिन  श्री  कुलमोहन  राम  के  बारे
 बाप  ने  स्वय  कहां  था  कि  एक  प्राइम-फेस
 केस  हैं  सात  उसे  पर  विचार  कर  सकता  है  ।
 बाप  ने  यह  भी  कहा  था  कि  मामला  अदालत  मे

 हैं  इस  कारण  सदन  को  विशेषाधिकार  के  प्रश्न
 पर  विचार  करने  से  नही  रोका  जा  सकता  है  1
 मैं  जानना  चाहता  हु  कि  श्री  कुलमोहन  र'म
 के  मामल  म  सरकारी  पार्टी  ने  क्या  कया  है  t
 ane  प्राइम-फंसी  केस  है  जैसा  कि  छापने
 माना  है  तो  क्या  उन  को  सदन  की  सदस्यता
 से  लिम्बित  करने  का  प्रस्ताव  काग्रस  पार्टी

 को  नही  लाना  चाहिए  था?  क्‍या  उन  के  झ्राउरण
 पर  विचार  करने  के  लिए  एक  समिति  का  गठन

 नहीं  किया  जाना  चाहिए  ?  लेकिन  सरकार

 1  नहीं  कर  रही  हूँ  क्योकि  बह  जानती  है  कि
 इम  सारे  का ड  मे  केवल  श्री  कुलमोहन  राम  दोषी

 नही  है  बल्कि  कुछ  मत्री  भी  दोषी  है,  कुछ  ग्रीस
 भी  इस  में  जड़े  हुए  हैं  भर  प्रखर  एक  बार
 तो  तुत मोहन  राम  का  मामला  से  सदस्य  समिति
 को,  या  प्रिविलेज  कमेटी  को  भेज  किया  गया,
 तो  किर  सरकार  तथ्यों  को  पदो  के  भीतर  रखने
 की  जो  कोशिश  कर  रही  है  वह  विफल  हो  जायेगी

 हम  ने  जो  दस्तावेज  देख  हैं,  हम  बचे  हुए  है  कि

 हम  उन  के  बारे  में  सार्वजनिक  रूप  से  कुछ  नही
 कहेगे  |  से  किन  उन  दस्तावेजों  से  हम  इस  नतीजे

 पर  प  हुवे  हैं  कि सदन  कौ  गुमराह  किया  गया  है  1
 सदय  को  कहा  गया  था  कि  इमपोर्ट  सा इस सिद
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 का  ट्रे फ़ीकी  नही  हुमा  शौर  यह  शती  दे  बाद
 किया  था  कि  इस  मामले  मे  जांच  हो  रही  हैं  ॥
 मगर  उन्होंने  प्रभी  तक  जांच  के  परिणामों  के
 बारे  में  हमे  सूचित  नहीं  किया  है  q  दस्तावेजों,
 से  स्पष्ट  है  कि  ट्रैफिक  हुआ  है  -  उस  के  लिए
 कौन  ज़िम्मेदार  हैं?  प्राचीन  सदन  के  सदस्यों
 के,  जिन  में  स्त्री  भी  शामिल  है,  भा चरणों  की
 जाच  कौन  करेगा  ?  हम  संसदीय  समिति  बनाने
 की  माम  कर  रहे  है,  क्योकि  हम  चाहते  है  कि
 उन  को  भी  अपनी  सफाई  का  मौका  दिया  जाये  &
 हम  किसी  के  साथ  अन्याय  करने  के  पक्ष  में

 नही  है।  लेकिन  सारे  मामले  को  दबा  दिया  जाये,
 इसे  हम  बर्दाश्त  नही  करेगे  ।

 हम  ने  श्री  रघु रा मैया  से  पूछा  हैँ  कि  वह
 कितना  समय  चाहत  है  ।  इस  का  जवाब  देने
 के  लिये  बहू  तैयार  नही  है  |  भ्रध्यक्ष  महोदय,
 श्राप  हमारी  मदद  करे  |

 सझध्यका  महोदय  मैं  ता  कहता  हू  कि  पर-
 मात्मा  मेरी  मदद  करे  ।  मैं  ऐसे  वक्‍त  में  आया
 कि  हद  हो  गई  है  n  क्या  क्या  जाये  ?

 श्री  झील  बिहारी  वाजपेयी  प्रत्यक्ष
 महोदय  श्राप  निराश  मत  होइये  ।  इस  लाइसेंस
 काड  ने  जहा  लोकमत  के  दूषित  पक्ष  को  प्रकट
 किया  है  वहां  लोकता  की  शक्ति  को  भी  उठा
 गर  किया  है  ।  आखिर  हम  सरकार  से  यह  बात
 मनवाने  में  सफल  हुए  कि  सारे  दस्तावेज़  पाप
 के  चेम्बर  में  रख  दिये  जाये  कौर  हमे  उन्हें
 देख  ते  का  मौका  मिले  ।

 जैसा  कि  हम  ने  पहले  भी  कहा  है,  हम
 ने  ये  दस्तावेज  केवल  स्वान्त  सुखाय  केवल  प्रश्न

 को  संतुष्ट  करने  के  लिए  नही  देखें  हैं।  देश  की

 जनता  जानना  चाहती  है  कि  उत  दस्तावेजों  ने

 देखने  के  बाद  हम  किस  नतीजे  पर  पहुचे  |

 थी  to  एस  मिथ  :  (छिंदवाड़ा  )
 देश  की  जनता  बाप  के  पीछे  ही  तो  है  |
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 aft  अटल  बाजपेयी  :  थोड़ी  तो

 हमारे  पीछे  भी  है,  भौर  जो  भाष  के  पीछे  है,
 बेह  भी  इस  मामले  में  सच्चाई  को  जानता

 आहत  है  |  या  भाप  कहिये  कि  जनता  सच्चाई

 नहीं  जानना  चाहती  है  |  सच्चाई  तक  पहुंचने
 का  तरीका  क्या  है  ?  कल  हम  ने  पाप  से  प्रार्थना
 की  थी  कि  प्राय  अपने  प्रभाव  का  उपयोग  करें
 और  सरकारी  पार्टी  को  इस  सारे  मामले  को  एक
 संसदीय  समिति  को  सौंपने  के  लिए  तैयार  करें।
 अगर  इस  का  ऐलान  हो  जाये,  तो  राज  का  संकट
 टल  सकता  है|  भोज  हम  अनन्तिम  उत्तर  लेकर
 जायेंगे,  यह  केसला  कर  के  हम  आये  है  1

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  J]  would  request  the
 hon,  Members  on  the  other  side  of
 the  House  to  consider  our  demand
 with  a  certain  amount  of  objectivity,
 wf  not  with  generosity.

 The  whole  thing  has  to  be  brought
 into  perspective.  There  have  been
 two  demands  from  this  cide  of  the
 House  One  has  been  for  the  ennsti-
 tution  of  a  Parliamentary  Committce
 bere  and  now....

 झ्रध्यक्ष  महोदय  प्रखर  भाप  एक  मिनट
 के  लिए  इजाजत  दें,  तो  जो  लोग  बल  पर  पेपे
 ले  करने  वाले  हैं,  उन  को  करो  कर  दिया  जाय,
 ताकि  वे  जा  सके  |  उस  के  बाद  यह  बहस  चले  ।

 शनी  मु  लिमये  :  प्र&५क्ष  महोदय,  इस  में
 ज्यादा  समय  नही  लगेगा  ।  इस  को  खत्म  होने
 दीजिए  ।  एक  मामला  चल  रहा  है,  उस  को
 चलने  दीजिए  ।

 SHRI  SHYAMNANDAN  MISHRA:
 Now,  Sir,  there  ig  one  demand  that
 no  time  should  be  lost  in  constitut-
 ing  a  Parliamentary  Committve  to
 go  into  the  entire  gamut  of  the  issue
 involved,  Another  demand  is  from
 my  hon.  friend,  Shri  Indrajit  Gupta
 that  we  should  take  two  or  three  days

 ,  Moré  and  then  decide  about  the  for-

 |
 tation  of  the  Cominittee.  As  I  could
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 understand  it,  he  wanted  the  Mem-
 bers  to  have  two  to  threg  days  more.

 SHRI  INDRAJIT  GUPTA:  I  said
 just  the  opposite.  My  Member  is
 agreeable  to  complete  ithe  work  on
 Saturday.  The  other  Members  said
 they  should  get  time  upto  Monday

 SHRI  SHYAMNANDAN  MISHRA:
 So  far  as  his  party  is  concerned,
 probably,  they  would  be  prepared
 for  the  constitution  of  a  Committee
 even  tomorrow.  That  is  the  conclu-
 sion  to  which  I  come,

 SHRI  INDRAJIT  GUPTA.  You
 see  my  motion  Before  that  ithe
 Members  have  to  sit  with  the  Spvak-
 er,  discuss,  exchange  notes  and  com-
 pare  the  notes  and  then  finalise  the
 terms  of  reference.  After  that  the
 Committee  should  be  constituted.

 ही  अटल  बिहारी  वाजपेयी  कल  हम
 लोग  स्पीकर  साहब  के  साथ  बढे  है  1  स्पीकर

 साहब  कहते  हैं  कि  कमेटी  बनाने  का  फ़ैसला
 पार्लियामेंट  को,  यानी  सरकारी  पार्टी  को,  करना

 है--कमेटी  तभी  बनेगी,  जब  परकाजी  पा
 चाहेगी  ।

 SHRI  JYOTIRMOY  BOSU:  When
 We  were  discussing  these  matters,  if
 I  remember  (Interruptiows)

 SHRI  SHYAMNANDAN  MISHRA:
 Now,  the  hon.  Member  Shri  Gupta
 would  not  hke  to  commit  himself  to
 any  time  horizon  so  far  as  the  consti-
 tution  of  the  Committee  is  concerned.

 But.  one  could  infer  from  what  he
 had  said  that  after  his  Member  has
 completed  his  study,  he  wonld  be  in
 a  position  to  discuss  with  the  other
 Members  the  formulation  of  the  terms
 of  reference  on  the  basis  of  which  a
 Committee  could  be  constituted,  On
 that  basis,  I  had  reasonably  expected
 that  he  would  probably  require  two
 to  three  days'  time  more  for  the
 constitution  of  a  Committee.  But,  if
 he  does  not  want  to  commit  himself
 to  any  time  horizon,  it  is  his  busi-
 ness,
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 SHRI  INDRAJIT  GUPTA:
 eave  it  to  me

 You

 SHRI  SHYAMNANDAN  MISHRA:
 About  this  motion  also,  when  we
 wanted  to  know  the  reaction  of  the
 Government,  the  Government  said
 that  it  could  not  accept  it  even,  in
 principle.  That  is,  the  Government
 does  not  want  to  commit  itself  to  the
 principle  of  the  constitution  of  a
 Committee.  The  other  thing  is  that
 he  had  suggested  the  constitution  of
 a  Committee.  So,  there  is,  in  a  sense
 a  rejection  of  the  demand  at  this
 point  of  time  so  far  as  Government
 is  concerned.

 Now,  my  hon.  friend,  Shri  Indrajit
 Gupta  said.  when  the  hon.  Member
 Shri  Morarji  Desai  made  our  demand,
 that  he  was  not  speaking  on  behalf
 of  the  entire  Opposition.  This  I  can
 understand,  But,  what  the  hon.
 Member  Shri  Morarji  Desai  had  to
 submit  to  you.  in  substance,  is  also

 ‘the  demand  of  my  hon.  friend,  Shri
 Indrajit  Gupta.  And  may  !  remind
 him  that  two  or  three  months  back,
 during  the  last  session.  his  party  had
 associated  itself  with  a_  resolution
 which  demanded  the  constitution  of

 a  Committee  to  fix  responsibility  in
 the  matter?  (Interruptions).  He  said
 so.  But  this  requires  to  be  repeated.
 At  that  time,  his  party  could  do  it
 though  it  was  not  in  vossession  of
 much  of  the  material,  or  the  facts  to
 warrant  the  constitution  of  a  Com.
 mittee,  Now,  after  the  study  of  the
 documents  for  two  or  three  days,  I
 think  his  party  should  have  been  in
 a  better  position  to  say  that  thev
 stand  by  the  earlier  demand  for  the
 constitution  of  a  Committee.  What
 he  was  submitting  was  that  others
 seemed  to  be  in  a  hurry  and  he  was
 doing  justice  to  us.  We  have  not
 come  to  any  conclusion  in  a  hurry.
 We  have  done  so  after  a  freat  deal
 of  study  and  after  due  deliberations
 amongst  ourselves,  It  may  well  be.

 _my  hon’ble  friend  or  any  member  of
 his  party,  was  not  associated  with
 some  of  the  consultations  we  had  in:
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 this  matter.  Here,  I  owe  an  expla-
 nation  on  ‘behalf  of  ‘those’  whig.  deli-
 berated.  amongst  :  themselveq,'.  May  7
 say  that  it  is  not  our  fault  that  his
 party  was  not  associated  with  the  ~
 deliberations  that  we  ‘had?

 SHRI  INDRAJIT  GUPTA:  We  are
 not  complaining  that  we  were  ex-
 eluded  from  your  |  talks

 SHRI  SHYAMNANDAN  MISHRA:
 But  many  people  would  like  to  ask
 as  to  why  the  CPI  was  not  associated
 with  the  deliberations,  I  would  like
 them  to  understand  that  on  whatever
 occasion  we  had  invited  them  to  take
 part  in  our  deliberations  they  had
 always  absented  themselves.  So,  the

 ‘whole  thing  is  that  we  have  come  to
 this  decision  to  which  the  hon.  Mem.
 ber  of  the  Communist  party  had
 come  earlier  also  during  the  last
 Session  and  it  has  been  arrived  at
 after  due  deliberations.

 So  far  as  the  reaction  of  the  Gov-
 ernment  to  this  demand  is  concerned,
 I  must  submit  that  it  is  wholly  un-
 reasonable.  Why  do  they  want  to
 have  more  time?  What  have  they
 been  doing  all  the  time?  Had  they
 been  sucking  their  thumb?  This
 matter  was  raised  during  the  last
 Session  also  and  the  whole  thing  had
 been  discussed  from  day  to  day  dur-
 ing  the  current  Session.  The  minds
 of  the  Members  of  Parliament  were
 full  of  suspicions  about  jt.  What  was
 the  Government  doing  so  far  with
 the  documents  that  had  been  made
 available  to  them  by  the  CBI?  Do
 they  want  to  start  from  this  point  of
 time,  that  is,  after  we  submitted  the
 memorandum?  Were  they  not  ex-
 pected  to  study  those  documents
 earlier?  |

 Now,  that  raises  a  very  important
 point.  We  had  raised  many  issues
 during  the  lasf  Session  but  the  Gov-
 ernment  has  been  keeping  its  mind
 closed  on  those  issues.  and  they  did
 not  try  to  study  thase  issues  which
 had  been  thrown.  up  |  during

 course  of  the  discuséion.  90,  it  comes
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 to  this  that  if  we  had  not  taken  pains
 to  go  into  this  matter,  then  Govern-
 ment  would  have  allowed  those  issues
 to  remain  covered.  That  is  the  basic
 thing,  Otherwise,  they  would  not
 have  taken  this  plea  that  they  re-
 quired  more  timie  about  this.

 Now,  Mr.  Speaker,  you  have  not
 been  pleased  even  to  grant  permis-
 sion  for  the  reference  of  the  matter
 in  some  form  to  the  Committee  of
 Privileges  But  in  the  case  of  hon.
 Member,  Shri  Tulmohan  Ram,  you
 had  been  pleased  to  say,  as  you  had
 been  reminded  by  the  hun.  Member,
 Shri  Atal  Bihari  Vajpayee,  that  a
 specia]  committee,  as  is  done  in  the
 House  of  Commons,  may  be  called
 for  to  go  into  the  conduct  of  the  hon.
 Member.  Did  we  not  get  a  complet-.-
 ly  unresponsive  attitude  from  the
 Government  also  to  that  remark  of
 yours?

 Now.  what  is  the  door  open  to  us?
 I  would  like  to  say  that  this  demand
 that  we  have  now  formulated  does
 not  brook  any  delay  and  it  38  both
 in  the  interest  of  the  Government
 and  the  Members  of  this  House  _in-
 volved,  because  there  is  a  clear  sus-
 picion  now  raised  in  our  minds.  So
 there  must  be  fixation  of  responsibi-
 lity  in  this  matter.  But  how  do  you
 fix  responsibihty  in  this  matter
 on  those  who  are  accountable  to  the
 House.  If  it  is  conceded  that  there
 has  been  something  in  the  nature  of
 a  scandal,  then,  would  not  this  hon
 House  like  to  fix  responsibility  for
 this  scandal?  We  do  not  say  at  this
 point  of  time  who  hag  been  respon-
 sible  so  far  as  this  House  is  concern-
 ed,  although  we  could  contide  in  you,
 or  the  hon.  Leader  of  the  House  so
 far  as  our  impression  is  concerned.
 But,  here,  we  have  taken  a  complete-
 ly  objective  stand.  We  want  a  Com-
 mittee  to  be  constituted  to  identify
 persons,  factors,  circumstances  that
 have  been  responsible  for  this  shady
 deal.  In  that  not  a  very  objective
 demand?  Why  should  not  the  Gov-
 ernment  accept  this  demand  now?
 Mr,  Speaker,  Sir,  you  would  also
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 recal)  that  the  then  Home  Minister,
 Shri  Uma  Shankar  Dikshit  had  said
 in  his  statement  during  the  last  ses-
 sion  that  a  Committee  was  not  ruled
 out.  I  ask  you:  would  you  like  this
 Government  to  go  on  breaking  one
 assurance  after  another?  He  had
 given  this  clear  assurance  in  the
 House  that  if  after  the  probe,  a
 Committee  of  the  House  was  requir-
 ed,  that  was  not  ruled  out.  १  would
 like  the  hon,  Home  Minister,  the  pre.
 sent  Home  Minister  to  consider  whe-
 ther  he  would  hke  to  stand  by  that
 assurance  of  Shri  Wma  Shankar
 Dikshit  or  not.

 MR  SPEAKER:  Please  conclude
 now.

 SHRI  SHYAMNANDAN  MISHRA:
 Then,  Mr  Speaker,  Sir,  finally,  my
 submission  would  be  that  if  the  Gov-
 ernmient  does  not  accede  to  this  de-
 mand  for  the  constitution  of  a  Com-
 mittee,  then,  those  of  us  who  have
 studied  the  documents  owe  a  duty  to
 the  House  We  will  have  to  apprise
 the  House  of  the  facts  and  of  the
 evidences  which  have  been  unearthed
 during  the  course  of  our  study.  How
 do  we  do  that  unless  there  is  a  sec
 ret  session?  Therefore,  we  have  made
 the  second  demand  that  there  should
 be  a  secret  session,  not  for  fixing
 responsibility  m  a  collective  manner
 in  this  House  but  for  avprising  the
 House  of  the  facts  and  the  evidences
 that  have  been  thrown  up  auring  the
 course  of  the  study.  I  hope  that  the
 Government  with  your  help  and
 guidance  would  persuade  itself  to
 accept  the  first  demand  in  the  _  first
 instance,  and  if  it  does  not  do  80.
 then  to  accept  the  second  demand
 for  a  secret  session  on  Monday

 aft  सु  लिये  :  अध्यक्ष  महोदय,  ड्राप

 मुझे  नहीं  सुनेंगे

 अध्यक्ष  महोदय  :  मैं  बुलाऊंगा।  बाद  में  श्राप

 को,  पैसे  ले  हो  जाने  के  बाद  t
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 aft  we  लिमये  नहीं  हु  नही  हो  सकता।
 1: अ  के  बारे  में  दो  तीन  प्वाइंटस  पर  मैंने
 नोटिस  द्य  है  t  यह  एक  मसला  चल  रहा  है
 उस  को  पहले  खत्म  कीजिए  1

 भ्रष् यक्ष  महोदय  शिन  के बारे  मे  मोटिवेट

 आए  है  उन  को  रहने  देंगे।

 भरी  सब  लिमये  नही,  भ्रध्यक्ष  महोदय,
 एक  मामला  चल  रहा  है,  बीच  मे  ये  लोग  नही
 भा  सकते।  =  (ध्पबधास )  इनको

 सुत।  आने,  मुझको  क्‍यों  नही  सुनेंगे  श्राप

 मुझको  ही  दबाते  चले  हप्ते  है।  सब  लोग
 बोले  तब  नहीं  कहा  झ्र  ने  1

 अध्यक्ष  महोदय  भाप  से  कहूं  कि  कुछ
 मैम्बर्स  को  जाना  है,  खाना  बाना  हैं  कही,  उस
 के  लिए  उन  को  जाना  है

 भी  मु  लिसये  उन  को  जाना  हे  हम  को
 नहीं  जाना  है।

 SHRI  PILO  MODY:  Kindly  recog-
 nise  us.

 प्रत्यक्ष  महोदय  मैं  तो  रेकग्नाइज
 करूगा  तो  फिर  सभी  तरफ  से  करूगा/प्रगर
 ऐसा है  फिर  सभी  तरफ  से  करना  पड़ेगा।

 श्री  म्  लिये  अध्यक्ष  महोदय  ,  मैं

 नहीं  मानता,  बीच  में  इस  को  नहीं  रोका  जा
 सकता  ।

 MR.  SPEAKER:  Thope  who  want
 to  go  May  go,  authorising  their  col-
 leagues  to  lay  the  Papers.

 श्री  मु  लिमये  हा,  ठीक  है,  तीन  तीन
 मिनिस्टर  होते  हैं  इन  के,  हम  तो  एक  ही  होते
 हैं  1

 SHRI  N  gx  SANGHI  (Jalore):
 Sir,  on  8  point  of  order.  You  should
 also  hear  us,  on  this  side.
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 MR.  SPEAKER:  In  this  case,  Mr,
 Sanghi,  I  thought  the  Oppoisition
 wanted  to  eXpress  a  view  and  later
 on  if  the  Government  wanted  to  say
 something,  they  can.  But,  if  you  want
 to  make  out  a  debate  out  of  it,  that
 is  not  possible  I  do  not  mind  a
 debate  if  on  your  side  he  demands  it
 If  he  demands  :t,  I  do  not  mind  But
 they  have  given  their  motions  I
 must  call  them  There  at  Shr  Madhu
 Limay's  motion,  there  is  Shri  Mishra's
 motion,  there  is  Shri  Vaypayee's  mo-
 tion  How  can  I  say,  ‘No  I  would
 not  listen  to  you  unless  somebody
 else  comes  in  between'?

 wit  मधु  लिये  :  प्रत्यक्ष  महोदय  इस

 बहस  में  कुछ  सिद्धान्तों  प्रौर  कुछ  तथ्यो  के  सवाल
 उठे  थे  |  सिद्धान्तों  क ेचार  सवाल  उठे  थे  जिनमे
 से  दो  का  आपने  निर्णय  दे  दिया  है  ।  एक  सवाल

 यह  था  कि  एग्जीक्यूटिव  प्रिसले  की  सीमा
 क्या  है  और  पालियामन्द्री  प्रिसले  क॑  समा
 क्या  हूँ  इस  का  निर्णय  हो  सय"  1  सी०  to  ग्राम ०७
 के  सभी  दस्तावेजों  का  तो  नही  लेकिन  सरकारी
 दस्तावेज नो  को  हम  को  देखने  का  मौका  मिला  ।

 दूसरा  सवाल  था-अ्रदालत  का  कार्यक्षेत्र
 और  पार्लियामेन्ट  का  कार्य-क्षेत्र-दोनों  मे  जो
 टकराव  और  संघर्ष  है-उस  का  क्या  होगा  ?  उस
 का  शापने  निर्णय  दिया  कि  जहा  सदस्यों  के

 दुराचरण  का  सवाल  आता  है,  मिस-कॉन्डक्ट
 का  सवाल  पाता  है-उस  मे  प्राप्त  की  जूरिस-
 फिक्शन  का  सवाल  नही  है।

 तो  इन  दो  सिद्धान्तों  का  फ  कला  हो  चुका
 है,  दो  सिद्धान्त  भ्र भी  बाकी  हैं।  एक-एव्जिक्यू-
 द्वि  गबनंमेंट  के  इन्दर,  कार्यपालिका  के  प्रकार
 मंत्री  कौर  भ्रफसर  ,  सिविल  शर्वेन्ट्स  कौर  सिमि-
 स्टर  -उन  का  क्या  रिश्ता  होना  चाहिए  |  पह

 पूरा  सवाल  इस  में  उठा  है भोर  सभी  दस्तावेजों
 को  देखते  के  बाद  हम  इस  नतीजे  पर  पहुंचे  है  कि
 पार्लियामेंटरी  कमेटी  को  इस  ह |. ल  के  बारे  मे
 झम्तिम  फैसला  करना ही  चाहिए,  भरना  धरा-
 सकता  पैदा  होनेवाली  है।
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 ater  सवाल-भोज  प्रश्चेतिधि  मानी
 लेफिस्लेटर्स  का  नौकरशाही  ौर  मंत्रियों  के
 साथ  शौर  सरकार  के  साथ  क्‍या  रिश्ता  हो-
 यह  भी  एक  विवाद  का  विषय  है  और  पीलिया-

 मैंड्री  कमेटी  को  इस  के  बारे  में  भी  गाइड-लाइन्स
 मार्गदर्शक  सिद्धान्त  तय  करने  चाहिए।  इस
 दिए  दो  सै  द्वारिक  प्रश्नों  का  फैसला  हो  चुका  है
 और दो  प्रश्न  गरमी  बाकी  हैं  -  इसीलिए  हमारी
 भपालियामेट्री  कमेटी  की  माग  है।

 लंब  जहा  तक  तबकों  का  सवाल  है-  आपने
 स्वय  जपने  फैसले  में  कहा  है  कि  जो  विवादास्पद

 सवाल  है-जैसे  इम्प्रोप्राइटी  वा  सवाल  है,  मिस-
 कान डक्ट  का  सवाल  हूँ--  इन  के  ऊपर  यह  सदन

 अहम  भी  कर  सकता  है  कौर  जाच  भी  कर  सकता

 है|  जाच  के  बारे  मे  बाप  ने  यह  कहा  कि  मै  अपने
 अधिकार  में  यह  मामला  किसी  कमेटी  के  पास

 नही  भेज  सकता  हु,  मुझे  सभा  का,  सदन  का  आदेश

 आमिए  |  इस  लीग  प्रत्यक्ष  महोदय,  जब  श्राप

 इम  में  तटस्थ  बन  जाते  हैं  तो  मामला  विरोध
 पक्ष  शौर  सरकार  के  बीच  म॑  रह  जाता  है।
 अभी  दा  सुल्तान  इस  सदन  के  सामने  भ्र यि  -एक-
 हम  लोगो  की  शर  से  मोरारजी  भाई  ने  रखा  कि

 पालियामेद्री  कमेटी  की  माग  को  १रकार  स्वीकार
 करे  और  राज  ही  घोषणा  करे,  फिर  भागे  बहस
 की  कोई  जरहूएत  नही  है,  क्योकि  जज  आफ
 गेफ्रम्त  बारह  मेरी  राय  से  मामूली  सवाल  है,

 इस  पर  विवाद  की  गुंजाइश  नह  हैँ  1

 दूसरा  बुनावट  प्राया-भरी  इन्द्रजीत  गुप्त  का

 जीने  कहा  कि  सरकार  सिद्धान्त  इसको  भाग

 लें,  कमेटी  के  गीत  का  मास  ना  इस  सत्र  की  समा-
 पति  के  बाद  लप  किया  जाए,  i0  दिन  से,  5
 दिन  में,  दो  दिन  में

 aft  डोनेन  भट्टाचार्य  राज  भी  हो  सकता

 डे।

 भरी  1...  लिखने  कह  यही  हे-इन  दोनो
 अवतारों  में  4 मोरारजी  भाई  भर  हम  लोग
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 चाहते  हैं  कि  पालियामेंद्री  कमेटी  के  गठन  का
 फैसला  राज  ही  हो,  यह  सब्  समाप्त  होने  के

 पहले  हो  कौर  श्री  इन्द्रजीत  गुप्त  ने  भी  कहा  है
 कि  पालियामेट्री  कमेटी  बने,  लेकिन  वे  कहते  है
 कि  बाद  में  हस  के  ऊपर  स्पीकर  महोदय  के
 साथ  बात  करके  तय  किया  जा  सकता  है  |

 श्री  जीत  गुप्त  प्रभी  पैर यू जल  का
 काम  ख  मन ही  हुआ है,  उस  मे  पता  नही  क्ति ना
 समय  लगेगा।

 श्री  मु  लिमये  *  यह  बात  सही  हैं  कि

 कुछ  सदस्यों  ने  सभी  कागजात  प्रभी  नहीं  पढ़े  ह
 मोरारजी  भाई  ने  स्वय  नहीं  पड़े  है,  क्योकि  वे
 कल  ही  आये  हैं  -  लेविन  हम  लोगो  ने  सीज्ड-

 डाक्यूमेटस  की  फाइल  शौर  सी०  dito  कराई
 की  रिपोर्ट  को  गौर  से  पढ़ा  है।  जिन  मामला
 पर  बारबार  चर्चा  हुई  है भ्रोर  जितने  तथा  कौर
 विवादास्पद  प्रश्न  उठे  थे-  मुझे  जो  नई  जानकारी
 मिली  हैं  उस  की  चर्चा  मे  नहीं  करूगा  ,  लेकिन
 चार्जशीट  के  आधार  पर  विवादस्पद  प्रश्न  उठे
 थे,  इस  लिए  में  कोई  सोनकेसी  के  खिलाफ  नही
 बोल  रहा  हू,  चार्जशीट  के  आधार  पर  बोल  रहा

 हु-श्याम  नन्दन  बाबू  ने  जो  23  अगस्त,  972
 की  नोटिस  का  सवाल  उठाया  था  और  दूसरा
 सवाल  उठा  था-प्वाइन्ट  चीफ  कंट्रोलर  श्री  के  ०
 एन०  अरब  पिल्ले,  डिप्टी  चोट  कंट्रोलर-रामन-
 इन  लोगों  को  पॉंडिचेरी  किस  लिए  भेजा  था।

 हम  लोगों  ने  यह  कहा  था  कि  उन  को  इस  लिए
 भेजा  गया  था  कि  गच  करके  'रि-झं।पनिंग  के

 लिए  कंस  बनाये  ।  इस  पर  श्री  ललित  नारायण
 मिश्र  ने  कहा-नही  ,  एक  फाइल  गायब  थी,
 उस  को  रीकंस्ट्रक्ट  करने  के  लिए  उन  को  भेजा
 था-तरह  विवाद  का  विषय  है।  | 6  हम  क्यो

 पालियामेट्री  कमेटी  चाहते  हैं?  इन  दस्तावेजों
 के  भ्राधार  पर  हमारी  राय  मे  इन  प्रश्नों  पर
 काफी  रोशनी  पड़ती  है।  कब  क्या  रोशनी  पडती

 है-यह  कहने  के  लिए  में  फो  नही  हू  t

 तीसर  सवाल  -यह  उठा  कि  क्‍या  एन०
 के०  सिंह  ने  वास्तव  में  यह  हिदायत  दी  थी  कि
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 कस  अदालत  से  बात  लिया  आए  ,  विदिशा
 किया  जाए,  यह  भी  विवाद  का  विषय  है।

 न्बौँथा  विवाद  का  विषय  है-कऩ्या  श्री
 एन०  के०  सिंह  ने  तल मोहन  राम  को  यह  कहा

 था  कि  2  सदस्यों  के  हस्ताक्षर  का  मझे  नया
 मेमोरेंडम  चाहिए।  काहे  के  लिए?  यह
 चार्जशीट  में  है

 “to  strengthen  the  hands  of  the
 minister  in  the  reopening  of  the
 case”,

 यह  भी  विवाद  का  विषय  है।

 पांचवां  विषय  है-5  फरवरी,  973  का
 जो  वोटिंग  है  श्री  एन०  के०  सिंह  का  5  फरवरी,
 I973  का  वोटिंग  जो  चाज  शीट  में  कोट  किया

 गया  है  --उस  के  बारे  में  भी  विवाद  है
 सी०  बी०  शाई ०  रिपोर्ट  में  5  फरवरी  की

 घटनाएं  बिस्तार  में  दी  गयी  हैं।

 मेरी  राय  मे  और  विरोध  पक्ष  के  सभी
 सदस्यों  की  राय  में  ये  पांच  विवादास्पद  विषय

 हैं  जो  इस  सदन  में  उठाये  गए  थे।  इन  सब  के

 ऊपर  एक  नई  रोशनी,  एक  नया  प्रकाश,  नए

 भूत,  ने  एविडेंस  जरूर  मिले  हैं।  इसलिए
 मेरी  प्रार्थना  है  कि  आप  के  पास  जितना  नैतिक
 बल  है,  न ेतिक-  कवित  है,  उसका  इस्तेमाल  कर
 के  आज  ही  इस  सदन  में  जलीय  मेंन्द्री  कमेटी
 की  घोषणा  करवाया  उस  के  बाद  इस  बात
 पर  और  ज्यादा  विवाद  बढ़ाने  कौर  लम्बा
 खींचने  की  हमें  ज़रूरत  नहीं  है

 SHRI  N.  K.  SANGHI  (Jalore):  On
 a  point  of  order,  Sir.  The  CBI  re-
 port  has  been  shown  to  certain
 opposition  leaders  with  certain  quali-
 fications.  We  are  not  in  the  know  as
 to  at  what  stage  the  perusal  of  these
 documents  is.  Once  the  process  has
 started  under  the  directions  of  the
 House,  since  we  do  not  know  at  what
 stage  it  is,  we  would  like  fo  have  your
 ruling  whether  this  is  the  right  stage
 to  take  up  a  subsequent  discussion.
 emanating  from
 document  i

 the  petusal  of  the
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 SHRI  8.  V.  NAIK  (Kanara):  ‘In
 continuation  “of  this.  point.  of  jorder,
 may  I  say,  there  are  certain  leader:
 of  the  opposition  who  are  aware  uf
 the  report.  There  are  cettain  minis-
 ters  who  are  aware  of  the  report.
 But  we  are  ignorant  of  the  report,  A
 large  section  of  the  House  is  ignor-.
 ant  of  the  report.  How  do  you  ex-
 pect  us  to  tindefstand  what  they  are
 saying?

 SHRI  G.  VISWANATHAN  (Wandi-
 wash):  I  support  Mr.  Naik.  It  should
 not  be  the  privilege  of  a  few  leaders
 to  see  the  report.  We  should  all  be
 given  to  understand  what  the  report
 is.

 MR.  SPEAKER:  This  discussion
 arose  out  of  Shri  Morarji  Desai’s  ac-
 ceptance  of  the  Prime  Minister’s’  offer
 in  her  speech,  namely,  perusal  of
 the  documents  by  the  opposition  lead-
 ers  or  their  nominees,  and  I  am  keep-
 ing  it  within  these  bounds;  Now,  if
 you  also  claim  to  be  an  opposition
 leader,  I  do  not  deny  that.

 SHRI  8,  त्  NAIK:  Our  claim  is
 that  this  should  be  allowed  to  be  dis-
 cussed  inside  the  chamber  of  the  Spea-
 ker.

 MR.  SPEAKER:  Now  _  everything
 is  confined  to  the  statement  made  by
 the  Prime  Minister.  I  am  nobody  ‘o
 come  and  change  it  here  or  their,  or
 interpret  it  in  any  way.  I  am  going  by
 the  statement.

 SHRI  PILOO  MODY  (Godhra):  Mr.
 Speaker.  Sir,  to  begin  with,  I  entirely
 ympathise  with  the  hon.  Member,

 Shri  Naik.  In  fact,  it  has  been  our
 persistant  demand

 MR.  SPEAKER:  You  can  sympa-
 thise  with  him  at  Bombay.

 SHRI  PILOO  MODY:  Sir,  I  cannot
 hear  what  you  are  saying.

 SHRI  INDRAJIT  GUPTA:  ह:  कक
 your  ear-phone.
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 SHRI  PILOO  MODY:  Then,  I  cannot
 hear  what  I  am  speaking.

 As  I  started  by  saying,  I  entirely
 sympathise  with  what  the  hon.  Mem-
 ber,  Shri  Naik,  is  saying.  We  have
 made  persistent  efforts  in  this  House
 to  see  that  these  reports  are  laid  on
 the  Table  of  the  House.  We  have  also
 suggested  that  there  should  be  a  sec-
 ret  session  of  Parliament  in  which  this
 can  be  discussed.  Now,  neither  sug-
 gestion  is  acceptable  to  the  Govern-
 ment  because,  unfortunately,  the  Gov.
 ernment  has  gone  into  a  state  of  think-
 ing  from  which  it  cannot  retrieve  it-
 self.  After  hearing  all  the  supplica-
 tions  that  have  been  made  here  and
 the  persuasive  disertation  of  Shri  In-
 drajit  Gupta,  all  that  the  Minister  of
 Parliamentary  Affairs  could  do  was  to
 get  up  and  say  “we  want  more  time”
 They  have  been  asking  for  time  from
 the  end  of  the  last  session.  Because,
 when  in  the  end  of  the  last  session  I
 gave  notice  of  9  privilege  motion
 against  Pratipaksha  they  could  have
 sent  this  matter  to  a  parliamentary
 committee,  and  the  matter  would  have
 died  there.  or  even  held  up  for  mav
 be  another  six,  eight  or  ten  months

 But  the  arrogance  of  this  Govern-
 ment  is  its  own  greatest  enemy.  Thank
 God,  they  have  some  vital  enemies
 still  left  in  this  country  and  their
 arrogance  is  the  worst  of  them.  What
 they  have  denied  on  one  occasion,
 they  cannot  agree  on  another  occa-
 sion.  That  was  their  only  plea  for
 which  today  they  are  in  this  pathetic,
 pitiable  condition.  They  want  more
 time  because  Shri  Gokhale  has  to  read
 the  report.  Yesterday  at  the  meeting
 with  Shrimati  Gandhi,  Sardar  Swaran
 Singh  was  there,  Shri  Raghu  Ra-
 maiah  was  there;  I  do  not  know  who
 else,  Shri  Dikshit  and  God  knows  what
 other  Ministers  were  there;  none  of
 them  was  connected  with  the  affair.
 But  Shri  Gokhale,  who  should  have
 been  there,  was  not  there.

 AN  HON  MEMBER:  He  was  there.

 Licence  case

 SHRI  PILOO  MODY:  He  had  to  be
 given  more  time.  As  far  as  I  remem.
 ber,  Shri  Gokhale  is  also  one  of  the
 perusing  members.  Now  I  can  under-
 stand  the  plea  of  Shri  Bhogendra  Jha
 that  he  could  have  finished  by  Friday
 but  wants  time  till  Monday.  Shri  Go-
 khale,  who  happens  to  be  the  least
 literate,  needs  another  week  or  ten
 days  to  think  over.  This  is  nothing
 but  the  mort  useless  excuse  for  stal-
 ling,  hoping,  as  the  hope  of  a  giant
 man  clutching  at  every  straw,  that
 something  will  come  which  will  ९४०
 tricate  then:  from  this  particular  mess
 which  they  themselves  got  into.

 First,  they  did  not  want  a  parlia-
 mentary  committee;  then,  they  did  not
 want  a  parliamentary  probe.  At  one
 time,  they  did  not  even  want  a  discus-
 sion  on  the  subject  in  the  House
 Then,  they  did  not  want  8४  debate.
 They  did  nct  want  to  place  the  CBI
 Report  on  the  Table  of  the  House
 Then.  thev  did  not  want  to  place  the
 supplementary  documents;  they  did
 not  wan*  to  place  the  diary.  They  did
 not  want  a  committee  again.

 Finally,  they  realised  that  in  spite
 of  their  intransigence,  they  had  to
 yield  inch  by  inch,  inch  by  inch,  and,
 ultimately,  whatever  documents  they
 had,  fabricated  or  otherwise,  they
 made  available  only  to  the  leaders  of
 the  Opposition.  They  started  the  same
 delaying  tactics.  They  made  available
 the  documents  only  to  the  leaders  of
 the  Opposition  and  in  secrecy,  saying.
 “You  please  see  them”.  Thereafter,
 they  are  told  to  only  read  it,  don’t
 think  about  it,  don’t  speak  abou  it,
 don’t  write  about  it—just  read  it.

 This  sort  of  reading  without  think-
 ing  and  talking  can  only  be  done  by
 the  Congress  and  cannot  be  done  by
 the  Opposition.  Therefore,  I  would
 say  that  this  is  the  pettiest,  the  mean-
 est,  the  lowest,  form  of  harassment
 that  any  section  of  Parliament  has
 ever  been  subjected  to.
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 Now,  I  want  to  know:  Who  is  res-
 ponsible  for  this  delay?  Who  is  res-
 ponsible  for  wasting  the  money  of  the
 public  exchequer?  Who  is  responsible
 for  the  wasting  of  time  of  Parliament?
 Who  is  responsible  for  postponing  le-
 gislative  business?  Who  is  responsible
 for  postponing  discussiong  on  all  the
 important  problems  that  we  are  facing
 in  the  country,  the  problems  that  were
 to  be  discussed  in  this  session?

 It  is  only  the  Government  who  as
 responsible  for  all  this  and  who  ‘was
 unwilling  to  yield  to  justice  and  right
 demand.  We  have  wasted  a  whole
 session.  an  entire  session,  to  save  the
 miserable  neck  of  one  man  I  do  not
 think  this  is  doing  justice.  The  Gov-
 ernment  must  realise  it.  The  sooner
 they  realise,  the  better  it  is.

 Today,  as  Mr.  Indarjit  Gupta  said,
 they  are  before  the  bar  of  the  people
 and  the  people  are  not  going  to  ex-
 onerate  therr.  Only  the  Opposition  is
 in  a  position  to  exonerate  them  if  ex-
 oneration  is  demanded  We  are  not
 doing  witch-hunting.  We  are  not  ask-
 ing  for  any  particular  man  All  we  are
 saying  is  that  justice  and  right  must  be
 done.  Whether  it  is  one  man,  whe-
 ther  it  is  two  people,  no  people  ००
 ten  people,  that  is  not  material.  But
 as  we  stand  today,  only  the  Opposi-
 tion  can  vindicate  the  honour  of  this
 Government.

 Who  is  guilty?  Is  Mr.  L  N,  Mishra
 guilty  or  is  the  rest  of  the  Government
 guilty?

 AN  HON,  MEMBER:  The  Prime
 Minister.

 SHRI  PILO  MODY:  It  is  only  the
 Opposition  who  can  decide  it.  The
 Opposition  can  only  decide  it  if  the
 Government  gives  a  fair  opportunity
 to  the  entire  Parliament  to  look  inte
 the  papers  and  decide  by  itself  who
 is  guilty.  If  it  dees  not  give  that  op-
 portunity,  the  entire  Government  wil!
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 stand  condemned.  The  entire  Gov-
 ernment  will  be  guilty.  It  is  only,
 therefore,  a  parliamentary  committee
 which  we  have  demanded  that  can  _  in
 any  way  exonerate  them  from  the
 doubt,  slander  and,  malice  whith  is
 today  on  their  head,

 SHRI  प्र.  N.  MUKERJEE  (Calcu!ta-
 North-East):  May  I  make  a  submis-
 sion?  I  just  put  it  in  one  sentence.  It
 is  this.

 Since  there  is  a  unanimous  request
 from  the  Opposition  for  a  probe  which
 was  made  clear  by  the  statement  of
 the  leader  of  my  party  that  we  want
 a  reference  to  the  committee  and  this
 can  be  done  only  after  the  perusal
 of  the  documents  is  complete  and
 after  you  can  formulate  the  terms  of
 reference  and  since  we  are  under  obli-
 gation  to  uphold  the  honour  of  Par
 liament,  you  sir,  the  hon.  Speaker,  can
 certainly,  on  the  basis  of  your  own
 stand  earlicr  which  you  had  made  in
 a  principle  way,  and  also  gauging
 the  obvious  fact  of  9  sufficient  num-
 ber  of  MPs  wanting  the  reference  to
 the  Committee.  you  can  appomt,  on
 your  own,  a  Committee.  say.  in  4
 week's  time  at  the  outside,  without
 reference  to  the  Government  party  in
 view  of  its  lack  of  response  to  deal
 with  a  matter  of  paramount  urgency
 My  submission,  therefore,  is  that,  un-
 der  the  rules,  you  can  do  so  (Inter-
 ruptions)

 MR,  SPEAKER:  Here  I  do  not  have
 the  support  of  the  House.  I  cannot,
 I  have  made  it  very  clear.  The  Com-
 mittee  can  be  appointed  only  by  the
 House.

 SHRI  8,  A.  SHAMIM  (Srinagar):  I
 also  want  to  make  it  clear  that  Shri
 Morarj:  Desaj  did  not  speak  on  my
 behalf.  There  are  other  people  also
 who  are  not  articulate,  who  do  not
 like  to  say.  For  instance,  the  Mus‘im
 League  member  has  asked  me  to  can-
 vey  this  to  you  that  Shri  Morarji  De-
 sai  did  not  speak  on  his  behalf  as  well.
 Nevertheless,  as  my  friend,  Mr.  Madhu
 Limaye,  says,  I  support  the  demand,
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 but  not  the  demand  made  by  Shri
 Morarji  Desai,  I  do  not,  in  any  case,
 speak  on  behalf  of  BLD,  that  junk
 party.

 There  is  no  doubt  that  the  Govern-
 ment  is  interested  in  concealing  the
 truth.  But  I  am  afraid  the  Opposition
 represented  by  Shri  Morarji  Desai  in
 this  case,  is  not  also  interested  in
 knowing  the  truth  alone,  because,  in
 that  case,  they  wou'd  have  accep‘ed
 the  most  sensible  suggestion  made  by
 my  friend,  Shrj  Indrajit  Gupta.  What
 has  he  said?  He  says  that  the  perusal
 38  not  over.  The  Opposition  Members
 do  not  challenge  that.  Then  he  say's
 that  a  Committee  cannot  be  just  fur-
 med  in  the  aur.  The  Commitee  must
 have  terms  of  reference.  This  is  an2-
 ther  sensible  suggestion,  Then,  ०
 course,  that  Committee  should  not
 comprise  of  the  so-called  leaders  of
 the  Opposition  parties.  That  Commit-
 tee  must  be  a  representative  Commit-
 tee  You  will  remember,  Sir,  I  have
 a'so  suggested  that  the  business  of
 shuwing  the  documents  to  the  leaders
 alone  is  not  doing  justice  to  the  Par-
 lismentary  forum.  I  sympathise  with
 Mr.  Naik  and  the  others  genuinely
 beceuse  for  all  these  Members  except
 mysel{—because  I  have  seen  the  real
 copy  of  the  ('BI--for  all  of  them  it  is

 a  pantomime.  somebody  is  talking
 about  something  and  the  entire  House
 does  not  know  what  they  are  talking
 ubout.  Government  has  given  a  hand-
 le  to  the  leaders  of  the  Oprosi‘ior—
 to  some  of  them;  I  am  certain-—to
 make  references,  alleged  references.
 and  they  are  getting  away  with  it,  It
 the  Government  had  the  guts  and
 the  clarity  of  mind.  they  would  have
 conceded  the  demand  fer  a  secret
 Session  where  the  entire  House  wuld
 have  known  what  exactly  is  tnere--
 maybe,  some  of  them;  I  do  not  say,
 all  of  them.  Let  the  Government  core
 out  with  the  documents  and  lay  them
 On  the  Table  of  the  House  and  have
 a  secret  Session.

 Emphasis  is  laid  on  only  Shri  L  N.
 Mishra  by  most  of  the  Opposition
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 members,  I  think,  they  are  doing  a
 great  service  indirectly  to  Mrs.  Indira
 Gandhi  by  suggesting  that  there  is
 only  one  corrupt  Minister  in  the  whcle
 Government.  I  would  like  the  entire
 House  not  to  draw  that  inference.
 The  way  the  Opposition  has  been  after
 the  blood  of  one  person  leads  the
 country  to  infer  that  there  is  prob-
 ably  only  one  corrupt  man.  I  had
 thought  that  the  enitre  Government,
 from  top  to  bottom,  was  corrupt,  in-
 cluding  all  those  Ministers  who  were
 in  charge.  The  only  thing  is  that  no
 Tulmohan  Ram  has  had  occasion  to
 namc  them  as  well,

 Therefore,  my  point  is  that  shri
 Indrajit  Gupta’s  suggestion  is  the  most
 constructive  one;  it  is  the  most  sen-

 “sible  one  and  it  should  be  acccptod.
 Neither  the  Government  nor  the  Up-
 position  should  make  it  a  point  of
 prestige,  Government  by  saying  that
 they  will  not  accept  the  demand  for
 a  probe,  and  the  Opposition  by  saying
 that,  uf  the  Committee  is  not  formed
 today,  they  will  not  leave  the  Goverr
 ment  alone.  My  suggestion  would  be
 that  the  constructive  suggestion  of  my
 friend,  Mr.  Indrajit  Gupta,  should  be
 accepted.....

 AN  HON.  MEMBER:  Mr.  Hiren  Mu-
 kerjee's?

 SHRI  5.  A  SHAMIM:  Not  Mr.
 Hiren  Mukerjee’s.  He  has  brought  a
 new  element.  He  wants  you,  Mr.  Spez-
 ker.  to  shoulder  the  respons)bility.
 But  all  the  time  you  have  tried  to
 evade  the  responsibility.  If  you
 had  accepted  the  responsibility,  then
 we  would  not  have  wasted  one  month
 Therefore.  it  is  better  for  you  now
 to  accept  the  suggestion  of  Mr.  Indra-
 jit  Gupta.

 SHRI  SAMAR  GUHA:  I  have  only
 one  submission  to  make.  I  will  rot
 take  more  than  two  minutes.

 MR.  SPEAKER:  I  am  not  calling
 you  now.
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 SHRI  INDRAJIT  GUPTA:  Shri
 Bhogendra  Jha  who  was  there  and
 ‘examined  the  CBI  documents  has  ask-
 ‘ed  for  your  permission  to  speak.

 MR.  SPEAKER;  Yes.

 Shri  Mavalankar.

 SHRI  P.  G.  MAVALANKAR  (Ah-
 medabad):  Various  submissions  have
 een  made  on  this  important  issue.
 You  have  already  been  pleased  to
 observe  that  this  has  resulted  nto
 a  kind  of  a  small  debate.  It  is  so
 because  of  the  unusually  jong,  indeci-
 sively  and  deliberately  clever  mannct
 in  which  the  Government  are  trying
 to  keep  this  House  and  the  Parlia-
 ment  and  the  country  from  the  main
 truth.  Now,  I  do  not  want  to  spend
 time  again  in  telling  you  in  too  many
 details  as  to  why  this  whole  proce-
 dure  you  were  good  enough  to  adopt
 has  been  extraordinary.  If  the  CBI  re-
 port  were  made  available  to  a  Parlia-
 mentary  Committee,  I  would  have  ac-
 cepted  it  straightaway  because  I
 would  have  thought  that  I  am  __re-
 presenteq  in  that  Committee  cven
 though  I  may  not  be  a  Member  of
 such  a  committee.  But  to  ask  this  or
 that  particular  Member  of  this  or  that
 particular  party  or  section  to  g0
 through  the  report,  that  in  itself  chal-

 Jenges  the  very  basis  of  the  rights  of
 every  Member  of  this  House  who  is
 equal  with  every  other  Member.  After
 all,  party  considerations  come  only
 with  regard  to  certain  formalities
 like  channels  of  communication  bet-
 ‘ween  the  party  whips,  and  for  decid-
 ing  how  much  time  particular  Mem-
 ber  of  a  party  must  get  on  the  basis
 of  the  strength  of  that  party  in  this
 House,  and  such  other  matters  But
 there  are  certain  basic  rights  of  ell
 MPs  about  which  surely  the  Govern-
 ment  and  much  more  the  Chair  cannot
 say  that  some  Members  are  more
 equal  than  the  other  Member  !
 But  I  do  not  want  to  repeat  that
 aspect.  Now,  the  whole  course  is  al-
 ready  decided  and  acted  upon.  Some
 Members  have  already  seen  the  report
 under  the  oath  of  secrecy.
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 Now,  Shri  Morarji  Desai  and  Shri
 Indrajit  Gupta  had  in  their  own  way
 made  certain  submissions  to  you.
 They  have  focussed  the  matter  from
 two  different  angles  ang  bath  have
 ably  put  forward  their  arguments,
 What  surprised  me  however,  is  this.
 After  Shri  Morarji  Desai’s  statement,
 Shri  Raghu  Ramaiah,  on  behalf  of  the
 Prime  Minister,  although  ‘he  Prime
 Minister  was  present  in  the  House,
 gets  up  and  reads  out  a  prepared
 statement  saying  that  Government
 want  some  more  time.  Now,  you  might
 have  seen  that  after  Shri  Indrajit
 Gupta  got  up  and  made  out  an  able
 case  from  his  angle,  to  that  also  the
 same  Minister  gives  the  same  reply!
 Now,  that  means  what  Shri  Morarji
 Desai  and  Shri  Indrajit  Gupta  said
 is  the  same  thing  and  that  the  Gov-
 ernment  are  determined  not  to  he
 open  or  to  be  receptive  to  this  pout
 at  all.

 Now,  they  say  that  they  want  some
 time  I  want  to  ask.  Why  do  they
 want  some  time’?  After  all  some  of
 us  on  this  side  have  seen  the  CBI  re-
 port.  Of  course,  I  am  not  there  But
 at  least  the  Government  has  seen  7
 from  the  beginning  till  today.  So.  they
 know  whether  there  is  a  prima  faci2
 case  or  not  They  have  all  the  facts
 in  their  possession  But  even  from
 those  facts  which  are  in  the  posses~
 sion  of  some  of  the  Members  on  this
 side,  they  have  come  to  ४  definite
 conclusion,  not  a  tentative  conclusion
 now  A  tentative  conclusion  was  on
 the  basis  of  an  inference  before  look-
 ing  into  the  CBI  report.  Now,  it  is  a
 definite  conclusion  that  from  what-
 ever  reports  documents  and  notings
 on  the  files  these  few  members  have
 seen,  they  are  convinced  beyond  doubt
 that  there  exists  a  prima  facie  case
 for  sending  the  whole  matter  to  a
 Parliamentary  committee.

 44  brs.

 Now,  Sir,  the  Government  are  in
 full  possession  of  facts.  I  want  your
 guidance  on  this  particular  point.
 Whv  should  the  Minister  of  Parlia-
 mentary  Affairs  say  that  Government
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 want  more  time  so  that  Mr.  Gokhale
 reads  the  various  documents?  He
 should  have,  if  at  all,  made  this
 offer  much  earlier  that  he  wants—
 Government  want—more  time.  But
 asking  for  some  more  time  to-day  is
 in  order  to  merely  get  fhe  whole
 thing  cancelled  or  lapsed,  They  want
 to  get  this  thing  lapsed  and  killed!

 Therefore,  I  want  to  ask  this  ques-
 tion—Why  does  the  Government
 want  more  time?  Is  it  for  throwing
 out  the  whole  thing?  Some  of  my
 friends  wanted  a  secret  Session—  my
 friends  Shri  Bosu,  Shri  Shamim  and
 others  spoke  about  it.  They  all  re-
 peated  the  same  demand.  But  I
 want  to  give  a  warning,  If  we  have
 a  secret  Session,  what  will  happen?
 Sarvashri  Madhu  Limaye,  Atal  Bihar;
 Vajpayee,  Shyamnandan  Mishra  and
 other  Members  have  taken  an  oath
 of  secrecy.  as  regards  the  perusal  of
 CBI  reports  and  related  documents
 They  are  now  saying  that  they  cannot
 speak  about  these  papers  in  any  case
 while  we  are  here  in  open  session
 because  of  the  oath.  Now,  if  you
 have  a  secret  Session,  what  will  hap-
 pen?  In  a  secret  Session.  no  strangers
 and  pressmen  will  be  allowed.  Only
 the  Members  will  be  there  and  they
 will  only  be  sitting  and  discussing  all
 these  things.  All  these  things  and
 secret  matters  will  be  brought  in

 But  because  it  is  a  secret  Session,
 we  wan't  be  able  to  speak  anything
 outside  and  the  Government  which
 has  a  majority  will,  in  any  case,
 throw  the  whole  thing  out,  whether  it
 38  a  secret  or  an  open  Session!  And,
 thus,  the  main  purpose  will  not  be
 served.  My  point  is  that  the  purpose
 wil]  be  served  Only  if  there  is  9  full,
 proper  Parliamentary  probe.

 In  concluaion,  I  would  invite  your
 kind  attention  to  my  own  motion—
 No.  26  printed  in  the  Lok  Sabha
 Bulletin,  Part  वा  dated  6th  December,
 1974,  This  is  what  7  said  in  my
 Motion,  I  quote:

 “That  this  House  resolves  that
 &  special  Parliamentary  Committee.
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 nominated  by  the  Speaker  and
 under  hig  Chairmanship,  be  consti-
 tuted  with  a  view  to  going  through
 the  CBI  Report  and  deciding  whe-
 ther  the  conduct  of  some  of  the
 Members  of  the  House  was  in  con-
 formity  with  the  high  standard  of
 Parliamentary  democracy  and
 decency.”

 I  am  very  glad  that  some  of  the  hon.
 Members  who  gave  their  motions  that
 are  printed  in  the  Lok  Sabha  Bulle-
 tins  and  several  who  have  spcken
 just  now  also  confirm  after  going
 through  the  CBI  reports  eft  that
 there  is  a  prima  facie  case  for  a
 Parliamentary  probe.  So,  I  am  happy
 that  what  some  of  us  inferred  and
 imagined  even  without  the  perusal  of
 the  documents  is  being  fully  confirmed
 and  strengthened.

 My  point  is  that  this  Parliamentary
 probe  must  take  place  immediately.
 I  am  glad  that  after  the  CBI  report's
 perusal  some  esteemed  friends  have
 been  more  than  convinced  about  the
 prima  facie  case.  Therefore,  there
 should  be  a_  probe,  and  it  must  be
 announced  to-day,  and  to-day  only.
 Parliament  has  a  right  to  demand
 that  There  38,  after  all,  a  democratic
 policy  in  our  land  and,  no  matter,
 who  the  person  is,  higher  of  the  hich,
 if  he  is  found  guilty  of  certain
 charges  of  corruption  and  undignified
 behaviour  he  should  be  forced  to  be
 removed  by  a  Parliamentary  probe.
 In  a  Parliamentary  democracy,  no
 one  is  indispensable  or  unremovable.

 Please  therefore  decide  to-day,  and
 do  not  let  it  go  to  another  three  or
 four  days  because  this  wil}  then  be
 thrown  out!

 MR.  SPEAKER:
 already  spoken.

 Prof.  Guha  has

 SHRI  SAMAR  GUHA:  I  want  to
 draw  your  attention  to  one  thing.

 MR.  SPEAKER:  JI  shall  give  you
 two  minutes  only.  Your  party
 Members  have  already  spoken,
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 SHRI  BHOGENDRA  JHA  (Jaina-
 ger’:  I  kept  on  standing.  ..

 MR  SPEAKER:  I  am  not  denying
 you  a  chance,

 SHRI  BHOGENDRA  JHA  7  can-
 not  keep  quiet,

 SHRI  INDRAJIT  GUPTA:  He  had
 been  perusing  the  decuments..

 MR  SPEAKER:  I  shall  call  him
 last  of  all.

 SHRI  BHOGENDRA  JHA:  No  I
 do  not  seck  time  from  you  I  want
 that  this  House  should  have  some
 more  facta

 MR.  SPEAKER:  Do  not  lose  your
 temper.  You  will  be  called

 SHRI  BHOGENDRA  JHA:  You
 heard  everyone.

 MR  SPEAKER  Mr  Guha  will
 you  wait  a  minute?

 SHRI  SAMAR  GUHA:  For  him  I
 shall  sit  I  shall  speak  after  hm

 MR  SPEAKER:  I  am  not  going
 to  allow  eveivbody

 SHRI  SAMAR  GUHA  You  may
 carry  on

 SHRI  BHOGENDRA  JHA:  Let  the
 Speake:  decide  whether  I  should
 speak  or  Shii  Guha  I  cannot  stand
 evcrytime.

 SHRI  INDRAJIT  GUPTA:  When
 Mr  Mody  got  up  to  speak  Shn  Jha
 also  rose  But  you  said  at  that  time
 that  after  Shri  Mody  you  would
 allow  him

 MR  SPEAKER:  I  tell  you  I  am
 doing  it  this  way  I  allowed  the
 party  leaders  to  speak  first.  From
 the  same  party  sOme  Members  came.
 I  told  them  that  their  leaders  have
 already  spoken.  You  may  have  two
 munutes  Mr,  Guha  and  then  Mr.
 Bhogendra  Jha

 388.
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 SHRI  SAMAR  GUHA:  Sir,  let  him.
 first  speak.

 SHRI  BHOGENDRA  JHA:  Sir,  !
 want  to  know  your  decision.  If  you
 do  not  allow  the  second  Member  to
 speak  from  the  same  party  then  I
 wil]  sit  down.  (interruptions)

 MR.  SPEAKER:  You  had  sat  down:
 in  his  favour  and  he  hag  withdrawn
 I  had  called  you  and  you  sat  down  in
 his  favour.  I  am  not  going  to  call
 any  other  gentleman  now.  I  allow-
 ed  perusing  nominees  ang  the  leaders
 to  speak,  In  your  case  you  were  not
 the  perusing  nominee.

 SHRI  SAMAR  GUHA:  [  had  no-
 minated  Mr  Madhu  Limaye.  You
 have  allowed  more  than  one  person
 from  different  parties.

 MR  SPEAKER  I  request  you  to
 please  sit  down  now.  We  had  enough
 of  it

 SHRI  SAMAR  GUHA:  You  have
 allowed  more  than  one  spokesman
 from  one  party.

 MR  SPEAKER:  That  was  done,
 Mr.  Limaye  has  spoken.

 SHRI  SAMAR  GUHA:  Certainly,
 wf  you  do  not  allow  other  Membcr

 MR  SPEAKER.  I  am  not  allowing
 any  other  Member

 SHR]  SAMAR  GUHA:  There
 should  not  be  more  than  one  from
 every  party.

 MR  SPEAKER  I  accept  that.

 Papers  to  be  laid  on  the  Table,

 SHRI  BHOGENDRA  JHA:  Sir,
 kindly  hear  me  I  am  not  insisting
 upon  to  speak.  Shri  Indrajit  Gupta
 hag  moved  a  Motion.  Some  other
 Motions  are  also  before  you.  Then,
 those  Members  said,  that  they  are
 not  going  to  press  those  Motions.
 Shri  Indrajit  Gupta  read  out  the
 Motion  and  he  has  spok@h  on  that.
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 MR.  SPEAKER:  This  ig  Notice  of
 a  Motion  which  I  received  while  sit-
 ting  here.

 SHRI  BHOGENDEBA  JHA:  Sir,
 Members  have  perused  the  docu-
 ments,  Today's  discussion  begins  on
 that  basis,  Having  “gone  through
 the  documents,  if  you  think  that  my
 views  or  suggestions  on  these  Mo-
 tions  are  necessary,  you  allow  me
 Because  my  name  has  also  been  men-
 tioned  by  certain  people,  because  I
 was  in  the  Committee  and  you  know
 how  the  memorandum  was  dralted
 (Interruptions).

 MR.  SPEAKER:  Not  at  present
 I  clearly  said  that  this  ig  Notice  of
 a  Motion  This  is  Notice  of  a  Motion,
 like  other  Motions.  I  have  not  taken
 any  decision  on  it  yet.

 sit  wee  बिहारी  वाजपेयी  :पभ्रध्यक्ष

 महोदय,  इस  मामले  पर  शाप  बहस  समाप्त  कर

 रहे  हैं  यो  कागज  रखने  के  बाद,

 अध्यक्ष  महोदय  आप  ने  अपने  व्यूज
 दिए  है

 it  wee  बिहारी  बाज पेयों  व्यज  दिए

 हैं  लेकिन  हम  ने  कोई  हवा  में  बाते  नही  की  हैं।
 मंत्री  महोदय  ते  कहा  कि  वह  समय
 चाहते  है  ।  हम  पूछ  रहे  है  कि  कितना  समय
 चाहते  हैं?  इस  का  जवाब  नही  देंगे  ?

 SHRI  हू  RAGHU  RAMAIAL:  Sir,
 it  is  very  unfair  to  pin  us  down  to
 any  particular  time,  On  behalf  of
 the  Government,  I  did  say  that  the
 Memorandum  requires  a  close  study
 and  that  it  will  require  some  time.
 How  can  I  say  how  much  time  the
 Government  will  take?  It  is  very
 unfair.

 SHR:  INDRAJIT  GUPTA:  What
 about  my  Motion?  J  have  not  given
 you  any
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 SHRI  K.  RAGHU  RAMAIAH:  We
 have  not  even  had  a  copy  of  that.
 (Interruptions).

 SHR]  BHOGENDRA  JHA:  Sir,
 the  Minister  has  stated  that  all  the
 Oppasition  leaders  had  met  the  Prime
 Minister  and  gave  the  memorandum.
 This  is  factually  wrong.  (Interrup-
 tions)

 SHRI  INDRAJIT  GUPTA:  Sir,  we
 are  all  feeling  hungry  and  you  are
 also  feeling  hungry  and  that  is  why
 you  are  also  very  angry  sometimes,
 I  would  suggest  that  you  allow  as  a
 special  case,  those  Ministers  who  are
 waiting  to  lay  the  Papers.  We  do
 not  mind.  Let  them  lay  the  Papers
 and  go  away  and  then  this  discussion
 ean  continue.  You  can  hear  Mr.
 Bhogendra  Jha  and  others  also.

 MR.  SPEAKER:  I  shall  not  give
 any  chance  to  any  Member.  I  have
 asked  the  Minister  to  reply.  He  has
 already  rephed,

 SHRI  SAMAR  GUHA:  Sir,  on  a
 point  of  order  A  _  specific  resolu-
 tion,  a  specific  motion  nas  been
 brought  before  the  House  and  it  has
 been  categorically  stated  here.
 (Interruptions).  Where  they  have

 categorically  stated  that  a  Commit‘ec
 should  be  constituted.  In  reply  to
 that,  the  hon  Mhnister  has  said  that
 they  want  time  Time  may  be  eter-
 nal  Time  may  be  one  day,  two  days
 and  so  on.  It  is  everybody's  hunch
 that  today  may  be  the  last  day  not
 only  of  this  Session  but  of  this  Par-
 hament.  Therefore,  this  House  is
 entitled  to  know  when  is  the  Guvern-
 ment  going  to  give  their  -onsidered
 view  What  is  the  specific  time?
 Time  may  be  of  Nth  degree,  It  does
 not  mean  that  Otherwise,  thi;  Gov-
 ernment  will  carry  the  whole  ble-
 mish,  the  Prime  Minister  will  carry
 the  whole  blemish,  of  shielding  one
 corrupt  Minister.  The  whole  people
 wilt  think  that  fie  Government  and
 the  Prime  Minister  are  carrying  the
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 [Shri  Samar  Guha}

 whole  blemish  of  shielding  one
 Minister...

 MR,  SPEAKER:  No,  no.

 श्री  झील  बिहारी  वाजपेयी  :

 महोदय,

 SHRI  BHOGENDRA  JHA:  On  a
 point  of  order—On  a  point  of  order—
 On  a  point  of  order.

 अध्यक्ष

 MR.  SPEAKER:  This  ig  not  the
 way  of  outing  a  point  of  order.

 PROF.  MADHU  DANDAVATE:  He
 hag  said  ‘point  of  order’.  Let  him
 formulate  his  point of  oréer,

 SHRI  INDRAJIT  GUPTA:  When
 one  or  more  motions  have  been
 formally  moved,  how  do  you  dispose
 of  them?

 MR.  SPEAKER:  I  told  you  that
 you  had  brought  it  at  the  time  I  was
 sitting  in  the  Chair.  I  said  you  had
 sent  in  a  motion  which  would  be
 treated  as  a  notice.

 श्री  प्रबल  बिहारी  वाजपेयी  अ्रध्यक्ष  महान,
 मेरा  व्यवस्था  का  प्रश्न  है  ।

 SHRI  INDRAJIT  GUPTA:  ‘You  do
 not  join  this  game  of  playing  for  time
 like  this,

 sit  झील  बिहारी  वाजपेयी  :  एक  सुझाव
 और  भी  दिया  गया  था  सारी  चर्चा  में  कि सरकार

 एक  सीक्रेट  सेशन  करना  स्वीकार  कर  ले,  दो
 दिन  हारे  दस्तावेज  देख  लें.  (व्यवधान)  .
 मैं  खुद  प्वाइंट  श्राफ  ब्रा डर  पर  खड़ा  हूं  t

 SHRI  BHOGENDRA  JHA:  On  a
 point  of  order.

 MR.  SPEAKER:  Please  do  not
 disturb.  Shri  Vajpayee  was  called
 first.  He  was  already  on  his  point  of
 order,
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 SHRI  BHOGENDRA  JHA:  No.
 You  are  violating  your  order.  See
 the  record.

 PROF.  MADHU  DANDAVATE:
 Let  him  formulate  his  point  of  order,

 MR,  SPEAKER:  He  is  not  in  8
 position  to  formulate.

 SHRI  BHOGENDRA  JHA:  My
 point  of  order  is  that  you  as  Speaker.

 अध्यक्ष  महोदय  :  मिस्टर  भोगेन्द्र  झा,
 इतनी टे  ऊपर  लूज़  करने  से  कहीं  नहीं  पहुंच  सकता
 आदमी  ।  आप  गुस्से  में  मत  कराइए  ।

 SHRI  BHOGENDRA  JHA:  Agreed.

 SHRI  INDRAJIT  GUPTA:  This
 should  apply  to  everybody,  not  once

 in  a  blue  moon  and  only  to  us,

 SHRI  BHOGENDRA  JHA:  My
 Point  of  order  is  this,  You  had  an-
 nounced  when  Shri  Madhu  Limaye
 was  speaking  that  you  are  going  to
 give  me  time  not  in  the  capacity  of
 the  second  member  of  the  party  but
 as  a  person  who  has  perused  the
 documents.  Today  the  discussion  has
 arisen  on  that  basis.

 The  second  point  of  order  ig  that
 while  the  Minister  was  making  his
 statement,  he  had  included  al)  the
 Opposition  parties....

 SHRI  K.  RAGHU  RAMAIAH:  No,
 no.  The  correct  version  is  this.  I
 sald  ‘leaders  of  some  of  the  Opposi-
 tion  parties’.  I  did  not  say  ‘all’.

 SHRI  BHOGENDRA  JHA:  Any-
 way.  Either  you  abide  by  your  order
 or  you  say  you  have  committed  a
 mistake  in  announcing  that  you
 would  give  me  time,

 MR,  SPEAKER:  If  it  satisfies
 your  vanity,  I  will  admit  that  I  com-
 mitted  a  mistake.  I  am  sorry.  (In-

 trruptions).
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 SHRI  BHOGENDRA  JHA:  I  will
 get  a  more  reasonable  chance  outside
 eee  (interruptions).  What  is  your

 ruling  on  that.  Unless  you  allow  me,
 I  will  not  speak.

 अध्यक्ष  महोदय  :  अगर  भाप  की  इस
 से  तसल्ली  होती  हूँ  कि  मैं  कहूं  कि  गलती  हुई
 है  तो  दस  दफे  कहूंगा  कि  हुई  हू  ।  मैं  ऐ  सा  नहीं
 हूं  कि  ज़िद  में  जाकर  जो  मर्जी  शाए  किए  जाऊं

 SHRI  BHOGENDRA  JHA:  Sir,  to-
 day  being  the  last  day  of  the  session
 —I  do  not  hope  that  this  is  the  last
 day  of  Parliament  or  Parliamentary
 democracy;  even  though  the  forces
 are  there,  they  are  not  strong  cnough
 ta  destroy  parhamentary  democracy.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Obviously  he  is  referring  to  the  rul-
 ing  party,

 SHRI  BHOGENDRA  JHA:  The
 issue  has  been  precipated  according
 to  me,  Even  before  the  perusal  of
 the  documents,  our  stand  was  there
 should  be  a  probe  by  a  parliamentary
 committee.  At  that  stage,  many  mem-
 bers  of  the  ruling  party  were  also
 of  that  view.  That  is  my  assessment
 of  the  situation.  Having  perused
 most  of  the  documents—the  report,
 the  case  diary.  seizure  list  etc.,
 many  of  us  could  not  give  adequate
 time  to  that,  Yesterday  J  sould  not
 Give  time  to  the  House;  dav  before
 yesterday  also  I  would  not  sive  time
 to  the  house.  After  spending  30
 hours  each  day,  still  J  have  not  com-
 pleted  it.  I  do  not  think  anyone  else
 has  been  able  to  complete  the  perusal.
 They  have  decided  that  the  study  of
 the  documents  should  continue  to-
 morrow,  day  after  tomorrow  and
 perhaps  even  beyond  that,  In  such  a
 situation,  Mr.  Indrajit  Gupta  suggest-
 ed  and  I  also  suggested  that  there
 should  be  a  probe  by  a  Parliamentary
 committee.  So,  from  the  beginning
 we  have  been  demanding  that  there
 should  be  a  parliamentary  probe.  I
 would  still  say  that  it  would  have
 been  much  better  for  democracy,  for
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 this  Parliament,  for  the  ruling  party
 and  for  the  entire  Council  of  Minis-
 ter  without  exception,  if  this  had
 been  allowed.  I  do  not  support  the
 suggestion  for  a  secret  session.  On
 the  basis  of  the  evidence  collected.
 the  CBI  have  given  us  abundant
 material  after  perusing  which  one  can
 be  in  a  position  to  come  to  a  conclu-
 sion  on  a  particular  point.  In  such  a
 situation,  Jet  the  Government  annoyn-
 ce  their  decision  now.  Even  if  there
 is  a  secret  session,  there  would  be
 suspicion  lingering  in  the  ininds  of
 the  general  public.  So,  I  am  not  for
 a  secret  session.  I  think  there  should
 be  a  parliamentary  committee,  Even
 if  it  is  a  full  parliamentary  debate,
 neither  Parliament  nor  Government
 will  lose  anything,  because  the  facts
 have  come  out  in  the’  charge-sheet
 and  nothing  new  will  come  out  which
 will  harm  the  country  or  the  demo-
 cratic  system  or  the  Minister.  So,  }
 suggest  that  let  the  perusal  of  the
 documents  be  completed  and  then  let
 those  members  come  to  some  unani-
 mous  conclusions,

 In  such  a  situation,  this  being  the
 last  day  of  the  session,  let  the  Gov-
 ernment  announce  their  decision  as
 to  what  steps  they  are  going  to  take.

 SHRI  S.  M.  BANERJEE  (Kanrur):
 Sir,  J  rise  on  a  point  of  order.

 MR.  SPEAKER:  There  is  no  paint
 of  order.

 श्री  झटल  बिहारी  वाजपेयी  :  ग्रध्यक्ष  महोदय
 श्राप  को  स्मरण  होगा  श्राज  प्रातः  काल  से

 दो  बातो  पर  जोर  दिया  जा  रहा  है-  एक  तो
 सरकार  संसदीय  कमेटी  बनाने  की  घोषणा  कर

 हैऔर  प्रखर  सरकार  समय  चाहती  है  तो  सोमवार

 तक  के  लिये  यह  अधिवेशन  बढा  दिया  जाय  |

 इस  के  बारे  में  कोई  जवाब  नही  दिया  गया  है  ।

 वे  सीक्रेट  सेशन  करे  या  न  करें--श्री  भोगेन्द्र  झा

 का  उस  से  मतभेद  हैँ,  लेकिन  हम  उन  की  इस
 बात  से  सहमत  है  कि  सरकार  संसदीय  कमेटी

 बनाने  का  ऐलान  कर  दे  ।  यदि  झप  संसदीय
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 [aft  अ्रटल  बिहारी  वाजपेयी]

 कमेटी  बनाना  स्वीकार  करते  है  तो  हम  लोग
 मिल  कर  बैठ  कर  टर्नर  श्राफ  रेफ्रेन्स  प्राणी
 तय  कर  सकते  हैं---इल  के  बारे  में  इन  का
 जवाब  दिलवाइये  |

 SHRI  DINEN  BHATTACHARYYA:
 After  so  much  of  discussion  lasting
 so  many  days  over  this  matter,  if
 nothing  happens,  what  will  be  the
 impression  in  the  country  about
 Parhament?  So,  it  is  our  firm  opinion
 that  the  Government  should  imme-
 diately  fix  some  time,  appoint  that
 committee  and  decide  the  tcims  of
 reference  of  that  committee,

 SHRI  INDRAJIT  GUPTA:  I  can
 appreciate  the  hon,  Minister  for
 Parliamentary  Affairs  being  in  a
 difficulty  because  he  Ras  got  only
 that  brief  which  he  got  in  the  morn-
 ing.  He  ts  sticking  to  that  He  35
 not  in  a  position  to  say  anytmng
 which  is  outside  his  brief  I  would
 say  in  all  seriousness  that  we  are

 prepared  to  accommodate  him.  Let
 the  laying  of  papers  go  ०;  in  the
 mean  while,  let  him  have  further
 consultation,  and  let  him  come  back
 and  announce  the  decision  of  the
 Government  Because,  there  are  mo-
 tions  moved  which  cannot  be  dis-
 posed  of  this  wav,  in  a=  cavalier
 fashion,  passing  on  to  the  next  busi-
 ness.  We  will  not  allow  that.

 SHRI  S  M.  BANERJEE:  I  rise  on
 a  point  of  order,  Sir.  My  pont  of
 order  is  this.  I  want  a  ruling  from
 you  on  two  points.  My  first  point
 is  that  the  notice  of  a  motion  has
 been  piven.  Fortunately  or  unfor-
 tunately,  the  notice  has  been  read
 out  in  the  House.  It  hag  gone  in  the
 proceedings.  Today  is  the  last  day
 of  the  session,  I  want  to  know
 whether  you  have  actepfed  it  and,  if
 you  have  accepted,  when  it  is  coming,
 whether  it  is  coming  in  the  next
 session...  .

 case

 MR,  SPEAKER:  It  is  a  No-Day-
 Yet-Named  motion.

 SHRI  8.  M.  BANERJEE:  Under
 rule  84,  it  has  been  moved.  Whether
 it  is  under  rule  T84  or  168,  [  do  not
 Know.  ‘ut  it  is  a  motion.  I  am  a
 Member  of  the  House  and  I  am  ene
 titled  to  know  what  is  going  to  be
 the  fate  of  the  motion.  If  you  have
 accepted  the  motion,  what  is  the
 reaction  of  the  Government  thereto”

 My  apprehension  is  that  the  people
 are  marking  time  and,  today,  the

 session  will  adjourn  and  everybody
 will  go  away,  including  myself  I
 want  to  know  the  fate  of  the  motion,
 Let  the  Government  come  forward
 and  openly  discuss  it  Let  the  motion

 be  discussed.  Let  them  reject  it.
 You  give  your  ruling.

 MR  SPEAKER:  Please  -it  down

 As  I  have  ten  times  told  earher,
 it  3९  the  notice  of  #  motion  §  It  3s

 hike  any  other  motion  It  is  a  No~Day~-
 Yet-Named  motion,  ,

 SHR  K  RAGHU  RAMAIAH:  Sn.
 I  really  thought  that  the  Onposition
 would  appreciate  the  spirit  in  which
 I  madé  the  statement  Yesterclay,  it
 was  about  8  P.M  or  so  when  a  me-
 morandiim  was  given,  when  a  sugges-
 tion  was  mdde  about  the  parliamen-
 tary  committee,  etc.  Again,  this
 morning,  some  other  suggestions  are
 made  Do  you  expect  the  Govern-
 ment  to  immediately  react,  all  at
 once,  withih  a  minute?  The  memo-
 randum  which  contains  so  many
 points  has  to  be  examined.  The  Law
 Minister  is  doing  it.  It  is  unfair  to
 expect  that  the  Government  must
 react  immediately.  I  ‘do  not  accept
 this  suggestion,

 हों  रेल  बिहारी  बाजपेयी  :  प्रत्यक्ष

 महोदय,  इस  का  मतलब  यह  है  कि  सरकार

 इम  सवाल  पर  दिमाग  बन्द  कर  के  बैठी  है

 MR.  SPAKER:  Whatever  you  take
 it.
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 SHR]  ATAL  BIHARI  VAIPAYEE:
 द. क  stage  a  walk-out  in  protest.

 शची  सथ  लिये  प्रत्यक्ष  महोदय,
 मैं  वाक  आउट  कर  रहा  हुं  t

 अध्यक्ष  महोदय  :  अच्छा  जी

 Shri  Atal  Bihari  Vajpayee  and
 some  other  hon.  Members  thea  left
 the  House.

 44.33  hrs.

 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATIONS  UNDER  ALL  INDIA
 Services  Act,  95i

 THE  MINISTER  OF  STATE  IN
 THE  MIN'STRY  OF  HOME  AFF-
 AIRS,  DEPARTMENT  OF  PERSON-
 NEL  AND  ADMINISTRATIVE  RE-
 FORMS  AND  DEPARTMENT  OF
 PARLIAMENTARY  AFFAIRS  (SHRI
 OM  MEHTA):  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  sub-section  (2)  of  sec-
 tion  3  of  the  All  India  Services  Act,
 95i:—

 (i)  The  Indian  Administrative
 Service  (Fixation  of  Cadre
 Strength)  Twenty-fourth  Am-
 endment  Regulations,  2974,
 published  in  Notificatinn  No.
 G.S.R.  289  in  Gazette  of  India
 dated  the  7th  Decernber,  1974,

 {ii)  The  Indian  Administrative
 Service  (Pay)  Twenty-third
 Amendment  Rules,  1974,  pub-
 lished  in  Notification  No.
 GSR.  3300  in  Gazette  of
 India  dated  the  7th  Decem-
 ber,  1974,  [Placed  in  Library.
 See  No.  LT-8827/74].
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 Auprt  Report  or  WorkInGc  or  CocHIn
 REFINERIES  Lip.,  973  AND  NOTIFICA~

 TION  UNDER  Customs  Act,  962

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  |
 beg  to  lay  on  the  Table:—

 l.  A  copy  of  the  Report  (Hindi
 and  English  versions)  of  the
 Comptroller  and  Auditor  Ge-
 neral  of  India  for  the  year
 973—Union  Government
 (Commercial)  —Part  Iv—
 Appraisal  of  the  Working  of
 the  Cochin  Refineries  Limit-
 ed,  under  article  5()  of  the
 Constitution.  [Placed  in  Li-
 brary.  See  No.  LT-8828/74}.

 2.  A  copy  of  Notification  Nu.
 G.S.R.  69  (E),  (Hindi  and
 English  versions)  published  .n
 Gazette  of  India  dated  tne
 l7th  December,  1974,  under
 section  359  of  the  Custom-
 Act,  1962,  together  with  an
 explanatory  memorandum.
 [Placed  wn  Library.  Sec  Nu.
 LT-8829/74].

 CoRRECTION  OF  ANSWER  TO  USQ  No
 4569,  parep  l6T=  DecemBrr,  974  re.
 Finpinc  0७  U.P.  Lanp  Rerorms  Com-
 MITTEE,  GUJARAT  AGRICULTURAL  PRo-
 DUCE  MarRKETs  (AMNDT.)  Rutrs,  I974

 AND  NOTIFICATIONS  UNDER  GUJARAT
 PancnayarT  Act,  96i

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  On  behalf  of  Shri  Anna-
 svheb  P,  Shinde,  I  ‘ay  on  the  Table--

 l,  A  statement  correcting  the  ie-
 ply  given  on  the  I6th  Decem-
 ber,  974  to  Unstarred  Ques-
 tion  No.  4569  by  Shrj  Madhu
 Dandavate  regarding  ¥inding

 of  U.P.  Land  Reforms  Com-
 mittee  on  Violation  of  Land
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 {Shri  Prabhudas  Patel)

 Ceiling  Laws.  [Placed  in
 Library.  See  No.  LT-8880/
 74).

 2,  Gi)  A  copy  of  the  Gujarat
 Agricultural  Produce  Mar-
 kets  (Amendment)  Rules,
 32974  (Hindi  and  English  ver-
 sions)  published  in  Notifica-
 tion  No.  GHKH-57-74-APM-
 073-2494-D,  in  Gujarat
 Government  Gazette  dated
 the  9th  May,  1974,  under  sub-
 section  (5)  of  section  59  of
 the  Gujarat  Agricultural
 Produce  Markets  Act  1963,
 read  with  clause  (c)  (ii)  of
 the  Proclamation  dated  the
 9th  February,  974  issued  bv
 the  President  in  relation  to
 the  State  of  Gujarat.

 (ii)  A  statement  (Hindi  and
 English  versions)  showing
 reasons  for  delay  in  laying
 the  above  Notification.  [Plac-
 ed  है 5  Library,  See  No.  LT-
 8831/74].

 3  (a)  A  copy  each  of  the  following
 Gujarat  Notification  under  sub-section
 (4)  of  section  323  of  the  Gujarat  Pan-
 chayat  Act,  1961,  read  with  clause
 (९)  (ii)  of  the  Proclamation  dated

 the  Sth  February,  974  issued  by  the
 President  in  relation  to  the  State  of
 ‘Sujarat:

 (i)  The  Gujarat  Panchayat  Ser-
 vice  (Casual  Leave  and  Spe-
 cial  Casual  Leave)  (Amend-
 ment)  Rules,  1974,  published
 in  Notification  No,  KP/23/PSR
 072|0526/TH,  in  Gujarat
 Government  Gazette  dated
 the  6th  February,  ‘1974,  to-
 gether  with  an  explanatory
 note,

 (ii)  The  Gujarat  Panchayat  Ser-
 vice  (Classification  and  Re-
 cruitment)  (Amendment)

 DECEMBER  20,  2974  है... ड  laid  goo

 Rules,  1974,  published  in  No-
 tification  No.  KP{i6  am  (PRR|
 1072/123|TH,  in  Gujarat  Gov-
 ernment  Gazette  dated  the
 6th  March,  974  together  with
 an  explanatory  note,

 (iii)  The  Baroda  District  Local
 Board  Pension  Fund  (Am-
 endment)  Rules,  1974,  pub-
 lished  in  Notification  No.  KP|
 89|PRR|067|630/TH,  in
 Gujarat  Government  Gazette
 dated  the  9th  August,  974
 together  with  an  explanatory
 note.

 (iv)  The  Gujarat  Panchayat  Ser-
 vice  (Classification  and  Re-
 cruitment)  (Amendment)
 Rules,  1974,  published  in  No-~
 tification  No.  KP|220/PRN{
 07|822|TH,  in  Gujarat  Gov-
 ernment  Gazette  dated  the
 llth  October,  974  with  an
 explanatory  note.

 (b)  Two  statements  (Hindi  and
 English  versions)  showing  reasons  for
 delay  in  laying  the  Notifications  men-
 tioned  at  (i)  and  (ii)  above.

 (c)  Four  statements  (Hindj  and
 English  versions)  explaining  the
 reasons  for  not  laying  the  Hindi  ver-
 sions  of  the  Notifications  [Placed  in
 Library.  See  No,  LT-8832/74].

 Cenrran  Sx  Boarn  (AMENDMENT
 Ruxzs,  974

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  ZIAUR
 RAHMAN  ANSARI):  I  beg  to  lav
 on  the  Table  a  copy  of  the  Central
 Silk  Board  (Amendment)  Rules,  1974,
 (Hindi  and  English  versions)  pub-
 lished  in  Notification  No.  G.8.R.  265
 in  Gazette  of  India  dated  the  2nd
 November,  974  under  sub-section  (3)
 of  section  8  of  the  Central  Silk

 Board  Act,  ‘1948,  [Placed  in  Library.
 See  No.  LT-8833/74}.
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 Rervorr  oy  Monoroiitg  ann  Resraic-
 sive  Trade  Practices  Conemission  re.
 ACQUISITION  OF  CERTAIN  EQUITY  SHARES
 or  M/s  Matwa  Sugar  Mrs  Co.  Lr.
 By  Mis.  छू,  0,  THAPAR  AND  Bros.  Lp.

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  B.  SHAN-
 KARANAND):  On  behalf  of  Shri
 Bedabrata  Barua,  I  beg  to  lay  on  the
 Table  a  copy  of  the  Report  (Hindi
 version)  of  the  Monopolies  and  Res-
 trictive  Trade  Practices  Commission
 under  section  23(6)  of  the  Monopo-
 lies  and  Restrictive  Trade  Practices
 Act,  1969,  on  the  proposal  of  M/s.
 Karam  Chand  Thapar  and  Bros.  (Coal
 Sales)  Limited  for  acquisition  of  cer.
 tain  equity  shares  of  M/s.  Malwa
 Sugar  Mills  Company  Ltd.  and  the
 order  dated  the  30th  July,  973  of
 the  Central  Government  thereon,
 under  section  62  of  the  said  Act.
 [Placed  in  Library.  See  No,  LT-
 8834/74].

 Annuat  Report  or  Post  GRADUATE
 INSTITUTE  OF  MEDICAL  EDUCATION  AND
 Research.  Cuanprcarui  For  ‘1973-74,

 AND  NOTIFICATIONS  UNDER  HOMOEOPATHY
 Centra,  Counce  Act,  £973

 SHRI  B.  SHANKARANAND:  On
 behalf  of  Shri  A.  K.  M.  Ishaque,  I
 lay  on  the  Table: —

 I.  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Post-Graduate  Institute  of  Medical
 Education  and  Research,  Chandigarh,
 for  the  year  ‘1978-74,  under  section
 49  of  the  Post-Graduate  Institute  of
 Medical  Education  and  Research,
 Chandigarh,  Act,  1966.  [Placed  in
 Library.  See  No.  LT-8835/74].

 2.  A  copy  each  of  the  following  No-
 tifcations  (Hindi  and  English  ver-
 sions)  issued  under  the  Homoeopathy
 Central  Council  Act,  1973: —

 aw  go.  460(E),  published  in
 Gazette  of  India  dated  the
 Mth  July,  1974.
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 (i)  8.0,  460(E),  published  in
 Gazette  of  India  dated  the
 2nd  August,  1974,

 (iti)  $.0,  482(E),  published  in
 Gazette  of  India  dated  the  Sth
 August,  ‘1974.  [Placed  in  Li-
 brary.  See  No.  LT-8836/74].

 Review  aNd  ANNUAL  Report  07  [NDO-
 Burma  PETROLEUM  Co.  Ltp.  FoR  973

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  C.  फ्,  MAJHI):
 I  beg  to  lay  on  the  Table  a  copy  each
 of  the  following  papers  (Hindi  and
 English  versions)  under  sub-section
 (i)  of  section  6l9A  of  the  Companies
 Act,  956:—

 (i)  Review  by  the  Government  on
 the  working  of  the  Indo-
 Burma  Petroleum  Company
 Ltd,  Calcutta,  for  the  year
 1978.

 (ii)  Annual  Report  of  the  Indo-
 Burma  Petroleum  Co.  Ltd.
 Calcutta  for  the  year  973
 along  with  the  Audited  Ac-
 counts  and  the  comments  of
 the  Comptroller  and  Auditor
 General  thereon.  {Placed  in
 Library.  See  No.  LT-8837/
 74).

 Report  ON  POLIce  FIRING  AT  VILLAGE
 PARTHAMPURAI,  DISTT,  BARODA  AND

 MEMORANDUM  OF  ACTION  TAKEN
 THEREON

 SHRI  OM  MERTA:  On  behalf  of
 Shri  F.  H.  Mohsin,  I  beg  to  lay  on
 the  Table  a  copy  each  of  the  following
 documents  (Hindi  version)  under  sub-
 section  (4)  of  section  3  of  the  Com-
 mission  of  Inquiry  Act,  952  read
 with  clause  (c)  (iii)  of  the  Proclama-
 tion  under  the  9th  February,  394
 issued  by  the  President  in  relation  to
 the  State  of  Gujarat: —

 (i)  Report  on  the  police  firing  at
 village  Parthampura.  Distt.
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 Baroda  on  the  ith  August,
 1972.

 (४)  Memorandum  of  Action  taken
 on  the  Report,  [Pi--ed  in
 Library.  See  No.  ‘¢-8838/
 ‘).

 NOTIFICATION  UNDER  ESSENTIAL  Com-
 mooities  Act,  2955

 SHRI  PRABHUDAS  PATEL:  I  beg
 to  lay  on  the  Table  a  copy  of  Notifi-
 cation  No.  G.S.R.  684(E),  (Hindi  and
 English  versions)  published  in  Gazette
 of  India  dated  the  9th  December,  974

 Papers  laid
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 under  gub-section  (6)  of  section  8  of
 the  Essentia]  Commodities  Act,  1966,
 [Placed  in  Library.  See  No,  LT~8839/
 74).

 STATEMENTS  SHOWING  ACTION  TAKEN
 sy  GOVERNMENT  ON  ASSURANCES,  EIC.

 GIVEN  DURING  VARIOUS  SESSIONS  OF
 Lox  Sasza  '

 SHRI  8.  SHANKARANAND;  |  beg
 to  lay  on  the  Table  the  following
 statements  showing  the  action  taken
 by  the  Government  on  various  assur-
 ances,  promises  and  undert:  kings
 given  by  the  Ministers  durin,  the
 various  sessions  of  Lok  Sabha:~—

 Fourth  Lok  Sabha

 0)  Statement  No.  XXVI-  .

 (u)  Statement  No.XXXI-

 Fifth  Lok  Sabha

 (ui)  Statemeng  No.  XXXIV  .

 (av)  Statement  No.  XXV  *  *

 <v)  Statement  No.  XVII  .

 (vi)  Statement  No.  XV  |  .

 EXvn)  Statement  No.  XVIII:  *

 |  (viii)  Statement  No.  जा

 (xi)  Statement  No.  ्  द  .

 (x)*Statement  No.  XI  :

 (xi)  Statement  No.  IV  -

 (xii)  Statement  No.  I

 .  *  Eleventh  S.ssiun,  =  7५70,
 *  Twelfth  Session,  —970.

 Second  Session,”  1972.
 «©  Fourth  =  Session,  —-972.

 .  .  Fifth  Session,  ‘1972,
 *  Sixth  Session,  7972.

 .  Seventh  Session,  ‘1973.
 *  Enghth  Sesston,  3973.

 न  .  Ninth  Session,  3973.

 Tenth  Session,  I974.
 .  Bleventh  Session  3974

 Twelfth  ‘Session,  १3974

 [Placed  in  Library,  See  No.  LT-8840/74],

 Review  anp  ANNUAL  Report  or  Man-
 GANESE  Ore  (INDIA)  Lrp.,  NaGpur  For

 1972-73

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM):  On  behalf  af
 Shr  Sukhdev  Prasad,  ]  beg  to  lay  on
 the  Table  a  copy  each  of  the  following
 Papers  (Hindi  and  English  versions)

 under  sub-section  (l)  of  section  6I9A
 of  the  Compames  Act,  956:—

 (i)  Review  by  the  Government
 on  the  working  of  the  Manga-
 nese  Ore  (India)  Ltd.,  Nagpur
 for  the  year  ‘1972-73,

 (ii)  Annual  Report  of  the  Manga-
 nese  Ore  (India)  Ltd.  Nagpur,
 for  the  year  1972-73,  slong
 with  the  Audited  Accounts



 and  the  comments  of  the
 Comptrolier  and  Auditor  Ge-
 neral  thereon.  [Placed  in
 Library.  See  No.  LT-884i/
 74).

 Corron  Textmss  (Controu)  2nd
 Amupr.  Orper,  1974,  REvigws  .AND
 ANNUAL  Reports  ofr  Mrverats  AND
 MeTats  TraptNc  Corp.  or  Inpra  L70.,
 New  DELHI,  ror  ‘1973-74  anp  Exrort
 Crevir  AND  GUARANTEE  Corp.  LTD.
 Bomgay  witu  Avuprrep  AccOUNTS  ‘OR
 973  anp  Govt,  RESOLUTION  THEREON.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  I
 beg  to  lay  on  the  Table:—

 1  A  copy  of  the  Cotton  Textiles
 (Control)  Second  Amendment  Order,
 974  (Hindi  and  English  versions)
 published  in  Notification  No.  SO.
 3147  in  Gazette  of  India  dated  the
 30th  November,  974  under  sub-sec-
 tion  (6)  of  section  3  of  the  Essential
 Commodities  Act,  1955,  [Placed  in
 Library.  See  No,  LT-8842/74].

 2,  A  copy  each  of  the  following
 papers  (Hindj  and  English  versions)
 under  sub-section  (l)  of  section  6290
 of  the  Companies  Act,  958:-—

 Q)  (a)  Review  by  the  Govern-
 ment  on  the  working  of  the
 Minerals  and  Metals  Trading
 Corporation  of  India  Ltd..
 New  Delhi  for  the  year  1973-
 74.

 (b)  Annual  Report  of  the  Mine-
 rals  and  Metals  Trading  Cor-
 poration  of  India  Ltd.  New
 Delhi,  for  the  year  1973-74
 along  with  the  Audited  Ac-
 counts  and  the  comments  of
 the  Comptroller  and  Auditor
 General  thereon.

 (it)  (a)  Review  by  the  Govern-
 ment  on  the  working  of  the
 Export  Credit  and  Guarentee
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 Corporation  Ltd,  Bombay,  for
 the  year  1978,

 (b)  Annual  Report  of  the  Export
 Credit  and  Guarantee  Cor-
 poration  Ltd.,  Bombay,  for
 the  year  973  alongwith  the
 Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor  General  thereon.
 [Placed  in  Library.  See  No.
 LT-8843/74].

 3.  (a)  A  copy  each  of  the  following
 papers  under  sub-section  (2)  of  sec-
 tion  6  of  the  Tariff  Commission  Act,
 95-—

 (a)  Report  (1974)  of  the  Tariff
 Commission  on  the  continu-
 ance  of  protection  to  the  Dye-
 intermediates  Industry.

 {b)  Government  Resolution  No
 2(])-Tar/74,  dated  the  रहे10
 December,  974  (Hindi  and
 English  versions)  notifying
 Government’s  decisions  on  the
 above  Report.

 (n)  A  statement  (Hindi  and  Eng-
 lish  versions)  explaining  the  reasons
 for  not  laying  simultaneously  the
 Hindi  version  of  the  Report  mentioned
 at  (i)  above.  [Placed  in  Library.  Sev
 No.  LT-8844/74].

 ANNUAL  Report  07  Press  COUNCIL  oF
 Inpia  FoR  973

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 Y.  K  GUJRAL):  On  behalf  of  Shri
 Dharam  Bir  Sinha,  I  beg  to  Jay  on  the
 Table  a  copy  of  the  Annual  Report
 (Bindi  and  English  versions)  of  the
 Press  Council  of  India  for  the  vear
 1973.  under  section  48  of  the  Press
 Council  Act,  1965.  [Placed  in  Library.
 See  No.  LT-8845/74].
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 Inoranw  Museum  (Amot.)  Ruies,  974
 AND  centrrzzo  Accounts  aNp  AvDIT
 Rerort  or  Inpran  Instrrove  or  Trew-

 NOLOGY  Kmanacpur,  ron  97i-72

 SHRI  ARVIND  NETAM:  On  behalf
 of  Shri  0,  P.  Yadav,  I  beg  to  lay  on
 the  Table—

 1  A  copy  of  the  Indian  Museum
 (Amendment)  Rules,  974
 (Hindi  and  English  versions)
 published  in  Notification  No.
 G.S.R,  ‘1275,  in  Gazette  of
 India  dated  the  30th  Novem.
 ber,  ‘1974,  under  sub-section
 (3)  of  section  I5A  oO  the
 Indian  Museum  Act,  1910,
 [Placed  in  Libravy.  See  No.
 LT-8846/74],

 2,  a)  A  copy  of  the  Certified
 Accounts  of  the  Indian  Insti-
 tute  of  Technology,  Kharag-
 pur  for  the  year  1971-72  along
 with  the  Audit  Report  there-
 on  (Hindi  and  English  ver-
 sions)  under  sub-section  (4)
 of  section  23  of  the  Institute
 ot  Technology  Act,  ‘1961.

 (ii)  A  statement  (Hindi  and  Eng.
 lish  versions)  showing  rea-
 sons  for  delay  in  laying  the
 above  Accounts,  [Placed  in
 Library.  See  No.  LT-8847/
 74),

 STATEMENT  Te.  REASONS  FOR  DELAY  IN
 LAYING  THE  AUDITED  ACCOUNTS  OF
 Emptovers’  Stare  Insurance  Corp.

 anp  Avuprr  Reporr  ror  ‘1971-72,

 SHRI  8,  SHANKARANAND:  On
 behalf  of  Shri  Balgovind  Verma,  t
 beg  to  Iay  on  the  Table  a  statement
 (Hindi  and  English  versions)  showing
 reasons  for  delay  in  laying  the  Audit-
 ed  Accounts  of  the  Employees’  State
 Insurance  Corporation  for  the  year
 1971-72,  and  the  Audit  Report  therc-
 on.  [Placed  in  Library.  See  No.  LT-
 8848/74},

 MR.  SPEAKER:  Mr.  Madhu  Limaye
 ..»  He  is  not  here.
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 SHR]  INDRASIN  फ्पानाह,  (All-
 pore):  My.  Speaker,  you  ate  net
 allowing  the  House  to  come  to  any
 conclusion  on  this  matter.

 MR.  SPEAKER:  Whatever  you  ‘had
 to  say,  you  have  said,  and  whatever
 they  had  to  say,  they  have  said.  2
 do  not  come  in,  So  far  ag  this  matter
 is  concerned,  it  is  concluded  now.

 SHRI  INDRAJIT  GUPTA:  As  a
 protest.  I  walk  out  of  the  House.

 Shri  Indrajit  Gupta  then  left  the
 House.

 4.37  brs.

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY-GENERAL:  Sir,  I
 have  to  report  the  following  messages
 received  from  the  Secretary-Ge:.c  ral
 of  Rajya’  Sabha: —

 (i)  ‘I  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya  Sabha
 at  its  sitting  held  on  Thur:day,
 the  490  December,  i974.  adopted
 the  following  motion  in  regard  to
 the  Central  and  Other  Societies
 (Regulation)  Bill,  974:—

 “That  this  House  do  recom-
 mend  to  Lok  Sabha  that  Lok
 Sabha  do  appoint  a  member  of
 Lok  Sabha  to  the  Joint  Commit-
 tee  of  the  Houses  on  the
 Centra}  and  Other  Societies  (R:-
 gulation)  Bill,  ‘1074,  in  the  vacan-
 cy  caused  by  the  resignation  of
 Shri  Niti  Raj  Singh  Chaudhary
 trom  the  membership  of  the  said
 Joint  Committee,  and  communi-
 cate  to  this  House  the  name  of
 the  member  so  appointed  by
 Lok  Sabha  to  the  Joint  Commit-
 tee.”

 I  am  to  request  that  the  con-
 currence  of  the  Lok  Sabha  in  the
 said  motion,  and  also  the  name  of
 the  member  of  the  Lok  Sabha
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 appointed  to  the  Joint  Committee
 may  be  communicated  to  this
 House.’

 (i)  4  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya  Sabha,
 at  its  sitting  held  on  Thursday,
 the  9th  December,  ‘1974,  adopted
 the  following  motion  in  regard  to
 the  Adoption  of  Children  Bill,
 972:—

 “That  this  House  do  recom-
 mend  to  Lok  Sabha  that  Lok
 Sabha  do  appoint  a  member  of
 Lok  Sabha  to  the  Joint  Commit-
 tee  of  the  Houses  on  the
 Adoption  of  Children  Bill,  4972
 in  the  vacancy  of  Shri  Amar
 Nath  Chawla  and  communicate
 to  this  House  the  name  of  the
 member  so  appointed  by  Lok
 Sabha  to  the  Joint  Committee.”

 I  am  to  request  that  the  con-
 currence  of  the  Lok  Sabha  in  the
 said  motion,  and  also  the  name  of
 the  member  of  the  Lok  Sabha
 appointed  to  the  Joint  Committee
 may  be  communicated  to  this
 House.’

 (iii)  “In  accordance  with  the
 provisions  of  sub-rule  (8)  of  rule
 86  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  return
 herewith  the  Appropriation  (No.  4)
 Bill,  1974,  which  wag  passed  by  the
 Lok  Sabha  at  its  sitting  held  on
 the  17th  December,  ‘1974,  and  trans-
 mitted  to  the  Rajya  Sabha  for  its
 recommendations  and  to  state  that

 this  House  has  no  recommendations
 to  make  to  the  Lok  Sabha  in  re-
 gard  to  the  said  Bill.”

 (iv)  “In  accordance  with  the
 Provisions  of  rule  27  of  the  Rules
 of  Procedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  |  am
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 directed  to  inform  the  Lok  Sabha
 that  the  Rajya  Sabha,  at  its  sitting
 held  on  the  9th  December,  1974,
 agreed  without  any  amendment  to
 the  Representation  of  the  People
 (Amendment)  Bill,  1974,  which
 was  passed  by  the  Lok  Sabha  at
 its  sitting  held  on  the  16th  Decem~-
 ber,  1974."

 COMMITTEE  ON  PRIVATE  MEM-
 BERS  BILLS  AND  RESOLUTIONS

 Minutes

 SHRI  G,  G.  SWELL  (Autonomous
 Districts);  I  beg  to  lay  on  the  Table
 Minutes  of  the  Forty-sixth  to  Forty-
 ninth  sittings  of  the  Committee  on
 Private  Members’  Bills  and  Resotu-
 tions  held  during  the  current  ses-
 sion.

 JOINT  COMMITTEE  ON  OFFICES
 OF  PROFIT

 Exevenra  Rerorr

 SHRI  JAGANNATHRAO  JOSHI
 (Shajanpur):  I  beg  to  present  the
 Eleventh  Report  of  the  Joint  Com-
 mittee  on  Offices  of  Profit.

 ESTIMATES  COMMITTEE

 Srxry-ninta  Rerorr

 SHR,  M.  5.  UIKEY  (Mandla):  I
 beg  to  present  the  Sixty-ninth  Re-
 port  of  the  Estimates  Committee  on
 the  Planning  Commission—Develop-
 ment  of  Backward  Areas.
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 COMMITTEE  ON  SUBORDINATE
 LEGISLATION

 Fourtssnts  Rerorr

 DR  KALAS  (Bombay  South):  I
 beg  to  present  the  Fourtcenth  Report
 of  the  Committee  on  Subordinate
 Legislation

 RAILWAY  CONVENTION  COMMIT-
 TEE

 FourtH  AND  Firrs  REPoRTs

 SHRI  S  A  KADER  (Bombay  Cen-
 tral-South)  I  beg  to  present  the
 Fourth  and  Fifth  Reports  of  the  Ral-
 way  Convention  Committee,  4973  on
 action  taken  by  Government  on  the
 recommendations  contained  in  the

 "Third  and  Fourth  Reports  of  the  RaiJ-
 way  Convention  Committee,  १97  on
 Commercial  and  Alhed  Matt  १५
 Parts  I  ang  TI  respectively

 COMMITTEE  ON  THE  WELFARE
 OF  SCHEDULED  CASTES  AND

 SCHEDULED  TRIBES

 Reports  or  Strupy  Tours

 SHRI  9  BASUMATARI  (Kokra-
 jhar):  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  Repo  t-
 of  the  Study  Tours  of  the  Committee
 on  the  Welfare  of  Scheduled  Castes
 and  Scheduled  Tribes

 qa)  Report  of  Study  Tour  ot
 Study  Group  I  of  the  Ci  m-
 nuttee  on  its  visit  to  Gujarat
 in  September-October,  974

 (2)  Report  of  Study  Tour  ot
 Study  Group  II  of  the  Com-
 mittee  on  its  visit  to  Raja-
 sthan  in  October,  ‘1974.

 DECEMBER  20,  974  gi2
 Bomb  incident  ut  :

 Shri  Bhogendra  Jha's
 Residence  (St.)

 PETITION  RE.  DANGER  TO
 MARINE  LIFE  BY  POLLU-

 TION  FROM  CAUSTIC  SODA
 PLANT  AT  KARWAR

 SHRI  B  दि  NAIK  (Kanara)  ६  beg
 to  present  a  petition  signed  by  Shri
 Ramnath  Medon  Genera}  Secretary
 Akhila  Karnataka  Fishermen's  Pari-
 shad,  Mangalore’  and  other  regard:
 ing  danger  to  marine  hfe  by  pellu-
 tion  from  a  Caustic  Soda  Plant  being
 set  up  at  Karwar

 440  hrs.

 STATEMENT  RE  ALLEGED  BOMB
 INCIDENT  AT  THE  RESIDENCE  OF

 SHRI  BHOGENDRA  JHA,  MP.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 DEPARTMENT  OF  PERSONNEL  AND
 ADMINISTRATIVE  REFORMS  AND
 DEPARTMENT  OF  PARLIAMENT-
 ARY  AFFAIRS  (SHRI  OM  MEHTA)
 On  behalf  of  Shm  Brahmananda
 Reddy  I  beg  to  Jay  a  statement  te.
 garding  an  alleged  bomb  incident  at
 the  residence  of  Shii  Bhogendsa  Jha,
 MP  on  the  777  December,  974

 STATEMENT

 According  to  the  Delhs  Adminitri-
 tion,  the  Parhament  Street  Police  Ste-
 tion  receive!  telephonic  information
 from  Shri  Bhogendra  Jha,  MP,  at
 080  pm  on  the  I%7th  December,  974
 that  two  persons  of  unknown  identity
 had  thrown  into  his  residence  at  10,
 Windsor  Place  a  solid  object  which
 looked  hike  a  bomb  The  police  um-
 mediately  went  to  the  spot  and  ¢on-
 tacted  Shri  Bhogendra  Jha,  who  gave
 the  followmg  details  of  the  incident.

 On  the  7th  December,  1974,  at
 about  l0Q  pm,  a  person  aged  about
 23  years  entered  his  compound  Since
 his  movements  appeared  suspicious  he
 wag  checked  by  the  servant  where
 upon  he  threw  an  object  and  ran



 313  DA.  to  Central  AGRAHAYANA  29,  896  (SAKA)

 away.  On  inspection,  this  object  was
 found  to  be  a  coconut  shell  wrapped
 in  a  plastic  cover  and  secured  with
 cello-tape.  It  was  suspected  io  be  a
 bomb.  The  person,  who  had  thrown
 the  bomb,  was  chased  upto  Windsor
 Place,  where  he  was  joined  hy  un-
 other  person  having  a  cycle  and  both
 of  them  escaped.

 A  case  u/s  447,  IPC  has  been  re-
 gistered  in  this  connection  and  is
 unde:  investigation  The  susnected
 explosives  was  de-activated  by  being
 put  in  water.  It  diq  not  have  eny
 fuse  or  initiation  device.  However,
 the  opinion  of  the  Explosive  Expert
 is  heing  obtained.

 i cnneeeemeneall

 34  42  hrs

 STATEMENT  re.  GRANT  OF  ADDI-
 TIONAL  DEARNESS  ALLOWANCE

 TO  CENTRAL  GOVERNMENT
 EMPLOYEES

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  Mr
 Speaker,  Sir,  in  response  to  the  Call-
 ing  Attention  Notice  tabled  by  Shri
 S  M.  Banerjee  and  others  regarding
 the  giant  of  dearness  allowance  to
 employees  of  Central  Governmert,  T
 had  made  a  statement  in  the  House
 On  6th  December,  1974,  I  had  stated
 at  that  time  that  the  Government
 hoped  to  be  able  to  take  a  decision
 on  the  dearness  allowance  payable  to
 its  employees  in  the  light  of  all  con-
 siderations.  I  had  occasion  to  spell
 out  in  some  detail  these  considera-
 tions  in  the  course  of  my  replies  to
 the  points  raised  by  the  Hon'ble
 Members.  I  am  however.  now  mak-
 ing  a  further  statement  in  deference
 to  your  wishes  as  indicated  in  the
 House  on  the  i8th.

 Government  are  fully  aware  of  the
 hardship  caused  to  all  sections  of
 Government  employees  by  the  rise
 in  prices.  It  was  this  awareness  that
 had  led  Government  to  initiate  seve-
 ral  measures  in  recent  months  to  ar-
 rest  the  rising  trend  in  prices.  These
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 measures  have  already  met  with  8».
 measure  of  success.  It  is  of  the  ut-
 most  importance  that  the  recent  wel-
 cume  change  in  price  trends  is  main-
 tained  and  further  improved  upon.

 It  cannot  be  denied  that  successive
 increases  in  dearness  allowance  of
 Government  employees,  though  justi-
 fied  by  rise  in  prices,  have  eroded
 suostantially  the  resources  for  deve-
 iopment.  The  grant  of  dearness  al-
 loxance  to  Central  Government  ¢m-
 plu  ees  has  also  repercussions  on
 State  Governments.  Many  of  the
 schemes  which  are  crucial  to  the
 growth  of  our  economy  form  part  of
 State  Plans  The  impact  of  our  deci-
 sions  in  regard  to  dearness  allowance
 on  State  finances  cannot  be  com-
 pletely  overlooked.  We  are  how  en-
 gaged  in  a  detailed  assessment  of
 the  resources.  Decisions  on  dearness
 allowance  will  be  taken  soon  after
 this  exercise  is  completed.

 The  welfare  of  its  employees,  par-
 ticularly  the  lower  paid  employees,  is
 of  specia]  concern  to  Government.  It
 is  this  corcern  that  had  in  fact  led
 Government  to  improve  upon  ‘the  for-
 mula  for  grant  of  dearness  allowance
 recommended  by  the  Pay  Commis-
 sion  The  House  may  rest  assured
 that  the  decisions  of  government  cn
 dearness  allowance  will  keep  the
 genuine  interests  of  the  employees  in
 view  I  am  confident  that  the  Gov-
 ernment  employees  also  appreciate
 the  severe  strain  under  which  cur
 economy  i*  functioning  and  would
 extend  their  wholehearted  coogera-
 tion  in  finding  solutions  to  the  vari-
 ous  problems  particularly  that  of  in-
 flation  facing  our  country.

 SEVERAL  HON  MEMBERS:  What
 is  this?

 SHRI  s.  M  BANERJEE  (Kanpur):
 Sir,  I  rise  on  a  point  of  order.

 When  we  made  a  statement  in  this
 House  with  your  permission  under
 Rule  377  and  also  during  the  course

 _of  the  debate  on  the  Supplementary
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 Demands  for  Grants  which  were  be-
 ing  discussed,  the  hon.  Minister  of
 State  for  Revenue  and  Expenditure,
 Shri  Pranab  Mukheriee  said  that  this
 would  be  replied  to  or  that  the  mat-
 ter  would  be  brought  to  the  notice  of
 his  senior  colleague,  the  Cabinet  Mi-
 nister  and  that  he  would  make  a
 statement  thereon  and  he  mentioned
 nothing  more  than  what  has  been
 mentioned  in  the  reply  to  the  call  at-
 tention  motion  a  reference  to  which
 has  been  made  by  my  hon.  friend,
 Shri  C.  Subramaniam.

 Sir,  we  have  made  it  abundantly
 elear  that  we  were  not  interested  in
 hearing  from  him  to  what  difficul-
 ties  there  were  or  were  not  ur  this
 and  that.  We  know  after  this  Com-
 pulsory  Deposit,  law  has  been  enact-
 ed  and  so  many  other  so-called  anti-
 inflationary  measures  were  brought,
 the  prices  have  gone  up  and  that  was
 the  reason  why  they  were  cntitled  to
 another  instalment  of  DA  upto  Octo-
 ber  964  four  instalments  have  al-
 ready  fallen  due  All  their  tall  talk
 of  curbing  the  prices  is  simply  to
 hood-wink  the  people.  You  know
 the  prices  have  gone  up.  My  point
 of  order  is  this.  We  wanted  only  an
 assurance  from  him.  Let  him  say
 that  they  will  not  give  DA  to  the
 Central  Government  employees.  Put
 what  is  the  use  of  freezing  it  indirect-
 ly  giving  the  hope  to  the  employees
 that  they  would  be  entitled  to  it?  We
 wanted  a  definite  assurance  from  him
 whether  they  will  pay  the  four  ins-
 talments  or  whether,  according  to  the
 information  available  to  us  they  are
 going  t*  freeze  all  the  four  instal-
 ments  of  DA.  That  was  the  matter.
 I  want  a  straight  answer  from  him-—
 whether  the  DA  that  is  due  to  the
 Central  Government  employees  will
 be  paid  or  not.  I  want  a  clear-cut
 reply.

 eft  पहल  बिहारी  बाजपेयी  (ग्वालियर):
 धाप  को  याद  होगा,  जब  यह  मामला  उठा
 था  तब  मंत्री  महोदय  में  जो  कुछ  कहा  था;
 आज  भी  वही  कुछ  कहा  है,  |  यहां  पूरा  का  पूरा
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 बह  पहले  भो  कह  चुके  हैं  कि  देश  का  मानिक
 स्थिति  गम्भीर  है  1  हमारी  मांग  मह  थो  कि
 ड्राप  दो  दूक  जवाब  दें  ।  गया  बाप  मंहगाई
 भत्ता  देने  जा  रहे  हैं  या  नहीं  देने  जा  रहे  हैं  t
 are  भो  जवाब  दो  दूर  नहीं  प्राया  है

 oa

 शो  जनेश्वर  निश्  (इलाहबाद)  :

 देने  जा  रहे  हैं  तो  कब  देने  जा  रहे  हैं  t

 को  हम  बिहारी  बाजपेयी  :  यह  भा

 लाइसेंस  स्कैंडल  जैसा  मामला  है  ?  क्‍या  साफ

 जवाब  नही  दे  सकते  हैं  ?

 शी  रामावतार  झास्तोी  (पटना)
 जाडे  का  मौसम  है  ?  कम  मारिया  को  गर्म

 कपड़े  सिलवाने  हैं  t  वे  परेशान  हैं  ।

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Ausgram).  We  want  to  know
 whether  the  Central  Government  Is
 prepared  to  sanction  the  four  instal-
 ments  of  DA  that  have  fallen  due  to
 the  28  lakhs  Central  Government  ¢m-
 ployees.  If  not,  we,  the  Opposition
 Parties,  have  to  take  some  decision
 against  thig  unti-employees  ang  unti-
 working  class  attitude  of  the  Govern.
 ment  not  only  in  this  House  but  ott-
 side  also.  You  are  forcing  all  the
 officers  and  employees  of  the  Central
 Government  to  launch  a  movement,
 and  as  a  result  the  Government  work

 will  come  to  a  standstill.  You  cre
 provoking  the  employees  in  this  situ-
 ation.  You  are  responsible  for  that.
 Please  bear  it  in  mind,  (Interrup-
 tions),

 SHRI  C.  SUBRAMANIAM:  I  have
 categorically  stated  that  a  decision  on
 DA  will  be  taken  soon  after  this
 exercise  is  completed.

 SHRI  RAMAVATAR  SHASTRI:
 When?

 SHRI  C.  SUBRAMANIAM:  Very
 soon,

 SHRI  JYANESWAR  MISRA:  ‘Very
 soon’  means  what?
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 SHRI  INDRAJIT  GUPTA  (Alipur):
 I  want  to  ask  the  Minister  one  thing
 only.  According  to  the  law,  they  can
 freeze  or  impound  half  of  this  DA
 which  is  due  to  the  employees.  Are
 they  not  now  trying  by  executive  ac-
 tion  to  impound  the  whole  thing?  I
 think  by  the  time  they  take  a  deci-
 sion,  the  sixth  instalment  will  be-
 come  necessary.

 SHRI  C.  SUBRAMANIAM:  No  such
 decision  has  been  taken.  I  have  al-
 ready  stated  that  we  are  still  io  con-
 sider  the  matter  and  take  a  decision
 and  that  can  be  taken  only  after  we
 make  an  exercise  of  our  resources
 position.

 445  hrs.

 SATEMENT  re.  PROPOSED  AM-
 ENDMENT  OF  DELHI  UNIVERSITY

 ACT

 MR.  SPEAKER:  Item  No.  28  Prof.
 S.  Nurul  Hasan.

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 ‘PROF.  S  NURUL  HASAN):  Sir,  I
 heg  to  lay  a  statement  regarding  pro-
 posed  amendment  of  the  Delhi  Uni-
 versity  Act.

 STATEMENT

 In  reply  to  Unstarred  Question  No.
 3698  on  December  9,  1974,  I  had,  in-
 ter  alia,  stated  that  it  was  proposed
 to  introduce  a  Bill  to  amend  the
 Delhi  University  Act  in  the  current
 session  of  Parliament.

 T  would  like  to  inform  the  House
 that  inspite  of  Government's  best
 efforts,  it  has  not  been  possible  to
 finalise  legislative  proposala  for  am-
 endment  of  the  Delhi  University  Act,
 and  bring  them  before  Parliament

 AGRARAYANA  a,  40४6  (SAKA)  Delhi  Dramatic  38
 Performances

 Bit  (St.)

 during  this  session.  There  are  seve-
 ral  complicated  and  Constitutional
 issues  involved,  particularly  in  view
 of  the  latest  judgement  of  the  Sup-
 reme  Court  in  the  writ  petition  filed
 by  Ahmedabad  St.  Xavier  College
 Society  and  others  against  the  State
 of  Gujarat  and  others,  which  require
 careful  examination.  The  new  Vice~
 Chancellor  could  take  charge  of  his
 office  only  in  the  second  week  of  this
 month  and  has  since  then  been  meet-
 fing  the  representativ:s  of  teachers.  As
 it  ig  essentia]  to  have  his  views  aln0,
 I  have  been  holding  discussions  wth
 him.

 I  can  assure  the  House  that  every
 effort  is  being  made  to  complete  this
 work  expeditiously  so  to  that  a  Bill
 may  be  introduced  in  the  Parliament.

 ‘14.45-1/2  hrs.

 STATEMENT  re.  DELHI  DRAMATIC
 PERFORMANCES  BILL

 MR.  SPEAKER:  Item  No.  29  Prof
 S.  Nurul  Hasan.

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF  S.  NURUL  HASAN):  Sir,  I
 beg  to  lay  a  statement  in  response  to
 the  matter  raised  by  Shri  Madhu  Li-
 maye  in  the  House  regardine  recom-
 mendation  of  the  President  for  intro-
 duction  of  the  Delhi  Dramatic  Per-
 formances  Bill  given  notice  of  99  him
 on  the  ]2th  November,  1974,

 STATEMENT

 In  connection  with  the  Point  of
 Order  raised  by  Shri  Madhu  Limaye
 regarding  the  delay  in  obtaining  Pre-
 sident’s  recommendations  for  the  con-
 sideration  of  the  Delhi  Dramatic  Per-
 formances  Bill,  1974,  the  notice  of  his
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 intention  to  move  for  leave  to  intro-
 duce  which  was  given  by  him  in  his
 letter  dated  12-11-1974,  the  Deputy
 Speaker  was  pleased  to  observe  that
 T  owed  a  Statement  to  the  House.

 Pa  Shri  Madhu  Limaye’s  letter  dated
 12-11-1974  giving  notice  of  his  inten-
 tion  to  move  for  Jeave  to  introduce  a
 Bill  with  short  title:  “The  Delhi  Dra-
 matic  Performances  Bill,  1974”  was
 sent  by  the  Lok  Sabha  Secretariat  cn
 19-11-1974  to  the  Ministry  of  Educa-
 tron,  Social  Welfare  and  the  Depart-
 ment  of  Culture  where  it  was  receiv-
 ed  on  the  same  day.  Due  to  a  mis-
 understanding  it  did  not  reach  the
 officer  concerned.  The  Lok  Sabha
 Secretariat  made  a  further  reference
 on  the  subject  on  23-11-1974  which
 was  received  on  26-11-1974  und  at
 the  request  of  the  Department  of
 Culture,  the  Lok  Sabha  Secretaiiat
 was  kind  enough  to  send  a  copy  of
 Shri  Madhu  Limaye’s  letter  with  en-
 closures,  which  was  received  hy  the
 concerned  Section  on  3-22-i974
 There  was  thus  time  available  for  me
 to  obtain  the  recommendation  of  the
 President  to  enable  the  Hon'ble  Spea-
 ker  to  decide  whether  the  Hone
 Member  could  introduce  the  Bill  on
 ३30  December,  ‘1974,  Unfortunately,
 the  officials  concerned  in  the  Depart-
 ment  of  Culture  thought  that  since
 under  Rule  65(3)  notice  for  a  period
 of  one  month  would  be  needed  after
 President’s  recommendation  has  been
 received  and  since  the  Session  of  the
 Lok  Sabha  was  due  to  end  much  be-
 fore,  the  President’s  recommendation
 could  be  obtained  after  the  normal
 consultations  with  agencies  con-rrn-
 ed  were  completed.

 3.  I  have  no  hesitation  in  saying
 that  this  impression  of  the  Depart-
 ment  was  unjustified  and  the  matter
 should  have  been  dealt  with  expedi-
 tiously.  For  this  lapse  on  the  part  of
 the  Department;-  I  express  to  the
 House  and  to  the  Hon’ble  Member  my
 sincere  apology.

 DECKMBER  20,  974  |  1  NDMC  dues  to  320
 DMC  (St.

 4.46  brs.
 STATEMENT  re.  REINSTATEMENT
 OF  EMPLOYEES  OF  ANTIBIOTICS
 PLANT  OF  INDIAN  DRUGS  AND

 PHARMACEUTICALS  LID.,
 RISHIKESH

 MR.  SPEAKER:  Item  No.  30.  Shri
 K.  R.  Ganesh.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  K.  R.  GA-
 NESH):  Sir,  I  beg  to  lay  a  further
 statement  regarding  implementation
 of  the  award  given  by  the  Union  La-
 bour  Minister  about  the  reinstatement
 of  some  former  employees  of  the
 Antibiotics  Plant  of  Indian  Drugs  and
 Pharmaceuticals  Limited,  Rishikesh.

 STATEMENT
 I  made  a  statement  on  the  Ilth  ins-

 tant  on  the  matter  raised  by  Smt.
 Parvati  Krishnan  on  19-11-74  under
 Rule  377  regarding  the  abnormal  de-
 lay  in  the  implementation  of  the
 award  given  by  the  Union  Labour
 Minister  regarding  the  re-instatement
 of  some  former  employees  of  the
 Antibiotics  Plant  of  IDPL,  Rishikesh
 I  have  since  held  a  meeting  on  i9th
 instant  in  which  Labour  Minister,
 Smt.  Parvathi  Krishnan  and  Shrt
 Paripoornanang  Painuli,  representa-
 tives  of  the  Workers’  Union  and  Man-
 agement  participated.  With  a  view  to
 implement  the  decision,  instructions
 are  being  conveyed  to  the  Manage-
 ment.

 4  46-1/2  hrs.
 STATEMENT  re.  NDMC  DUES  TO
 DELHI  MUNICIPAL  CORPORATION

 MR  SPEAKER:  Item  No.  aL  Shri
 Om  Mehta.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS.  DEPARTMENT  OF  PERSON-
 NEL  AND  ADMINISTRATIVE  RE-
 FORMS  AND  DEPARTMENT  OF
 PARLIAMENTARY  AFFAIRS  (S'RI
 OM  MEHTA):  I  beg  to  lay  a  ह...
 ment  regarding  NDMC  dues  to  the
 Delhi  Municipal  Corporation.
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 The  Municipe]  Corporation  of  Delhi
 imposed  a  tax  with  effect  from  lst
 July,  969  on  consumption  or  sale  of
 electricity  under  section  3(2)(d)  of
 the  Delhi  Municipal  Corporation  Act
 with  the  prior  approval  of  the  Cen-
 tral  Government.  Thereafter  the
 Municipal  Corporation  demanded  the
 tax  from  the  New  Delhi  Municipal
 Committee  on  the  supplies  made  to
 the  latter.  The  New  Delhi  Municipal
 Committee  challenged  the  legality  of
 the  demand  and  contended  that  the
 bulk  supply  of  electricity  made  to
 them  under  section  284  of  the  Delhi
 Municipal  Corporation  Act  did  not
 amount  to  “sale”  of  electricity  to
 them.

 2.  Conflicting  opinions  have  been
 given  on  the  legal  issue  by  eminent
 jurists.  For  resolving  the  legal  issues
 several  meetings  were  held  from  time
 to  time  and  finally  at  a  meeting  taken
 by  the  then  Home  Minister  on  320
 September,  1968,  it  was  suggested  that
 the  matter  might  be  referred  for  arbi-
 tration  to  a  retired  judge  of  the  Sup-
 reme  Court.  The  Delhi  Municipal
 Corporation  resisted  this  suggestion
 for  some  time  but  ultimately  passed  a
 resolution  to  the  effect  that  the  dis-
 pute  be  referred  to  the  Government
 of  India  for  arbitration  by  a  retired
 Judge  of  the  Supreme  Court.  On  Ist
 April,  97  the  Commissioner  of  Delhi
 Municipal  Corporation  and  the  Pre-
 mdent  of  the  New  Delhi  Municipal
 Committee  signed  an  agreement  for
 referring  the  matter  to  Shri  Ss.  K.
 Daa,  a  retired  Judge  of  the  Supreme
 Court,  for  arbitration  The  arbitra-
 tion  was  to  be  on  the  following
 points:—

 (l)  whether  Delhi  Municipal  Cor-
 poration  is  empowered  under
 various  provisions  of  the
 Delhi  Municipal  Corporation
 Act,  1957,  to  levy  tax

 पक supplies  of  electricity
 to  the  New  Delhi  Municipal
 Committee  with  effect  from
 ist  July,  4882
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 (2)  whether  the  said  tax  has  been
 validly  levied  by  the  Delhi
 Municipal  Corporation  and  is
 binding  on  the  New  Deijhi
 Municipal  Committee;  and

 (3)  the  amount,  if  any,  payable
 by  the  New  Delhi  Municipal
 Committee  to  the  Delhi  Mu-
 nicipal  Corporation  or  re-
 fundable  by  the  Delhi  Munul-
 cipal  Corporation  to  the  New
 Delhi  Municipal  Committee,
 as  the  case  may  be.

 The  terms  of  appointment  of  Shri  Das
 could  not  be  settled.  Therefore,  he
 did  not  take  up  the  job.

 8.  The  position  was  reviewed  early
 iw  493  and  it  was  decided  that  the
 Lt.  Governor,  Delhi  should  make  an
 effort  to  resolve  the  dispute.  The  Lt.
 Governor,  Delhi  made  such  an  effort
 and  askeq  the  New  Delhi  Municipal
 Committee  to  pay  the  amounts  due,
 but  the  New  Delhi  Municipal  Com-
 mittee  reiterated  their  earlier  view
 that  legally  they  were  not  liable  to
 make  any  payment  on  this  account.
 The  Lt.  Governor  thereupon  suggest-
 ed  that  the  matter  might  be  referred
 for  arbitration  as  earlier  agreed  to  by
 the  two  local  bodies.  Government
 have  accepted  the  suggestion  and  ne-
 cessary  steps  are  being  taken  in  this
 regard.  ‘The  amount  due  from  the
 New  Delhi  Municipal  Committee,  ac-
 cording  to  the  Delhi  Municipal  Cor-
 poration,  was  Rs.  4.30  crores  upto
 30th  September,  1973,

 4.47  hrs.

 ADOPTION  OF  CHILDREN  BILL

 CoNCURRENCE  IN  RECOMMENDATION  OF
 Rasya  SaBHA  To  APPOINT  A  MeMpeR  To

 JOINT  COMMITTEE

 MR.  SPEAKER:  Item  No.  32,
 Shri  Bedabrata  Barua.
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  Sir,  I  beg  to
 move:

 “That  this  House  do  concur  m
 the  recommendation  of  Rajya
 Sabha  that  Lok  Sabha  do  appoint
 a  member  of  Lok  Sabha  to  the
 Joint  Committee  of  the  Houses  on
 the  Adoption  of  Children  Bill,  972
 in  the  vacancy  of  Shri  Amar  Nath
 Chawla  and  do  resolve  that  Dr.
 (Smt.)  Sarojini  Mahishi,  a  mem-

 ber  of  Lok  Sabha,  be  appointed  to
 the  said  Joint  Committee  to  fill
 the  vacancy.”

 MR  SPEAKER:  The  question  ts:

 “That  this  House  do  concur  in
 the  recommendation  of  Rajya
 Sabha  that  Lok  Sabha  do  appuant
 a  member  of  Lok  Sabha  tv  the
 Joint  Committee  of  the  Houses  on
 the  Adoption  of  Children  Bill,  iy72
 in  the  vacancy  of  Shri  Amar  Nath
 Chawla  and  do  resolve  that  Dr.
 (Smt  )  Sarojini  Mahishi,  a  member

 of  Lok  Sabha,  be  appointed  io  the
 said  Joint  Committee  to  fill  the
 vacancy.”

 The  motion  was  adopted

 CENTRAL  AND  OTHER  SOCIETIES
 (REGULATION)  BILL

 CONCURRENCE  IN  RECOMMENDATION  OF
 Rasya  SABHA  TO  APPOINT  A  MEMBER  TO

 JOINT  COMMITTEE

 MR,  SPEAKER:  Item  No.  33  Shri
 Bedabrata  Barua  again.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  REDA-
 BRATA  BARUA):

 Sir,  I  beg  to  move:
 “That  this  House  do  concur  in

 the  recommendation  of  Rajya

 Roman  script  (St.)

 Sabha  that  Lok  Sabha  do  appoint
 a  member  of  Lok  Sabha  to  the
 Joint  Committee  of  the  Houses  on
 the  Central  and  Other  Societies
 (Regulation)  Bill,  1974,  in  the
 vacancy  caused  by  the  resignation
 of  Shri  Nitiraj  Singh  Chaudhary
 and  do  resolve  that  Dr,  (Smt.
 Sarojini  Mahishi,  a  member  of  Lok
 Sabha,  be  appointed  to  the  said
 Joint  Committee  to  fll  the
 vacancy.”

 MR.  SPEAKER:  The  questicn  is:

 “That  this  House  do  concur  in
 the  recommendation  of  Rajya
 Sabha  that  Lok  Sabha  do  appoint
 a  member  of  Lok  Sabha  to  th:
 Joint  Committee  of  the  Houses  on
 the  Central  and  Other  Societies
 (Regulation)  Bull,  1974,  ain  the
 vacancy  caused  by  the  resignation
 of  Shrj  Nitisraj  Singh  Chaudhai\
 and  do  resolve  that  Dr  (Smt
 Sarojin:  Mahishi.  a  member  of  Luk
 Sabha,  be  appointed  to  the  said
 Joint  Committee  to  fill  the

 vacancy.”  .  2

 The  motion  was  adopted  दि

 74.48  hrs.

 STATEMENT  RE.  DEMAND  OF
 BODOS  FOR  ROMAN  SCRIPT

 MR.  SPEAKER:  Item  No  83-A.

 Shri  Raghuramaiah  to  lay  a  state-
 ment  on  behalf  of  the  Home  Ministey

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RAM-
 AIAH):  Sir,  on  behalf?  of  the  Home
 Minister,  I  beg  to  lay  a  statemen’
 regarding  the  demand  of  the  Boder
 for  Roman  Script.
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 STATEMENT

 Sir,  as  the  Honourable  Members
 may  recall,  a  statement  was  made
 by  me  in  this  House  on  2lst  Novem-
 ber,  974  on  a  calling  attention  notice
 relating  to  the  reported  clash  bet-~
 ween  the  tribals  and  the  police  in
 Assam.  Since  then  the  Bodos  have
 continued  their  agitation  for  adop-
 tion  of  Roman  script.  Picketing  and
 demonstrations  by  Bodo  volunteers
 have  taken  place  in  various  Jocali-
 ties  in  Assam.  Some  wooden  bridges
 were  burnt  dislocating  communica-
 tions.  On  24th  November,  974  a
 group  of  Bodos  reportedly  attacked
 a  police  party  causing  injuries  to  two
 Sub-Inspectors  of  Police.  There  was
 police  firing  in  two  places  resulting
 in  the  death  of  one  person.

 In  order  to  maintain  law  and
 order,  the  authorities  had  to  arrest  a
 number  of  persons.  We  understand
 that  the  State  Government  have
 agreed  to  release  all  the  arrested  per-
 sons  against  whom  there’  are  no
 charges  of  substantive  offences.  A
 good  number  of  persons  have  since
 been  released.  The  State  Govern-
 ment  have  informed  us  that  no  in-
 stance  of  rape  or  kidnapping  of  wo-
 men  has  come  to  their  notice.

 The  Bodos’  were  learning  their
 language  in  the  Assamese  script  till
 last  year.  It  is  only  this  year  that
 they  have  taken  to  agitational  method
 which  has  resulted  in  hardships  to
 so  many  people.  Tribes  like  Mikirs,
 Dimasas,  Rabhas,  Mechs,  Lalungs  use
 Assamese  script.  Assamese  —  script
 provides  a  link  among  the  different
 tribal  languages  in  the  State  and  the
 tribal  languages  on  the  one  hand  and
 the  Assamese  language  on  the  other
 and  thus  helps  in  integrating  the
 various  communities  living  in  the
 State.  A  common  script  will  help
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 strengthen  the  many  bonds  of  com-
 mon  interests  which  have  _  existed
 for  centuries  between  the  communi-
 ties  and  will  contribute  to  building  up
 of  a  united  prosperous  State  in  this
 sensitive  border  area.  If  there  are
 any  difficulties  or  apprehensions  these
 could  be  discussed  and  settled  in  a
 peaceful  manner.  Violence  will  lead
 us  nowhere.  This  aspect  seems  to
 have  been  appreciated  and  I  am  glad
 to  inform  the  House  that  the  Bodo
 Sahitya  Sabha  have  suspended  their
 agitation  albeit  temporarily,  have
 had  ‘discussions  with  the  Education
 Minister,  Assam  on  28th  November,
 974  and  propose  further  discussions
 in  the  third  week  of  January,  1975.
 Three  representatives  of  the  Plains
 Tribals  Council  of  45597  also  met  me
 in  this  connection  on  l8th  December,
 1974.

 Now  that  the  dialogue  between
 the  State  Government  and  the  Bodo
 representatives  is  in  bDrogress,  we
 should  all  endeavour  to  create  pro-
 per  atmosphere  for  its  success.

 34.483  hrs.

 INDIAN  TARIFF  (AMENDMENT)
 BILL*

 MR.  SPEAKER:  Item  No.  34.  Prof.
 D.  P.  Chattopadhyaya.

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  ए.  CHATTOPADHYAYA):
 Sir,  I  beg  to  move  for  leave  to  intro-
 duce  8  Bill  further  to  amend  the
 Indian  Tariff  Act,  1934,

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Indian  Tariff  Act,  1934.”

 The  motion  was  adopted.

 PROF,  D.  P.  CHATTOPADHYAYA:
 Sir,  I  introduce;  the  Bill.

 —  िनन>«-_े!भमनन-+-ोी:2क्‍न्‍222  व  ee ee

 20-12-74.
 *Published  in  Gazette  of  India  Extraordinary,  Part  II,  section  2,  dated

 Introduced  with  the  recommen-  dation  of  the  President.
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 44.49  hrs.

 {SHRL  JAGANNATHRAO  JOSHI  ४  the
 Chair]

 SUBMISSIONS  BY  MEMBERS  ON
 VARIOUS  MATTERS

 SHRI  NOORUL  HUDA  _  (Cachar):
 Sir,  I  want  to  make  a  submission.

 A  serious  situation  has  arisen  in  the
 Department  of  the  Comptroller  and
 Auditor  General  of  India  involving
 70000  employees  following  the  autho-
 ritarian  and  undemocratic  attitude  and
 action  of  the  Auditor  General.  There
 is  the  Joint  Consultative  Machinery
 of  the  Central  Government  employees
 and  also  there  is  a  Departmental  Com-
 mittee.  But  no  meeting  has  been
 convened  during  the  last  6  years  of
 this  Departmental  Committee  or  the
 Joint  Consultative  Machinery.  Sirnv
 the  Auditor  General  has  been  con-
 stantly  refusing  to  meet  the  leaders

 of  the  recognised  employees’  associa-
 tions  since  1972.

 Since  972  the  Auditor  General  has
 not  even  created  the  necessary  condi-
 tions.  Since  974  normal  facilities  for
 carrying  on  the  association  activities
 have  not  been  given  before  they  went
 on  strike  in  May  1974,  The  depart-
 mental  authorities  in  the  Comptroller
 and  Auditor  General  have  started  vic-
 timising  the  office  bearers  and  also  the
 employees  in  almost  all  States,  Kera-
 la,  Orissa.  Madras,  Gwalior  in  Madhya
 Pradesh.  And  victimisation  has  reach-
 ed  such  qa  huge  proportion.  And  after
 May  1974,  there  is  a  massive  victimisa-
 tion  of  tke  office  bearers  all  ००९७  the
 country.  The  office  of  the  Auditor
 General  is  an  important  wing  of  the
 Government  of  India.  Such  a  totali-
 tarian  and  authoritarian  attitude  cn
 the  part  of  the  Auditor  General  cannot
 be  allowed  to  continue  for  an  indefi-
 nite  period.  This  is  seriously  affecting
 the  efficiency  of  the  department.  So,  I
 demand  that  the  Finance  Minister
 should  make  a  statement  on  the  sub-
 ject  so  that  the  Auditor-General  is
 prevented  from  victimising  the  em-
 ployees  and  he  starts  negotiation  with
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 them  immediately  so  that  the  emplo-
 yees  of  tha  Auditor-General’s  office
 can  come  to  a  reasonable  settlement
 between  themselves.  [  want  the  Fin-
 ance  Minister  to  make  a  statement  on
 the  subject  immediately,

 MR.  CHAIRMAN:  Be  brief.  We
 wil}  have  to  start  the  Private  Members
 business.  Be  brief.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Ausgram):  I  wish  to  raise  the
 following  matter  to  save  the  Calcutta
 port;  in  the  national  interest  and  to
 keep  the  industries  going  and  to  give
 employment  opportunities  for  the  un-
 employed  youth  and  to  save  the  prob-
 lem  State  of  West  Bengal,  40,000
 causecs  of  water  should  be  allowed
 from  Farakka  Barrage  throughout  the
 year  including  lean  months,  Further
 to  make  Durgapur  Steel  Plant  viable
 and  for  industrial  interest  of  the  eas-
 tern  zone,  it  is  essential  that  the  Dur-
 gapur  Steel  Plant  should  be  expanded.

 I  also  demand  further  that  every
 year  due  to  floods  and  water  logging
 in  the  river  Kanur  in  Burdwan  district
 where  40,000  acres  of  paddy  crops  get
 damaged,  steps  should’  be  taken  by
 Government  to  undertake  drainage  and
 irrigation  project.  This  is  a  long-
 standing  demand  of  the  people  of  Bur-
 dwan  District  and  it  should  be  com-
 pleted  before  the  financial  year  1974-75.

 So,  Sir,  through  you  I  draw  attention
 of  the  Government  to  take  proper
 steps  regarding  all  these  problems
 which  I  have  mentioned.  To-day  being
 the  last  day  of  the  session  I  do  not
 know  whether  to-day  it  is  the  last  day
 of  the  Fifth  Lok  Sabha—I  urge  upon
 the  Government  to  take  necessary  steps
 to  redress  the  grievances  of  the  people
 of  Burdwan  and  West  Bengal

 SHRI  5.  M.  BANERJEE  (Kanpur):
 Mr.  Chairman,  Sir,  first  of  all,  I  would
 like  to  support  what  My  hon.  friend,
 Mr.  Huda  said  about  the  victimisation
 that  took  place  in  the  Department  of
 the  Comptroller  and  Auditor  General.
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 In  Gwalior  alone,  there  is  maximum
 number  of  victimisation  which  runs  in-
 to  hundreds  and  the  position  is  worse
 through  the  country,  I  am  65ur-
 prised  that  the  Finance  Minister  bas
 not  been  able  to  persuade  the  Auditor-
 General  to  follow  the  same  procedure
 which  was  followed  by  the  Railway
 Minister.  Under  the  Constitution,  the
 Auditor-General  enjoys  a  peculiar  posi-
 tion.  He  can  come  and  address  the
 House.  He  can  sit  and  the  Opposition
 may  have  to  ask  him  a  barrage  of
 questions  relating  to  the  victimisation
 cases.  I  would  like  him  to  appear  be-
 fore  us  so  that  we  may  be  able  to  put
 questions  to  him  about  this.  About
 the  railway  employees,  we  request  him
 to  make  a  statement.  If  the  railway
 employees  are  not  reinstated  immedi-
 ately  and  the  four  instalments  of  DA.
 are  not  paid  to  the  Central  Govern-
 ment  employees,  the  employees  thro-
 ughout  the  country,  despite  MISA.  DIR
 and  all  sorts  of  acts,  are  hound  to  go
 on  strike  and  nobody  can  stop*  it

 My  last  point  is  that  you  are  awure
 in  Kanpur  because  of  a  clique  by  the
 dollar  lobby  headed  by  Dr  Muthana,
 Director  of  Indian  Institute  of  Techno-

 logy  an  eminent  smentist  of  the  country
 who  was  selected  as  Chairman  of  the
 Institution  had  to  resign  Tl.s  resigna-
 tion  Jetter  is  still  pending.

 SHRI  ATAI.  BIHARI  VAJPAYEE
 (Gwalior):  Oh:  this  is  mustortune,

 SHRI  S.  M.  BANERJEE  Yes  It  is
 misfortune  only  because  he  replaced
 Padampat  Singhama  who  must  have
 been  connected  with  Lakshm:  but  not
 Saraswati  because  he  had  nothing  to  do
 witth  learning.  With  greatest  difficulty
 we  were  able  to  change  him  and  bring
 Dr.  Zaheer.  I  was  told  that  Dr.  Muth-
 ana’s  resignation  has  been  accepted,
 If  this  fs  so,  how  is  the  rontinuing
 even  today.  There  cannot  be  peace
 in  IFT  Kanpur  unless  this  gentleman
 is  removed  and  Dr.  Zaheer  is  brought
 back  ag  Chairman.  I  want  the  Bdu-
 cation  Minister  to  make  a  statement
 In  this  connection,
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 eft  रामावतार  क्षा सत्री  (पटना)
 सभापति  महोदय,  भारत  सरकार  ने  गन्दी
 बस्ती  सफाई  योजना  के  अन्तर्गत  पटना  को
 ६ 18  श।मिल  किया  है।  बिहार  सरकार  ने  इस
 योजना  को  क्रियान्वित  करने  के

 लिए  42  लाख  रुपये  की  मांग  की  थी  4

 दुख  की  बात  है  कि  बिहार  सरकार  के  निवेदन
 के  बावजूद  भारत  सरकार  ने  केवल  20  लाख
 रुपये  दिये  हैं।  और  बाकी  के  22  लाख  रुपये
 अभी  नही  दिये  हैं।  पिछले  दिनों  में  पटना  शहर
 के  विभिन्न  इलाकों  में  घूमा,  जैसे  चिया  टाल,
 रामनगर,  चांदमारी  रोड  (आनन्द  ग्राम),
 तारकेश्वर  नाथ  पथ,  पोस्टल  पाके,  मुनाफ़िक
 और  मिरी  शादी  ।  इन  तमाम  जगहों  में
 ने  कही  पानी  का  इन्ही  जाम  है  और  न  सफाई  वा  t
 मैं  चाहता  हू  कि  भारत  सरकार  को  पटना  म
 गन्दी  बस्ती  सफाई  योजना  को  क्रियान्वित  व  रन
 के  लिए  बिहार  सरकार  को  जो  22  लाम
 रुपये  देने  है,  बहू  दे  दे,  ताकि  इस  योजना  का
 समय  पर  और  पूरी  तरह  क्रियान्वित  क्या  जा
 सके  |

 हमारे  सरे  के  विभिन्न  जिलो  के  बहुत  से

 ग्राम  खास  तौर  से  मेरे  क्षेत्र  में  मेरा  और

 दानापुर  दियारा  क्षेत्रों  में  दर्जनों  ग्राम  गया

 नदो  के  कटाव  से  प्रभावित  हुए  है।  वें  बट  बर

 गया  नदी  में  विपिन  हो  चुके  है।  सरकार  का

 ध्यान  बार  बार उस  ग्रोवर  झराहएट  किया  गया  है  t

 कभी  पेटीशन  कमेटी  में  भी  यह  मामला  गया
 बौर  उस  ने  भो  भारत  सरकार  से  कहा  है.  कि

 भारत  सरकार  को  इस  सम्बन्ध  में  कुछ  अधिक

 मदद  देना  चाहिये  लेकिन  भ्र भी  तक  इस  बारे

 में  कोई  पग  नहीं  उठाया  गया  है  मैं  चाहता  ह
 कि  सरकार  इस  तरफ  ध्यान  दे  t

 हमारे  यहा  फनुहा-मोकामा-बडहिया-
 टाल  योजना  एक  बहुत  बड़ी  योजना  है,
 जिस  में  पटना,  नालंदा  कौर  मार्ग  र  ये  तोन  जिले

 शामिल  है।  चह  कई  करोड़  रुपये  की  योजना

 है  ।  भ्रमर  बिहार  सरकार  इस  योजना  को

 केन्द्रीय  सरकार  को  मदद  से  पूरा  कर  से,
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 [श्री  रामावतार  शास्त्री]

 सो  उत्पादन  बहुत  बड़े  पैमाने  पर  बढ़  जायेगा।
 वह  ग्रेगरी,  झा  भंडार,  का  इलाका  है  ।

 मैं

 चाहता  हूं  कि  भारत  सरकार  इस  सिलसिले
 में  बिहार  सरकार  से  बात  कर  के  उस  को

 झ्रावश्यक  मदद  दे,  ताकि  इस  योजना  को  कार्य-

 बीत  किया  जा  सके  ।

 जहां  तक  रेलवे  मजदूरों  का  सवाल  है,  उस

 समस्या  का  निराकरण  जल्दी  होता  चाहिए।

 यह  बहुत  विकट  समस्‍या  है  ।  कितने  ही  घरों

 में  चूल्हे  नहीं  जलते  हैं  भोर  बाल  बच्चे  भूखों
 मर  रहे  हैं।  सरकार  देर  से  हो  कार्यवाही  करे,

 लेकिन  वह  दुरुस्त  कार्यवाही  करे  ।  '  देर  आयद

 दुरुस्त  शायद'  को  कहावत  के  मुताबिक  उस

 ने  रेलवे  कर्मचारियों  के  विऋद्ध  जो  कार्यवाही
 को  हैं,  बहु  उस  को  वापिस  ले  ।

 5  hrs.

 SHRI  ERASMO  DE  SEQUEIRA
 (Marmagoa);  Sir,  yesterday.  I  had  the
 opportunity  of  drawing  the  attention
 of  the  House  to  the  great  health  hazard
 caused  by  pollution  from  the  Zuari
 Agro  Chemical  factory  at  Sancoale  in
 Goa.  There  were  several  cases  of  fish
 mortality  some  time  ago,  and  after  con-
 siderable  pressure  from  us,  Govern-
 ment  asked  the  factory  to  stop  func-
 tioning  and  told  them  that  some  short
 term  and  long  term  measures  should  be
 carried  out  in  order  to  stop  this  pollu-
 tion.  Obviously,  these  measures  have
 not  been  carried  out  because  since  then,
 by  seepage  of  effluent  from  the  re-
 servoir  on  the  top  of  the  hill  at  San-
 coale,  over  one  lakh  square  metres
 have  been  rendered  unfit  for  cultiva-
 tion  by  pollution  either  of  Arsenic  or
 Ammonia.  Worse  than  that,  recently,
 fish  mortality  has  resturted.  Now,  Sir,
 my  demand  on  the  Government  is,
 they  must  realise  that  this  is  not  a
 light  matter  and  that  his  is  very  seriou
 matter  because  the  entire  coastal  popu-
 lation,  as  you  know,  is  a  Ash-eatin,
 population  and  if  Arsenic  or  Ammonia
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 is  getting  into  the  fish,  then  the  possl-
 bilities  of  something  going  wrong  over

 a  wide  stretch  of  population  are  very
 very  strong.  There  is  no  reason  what-
 soever  why  the  Government  should
 not  act  and  promptly.  I  therefore,  re-
 quest  that  either  the  Government
 should  ensure  that  this  factory  carries
 out  the  measures  immediately  or  it
 stops  the  functioning  of  the  factory
 until  it  takes  these  measures.  This  is
 my  demand  and  I  hope  Government
 will  act  within  the  next  three  or  four
 days,

 Sir,  since  the  hon.  Minister  of  State
 of  Finance  is  here,  I  would  like  to  draw
 his  attention  to  widespread  financial
 impropriety  in  the  Union  Territory  of
 Goa.  To  give  him  just  one  example.
 there  was  a  project  for  a  Kala  Acade-
 my,  theatre,  on  a  particular  site.  This
 is  something  like  a  five  crore  project.
 That  site  was  considered  to  be  not
 suitable.  and  the  project  was  shifted  to
 a  beach  where  it  may  be  washed  away
 by  the  first  high  tide  by  just  a  stroke
 of  pen.  What  is  the  Government  doing
 to  discharge  its  responsibility  under
 the  Union  Territories  Act?  There  is
 mal-administration  and  there  is  finan-
 cial  impropriety  in  my  Union  Territory
 every  day.  The  Government  is  doing
 nothing.  I  demand  that  they  should
 discharge  their  responsibility.

 श्री  जनेश्वर  मिथ्  (इलाहाबाद)  :  सभा-
 पति  जी,  मैं  रेलवे  मंत्री  महोदय  से  एक  वक्तव्य

 चाहता  हुं  ।  ऐस  उम्मीद  कम  है  कि  यह  सरकार
 भ्रम  कोई  कार्यवाही  करेगी  1  राज  का  यह  भारत
 अखबार  है।  इलाहबाद  से  छपता  है,  बिरला

 साहब  का  रखवार  है  इस  में  छपा  है  कि---

 कलम  क्षण  तक  बकाये  रकम  का

 भुगतान  नहीं  किया  गया  शौर  विवश  हो  कर
 रेलवे  प्राधिकारियों  को  उधार  जाते  ही  लखनऊ
 के  लिए  द्ग  रवाना  कर  देनी  पढ़ी 1”

 इतनी  जबरदस्त  बिलिंग  कांग्रेस  पार्टी
 की  रैली  के  लिए  रेलवे  मुहकमा  कर  रहा  है।
 क्या  किसी  दूसरी  पार्टी  के  लिए  भी  बही  होगा
 कि  उधार  रेल  दे  दी  जायगी  कि  ले  जा प्रो  ?
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 में  चाहता  हूं  कि  रेल  मंत्री  श्री  ललित  नारायण
 मित्र  इस  के  उपर  बयान  दे  ।  यह  कोई  मामूली
 निन्दनीय  बात  नहीं  हुईं  है।  (व्यवधान da
 यह  में  प्रकार  से  पढ़  कर  सुना  रहा  हूं  ।

 दूसरा  मेरा  निवेदन  है  मेरे  पास
 बाज  नोटिस  मिली  है,  कौर  परले  भी  मिले  हैं,
 झा  शायद  इस  सेशन  का  प्रति  दिन  है,
 लेकिन  परचा  यह  मिला  है  कि  तामिलनाडु
 में  चारों  तरफ  राम  के  पुतले  जलाए  जायेंगे  ।
 राम  हिन्दुस्तान  के  बहुमत  लोगों  की  भावना
 के  प्रतीक  हैं  -  इस  से  जातीय  दंगे  के  खतरे  हैं
 मैं  चाहता  हूं  कि  गृह  मंत्री  इस  सवाल  पर
 वक्तव्य  दें  कि  सरकार  क्‍या  कार्यवाही  कर  रही
 है  कि  इस  तरह  की  हरकत  रोकी  जाय  ?  इन
 दोनों  सवालों  पर  मैं  रेल  मंत्री  शौर  कह  मंत्री
 से  वक्‍तव्य  चाहूंगा  |

 श्री  राम  कंजर  (टॉक)  :  सभापति  जी,
 मैं  श्राप  के  माध्यम  से  सरकार  का  ध्यान  इस
 तरफ  दिलाना  चाहता  हुं  कि  पांचवी  लोक  सभा
 के  बारहवें  सब्  मे  जो  सरकार  द्वारा  विधेयक
 लाने  की  घोषणा  की  गई  थी,  उस  में  चौबीसवां
 विधेयक  जो  है  वह  अनुसूचित  जाति  शौर  बनु-
 सूचित  जन  जातियो  की  सूची  में  संशोधन  करने
 का  था।  उस  में  कितना  डी  जातियां  कितने  ही
 राज्यों  में  छूटी  हुई  हैं,  इसलिए  जो  उन  को
 लाभ  मिलना  चाहिए  वह  ग्राम  तक  नही  मिला
 एक  बेरवा  जाति  हमारे  राजस्थान  में  भी

 छठी  हुई  है  भौर  अन्य  पघ्रान्तों  मे  भी  छूटी  हुई  है।
 में  ने इस  के  लिए  एक  पिटीशन  भी  दो  थी  बौर
 उस  कमेटी  ने  जिस  में  सभी  दलों  के  मेम्बर  थे,
 उन्हों  ने  अपनी  सर्वसम्मत  रिपोर्ट  भी  पेश  कर  दी

 है  t  गृह  मंत्रालय  कुछ  राज्यों  में  इसे  मान  नही
 रहा  है  ?  चंडीगढ़  में  तो  मैं  ने  झपने  कार्यकर्ता भों
 फो  भी  लिखा  हैं  कि  बैरवा  जाति  के  लोगों  से

 वहां  कंसल्ट  करें।  तो  भागे  बाने  वाले  विधेयक  में

 अनुसूचित  जाति  के  प्रंदर  इस  को  जोड़ा  जाय

 दूसरी  बात  यह  है  कि  इस  सेशन  मे
 नमुने  बोलने  का  कोई  मौका  नहीं  मिला  ,
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 मेरा  निर्वाचन  केत  ढोक  एक  बड़ा  पिछड़ा
 हुआ  इलाका  हैं  |  वहां  कोई  रेलवे  लाइन
 नहीं  है  I  वहां  कितने  ही  लोगों  ने  रेलवे  के
 तो  दर्शन  भी  नहीं  किए  हैं।  मैं  जितनी  बार  ऋण
 तक  बोला  हूं,  मंत्री  महोदय  ने  उस  के  ऊपर

 मुझे  यही  लिखा  है  कि  पसे  नहीं  हैं,  आधिक
 दशा  कमजोर  है,  इसलिए  मैं  बाप  के  माध्यम  से
 यह  कहना  चाहता  हूं  कि  श्री  की  आने  वाले
 बजट  में  टोंक  को  रेलवे  लाइन  से  मिलाने  के
 बारे  में  व्यवस्था  करें  नहीं  तो  वहा  के  लोगों  को

 यहां  आ  कर  आन्दोलन  करता  होगा  और  मैं

 खुद  भी  भूख  हड़ताल  करूंगा  1
 थ्री  परिपूर्मानस्द  पुल  (टिहारी  गढ़वाल):

 मैं  आप  का  ध्यान  इस  महत्वपूर्ण  प्रश्न  की  झोर
 दिलाना  चाहता  हूं  कि  कमिश्नर  फार  शैडयूल्ड
 कास्ट  ऐंड  शैडयूल्ड  ट्राइव्स  को  रिपार्ट  इस
 सदन  में  प्रस्तुत  करने  की  बात  हुई  थो  ।  राज्य
 सभा  में  उस  पर  डिबेट  भो  हा  चुकी  है  ।

 मुझे  खेद  है  कि  न  केवल  वह  वहा  प्रस्तुत
 नहीं  किया  गया  बल्कि  रूल  377  के  अंतर्गत
 मेरा  नोटिस  भी  अस्वीकृत  कर  दिया  गया  t

 यह  मारे  कौर  रोने  भी  न  दे  वालो  कहावत
 यहां  चरितार्थ  होतो  है|  हमारे  विराधी  पक्ष
 के  लोगों  का  जो  बातें  महत्वपूर्ण  नहों  हैं,  बिता

 महत्व  की  बातों  पर  तो  सारे  सदन  का  समय है
 बरबाद  करने  के  लिए  सब  छुट्टी  दी  जाती  है
 लेकिन  समाज  का  जा  सब  से  कमजोर  वर्ग  है
 उत  की  समस्याओं  पर  विचार  करने  लिए
 कोई  समय  नहीं  दिया  जाता  है  महाराष्ट्र
 में,  बिहार  मे,  उत्तर  प्रदेश  में  चौर  देश  के  सारे
 भाइयों  में  हरिजनों  के  साथ  अ  र  आदिवासियों
 के  साथ  प्रत्या चार  हो  रहे  हैं,  उन  की  जमीनें
 छोटी  जा  रही  है  |  उस  में  जो  सवर्ण  वर्ग  है
 जिस  में  कि  सभो  दलों  के  लॉग  शामिल  हैं
 उन  का  बहुत  बड़ा  हाथ  है,  उन  को  समस्या भ्र ों
 पर  विचार  करने  के  लिए  इस  सदन  में  कोई
 समय  नहीं  दिया  जाता  है  ।  इक  सबंध  में  जो

 एक  बिल  जाने  पॉला  था  वह  बिल

 ही  नही  शीराज़ा  ....  (व्यवधान)  tee  ,
 श्राप  मेरी  बात  सुनिए,  हरिजनों  के  सब  से  बढ़े
 जावक  बाप  सोशलिस्ट  पार्टी  के  लोग  हैं  ।
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 राज  सदन  का  आखिरी  दिन  है  इसलिए
 मैं  पत्नी  महोदय  का  ध्यान  इस  महत्वपूर्ण
 विषय  की  झोर  ह्लाकवित  करना  चाहता  हू
 और  बाप  के  माध्यम  से  निवेदन  करना  चाहता

 हू  कि  हरिजनों  की  विभिन्न  समस्‍्याझ्रों  पर
 विचार  करने  के  लिए  ससद  के  प्रत्येक  प्रतिवेदन
 मे  कम  से  कम  झाधघा  समय  दिया  माना

 चाहिए  ।

 दु धरा एक  छोटा  सा  निवेदन  और  करना

 चाहता  हू  -  माननीय  स्त्री  जी  ने  हिन्दी  क ेसबंध
 में  उस  दिन  टाल  मटोल  करा  जवाब  दे  दिया  |
 मैं  निवेदन  करूगा  कि  हिन्दी  का  सयुक्त  राष्ट्र
 सच  में  स्थान  दिलाने  के  सबब  म  कोई  सोच
 उन  को  होता  है  ता  हिन्दुस्तानी  भाषा
 का  जिस  में  देवनागरी  और  भ्ररबिक  दानों
 लिपिया  शामिल  हो,  उस  को  सयुक्त  राष्ट्र
 सच  मे  प्रस्तुत  किया  जाना  चाहिए  |  उस  मे
 शाप  को  पाकिस्तान,  बगला दश,  नेपाल

 मारीशिस,  ट्रिनिदाद  फिजी  शादी  इन  सभो
 देशों  का  समर्थन  मिलेगा  ।  मै  श्राणशा  करता  हु
 कि  अगले  अधिवेशन  स  पहले  पहले  इस
 बात  को  सयुक्त  राष्ट्र  सच  में  स्वीकार  करा
 लिया  जायगा  ।

 SHRI  H  K  L  BHAGAT  (East
 Delhi)  I  am  grateful  to  you  for  giving
 me  this  opportunity  We  say  a  news
 item  in  todays  papers  which  ,  a  very
 serious  matter  It  is  stated  that  a
 foreign  national]  has  been  arrested  on
 the  border  of  Pakistan  from  whom  300
 automatic  rifles  and  other  things  have
 been  siezed  Thig  35  quite  a  serious
 matter  I  would  request  Government,
 particularly  the  Home  Minister  who  is
 present,  that  this  requires  very  serious
 attention  and  its  ramifications  must  be
 seen  May  be  some  organised  efforts
 are  being  made  to  smuggle  arms  and
 ammunition  into  this  country  This
 is  a  matter  which  must  be  looked  into
 immediately.  If  a  statement  could  be
 made  today  itself,  well  and  good.  If
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 not,  the  ramifications  of  this  must  be
 unearthed  because  it  is  quite  a  serious
 matter.

 SHRIMATI  PARVATHI  KRISH-
 NAN  (Coumbatore):  I  would  draw  the
 attention  of  the  Minister  of  Finance
 to  a  very  serious  thing  that  has  hap-
 pened  in  Tarml  Nadu  Just  now  we
 were  told  that  there  is  no  money  to
 pay  the  Central  Government  employees
 on  account  of  DA  But  there  35  a
 firm  called  Agricultural  Farms  Ltd,
 which  has  evaded  income  tax  again
 and  ‘again  to  the  tune  of  lakhs  of
 rupees  Their  case  was  compounded,
 it  is  being  compounded  again  and
 again  We  would  hke  to  know  what
 action  is  taken  against  those  officers
 who  are  responsible  for  something
 very  shady  that  is  going  on  there

 Secondly  I  had  requested  the  Minis-
 ter  of  Agriculture  on  Monday  to  make
 a  statement  on  an  issue  that  is  ex-
 tremely  important  today  that  is  the
 issue  of  increasing  diought  and  famine
 that  exist.  in  Tami]  Nadu  According
 to  newspaper  reports  and  reports  of
 discussions  that  have  taken  place  in
 the  Tamil  Nadu  Assembly,  people  in
 many  districts  meluding  in  my  con-
 stituency,  m  Palladam  are  livang  on
 poisonous  roots  and  feed  grass  chil-
 dren  are  dying,  cattle  are  dying  and
 crops  are  withering  What  38  beins
 done  by  the  Central  Government  in
 order  to  ensure  that  rehef  is  rushed
 to  that  State  and  help  is  extended  to
 famine  and  drought  areas?

 Lastly,  my  plea  is  (it  was  also  mad¢
 yesterday  by  my  hon  colleague  Mr
 Banerjee  and  others)  why  is  it  thut
 the  Railway  Minister  is  70  bere  today
 to  make  a  statement  on  the  latest  posi-
 tion  of  victimisation?  Time  and  again
 he  has  given  many  assurances.  Even
 the  other  day,  we  were  told,  that  in
 the  Southern  Ra:lways  alone  more  than
 400  and  odd  workers  are  still  out  on
 the  starvation  line,  more  than  4000
 Casual  and  temporary  employees  are
 out  Over  and  above  that  ९0१९१
 against  them  have  not  yet  been  wtb-
 drawn.  It  is  the  Railway  Ministry  ase
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 the  administration  which  is  preventing
 the  cases  being  withdrawn  against  the
 Railway  workers.  We  had  asked  for
 a  statement.  I  think  the  Minister
 should  be  made  to  make  a  statement.

 भी  wee  बिहारी  बाजपेयी  (ग्वालियर):
 सभापति  जो,  कांम्पट्रोलर  एण्ड  झ्राडिटर  जनरल
 के  विभिन्न  कार्यालयों  में  काम  करने  वाले
 कर्मचारियों  के  विरुद्ध  जो  कार्यवाही  की
 जा  रही  है  उसको  हम  ने  इस  सदन  में  बार-बार
 उल्टा  है।  पहले  तो  दो  घटे  की  चर्चा  भो
 स्वीकार  कर  ली  गई  थी,  लेकिन  उसके  लिये
 समय  नहीं  मिला  i  बतर  स्थिति  यह  है  कि

 सैकड़ों  कर्मचारी  जो  काम्पट्रोलर  एण्ड  आडीटर
 जनरल  के  दफ्तरों  में  काम  करते  है  उनको
 नौकरी  से  अलग  कर  दिया  गया  हे।  सैकड़ों

 कर्म चा  रियो  की  सेवा  में  भग  कर  दिया  गया

 है,  तीन  दिन  का  उनका  वेतन  कट,  लिया
 गया  है  और  उनकी  जो  यूनियन  है  उसको

 यह  नोटिस  दिया  गया  है  कि  उसकी  मान्यता
 क्यों  न  वापस  ले  ली  जाय।

 सभापति  जी,  बड़े  ताज्जुब  की  बात  है  कि
 रेलवे  कर्मचारियों  की  जिन  फेडरेशनों  ने

 हडताल  का  नोट्स  दिया  था  उनकी  मान्यता
 बरकरार  §—  sag!  मान्यता  वापस  ली
 जाय  मैं  इसके  हक  में  नहीं  हु--लेखनी
 ए  जो  ऑफिस  के  क्मचारो-वर्ग  ने  जो
 रेल  कर्मचारियों  की  सहानुभूति  में  हड़ताल
 की  थी,  उसकी  वजह  से  श्रबन  उसकी  फेडरेशन
 की  मान्यता  को  वापस  लेने  का  नोटिस  दिया
 गया  है,  भ्र नेक ों  कर्मचारियों  को  काम  पर  नहीं
 लिया  गया  है।  यह  कार्यालय  क्‍या  सरकार  का
 अंग  नही  है  ?  क्‍या  वित्त  मंत्री  उससे  बराबरी
 के  स्तर  पर  बात  नही  कर  सकते  ?  क्‍या  उनका
 प्रिया  प्रति  साम्राज्य  है,  वे  जो  मन सानो
 करना  चाहें,  उसके  लिये  स्वतंत्र  हैं?  झगर
 यह  बात  है  तो  फिर  उनसे  निबटने  का  हमें
 अलग  रास्ता  अ्रपनाना  पड़ेगा  ।  हम  ने  वित्त
 मती  जी  को  सभी  संसद  सदस्यों  की  भोर  से

 एक  पत्र  सिखा  है.  .  .  .
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 एक  माननीय  area:  सुशीला  जो
 यहां  हैं।

 हरी  प्रबल  बिहारी  बाज पेयों  :  यह  सुशीला
 जी  के  बूते  का  रोग  नही  है।  यह  तो  प्रणब  जी
 वहा  पहुचा  सकते  है।  लेकिन  बिल्ली  के  गले  में
 घटी  कौन  बनेंगा  ?

 एक  सानिया  सदस्य:  बड़ो  वाली
 बिल्ली

 श्री  ध्या टल  बिहारी  वाजपेयी  :  मैं  मुहावरे
 में  बात  कह  रहा  हु।  इस  समस्या  की  ओर
 शीघ्र  ध्यान  दिया  जाना  चाहिए।

 दूसरी  बात--मैं  भगत  जी  से  सहमत  हू
 और  मैंने  377  में  नोटिस  भो  दिया  है  1
 यह  जो  वाघा  की  सीमा  पर  एक  जर्म  त  नाग  तक
 पकड़ा  गया  है--उसके  पास  l00  आधुनिक
 बन्दूक  और  500  राउण्ड्स  एम्यूनीशन  मिला
 है,  वह  पाकिस्तान  से  झा  रहा  था।  ऐसा
 लगता  है  कि  बड़े  पैमाने  पर  भारत  में  हथियार
 लाने  की  कोशिश  हो  रही  है।  ह  एक
 व्यक्ति  वा  काम  है  या  इसके  पीछे  कोई  साजिश
 2?  बह  व्यक्ति  इतने  बड़े  पैमाने  पर  बन्दूक
 क्यों  ला  रहा  था,  वह  किसको  शिकार  करना
 चाहता  था?  इस  समाचार  के  पोछे  गम्भीर
 रहस्य  हो  सकता  है।  गह  मंत्री  पता  लगाये
 अर  देखे  कि  कोई  भी  भारत  विरोधी  तत्व
 हमारी  शान्ति  भंग  न  करने  पाये

 सभापति  महोदय,  तामिलनाडु  से  खंब
 शा  रही  है  कि  वहा  रावणलीला  होने  वाली

 है...

 एक  भाननोय  सदस्य  होते  दीजिये  |

 भरी  झील  बिहारी  वाजपेयी  :  बाप  क्‍या
 उनमें  भाग  लेने  वाले  है  ?  इस  देश  में  रामलीला

 होती  है--एक  प्रतीक  के  रूप  में  1  राम
 प्रच्छाइयों  के  प्रतीक  हैं  और  रावण  ब्‌  राज्यों
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 का  प्रतीक  है  ।  वेसे  रावण  भी  ब्राह्मण  था  ।

 बहु  वेदों  का  पौडी  था,  लेकिन  सत्ता  के  मद  में

 चर  था,  सोने  की  लंका  ने  उसको  पागल
 बना  दिया  था।  मेरा  कहना  यह  है  कि  हम
 डी०  के०  के  मेम्बरों  से  भ्र पोल  करें  और
 सरका र  भी  प्र पने  नैतिक  प्रभाव  का  उपयोग
 करे  कि  त/मिलनाडू  में  ऐसा  कोई  कदम  नहीं
 उठाया  जाना  चाहिये  जिसकी  प्रतिक्रिया
 देश  के  अन्य  भागों  में  हो  कौर  देश  की  एकता
 कमज़ोर  पडे  और  कही  भी  कोई  प्रिय  काण्ड
 हो  जाय,  जिससे  प्रयास  में  सम्बन्ध  ने  बिगड़े  ।

 हम  इस  मामले  मे  केन्द्र  का  हस्तक्षेप  नहीं
 चाहते  है,  हम  केन्द्र  के  नेताओं  के,  नैतिक  प्रभाव
 का  उपयोग  करा  कर  इस  काण्ड  को  रुकवाना

 चाहते  हैं  और  इस  सदन  के  सभी  सदस्यों  की
 राय  है  कि  वहां  रायग-लीला  नहीं  होनी
 चाहिए  ।  हम  साशा  करते  हैं  कि  श्राप  हमारी
 बातें  उन  तक  पहुचायेंगे  और  सरकार  भी
 राज्यपाल  के  हारा  मुख्य  मती  से  चर्चा  करके
 देखेंगी  कि  कोई  प्रप्रासगिक  घटना  वहा  घटित
 नही।

 सभापति  भदोही  :  राज  प्रभारी  दिन
 होने  की  वजह  से  कई  सदस्यों  को  अपने  विचार
 व्यक्त  के  का  अवसर  मिलना  चाहिए--
 ऐसा  मैं  मानता  हुं।  लेकिन  साढ़ें  तीन  बजे  से
 प्राइवेट  मेम्बर  का  काम  होना  है।  मैं  सदन
 की  राय  जानना  चाहता  हूं।  अभी  उसके  पहले
 दो  सप्लीमेंट्री  ग्रान्ट्स  गुजरात  कौर  पाण्डिचेरी
 की  पास  होनी  है,  एक  विधेयक  भी  है।

 SHRI  SAMAR  GUHA  (Conta):  It
 ‘was  agreed  in  the  Business  Advisory
 Committee  that  my  motion  will  be
 taken  up.  Are  you  going  to  extend
 today’s  session  by  2  hours,  so  that  the
 non-official  business  can  be  taken  after
 T  have  at  least  moved  the  motion  and
 Made  a  few  preliminary  remarks?
 Unless  it  is  accommodated,  I  wil]  now
 allow  any  business  to  continue  in  this
 House.

 SHRI  P.  G.  MAVALANKAR  (Ahme-
 dabad):  I  support  the  demand  that  the
 time  be  extended  by  2  hours.
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 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad):  I  have  visited  Goa  and
 seen  the  Zuari  Agro-Chemicals  Facto-
 ry.  They  have  made  sufficient  arrange-
 ments  fo  treat  the  bad  waters.  The
 story  of  fish  dying  is  at  least  i4  years
 old.  After  that,  there  is  no  death  of
 any  fish.  Unfortunately,  members
 from  Goa  bring  it  up  every  time  and
 the  national  project,  supplying  ferti-
 Users  to  enable  more  food  being  pro-
 duced  for  being  supplied  to  Goa  and
 other  places,  is  being  sought  to  be  con-
 demaneg  every  time.  The  management
 is  very  much  alive  to  the  situation
 and  they  have  made  all  efforts  to  see
 that  bad  waters  do  not,  pollute  the  sea
 water.

 He  said  about  his  constituency...,

 MR.  CHAIRMAN.  Don’t  reply  to
 what  he  said.  You  make  your  submis-
 sion

 SHRI  M.  RAM  GOPAL  REDDY:  He
 can  say  about  his  constituency.  But
 we  represent  the  whole  country.  We
 can  also  say  about  it  when  the  facts
 are  twisted.

 SHRI  JYOTIRMOY  BOSU  (Dia.
 mond  Harbour):  Sir,  day  before  yes-
 terday,  I  moved  a  motion  against  Mr.
 L,  N.  Mishra.  In  argument  with  Mr
 D.  P.  Dhar,  I  made  certain  comments
 whch  have  been  misunderstood  by
 my  friends  in  the  press.  I  wish  to
 make  it  clear  that  I  did  not  mean  any
 offence  to  anybody.  I  am  sorry  if
 anybody  has  been  offended.

 MR.  CHAIRMAN:  Shri  Barupal.

 हरी  यानी  लाल  बारूपाल  (गंगानगर)  :
 सभापति  जी,  माननीय  शि  साहब  बैठे  हुए  हैं
 मैं  उनसे  कहना  चाहता  हूं  कि  गंगा मगर  में
 किसानों  के  पास  रूई  के  हेर  पड़े  हुए  हैं,  किन्तु
 भारतीय  ई  निगम  उसको  खरीद  नहीं  रहा  है
 जिसके  कारण कई  का  भाव  250  ६०  तक  गिर
 गया  है  )  मेरी  मांग  है  कि  जल्दी  से  जल्दी
 निगम  किसानों  से  वह  खरीदें  शरीर  किसानों
 को  उचित  मूल्य  दें।
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 gre  बात  मुझे  यह  कहनी  है  कि
 राजस्थान  के  जैसलमेर,  बाड़मेर  इरादी  जिलों
 में  भयंकर  भ्र काल  पढ़ा  हुआ  है  झन्ना  की  कभी
 के  का रण  लोग  भूखे  मर  रहे  हैं।  राज्य  सरकार
 उनको  दो,  लोन  किलो  नाथ  दे  रही  है।
 उन  लोगों  को  राजस्थान  कौवाल  पर  भेज
 दिया  गया  है।  लेकिन  वहां  सस्ते  शभ्रनाजण  की

 दुकानों  की  व्यवस्था  नहीं  है।  इसलिये  मैं

 चाहुंगा  कि  ज्यादा  से  ज्यादा  मोटा  नाज,
 कम से  कम  20  किलो  एक  व्यक्ति  को  दिया
 जाय  सस्ते  गल्ले  की  दुकानों  के  जरिये।  मैं

 बाशा  करता  हूं  सरकार  इस  पर  शी क्र  विदा र
 करेगी  1

 SHRI  BHOGENDRA  JHA  (Jai-
 nagar):  Sir,  there  iy  a  disturbing  news
 which  I  want  to  bring  to  the  notice
 of  the  Finance  Minister.  If  this  trend
 continues  and  develops  further,  there
 will  be  a  serious  danger  to  the  func-
 tioning  of  our  public  sector  and  also
 to  our  democracy.

 34

 There  is  some  organisation  known
 ag  the  Congress  Economi:  Council  in
 West  Bengal.  I  am  quoting  from  the
 Patriot  of  l7th  December.  ‘1974.  It
 says:

 “,...dt  is  reported  to  have  threat-
 ened  a  ‘Shiv  Sena  type’  agitation  to
 back  its  demand  fo~  the  removal
 of  United  Commercial  Bank  Chair-
 man,  द  R.  Desai  for  his  alleged
 ‘anti-Congresg  activities'.”

 They  have  charged  the  Chairman  of
 the  Uniteg  Commercial  Bank  saying:

 “Shri  Desai  has  managed  to  form
 an  anti-Congress  cell  in  Bank's  Head
 Office,  and  though  this  cell  he  is
 actively  working  against  interests  of
 our  party....”

 This  is  a  charge  against  the  Chairman
 of  the  United  Commercial  Banks.  They
 have  demanded  that  he  should  be  re-
 moved  and,  if  that  is  not  done,  they
 have  given  the  following  threat:

 “....4f  for  any  reason  whatsoever,
 our  above  demand  is  not  met,  We  4
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 shall  be  compelled  to  start  serious
 political  agitation  in  the  State  to
 achieve  our  ends  in  which  the  en-
 tire  party  will  participate.  We
 would  like  to  inform  you  that  we
 do  not  want  to  adopt  Shiv  Sena  tac-
 tics  to  achieve  our  ends,  but  if  for-
 ced  to,  we  shall  not  hesitate  to  ४0077
 such  means,  though  this  is  alien  to
 our  tradition  and  culture.”

 Thig  is  a  very  serious  matter,  The
 Finance  Minister  belongs  to  that  area.
 This  representation  was  made  to  the
 Finance  ‘Minister.  It  has  been  exa-
 mined  by  the  Reserve  Bank  and  the
 Reserve  Bank  inquiry  found  the  char-
 ges  haseless,

 I  would  like  to  draw  the  attention
 of  the  Finance  Minister  to  this  very
 serious  matter,  that  institutiong  like
 banks  should  not  be  subject  to  such
 threats  in  the  name  of  the  party.  They
 are  using  the  name  of  Shiv  Sena  and
 they  are  giving  a  threat  of  Shiv  Sena
 type  of  agitation  in  other  parts  of  the
 country.  It  is  being  done  in  the  name
 of  the  ruling  party,  the  Congress
 party

 I  want  the  Finance  Minister  ६०
 make  a  statement  on  this.

 MR.  CHAIRMAN;  My  difficulty  is
 that  from  3.30  PML  we  have  to  take
 up  the  Private  Members’  Business.
 Before  that,  there  is  so  much  of  other
 business  to  be  concluded:  we  have  to
 finish  Supplementary  Demands  for
 Grants  in  respect  of  Gujarat  and  4}sO
 Pondicherry;  then,  there  is  a  notion
 to  be  moved  by  Sbri  Samar  Guha.
 When  shall  we  begin  the  Private
 Members’  Business?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RAMA-
 TAH):  Let  us  proceed  according  to
 the  order  paper  and  postpone  the  non-
 Official  business  to  that  extent.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Every  time  you  cannot
 postpone  the  non-official  business,
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 SHRI  P.  G.  MAVALANKAR:  I  have
 a  suggestion  to  make.  We  continue
 with  the  business  in  the  oraer  of  pre-
 cedence,  as  outlined  in  today's  order
 paper,  and  if  we  take  one  hour  or

 45  minutes  more  beyond  330  Pm,
 then  that  much  of  time  can  be  added
 to  the  Private  Members’  Business.

 SHRIMATI  PARVATHI  KRISHNAN
 (Coimbatore):  I  support  it,  Lt  us  g0
 according  to  the  order  of  precedence
 as  in  the  order  paper.  For  example,
 We  have  the  Supplementary  Demands
 for  Grants  in  respect  of  Pondicherry.
 It  is  very  umportant  Seme  discussion
 has  to  be  there

 SHRI  K  RAGHU  RAMAIAH  I  fup-
 port  Mr  Mavalankar’s  suggestion

 सभापति  महोदय  मझे  लगता  है  कि
 सदन  की  यह  राय  है  कि  अपना  कार्यक्रम
 लेते  जायेगे  ।  उसके  समाप्त  होने  के  बाद
 प्राइवेट  मेम्बर  वाला  कार्यक्रम  चलेगा  ।
 जितना  समय  हूँ  उतना  पूरा  वेर  आज  सदन
 फिर  समाप्त  होगा  ।

 श्री  मूलचन्द  डागा  (पाली)  सभापति
 जी,  राजस्थान  की  एक  रोड  तेरह  लाख
 जनता  अकाल  से  पीडित  है  और  दाज  भी

 वहा  पर  कोई  राशन  की  व्यवस्था  न  होने  स

 भुखमरी  है  और  जगह  जगह  आदिवासी
 इलाके  के  लोग  जो  बाहरी  लोग  हैं,  वह  ज्यादा
 पीडित  हैं  ।  और  यू  पी०  में  भी  नहीं
 बल्कि  राजस्थान  मे  भी  उनके  लिये  कोई  राशन
 की  व्यवस्था  नही  है।  राजस्थान  की  झा धिक
 स्थिति  खराब  है,  छठे  फाइनेंस  कमीशन  ने
 पैसा  देने  से  मना  कर  दिया  है  इसलिये  पे
 के  प्रभाव  मे  वहा  लोग  भूख  से  मर  रहे  हैं  1

 श्री  कमल  मिशन  मधुकर  (केसरिया )  :
 सभापति  जी,  प्रभी  जो  माननीय  वाजपेयी
 जी  ने  कहा  है  कि  सी  राइफल  के  साथ  कोई
 जमन  पकड़ा  गया  है  उसमे  क्या  साजिश  है
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 इस  पर  सरकार  को  ध्यान  देता  चाहिये  ।
 42  ही  विहार  में  आनन्द  मार्ग  के  लोगों  ने

 यह  धमकी  दी  है  कि  गर  झा नन्द  मूर्ति  जी
 की  रिंग  को  नहीं  लौ दया  छाएगा  तो
 व्यापक  साम्दोलन  करेंगे  ।  ता  गृह  मंत्री

 महोदय  बनाये  कि  प्रान्त  मार्ग  और  सी०
 झाई०  go  की  ऐसी  कार्यवाहियों  पर
 बाप  क्‍या  राकथाम  लगाने  जा  रहे  हैं  ।
 क्योंकि  ऐसी  विदेशी  ऐजेसिंया  देश  के  लिये
 खतरा  हो  गयी  हैं  प्रौढ़  सी०  झाई ०  णु  कौर
 प्रातृद  माग  के  लोग  इस  देश  से  स्वतन्त्रता,
 जनवाद  को  खत्म  करना  चाहते  है  ।  उस
 पर  श्राप  कौन  सी  कार्यवाही  करने  जा  रहे

 हैं  पह  हमला  बताये  ।

 श्री  गहे  दालानों  (हाथरस)
 सभापति  जी,  शेड्यूल्ड  काइट्स  और  ट्राइबल
 की  समस्या  देश  की  एक  गंभीरता  समस्या

 है  ।  और  जहा  तक  मैं  समझता  है  इस  सश
 मे  व्यर्थ  की  बातो  पर  अधिक  समय  नष्ट  किया
 गया  है  ।  शुडयूल्ड  काइट्स  शौर  शेड्यूल
 ट्राइव्म  कमिश्नर  की  रिपार्ट  राज्य  सभा  में
 पेश  हुई  हूँ,  उस  पर  चर्चा  हु.  लेनी  लोब
 सभा  में  उस  पर  चर्चा  नहीं  7ई  t  इतनी
 गहरा  समस्या  पर  विचार  सपने  लिये
 इस  सदन  को  समय  नहीं  मिल  पाया  t
 शाप  सरकार  को  कहे  कि  शे  ड्यूक  कॉस्टर
 झ्र  शेड्यूल्ड  ट्राइब्म  कमिश्नर  की  रिपीट
 को  सदन  में  पेश  कर  भर  उस  पर  बहस  हो  t

 में  यह  भी  बताना  चाहता  है  कि  दिन  पर

 दिन  देश  में  इन  लोगों  पर  अत्याचार  हो  रहे

 हैं  ।  अभी  महाराष्ट्र  में  भोला  जिले  के

 एक  गाव  में  दी  अछूत  भाइयों  की  गरम
 सलाखों  से  शाखे  फोड  दी  गई  है  इसी  तरह  ने

 हरिजन  गिरतों  को  नगा  कर  के  हल  में  चलाए!

 जाता  है,  पेडों  से बांध  कर  लोगो  को  जान  से

 मार  दिया  जाता  है  1  हरिजनों  शौर  शादी
 वासियों  की  समस्या  बहुत  ही  भयानक  रूप

 धारण  कर  चुकी  है  -  हम  पर  सरकार  कोई

 विशेष  ध्यान  नहीं  दे  रही  है।  मैं  चाहता

 है  कि  बाप  सरकार  को  कह  कि  बहू  कमिश्नर
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 साहब  को  रिपीट  को  यहां  बहुत  के  लिये  पेश
 करे  ताकि  इस  समस्या  का  कोई  समाधान
 निकल  सके  ।

 शी  'शजदेव  सिह  (जोधपुर)  :  देश  के
 विभिन्न  राज्यों  मे  शौर  केन्द्र  शासित  प्रदेशों
 में  लो हुपूल्ड  काइट्स  झर  शेड्यूल्ड  ट्राइब्स
 की  जो  लिस्ट  बनो  हुई  हैं  वे  भिन्न-भिन्न  प्रकार
 से  बनो  हुई  है  ।  एक  जाति  के  लोगों  को

 इनमें  गिना  जाता  हैं  किन्ही  प्रदेशों  में  जब
 कि  दूसरे  प्रदेशों  में  नहीं  गिना  जाता  है  ।
 मैं  बम्बई  गया  था  1  हमारे  यहा  उत्तर  प्रदेश
 में  धोबी  जाति  को  प्रेतों  में  गिना  जाता  है
 लेकिन  महाराष्ट्र  गवर्नमेंट  उनको  इस  सूची
 में  शामिल  नहीं  करता  हैं।  मैं  हम  मिनिस्टर

 से  कड़ा  कि  एक  पुनीत  म॑  लिस्ट  होनी  चाहिये
 हर  जगह  के  लिये  ।  जिस  काम  को  थे  एक
 राज्य  में  करते  है  उस,  बास  को  वे

 दुसरे  राज्य  में  भो  करते  है  ।  जब  ऐसा
 स्थिति  है  ता  क्‍या  कारण  है  कि  एक  जगह
 तौ  उनको  गिनती  इनमें  होतो  है  कौर  दूसरी
 जगह  नहीं  हाता  है  ।  उत्तर  प्रदेश  को  सरकार
 इनके  बच्चों  को  पढाई  का  खर्चा  देती  हैं
 कास  दि  देता  है  और  तमाम  सुविधायें
 जा  अतो  को  मिला  हुई  हैं  इतको  भा  मिलो

 हुई  है  मैं  चाहता  हू  कि  एक  यूनिफार्म
 लिस्ट  ही3  यूनिफार्म  पालिसी  इसके  बारे  में
 होना  चाहिये  ।

 श्री  राम  हेडाऊ  (रामटेक)  महाराष्ट्र
 में  कपास  उत्पादक  को  जो  कृषक  है  बहुत
 उपेक्षा  हो  रहो  हैं।  उचित  दाम  किसानों  को

 कपास  के  नहीं  दिये  शर।  रहे  हैं।  एकाधिकार
 खरीदें  काश्तकारों  ।र  लादी  गई  हैं पैसे
 का  भूगतान  भो  समय  पर  नहीं  किया  जाता

 हैं।  कवन  ठोस  प्रतिशत  रकम  काश्तकारों

 को  दो  जातो  हैं  शौर  सच्चर  प्रतिशत  रोक  लो

 जातो  है।  जिस  पर  कर्जा  नहीं  है  एं  से  लोगो

 का  भो  सत्तर  प्रतिशत  पैसा  काट  लिया  जाता

 हैं।  काश्तकारों  को  हालत  बहुत  ही  भया-
 तक  हैं।  आध्र  प्रदेश  और  मध्य  प्रदेश  में
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 are  भोपाल  केदार  डेढ़  तौ  रुपया
 प्रतीक  मिल  रहे  है।  परिणाम  बह  हो  रहा  हैं
 कि  वहा  के  बहुत  बड़े  काश्तकार  यहा
 झा  कर  छोटे  काश्तकारों  से कपास  खरीद  कर
 बाघ  और  मध्य  प्रदेश  में  पहुचा  कर  उसमें

 मुनाफा  कम  रहें  हैं।  छोटे  किसानों  की  बडो

 ड्रैकमा  हो  रही  है  वहां  का  काश्तकार

 बहुत  हो  दुखी  कौर  कष्ट  में  हैं।  शासन  से

 बहू  बहुत  नाराज  हैं।  उनको  नाराज गों
 का  ध्यान  नहीं  किया  जायेगा  तो  यह  हो
 सकता  है  कि  आगे  से  बह  कपास  को  फसल
 विदर्भ  में  बोता  हो  बन्द  कर  दे।  उसका
 अपनो  कपास  का  पूरा  दाम  मिलना  चाहिये  t

 हम  विदेशों  से  कपास  लगाते  है  |  और
 L000  7200  था  300  87%  प्रति  क्विंटल

 उसके  देते  है।  विदर्भ  में  केवल  240  रूपये

 क्विंटल  हो  देते  है  ।  यह  विदर्भ  के  काश्तकारों
 के  साथ  बहुत  भारों  न्याय  हैं  जिसका  अस्त
 हना  चाहिये  ।

 इस  वर  विदर्भ  में  सुख  को  स्थिति  है
 शोर  अचानक  सुखा  वहा  पड़ा  हुआ  हैं  ।  इस

 सुखे  के  कारण  वहां  के  छोटे  काश्तकार  और

 मजदूर  बहुत  हो  दुखो हैं  आपने  उनको
 काई  सहायता  नहीं  को  है।  उनके  पास  पैसा
 नहीं  है  1  उतरो  काम  नहीं  मिलता  है।
 उनको  झन ताज  नहीं  मिलता  है।  बम्बई  में
 बाठ  किलो  दिया  जाता  है,  नागपुर  में  सात
 किलो  दिया  जाता  है  ।  लेकिन  देहातों  में
 केवल  पाच  किलो  दिया  जाता  &  |  और  कही-

 कही  तो  कवन  दो  किलो  हो  दिया  जाता  है  1
 किसान  बौर  गरीब  मजदूरों  में  ताकत  नहीं

 है  कि  तीन  रुपये  किलो  के  भाव  पर  अनाज

 बाहर  से  करो  द  सके  ।  ऐसा  स्थिति  में  देहातो
 और  गहरी  इसको  में  जो  वितरण  के  मामले
 में  भेदभाव  किया  जा  रहा  है  इसको  समाप्त
 किया  जाना  चाहिये,  यह  प्रजातव  के  अनुरूप
 नहीं  है।  सभी  जगह  झूठ  किलो  प्रदान  लोगो
 को  बराबर  मिलना  चाहिये  ।
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 eft  writes  wae  (झावुधा)  पाल
 अधिवेशन  का  अन्तिम  दिन  है  ।  ब  हम
 घर  जायेंगे  ।  लेकिन  एक  बात  विशेष  रूप
 से  मैं  ग्रा पके  ध्यान  में  लाना  चाहता  हु  ;  मध्य
 प्रदेश  के  सूख ग्रस्त  क्षेत्रों  में  भ्र भी  भी  राहत  कार्य

 बिल्कुल  शुरू  नही  किये  गये  हैं  ।  छत्तीसगढ,
 झाबुआ,  रतलाम,  धार,  खारगौन  शादी  इलाको
 में  जहा  सुखा  पड़ा  हुआ  है  लोगों  की  हालत

 बहुत  खराब  है।  एक  प्रश्न  के  उत्तर  में  मी

 महोदय  से  कहा  था  कि  हम  योजनाकारों  के
 लिये  पैसा  देगे  ।  राहत  कार्यों  के  लिये  नहीं
 देगे।  वहा  स्थिति  बहुत  गम्भीर  है  1  प्यार
 शाप  राहत  कार्य  के  नाम  पर  पैसा  नहीं  देना
 चाहते  हैं  तो जिस  किसी  भी  नाम  पर  आप
 पैसा  देना  चाहते  हैं  जरूर  आप  दे  लेनी
 जल्दी  से  जल्दी  दे  ।  गर  आपने  ऐसा  नहीं
 किया  तो  स्थिति  बहुत  गम्भोर  हा  जायगी  ।

 झावुना  में  राक  फास्फेट  बहुत  बड़ी
 मात्रा  में  निकला  है।  हमारी  यह  माग  है
 कि  फर्टिलाइजर  का  कारखाना  वहा  खाला
 जाना  चाहिये  1  वह  प्रा दिवा सी  क्षेत्र  है  t
 अगर  वहा  का  खनिज  श्राप  दूसरी  जगह
 भेज  देंगे  तो  इसके  परिणाम  बहुत  गम्भीर
 होगे  ।  इसको  श्राप  प्रयत्न  भेज  भी  रहे  है
 यह  ठीक  नहीं  है  |  मैं  माग  करता  ह  वि
 फर्टिलाइजर  का  कारखाना  कप  इसे  क्षेत्र
 में  खोले  ताकि  उनको  धधे  मिल  सके  और
 उसका  इस्तेमाल  वही  हो  सके,  वहा  लोगा
 को  लाभ  पहुंच  सके  ।

 भी  सुखदेव  प्रसाद  बर्मा  (नत वादा)
 गयो  जिला  और  नवादा  जिला  मे  बराबर
 सुखाड़  रहा  है  |  गया  जिले  के  मकदूमपुर,
 काका  और  जहानाबाद  ब्लॉक्स  में  जमीन  की
 सिंचाई  के  लिये  उदेश  स्थान  और
 धरियारी  योजना  से  पानी  लेने  (का

 रिकार्ड  आफ  राइट  में  भ्रधिकार  है।
 लेकिन  इस  योजना  को  दबा  कर  रखा
 या  है  शौर  इत  अलावा  को  सिंचाई  के  लिये
 पानी  देने  की  योजना  को  सरकार  कार्यान्वित
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 नहीं कर  रही  है।  इसको ले  कर  वहां  संघर्ष
 समिति  गठित  हो  गई  है  शौर  वह  दिसम्बर
 के  प्रति  सप्ताह  मे  सचिव  करने  जा  रही
 है।  इस  सच्  को  टालने  के  लिये  जरूरी
 है  कि  पानी  इन  ब्लॉक्स  को  देने  की  व्यवस्था
 कर  दी  जाये।  मैं  सिचाई  मंत्री  का  ध्यान  इस
 झोर  प्राकर्षिति  करता  हु  और  झ्शा
 करता  हु  कि  वह  समुचित  कार्यवाही  इस
 दिशा  में  करेगे  ।

 इसी  तरह  से  नवादा  जिले  के  लिये
 ऊपर  सकरी  रिजरवायर  स्कीम  जर  सालेया
 डाइविंग  स्कीम  है।  तिलैया  शाश्वत  में
 केवल  इतना  ही  काम  है  वि  विहार  और
 बंगाल  के  मुख्य  पतियों  को  बिठा  कर  के
 पानी  के  विवाद  का  निपटारा  करवा  दिया
 जाये  ।  इसको  सिचाई  मंत्री  कभी  तक  नहीं
 कर  पाये  है  .  इस  झोर  वह  ध्यान  दे  ।  रहे
 मेरी  प्रार्थता  है  इसी  तरह  से  अपर  सबरी
 रिजरवायर  कौर  महीने  रिजर्वायर  जिसकी
 क्रियान्विति  पांचवी  योजना  मे  होनी  थी
 अभी  तक  इस  स्कीम  को  भारत  सरकार  वे
 पास  नही  भेजा  गया  है  जिसकी  वजह  से
 वहा  सध  की  तैयारी  हो  रही  है  ।  कृषि
 कौर  सिचाई  मती  से  मेरी  प्रार्थना  है  वि
 जल्दी  बिहार  सरकार  से  वात  मरके  इन
 योजनाझो  के  सम्बन्ध  से,  +  मय  क्रियान्वित
 के  सम्बन्ध  में  उचित  कार्यवाही  करे |
 ताकि  संघर्ष  करने  का  मौका  उस  क्षेत्र

 के  लोगो  को  त  मिले  t

 SHRI  JYOTIRMOY  BOSU  Suir,  the
 hon  Speaker  wanted  the  Law  Minister
 to  make  a  statement  The  Law  Min's
 ter  28  trying  to  circumvent  the  preps
 ration  of  electoral  rolls.

 MR  CHAIRMAN:  That  is  a  new
 point

 SHRI  JYOTIRMOY  BOSU.  J]  heave
 written  to  the  Speaker,  They  are  ‘supe
 poseg  to  Make  a  statement  here  todey
 itself  So  many  other  Ministers  have
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 made  a  statement  but  the  Law  Minis-
 ter  has  not  made  any  statement,  They
 ate  committing  a  big  fraud  on  parlia-
 mentary  democracy  and  cooking  uP
 electoral  rolle  to  suit  their  advantage.
 That  ig  all  I  want  to  say.

 SHRI  M.  8.  SANJEEVI  RAO  (Kak!-
 nada):  This  year  we  have  imported  3
 million  tonnes  of  foodgrains  ang  the
 prospect  seems  to  be  that  the  situation
 will  be  very  bleak  in  the  next  year
 also.  The  Andhra  Pradesh  Chief
 Minister  has  requested  the  Government
 of  India  particularly  the  Planning
 Commission  to  allot  Rs.  7  crores  for
 Nagarjunasagar  Project  where  we  have
 already  spent  Rs.  20  crores.  There
 is  a  big  dam  there  and  the  water  is
 lying  idle,  If  they  can  give  additional
 Re.  7  crores  we  will  be  in  a  position
 to  give  3  lakh  tonnes  of  additional
 foodgrains  for  the  whole  of  India.  We
 have  already  given  five  lakh  tonnes  of
 foudgrains.  So,  t  request  that  the
 Central  Government  should  give  im-
 mediately  Rs.  7  crores  so  that  we  can
 increase  food  production  and  help  the
 country  mm  general,  Sir.  Thank  you.

 श्री  राजेन्द्र  प्रसाद  यादव  (मधेपुरा)  :
 सभापति  महोदय,  ग्राम  पेपर  में  कराया  है
 कि  बम्बई  में  जो  दवाइयां  बनती  हैं  या  बिक  रही
 है,  उनमें  से  पचास  प्रतिशत  स्पूरियस  ड्रग्स
 है  7  इस  कारण  काफी  लोग  मर  चके  हैं  t

 इसलिये  मैं  सरकार  का  ध्यान  इस  भोर
 दिलाना  चाहता  हैं  कि  इस  बारे  मे  वाजिब

 कार्यवाही  की  जाये  |

 *SHRI  5.  A.  MURUGANANTHAM
 (Tirunelveli):  Mr.  Chairman,  Sir,  the
 ‘D’  Class  match  factories  in  Sivakasi
 taluk  of  Ramanathapuram  District,  {n
 Koilpatti  Ettayapuram  and  Kaluguma-
 lai  of  Tirunelveli  District  in  Tamil
 Nadu  ate  in  the  throes  of  a  deep
 crisis,  the  consequence  of  which  might
 be  the  loss  of  livelihood  for  many
 thousands  of  workers—men  and  wo-
 men-—amployed  in  these  factories.
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 These  ‘D’  class  factories  are  generally
 run  by  small  entrepreneurs  and  they
 are  also  in  the  cooperative  sector.
 These  factories  were  enjoying  conces-
 sion  in  excise  duty  which  was  3.70,  In
 967  the  Excise  Department  issued  aD
 order  gpecifying  that  the  ‘D’  class
 factories  set  up  after  967  would  heve
 to  pay  the  excise  duty  of  4.30,  On  the
 ground  ef  unfair  discrimination  bet-
 ween  ‘D’  class  factories  started  before
 i967  and  after  1967,  the  affected  fac-
 tories  took  the  issue  to  the  Court.
 Last  month  the  Supreme  Court  upheld
 the  contention  of  the  Government  on
 the  basis  of  which  notices  have  been
 served  on  all  the  ‘D’  class  factories
 started  after  967  40  pay  excise  Guty
 at  4.30  from  the  date  of  the  order
 passed  in  1967.  I  have  received  hun-
 dreds  of  telegrams  from  the  affected
 match  factories.  If  the  excise  duty
 at  4.30  is  collected  from  them  from
 the  date  of  the  order,  besides  the
 question  of  unfair  discrimination,  the
 factories  started  after  967  may  have
 to  be  closed  as  they  would  not  be  able
 to  bear  this  additional  burden,  recult-
 ing  in  the  unemoloyment  cf  many
 thousands  of  workers  in  the  areas
 I  pave  mentioned  at  the  beginning,  I
 appeal  to  the  hon.  Minister  of  Finance,
 Shri  C.  Subramaniam,  that  he  should
 immediately  revoke  the  order  directing
 the  levy  of  excise  duty  at  4.30  for  ‘D'
 class  factories  started  after  i967.  The
 revocation  of  the  order  should  be  git-
 en  retrospective  effect.  There  should
 be  uniform  levy  of  excise  duty  at  3.70
 for  all  the  ‘D’  class  match  factories.
 I  would  like  to  submit  to  the  hon,
 Finance  Minister  that  if  this  is  not
 done  immediately,  the  aifected  people—
 both  the  smal)  industrialists  and  many
 thousands  of  workers—will  take  to
 violent  agitation  to  express  their  legi-
 timate  grievances.

 PROF.  MADSU  DANDAVATE
 (Rajapur):  Sir,  you  will  agree  with
 me  that  whereas  there  is  alround  in-
 efficiency  in  the  country  in  a  number
 of  sectors,  the  Parliament's  staff  has
 really  maintained  a  remarkable  effi-
 elency  and,  therefore,  from  all  sections

 *The  original  specch  was  delivered  in  Tamil.
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 of  the  House,  we  had  repeatedly  de-
 manded  when  the  Pay  Commiftee  Re-
 port  had  come  out  and  when  the  stage
 of  implementation  came,  and  we  sUg-
 gested  that  the  Pay  Committee's  Re-
 port  for  the  Parliament  staff  should
 be  re-structured  in  such  a  manner  that
 the  great  disparity  that  exists  to-day
 in  the  recommendations  should  be
 completely  removed  and  those  staff
 members  belonging  to  the  low  rung  of
 the  ladder  should  be  able  to  get  better
 facilities  and  they  should  be  able  to
 get  better  salaries  ang  better  allowan-
 ces,

 That  suggestion  was  made  by  Mem-
 bers  belonging  to  various  sections  of
 the  House.  4  would  request  that  all
 these  suggestions  should  be  taken  note
 of.

 There  is  one  more  suggestion,  Thro-
 ugh  you,  I  would  request  that  since
 all  sections  of  the  House  have  re-
 peated},  suggested  that  the  lower  rung
 of  the  ladder  of  Parliament  staff  has
 been  discriminated  against,  justice
 shoulé  be  done  to  tnem.  While  im-
 plementing  the  Pay  Committee's  Re-
 port  for  Parliament  staff,  proper  jus-
 tice  should  be  done  to  them,

 On  बात  October  1974,  when  lots  of
 arrests  were  being  made  under  MISA
 in  order  to  check  smuggling,  it  had
 come  to  light  that  on  3rd  October
 i374,  two  employees  of  the  State  Bank
 Branch  in  Ghaziahaqd  were  returning
 back  from  a  cinema.  They  found  that
 many  lockers  of  the  State  Bank  cf
 India.  Ghaziabad  Branch  were  left
 open.  Therefore  they  went  to  find
 out  the  person  incharge  but  he  was
 found  missing.  They  then  came  down
 to  Delhi  and  contacted  the  Regional
 Officer  at  Delhi.  Then  only  they  in-
 formed  the  Regional  Officer  to  send
 someone  there.  ‘They  found  that  lock-
 ers  were  left  open.  This  has  created
 panick  in  the  functioning  of  the  bank-

 -A  statement  should  be  made  to-day
 itself  in  case  Parliament  8  not  dis-
 solved!
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 SHRI  K,  SURYANARAYANA  (Elu-
 ru):  Mr.  Chaifman,  you  and  the  House
 are  aware  about  the  pension  for  the
 freedom  fighters.  That  is  not  being
 properly  disbursed.  Or  the  same  is
 not  being  considered  by  ‘Government.
 Though  the  Government  is  anxious  to
 sanction  it,  the  officers  concerned,  in
 my  opinion,  are  not  at  all  taking  much
 interest.  I  know  pacticularly  that
 our  Deputy  Minister  concerned  is
 taking  a  lot  of  interuat  and  aleo  the
 Members  belonging  to  al’  freedom
 fighters  are  taking  interest  in  the
 pending  cases,

 In  so  many  States,  they  are  going
 to  the  office  and  requesting  them  to
 expedite  the  case.  But,  nobody  is  giv-
 ing  a  hearing,  That  is  our  opinion.
 Sir,  Government  should  appoint  imme-
 diately  a  freedom  fighters’  Parliamen-
 tary  Committee  to  scrutinise  cases  and
 expedite  the  matter  immediately  be-
 fore  we  come  again  for  the  budget
 session.  Then  only  we  feel  or  the
 country  may  feel  that  we  are  not  only
 concerned  with  Shr:  Tul  Mohan  Ram
 or  Shri  Mishra  but  we  are  also  con-
 cerned  with  the  old  freedom  fighters
 and  that  the  Government  is  taking
 steps  to  give  them  some  pensions.  In
 my  State,  20  people  had  already  died
 after  getting  the  pension.  And  80
 many  people  might  die  now  without
 getting  it.  That  is  why  I  want  to
 bring  this  to  the  notice  of  the  Gov-
 ernment  through  you  to  the  Minister
 concerned,  Fortunately,  our  Deputy
 Minister  is  also  here  and  he  is  taking
 a  lot  of  interest  in  this.  So,  time
 should  be  fixed  in  the  meanwhile  bY
 Government  for  considering  seriously
 to  appoint  a  scrutinishing  Committee
 consisting  of  Members  from  Parlia~
 ment,  There  would  not  be  any  tro-
 uble  for  the  Government;  there  would
 not  be  any  trouble  from  the  other
 parties  representing  the  freedom  fight-
 ers  as  they  will  take  care  of  it,  }
 want  to  request  through  you  to  take
 up  this  matter  of  appointing  a  geruti-
 nising  committee  of  M.  Ps.

 SHRI  SHYAMNANDAN'  MISHRA
 (Begusarat):  Mr,  Chairman.  Sir,.  the
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 way  in  which  MISA  and  DIR  are  being
 used  against  political  workers  parti-
 cularly  in  Bihar  is  causing  us  a  great
 deal  of  concern.  What  is  worse  is
 that  after  their  arrest  under  MISA
 and  DIR  they  are  being  subjected  to
 very  inhuman  trea‘inment  inside  the
 jal.  Recently,  there  has  been  a  very
 serious  lath'-charge  inside  the  Monghi-
 jhar  jail  und  some  very  important
 political  workers  were  badly  injured.

 One  of  them—I  cannot  imagine  how--
 a  very  well-behaved  political  worker,
 Shri  Rameshwar  Prasad  Singh  who  is
 0  much  respected  by  the  people  in  nis
 district  hag  almost  iost  his  arm.  May
 I  suggest,  therefore.  to  the  Govern-
 ment  to  agree  in  the  first  Instance  to
 institute  a  parliamentary  inquiry  into
 the  way  MISA  and  DIR  are  being
 used  in  this  country?

 Secondly,  I  would  also  hke  to  sug:
 gest  that  Government  should  look
 into  the  matter  4s  to  why  many  vf
 the  people  arrested  under  MISA  and
 DIR  are  being  kept  as  under-trial
 prisoners  for  an  imordinately  long
 period,  There  are  many  persons  who
 have  been  released  by  the  Court  but
 some  others  who  have  been  arrected
 on  those  very  grouids  are  not  being
 released  by  the  Government.  This  ts
 a  duty  cast  upon  the  Government  of
 India  to  see  as  to  how  MISA  and
 DIR  are  being  used  and,  therefore,
 they  should  make  it  2  mint  to  go
 into  all  those  cases  where  people  sre
 being  unnecessanly  detained  although
 many  arrested  on  the  same  grounds
 have  been  released  by  Courts.

 wt  wire  प्रताव  (बलिया)  :  सभा-
 पति  महोदय,  देश  के  बपेजित  और  पिछड़े
 क्षेत्रों  में,  विशेषकर  सोमा वर्त ों  इलाकों  मे,
 गरीब  किरात,  हरिजन  कौर  भूमिहीन  मजदूर
 भोग  महंगाई  जौर  सरकारों  राशन  को

 दुकानों  में  हल्ला  न  रहने  के  कारण  बड़ी
 कठिनाई  116  सा समता  कर  रहे  हैं  ।  लया
 खरादते  के  लिये  उनकी  परदेशीय  पावर  बनी

 रहे,  इसलिये  उस  क्षेत्रों  में  क्रैश  प्रोग्राम  शुरू
 3005  LS—lé.
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 किये  जाये  और  सरकारी  दुकानों  में  गल्‍ला
 उपलब्ध  कराया  जाये  |

 , मेरे  जले  में  बक्सर  में  एक  पुल  है,
 जो  सच  पी०  ओर  बिहार  के  बैकवर्ड  1.1 2
 को  जोहता  है  ।  हू  प्रोजेक्ट  चार  पाच  वर्ष

 पहले  सैक्शन  किया  गया  था,  लेकिन  झ्र भी  तक
 उसको  हाथ  में  नहीं  लिया  गया  है  1  मेरा

 प्रतिरोध  है  कि  उस  पुल  को  शिक्षा  नवाया
 जाये  ।

 चटनी  से  बनारस  लक  को  छोटी  लाइन
 को  बड़ी  लाइन  में  बदलने  के  लिये  सेक्शन
 दो  जा  चंकी  है,  लेकिन  उसको  प्राय रिटों
 नहीं  मिल  रही  है  ।  मेरा  सीवेज  है  कि  उसको
 प्राय रिटों  देकर  काम  को  शुर  कराया
 जाये  ।

 बनारस  से  छपरा  ज़क  और  शाह गज
 से  लिया  तक  की  छोटी  लाइन  को  बड़ी  लाइन
 में  बदलने  के  लिये  सर्वेक्षण  का  आदेश  दिया
 जाये,  ताकि  उसका  प्रोजेक्ट  बन  सके  ।

 सर्दी  के  दिनो  में  भी  क्रि सानों  को  पानी
 रात  के  समय  दिया  जाता  है जिसके  कारण
 कितने  ही  किसान  मर  गये  है  ।  ऐसी  व्यवस्था
 की  जाये  कि  उन्हें  दिन  में  पानी  दिया  जा
 सके  t

 SHRI  SAMAR  GUHA  (Contai)  Sir,
 I  had  gen  notice  of  a  privilege  mo-
 tion  to  the  Speaker  against  Justice
 G  D.  Khosla  who  presided  over  the
 Netay:  Enquiry  Commission,  The  hon.
 Speaker  directed  me  to  raise  the
 matter  on  the  floor  of  the  House  under
 Rule  377.

 Sir.  while  Mr.  Khosla  was  presiding
 Over  the  Commission  he  vublished  a
 biography  of  Mrs  Indira  Gandhi.
 There  is  nothing  wrong  in  that  Justice
 Khosla  wrote  Mrs.  Ganchi's  biography.
 But,  Sir.  as  Chairman  while  he  was
 presiding  over  the  proceeding  cf  the
 Commission  he  has  done  the  grossest
 violation,  as  he  has  violated  the  Com-
 mission's  rules  and  norms.
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 MR,  CHAIRMAN:  When  we  take  up
 your  Motion,  you  can  make  your
 points.

 SHRI  SAMAR  GUHA:  I  will  chal-
 lenge  his  verdict  in  my  motion  but
 this  is  a  different  thing.  He  was  giver
 the  assignment  of  conducting  the  en-
 quiry.  He  was  appointed  the  Chair-
 man  of  the  Commission,  on  summon
 and  affidavit,  on  the  condition  that  he
 will  keep  everything  secret  and  confi-
 dential,  You  know,  that  he  submitted

 Kindly  hear  me  first,  Then,  you
 will  understand.  He  has  committed
 the  grossest  violation.

 MR,  CHAIRMAN:  You  have  your
 Motion.

 SHRI  SAMAR  GUHA:  This  is  a
 difierent  thing.  This  is  not  concerned
 with  his  verdict,  this  is  not  concerned
 with  his  judgement.  What  I  would
 like  to  say  here  jis  this.  He  sul:mit-
 ted  the  report  on  30th  June  1974,

 MR.  CHAIRMAN:  This  is  about  the
 Report.  When  he  discuss  your  Motion.
 you  can  make  these  pcints

 SHRI  SAMAR  GUHA:  You  have  not
 even  given  me  half  a  minute.  This  35
 a  different  thing.

 MR.  CHAIRMAN:  This  is  ebout  Mr.
 Khosla,  This  is  about  his  report.
 Thig  is  an  altogethor  different  issue
 which  you  are  ra)sing.

 PROF.  MADHU  DANDAVATE:
 Khosla  is  famous  for  many  things.

 SHRI  SAMAR  GUHA:  Yes.  This  is
 a  different  thing.  What  he  has  done
 is  this.  Government  submitted  the
 report  on  3rq  September  and  the
 House  is  seized  of  this  matter.

 MR,  CHAIRMAN;  What  report  you
 are  referring  to?  Is  it  the  report  uf
 the  Netaji  Enquiry  Commission?

 SHRI  SAMAR  GUHA:  I  am  on  a
 completely  different  issue.  This  gen-
 tleman  was  assigned  o  tack  by  the
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 Government  en  summon  and  affidavit.
 But,  he  has  committed  the  grosrest
 violation  of  the  law.  I  will  challenge

 -his  verdict  later  on.  This  House  is
 seized  of  this  matter,  But,  ne  has
 brought  out  a  book  namely  ‘Last  days
 of  Netaji’.  When  this  report  was  not
 given  to  public  consumption,  when
 this  report  was  not  available  to  puh-
 lic,  he  has  brought  out  a  book  through
 Thompson  and  Co.  Before  submit-
 ting  his  report,  before  it  was  placed
 on  the  Table  of  the  House,  and  when
 the  House  was  seized  of  this  matter.
 he  had  the  publicity  to  bring  out  this
 book  through  this  Pr2ss  and  he  has
 disclosed  secret  ang  confidential  mat-
 ters  to  the  press,  He  has  brought
 out  this  book  to  make  money.  He  has
 priced  it  at  Rs,  55/-.  This  is  the
 Srossest  violation  in  terms  of  his
 assignment  and  he  has  violated  the
 legal  provisions.  He  was  appointed
 Chairman  of  this  Commission  and  he
 was  given  certain  assignment  on  sum-
 mon  and  affidavit.  But,  £  say  he  has
 committed  the  grossest  violation  of
 the  law.  In  the  next  Session,  I  will
 bring  a  Privilege  Motion.  He  has  al-
 most,  90  per  cent  verbatim,  mcorpo-
 rated  the  materials  of  the  report  of
 Netaji  Enquiry  Commission  im  his
 book,

 भी  फूलचंद  वर्मा  (उज्जैन)  अ्रध्यक्ष
 महोदय,  मै  प्रापक  माध्यम  से  इस  सरकार  का
 ध्यान  मध्य  प्रदेश  के  छत्तीसगढ़  इलाके  की
 शोर  दिलाना  चाहना  हु  जहा  भय कर  सुखा
 पडा  हुआ  है।  लगभग50  हजार  आदमी
 आज  बहा  से  अपना  घर वार  छोड  कर  प्राय
 प्रदेशों  मे  चले  गये  है।  साथ  साथ  अनेको
 मौते  भी  हुई  हैं  शौर  हजारी  की  संख्या  मे
 वहा  पर  पशु  मर  चुके  हैं।  लेकिन  राज  तक
 मध्य  प्रदेश  की  सरकार  के  कान  पर  जू  तक
 नही  रेंगी  है  ।  मध्य  प्रदेश  सरकार  ने  केवल
 केन्द्र  को  यह  लिख  कर  कि  75  करोड़  रुपये
 सूखा,  कहत  शीर  झ्र कल  से  निपटने  के

 लिये  मध्य  प्रदेश  कौ  चाहिये,  अपने  कांस्य  की
 इति  श्री  समझ  ली  है  1  मैं  सरकार  का  ध्यान
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 दिलाना  चाहूंगा  कि  मध्य  प्रदेश  मे  जो भयकर

 सूखा  पडा  है  उस  सूखे  से  नियमन  में  मध्य  प्रदेश
 सरकार  बिलकुल  प्रममर्थ  है,  इसलिये  केन्द्र
 सरकार  को  चाहिये  कि  अव्लिम्ब  जो  उन्होने
 75  करोड  रुपये  की  मांग  की  है  उसके  ऊपर

 सहानुभूतिपूरवंकं  विच।र  करके  रहे  रकम
 उनको  दे  जिससे  कि  वहा  के  सुखे  की  स्थिति
 से  निपटा  जा  सके  ।

 एक  बात  शरीर  कहना  चाहता  |  जहां
 छत्तीसगढ  का  इलाका  सूख  की  चप्ट  मे  है

 बहा  मध्य  प्रदेश  सरकार  ने  केन्द्र  से मदद  न
 मिलने  के  कारण  लेवी  लगा  दी  है।  एक  शोर
 तो  लोग  भूखे  मर  रहे  है,  धर वार  छोडकर
 भाग  पगहे  है,  दूसरी  सार  उनके  ऊपर  वहा  की

 सरकार  ने  लेबी  लगा  दी  है।  इसके  मैं

 चाहता  कि  मध्य  प्रदेश  सर्वर  की  केन्द्र

 अधिक  से  अधिक  धनराशि  देने  की  कृपा
 करे  जिससे  कि  वहा  की  सरकार  मध्य  प्रदेश
 के  भ्रन्दर  पड़े  हुये  भय कर  सूखे  का  सामना  कर

 सके  और  उन  लोगों  को  राहत  पहुचा  सके  ।

 SHRI  8  V  NAIK  (Kanara):  You
 are  aware  that  during  the  last  ses-
 sion,  the  Mumister  of  State  in  the
 Ministry  of  Externa}  Ajlairs,  Shri
 Surendra  Pa}  Singh,  had  said  that  77
 his  discussions  in  UX,  it  Ws  revealed
 —I  am  raising  a  general  question,  I
 hope  it  will  be  of  interest  both  to  the
 External  Afiairs  Minister  and  the
 Mimster  of  Parliamentary  Affairs  who
 woulg  kindly  .onvey  this  to  hnm—
 that  the  question  of  leasing  cut  the
 island  of  Diego  Garcia  by  the  Govern-
 ment  of  UK  to  the  US  Government
 was  a  matter  under  active  considera-
 tion.  Subsequently,  though  I  have
 not  seen  it  m  the  press,  I  have  rece.v-
 ed  a  reply  from  the  Manistry  of  Exter-
 na]  Affairs  on  a  matter  of  extreme
 importance  and  paramount  signifi-
 cance  for  keeping  the  Indian  Ccean
 as  a  peace  zone,  that  on  December  3,
 1974,  the  UK.  Government  announced
 that  it  had  decided  to  agree  to  pro-
 posals  from  the  US  Government  for  a
 relatively  modest  expansion  of  the
 facilities  on  the  island  of  Diego  Ger-
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 cia.  You  are  aware  that  even  in  tht
 US  Senate  there  has  been  consider-
 able  amount  of  internal  opposition  in
 the  proposals  of  the  US  Navy  for  the
 starting  of  a  base  there.

 It  35.  therefore,  neces.ary  for  us  to
 register  our  protest  before  Parlia-
 ment  rises  both  to  the  US  and  to  the
 UK.  I  woulg  onlv_  submit  that  it
 should  be  a  matter  of  deep  concern
 for  the  Government  of  India  and  the
 Ministry  of  Exteroal  Aftairs  in  parti-
 cular  whether  7  the  UK  makes  a  pro-
 mise  and  goes  back  on  :t,  this  country
 should  continue  to  function  as  a  part
 and  parcel]  of  the  British  Commuon-
 wealth

 sit  भारत  सिह  चौहान  (धार)  'ग्रध्यक्ष
 महोदय,  मैं  शासन  का  ध्यान  इस  बोर  दिलाना
 चाहता  हू  कि  केन्द्रीय  ग।  रक्षा  समिति  की
 स्थापना  को  आठ  वर्ष  हो  गये;  लेकिन  उसकी
 रिपोर्ट  अभी  तक  नहीं  श्रायी  है।  इससे  भारत
 में  बडा  असन्तोष  फैला  हुआ  है  बौर  कई
 इस  तरह  के  सम्मेलन  से  यह  तय  किया  गया
 है  कि  प्रधान  मंत्री  को  भी  लिखा  गया  है  कि
 शीध्र  दी  गोहत्या  भारत  मे  बन्द  कराई  जाये  |
 इस  बारे  में  इतना  भय कर  अ्रमन्तोष  है  कि
 द्र भी  राम  नवमी  से  एक  बहुत  दवा  सत्याग्रह
 होने  जा  रहा  है,  यह  सरकार  अपने  ध्यान  में
 रखे  ।  पिछली  बार  i968  में  आपको  मालूम
 है  कि  i2  लाख  झूत्ञाग्रढ़ी  यहा  पर  इकट्ठे
 हुये  थे।  उसमे  जो  सत्याग्रही  गिरफ्तार

 हुये  थे  वे  निर्दोष  होने  के  कारण  छूट
 भी  गये  है।  तो  यह  केन्द्र  की  समिति
 है,  यह  समिति  अपनी  सपोर्ट  ऐश  नहीं
 करेगा,  तो  बहुत  जल्दी  यहा  बहुत  बड़
 आन्दोलन  की  तैयारी  हो  रही  है।  कोने
 कोने  से  यह  खबर  झा  रही  है।  इसलिये
 शासन  इस  मसले  पर  शीघ्र  ही  ध्यान  दे
 कौर  जो  प्राश्वासन  देकर  गा  रक्षा  समिति
 स्थापित  की  थी  उस  पर  अमल  किया

 जाय,  उसक,  भागे  बढाया  डोले,  नहीं  तो  एक

 बहुत  बडा  विद्रोह  ,  बहुत  बडा  सत्याग्रह  शौर
 शान दोलन  होने  जा  रहा  है  ।
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 ओ  मरसिंहु  नारायण  पिय  (गोरज-
 पुर)  सभापति  महोदय,  अभी  प  लिटिल
 सबसे  की  पेंशन  के  बारे  में  सूर्य  नारायण
 जी  ने  बताया  लेकिन  शाई  एन  ए  के  भी
 कुछ  लोग  है  जिन्होंने  पेशन  के  लिये  भ्र प्लाई
 किया  है  कौर  उनको  वही  प्रिविलेज  दिया  जा
 रहा  है  जो  कि  पोलिटिकल  सफर्रर्स  को  दिया
 जाता  है।  मैने  स्वयं  इस  सम्बन्ध  मे  कोई
 प्  बौर  आई०  एन०  ए०  के  कई  लोगो  के
 आवेदन  पत्र  उनके  पूरे  सर्टिफिकेट  के  साथ
 भेजे  कौर  मैंने

 इस  विभाग  के  भ्रफसर  को  कुछ
 अपने  पत्र  भी  लिखे  लेकिन  अभी  तक  कोई

 कार्य  वाही  नहीं  हुई  ।  इस  विभाग  के  मंत्री
 मोहसिन  साहब  यहा  मौजूद  है  जो  इसको
 देख  रते  है,  मैं  उनसे  निवेदन  करूगा  कि
 श्री  जगत नारायण  तिवारी  ग्रो रख पुर  के
 है,  वे  ग्राम  एक०  ए०  के  कमांडर  थे  भाई
 एन०  पु  भग  हो  गई  तो  वर्मा  से  भाग  कर
 आये  जो  उनके  पेशन  के  कागजात  है  वे  आपके
 हिर्याटमेट  मे  पड़े  हुये  है  ।  वहा  के  जो  काफी-
 सर  हैं,  मैंने  उनको  भी  लिखा  है।  मेरा  आपसे
 भा  निवेदन  है--श्राप  फाइल  को  भगाइये,
 सारे  कागजात  तैयार  है  शौर  मना  कर  फैसला
 कीजिये,  चाहे  झाई  एन०  ०  के  दफतर  को
 भेजने  यथा  कही  भेड़िये  लेकिन  उनको
 फौरन  पेंशन  मिलनी  चाहिये  ।

 में  यह  भी  निवेदन  करना  चाहता  हू
 कि  पानी  के  सम्बन्ध  में  जो  भी  पे  डिग  कागजात

 हैं  उनके  बारे  में  जल्दी  फैसला  कीजिये  ।
 लोग  अरबो  कान्स्टीद्यूएन्सी  से  दौड़े-दौड़े
 आते  हैं,  मारे-मारे  करते  है  ले  किन  पे  शन  नहीं
 पा  रहे  है।  इसलिये  कोई  क्राइटेरिया
 मुजरिम  करना  चाहिये  जिससे  उसके  केसेज
 का  डिस्पोजल  हो  सके  ।

 इसी  सदन  भें  रेल  मंत्री  जी  ने  कहा  था
 कि  जो  एन  fo  आर०  की  छोटी  जाइन  है,
 उसकी  बड़ी  साइन  मे  परिचित  किया  जा
 रहा  है  और  बह  t974  में  पूरी  हो  जागो
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 इस  समय  जो  मुजफ्फरपुर  से  बाराबंकी  की

 बड़ी  लाइन  बन  रही  है,  जो  बहुत  हृम्पोर्टिंट

 लाइन  है,  उत्तरी  मंदी  का  कार्य  भी  पूरा  नही

 हो  पाया  है।  वहा  जो  कैजुअल  लेबर  को

 एम्प्लाइमेट  दिया  जा  रहा  है  वह  बाहर  के

 लोगो  को  बुलाकर  दिया  जा  रहा  है,  भ्रफसर

 पतो  मत मानों  कर  रहे  है  |  मैं  चाहता  हू
 कि  उस  लाइन  के  शेड्यूल  के  मुताबिक

 पूरा  करता  चाहिये  --ऐसा  अ्राश्वासन

 आपने  सदन  में  दिया  था  ।  मैं  पालियामेट्री

 प्रेम  प्रस॑  मिनिस्टर  से  निवेदन  करता  हू
 कि  मेरी  भावनाभ्रो  को  रेल  मंत्री  तक  पहुचा

 2—i974  में  पूरा  करने  का  शेड्यूल  था, BY

 974  ता  खत्म  हो  रहा  है,  कम  से  कम

 975  में  अवश्य  पूरा  हो  जाये।

 SHRI  P  M  MEHTA  (Bhawnagar)
 The  Bhavanagar  Chamber  of  Com-
 merce  ang  other  associations  of  my
 district  have  sent  trlegrams  to  the
 hon  Finance  Mnimater  to  the  erfect
 that  forms  prescribed  under  the  Com-
 pulsory  Deposit  Scheme  are  not  avail-
 able  with  the  banks  and  therefore
 those  who  were  required  to  deposit
 the  amount  within  the  _  stipulated
 period,  namely,  i5th  December,  974
 could  not  do  «0  and  therefore  thes
 have  requested  the  Government  either
 to  extent  the  time  limit  or  to  waive
 the  penalty  clause  The  penalty  is  of
 the  order  of  25  per  cent  of  the  deposit
 required  to  be  paid  Therefore  ‘his
 matter  should  be  attended  to  at  the
 @arhest  I  have  met  the  Finance
 Minister  today  and  I  have  also  writ-
 ten  to  him  but  unfortunately  he  has
 not  yet  been  able  to  attend  to  this
 problem  and  therefore  I  demand  that
 the  Government  should  extend  the
 time  limit  for  devositing  the  amount
 under  the  Compulsory  Depostt  Scheme
 or  it  should  waive  the  penalty  clause

 SHRI  P.  G.  MAVALANKAR  (Ahme
 dabad):  Today  happens  to  be  the  lust
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 day  of  the  current  session.  I  want  to
 say  this  with  your  permission,  There
 has  been  intense  speculation  in  the
 Press  and  elsewhere  about  a  snap  poll
 for  the  Lok  Sabha.  We  are  not  men-
 tioning  these  matters  from  any  joint
 of  view  of  nervousness  or  fear.  After
 all  we  come  nere  as  represerxtatives
 of  the  people  and  whenever  we  are
 asked  to  go  back  to  the  people  we
 should  welcome  it.  In  this  session
 there  was  not  muzh  time  for  ciscus-
 sion  of  certain  important  matters  re-
 lating  to  the  conduct  of  free  and  fair
 elections.  We  have  been  demanding
 that  the  Election  Cornmission  shculd
 be  expanded  by  at  least  increasing
 the  memher  from  |  to  3  Members  and
 that  the  electoral  process  must  be
 cleansed  so  that  many  Members  can
 think  it  proper  and  convenient  tu  get
 elected  on  the  basis  of  their  record
 and  not  on  the  basis  of  money.  4
 happen  to  be  a  Member  of  the  electo-
 ral  reforms  committee  appointed  by
 Shri  J.  P.  Narayan  and  that  Committee
 has  submitted  an  interim  Report.
 The  Congress  Parliamentary  party
 has  also  appointed  a  cornmittee  cn
 electoral  reforms.  The  Law  Minister
 has  gone  on  record  that  he  wants  to
 convene  a  meeting  of  some  oppusition
 leaders  and  indevendents  to  go  into
 this  matter.  I  nope  that  if  at  all  a
 snap  poll  is  coming  Government  will
 see  that  they  convene  a  meeting  cn
 these  lines  so  that  elections  may  be
 fair  and  free,  so  that  elections  will
 have  significance  and  proper  meaning
 in  our  democracy.

 SHRI  K.  72.  UNNIKRISHNAN
 (Badagara):  The  Session  is  ending
 today  and  J  shouid  like  to  raise  a
 question  which  is  of  perenial  import-
 ance.  It  is  of  utmost  importance  and
 urgency  to  mv  State:  the  guestion  of
 rice  supply  which  has  come  dcwn
 from  85.000  tonnes  per  month  to  18,000
 tonnes  per  month  for  Kerala  It  has
 forced  the  State  Government  to  reduce
 the  quantity  of  rice  and  also  the  total
 quantum  of  ration.  Even  the  auota
 of  wheat  is  not  given.  So  I  earnestly
 urge  the  Government  of  India  to  res-
 tore  this  quantum  immediately.

 Beats  (St.)

 6.06  hrs.

 STATEMENT  RE.  REPORTED
 SABOTAGE  OF  TWO  SPEED

 BOATS

 MR.  CHAIRMAN:  Yesterday  Shri
 Madhu  Limaye  raised  a  poirt  in  the
 form  of  an  adjournment  motion  and
 the  Speaker  had  asked  the  Minister
 to  make  statement.  It  is  an  Jawfully
 long  statement  and  I  will  ask  him  to
 lay  it  on  the  Table  of  the  House.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  $

 lay  it  on  the  Table  of  the  House.

 Statement

 The  recent  change  in  the  trend  ct
 smuggling  which  showed  that  contra-
 band  in  bulk  is  being  smuggled
 through  I  aunches  and  boats  from  the
 neighbouring  areas  led  the  Govern-
 ment  to  consider  the  question  of  ac-
 quiring  fast  sea-zoing  launches)  The
 Government  have  placed  on  order  for
 purchase  of  20  fast  moving  sea  crafts
 with  a  Norwegian  firm  against  which
 two  sea  crafts  were  received  towards
 the  end  of  October,  1974.  These  two
 boats,  namely,  Durga  and  Kali  were
 commissioned  on  27-i0-974.  Taking
 both  the  boats  together  they  have
 been  operational  for  nearly  70  per
 cent  of  the  days  since  they  were  com-
 missioned.  One  or  other  of  the  boats
 has  been  operational  on  all  days  cx-
 cept  on  two  days.

 The  reports  that  there  has  been  a
 sabotage  of  the  boats  which  rendered
 them  non-operational  have  been  look-
 ed  into  and  found  to  be  incorrect,  As
 one  of  the  press  reports  stated  that
 sugar  had  been  put  into  the  fuel  tank,
 samples  of  fuel  were  taken  and  tested
 by  the  Naval  Chemical  and  Metallur-
 gical  Laboratory,  Bombay,  but  no
 ‘race  of  sugar  was  found  _  therein.
 The  boats  have  been  fitted  with  highly
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 sophisticated  machinery  and  equip-
 ment  and  expertise  in  maintenance
 and  handling  of  the  same  is  being
 built  up.

 Meanwhile,  as  was  stated  in  the
 Rajya  Sabha  in  reply  to  supplement-
 ary  to  Starred  Question  No,  4il  on
 3-12-1974,  there  have  been  tertning
 troubles  and  the  repsiys  have  Leen
 attended  to  in  the  Mazagon  Docks.
 The  position  was  ulso  explained  in
 the  Finance  Munistiys  Consultative
 Committee  of  Parliament  on  18+)  १-34

 Both  the  bouts  have  been  taking
 Part  in  various  ant!  <r  .adling  opera-
 tions  in  and  arour  |  8  mbjy  area.
 The  fact  that  there  have  been  no  cat-
 ches  by  these  ponts  recently  could
 also  be  ascribed  to  the  pos-ibility  that
 the  Arab  dhows  may  not  be  coming
 near  this  area  The  irtelligeuce  re-
 ports  also  indicate  that  smuggling
 activities  have  been  cons.cerably
 restrained

 The  Government  have  go  far  ob-
 tained  only  two  boats,  another  4  boats
 are  expected  by  the  end  of  this  month
 The  remaining  oats  are  expected  to
 come  in  batches  of  4,  and  all  to  reach
 before  the  end  of  Mnrch,  975  It
 will  be  apprecia‘2d  that  only  when
 we  have  a  very  much  larger  number
 of  boats,  we  can  Take  our  coast-line
 impregnable  I  may  also  mention
 here  that  the  Custom,  Department  in
 Bombay  also  has  sume  launches  con-
 fiscated  from  the  smugglers  and
 which  are  used  tor  anti-smuggling work

 The  boats  estaSlighment  has  beer
 placed  under  a  senior  officer  on  depu-
 tation  from  the  Navy  and  I  moy  as-
 sure  the  House  that  all  possible  pre-
 Cautipns  are  being  taken  to  guard  the
 boats  carefully  from  ary  attempt  at
 sabotage

 eed
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 6.07  brs.

 SUPPLEMENTARY  DEMANDS*  FOR
 GRANTS  (GUJARAT),  ‘1974-75.
 MR.  CHAIRMAN:  We  shall  now

 take  up  Supplementary  Demands  for
 Grants  (Gujrat)

 DEMAND  No.  4—EcCONOMIc  ADVICE
 AND  SrarTistics

 MR  CHAIRMAN  Motion  moved:
 “That  a  Supplementary  gum  not

 exceeding  Rs.  38,000  on  Revenue
 Account  be  granted  to  the  Presi-
 dent  out  of  the  Consohdateg  Fund
 of  the  State  of  Gujarat  to  defray
 the  charges  “which  will  come  in
 course  of  pavment  during  the  year
 ending  the  3lst  day  of  March,  975
 in  respect  of  ‘Economic  Advice’  and
 Statistics',”

 Demann  No  5—Loans  ७४७  ADVANCES
 TO  GOVERNMENT  SERVANTS  IN  GENERAL

 ADMINISTRATION  DEPARTMENT
 MR  CHAIRMAN:  Motion  moved

 “That  a  Supplementary  sum  not
 exceeding  ह:  3,33,00  on  Capital Account  be  granted  to  the  President
 out  of  the  Consohdated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  wil!  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  ‘Loans  and  Advances  ६0
 Government  Servants  in  General
 Administration  Department’.”

 DEMAND  No  3]  —Loang  ann  ADVANCES
 TO  GOVERNMENT  Srnvants  mn  Finavcr

 DEPARTMENT
 MR  CHAIRMAN:  Motion  moved

 “That  a  Supplementary  sum  nut
 exceeding  Rs,  2295,000  on  Cap:tal

 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  jn  course
 of  payment  during  the  year  ending
 the  Bist  day  of  March,  495  in
 respect  of  ‘Loans  and  Advances  to
 Government  Servants  in  Finance
 Department.”

 “Moved  with  the  recommendation  of  the  President,
 Aa
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 Demanp  No.  38.—-LOANs  AND  ADVANCES
 to  GOVERNMENT  Servants  tn  LEGAL

 DEPARTMENT

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  13,87,000  on  Capital

 Account  he  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  in  course
 of  payment  @uring  the  year  ending

 the  3lst  day  of  March,  1975,  in
 respect  of  ‘Loans  and  Afivances  tu
 Government  Servants  in  Lega!
 Department’.”

 Demanp  No,  44.—LOaNg  AND  ADVANCES
 TO  GOVERNMENT  SFRVANTS  IN  Foon  any

 Civ.  Supetrrs  DeEraRrMENT

 MR  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  8,50,000  on  Capital

 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  ‘Loans  and  Advances  to
 Government  Servants  in  Foud  and
 Civil  Supplies  Department’.”

 Demanp  No.  48,—LOANs  AND  ADVANCES
 ro  GovERNMENT  SERVANTS  TN  GUJARAT

 Lrorsnature  SECRETARIAT

 MR.  CHAIRMAN:  Motion  moved

 “That  a  Supplementary  sum  not
 exceeding  Rs.  50,000  on  Cupital
 Account  be  granted  to  the  Président
 out  ofthe  UTonsolidated  Fund  cf
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  vear  ending
 the  3ist  day  of  March,  4978  in
 respect  of  ‘Loans  and  Advances  to
 Government  Servants  in  Gujarat
 Legislature  Secretariat’.”
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 Demanp  No,  50.—Reirer  Works

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs,  43,08,000  on  Revenue
 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3ist  day  of  March,  ‘975  in
 respect  of  ‘Relief  Works’.”

 Demanp  No,  53.—Co-oreraTion

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs  7,000  on  Revenue
 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charfés  which  will  come  in  ccurse
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  7975  in
 respect  of  ‘Co-operation’,’

 Demanpn  No.  55.—AcricuLture

 MR  CHAIRMAN:  Motion  moved:

 “That  a  Supplemenfary  sum  _  not
 exceeding  Rs,  3,55,000  on  Revenue
 Account  and  not  exceeding  Rs.
 40,00000  on  Capital  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  defray  the  charges  which

 ‘will  come  in  course  “of  payment
 during  the  year  ending  the  3lst  day
 of  March,  in  respect  of  ‘Agriculture’.

 Demanp  No.  56.—Mrnor_  Inrrcation,
 Sort  CONSERVATION  AND  AREA

 DEVELOPMENT
 MR.  CHAIRMAN:  Motion  meved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  4,38,000  on  Revenur
 Account be  granted  to  the  Presffent
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  wilt  come  jn  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1975  in
 respect  of  ‘Minor  Irrigation,  Svil
 Conservation  and  Area  Develop-
 ment’.”
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 Dsemanp  No,  59.—Fissznis

 MR,  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs,  1,000  on  Revenue

 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  jn  ccurse
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  4975  in
 respect  of  ‘Fisheries’.”

 Demanp  No,  60.—Forests

 MR  CHAIRMAN:  Miotion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  52.000  on  Revenue

 Account  and  not  exceeding  Rs,
 50,00,000  on  Capital  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  ०
 Gujarat  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3!st  day
 of  March,  I975  in  respect  of
 ‘Forests’.”

 Demanp  No.  62—LoOaNg  AND  ADVANCES
 TO  GOVERNMENT  SETVANTS  IN  AGRICUL-

 TURE  Forests  AND  CO-OPERATION
 DEPARTMENT

 MR  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs,  48,70,000  on  Capital

 Account  be  granted  to  the  President
 out  of  the  Consolidatea  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  cnding
 the  380  day  of  March,  975  in
 respect  of  ‘Loans  and  Advancés  to
 Government  Servants  in  Agricul-
 ture,’  Forests  and  Co-operation  De-
 partment.”

 Demanp  No.  69,-~Hovstne

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  nut
 exceeding  Re.  10,00,000  on  Capital
 Account  be  granted  to  the  President
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 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the

 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1975.  in
 respect  of  ‘Housing’.”

 Demanp  No,  7i.—Socian  Sxcurrry
 AND  WELFARE

 MR,  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs  74,50,000.  on  Revenue
 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  jn  course
 of  pavment  during  the  year  ending
 the  3ls  day  of  March,  975  in
 respect  of  ‘Social  Security  and
 Welfare'.”

 Demanov  No,  73.—Loans  8१४०  ADVANCES
 To  GOVFRNMENT  SERVANTS  IN  Epuca-

 TION  AND  LaBouR  DEPARTMENT

 MR  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 excecding  Rs.  42,00,000  on  Capital
 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  jn  course
 cf  payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  ‘Loans  and  Advances  to
 Government  Servants  in  Education
 and  Labour  Department’.”

 Demanp  No.  77.~-Porice

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs,  20,82,000  on  Revenuc

 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  8lst  day  of  March,  1075  in
 respect  of  ‘Police’.”



 369  280  (Gujarat),

 Demann  No.  85,—-LOANS  AND  ADVANCES
 to  GovEeRNMENT  Srxvants  mn  Homer

 DEPARTMENT

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,09,29,000  on  Capital
 Account  be  granted  to  the  Premdcnt
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat to  defray  the
 charges  which  will  come  jn  course
 of  payment  during  the  vear  endsng
 the  38  day  of  March,  975  in
 respect  of  ‘Loans  and  Advances  to
 Government  Sérvants  in  Home  De-
 partment’.”

 Demanp  No,  $].—Export  Promotion

 MR.  CHAIRMAN:  Motion  moved

 “That  a  Supplementary  .um  not
 exceeding  Rs,  3,00,000  on  Revenue
 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  jn  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  ‘Export  Promotion'.”

 Demanp  No,  94.—INDUSTRIES

 MR.  CHAIRMAN:  Motion  :noved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  83,000,  on  Capital
 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujaraf  fo  defray  the
 charges  which  will  come  jn  course
 of  payment  during  the  year  ending
 the  3ist  day  of  March,  975  in
 respect  of  ‘Industries’.”

 Drmanp  No,  95.—VILLaceE  aNp  SMALL
 Inpustams

 MR.  CHAIRMAN:  Motion  moved:

 “That  s  Supplementary  cum  not
 exceeding  Rs,  6,70.000  on  Revenue
 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  in  course
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 of  payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  ‘Village  and  Small  In-
 dustries’.”

 Demanp  No.  02,—Loans  AND  ADVAN-
 CEs  TO  GOVERNMENT  SERVANS  IN

 INDUSTRIES,  Mrntzg  AND  Powrr
 DEPARTMENT

 MR  CHAIRMAN:  Motion  moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs.  20,00,000  on  Capital Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  jn  ccurse
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  Loans  and  Advames  to
 Government  Servants  in  Indus:  ies,
 Minies  and  Power  Department'."

 Demand  No.  09.—Pvsxre  HEALTH,
 SaNITATION  AND  WaTER  SUPELY

 MR  CHAIRMAN:  Motion  moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs,  7.00000  on  Capital
 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  S3ist  day  of  March,  2975  in
 respect  of  ‘Public  Health,  Sanitation
 and  Water  Supply’.”

 Demanp  No,  6-—LoaNgs  ann  ADVAN-
 CEs  .TO  Government  Servants  mm
 PaNncHAyats  AND  HEALTH  DEPARTMENT

 MR,  CHAIRMAN:  Motion  moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs.  77,31,000  on  Capital
 Account  be  granted  to  the  Presifent
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  jn  course
 of  payment  during  the  year  ending
 the  3ist  day  of  March,  975  in
 respect  of  ‘Loans  and  Advances  to
 Government  Servants  in  Panchayats
 and  Health  Department’.”
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 Demanpo  No  8—Non-ResiDenrran
 BUILDINGS

 MR  CHAIRMAN  Motion  moved

 “That  a  Supplementary  sum  not
 exceeding  Rs  6,00,000  on  Revenue

 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  ‘Non-Residential  Build-
 ings’  ”

 Demanp  No  24  —Innication

 MR  CHAIRMAN  Motion  moved

 “That  a  Supplementary  sum  _  not
 exceeding  Rs  20,84,000  on  Rc  venue

 Account  and  not  exceeding  Rs
 2  30  000  on  Capital  Account  be  grant-
 ed  to  the  President  out  of  the  Conso
 lidated  Fund  of  the  State  of  Gujar  it
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3tst  dav  of
 March  in  respect  of  ‘Irrigation’

 DEMAND  No  3]  —Loans,  ann  ADVAN-
 ces  TO  GOVERNMENT  SERVANTS  IN

 Pusiic  Works  DrerartMent

 MR  CHAIRMAN  Motion  moved
 “That  a  Supplementary  sum  not

 exceeding  Rs  68,00,000  on  Capital
 Account  96  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defiay  the
 charges  which  will  come  in  course

 of  payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  ‘Loans  and  Advances  to
 Government  Servants  in  Public
 Works  Department’’

 Demanpo  No  46——LOANg  AND  ADVAN-
 CES  TO  GOVERNMENT  SERVANTS  IN

 Revenve  Department

 MR  CHAIRMAN  Motion  moved

 ‘That  a  Supplementary  sum  not
 exceeding  Ra  30,00,000  on  Capital
 Account  be  rranted  to  the  Président
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 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  Will  come  in  course
 of  payment  during  the  year  ending
 the  3ist  day  of  March,  975  in
 respect  of  ‘Loans  and  Advances  to
 Government  Servants  in  Revenue
 Departmen?’  os

 SHRI  JYOTIRMOY  BOSU  (Dia
 mond  Harbour)  On  a  point  of
 order,  what  .s  happening  to  the  pri-
 vate  members  business?

 MR  CHAIRMAN  That  has  been
 decided  when  you  were  not  in  tie
 House

 SHRI  JYOTIRMOY  BOSU  I  went
 out  only  to  drink  a  glass  of  water

 SHRI  DINEN  BHATTACHARYA
 (Serampore)  The  State  of  Guja-
 rat  is  under  President's  rule  and  more
 than  a  vear  has  elapsed,  still  nobody
 knows  when  there  will  be  an  clect-
 ion  There  ३५  so  much  talk  about
 a  snap  pojl  to  the  Lok  Sabha  but
 there  is  no  talk  of  any  election  to
 the  Gujarat  Assembly  or  even  to  the
 Pondichery  Assembly

 36  08  hrs

 {Sat  Isetaque  Samunatr  in  the  Chair]

 There  should  be  no  delay  m  holding
 an  election  in  Gujarat  and  taking  the
 opinion  of  the  people  ag  to  who
 should  rule  Gujarat  From  the  Cen
 tre  :t  38  Shrimati  Indira  Gandh
 the  Prime  Minister  who  is  ruling  over
 the  people  of  Gujarat  who  hav‘
 thrown  out  the  congress  rule  in  Guja
 Tat  because  of  corruption  and  other
 charges  My  emphatic  demand  is
 that  the  Government  should  ummedi-
 ately  decide  and  tell  us  when  elections
 are  going  to  take  place  in  Gujarat

 I  am  a  Member  of  the  Consultaine
 Committee  on  Gujarat  हम  is  a  far-
 ce,  Nothing  more  There  is  one

 Meeting  after  three  or  four  month*
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 lasting  for  two  or  three  hours  to
 discuss  issues  relating  to  the  people.
 In  such  a  type  of  Consultative  Com-
 mittee  you  do  not  get  any  opportu-
 nity  to  focus  attention  on  problems  or
 discuss  issues  which  are  of  serious
 concern  to  the  people.  You  do  not
 have  any  opportunity  to  do  so  in
 that  type  of  Consultative  Committee.

 Now  I  come  to  certain  problems  in
 the  State  of  Gujarat.  There  are
 near  about  18,000  villages  of  «which
 it  has  been  reported,  It  hag  come
 in  the  newspaper  also  that  more  than
 13,000  villages  are  hard  hit  by  drou-
 ght  and  other  serious  conditions.  It
 has  been  reported  that  the  prices  of
 rice  and  other  essential  goods  are  go-
 ing  up.  These  are  not  coming  down,
 In  spite  of  tall  talks  of  checking  intla-
 tion  and  rising  prices  by  the  Govern-
 ment,  nothing  is  taking  place.  So
 far  as  Gujarat  is  concerned  the  pri-
 ces  are  going  up.  I  am  amazed  to
 find  that  only  200  grams  of  rice  and  2
 kg.  of  wheat  and  !  kg.  of  yjowar  is
 distributed  as  ration  from  the  pub-
 lic  distribution  system  per  unit  per
 month,  not  per  week  but  per  month.
 I  da  not  know  whether  they  are  play-
 ing  with  the  lives  of  the  people  or
 not.  Sugar  quota  has  been  cut
 down  by  more  than  00  grams  and
 the  price  of  sugar  is  also  going  high-
 er  and  higher.  There  is  no  effective
 step  being  taken  by  the  Government.

 I  know,  in  this  House,  one  hon.
 Member  from  Kutch  area  has  pas-
 stonately  appealed  to  the  Govern-
 ment  for  making  arangements  of
 drinking  water  in  the  Kutch  area.
 I  have  got  some  knowledge  about
 some  places  in  Gujarat  where  I
 have  seen  with  my  own  eyes  ag  to
 how  people  are  suffering  for  want
 of  drinking  water.  I  do  not  find
 any  amount  that  has  been  sanction-
 ed—extra  amount,  extra  money  that
 has  been  spént  for  the  arrargements
 of

 ong
 water  to  the  rural  popu-

 lation  ally  in  the  Kutch  area.
 But  I  And  that  extra  amount  has
 been  sanctioned  for  the  modernis-
 ation  of  the  police.  I  do  not  find
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 any  reason  why,  when  people  are
 not  getting  drinking  water,  Govern-
 ment  is  taking  away  money  frum
 the  public  exchequer  to  modernise
 police  so  that  they  may  beat  us.
 People  fight  for  their  demands  ably
 and  efficiently,  that  is  why  they  are
 taking  away  money  for  modernising
 the  police.  I  strongly  record  my
 protest  against  this  sort  of  expendi-
 ture  by  the  Government  but  for  not
 arranging  the  minimum  requirements
 for  which  people  are  so  much  anxi-
 ous.  We  felt  that  Government  at
 the  Centre  would  take  every  step
 to  reduce  their  hardship  but  nothing
 had  heen  done.

 I  take  up  atrocities  of  the  Hari-
 jans,  It  is  the  land  of  Gandhiji.
 Sabarmati  Ashram  is  situated  there.
 Thave  read  in  history  that  from
 there  the  famous  Dandi  march  started
 and  he  took  an  oath  that  he  would  not
 return  back  until  freedom  was  achiev-
 ed.  He  did  not  return  because  he
 thought  that  the  freedom  that  we
 have  got  wag  not  real  freedom.  That
 is  why  Mahatma  Gandhi  did  pot
 go  back  to  Sabarmati  Ashram.

 Although  much  time  has  elapsed,
 there  is  no  chance  of  any  immediate
 election  in  Gujarat.  They  are  not
 taking  any  effective  steps  to  reduce
 the  sufferings  of  the  people.  In  the
 Ahmedabad  textile  mills,  they  have
 closed  down  th.  third  shift.  In  many
 places,  the  factory  owners  are  clos-
 ing  down  the  second  shift  also.  Al-
 ready  Government  :s  adopting  a  wage
 freeze  policy,  50  per  cent  of  the  DA
 has  been  cut.  This  closure  of  shifts
 is  causing  miseries  which  cannot  be
 described  here  tf  they  do  not
 take  prompt  steps.  the  situation  may
 20  out  of  their  contro!  as  it  happen-
 ed  during  the  struggle  launched  by
 the  Nav  Nirman  Samiti.  Employe-
 es  of  the  Central  Government,  State
 Governments  and  local  bodies  are
 not  gétting  any  rise  in  their  DA
 although  prices  are  shooting  up  daily.
 This  is  a  very  relevant  demand.  We
 thought  that  the  Finance  Minister
 will  announce  the  decision  about  DA
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 {Shr:  Dinent  Bhattacharya]

 to  Central  Government  employees  to~
 day,  but  Ina  statement  has  made  the
 situation  worse  Until  the  Ceatral
 Government  sanctions  this  increase
 in  DA,  the  State  Govermrent,  and
 local  bodses  cannot  give  any  rise  to
 their  employees

 Elections  should  be  held  early  not
 only  to  the  State  Assembly  but  also
 to  the  corporations,  municipalities  and
 panchayats.  The  people  have  no
 faith  in  thig  Congress  Government
 That  is  why  they  are  shouting  that
 they  should  be  given  an  opportunity  to
 express  their  view  through  electioas
 If  you  do  not  give  it  the  people  will
 be  bound  to  take  direct  action  Ths
 writing  on  the  wall  must  he  taken  :n-
 to  consideration  by  this  Governroert

 With  these  words  I  orpose  these
 supplementary  demands

 ओ  झारखंड  राय  (नामी)  ह्म
 सप्लीमेटरी  बजट  में  उन  बाता  की  कोई  चच्चा

 नहीं  है  जिन  को  बार्यान्विल  करने  के  लिए,
 जिन  की  शीशा  में  बहा  की  विधान  सभा  को
 भग  किया  गया  था  और  राष्ट्रपति  शासन

 लागू  किया  गया  था  ।

 गुजरात  हमारे  देश  के  उन  भूभाग  में
 से  है  जहा  के  कुछ  प्रखर  और  भूभाग  बहुत
 ही  पिछड़े  हुए  हैं  प्र  कुछ  बहन  ही  जागे
 बढ़  हुऐ  हैं।  वहा  विषमता  बहत  धिक  हैं  |

 एक  झोर  वहां  भूमिहीन  शौर  निर्धन  किन  है
 और  दूसरी  तरफ  मुट्ठी  भर  बडे  बह  भूस्वामी
 हैं।  ऐसी  स्थिति  में  जिस  परिजनों  की  साशा
 विधान  समा  को  भग  करते  समय  की  गई  ये  कि
 सरकार  की  वहा  बरख/ःस्तर्ग,  के  बाद  धौर

 राष्ट्रपति  शासन  स्थापित  होने  के  बाद  इस
 दिशा  में  ली  सरकार  के  कुछ  बड़े  कदम  बेग

 वह  पूरी  नहीं  हुई  -  अगर  हम  यह  कहे  कि

 राष्ट्रपति  शासन  काग्रेस  शासन  का  ही  दूसरा
 रूप  है,  इन  देता  में  कोई  बुनियादी  अन्तर  नहीं
 है  तो  गत  नही  होगा  ।  बल्कि  राष्ट्रपति  शासन
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 ज्यादा  मिर कुश  कौर  उछल  हो  होता  है,
 क्योकि  प्रजातन्त्रीय  पद्धति  में  जन  प्रतिनिधि
 जो  अधिकारियों  कौर  जनता  के  बीच  ला यजन
 का  काम  करते  हैं,  उससे  भी  जनता  महसूस'  हो
 जाती  है  फ्लोर  जनता  की  कोई  बात  प्राची  परियों

 तक,  चे  स्तर  तक  नहीं  पहुच  सकती  है  ।

 खेतिहर  मजदूरों  तथा  दूसरे  मजदूरी  का
 प्रश्न  शस्य  देश  के  भागों  की  तरह  वहा  भी
 उठता  रहा  है।  उस  प्रदेश  के  चल  बहुत
 गरीब  है  जहा  भूमिहीन  लोग  रहते  है  जिन॑  का

 गुजर  बसर  खेती  पर  ही  निसार  है  चाह  बह
 काटर  की  हो  या  छीट  की  हो  उन  की  मजदूरी
 बढ़े  ने  की  तरफ  भी  कोई  ध्यान  नही  दिया  16

 है.  उस  की  काई  चर्चा  हम  में  नहीं  की  गई  है  ।
 ने  उन  की  मजदूरी  की  चर्चा  है  कौर  न  उन  को
 सामाजिक  न्याय  दिलाने  की  काई  ब्वर्चा  है

 न्यूनतम  मजदूरी  या  न्याय  भी  उन  को  मिल  सके
 टूट  वा  भी  काई  प्रावधान  इस  मे  नहीं  विदा
 गया  है।  भू  महीना  को  छोट  से टुकड  जमीन  के
 देन  की  मरी  इस  में  कोई  व्यवस्था  नटी  है

 इसलिए  ह्म  माने  मे  यह  बड़।  ही  अस स्पो  वजन कक
 बजट  है  ।

 देश  के  बन्ध  भागा  की  तरह  वहा  भी

 कुछ  भग एसे  है  जो  बहुत  ज्यादा  मिठाई  हए
 है  जहा  के  लोग  दासों  की  तरह  जीवन  व्यतीत
 करते  हैं।  वहा  गरीब  लॉग  रहते  हैं,  भा  निवासी ,
 हरिजन  तथा  जन  जातिया  के  लोग  रहते  हैं  ।
 उन  के  पिछड़ पल  को  दूर  करने  के  लिए  वहा
 काई  विकास  के  बड़  कार्यक्रम  मत  गति  से

 हाथ  में  लेने  की  व्यवस्था  इस  में  नहीं  है
 इस  तरह  से  यह  पूरा  सप्लीमेंटरी  बजट  बहुत
 ही  प्रसन्‍तोषजमक  है  ।  इसका  समय  कैसे
 किया  जाए  महू  प्रश्न  है  ।

 गुजरात  की  घटना  हमारे  देश  की  राजती ति
 के  लिए  एक  दिशा  निर्देशक  के  तौर  पर  सामने
 भाई  थी  बहा  का  आन्दोलन  स्वत  सूरत
 विद्रोह  था।  स्वस्थता  प्राप्ति  के  बाद  हस
 तरह का  स्वत.  स्फूर्त  we  are  जनता  का,
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 कही  और  देना  सही  गया  था।  बिहार  के  ब्रावो

 खत  से  उस  की  कोई  तुलना  नहीं  है।  बिहार  में

 जो  प्रान्दोलन  चल  रहा  है  वह  ऊपर  में  लादा

 हमा  प्रोफाइलर  है।  जिस  तरह  की  प्रतिक्रिया-

 बादी  शक्तियों  का  गान्धी  बिहार की  राज-

 नीति  में  हुआ  है  और  राज  भी  कायम  है,  उसके

 खिलाफ  संघ  करते  की  भूमिका  के  दिग्दर्शन

 होने  चाहिए  ये  |  गुजरात  के  बजट  में  उप  क्रो

 कोई  चर्चा  नही  है।  जो  शक्तियां  देग  क॑।  दूर
 सामाजिक  शौर  राजनीतिक  स्थिति  को  पीछे

 ले  जाना  चाहती  हैं  दक्षिण  पथ  की  झोर  मोड

 देता  चाहती  हैं  उत  श्र  प्र  की  मुर
 शासक  पार्टी  को और  सर  धार  को  भी  मित्र  कर

 बतानी  चाहिए  थी  |

 तराशा  यह  की  गई  थी  कि  बहुत  जल्दी

 बहा  चुनाव  कराएं  जाएंगे  और  निर्मित
 सरकार  वहा  स्थापित  की  जाएगी  ।  जनता  को
 झपने  प्रतिनिधि  चुनते  का  ज़िन्दों  प्लेयर
 दिया  जाएगा।  ले।के-  ज्यों-ज्यों  समय  जीतता
 जा  रहा  है  त्यों  त्यों  निराशा  बढती  जा  रही  है।

 ऐसा  वता है  कि  झा  निहित  पे  के  जि
 एक  बहुत  लम्बे  समय  के  लिए  गुजरात  में

 राष्ट्रपति  शास<  स्थापित  रहेगा।  यह  प्रजा वस्त्र
 के  लिए  उचित  नहीं  है  1  जीतती  नन्दो  सत्तर

 हो  उतनी  जल्‍दी  चुनाव  गुजरात  में  शेरे  व  'लिये।

 यहाँ  “12 ल  में  मैं  कहना  चाहता  हू  ।

 शी  भारत  चह  चौहान  (घार  सात
 करोड़  के  लगन  इस  सन् जोम टरों  बजट  में
 सागा  गया  है।  राष्ट्रपति  रासत  में  गुजरात
 इस  सबब  चल  रहा  है  4  इस  का  देखने  हुए
 मैं  समझता  हू  कि  एक  पैसा  भी  उस  के  लिए

 मजूर  नही  किया  जाता  चाहिए।  रात
 शासन  किन्ही  विशेष  परिस्थितियां  को  देवा

 हुए  स्थापित  न्या  गया  था  वहा  का  प्रशासित

 चुने  हुए  लोगो  से  नही  बचत  रहा  व।  कामरन
 में धावरा  झगड़े  थे  जिस  के  ॥रण  वहा  का
 प्रशासन  ह...  था  बौर  वितान  के  नाम  काबे
 ठप्प  पड़े  हुए  थे,  जनता  को  कोई  लाभ  नहीं
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 मिल  रहा  था  और  इन  सब  कारणों  से  केद्र
 ने  वहा  पर  राष्ट्रपति  शासन  लागू  किया  t
 जिम  आशा  से  लागू  किया  कि  आपस  में  झगड़ा
 मिलेंगे  वह  आशा  पूरी  नह  हुई।  परिस्थितियों
 में  काई  विशेष  परिवर्तन  नही  हुआ  है  ।  गुजरात

 बैसे  एक  बहुत  धघवादव  प्रान्त  है,  बहा
 प्राकृतिक  सम्पदा  बहुतायत  में  है,  नैचुरल
 रिसोर्सेज  उस  के  ग्रीम  है  झोर  बड़े  विरासत  के
 कार्य  बहा  हो  सकते  थे  लेकिन  इस  दिशा  में
 सरकार  कुछ  नहीं  कर  पाई  है  ।  इस  में  भी
 सरकार  राष्ट्रपति  शासन  के  दौरान  में  कुछ
 करने  में  असफल  रही  है  ।  वहा  के  लोग  कई
 प्न्प  प्रान्त  में  ज्यादा  मालदार  है  और  पारकर
 उन  का  ठोक  तरह  से  सहयोग  लिया  जाता  तो

 राष्ट्रपति  शासन  के  दौरान  गुजरात  देश  का

 एक  हरा  भरा  प्रान्त  बन  सकता  था  झर  एक
 झादणे  के  रूप  मे  हमार  सामने  वह  प्रान्त  रा
 सकता  था।  गुजरात  में  कई  नदिया  क्यो  हैं
 कि  जिन  के  पानो  को  झगर  निचाई  बारनाडो
 के  लिए  ठोक  द्ग  से  इस्तेमाल  किया  जाये
 तो  न  कंवल  उस  प्राप्त  को  बल्कि  दूसरे  प्रान्तों
 को  भा  बहन  लाभ  हो  सकता  है  t  नव दा  बाध
 का  समस्या  का  समाधान  नहीं  किया  गया  हैं
 और  पिछने  पन्‍्द्हू  साल  से  इस  तरह  स  परक
 कर  रख  दिया  गया  है  कि  त  उस  से  गुजरात
 को  फायदा  होता  है.  और  न  न्य  प्रदेशों  को,
 मध्य  प्रदेश  को  होता  है।  इस  बाम  मे  राजनीति
 झाड़े  भरा  रहो  है|  पह  जी  लाभकारी  कार्य  है
 हम  को  भा  राष्ट्रपति  शासन  के  दौरान

 पूरा  नहीं  किया  गया  है  बन्दह  बस  साल  में

 यह  समस्या  ज्या  को  त्या  चला  गाना  रही  है
 और  लोग  सफर  कर  रहे  है  1  वहा  आर  भो
 नदिया  है  जिन  के  पानो  को  सिचाई  योजना
 बना  कर  समुचित  उपयोग  किया  जा  सकता  है।
 राव  दिन  राजनीति  में  उससे  रहने  की  वजह  से
 प्रमास्मन  पर  जो  ध्यान  देना  चाहिये  था,  जनता
 का  भगाई  को  जो  बात  साथी  जाना  चाहिये
 थी  बहू  नहीं  सोचा  जा  रह  है  राष्ट्रपति
 शासन  से  उस  प्रान्त  का  बिल्कुल  लाभ  नहों

 हुआ  ।  बाज  क प्रजानस्त्ाय  युग  में  राष्ट्रपति
 शासन  ज्यादा  दिन  तक  चलाया  बिल्कुल  प्लन-
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 चित  हैं।  इसकी  समाप्ति  के  बारे  में  श्राप  की
 शुक्र  निगेय  करना  चाहिये।  यह  तो  सभी
 कानत  है  कि  वहा  कांग्रेसियों  के  वापस।  झगडे
 के  कारण  लागत  तीय  सरकार  खत्म  की  गई थी  |
 जनता  उठ  बड़ी  हुई  थी  इस  सरकार  के  खिलाफ
 जो  कि  एक  निकम्मी  और  बेईमान  सरकार
 थो  ।  उस  ने  उस  सरकार  को  उखाड़  फेंका  t
 केन्द्रीय  सरकार  का  यह  बजे  थ्  कि  राष्ट्रपति
 शासन  लाग  होने  के  बाद  तुरंत  इस  बात  पर

 विस्तार  किया  बाता  कि  चहा  लोकप्रिय  शासन
 कायम  करने  के  लिये  आगे  की  कार्यवाही  की

 जाय,  लेकिन  ऐसा  नहीं  किया  गया।  राष्ट्रपति
 शासन  से  यह  उम्मेद  को  जातो  है  11 ह  कुछ
 कल्याणकारी  काम  हाथ  में  लिये  जायेगे,
 लेकिन  उस  तरफ  भी  क।ई  ध्यान  नही  दिया  गया  ।
 आज  भी  वहा  एक  तरफ  तो  सम्पक्तिशाली
 सेक्शन  है  कौर  दूसरी  तरफ  बहुत  गरीब  तबका
 है  ।  केन्द्रीय  सरकार  हमेशा  यह  दावा  करती  है
 कि  हम  देश  को  शीघ्र  समानता  की  कार  ले
 जायेंगे  |  भ्रम  उस  को  के  न  रास्ता  है  ?  जब

 गुजरात मे  राष्ट्रपति  शासन  है,  ते।  उसे  समानता
 की  शोर  कदम  बढ़ाना  चाहिए  था।  वहा
 जो  आदिवासी  क्षेत्र  है,  वे  राज  भी  उतने  ही
 पिछड़े  हुए  और  ण/पित  हैं,  जितने  कि  बे  पुरा
 वक्‍त  से  चले  थ्  रह  हैं  ।

 इन  मांगों  में  अलग-अलग  मदों  का  वर्णन
 क्या  गया  है|  जहा  बक  शिक्षा  का  सम्बन्ध  है,
 केन्द्रीय  शासन  को  बार-बार  बहा  जाता  है  कि
 झ्रादिवास।  झड़ो  मे  अ्रन्‍श्रम-टाइप  के  स्कूलों
 की  स्थापना  हानी  चाहिए  क्योंकि  उस  के  बिना
 उन  को  शिक्षा  का  लाभ  नहों  मिल  सकता  है----
 मेरा  प्रभुत्व  है  कि  उन्हें  दस  परसेंट  लाभ  भो
 नहों  मिलता  है  |  यह  भिद्धास्त  तय  हो  चका  है
 कि  आदिवासी  क्षेत्र  मे  जब  तक  प्राइम-टाइप
 के  स्कूल  स्थापित  मही  किये  जायेंगे,  तब  तक  उन
 को  लाभ  नही  होने  वाला  है।  मगर  गुजरात  में
 लोकप्रिय  सर्कार  होती,  तो  कामों  सरकार
 अपनी  जवाबदेही  को  टाल  सकती  थी।  लेकिन
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 wa  agi  ella  शासन  है,  इसलिए  उस  को
 शीघ्र  ही  इस  सिद्धान्त  की  कमल  में  लारी

 चाहिए  t

 हम  देखते  है  कि  गुजरा  मे  राष्ट्रपति
 शासन  होते  हुए  भी  वहा  हरिजनों  पर  भय कर
 प्रत्या चार  हुए  हैं।  सत्तारूढ़  दल  बड़े  जोर  केसाथ
 कहता  है  कि  हम  हरिजनों  शौर  आदिवासियों
 को  स्थिति  को  सुधारना  चाहते  हैं  कौर  उन  की
 समानता  के  स्तर  पर  खाता  चाहते  हैं।  लेकिन

 गुजरात  में  राष्ट्रपति  शासन  के  काल  में  भो

 ऐसा  कोइ  झा दश  पेश  न्ष्ही  किया  गया  हैं,
 कौर  न  हो  सत्तारूढ़  दल  में  ऐसी  कोई  उम्मीद
 को  जा  सकती  है,  क्योंकि  वे  तो  हमेशा  यह
 देखते  है  कि  जब  समय  फेवरेट  होगा,  लब

 हम  वहां  चुनाव  करायेंगे  ।  वे  दिन  रात
 सं।  चक्कर  में  रहते  है  ।  इस  लिए  मैं  इन
 मांगों  के  लिए  एक  पैसे  क.  भो  मजूरी  देने  के
 लिय  तैयार  नहीं  हु

 SBRI  ERASMO  DE  SEQUEIKA
 (Marmagoa)  The  State  ot  Gujarat
 has  been  unde:  President's  rule  over
 8  year  now,  and  stil]  we  do  not  know
 when  the  elections  are  going  to  be
 held.  I  am  not  objecting  to  the  in-
 troduction  of  the  President's  rule,  be-
 cause  this  was  through  a  popular  up-
 surge,  and  it  wag  the  people  them-
 selves  who  decided  that  there  should
 be  a  thange  But  if  they  decided
 this,  when  the  people  in  Gujarit
 rose,  it  wag  to  give  themselves  an
 opportunity  to  choose  a  better  gov-
 ernment.  They  did  not  rise  to  al-
 low  the  Congress  Party  to  rule  Gu-
 jarat  through  the  back-door,  whi  bh
 is  precisely  what  is  happening.  And
 it  is  the  demang  of  my  Party.  the
 BLD  that  thig  Government  =  shov'J
 announce  here  and  yow  when  the
 elections  are  going  to  be  held,  giv-
 ing  an  Opportunity  to  the  people
 of  Gujarat  to  decide  who  is  going  to
 run  the  State.

 Very  often,  we  have  occasion  to
 speak  in  thig  House  about  varin's
 matters,  specially  connected  with  the
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 developments  that  are  going  on  in
 the  various  States  of  our  Union,  and
 very  often  the  answers  that  we  are
 given  are  that  this  is  a  State  matter
 which  has  to  be  handled  by  the  State
 Government,  and  that  we  should  not
 speak  about  it.  But,  here  is  a  case
 of  the  government  of  a  State  which
 is  to-day  being  run  ‘by  the  Centre
 and  what  did  they  do?  Please  Juok
 at  this.  In  Gujarat,  as  you  know,
 one  half  of  the  State  has  been  declar-
 ed  a  drought-affected  area  by  the
 State  Government  itself,  which  10-
 day  is  run  by  the  Central  Govern-
 ment.  The  State  authorities  have
 asked  the  Government  of  India  fOr  a
 drought  relief  of  Rs.  80  crores  and
 the  Central  Government  has  given
 them  not  more  than  Rs.  3.5  crores.
 This  is  the  attitute  of  the  Congress
 Party  to  the  sufferings  of  the  masses.
 They  876  prepared  to  find  money  407
 all  kinds  of  trips  ahroag  for  all  kinds
 of  Ministers,  and  al]  kinds  of  public
 officials  whom  we  find  practically  at
 every  airport  in  the  world  every  sec-
 ond  week,  but  they  cannot  find  money
 for  people  who  are  affected  by  the
 drought  They  say  they  do  not  have
 money  for  drinking  water.  Is  there
 anything  worse  than  this?
 ‘

 Every  non-essential]  expenditure  of
 Government  should  be  curtailed
 forthwith.  This  country  is  coing
 through  a  very  serious  economic  cri-
 si.  and  until  you  tighten  your  belt
 and  pull  up  your  socks,  you  are  not
 going  to  be  able  to  pull  this  coun-
 {ry  out  of  it.  You  say  you  are  bring-
 ing  down  the  prices  and  you  say  we
 are  trying  to  pull  ourselves  out  of  the
 economic  morass.  But  25  years  cf
 mismangement  of  the  country  by
 Congress  mis-rule  has  brought  abcut
 this  situation.  Everybody  knows
 that  the  matter  is  getting  worse  day
 by  day,  and  unless  you  tighten  the
 belt  ang  until  you  have  financial  ¢cis-
 cipine  and  cutout  non-essential
 expenditure  you  will  never  be
 able  to  take  care  of  the  needs  of
 the  people  in  this  country,  especially
 when  nature  has  been  so  unkind  a:  it
 hag  been  in  Gujarat  this  year.

 Report

 We  have  often  hard  Mr.  Mavalan-
 kar  speaking  in  this  House  about  the
 educational  chaos  that  has  been  go-
 ing  on  in  Gujarat.  And  I  get  the
 feeling  that  the  Centre  is  not  look-
 ing  after  the  educational  problems
 of  Gujarat  because  the  students  rose
 and  taueht  them  8  lesson,  and  there-
 fore  they  are  now  being  victimized.
 Now  this  is  what  happens.  You  talk
 about  dem  ocracy.  You  talk  about
 the  power  of  the  people.  And  when
 people  force  you  to  discharge  your
 responsibilitv,  then  you  turn  round
 and  force  them,  and  victimise  them
 and  punish  them.

 Gujarat  is  an  example  of  wnat  is
 happening  in  several  parts  of  the
 country,  where  the  State  Government
 becomes  sour  and  the  Centre  takes
 wover  This  Government  while
 talking  about  the  people,  does  not
 make  any  serious  efforts  to  solve
 their  problems.

 On  behalf  of  the  BLD  I  demand
 firstly  that  the  Government  sheuld
 tighten  its  belt.  so  that  it  can  tehe
 care  of  the  extraordinary  situation  in
 Gujarat  by  sanctioning  more  funds
 there  Secondly  elections  shau'd
 be  held  there  immediately  and  ro
 mere  extension  of  President's  rule
 should  be  there  The  people  should
 he  enabled  to  exercise  the  right  that
 they  have  to  choose  the  State  Gcv-
 ernment  that  they  want

 !

 3640  hrs

 COMMITTEF  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Forty-ninta  RErPort

 सभापति  महोदय  :  मुझ  से  रिक्वेस्ट  को

 गई  है  कि  चूकि  माननीय  सदस्य  को  किसी

 जगह  जाना  है,  इसलिए  उन्हें  एक  इम्पा टेस्ट

 झ्र/इटम  पेश  करने  की  इजाज़त  दी  आये  ६

 श्री  सुखदेव  प्रमाद  |
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 aft  quite  प्रलाद  बर्मा  :  सभापति  महोदय,
 मैं  प्रस्ताव  करता  हू

 थ.  यह  सभा  गैर-सरकारों  सदस्यो
 के  विधेयकों  तथा  संकल्पों  सम्बन्धी  समिति
 के  aot  प्रतिवेदन  से  जो  is  दिसम्बर,
 974  को  सभा  में  प्रस्तुत  किया  गया  था,

 सहमत  है  "

 MR.  CHAIRMAN:  The  question  is.

 “That  this  House  do  agree  with
 the  Forty-ninth  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 ang  Resolutions  presented  to  the
 House  on  the  8th  December,
 1974"

 The  motion  was  adopted

 76  4]  hrs

 SUPPLEMENTARY  DEMANDS  FOR
 GANTS  (GUJARAT),  974-75—Contd

 SHRI  D  P.  JADEJA  (Jamnagar):
 I  am  grateful  for  giving  me  an  ०7८
 portunity  to  participate  in  ‘his  dis-
 cussion  I  had  an  opportunity  only
 the  other  day  and  I  wish  now  to
 state  one  or  two  points  for  the  con-
 sideration  of  the  honourable  House
 and  the  Hon.  Minister.

 Sir,  the  other  day  the  honourable
 Deputy  Minister  for  Finance  i-formed
 the  House  that  the  problem  relating
 to  Gujarat  in  general  and  the  water
 problem  in  Jamnagar  is  being  handl-
 ad  by  the  State  Government.

 They  are  aware  of  the  serious  situa-
 tion  that  has  arisen  there  and,  as  a
 means  of  relinf  to  the  State,  witn  a
 population  of  3  iakhs,  Government  hzs
 thought  of  spending  almost  Rs.  50
 lakhs  this  sausoyn  in  bringing  water
 to  this  city  by  tankers.

 Now,  Sir,  all  that  I  want  to  ask  the
 ‘Government  is  that  there  was  a
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 scheme  whicn  wag  only  three  times
 more  expensive  than  thig  water
 tankers  scheme  that  you  are  going  to
 have  this  year,  and  it  would  have
 been  a  permanent  solution  for  this
 city.  I  may  tel)  the  Government  at
 this  moment  thet  this  scheme  {s  not
 being  considered  in  the  next  five  year
 plan  also,  I  mentioned  the  othar  day
 that  Jamnagar  had  been  facing  a
 drought  situation  and  it  is  for  iW  years
 out  of  44  years.  Still  water  problem:
 as  not  being  taken  og  seriously  as  it
 should  have  ,

 I  request  the  Government  to  recon-
 sider  this  issue.  As  far  as  the
 drought-affexted  areas  of  Gujarat  are
 concerned.  top  priority  to  the  medium
 and  minor  irrigetion  schemes  should
 be  given  and  should  be  taken  on  hand
 Not  only  that.  They  should  even  be
 prepared  to  waive  certain  technical
 Objections  that  have  always  come  in
 the  way  of  our  country’s  develocment
 projects.  The  second  point,  and  I  shall]
 conclude,  is  about  the  marine  wealth
 that  the  coast  of  Gujarat  offers  to  this
 country  A  survey  conducted  has
 reported  that  the  richest  fishing
 ground  in  India  is  off  the  coas:  of
 Saurashtra

 SHR  B.  च्  NAIK  (Kanara):  And
 Karnataka  too.

 SHRI  D.  P.  JADEJA-  May  be.  ‘The
 centre  decides  to  develop  2  fishing
 harbours  in  every  State  throughout
 the  country  i:respective  of  the  pot-
 entiality  of  the  State.  Considering
 the  long  coastline  that  the  State  has
 I  would  like  ‘he  Government  to  re-
 consider  this  iysue  and  give  Gujarat
 its  rightful  claim  of  having  at  least
 six  fishing  harbours  on  the  cosst  of
 Saurashtra  and  South  Gujarat.  I  sav
 this  mainly  because  there  i;  ample
 proof  of  the  pntentialities  there.  Our
 Fisheries  Department  and  our  nav-
 al  forces  which  are  on  the  coastline
 have  sighted  ard  even  teught  hold
 of  several]  f  reign  trawlers  operatin¢
 in  this  area.  That  is  the  reel  proof
 about  the  richness  of  that  coastline.  |
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 “would  make  a  plea  with  the  Central
 Government  in  taking  this  opportu-
 nity  of  requesting  them  to  have  a
 force  and  सट  ug  find  out  by  what
 means  we  wi'l  be  able  to  save  our
 coastline  at  least  8  miles  by  «cek-
 ing  that  as  our  territorial  water.  1
 thank  you  sor  giving  me  this  oopcr-
 tunity.

 SHRI  ए.  M.  MEHTA  (Bhavnarc  *):
 Mr.  Chairman,  Sir,  this  House  wiil
 recall  that  there  was  a  steady  and
 progressive  Government  in  the  State
 of  Gujarat.  But,  it  was  broken  by
 the  ruling  rarty  to  achieve  their
 selfish  narrow  political  ends.  ‘herc-
 after  in  the  Assembly  election  972
 the  people  of  Gujarat  gave  them  a
 very  good  and  comfortable  majority.
 They  got  l40  out  of  152  of  the  stren-

 #th  in  the  House,  Shri  Ghanshyam-
 bhai  Oza  too:  over  the  Chief  Minis-
 tership.  But,  he  had  been  thrown
 and  kicked  ou  by  his  own  party
 men.  Thereufter  the  second  Gov-
 ernment  was  driven  out  by  the  per-
 Ple  because  it  was  a  corrupt  and  in-
 efficient  Government  not  carinz  for
 the  people.

 They  coud  हा  give  a  stab's  Gov.
 ernment  that  has  put  the  Gujarat
 State  into  <  miverable  condition  to-
 dav.

 There  is  4  pregramme  of  unploy-
 ment:  unemployment  is  mounting  up-
 ~-educated  and  uneducated  youths  go
 from  door  ‘9  door  for  employment.
 But,  there  are  no  new  avenues  for
 them  because  the  progress  of  Guia-
 rat  has  become  stagnant.  Sir,  to-
 day  the  people  uf  Gujarat--especially
 the  poor  neoale,  landless  labourers
 and  workers--are  passing  threush
 untold  sufferin..  Gujarat  has  been
 hard-hit  by  successive  droughts  and
 floods.  Peup!>  are  not  getting  ade-
 quate  quantum  of  foodgrains.  What
 is  supplied  to  them  through  the
 public  distribution  system  is  only  4
 kg.  of  jowar,  2  kg.  of  wheat  and  200
 grams  of  vice  per  month.  The  ¢:en
 market  price  of  these  essential  com-
 Mmodities.  is  so  high  that  these  people
 ‘cannot  buy  from  the  open  market.
 3005  L.S.—I5
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 Government  has  so  often  declared
 that  prices  are  coming  down  out  it
 is  simply  &  political  propaganda.
 Prices  have  not  come  down  in  Guja-.
 rat.  They  are  rather  going  up  day
 by  day  in  Gujarat.  There  is  acute
 shortage  of  essential  commodities  and
 this  Government  had  not  cared  to
 give  the  required  quantum  t  the
 State  of  Gujarat.  The  requirement
 of  Gujarat  is  50,000  tonnes  of  food-
 grains  per  month  and  the  other  day
 the  Minister  told  the  House  that  they
 had  raised  the  quantum  and  are  g:v-
 ing  78.000  tonnes  to  Gujarat.  This
 is  only  ha'f  cf  the  requirerrent.
 Therefore,  '  derand  that  immediate-
 ly  they  should  rush  foodgrains  to  the
 people  of  Gujarat  so  that  they  may
 get  at  least  5  kg.  of  foodgrain:  per
 month.  The  Covernment  hai  as-
 sured  8  kg.  foodgrains  to  the  labourers
 and  the  workers  working  on  relief
 works.  They  are  not  giving  that
 much  of  foolgrains  to  those  panple
 who  are  working  in  the  oven  on  these
 relief  works.

 Similarly,  there  is  acute  shortage
 of  drinking  water  in  many  patts  of
 the  State.  Well  before  time  we  had
 demanded  that  they  shoulg  collect
 some  tankers  and  supply  water  to
 the  village  of  low  source  of  water  by
 tankers.  But  they  failed  in  dcing
 so.  There  is  73  fodder  and  thoa-
 sands  of  cattle  have  perished  and
 many  more  ar  roving  towards  sicw
 death.  There  will  be  an  acute  short-
 age  of  milk  ir  the  near  future.

 Sir.  they  say  they  will  start  re-
 lief  works.  the  total  requirement
 to  provide  empicyment  is  to  the  ex-
 tent  of  I2  lakh  people  and  today  they
 have  provided  employment  only  to
 three  lakh  peocle.  This  is  the  man-
 ner  in  which  they  are  helping  the
 people.  Sir,  people,  are  starving
 They  have  n»  foodgrains.  They
 have  no  purchasing  capacity.  They
 have  no  mplo:vment.  This  Gov-
 ernment  is  totally  indifferent  and
 careless  to  the  people  of  Gujarat.
 Sir,  to  meet  this  serious  situation  of
 scarcity  and  ‘Jrought,  Gujarat  will
 require  Rs.  200  crores  and  the  Gov-
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 ernment  has  given  only  Rs.  23  cror-
 es  and  under  the  pretext  of  the  re-
 commendations  cf  the  Sixth  Fin-
 ance  Commissicn,  Government  iz
 shirking  their  responsibility.  Sir,
 they  should  give  edequate  funds  to
 the  State  of  Gujarat  because  today
 Gujarat  is  under  the  Central  admini-
 stration.  The  administration  is  run
 by  the  Advisers  to  the  Governor.
 What  can  the  jor  Advisers  to  the
 Governor  do?  It  is  beyond  their  reach.
 Therefore,  it  is  the  duty  of  the  Mem-
 bers  of  Parliament  today,  in  the  ab-
 sense  of  an  Assembly  in  that  State  to
 demand  that  the  Central  Government
 should  rush  fodder,  provide  tankers  for
 the  drinking  water  and  should  make
 adequate  allocation  of  funds  to  meet
 this  scarcity  situation.

 SHRI  P.  G.  MAVALANKAR
 (Ahmedabad):  Mr.  Chairman,  _  Sir,
 during  this  week  this  is  the  second
 time  we  are  able  to  focus  the  attention
 of  this  hon.  House.  and  through  it,  of
 this  hon.  House,  and  through  it,  of
 the  whole  country  on  some  of  the  out-
 standing  and  burning  problem  §fac-
 ing  my  State,  because  Supplementary
 Demands  for  Grants  have  come  for
 the  second  time  during  the  same
 week.  My  first  point  is  that,  what-
 ever  happens  to  the  rumour  about
 the  snap  poll  for  the  Lok  Sabha,  we
 al!  in  Gujarat  are  very  keen  that
 the  elections  for  the  new  State  Vidhan
 Sabha,  take  place  as  have  been  sche-
 duled  to,  sometime  in  February  or
 March  1975,  because  the  present  six
 months  extension  of  President’s  Rule
 will  come  to  an  _  end  sometime  in
 March  i975  and  the  elections,  there
 fore,  must  take  place  prior  to  that.
 But.  if  the  elections  are  coming,  I
 would  like  to  stress  that  it  is  no  use
 having  elections  if  they  are  nat  to
 be  held  in  proper  atmosphere_  Sir,
 if  the  elections  are  not  held  hy  a
 machinery  which  is  independent  of
 the  executive,  if  the  Government,  if
 the  Central  Government  through  the
 Gufarat  Gtate  Administration  uses

 the  election  machinery,  the  State
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 Power  and  the  buréaucracy  and
 means  at  their  disposal  for  getting
 votes,  then,  these  elections  wi
 remain  more  or  Jess  condemned,  ane
 they  wil]  make  a  nons2ase  of  all  tha’
 We  Say  that  we  stand  for  narlia-
 mentary  democracy  and  duly  elected
 representatives  of  the  people.  There
 fore,  while  I  am  one  with  the  cther
 Members  for  the  demand  of  early
 elections  and  constitution  of  a  new
 Assembly  as  early  as  possible,  and
 not  later  than  February  or  March
 1975,  I  would  also  like  to  say  that  the
 elections  should  be  held  in  a  proper
 atmosphere  and  in  a  cleaner  atmos-
 phere,  I  hope  that  in  the  meantime,
 between  now  and  that  time,  Govern-
 ment  will  not  come  forward  with  eny
 Ordinances.  This  is  not  only  true  of
 Gujarat  but  of  the  whole  country.
 Today  is  the  last  day  of  the  Winter
 Session  of  the  fuoxk  Sabha  and  I  am
 afraig  that  Government  may  already
 have  in  their  store  a  few  Ordinances
 because  their  habit  is,  in  the  recent
 past,  that  they  are  almost  waiting  for
 the  Parliament  Session  to  be  over
 and  they  come  out  with  a  crop  of
 ordinances.  If  that  is  their  thinking,
 that  is  complete  negation  of  Parlia-
 mentary  democricy.  This  is  point
 number  one.

 Secondly,  I  would  like  to  stress  with
 all  the  seriousness  and  sincerity  at
 my  command  that  Guiarat  today  is
 in  an  extraordinary  situation,  My
 friend  Mr.  Sequeira  was  Say-
 ing  that  half  of  the  State  is
 in  drought.  As  a  matter  of  fact,
 the  danger  is  that  by  the  time
 January  or  February  i975  arrives,
 We  shall  be  finding  nearly  two-thirds
 of  the  villages  of  the  State  being
 declared  as  drought  and  La)  scarcity
 affected  villages.  It  means,  out  of
 nineteen  districts  in  my  State,  as
 many  as  fourteen  or  fifteen  will  be
 hit  by  drought  and_  scarcity.  Yet,
 my  friend  Shri  Pranab  Kumar
 Mukherjee  the  Minister  of  State  of
 Finance  and  his  senior  colleague  80
 on  telling  us—in  fact,  their  other
 colleague  the  Deputy  Minister  said
 so  a  little  earlier  this  week—that
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 Ithough  they  have  sympathy  for
 jarat.  they  have  no  money  for

 ujarat.
 What  is  this  king  of  sympathy

 unaccompanied  vy  money  io  a  State
 hich  has  for  the  last  4  years  given

 very  goog  accourn:  of  itself  in
 regard  to  following  a  sound  fiscal

 in  the  administration  of
 Every  single  paisa,  almost

 €very  single  paisa,  has  been  spent
 economically,  wisely  and  properly.
 There  is  hardly  any  charge  ०६  corrup-
 tion.

 Shri  Subramaniam  was  gaying  that
 a  lot  of  money  .pent  in  the  narne  of
 Natural  calamities  and  drougnt  gces
 waste  and  they  do  not  want  that
 money  to  be  spent  like  that,  and
 therefore  for  plan  purposes,  he  will
 give  advances.  We  require  at  least
 Rs.  25  crores,  if  not  more.  Are  we
 to  understand  that  Government  are
 suggesting  that  the  Rs.  25  crores
 which  we  are  going  to  need  will  come
 only  under  the  wviea  of  this  plan  or
 that  plan  programme,  which  means
 that  other  things  will  gg  down’  and
 we  will  not  be  spending  money  in
 giving  succour  and  relief  and  com-
 fort  to  the  scarcify-stricken  people?
 Therefore,  I  charge  this  Government
 that  they  are  deliberately  taking
 shelter  under  the  totally  inadequate
 and  disastrous  recommendations,  as
 I  described  them  in  this  House,  of  the
 Sixth  Finance  Commission's  jrecom-
 mendations,  and  for  their  saving  that
 they  are  not  prepared  to  give  any
 amount  to  the  Government  and  rec-
 Ple  of  Gujarat.  This  will  be  a
 tremendous  sin,  a  black  deed,  for
 which  they  will  never’  be  pardoned.
 So.  Sir,  when  today  is  the  last  day
 of  this  winter  session  of  the  Lok
 Sabha  I  hope  the  Minister  will  come
 out  not  only  with  a  gracious  werd  of
 sympathy  but  a  very  welcome  word
 ef  concrete  help  in  terms  of  the
 crores  of  rupee  required  for  scarcity
 relief,

 I  have  three  more  poinis  to  urége.
 One  is  about  Harijans.  They  are  in
 great  distress.  Only  three  days  back,

 I  read  a  report  in  Jansatta.  Ahmed-
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 abad,  where  their  own  reporter  in
 Rajkot  has  given  a  long  repert  of  how
 a  Harijan  young  man,  an  employee
 ot  the  State  Government,  was  almost
 beaten  to  death—fortiunately  he  dia
 not  die—by  a  police  constable.  Later
 on  it  was  found  that  this  was  because
 of  certain  prejuclice  against  the
 Harijans,  This  is  happening  every-
 where,  in  many  places  not  oniy  in
 Gujarat  but  in  the  whole  country.
 Therefore,  when  you  talk  of  social
 welfare—there  are  some  Demands
 under  Social  Welfare—please  look  at
 the  problem  of  the  Harijans.

 About  these  Demands,  I  find  056
 thing  of  interest.  There  is  a  Demand
 under  Legislature  Secretyriat.  The
 Prime  Minister  savs  that  they  are  all
 for  respect  of  the  Chair,  the  autho-
 rity  of  the  Chair.  But  this  Congress
 Party  appointed  the  Speaker  of  the
 Gujarat  Assembly  which  is  dissolved
 —but  the  Speaker  continues  to  be
 Speaker:  I  am_  referring  to  Shri
 Raghavji  Leuva—to  the  Chairman-
 ship  of  the  Ad  Hoc  Pradesh  Congress
 Committee!  This  is  their  respect  for
 parliamentary  viemecracy!

 SHRI  P.  M.  MEHTA:  He  says  he
 continues  as.  President  of  P.C.C.

 SHRI  P.  G.  MAVALANKAR:  To
 mae  a  person  the  head  of  the  Ad  Hoe
 Pradesh  Congress  Committee  who
 also  happens  to  be  the  Speaker  of  the
 Assembly—these  are  their  norms  of
 parliamentary  demecracy  and  res-
 pect  for  the  indavendence  and  im-
 partiality  of  the  high  office  of  the
 Speaker!

 SHRI  B.  V.  NAIK:  Bas  he  _  not
 resigned?

 SHRI  P.  G.  MAVALANKAR:  He  was
 forced  to  resign,

 SHRI  P.  M.  MEHTA:  He  says  he
 continues  as  Speaker.

 SHRI  P.  G.  MAVALANKAR:  He
 continues  as  Speuker.  Here  is.  the
 Speaker  of  the  Gujarat  Assembly
 concurrently  functioning  as  the  Pre-
 sident  of  the  Ad  Hoc  Pradesh  Cong-
 ress  Committee,  This  is  atrocious.

 There  are  some  Demands  under
 Agriculture.  I  want  to  say  a  word
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 on  that.  For  the  Sardar  Patel  Krishi
 Kendra  at  Dantiwada  in  Banaskantha
 District  there  is  a  provision  of  Re.  40
 lakhs.  I  hope  to  see  that  the  particu-
 Jar  campus  at  Dantiwada  35  develop:
 @q  as  s00n  as  possible.

 Shri  Sequeira  ha;  already  mention-
 eq  that  there  has  been  a  lot  of  dis-
 turbanees  and  unrest  in  various
 educational  campuses  in  my  State.  I
 have  been  demanding  of  Government
 Particularly  the  Education  Mhnisiry,
 to  place  on  the  Table  the  V.V.  John
 Committee  Repo:t,  But  nothing  is
 happing.  I  only  get  the  same  reply
 that  the  Government  of  Gujarat  are
 still  considering  it.  I  want  it  to  be
 laid  on  the  Table  We  must  know
 about  the  various  problems  in  the
 various  Universities  in  Guiarat
 Merit  scholarship  to  the  tune  of  RS
 8  lakhs  is  not  being  given  to  the
 merit  scholars  on  the  plea  that  they
 have  not  had  the  exams.

 There  were  no  examinations  last
 year  and  so  how  could  they  appear’
 You  must  give  them  the  amount  on
 the  understanding  that  they  woulg  do
 as  well  at  the  next  examnation  85

 they  did  in  the  last  examination

 या  hrs,

 Lastly  I  want  fo  say  that  the  eon-
 sultative  committee  on  (Gujarat  had
 met  only  four  times.  I  demand  that
 the  fifth  meeting  must  be  hald,  not  for
 one  or  two  hours  but  for  two  days,  and
 that  should  be  hell  in  Abmerlabad  5०
 that  the  people  of  Grjnrat  may  feel
 that  the  parliamentary  committee  is
 having  a  sense  of  involvement  with
 their  problems.  Shr:  Dinen  Bhatta-
 charvya  knows  that  the  Home  Minis-
 ter  promised  but  went  back  on  hs
 promise  The  next  meeting  should
 take  place  in  January,  1975,  not  in
 January.  976  in  Ahmedabad  for  two
 days.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 Almost  within  two  days  we  are  having
 an  opportunity  of  discussing  the
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 problems  of  Gujarat  again  on  a  batch
 of  supplementary  demands  for  grants
 amounting  to  Rs.  7.48  crores,  I  ap-
 preciate  the  concern  of  the  hon.  Mem-
 bers  regarding  the  difficult  situation
 through  which  the  people  of  Gujarat
 are  passing.  But  the  very  fact  of
 bringing  a  secong  batch  of  supple-
 mentary  demands  would  indicate  that
 the  Government  was  alive  to
 the  problems  and  wants  to
 help  the  distress-stricken  people
 of  Gujarat  in  whatever  way  possible.
 Rs,  4.99  crores  of  this  amount  would
 be  out  of  Central  assistance  and  one
 of  the  important  projects  would  be  to
 provide  assistance  to  the  Govern-
 ment  employees  who  are  getting  less
 than  Rs.  850  per  month  as_  salary
 to  buy  foodgrains  during  the  harvest
 season  The  quantum  of  assistance
 would  be  two  months  total  salary  or
 Rs  500  per  head,  per  officer,  which-
 ever  is  less  I  do  not  think  that  it
 would  be  sufficient  to  mect  all  their
 needs  but  whatever  ts  possib’e  w:thin
 the  limited  resources  available  is  he-
 ing  done,

 Shri  Dinen  Bhattacharyya  said  that
 consultative  committees  meetings  are
 not  being  held  frequently.  Another
 hon  Member  has  some  observations
 and  he  replied  to  the  point  and  he
 said  that  within  six  months  fror:
 June,  974  three  meetings  had  already
 taken  place.

 SHRI  P  5.  MAVALANKAR:  Fe:
 half-an-hour,  two  hours.  some  houre

 SHRI  PRANAB  KUMAR  MURHER.
 JEE:  I  think  that  Shri  Diner
 Bhattacharvya  and  Prof.  Mavalanka.
 are  Members  of  that  consulative  com
 mittee  and  if  they  wanted  to  sit  fa
 longer  hours  nobody  would  have
 prevented  them.  What  I  say  is  tha
 if  necessary  there  would  be  more
 frequent  meetings,  The  Ministry  oO
 Home  Affairs  who  are  directly  re.-
 ponsible  for  convenirg  these  meet
 ings  would  take  care  of  it  and
 would  pass  on  the  feelings  of  th
 hon.  Members  to  my  colleague  —  ir
 that  Ministry.  I  would  like  to  poir
 out  only  a  few  steps  which  havc
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 been  taken  for  giving  some  relief  to
 the  drought  striken  people  of  Guja-
 rat.  It  has  been  pointed  out  that
 not  adequate  emplnyment  opportumiti-
 es  have  been  created.  Nobody
 would  deny  the  fact.  In  fact,  prac-
 tically  the  problems  whicn  the  people
 of  Guiarat  are  @facing  are  more  or
 Jess  identical  with  the  probJems  of
 the  other  areas  alo.  Of  course,
 there  may  be  some  difference  in  the
 degree  and  m  the  cuantum  of  the
 suflerings  hut  their  very  basic  .ature-—
 problem  of  unemployment,  p:ob-
 lem  of  scareity,  problem  faced
 due  to  rising  prices—j,  almest
 identical  in  almost  all  parts  ot  the
 countr)  Il  would  hike  to  pon:  out
 that  under  the  President's  rule  ce®™
 tain  steps  have  cen  taken  t>  ameli-
 orate  the  suflerings  and  mvsernes  of
 the  people.

 Nomber  of  porens  for  whem
 work  has  been  created.  2  5QAT6

 Namb  rot  9  wns,  parucalaly
 disabled  persons,  infirm  anid
 persons  of  old  age  to  whom
 cash  dOles  have  been  given  23.227

 Number  of  villages  which  have
 been  p.ovided  with  the  woter
 supply  by  tankers.  7

 Namber  of  old  wells  bring  deep-
 ened  नि

 Number  of  new  wells  bing
 cherged  .  नि  5

 Number  of  tubewells  given  358

 I  do  not  fee]  that  these  figures  are
 adequate  and  to  a  considerable  ex-
 tent  these  have  rendered  any  reef  to
 the  people,  But  at  the  same  time

 Y  fee]  that  some  steps  have  been  tak-
 en  and  it  would  be  our  endeavour  to
 take  more  effective  steps  within  the
 hhmited  resources  ayailatle  to  us  to
 see  to  what  possible  extent  re-
 hef  could  be  rendered  to  the  people
 of  Gujarat.

 Most  of  the  poimts  mentioned  by
 the  hon.  members  have  already  been
 discussed  in  this  House  on  the  37th  it-
 elf.  Therefore,  I  need  not  yrepeat
 these  points.
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 With  these  words,  ]  hope  that.....

 SHRI  P,  G  MAVALANKAR;
 Not  only  good  words,  but  conerete  8४९५
 tion.

 SHRI  PRANAB  KUMAR  MUKH-~
 ERJEE:  Whatever  is  possible  within
 the  limited  resources  avatlable  to  uS
 would  be  done  ang  except  that  it  is
 not  possible  for  me  to  g.ve  any  blank-
 et  asSurance  to  the  hon,  member.  !
 hope  that  the  money  for  which  the
 approval  is  sought  would  te  given.
 Even  this  amount  of  money  would  be
 helpful  to  the  people  who  are  sufier-
 ing  in  Gujarat,  Therefore,  with-
 out  any  amendment  let  the  how  House
 pass  this  giant.

 SHRILL  H  M  PATEL  (uh.idhbuka).
 The  Muimster  has  ceneentrated  his
 remarks  only  on  what  is  provided  in
 the  Supplementary  Giants  but  lie  has
 not  attempted  a  serious  answer  ६0  the
 various  points  raised  bv  the  speak-
 ers  He  chould  have  attempted,  tor
 instance,  to  explain  mm  some  giester
 detail—why  it  is  thut  the  adherence
 to  Sixth  Finance  Commis~i0n’s  recom~
 mendation  is  a  must?)  Why  da  “ou
 not  consider  that  human  suflering  must
 have  somewhat  greater  priority  than
 the  recommendations  of  a  Commission.
 Why  is  30  that  you  think  that  the  re~
 commendations  that  the  States  Dev-
 vlopment  Plans  unjust  be  accomplished
 first  and  that  vou  must  spend  vour
 Money  On  them?  Do  yuu  _  seriously
 consider  that  the  development  plans
 are  all  located  and  will  benefit  the
 areas  in  which  there  exist  scareity
 conditions?  If  that  is  not  so,  how.  do
 you  expect  the  scarci’y  to  go—by  im-
 plementing  the  development  plans”
 Theretore,  I  would  strongly  urge  the
 Mimistel  to  consider  this  plea  that,
 however.  important  the  Sixth  Fman-
 ce  Commission's  i°rommendations
 may  be  and  they  are  very  Sound  to
 my  mind  also  but  there  has  been
 the  co-ineidence  of  scarcity  coming
 along  in  the  very  first  year  of  the
 dec:sion  of  the  WGoverrment  to  ac-
 cept  those  recammencations,  Gne  at

 the  underly  ng  assumption,  of  those
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 recommendations  was  that  yu  would
 accumulate  funds  ove.  a  period  of
 good  years  and  had  some  time  elap-
 sed  between  the  acceptance  of  the  re-
 commendationg  and  the  arrival  ot
 scarcity  conditions,  the  State  would
 have  had  more  :esource,  to  meet  the
 situation  created  by  the  scarcity  con-
 ditions  This  snould  be  borne  in
 mind  When  your  own  oJicers  have
 also  accepted  that  tn  relieve  the  sc  ar-
 eity  conditions  substantially  mote
 sums  than  what  you  have  so  far  pro-
 vided  will  be  necessiry  why  are  }ud
 not  providing  more  money’

 SHRI  P  M  MEHTA  The  other
 day  I  had  sSuggexed  tha  the  im-
 plementation  of  ai  unpotant  work
 wz  Bhavnagar—Taiapore  B  G
 Ruilway  ling  should  t+  taken  up  ‘The
 Government  of  Gujatat  had  assumed
 to  make  good  the  detiuit  it  an,  0०05
 curred  in  the  sixth  vear,  according
 to  the  criteria  jaid  down  Furthe-
 more  they  have  assured  land  free  of
 cost  What  preverts  its  implemen-
 tation*

 SHRI  PRANAB  KUMAR  MUKH-
 ERJEE  All  these  pmnts  were  =  dis-
 cussed  on  the  Ito  In  order  to
 save  the  time  of  the  House  at  the  fag
 end  of  the  se  sion  I  did  not  touch
 those  points

 MR  CHAIRMAN  I  will  now  put
 the  demands  to  vxte

 The  question  5

 “That  the  respective  Supplemen-
 tary  sums  noi  exreeding  the
 amount,  on  Revenue  Accounts
 and  Capstal  Aceo  ints  shown  in  the
 third  column  of  the  Order  Paper
 be  granted  to  ta*  President  out
 of  the  Consolidated  Funi  of  the

 DECEMBER  20,  974  Gujarat  Appropridtun  398 (No  8)  Bul

 State  of  Gujarat  40  defray  the
 charges  which  will  coe  in  coinse
 of  payment  during  the  jear  end~
 ing  the  3lsi  day  of  Mareh,  1975,
 in  respect  of  the  follawi  demands
 entered  in  the  soon  column
 ther  eof-—  .

 Demand  No  74.5  8  है  44  46
 50  5,  59  $6,  $9  Eo
 62  45D,  7  74,  7  हैंड
 Ot,  94,  95,  Tu2z  t09,

 aif  wR  25  Tt,  urd  146
 The  motwn  wa,  adopted

 «
 73  hrs

 GUJARAT  APPROPRIATION  (NO
 5)  BILL*  974

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  PRANAB  KUMAR  MUKIIER-
 JEE)  Siu  I  beg  to  move  for  leave
 tu  intioduce  a  Bill  to  author:  e  pav-
 ment  and  appropriation  of  ceilain
 tuither  sums  trom  and  out  of  the
 Consolidated  Fund  of  the  State  ot
 Gujarat  for  the  services  of  the  finan-
 cial  year  I974-75

 MR  CHAIRMAN  The  question  i5-

 ‘That  leave  be  gianted  to  intro-
 duce  a  Bill  to  authorne  payment
 and  appropriation  of  certain  fur-
 ther  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  for  the  services  of  the
 financial  year  1974-75"

 The  motion  was  adopted

 SHRI  PRANAB  KUMAR  MU-
 KHERJEE  I  introduce}  the  Bill

 I  beg  to  movet

 “That  the  Bull  to  authorise  pay-
 ment  and  appropriation  of  certam
 further  sums  from  and  out  of  the

 *Published  in  Gazette  of  Inda  Extraordinary,  Part  IL,  section  a
 dated  20-12-74,

 +Introduced/Moved  with  the  recommendation  of  the  Prendent
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 Consolidated  Fund  of  the  State  of
 Gujarat  for  the  services  of  the
 financial  year  (1974-75,  be  taken
 into  consideration.”

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  to  authorise  puy-
 ment  and  appropriation  of  certuin
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  for  the  services  of  the
 financial  year  1974-75,  be  taken
 into  consideration  ”

 The  motion  was  adopted.

 MR,  CHAIRMAN:  We  -  shall  take
 up  clauses.  There  are  no  amend-
 ments  to  clauses  2  and  3  and  tu  the
 Schedule.

 The  question  is
 “That  clauses  2  and  3  and  the

 Schedule  stand  part  of  the  Bill”
 The  motion  was  adopted.

 Clauses  2  and  3  and  the  Schedule
 were  added  to  the  Bill.

 Clause  —  (Short  title)
 Amendment  Made:

 Page  l,  line  3,—
 for  “(No.  5)"  substitute  “(No.

 4"  (CD)

 (Shri  Pranab  Kumar  Mukherjee)

 MR.  CHAIRMAN:  The  question  ts:

 “That  Clause  i.  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted

 Clause  lL  as  amended,  was  added
 to  the  Bill.

 The  Enacting  Formula  and  the  Title
 were  added  to  the  Biti.

 SHRI  PRANAB  KUMAR  MU-
 KHERJEE:  I  beg  to  move:

 “That  the  Bill,  as  amended,  be
 passed.”

 cherry)  1974-75

 MR.  CHAIRMAN:  The  question  ts:

 “That  the  Bill,  as  amended.  be
 Passed.”

 The  motion  was  adopted.

 116  hrs.

 SUPPLEMENTARY  DEMANDS*  FOR
 GRANTS  (PONDICHERRY),

 1974-75,

 MR.  CHAIRMAN.  We  _  now  take
 up  Supplementary  Demands  for
 Grant,  (Pondicherry)

 Demand  No.  4—ADMINISTRATION  06
 JUSTICE

 MR  CHAIRMAN:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  §,12,000  on  Revenue
 Account  be  granted  to  the  Precf-
 dent  out  of  the  Consolidated  Fund
 of  Pondicherry  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3ist  day  of  March,  4975  in
 respect  of  ‘Administration  of  Jus-
 tice  oe

 Demanp  No,  5—ELEecTIons

 MR  CHAIRMAN:  Motioa  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs,  60.000  on  Revenue
 Account  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  Pondicherry  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  975  in
 respect  of  ‘Elections  '

 *

 “Moved  with  the  recommendation  of  the  President.
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 Demann  No,  6—REVENUE

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  9,75,000  on  Revenue
 Account  be  granted  to  the  Presi-
 dent  out  of  the  Consolidateq  Fund
 of  Pondicherry  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  975  in
 respect  of  ‘Revenue’.”

 Demanp  No.  7—Satrs  Tax

 MR  CHAIRMAN:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  1,95,000  on  Revenue
 Account  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  Pondicherry  to  defray  the
 charges  which  will  come  in  couse
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  975  in
 respect  of  ‘Sales  Tax’

 Demanp  No  8—Taxes  ON  VEHICLES

 a  MR.  CHAIRMAN:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  50,000  on  Revenue
 Account  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  Pondicherry  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  cnd-
 ing  the  3ist  day  of  March,  975  in
 respect  of  ‘Taxes  on  Vehicles’,.”

 Drmann  No,  9—SEcRETARIAT

 MR.  CHAIRMAN:~  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs,  4,31,000  on  Revenue
 Account  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  Pondicherry  to  defray  the
 charges  which  will  come  in  cource
 of  payment  during  the  year  end-
 ing  the  3ist  day  of  March,  975  in
 respect  of  ‘Secretariat’  cs

 I074-78  ‘400

 Demann  No.  0-—-Drarnwt  ADMINIs-
 TRATION

 MR.  CHAIRMAN;  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  99,000  on  Revenue
 Account  be  granted  to  the  Presi-
 dent  out  of  the  Consolidateq  Fund
 of  Pondicherry  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3ist  day  of  March,  1975  in
 respect  of  District  Admuinistra-
 tion'”

 Drmand  No,  न-  AND
 Accounts  ADMINISTRATION

 MR,  CHAIRMAN:  Motion  moved:

 “That  a  supplementary  sum  nat
 exceeding  Rs  5,11,000  on  Revenue
 Account  be  granted  to  the  Pres-
 dent  out  of  the  Consolidated  Fund
 of  Pondicherry  to  defray  the
 charges  which  will  come  in  course
 of  payment  durmg  the  year  end-
 ing  the  3lst  day  of  March.  975  in
 respect  of  ‘Treasury  and  Accounts
 Administration’  ci

 Demand  No  12—Portce

 MR  CHAIRMAN:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs  24,83,000,  on  Revenue
 Account  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  Pondicherry  to  defray  the
 charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  38  day  of  March,  4975
 in  respect  of  ‘Police’.”

 Demann  No  3—Jai.s

 MR,  CHAIRMAN:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  1,48,000  on  Revenue
 Account  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  Pondicherry  to  defray  the
 charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  975
 in  respect  of  ‘Jails’.”



 ण

 Demann  No,  4—SrTaTIONERY  AND
 Prntina

 MR,  CHAIRMAN:  Motion  moved:

 “That  a  supplementary  sum  nut
 exceeding  Rs.  1,62,000  on  Revenue
 Account  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  Pondicherry  to  defray  the
 charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  3975
 in  respect  of  ‘Stationery  &  Print-
 ing'.”

 Demanp  No,  35—MiscrtLANrous  ApD-
 MINISTRATIVF  GFNERAL  SERVICES

 MR  CHAIRMAN:  Motion  muved

 “That  a  supplementary  sum  uot
 ex  ceding  हद  2,55,000  on  Revenue
 Account  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  Pondicherry  to  defray  the
 charges  which  will  come’  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  975
 in  respect  of  ‘Miscellaneous  Ad-
 ministrative  General  Services’.”

 Demand  No  6—RETIREMFNY
 Benerirs

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  36,000  on  Revenue
 Account  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  Pondicherry  to  defray  the
 charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  Sist  day  of  March,  975
 in  respect  of  ‘Retirement  Benefits’.”

 Demand  No.  i7-——Pusric  Wonks

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  35,069,000  on  Revenve
 Account  and  not  exceeding
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 Rs.  18,66,000,  on  Capitat
 Account  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  Pondicherry  to  defray  the
 charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  975
 in  respect  of  ‘Public  Works’.”

 DEMAND  No  8 ~  Envucaion

 MR  CHAIRMAN:  Motion  moved:

 “That  a  supplementary  sum  net
 exceeding  Rs  70,55,000  on  Revenue
 Account  be  gianted  to  the  Presi-
 dent  out  of  the  Con.ohdated  Fund
 of  Pondicheriy  to  «defray  the
 charges  which  will  come  in
 course  of  payment  durmg  the  year
 ending  the  3lst  day  of  March,  975
 in  re.pect  of  ‘Education'"

 DEMAND  No  9-——MeEpIcaL

 MR.  CHAIRMAN:  Motion  muved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  38.05,000  on  Revenue
 Account  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  Pondicherry  to  defray  the
 charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  975
 in  respect  of  ‘Medical’.”

 Demand  No  20—INFORMATION  AND
 PUBLICITY

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  1,43,000  on  Revenue
 Account  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  Pondicherry  to  defray  the
 charges  which  xe  come  m
 cuurse  of  payment  during  the  year
 ending  the  3ist  day  of  March,  975
 in  respect  of  ‘Infomation  and  Pub-
 heity’*
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 Demanp  No.  2l—Lasour  AND
 EMPLOYMENT

 MR,  CHAIRMAN:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs  2.13,000  on  Revenue
 Account  be  granted  ta  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  Pondicherry  to  defiav  the
 charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  88  day  of  March  3975
 am  respect  of  ‘Labour:  and  Emplov.
 ment’.”

 Drmanp  No  22-—Sociar  WFILLAKE

 MR  CHAIRMAN  Motion  moved

 “That  a  supplementary  sum  not
 exeeding  Rs  M8  YOO  gn  Reyeura
 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 Pondicherry  to  defray  the  charg¢s
 which  will  come  in  00056  of  par-
 ment  durmg  the  year  ending  =  the
 Bist  day  of  March,  974  tn  respect
 of  ‘Social  Welfare’”

 DEMAND  No,  23—Coo$t  RATION

 MR  CHAIRMAN  Motion  moved.

 “That  a  supplementary  sum  not
 exceeding  Rs  218,000  on  Revenue
 Account  and  not  exceedirs,
 Rs  11,49,000,  on  Capital  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  Pondicherry
 to  defray  the  charges  which  will
 come  in  course  of  payment  durmg
 the  year  ending  the  3ist  day  of
 March,  1075.  in  respect  of  ‘Co-ope-
 ration’”

 DEemMann  No  24-—-MISCELLANEOUS
 Genera.  Economic  SERVICES

 MR  CHAIRMAN:  Motion  moved

 “That  a  supplementary  sum  not
 exceeding  Rs.  ‘51,000  on  Revenue
 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 Pondicherry  to  defray  the  charges
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 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  975  in  respect
 of  ‘Miscellaneous  General  Economic
 Services’.”

 Demanp  No.  25-—~AGRICULTURE

 MR  CHAIRMAN:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  i.45,060  on  Revenue
 Account  be  granted  fo  the  President
 out  of  the  Consulidated  Fund  of
 Pondicherry  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  vear  ending  the
 31९  day  of  Match,  97§  m  respect
 of  ‘Agriculture  oe

 Drmann  No  26—ANIMAL  HUSRANURY

 MR  CHAIRMAN  Motion  moved

 “That  a  supplementary  sum  not
 exceeding  Rs  .45008  on  Revenue
 Account  be  granted  to  the  Presid  ont
 out  of  the  Consolidated  Fund  of
 Ponnichetry  to  defray  the  charges
 which  will  come  m  course  of  pay-
 ment  during  the  year  ending  the
 31%.  day  of  March,  4975  in  respect
 of  ‘Animal  Husbandry'”

 Demann  No  27--FrsHertrs  DeEpart-
 MENT

 MR  CHAIRMAN:  Motion  moved.

 “That  a  supplementary  sum  not
 exceeding  Rs  2,68,000  on  Revenue
 Account  be  granted  to  the  Prisident
 out  of  the  Consolidated  Fund  of
 Pondicherry  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Rist  day  of  March,  I975  in  respect
 of  ‘Fisheries  Department’.”

 Demano  No  30—Foop  4np  Nuterriow

 MR  CHAIRMAN;  Motion  moved:

 "That  a  supplementary  sum  not
 exceeding  Rs,  69,000  on  Revenue
 Account  be  granted  to  the  Preadent
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 out  of  the  Consolidated  Fund  of
 Pondicherry  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  2975  in  respect
 of  ‘Food  and  Nutrition’.”

 Demanpd  No,  3l--E.ectrierty

 MR.  CHAIRMAN:

 “That  a  supplementary  sum  not
 exceeding  Rs.  45.33,000  on  Revenuc
 Account  and  not  excearling
 Rs.  20,3i,000  on  Capital  Account  tr
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  Pondicherry
 to  defray  the  charges  which  will
 come  im  course  of  payment  durimg
 the  yeat  ending  the  3ist  day  of
 March  9759  का  respect  of  ‘Electri-
 eity’.”

 Motion  ro.  ed:

 Demann  No.  32--Poris  aANo  PLrOLaGF

 MR  CHAIRMAN  Motion  moved

 “That  a  supplementary  sum  700
 exceeding  Rs  9i,000  on  Revenue
 Account  and  not  excseding
 Rs  172,000  un  Capital  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  Pondicherry
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  975  in  respect  of  ‘Ports
 and  Pilotage'  "

 Demann  No,  34-——Loans  TO  GOVERN-
 MENT  SERVANTS

 MR.  CHAIRMAN;  Motion  moved.

 “That  a  supplementary  sum  not
 exceeding  Rs.  4,00,000  on  Capital
 Account  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  Pondicherry  to  defray  the  churges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  i975  in  respect
 of  ‘Loans  to  Government  Servants'.”

 Shri  Nurul  Huda.

 1974-75  406

 **SHRI  NURUL  HUDA  (Cachar):
 Mr,  Chairman,  Sir.  The  Pondicherry
 Budget  for  1974-75  has  been  presented
 tor  obtaining  the  approval  of  tne
 House.  The  Posdscherry  Assembly
 was  suspended  in  the  month  of  March
 thi,  year  and  President's  rule  was
 imposed  Since  then  nine  monfns
 have  gone  by  and  the  Central  Gove
 ernment  have  not  said  anything  po-
 sitively  as  to  what  steps  they  wele
 taking  to  instul  a  popular  Govern-
 ment  in  Pondicherry.  During  elt
 these  months  the  issue  was  discussed
 on  the  floor  of  the  House  quite  a
 number  of  time:  Durng  the  fact  :es-
 sion  when  the  matter  was  takes  up
 for  consideration  then  rt  was  demurd-
 ed  that  earty  elections  should  be  letd
 in  Pondicherry  to  facilitate  imstalla-
 tion  of  a  popular  Government  there.
 In  reply,  the  Centra]  Government  न
 stated  that  Government  were  consi-
 dering  the  matter  but  I  regret  to  say
 that  during  all  these  nine  months  the
 Government  have  not  been  able  ta
 give  a  fixed  date  o:  a  time  table  for
 holding  elections  in  Pondicherry  ind
 it  is  nat  yet  certam  whether  they
 wl!  at  all  hold  elections  there  even
 after  the  next  March

 Mr,  Chairman,  Sir,  we  have  nofic-
 ed  that  wherever  the  ruling  party  did
 not  comprise  a  majority  party,  as  it
 was  in  Manipur  and  Pondicherry.
 they  would  not  allow  the  opposition
 parties  to  form  government.  Even  if
 the  opposition  parties  formed  Govern-
 ment  under  popular  pressure,  the  rut-
 ing  party  tried  to  topple  that  Gov-
 ernment,  some  how  or  other.  Ia
 Pondicherry  the  opposition  parties
 formed  a  Government  but  there  were
 some  trouble.  Taking  advantage  of
 the  trouble,  the  Central  Government
 imposed  President's  rule  there  ani
 during  all  these  nine  months  the  Cen«
 tral  Government  did  not  appear  द 11
 have  had  any  intention  of  ending  this
 rule  by  installing  a  popular  Govern-
 ment  there.  In  this  connection  I  y  quid
 like  to  refer  to  the  situation  obtain-
 ing  in  Manipur  The  Congress  and

 weme

 *The  original  speech  was  ‘elivered  in  Bengal.
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 other  members  frequently  defected
 from  one  side  to  other  and  after  the
 fall  of  Alimuddin  and  Seiza  Govern-
 ments,  the  Congress  have  once  again
 formed  a  Government  there  with  the
 aid  of  the  defectors.  We  would  not
 have  objected  to  it  if  it  offered  a
 stable  Government  but  we  do  not
 think  that  it  is  possible  looking  to
 the  situation  as  it  prevails  today.  In
 Pondicherry  the  textile  workers  and
 workers  engaged  in  other  smal]  indus-
 tries  are  not  getting  their  dues  even
 when  the  President's  rule  is  in  force
 there  Matters  like  road  construction
 and  other  public  welfare  activities  are
 not  being  attended  to  properly  and  I
 feel,  it  is  not  possible  for  the  Central
 Government  to  rule  Pondicherry  from
 Delhi.  Therefore,  I  would  hke  to  say
 on  behalf  of  our  party  and  the  other
 opposition  left  parties  will  also  rer-
 haps  speak,  that  elections  should  be
 helg  during  February-March  and  8
 popular  Government  installed  in  Fon-
 dicherry.  The  Minister  of  Finance  and
 other  State  Ministers  are  present
 here,  I  would  therefore  demand  that
 they  should  categorically  state  when
 elections  will  be  held  in  Pondicherry.
 If  they  fail  to  give  a  positive  answer
 then  all  the  utterences  of  the  Prime
 Minister  and  other  leaders  of  the  rul-
 ing  party  about  democracy  would
 amount  to  tall  talks.  There  are  other
 demands  in  this  budget  which  I  sm
 sure  will  be  dealt  with  my  succes.
 sor  speakers.  I  would  complete  my
 submission  by  once  again  urging  upen
 the  Finance  Minister  and  other  Mi-
 nisters  who  are  present  here  today
 that  on  this  last  day  of  the  session,
 they  should  give  as  an  assurance  28
 to  when  elections  will  be  held  m
 Pondicherry  whether  this  will  be  done
 during  the  next  two  to  three  months
 or  not.

 SHRIMATI  PARVATHI  KRISII-
 NAN  (Coimbatore):  Mr.  Chairman,
 today  seems  to  be  the  day  for  se'f-
 appointments.  Firstly,  we  had  a  self-
 appointed  leader  of  the  so-called
 combined  Opposition.  Now  we  7१7०९
 another  self-appointed  spokesman  for
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 all  the  leftist  parties.  Anyway,  I
 will  get  on  with  the  subject  in
 hand....

 SHRI  NURUL  HUDA:  I  did  not  say
 that  I  was  the  spokesman  for  alt
 the  leftist  parties.  This  is  uncharst-
 able.  She  should  withdraw  her  re-
 marks,

 SHRIMATI  PARVATHI  KRISH-
 NAN:  You  said  “on  behalf  of  all  the
 leftist  parties.”

 SHRI  NURUL  HUDA:  No;  I  did
 not  say  that.  (Interruptions).

 SHRIMATI  PARVATHI  KRISH-
 NAN:  There  is  nothing  for  me  to  apo-
 logise  I  maintain  what  I  have  sar.

 Now.  as  far  as  the  Demands  ‘or
 Grants  of  Pondicherry  are  concerned,
 yesteiday,  I  raised  the  point  that  we
 wanted  discussion  on  the  affairs  of
 Pondicherry  for  the  precise  :eason
 that  Pondicherry  is  under  the  Presi-
 dential  rule  It  is  not  only  that  हैं
 want  to  raise  the  fact  that  elections
 are  very  important,  and  that  is  why  I
 want  to  make  my  position  clear  that
 if,  to-day,  there  is  Presidentia]  rule
 in  Pondicherry,  it  is  precisely  berauce
 in  an  unprincipled  manner  the  ruling
 Party  along  with  that  party  of  the
 self-appointed  leader  of  the  combined
 opposition  the  Congress  (O)  toppled
 the  progressive  alliance  government
 in  Pondicherry.  That  is  why  this
 state  of  affairs  hag  come  into  being.

 Now,  wherever  an  undemocratic
 rule  exists  we  have  never  hesitated
 ot  any  time  to  oppose  the  Govern-
 ment.

 Government  have
 acted  against  the  people  of
 the  country  we  never  hesi-~
 tated  to  opposition  and,  at
 the  same  time  we  have  never  hesitat-
 ed  to  support  any  measure  that  helps
 our  nation  and  our  country  to  80
 forward.  Therefore,  if  that  be  their
 wish,  critics  of  my  party  are  welenme
 to  fistort  it  because  they  are  wear-
 ing  yermanently,  a  particular  *v-e  of

 Wherever  the
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 glasses,  of  the  colour  of  which  never
 changes  and  through  which  they  can
 never  see  things  clearly.

 To-day,  in  Pondicherry,  what  is  the
 position  as  a  result  of  President's
 rule?  We  have  been  asked  to  vete
 Money  for  the  implementation  of  the
 Third  Pay  Commission's  recommenda-
 tions.  I  would  like  to  say  that  this
 money  is  not  enough  for  the  simple
 reason  that  many  of  the  Third  Pav
 Commission's  recommendations  are  not
 being  implemented  in  the  State  uf
 Pondicherry.  For  instance,  the  Cov-
 ernment  Press  workers  have  not  as
 yet  received  the  arrears  that  are  due
 to  them  after  the  decision  of  the  im-
 plementation  of  the  recommendations.
 Similarly,  the  teachers  in  Pondicherzy
 are  also  not  receiving  their  duvs  be-
 tause  the  same  anomaly,  the  same
 neglect  and  the  same  dilatory  tactics
 the  Central  Government  are  conin'-
 ing  towards  the  employees  in  Pondi-
 cherry  as  they  are  doing  toward,  the
 Central  Govenment  employces
 throughout  the  country  by  refusing
 to  give  them  the  DA  that  is  their  due
 according  to  the  recommendations  of
 the  Pay  Commission.

 Another  point  I  wish  to  mention  Jn
 Pondicheriy  today  because  of  the
 fact  that  there  Ww  no  democratic  guv-
 ermment,  the  Lt.  Governor  is  doing
 exactly  as  he  pleases  Everything  AS,
 controled  by  him  and  undemocratic
 methods  are  being  resorted  to  9  For
 instance,  the  French  Municipal  Act
 of  4880  was  the  Act  that  was  operat-
 ing  in  Pondicherry  right  till  now  In
 January  this  year  a  new  Municipal
 Act  war  passed  to  further  democra-
 tise  the  municipalities  in  Pondicherry.
 But  what  is  happening?  When  the  im-
 plementation  was  due,  the  post  of  the
 Mayor  has  been  nbolished  and  so
 it  is  necessary  today  that  elections  he
 conducted  for  electing  the  Chairman
 of  the  municipality.  The  Commissia.-

 ers,  the  henchmen  of  the  Lt.  Govern-
 or  and  thereby  indirectly  the  hench-
 men  of  the  Government  of  Shri  Pra-
 nab  Mukerjer,  held  the  meetings
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 These  meeting,  were  supposed  io  be
 for  the  election  of  the  Chairman,  and
 when  the  election  has  not  taken  place,
 the  Councillors  have  walked  out  m
 protest.  Repiesentations  have  been
 made  to  the  Lt.  Governor  and  still  no
 Chairman  has  been  elected.  The  Com-
 missioners  of  the  Municipalities  are
 playing  ducks  and  drakes  with  the
 finances  and  effeirs  of  the  municipal-
 ities.

 This  is  the  gift  that  is  bestowed  by
 the  President’s  rule  which  is  being
 implemented  by  the  Lt.  Governor
 with  the  blessings  of  the  Central  Gov-
 ernment  Otherwise.  one  memoran-
 dum  after  another  has  been  sent  to
 them.  One  telegram  after  another  has
 been  sent  to  them.  Why  is  it  then  that
 no  action  has  been  taken?  Only,  a3
 recently  as  the  26th  November.  Mr.  V.
 Subbiah,  an  ex-Minister  and  the  Com-
 munist  Party  leader  of  Pondicherry
 has  sent  a  telegram  to  the  Tentral
 Government  saving:

 “Pondicherry  Lt.  Governor  sub-
 verts  demovratic  functioning  .0cat
 hoards  by  not  conducting  Chaitma.

 erct.oa  Municipahties  and  Pancha-
 yat.  since  January  following  en-
 forcement  New  Act  Present
 Municipal  Councillors  Mandate  ex-
 pires  December  Stop.  No  prepara-
 tion  made  for  fresh  election  Stup,
 Please  direct  Governor  conduct
 immediate  election.  Chairman  and
 prepare  fresh  election  conforming
 New  Act”

 This  i.  the  telegram  Till  now  there
 has  been  no  rerly  and  no  action  taken
 by  the  Central  Government.  It  is  in-
 cumbent  upon  the  Minister  to  2ive  us
 an  assurance  that  the  Municipal  Elec.
 tion  will  imme  vately  be  conducted  in
 Parmlicherry.  The  democratic  func
 tioning  nf  pan  hayats  and  municipali-
 tres  should  be  guaranteed  forthwith.

 I  wish  to  bring  sa  the  attention  of
 the  hon  Minister  to  the  fact  that  on
 Pondicherry  the  cooperative  Milk
 Dairy  farm  was  producing  surptus
 milk  and  this  was  not  only  being  suo-
 plied  to  the  people  of  Pandicherry,
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 but  the  Dairy  wés  supplying  2000  lit-
 res  to  Bangalore  Dairy  Farm  and
 another  2000  litres  to  Neyveli  Lignite
 Corporation  which  is  very  close  to
 Pondicherry.  As  a  result  of  the  Lt,
 Governor’s  action  the  arrangements
 for  distribution  of  milk  have  been
 changed  and  now  ovecoame  _  riddied
 with  all  kinds  of  malpractices.  FPro-
 duction  has  <iso  gone  down.  Previ-~
 ously  the  Dairy  was  producing  15,000
 litres  but  now  it  is  handling  85,000
 litres  only.  During  the  period  of
 President’s  rule  the  Cooperative  Dairy
 Farm  has  already  incurred  a  loss  of

 Rs.  8  lakhs.  We  are  asked  to  give  mure
 money.  We  ure  being  asked  to  give
 more  funds;  in  order  to  enable  the
 Pondicherry  Government  to  pay  ack
 the  debt  due  to  Central  Government.
 But  there  is  no  worry  being  bestcw-
 ed  there  to  sét  right  the  mismanage
 ment  of  the  Government  Cooperative
 Dairy  Farm,  and  to  remedy  the  situ-
 ation  of  losses’.  there.  Ts  the  hon.
 Minister  taking  any  steps  ta  check
 the  malpractices  there?  He  has  not
 said  anything.  Instead  he  comes  and
 asks  for  more  monzy.  Is  this  how  we
 are  going  to  fight  inflation?  Is  this
 the  way  we  are  going  to  set  right  the
 economy  of  the  country?  This  is  the
 way  in  which  a  small  corner  of  the
 country  has  been  neglected  and  _  the
 malpractice  and  corruption  which
 exist  in  Tamilnadu  are  being  allowed
 to  creep  across  through  the  horders  to
 affect  the  people  and  the  administra-
 tion  of  Pondicherry  also.  Here  was
 a  plant  which  was  making  prorit  but
 now  it  is  incurring  lasses.  This  infec-
 tion  and  contagion  has  come  from
 across  the  border,  from  ‘Tamilnadu
 where  we  have  peen  demanding  an
 inquiry  Commission  to  go  into’  the
 corrupt  practices  of  the  Karunanidhi
 Ministry,  but  which  cemand  has  been
 turned  down.  So  this  contagion  and
 infection  is  coming  from  across  the
 border,..

 SHRI  THA  XIRUTTINAN  §  (Siva-
 ganja):  How  is  this  relevant,  Sir?
 This  is  completely  ahout  Pondicherry.
 How  this  is  relevant?  Se  far  she
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 was  praising  the  previcus  DMK  Gov-
 ernment  in  Pondicherry  and  nuw  she
 is  saying  like  this.

 SHRIMATI  PARVATHI  KRISH
 NAN:  This  kind  of  thing  is  seeping
 from  the  Home  Ministry  in  the  Norta
 Block  right  down  to  Pondicherry.
 That  is  where  the  collusion  is.  We
 would  like  to  see  that  this  collusion
 is  brought  to  an  end  by  _  elections
 being  held  in  Pondicherry  anda  a  dé
 mocratic  system  of  Government  being
 brought  intg  being  there.

 There  was  the  assuv2:ce  by  late
 Shri  Mohan  Kumaramangaiam  who
 was  a  Member  of  Parliament  repre-
 senting  Pondicherry  and  who  had  the

 _good  fortune  or  nistortune  to  become
 a  member  of  the  Centrait  Cabinet
 Both  in  his  capacity  as  Member  of
 Parliament  and  as  Member  of  the
 Central  Government,  he  gave  assur-
 ances  for  the  industrial  development
 of  Pondicherry.

 Now,  Sir,  those  assurances  became
 a  part  of  the  assurances  of  the  Gov-
 ernment  as  a  whole  anqd  to-day  since
 Pondicherry  is  under  presidential  rule,
 it  is  incumbent  on  the  Government
 that  the  assurances  made  by  one  of
 their  Ministers  should  be  carried  out
 ana  should  be  impiemented,  What
 are  those  assurances?  Pondicherry
 would  get  medium  sizeq  steel  rol
 ling  mill  along  with  a  thermal  power
 plant  and  extension  of  the  fort  al  ०
 Pondicherry  has  a  support  measure
 for  janding  of  seaborne  coal.  Wher
 we  go  to  Pondicherry  we  find  no  suck
 thing  at  all.  We  are  asked  to  vole
 for  the  grants.  Has  the  Government
 got  in  mind  anything  for  the  develop-
 ment  of  a  backward  ar2a  like  Fon@i-
 cherry?  We  have  been  asked  to  give
 money  for  electricity  and  so  on.  There-
 fore,  it  is  pertinent  for  us  to  ask  what
 has  happnened  to  those  assurances  for
 the  thermal  ovlant?  And  what  has
 happened  to  the  assurance’  for  the
 steel  rolling  mill  which  is  wery  im-
 portant  for  the  poor  State  of  Pondi-
 cherry  to  overcome  the  unemploy-
 ment  problems  that  are  there.
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 Lastly,  the  most  important  point
 which  I  have  to  bring  to  the  notice  of
 the  Minister  is  the  complete  shan.bles
 in  the  food  situation  in  Pondicherry.
 The  system  of  levy  that  exists  is  such
 that  rice  is  only  going  into  the  hands
 of  the  hoarders.  And  that  is  why
 that  demand  has  been  made.  That  a
 power  levy  system  should  be  introduc-
 ed  and  rice  and  foodgrains  should  be
 distributed  through  fair  price  shops
 for  every  300  families.  This  demand
 should  immediately  be  granted  and  it
 can  be  granted  because  it  ३8  now  in
 the  hands  of  the  Central  Government
 since  Pondicherry  is  under  presiden-
 tial  rule.

 Therefore,  in  conciuding,  I  would
 appeal  not  only  that  all  these  demands
 of  the  State  of  Pondicherry  should  be
 granted  but  also—the  Tfome  Minister
 is  here;  he  should  listen  to  this  very
 carefully—by  the  end  of  this  month,
 I  am  sure.  he  would  be  good  encugh
 to  read  the  procezdings  and  keccme
 aware  of  the  demands  of  the  people
 of  Pondicherry—and  see  to  it  that
 these  are  granted  and  that  the  elec-
 tion  to  the  Municinalities  and  Pancha-
 yats  on  the  one  hand  and  the  Assem-
 bly  on  the  other  hand  are  held  with-
 out  any  delay  in  Pondicherry  and  see
 to  it  that  all  malpractices  and  corrup-
 tion  that  are  creeping  in  there  are
 overcome  immediately  through  the
 setting  up  of  a  democraticaliy  elected
 Government  there.

 DR.  HENRY  AUSTIN  (Ernakulam):
 Mr.  Chairman,  Sir.  as  evexyone  knows
 Pondicherry  is  a  beautiful  State  with
 Auroville,  a  new  experiment  in  inter-
 national  living.  located  just  adjacent
 to  it;  although  it  is  in  Tamil  Nadu  it-
 self.  Besides,  it  has  a  cultural  herit-
 age  radiating  from  the  Aurobindo
 Ashram  and  from  its  French  vast.
 It  is  very  unfortunate  that  this  beau-
 tiful  State  is  now  deprived  of  a
 Gemocratic  set-up.  It  is  now  under
 the  Presidential]  ritle.  Governor’s
 rule  or  Presidential  rule  is  some-
 thing  not  outside  the  framework  of
 our  Democracy  yet  this  set  up  lacks
 in  popular  participation.  This  cer-
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 tainly  deprives  the  Siate  of  its  natura]
 growth.

 Sir,  a  new  concept  is  gaining  cur-
 rency  in  our  country  to  the  effect  that
 the  smaller  the  State  the  beiter  it  is
 for  its  economic  growth.  The  socio-
 economic  transformation  that  you  wit-
 ness  in  the  states  like  the  Punjab.
 Haryana  and  even  my  own  State—
 Kerala—has  proved  beyond  a  shadow
 of  doubt  that,  given  the  proper  jeader--
 ship  and  attention,  a  smaller  State
 can  be  built  uy  lixe  an  ideal  State-
 even  faster  than  the  larger  states-—
 Punjab,  Haryana  and  Himachal  Pra-
 desh  are  instances  of  this.  Unfortu-
 nately  even  with  all  the  renown—in-
 ternational  and  national—of  this  State,
 the  development  of  Pondicherry  is
 neglected,  If  one  goes  to  Fondi-
 cherry,  one  finds  the  acute  poverty  of
 the  people  who  are  completaly  negiect-
 ed;  in  spite  of  the  cultural  hasis  that
 you  find  there,  in  Pondicherry,  we
 find  the  vast  majority  of  peopie  is
 poor,  living  in  squalor  and  in  slurs
 which  are  an  eyesore  to  everyone  who
 goes  there  in  search  of  culture  or  of
 spirituality  or  for  understanding  the
 experierce  in  international  living  being
 carried  out  in  Auroville.

 I  would,  therefore,  apveal.  now  that
 the  State  is  being  directly  ruled  or
 managed  by  the  Centre,  to  the  Fin-
 ance  Minister  to  take  urgent  steps  for
 slum  clearance  in  the  State  in  a  big
 way.  So.  slum  clearance  should  be
 undertaken  and  efforts  should  be  mage
 to  devote  some  money  for  construc-
 tion  of  houses  for  middle  and  low  in-
 come  groups.

 I  wanted  to  intervene  in  this  dehate
 for  another  reason  also.  You  know
 part  of  the  Pondicherry  State  lies  in
 Kerala  State.  It  ig  an  anomaly.  One
 has  to  travel  over  six  hundred  miles
 from  Mahe  to  go  to  Pondicherry.  That
 part  of  the  State  hac  been  exploitec
 for  centuries  by  foreigners.  It  was
 after  valiant  fight  put  up  by  the  Mshe
 people  that  this  enclave  was  liberatea@”
 from  the  foreigners.  This  region  is
 utterly  neglected.  There  is  only  one
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 industry  located  at  Mahe,  that  is,  Maho
 Spinning  Mill  It  has  now  been  taken
 over  by  the  National  Textile  Corpora-
 tion  and,  as  such,  it  is  incumbent  on
 ithe  Centre  to  see  that  this  plant  get
 expanded  so  that  more  people  can  get
 jobs.  As  far  as  other  industries  are
 concerned  there  is  practically  none
 This  area  is  on  the  mouth  of  a  small
 Aishing  harbour.  Fishing  andustry  38
 thriving  in  Cannanore  which  is‘  adja-
 cent  to  Mahe  but  Mahe  with  its  won-
 derful  port  facilities  receive  but  scant
 attention  for  the  development  of
 mechanised  fishing.  I  do  not  under-
 stand  the  reason  why  Fishing  indus-
 try  is  not  developed  there.

 Even  to  make  a  small  representation
 people  from  Mahe  have  to  jravel  long
 distance  to  Pondscherry  It  is  80
 difficult  I  do  not  want  to  utuise  this
 opportunity  to  suggest  that  Mahe
 should  be  incorporated  with  Kerala
 I  do  not  want  it,  althoue)  Keralo  is
 a  small  State  and  we  would  Ike  to
 have  a  little  more  territory.

 80,  my  humble  appeal  is  when  you
 consider  the  budget  of  Porcicherry
 you  should  give  proper  direction  §  to
 the  Lt.  Governor  to  allot  :ecessary
 funds  to  bring  this  area  a!  least  to  the
 level  of  the  rest  of  the  Pondicherry
 State  Sor.  I  am  thankful  to  vou  tor
 having  given  me  the  opportinitv  9
 intervene.

 SHRI  ERASMO  DE  SEQUEIRA
 (Marmagoa):  Mr.  Chairman  on  ths
 day  of  self-appointments  about  which
 the  hon.  Lady  Member  was  speaking
 a  few  minutes  ago,  I  am,  with  your
 permission,  self-appointing  myself  as
 spokesman  of  all  the  Union  territori2s
 with  reference  to  the  demands  of
 Pondicherry,

 It  is  very  seldom  when  we  discuss
 together  two  areas  of  the  country
 which  came  under  President's  Rule
 but  by  different  methods—first  Guja
 rat  where  the  President's  rule  came  -
 Que  to  the  upsurge  of  the  people  as.
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 +  T  hope,  it  wil  soon  be in  Bikar  also,
 and  the  other  is  Pondicherry,  which
 we  are  now  discussing,  where  the
 toppling  game  was  played  and  this
 latter  is  an  area,  which  I  think,  alt
 of  us,  who  believe  in  a  democratie
 set-up  should  discourage.

 Sir,  what  is  happening  in  Pondi-
 cherry  is  also  happening  in  the  other
 Union  Territories  and  the  hon.  lady
 member  was  just  saying  that  in  the
 Pondicherry  municipalities,  after  the
 change-over  from  the  former  French
 law,  the  municipal  presidents  and
 mayors  have  been  removed  and  new
 presidents  have  not  been  chosen,  and
 meanwhile,  the  Commissioners  are
 running  them  to  their  hearts’  content,
 In  the  other  Union  Territories,  for
 example,  in  Goa,  what  is  happenin,
 is  that,  wherever  the  Opposition  is
 running  iruncipalities,  the  local  Go-
 vernment  is  drying  up  the  finances  of
 the  municipalities  by  giving  them
 completely  inadequate  grants  and
 giving  them  too  date  The  Central
 Government,  which  is  supported  to
 superinfend  the  finances  of  the  Union
 Territories  is  literally  not  Jooking  at
 these  problems  at  al!  The  urban
 areas  are  being  neglected  as  a  result
 of  the  political  manipulation  of  the
 State  Governments  This  is  scme-
 thing  which  the  hon.  Mnunister  must
 take  into  acount.  T  am  glad  the
 Home  Mninister  is  here.  It  is  really
 his  responsilulity§  He  must  do  some-
 thing  about  it.

 Now,  Sir,  there  was  a  talk  just  mw
 about  the  Thid  Pay  Commussion’s
 recommendations  and  it  is  true  that
 many  of  these  recommendatiens  have
 not  been  carried  out  m  any  of  the
 Union  Territories.  This  is  where  the
 Home  Minister  aud  the  Finance
 Minister  must  put  their  heads  together.
 As  far  as  Goa  is  concernec.  we  are
 very  patient  peonle.  But.  you  must
 Not  take  our  patience  for  granted
 You  must  do  something  fo  see  that
 whatever  is  due  to  the  Government
 employees  in  Goa,  in  Pondicherry
 and  elsewhere  is  paid  to  them.
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 One  more  problem  arises,  Sir,  and
 that  is  that  with  the  peculiar  set-up
 of  the  Union  Territories,  where  Delhi
 anaists  that  many  things  which  could
 be  done  in  Goa  shoulda  be  approve
 by  the  Home  Ministry  purely  for
 bureaucratic  reasons,  it  takes  now  in
 the  Union  Territories  twice  as  long  ४१
 or  thrice  as  long  88  the  time  some-
 limes,  to  get  a  decision  which  should
 be  made  at  the  State  level.  Now.
 the  Union  Territories  were  conceived
 in  order  to  accelarate  development
 in  order  also,  I  presume,  to  kelp  deci-
 sion  making,  because  that  Is  the  only
 manner  in  which  you  can  accelerate
 development.  Precisely,  the  opposite
 ig  happening  This  is  sovnething
 which  the  Government  must  look
 into,

 Sir,  there  is  terrific  maladminis-
 tration  going  on  in  the  Union  Terrt-
 tories.  ह  know  two  examples,  Fond:-
 cherry  is  one  anq  Goa  is  another
 For  example,  in  Go.  cor:ruction  has
 reached  a  stage  today,  where  a  buo
 permit  on  the  Bombay—Goa  line  is
 given  only  on  tne  express  conuitivin.
 of  courbe  un-written,  tha’  all  tickets
 will'be  booked  through  a  travel  agency
 which  has  very  intimate  connections
 with  the  local  Government.  Now,  these
 are  things  which  the  Lt.  Governor  is
 supposed  to  look  into.  He  is  the
 administrator,  and  the  representative
 of  the  Central  Government.  If  you
 have  a  Lt,  Governor  like  १  have,  who
 is  a  gilt-edged  rubber  stamp,  then  the
 Government  should  ecither  replace

 ‘tbe  I4.  Governor  or  make  him  do  his
 gow.  I  mentioned  a  little  while  earlier
 to  the  Finance  Mimster  here  in  this
 House  about  ihe  Kala  Acafemy
 theatre,  which  was  to  be  on  a  parti-

 axe  problems  of  the  Union  Territories.
 Yeu  bave  the  superintendent  respons!-
 bility,  Io  am  very  sorry  to  tell  you
 that.  you  are  not  carrying  it  out.  My
 request  ix  that  you  look  into  it,  and  do
 something  so  that  you  discharge  your
 yeqponsibility  under  the  Union  Ter-
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 ritomes  Act.

 SHRI  K.  MAYA  THEVAR  (Dindi-
 gul):  Mt.  Chairman,  Sir,  on  behalf  of
 the  Anna  D.M.K..  I  would  like  to  say
 a  tew  words  on  the  Supplementary
 Demands  for  Grants  in  respect  of
 Pondicherry  Mr.  Chairman,  Sir,  this
 House  is  aware  that  my  party  Anna
 D.M.K.  came  out  victories  in  the  last
 general  elections  in  Pondicherry.  The
 hon.  Anna  D.M.K.  formed  a  Govern-
 ment,  which  was  a  popular  Govern-
 ment  and  a  democratic  Government,
 with  the  support  of  the  Communist
 Party  of  India.  But,  this  ruling  party
 of  the  Government  of  India,  with  the
 support  of  the  unprincipled  parties
 like  the  Kamraj  Party  and  Morarj:
 Desai  Party,  toppled  the  popular  Gov.
 ernment  and  democratically  elected
 Gevernment  formed  by  my  party,
 Anna  D.M.K.

 You  have  introduced  President's  rule
 in  Gujarat—welcome.  You  introduced
 President's  rule  in  Pondicherry—not
 welcome.  It  is  not  wise.  You  have
 toppled  down  the  best  government,  a
 straightforward  government,  an  hon-
 est  government  which  was  formed  there
 under  the  presidentship  of  Shri  M.  G.
 Ramachandran,  our  leader,  to  eradicate
 corruption  in  the  country,  to  root  out
 corruption  in  Tamil  Nadu  as  well  as
 in  Pondicherry.  But  you  are  allowing
 the  most  corrupt  government  in  Tamil
 Nadu  led  by  Shri  Karunanidhi.  You
 should  have  dismissed  that  Govern-
 ment  which  is  a  most  corrupt  Govern-
 ment  in  Tamil  Nadu.  Instead  of  top-
 pling  the  most  corrupt  government  in
 Tamil  Nadu,  you  toppled  the  Govern-
 ment  formed  by  the  Communist  Party
 of  India  and  m)  party.  the  Anna
 DMK,  in  Pondicherry.

 Therefore,  I  tell  the  Central  Govern-
 ment  and  the  ruling  Congress  party:  if
 you  have  faith  in  democracy,  you  must
 immediately  order  general  elections  in
 Pondicherry  withdrawing  President's
 rule.  We  are  not  in  a  country  like
 Russia  or  China  to  be  governed  by  the
 President  threughouf.  We  want  a
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 people's  government  run  by  a  people's
 party.  We  must  look  after  the  people’s
 welfare,

 So  far  as  the  problems  of  Pondicher-
 ty  are  concerned,  there  is  no  train
 eervice  there.  There  is  not  even  a
 passenger  train  running.  Myself  and
 the  other  sitting  M.P.  for  Pondicherry
 have  placed  ihis  matter  before  the
 Railway  Ministry,  before  the  Central
 Government  and  before  the  Con-
 sultative  Committee  of  MPs  and  also
 before  the  General  Manager  of  the
 Southern  Zone  for  running  one  passen-
 ger  train,  not  even  an  express  train
 But  the  Government  of  India  are  not
 sympathetic  enough.  They  do  not
 allow  even  a  single  railway  track
 therewith  the  result  that  the  MPs  and
 MLAs  and  hon  Ministers  of  the  Cen.
 tre  cannot  go  there  by  train  They
 ore  having  no  bus  facilities  also.

 SHRI  DINEN  BHATTACHARYYA:
 (Serampore)  Minister,  move  by  plane

 SHR'  K.  MAYATHEVAR  They  can
 go,  but  poor  people  like  us  MPs  cannot
 do  that

 As  regards  the  food  problem,  Shri-
 mat:  Parvati:  Krishnan  has  stated  that
 the  rise  in  the  price  of  rice  is  unpre-
 cedented  m  the  history  of  Pondi-
 cherry  Now  rice  38  selling  at  Rs  7  fo
 10  per  measure  The  poor  working
 class,  labourers,  ordinary  peasants  and
 poor  farmers  and  workers  cannot  pur-
 chase  rice  in  the  open  market  I  do  not
 feel  shy  in  reveahng  the  difficulties  of
 the  poor  people  there  Thev  are  starv-
 ing.  people  are  dying  eveiv  day  for
 want  of  food  foodgrains  Some  eva-
 cuating  from  the  Terrifoiy  to  some
 other  State  for  earning  their  livelihood,
 for  their  daily  bread.  There  is  acute
 shortage  of  rice  in  Tamil  Nadu,  rice
 selling  at  Rs.  0  per  meanure.

 SHRI  B.  छह  NAIK
 many  kgs.  a  measure?

 (Kanara):  How
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 SHRI  K.  MAYATHEVAR;  You  know.
 Se  I  need  not  answer.

 SHRIMATI  PARVATHI  KRISH~
 NAN:  He  is  weak  in  mathematics.

 SHRI  8  प  NAIK,  Standard  measures
 have  to  be  quoted.

 SHRI  K  MAYA  THEVAR:  There  is
 a  considerable  cut  in  electricity  in  Pon-
 dicherry.  Government  have  said  that
 they  are  going  to  purchase  power  from
 Tamil  Nadu  But  I  know  Tamil  Nadu
 is  already  under  a  cut  of  40  per  cent
 in  electricity  So  where  is  the  ques-
 tion  of  purchasing  all  electniaty  Lom
 Team  Nadu  where  it  ts  already  in
 shortage”

 Theretore  they  will  have  to  pay  a
 heavy  price  for  purchasing  electicit,
 from  Tamil  Nadu  Therefore  the  Cer-
 tral  Government  should  direct  that  the
 plans  for  generating  electriaty  im
 Pondicherry  should  start  working  ह य
 the  Members  know  that  corruption  has
 become  an  incurable  disease  in  Pondi-
 cherry  Taminadu  is  adjoining
 Pondicherry  and  the  disease  from
 Tamilnadu  is  spreading  to  Pondicherry
 Therefore  I  plead  (hat  the  Tamilnadu
 Government  should  be  dismissed  first

 (Interruptions)

 SHRI  THA  KIRUTTINAN:  How  is  if
 relevant?  He  should  plead  for  some-
 thing  for  Pondicherry

 SHR'  K.  MAYATHEVAR:  I  am  say-
 ing  89  because  corruption  is  spreading
 from  Tamilnadu  to  Pondicherry:  if  the
 next  election  :s  held  we  will  form  the
 Government  in  Tamilnadu  and  in
 Pondicherry  The  Central  Govern-
 ment  should  dismiss  the  Tamilnadu
 Government.  DMK  will  prove  thet  it
 is  the  peoples  party  and  it  will  prove that  it  is  the  majority.  (Interruptions)

 I  bdlame  Central  Government  for
 postponing  the  election  in  Pondicherry.
 In  the  adjoining  State  of  Tamilnadu
 you  know  what  is  happening  tn  the
 municipal  elections,  in  the  panchayat
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 elections  and  in  corporation  elections.
 The  Tamilnadu  ruling  party  knew
 fully  well  that  it  cammot  even  retain
 its  security  deposit  in  the  election.
 The  Central  Government  is  unneces-
 sarily  suspecting  that  there  will  be
 difficulties  in  Pondicherry.  There
 should  not  be  so  much  concern  about
 their  defeat  or  success,  Therefore  I
 call  upon  the  Central  Government  to
 order  the  next  elections  and  withdraw
 the  President’s  rule  in  the  name  of
 democracy  and  in  the  name  of  peoples
 rule

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  |
 am  very  greatful  to  the  hon.  Members
 for  making  their  observations.  Certain
 interesting  revealation  have  been  made.
 DMK  Member  pleaded  strongly  for  the
 dismissal  of  the  Tamilnadu  Govern-
 ment.  Another  hon.  Member  suggest-
 ed  that  Government  supervise  the  acti-
 vities  in  Goa.  Certain  other  points
 which  do  not  directly  relate  to  the
 present  demands  were  also  made.  These
 demands  were  placed  before  the  House
 during  the  last  session  but  could  not
 be  taken  up  due  to  some  technical  re-
 asons.  These  demands  relate  to  the
 year  ‘1974-75.  and  deal  with  certain  im-
 portunt  aspect  affecting  the  life  and
 development  of  the  people  of  the
 Union  Territory  of  Pondicherry.  It
 has  been  said  that  the  Government  of
 India  is  not  taking  care  of  the  economic
 development  of  the  Union  Territories.
 it  is  not  correct,  In  regard  to  the  de-
 velopment  or  plan  expenditure  of  the
 Union  Territories.  they  come  out  of
 Central  assistance.  not  only  in  Pondi-
 cherry  or  Goa  but  in  almost  every
 Union  Territory.  The  bulk  of  the  non-
 plan  expenditure  also  comes  out  of
 Central  Assistance,  that  is,  by  way  of

 pri
 grants  or  asgistance  tee

 Interruptions)

 Take  the  current  year  plan  alloca-
 tion.  I  can  tell  that  Rs.  4  crores  have
 been  sanctioned.  Incentives  have  been
 jatrodueced  in  the  Union  Territory  and
 whatever  would  be  the  net  additional
 resources  yealised,  the  Plan  of  the
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 Union  Territory  would  be  augmented
 by  that  amount  from  the  central  assis-
 tance  and  under  that  scheme  also  the
 additional  sum  of  Rs.  35  lakhs  would
 be  available  for  the  developmental
 plan  of  Pondicherry.

 18  hrs.

 While  making  her  observation  the
 hon.  lady  member  suggested  why  the
 elections  of  the  Municipal  Corporation
 in  Pondicherry  are  not  taking  place.
 New  acts  had  been  passed  in  4973  and
 certain  preliminaries  have  to  be  com-
 pleted  and  unt]  and  unless  those  pre-
 liminary  works  are  done,  if  we  hold
 elections  then  the  elected  authorities
 would  not  be  in  a  position  to  discharge
 their  tunctions  and  they  may  be  bog-
 ged  in  the  procedural}  rung.  The  Union
 Territory  administration  authorities
 have  been  suggested  to  expedite  the
 preliminary  procedure  work  so  that  the
 new  Act  would  be  given  eftect  to  with-
 out  unnecessarv  delay.

 So  tar  as  eiection  of  the  Chairman
 and  other  Commnssioners  are  concern-
 ed,  it  has  been  suggested  by  the  Unton
 that  the  present  term  of  tie  Commus-
 sioners  may  be  extended  for  some  time
 im  the  next  year  also.

 Regarding  the  revision  of  the  pay
 seale  to  which  the  hon.  lady  member
 referred,  I  can  tell  her  that  pay  scales
 have  been  revised  except  the  category
 of  teachers.  Within  the  present  Sup-
 plementary  Grant  a  sum  of  about
 Rs.  87  lakhs  (including  the  arrear
 from  January  973)  that  allocation  has
 been  made  in  Grant  No.  14,

 Regarding  developmental  projects,
 particularly  of  the  Plan,  ta  which  the
 hon.  lady  member  suggested,  these  are
 under  the  active  consideration  of  the
 Government  and  a  project  like  this
 would  undoubtedly  be  not  financed  by
 the  Union  Territory's  resources.  If
 these  projects  are  sanctioned  and
 found  economically  viable,  these  would
 be  centrally  sponsored  schemes  and  en-
 tire  amount  would  be  given  out  of  the
 assistance  from  the  Central  Govern-
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 ment.  Therefore,  what  I  can  tell  the
 hon,  members  about  the  allocation  and
 other  things,  we  had  some  discussions.
 Certain  questions  were  also  raised  on
 it  and  it  has  been  suggested  by  the
 Tiome  Minister  to  whom  the  questions
 were  addressed  that  elections  in  Pondi-
 cherry  would  take  place  at  the  appro-
 priate  time  and  the  situation
 (interruptions)

 I  know  which  would  be  the  appro-
 priate  time.  The  situation  under  which
 the  President’s  rule  was  imposed  38
 known  to  every-body  including  the  hon.
 member  belonging  to  the  Marxist  party
 and  the  lady  Member  from  the  CPI,
 and,  therefore,  it  is  not  the
 pleasure  of  the  Government  of
 India  to  come  forward  for  the
 various  points  of  the  Union  Territeries
 and  other  State  Government,  Their
 problems  could  be  taken  care  of  by
 their  own  representatives  and  at  their
 own  places  in  a  better  way.  Nobody
 could  deny  it.  But  Presidential  rule
 and  extension  or  continuation  of  it  is
 under  an  extraordinary  situation  and
 extraordinary  situation  demands  such
 type  of  extraordinary  measures.  With
 these  words  I  commend  these  Demands
 to  the  House.

 MR.  CHAIRMAN:  The  question  is—

 “That  the  respective  Supplementary
 sums  not  exceeding  the  amounts  on  Re-
 venue  Accounts  and  Capital  Accounts
 shown  in  the  third  column  of  the  Order
 Paper  be  granted  to  the  President  out
 of  the  Consolidated  Fund  of  the  Union
 territory  of  Pondicherry  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 3ist  day  of  March,  ‘1075,  in  respect  of
 the  following  demands  entered  in  the
 second  column  thereof—

 Demand  Nos.  4  to  27,  30  to  32  and
 34  Lay
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 The  motion  was  atopted.
 8.06  hrs,

 PONDICHERRY  APPROPRIATION
 (NO,  3)  BILL‘,  १74

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  PRANAB  KUMAR  MU.
 KHERJEE):  1  beg  to  move  for  leave
 to  introduce  a  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  Union  Ter-
 ritory  of  Pondicherry  for  the  ser-
 vices  of  the  financial  year  1974-75.

 MR  CHAIRMAN.  The  question  wD

 “That  leave  be  granted  to  in-
 troduce  a  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  Union
 Territory  of  Pondicherry  for  the
 services  of  the  financial  year  1974,
 75"

 The  motion  was  adopted.

 SHRI  PRANAB  KUMAR  MU-
 KHERJEE  I  introducet  the  Bill.

 I  beg  to  move}:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  Union
 Territory  of  Pondicherry  for  the
 services  of  the  financial  year
 1974-75,  be  taken  into  considera-
 tion.”

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Furid  of  the  Union
 Territory  of  Pondicherry  for  the

 *Published  in  Gazette  of  India  Extraordinary,  Part  HH,  section  2,  detec
 20-12-1974,

 tIntroduted/Moved  with  the  recommendation  of  the  President.
 ao
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 services  of  the  financial  year
 1974-75,  be  taken  mto  considera-

 oe  thon.”

 The  motion  was  adopted.

 MR  CHAIRMAN:  We  shal]  now
 take  up  the  clauses.

 The  question  is:
 ‘
 “Clauses  2  and  3  and  the  Sche-

 dule  stand  part  of  the  BilL”

 The  motion  was  adopted,

 Clauses  2  and  3  and  the  Scheduled
 were  added  to  the  Bull.

 Clause  i—(Short  ttle)

 Amendment  made

 Page  }  jine  4,  for  ‘(No  3)”  substi-
 tute  “(No  2)”  qd)

 (Shr:  Pranab  Kumar  Mukherjee)

 MR  CHAIRMAN  The  question  i°°

 “That  clause  J,  as  amended,
 stand  part  of  the  Bili”

 The  motion  was  adopted

 Clause  I,  us  amended,  was  ad.dleil
 ty  the  Brill

 The  Enacting  Formula  and  the  Tile
 were  atided  to  the  Brll

 SHRI  PRANAB  KUMAR  MU-
 KHERJEE:  I  beg  to  move:

 “That  the  Bull,  as  amended,  be
 passed.”

 MR.  CHAIRMAN:  The  question  ast

 “That  the  Bill,  as  amended,  be
 passed.”

 The  motion  was  adopted.

 of  MPs  (Amas.)
 Bult

 38  08  hrs.

 SALARIES  AND  ALLOWANCES  OF
 MEMBERS  OF  PARLIAMENT

 (AMENDMENT)  BILL

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K  RAGHU
 RAMAIAH)  Su,  I  beg  to  move’:

 ‘That  the  Builj  further  to  amend
 the  Salanes  and  Alluwames  of
 Members  of  Parhament  Act  1354,
 be  taken  into  consideration”

 The  Joint  Committee  on  Suafaszics
 and  Allowances  oi  Members  of  Pai-
 lhhaament  has  made  certam  recommen-
 dations  m  iespect  of  amenities  and
 faclitves  to  Members  These  have
 been  examined  by  the  Government
 and  in  view  of  the  present  economic
 situation  and  budgetary  constraints,
 It  has  not  been  found  possible  ct
 the  present  moment  to  accent  था
 these  suggestions  But  the  Gove  n-
 ment  have  examined  and  found  three
 of  them  acceptable

 One  relaies  to  the  increase  in  the
 telephone  calls  from  10,800  to  15,000
 per  year  This  recommendation  will
 be  given  effect  to  by  the  rules.  So,
 that  is  not  before  the  House  That
 will  be  pubhshed  shortly.  At  the
 moment  I  cannot  say  but,  I  think,  :t
 will  be  prospective

 The  second  recommendation  which
 the  Government  has  accepted  is  the
 one  which  relates  to  medical  farili-
 ties  At  the  present  moment,  we
 have  a  certain  number  of  doctors  in
 North  Avenue  and  South  Avenue.
 The  idea  is  to  increase  the  number
 of  doctors  by  two  so  that  they  will  be
 available  to  visit  the  residences  of
 Members.  This  is  being  done.  This
 is  being  examined  in  the  Health  Mi-
 nistry.  That  will  be  given  effect  to
 by  the  executive  order.

 *Moved  with  the  recommendation  of  the  President.
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 There  is  one  other  recommenda-

 tion  which  the  Government  have
 found  it  reasonable  and  have  accept-
 ed  it.  This  now  forms  part  of  the
 present  Bill.  That  relates  to  the
 mileage.  At  the  present  moment,  it
 is  32  p.  and  the  proposal  now  is  to
 increase  it  to  Re.  lL

 This  in  short  is  the  scope  of  the
 Bil.  I  commend  it  to  the  House.

 MR,  CHAIRMAN:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Salaries  and  Allowances  of
 Members  of  Parliament  Act,  1954,
 be  taken  into  consideration.”

 SHRI  ERASMO  DE  SEQUEIRA
 (Marmagoa):  Sir,  just  today  we  had
 the  hon  Minister  of  Finance  before
 this  House  telling  us—I  am  unfortu-
 nate  enough  to  hear—that  the  Gov-
 ernment  is  not  in  a  position  to  pay
 the  Central  Government  employees
 the  four  instalments  of  D.A.  that  are
 already  due  to  them.

 Later,  we  had  the  hon.  Minister  of
 Finance  again  telling  us,  during  the
 discussion  on  the  Supplementary  De-
 mands  for  Grants  for  Gujarat,  that  the
 Government  is  unable  to  give  to  the
 Gujarat  Government  the  money  that
 they  require  for  drought  relief,  for
 building  wells,  for  drinking  water.

 In  these  circumstances,  we  have
 now  the  Government  coming  before
 the  House  with  this  Bill  which  telts  us
 to  increase  our  own  emoluments  and
 our  own  allowances.  I  am  in  full
 agreement  with  the  committee  that
 the  Members  of  Parliament  are  under-
 paid,  and  that  they  require  further
 facilities  if  they  are  to  do  a  good  job
 I  am  also  of  the  view  that  the  Mem-
 bers  are  under-employed,  because  the
 Government  will  not  agree  to  a
 stronger  committee  system.

 Sir,  the  country  foday  ts  guing
 through  a  situation  where  there  is
 mounting  inflation  due  to  the  wrong

 policies  and  the  mismianagement  of
 the  Government.  Every  single  person
 is  under-paid,  specially  the  Govern-
 ment  servant.  Until  such  time  as  we
 are  able  to  see  that  their  lot

 do  not  think  that  we  are  af  all  justi-
 fied  in  improving  our  own  lot  in  any
 manner,  in  any  way.

 For  this  reason,  on  behalf  of  the
 BLD.  Party,  I  would  like  to  oppure
 the  consideration  of  this  Bill.  ¥  would
 request  the  hon.  Minister,  just  hke
 the  other  recommendations  have  been
 postponed,  that  he  should  postpone
 this  particular  recommendation  also.
 We  must  wait  for  a  better  Indian  day

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Mr.  Chairman,  Sir,  I  am  surprised  that
 at  a  time  when  m  our  country  there
 iS  a  lace  going  on  between  hunger  and
 anger,  between  starvation  and  unem-
 ployment,  this  House  has  thought  it  fl
 to  have  some  more  concessions  for  the
 Members  of  Parliament.

 May  I  invite  your  kind  attention  to
 the  statement  made  by  the  Finance
 Minister  today  in  response  to  repeat-
 eq  requests  of  ours  to  release  the  four
 instalments  of  D.A.  which  have
 already  become  due  to  the  Central
 Government  employes  who  are
 under-paid  and  under-clothed  The
 reply  of  the  Finance  Minister  was:

 “The  House  may  rest  assured  that
 the  decisions  of  government  on
 dearnese  allowance  will  keep  the
 genuine  interests  of  the  employres
 in  view.  I  am  confident  that  the
 government  employees  also  appre-
 clate  the  severe  strain  under  which
 our  economy  is  functioning  and
 would  extend  their  wholehearted
 cooperation  in  finding  sofutions  to
 the  various  problems  particularily
 that  of  inflation  facing  our  country

 The  hon.  Finance  Minister  wants  the
 238  lakhs  of  Central  Government
 employees,  LDCs,  UDCa  and  others,
 the  middle  class  employees,  to  face  the
 situation  and  find  solutions  to  the
 various  problems,  particularly  that  of
 inflation  facing  our  country.
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 Now  what  are  the  financial  implica-
 tions  here?  It  has  been  said  that,  by
 enhancing  the  rate  of  mileage  from  32
 paise  to  rupee  one  and  some  paise,  it
 will  be  only  Rs.  1,50,000  or  something.
 Apart  from  the  CGHS  facilities,  we
 get  the  concessions  when  we  go  to  otir
 constituency.  Now  the  doctor  will
 come  to  our  houses.  But  in  the  hospi-
 tals  we  have  seen  that  the  Central

 ‘Government  employees  have  to  wait
 for  days  together  to  get  a  bed...
 4Tuterruptions).

 a  एम  ०  राम  सोपान  रेड्डी  (निजामाबाद
 कया  इस  का  हिसाब  लगाया  है  कि  इस  पर

 कुल  कितना  रुपया  लगेगा  ?

 शी  एस०  एम०  बनों :  प्राय  लोग
 आनते  नहीं  हैं,  लोग  बड़ी  मार  मारेंगे  ।  मैं
 बाप  लोगो  की  खोपड़ियां  छह  रहा  ह,
 अपनी  नहीं  ।

 The  telephone  bills  virtually  come
 to  about  Rs.  I0  to  20  lakhs  a  year.
 And  we  are  spending  that  at  a  :ime
 when  recruitment  has  been  stopped  in
 the  name  of  economy,  when  promo-
 tions  have  been  denied  in  the  name

 of  economy,  when  four  instalments  of
 dearnea,  allowance  are  being  frozen
 m  the  name  of  economy.  When
 everywhere  in  the  country  from  cur
 Prime  Minister  down  to  any  Minister
 talk  of  austerity,  when  this  House
 which  is  the  custodian  of  Parliamen-
 tary  democracy,  which  decides  the  fute

 ‘of  the  people  of  this  country,  talks  of
 starvation  and  employment,  when
 those  people  sitting  on  the  Treasury
 Benches  tell  the  workers  not  to  de-
 mand  more,  when  they  are  freezing
 30  per  cent  of  the  dearness  allowance,
 when  the  whole  attitude  38  to  freeze
 everything,  we  come  here  with  the
 Bill  increasing  something  for  our-
 selves.  I  would  urge  upon  the  hon
 ‘Minister  with  folded  hands  to  with-
 draw  this.  I  am  one  of  those  who  35
 accused  of  being  a  defaulter  of  in  the
 payment  of  telephone  bills,  because
 my  telephone  is  being  usd  as  a  public
 telephone.  I  cannot  say  ‘No’.  My

 MPs  (Amat,)  Jill

 arrears  are  to  the  tune  of  Rs.  7,000.
 But  I  am  paying  Rs.  200  to  Rs.  300
 every  month  towards  my  arrears  for
 the  last  two  years.  So,  I  have  a  sense
 of  responsibility.  At  this  hour,  today,
 when  you  have  denied  the  Central
 Government  employees  four  instal-
 ments  of  dearness  allowance,  when  the
 employees  of  this  august  House  have
 not  gained  anything  out  of  this—I  am
 happy,  the  officers  have  gained;  they
 have  drawn  their  arrears,  but  the
 Class  II  and  Class  TV  employees,  in-
 cluding  the  attendants,  have  not
 gained  even  one  rupee....

 AN  HON.  MEMBER:  He  is  playing
 to  the  gallerics.

 SHRI  S.  M.  BANERJEE;  There  is  no
 question  of  my  playing  to  the  galleries.

 I  would  request  the  hon.  Minister  to
 withdraw  this  Bill.  When  the  deci-
 sion  was  taken  by  the  Committee,  they
 thought  that  the  Government  would  do
 something  for  the  Central  Government
 employees.  But  today  we  have  no  face
 to  vote  for  this  Bill.  It  will  be
 dangerous  to  pass  such  a  measure.
 With  all  my  eloquence  at  my  com-
 mand  and  in  8]  humility,  I  would  re-
 quest  the  hon.  Minister,  in  the  larger
 interests  of  those  who  are  frustrated
 today,  in  the  larger  interests  of  those
 who  are  downtrodden,  of  those  who
 are  at  the  lowest  ebb  of  the  society,
 to  withdraw  this  Bill.  Nothing  is
 going  to  be  lost.  If  there  is  going  to
 be  a  mid-term  poll,  let  it  be  there.  I
 am  not  bothered  about  it.  But,  let
 this  Bill  be  withdrawn.  Otherwise,
 there  will  be  serious  misunderstand-
 ings  in  the  country  and  people  may
 think  that  we,  the  Members  of  Parlia-
 ment,  take  all  sorts  of  facilities  and
 advantages  but  ask  the  people  to
 tighten  their  belt

 SHRI  DINEN  BHATTACHARYYA
 (Serampore}:  I  was  with  great  interest
 going  through  the  etatement  given  by
 the  Finance  Minister  regarding  addi-
 tional  dearness  allowance  due  to  the
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 Central  Government  employees.  It  is
 surprising  to  note  that  the  Govern-
 ment  has  not  yet  decided  that  they
 will  pay  the  extra  dearness  allowance,
 one  instalment,  two  instalments  or  no
 instalment  and  they  are  still  examin-
 ing  what  reactions  :t  will  have  on  the
 State  Governments  and  after  the
 assessment  they  will  decide!  This  is  to-
 day’s  statement  They  have  not  decid-
 eq  and  the  Centra}  Government!
 employees  especially,  Class  INT  and

 Iv  who  have  not  been  paid  smce  Iast
 January  and  additional  DA  are  still
 in  the  darkness  as  to  what  will  be
 their  fate  and  whether  they  will  get  it
 or  not  The  Government  cannot  say
 it

 In  this  situation  this  Bill  has  been
 brought  here  which  may  be  justified
 from  the  point  of  view  a¢  explained
 by  Shri  Raghu  Ramaiah,  the  Minister
 of  Parliamentary  Affairs  But  still  I
 will  say  that  before  their  bringing  this
 Bill  the  Government  must  come  for-
 ward  and  state  clearly  and  categori-
 cally  regarding  the  payment  »f  addi-
 tional  DA.  Already,  the  Government
 has  adopted  a  policy  of  wage  freeze
 that  no  employee  will  get  any  increase
 in  the  salary  and  over  and  above  that,
 50  per  cent  of  the  DA  will  be  curbed
 On  the  one  hand,  you  are  freezing  the
 wages  and  on  the  other  you  have
 brought  down  the  DA  to  50  per  cent,
 but  you  have  not  taken  any  decision
 for  freezing  the  prices  and  price  in-
 crease  That  question  was  categorical-
 ly  put  to  the  Prime  Minister,  but  she
 did  not  give  any  reply.  When  we  put
 the  question  whether  the  employees
 will  be  paid  the  DA  due  (Inter
 ruptions)

 SHRI  NOORUL  HUDA  (Cachar):
 You  cannot  prevent  us  from  stating
 our  position.

 DR.  KAILAS  (Bombay  South):  Is  it
 relevant?

 SHRI  DINEN  BHATTACHARYYA:
 It  is  relevant  in  the  sense  that  it  will
 Come  tomorrow  in  the  papers  and  the
 public  will  come  to  know  that  even  the

 Bilt

 Lok  Sabha  staff,  Class  HI  and  IV
 especially,  who  are  giving  you  services
 day  and  night,  are  ,0t  being  given  the
 due  share  of  the  mecrease  in  DA  and
 that  you  are  now  coming  forward  with
 a  Bill  to  increase  the  Travelling
 Allowance  of  MPs.  Already  the  MPs
 बाल  given  VIP  treatment.  Over  and
 above  this,  this  wil)  be  an  additional
 money  whatever  the  amount  may  he.
 I  do  not  think  that  this  is  the  oppor-
 tune  moment  to  bring  this  Bill,

 Regarding  the  telephone,  several
 thousands  of  people  are  in  the  queue
 to  get  connection,

 SHRI  DARBARA  SINGH  (Hoshiai
 pur)  What  has  it  got  to  do  with  the
 mam  thing?

 SHR]  DINEN  BHATTACHARYY  १
 I  am  relevant  in  the  sense  that  the
 Minister  announced  that  he  is  mcreas-
 ing  the  number  of  telephone  calls.  He
 says  that  whatever  has  been  given  ह
 MPs  will  be  increased  I  gay  this  33
 not  an  easy  matter  In  this  way  this
 should  not  be  dealt  with.  So,  I  fully
 join  with  the  sentiments  expressed  by
 Mr  Banerjee  and  the  other  Member
 from  Goa  Ths  3s  not  the  proper
 time  to  bring  this  Bill  and  cieate  a
 nmusunderstanding  in  the  country  thut
 the  MPs  themselves,  are  doing  all  these
 things  for  their  own  benefit  while
 lakhs  and  lakhs  of  employees  outside
 ure  suffering  due  to  abnormal  rise  in
 prices

 आरती  चुभा  जोशी  (चांदनी  चौक)  :
 अभी  जो  बिल  हाउस  के  सामने  पेश  किया
 गया  है  उस  पर  जो  विचार  आपके  सामते  रखे
 आ  रहे  हैं  मैं  बड़े  श्रवण  से  भर  करना  चाहती

 हैं  उससे  ऐसा  लगता  है  कि  राजनीति  को
 बात  उसमें  ज्यादा  भरा  गई  है।  एक  बात  शो  मैं
 मंत्री  महोदय  से  बहु  आनना  चाहती  हु  कि
 जो  सेलेक्ट  कमेटी  बनी  थी  हमारे  मे  सदस्य  जो
 उसके  विरोध  में  बोल  रहे  हैं  क्या  कोई  नो-

 साफ  बिसेंट  उसमें  किसी  ते  दिला  है?
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 दूसरो  बात  मैं  यह  अर्ज  करना  चाहती

 हुं  कि  लोक  सभा  के  मेम्बर,  राज्य  सभा  के

 मेम्बर,  मेम्बर  ते!  सब  बराबर  हैं  हाउस  में  लेकिन

 आशिक  ग्र वस् था  में  मेम्बर  और  मेम्बर  में

 फर्क  है।  हों  सकता  है  कि  कुछ  लोगों  करे  अपने

 कारोबार  हो  हो  सकता  है  कि  कुछ  लोगों  के

 पास  जायदाद  इतनी  हो,  हो  सकता  है  कुछ
 लोग  ऐसी  संस्थाओं  में  सबंधित  हों  जो  संस्थाएं
 उनके  टेलीफोन  के  बिल  दे  देती  हों,  उनके

 आने-जाने  का  खर्च  दे  देती  हों,  लेकिन  मैं

 ग्रहण  से  पूछना  चाहती  हु  एस०  एम०  बनर्जी

 साहब  से  कि  जिस  तरह  से  वह  अपना  हिसाव
 द॑  रहे  हैं  क्या  ईमानदारी  से  वे  वाकई  उसमें

 ToT  कर  २  22?

 SHRI  S.  M.  BANERJEE:  My  son  is
 earning  Rs.  800  per  month.  I  have  not
 an  inch  of  land  throughout  the  couna-
 try.  I  would  resign  my  seat  if  iny-
 body  proves  that  I  have  any  land.  I
 am  not  even  insured.  why  talk  of  land!

 MR.  CHAIRMAN:  Mrs.  Subadra
 Joshi,  you  are  a  very  senior  member.
 There  should  be  no  personal  attack
 please.

 श्रीमती  सुभद्रा  जोशी  :  सभापति  महोदय?
 मैं  उनकी  बात  करके  अपनी  आशिक  अवस्था

 आपके  सामने  रख  रही  हूं।  मैं  अदब  से  अर्जे

 करना  चाहती  हु  कि  मैं  और  मेरे  जैसे  कई

 सदस्य  एक  एक  दिन  लोक  सभा  में  बैठते  हैं
 सिर्फ  इसलिए  नहीं  कि  यहां  का  काम  किया

 जाय  बल्कि  इसलिए  भी  कि  गैरहाजिरी

 ज्यादा  ही  जायगी  तो  घर  का  नजारा  कैसे

 होगा  1  लेकिन  मैं  दखती  हूं  कि  बेशुमार  तो

 यहां  से  गैरहाजिरियां  हो  जाती  हैं,  सारे

 हिन्दुस्तान  के  टूर  भी  लग  जाते  हैं,  और

 काम  भी  हो  जाते  हैं  तो  यह  खर्चा  निभाना  बड़ा

 मुश्किल  है।

 लेकिन  इन  सभासदों  ने  जो  विचार  प्रकट

 किये  है  उनका  आदर  करते  हुए  मैं  यह  निवेदन

 करना  चाहती  हुं  मंत्री  महोदय  से  कि  अगर
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 हो  सके  तो  ऐसा  प्राचीन  इसमें  रख  दे  कि

 जिनके  हृदय  ज्यादा  दुखित  हों  वे  ड्रा  न  करें
 या  उनका  उतना  काट  कर  कोई  फल  नगर

 ऐसा  बन  सके  जिसमें  जमा  हो  जाय  और  जो

 हमसे  ज्यादा  मुसीबतजदा  हों  उनके  लिए
 खर्चे  किया  जा  सके  तो  उसकी  इजाजत  मिल

 जानी  चाहिए  और  उसका  प्राचीन  विल  में

 हो  जाना  चाहिए।

 SHRI  B.  V.  NAIK  (Kanara):  Mr,
 Chairman,  Sit,  as  an  ex-Government
 servant  and  a  politician  at  present,  I
 might  be  speaking  for  both  the  worlds
 which  are  supposed  to  be  represented
 by  our  hon.  friends  from  the  Opposi-
 tion—C.P.I.  friends  Shri  Banerjee  and
 Shri  Bhattacharyya—and  this  does
 not  mean  that  conditions  are  not  be-
 ing  created  for  an  efficient  functioning
 of  their  Members  of  Parliamen‘.  I
 think  the  pest,  or  whatever  be  the  po-
 sition  of  a  Member  of  Parliament,  is
 important.  If  I  am  a  government
 servant  or  a  wage-earner,  and  I  am
 not  satisfied  because  my  family  is  not
 well-fed  or  well-educated,  will  I  be
 called  as  not  having  performed  my
 duty  towards  my  family?  The  hon.
 Member  may  please  remember  that  he
 is  a  representative  of  a  million  peo-
 ple.  If  he  does  not  perform  his  du-.
 ties  properly,  then  he  will  be  failing
 in  his  duty  ५0  serve  the  milion  people
 in  his  constituency.  I  am  quite  con-
 vinced  that  *the  office  of  the  M.Ps
 should  not.  be  made  an  Office  of  Profit
 but  many  of  us  are  trying  to  make  it
 a  political  carrier  of  their  own.
 We  condemn  it.  This  is  necessary
 for  the  purpose  of  performing  our
 duty.  in  an  efficient  manner—whether
 it  is  a  telephone  or  an  allied  von-
 tact—if  I  can  bring  in  an  exceptional-
 ly  rarer  personal  information,  since:
 the  day  the  petrol  prices  had  gone  up.
 I  have  not  been  able  to  tour  my  cons-
 tituency  in  my  State  because  ever
 one  simple  rcund  of  500  miles  cover-
 ing  three  days  of  continuous  travel-
 ling,  I  cannet  afford  to  do  it  today.
 Somebody  may  have  to  pay  for  the
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 petro]  cogs  or  unles  I  turn  ‘to  corrup-
 tion—if  I  can  use  that  word  ‘non-cheal-
 anged’—it  is  not  possible  to  do  30.
 ‘Therefore  let  us  not  become  penny-
 -wise  and  pound  folish.  After  &  if
 I  have  to  engage  a  driver  it  will  add
 to  the  cos:  to  the  petro)  also.  Without
 that  I  cannot  have  a  livecontact  with
 the  people  of  my  constituency.  It
 amounts  to  my  travelling  to  cover  the
 constituency.  I  have  gone  through
 this  Bill  in  gepth.  My  submission
 therefore  is  this.  I  do  not  think  that
 it  comes  in  conflic:  with  the  payment
 of  dearnes  allowance  to  the  Central
 Government  employees.  The  two  are
 quite  different.  We  have  to  be  efficint
 ~we  have  to  maintain  good  health  and
 we  have  to  be  ale  to  perform  the
 duties  to  the  best  of  ability  so  as  to
 srve  the  people  of  this  country.  They
 are  generous  enough  and  they  are
 not  going  to  grudge  the  payment  of
 200  naye  paise  in  place  of  32  paise  ft
 would,  therefore,  urge  upon  my  fri-
 ends  both  from  the  right  as  well  as
 from  the  left  side  to  withdraw  their
 frivolous  objections.

 I  support  this  छा]  fully  and  com-
 nletely.

 शी  मिल  किशोर  सिह  (मुजफ्फर प्र)  :
 माननीय  सभापति  जी,  श्री  सितारा,  श्री
 बनर्जी  और  श्री  विलेन  भट्टाचार्य  जी  ने  केन्द्रीय
 सरकार  के  कर्मचारियों  के  महंगाई  जसे  के
 सम्बन्ध  में  जो  कुछ  कहा  है,  उसके  साथ  मेरी

 पूरी  सहानुभूति  है  कौर  मैं  चाहता  हुं  कि  इस
 सम्बन्ध  में  सरकारों  निर्णय  शीघ्र  प्रकाशित
 किया  आय  शौर  वह  केन्द्रीय  सरकार  के

 कर्म  बारियों  के  हुक  में  ही।  लेकिन  इसके  साथ
 इम  बात  का  भी  पाल  रखता  चाहिए  कि
 दत्त  जश्न  और  इस  प्रश्न  को  किस  शद  तक
 मिलाया  जा  सकता  है।  कैमरा  सरकार  के
 कर्मचारियों  का  भत्ता,  यदि  उसमें  राज्य
 सरकारों  के  कर्मचारियों  धौर  स्वामी  शासन
 निकायों  के  कर्मचारियों  को  भरी  जोड़  लें  ती
 Loo  करोड़  साये  के  करीब  हो  जाता  है,
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 जब  कि  ह... ड  बेमेल  !  लाख  50  हुआ  रुपने
 की  बात  है।  ऐसी  हालत  में  इस  दोनो  को
 मिलाता  किसी  राजनीतिक  हेय  से  ही  हो
 सकता  है,  दूसरे  किसी  उदेश्य  से  नहीं  हो

 कभी  बर्जी  साहब  के  कहा  कि  महीने  में
 उनका  टेलीफोन  चार्ज  इतना  कट  भाता  हैं  कि

 मुश्किल  से  25-30  रुपया  महीना  मिलता है  t
 मैं  उनकी  सेवा  में  निवेदन कर  द'  मैं उन  भोगों
 में  से  हूं  जिसे  कई  महीनों  तक  कोई  तनवाह
 नहीं  मिली  यानी  सारे-कसारा  पैसा  टेलीफोन
 के  बिलों  मे  जाता  रहा  शौर  जब  मैंने  यह
 नक्शा  देखा  तो  एक  होश्यार  आदमी  होने  के
 नाते  मैंने  अपनी  पटना  की  डायरेक्ट  लाइन  ही
 कटवा  दी,  उसके  लिये  शी  so  रुपया  फीस
 देसी  पढ़ी।  मैंने  निश्चय  किया  कि  डायरेक्ट
 लाइन  से  बात  नही  कहूंगा,  ट्रक  से  मात  करेगा
 ताकि  उसका  कुछ  हिसाब  किताब  रह  सके

 मैंने  जितने  मेम्बरों  स ेबात  को--सबने
 यही  प्रकट  किया--यही  हालत  यहां  के
 टेलीफोन  की  है  शौर  यही  हालत  कास्टीचुएन्सी
 के  टेलीफोन  की  है।

 दूसरी  बात--जैसा  सुभद्रा  जी  ने  कहा--
 राज्य  सभा  और  लोक  सभा  के  सदस्य  झा  को
 नजर  में  शरीर  सरकार  की  नज़र  में  बराबर

 हैसियत  रखते  हैं,  लेकिन  खुदा  की  नज़र  मे
 बराबर  हैसियत  सही  रखते  हैं।  मैं  बनर्जी

 साहब  या  दिनेश  बाबू  के  लिये  तो  नहों  कहुंगा,
 लेकिन  क्‍या  सिक्योर  साहब  शौर  नवलकिशोर

 सिंह  की  हालत  बराबर  है?  सिक् वेरा  साहब
 इसका  विरोध  कर  सकते  हैं,  उसके  समने
 लाख-डेढ़  लाख  रुपये  कोई  मायने  बड़ी  रखते,
 @  न  जाने  कितने  करोड़  खर्च  कर  सकते  हैं,
 लेकिन  हम  लोगों  के  लिये  तो  आप  जानते  है,
 हमारी  पार्टी  गरीबों  की  परी  हैं,  हमारे
 यहां  बीजू  पटनायक  कौर  चौधरी भरण  सिह
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 इस  लिये  इस  तरह  की  चीप  पब्लिसिटी

 का  क्या  मतलब  है!  जिस  कमेटी  में  श्राप
 हम  भी  बडे  थे,  उसमें  चाप  ने  संबंसस्मंति  से

 न  प्रस्तावों  को  पास  किया  था,  बल्कि

 इससे  भी  ज्यादा  सुविचारों  के  लिये  पास

 किया  था।  बाप  उस  सब-कमेटी  की  परोसी  फिर
 को  देखिये--सरकार  से  सब  सिफारिशों

 को  नहीं  माना,  सिर्फ,  छोटी  छोटी  तीन  बातों
 को  माना  |  इस  लिये  मेरा  झरोखा  है  कि

 हमारे  मित्र  इस  सस्ती  पब्लिसिटी  से  >  पट  ।

 यह  'चिधेभक  केवल  हमारी  एकिशियेन्सी  को

 बढ़ाने  के  लिए  है  उसको  वे  पास  होने  दे  ।
 &  दस  बात  को  मानता  हु  कि  किसी-किसी
 सदस्य  को  यह  कचोटता  होगा  कि  हम  कदा
 थोडा  पैसा  सरकार  से  ज्यादा  ख  करा
 रहे  हैं,  जबकि  हमारा  मुल्क  गरीबी  से  से  गुजर
 रहा  है।  में  यहा  मुद्दा  जी  की  बात  का
 समर्थन  करता  हैं--यदि  सम्भव  हो  तो  इस
 विधेयक  में  कोई  ह. 0...  जोड़  दिया  आय  शौर
 यदि  ऐसा  सम्भव  न  हों  सो  सदस्यों  से  कह
 दिया  आय  कि  जिसको  ने  लेता  हो  वह  नल
 कौर  पुराने  रे”  पर  ही  मृ वि धाय  लेता  रहे  ।

 लेकिन  एक  वायदा  कौर  eto  जो
 जानवरो  की  डामिसीलियरी  ट्रीटमेंट  को

 सुविधा  दी  जा  रही  है--उसको  भी  प्रबल

 नहीं  करेंगें  -  सभापति  महोदय,  हमारा

 तजुर्बा  है--छोट  छोटे  बच्चा  को  i05  या
 306  बुखार  हा  जाता  था  तो  विलीन

 हॉस्पिटल  लेबर  भागना  पहना  ा,  डाक्टरों
 की  कमी  की  वजह  से  डाक्टर  घर  अकर  नही
 बेचता  १---भव  यह  सुविधा  मिल  जायगी  t

 इसलिए  मैं  निवेदन  करना  चाहता  हू
 fe:  इस  छोटी  छोटी  बाता  को  ले.  र  पब्लिक
 के  सामने  ड॒ुमेटाइज  करने  की  कोशिश  न॑  करे
 समय  ४  भ  है,  इस  विधि  थक  को  पारित  ७२२  |

 जी  एस०  ग ०  ह. ३  |  सभापति

 महोदय,  हम  लोग  विरोध  में  नही  हैं,  जो  कुछ
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 कन्सेशन  मिल  रहे  है  वे  थोडे  ही  हैं  कौर  मैं
 उनके  विरोध  में  नहीं  टू।  लेकिन  दाज  ही

 i  बजे  के  बाद  भाप  डिसाइड  करते  हैं  कि

 मेंस्ट्रल  गवर्नमेंट  एम्पलाइज  को  एक  पैसा  भी

 सही  मिलेगा  और  उसी  दिन  आप  इस  बिल  को
 पास  कर  रहे  हैं  ि  हम  को  यह  मिलना

 चाहिए--ह  कहा  तक  मुनासिब  है।  इसको

 महीने--दो  महीने  बाद  ले  सकते  थे।  मुझे
 सिफ  इतना  हैं।  कहता  था।

 समाप्ति  महोदय  मेरे  पाल  इस  वक्‍त
 जितने  नाम  जाये  हैं,  हाथ  उनसे  ज्यादा
 साहिबान  ने  उठाया  है,  उनमें  से  भी  सात

 साहु वान  बोलने  को  बाकी  हैं।  हमारे  पास
 वक्त  बहुत  कम  है--आप  इस  बात  को  गौर
 फरमा  लीजिये।

 थी  दरबार  सिह  मैं  यही  सब मिशन
 करता  चाहता  हू--प्रोसीजर  करे  मुताबिक
 जिसने  जो  कुछ  हना  था,  वहू  कह  लिया।
 ह... द  नगर  मुहसिन  समझे  ते  एसा  रेजा स्यू शन
 शा  जाय  कि  जो  मिला  हुसना  है  वह  भा  वापस
 हो  जाय--ऐसा  कोई  रेजोल्यूशन  ले  च्राउये  t

 SARDAR  SWARAN  SINGH  ‘so-
 KHI  (Jamshedpur)  Mr  Chairman,
 Sir,  |  welcome  this  Bill  and  would  hke
 to  make  suggestions  for  serious  consi-
 deration  of  the  Government  of  India
 Along  with  the  increase  in  the  rate
 of  road  mileage  from  32  pase  to  one
 rupee  per  Km  the  salames  of  ‘the
 Members  of  Parhament  should  have
 also  been  incieased  They  should  be
 at  part  with  the  salaries  of  Members
 of  Parliament  of  the  Commonwealth
 countries,  of  which  India  is  a  honour-
 able  membe:  which  :s,  in  the  United
 Kingdom,  Rs.  15,000  per  month  The
 salaries  of  the  Members  here  should
 be  at  par  with  those  of  |  Members
 in  the  Commonwealth  countries  at
 least.  :f  net  at  par  with  those  in  the
 United  State:  where,  according  to  my
 information,  :t  is  Rs,  2,8000  Rs  30,000
 per  month  This  will  not  only  ene
 hance  the  prestige  of  the  country.  but
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 wou!d  also  put  a  full-stop  to  charges
 of  corruption,  as  alieged  sometimes.
 Sir,  commensurate  with  “he  price  in-
 crease  in  the  case  of  essential  commo-
 dities  and  consumer  goods,  the  sala-
 ries  of  MPs  should  also  be  increased.
 Otherwise,  Siv,  this  Bill  |  which  in-
 creases  the  rate  of  road  mileage  by  68
 paise  KM  _  shou!d  not  have  yeen
 brought  here.  This  would  only  bring
 down  MPs’  prestige  in  the  public  eyes
 and  this  increase  in  the  road  mileage
 allowance  is  going  to  cost  the  ex-
 chequer  only  Rs.  1.50  lakhs  in  4  year.
 I  know  MPs  cannot  open  their  mouth
 due  to  obvious  reasons.  But,  facts
 remain  facts  always.

 ot  चप लेन दु  भट्टाचार्य  :  जो  age;
 ओऔबजेक्टर्स  i  हैं  वह  अपनी  फैसिलिटी  का

 विदा  कर  दें।

 सभापति  महोदय:  सोनी  जी,  जो

 ग्रुप  की  स्पीच  में  समय  'लग  रहा  है  गह  तो

 मंत्री  का  रिहाई  होना  “चाहिए ।  जब  आय

 मिस्टर  हो  जायें  तब  जवाब  दीजियेगा

 SARDAR  SWARAN  SINGH  SO-
 KHI:  Sir,  the  salaries  of  MPs  should
 be  increased  to  at  least  Rs.  2,000  per
 month.  There  should  also  be  a  pen-
 sion  scheme  for  retired  MPs  zlong  vith
 suitable  tiavel  facilities.  This  would
 not  only  beost  the  morale  of  the  MPs
 but  would  alse  enable  them  to  work
 in  their  constituencies,  especially  in
 the  remote  areas.

 SHRI  CHAPALENDU  BHATTA-
 CHARYYA  (Giridih):  Sir,  I  will  be
 very  brief.  I  will  be  very  economical
 in  words.  Mr.  Chairman,  Sir,  I  re-
 member  when  [  started  my  _  trade
 union  career,  which  was  about  34
 years  ago,  the  veteran  trade  unionist
 Shri  N.  M.  Joshi  asked  me  ‘What  is
 the  subscription  you  are  raising  from
 the  coal-miners’?  I  said,  ‘Four  annas
 per  annum’.-.  He  asked  me  ‘What  are
 you  going  to  do  with  it?  You  take  at
 least  four  annas  a  month,  but,  give
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 them  better  service  and  honest  ser-
 vice  thereby  these  coal  miners  will  be
 benefited  hundred-fold’.  Sir,  the  point
 is  that,  we  want  to  give  better  ser-
 vice  to  our  ccristituencies.  I  am  speak-
 ing  as.a  trade  unionist.  Every  time
 when  I  return  to  my  constituency,  via
 Dhanbad,  t2  economise  time,  I  am_  out
 of  pocket  by  Rs.  50-60.  The  taxis
 which  used  to  charge  Rs.  30  are  now
 demanding  Rs.  90  for  one  single  triv.

 SHRI  JYOTIRMOY  BOSU:  But,
 Giridih  has  «  railway  station,  Mr.
 Bhattacharvya.

 SHRI  CHAPALENDU  BHATTA-
 CHARYYA:  This.  takes  extra  time.
 I  get  the  raiiway  fare.  But,  I  do  travel
 by  taxi  thig  distance.  So,  Sir.  the  gap
 is  there  anc  has  to  be  made  good.  We
 try  ६0  make  good  as  best  as  we  can
 within  our  limited  ability.

 Of  course,  as  a  trade  unionist,  the
 question  of  salary  and  extra  DA  in
 these  harsh  days  to  the  government
 employees  is  dear  to  my  heart;  we  do
 want  that  they  should)  be  protected
 against  the  rise  in  prices.  But  this  is
 a  fly  compared  to  the  elephant.  ‘Tihis
 is  altogether  separate  ang  70  politi-
 calisation  of  this  issue  should  .have
 been  made.  With  this  confidence  in
 the  good  faith,  goodwill  and  politicaT
 understanding  of  my  constituency,  I
 support  this  Bill.

 MR.  CHAIRMAN:  Shri  Ram  Gopal
 Reddy.

 SHRI  VASANT:  SATHE  (Akola):
 Under  rule  362,  I  move:

 “That  the  question  be  now  put.”
 This  ts  a  motion  for  closure  of  the
 debate  on  this.  The  moment  this
 is  moved,  this  has  to  be  put.  unless
 you  consider  that  it  is  an  abuse  of
 the  rules.  We  have  haq  enough
 debate  on  this.

 SHRI  K.  RAGHU  RAMAIAH:  T
 have  to  reply.

 DR.  KAILAS:  If  Shri  Sathe  were
 on  his  legs,  could  I  move  a  motion
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 like  this?  He  is  moving  it  when  Shr:
 Ram  Gopal  Reddy  ha;  been  called
 This  is  very  unfortunate  When  a
 ™Tember  is  standing  one  moves  such
 8  motion,  especially  when  chair  has
 called  him  to  speuk  When  Shri  Sathe
 speaks  I  will  also  move  a  motion  hke
 this

 SHRI  PARIPOORNAND  PAINUL!
 'Tehri-Garhwal)  On  a  point  of  ०१९१
 on  this  motion  of  Shii  Sathe  I  have
 tabled  an  amendment  It  35  there  in
 the  agenda

 /  ”
 सभापति  महोदय  वह  धायेगा  |  अमेंडमेंट

 उसमे  करायेगा  |  बतौर  मूव  करने  से  भ्र में डमेट
 बिप्स  नही  हो  जाता।  वह  प्रगति  जगह  पर
 है।  अब  इस  वक्त  साठ  साहब  ने  कमोजर
 कब  शय्या  है।

 DR  KAILAS  When  some  amend-
 ments  are  ako  there,  how  can  he
 move  closure  now?

 सभापति  भदोही  &  यह  समझता  7
 कमी  हाउस  जरूर  इस  हक  में  है  कि बहुत  खत्म
 की  जाये।  लेकिन  मैं  मही  चाहता  बतौर
 मय  करके  किसी  की  जबान  बन्द  की  जाय
 मैं  माठ  साहब  से  कहना  जितने  नाम  हैं  उनमें
 ६: है  केवल  चार  मैदाने  बाकी  रह  गये  हैं।

 SHRI  VASANT  SATHE  There  is  a
 proviso  §6‘Provided  that  the  Speaker
 may  allow  a  member  any  right  of
 reply  which  he  may  have  unde:  these
 tules  80  the  reply  can  be  given
 After  that,  you  can  put  it  to  vote
 The  right  of  reply  is  always  there
 The  Minister  can  give  hic  reply

 SHRI  JYOTIRMOY  8050  (Diamond
 Harbour)  Has  he  taken  your  permis-
 ation?

 र  कं लात  हम  कुछ  सदस्य  ह 82  बजे
 खि  तक  बैठते  हैं  कौर  स्वाद  साहब  8  बजे  हो
 धर  बबल  जाते  हैं।  झाग  भी  वे  बैठना  मही
 चाहते  ’
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 सभापति  महोदय  मै  समझता  हूँ  तीन
 चार  मेम्बरान  हैं,  कह  ए  “एक  मिनट  से
 ज्यादा  न  ले।  आज  झ्राखिरी  दिन  है,  सब
 नोल  ने  तो  अच्छा  है  t

 SHRI  VASANT  SATHE  I  with-
 draw  the  motion.

 शो  एम०  शाम  गोपाल  रेड्डी  (निजामी
 वाद)  चेयरमैन  साहब,  जितने  विरोधी
 दल  के  सदस्य  है  यह  बोलते  है  जो  प्रताउन्म
 मिल  रहा  है  द:  बम  है  शौर  0  रु०  बढ़ाया
 जाय।  श्री  यहा  मामूली  टी०  ए०  में  इज़ाफा
 ्  क्या  गया  है,  पर  किलोमीटर  एक  द.  कर
 दिया  गया  है  तो  उसके  लिये  भामा  मचा
 +ऐ  है।  यह  ठीक  नही  है।  अगर झाज  5]  रू०
 $  अजय  7  Bo  किया  तो  प्रपोज  भरते  शौर
 ?  बजे  पहले  बिल  बना  कर  लेते  थे।  जब
 5]  ह 2.  डी०  ए०  बढावा  गया  तो  एतराज
 था  लेकिन  दूसरे  ही  दिन  जा  कर  बिल
 ्य  यह  नहीं  दादा  चाहिए  ।  मैं  दुख
 किले  का  समर्थन  करता  ह्

 SHRI  S  M  BANERJEE  This  is  a
 very  cheap  yoke  I  never  expected  it
 from  fim  This  is  a  cheap  dig  at
 other.  and  it  should  be  treated  as
 joke

 SHRI  P  M  SAYEED  (Laccadive,
 Mimco)  and  Amindiv:  Islands)  On  a
 point  Of  order  Since  the  hon.  Mem-
 ber  has  moved  a  Motion  for  closure
 of  the  debate  he  cannot  withdraw  it
 unless  he  takes  the  consent  of  the
 Houre  That  i,  my  point  of  order  It
 hecomes  the  property  of  the  House

 SHRI  K  RAGHU  RAMAIAH:  I
 Should  hke  to  make  an  appeal;  we
 are  at  the  fag  end  of  the  gession  This
 १५  the  last  dav  and  it  is  almost  7
 O'clock  now  Why  should  any  Mem-
 be.  go  back  with  a  feeling  that  he
 was  not  allowed  to  give  expression  to
 his  views  He  can  as  well  be  request-
 ed  to  make  his  points  in  one  or  two
 munutes,  as  the  Chairman  pointed  out.
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 Besides  the  Speaker  or  the  Chair-
 man  has  to  give  permission  to  move  a
 Motion  of  closure  and  it  cahnot  be
 moved  just  hke  that.  The  Chairman
 appealed  to  Mr  Sathe  and  he  has
 withdrawn  There  are  only  a  few
 Members  left  ang  let  them  have  their
 say  very  briefly

 pene

 की  परता लाल  बोर पाल  (गंगानगर)
 जब  भी  कोई  ईमा तदा रो  की  बाल  क॑  जाती

 है  तो  हमने  बनर्जी  साहब  बड़े  आदर्शवादी
 और  त्यागी  बनते  हे  a  इसको  देख  कर  मुझ
 बडा  आश्चर्य  होता  हूँ  ।  जब  कभी  कोई  इस
 तरह  की  सुविधा  दी  जाती  हैं  तो  वह  उसका

 इस्तेमाल  कर  लेते  हैं,  भागे  से  भी  लते  हें
 कौर  पीछे  से  भी  लेते  है  ।  उन  से  में  कहता

 ह्  कि  भ्रमण  इतने  त्यागी  बनते  हो  तो  ग्रुप

 छोड  दिया  करो  कभी  नहीं  छोडते  है  ।

 केवल  मात  विरोध  बस्ते  के  लिए  विरोध

 करते  है।  उनका  यह  विरोध  प्रचार  के

 लिए  ही  होता  है।  सभापति  महोदय  भाप

 नो  1.  उनके  दागे  हाथ  जोडे  है  वह
 भी  आपको  पार्टी  के  ही  हैँ  1  श्राप  दोनो
 साम्यवादी  पार्टी  के  हैं  ।  लेकिन  दो  मुंडी  बात

 बह  कर  रहे  है।  मैं  कहा  कि  प्रत्येक  संसद्
 सदस्य  को  आवास  के  लिए  ए  टाइप  का  पन  कने

 निशुल्क  दिया  जाये।  लोकल  वाल  सब

 निःशुल्क  करने  की  इजाजत  होनी  कहिए।
 संसद  सदस्यों  को  प्रथम  श्रेणी  के  अतिरिक्त
 जो  एक  तीसरी  श्रेणी  के  पास  दिये  जाते  है
 उसने  दो  की  जगह  एव  और  प्रथम  श्रेणी  का  ही
 पास  दिया  जाये।  इस  वक्‍त  हम  ग्रसती  पत्नी
 को  फर्स्ट  क्लास  में  नही  ले  जा  मे  ते  हैं।

 तब  ले  जा  सकेंगे।  सब  द  सदस्या  को  सटे  शनरी
 लैटर  हैड  कौर  लिफाफे  तथ।  कार्ड  प्राणी

 निशुल्क  दिये  जायें।

 सभापति  महोदय,  हमारी  हारून  यह  है
 कि  ८  हम  ट्रेड  मुखिया  के  नेता  हैं  जो  ग्बम्दे
 सेते  हैं,  t  हमें  विदेशों  से  पैसा  मिलता  है,  ५  ही

 कमा

 पार्टी  से  मिलता  है।  ईमानदारी  की  बात

 यह  है  कि  जो  साहिबान  त  लेना  चाहे  ब  या  तो
 न  ले  और  अगर  लेते  है  तो जिसको  बे  समझते
 है  कि  यह  हकदार  है  इनको  मिलना  चाहिए
 उनको  दे  दें  ।  हम  एजेंट  किसी  का  नहीं  बनना

 चाहते  हैं।  ईमानदारी  से  काम  करते  हुए
 मुझ  24  साल  हैं  गये  है।  भूखे  मर  रहे  है।
 मैंने  भी  एस०  टी०  डी०  बटवा  दिया  है  शौर
 मेरे  ऊपर  भी  टेलीफोन  डिपार्टमेंट  का  पाख
 हजार  ap  wat  है।

 मैं  अपनी  कास्टिटयूएसी  में  जाता  हु  बी
 गंगानगर  से  मान  अपने  गाव  जाता  होता  है
 तो  सौ  स्प था  मेरा  वहा  गरीब  +२  मार्च  ही
 जाता  है।  आलिम  मील  का  यह  फ  सतना  है  qd
 टन  सब  ज़ा  को  आपका!  समद  सदस्या  का

 सुविधा  देते  समय  नति  में  रखना  जाहिए  |

 डा०  कलास :  (बम्बई-दक्षा/)  प्रथम

 भट्टाचार्य  जी,  बनर्जी  साहब  तथ।  सकोरा
 साहब  न  बोलते  तो  शायद  ५ह  बिल  पाच  मिलकर
 में  खत्म  हो  जाता।  चौथ  व  बाल  है  अरग
 जिस  तरह  की  बाते  उन्होंने  वह,  है  उनका

 सुन  5.९  मुझे  भी  बोलने  के  लिए  चाड,  होना
 पडें  है।  वक्ता  मेरा  कोई  खंड  होते  का
 विचार  नही  था।  मैंने  भी  अपने  दिल्‍ली  तथा
 बम्बई  की  एसटीडी  लाइन  कटवा  द॑।  है.
 क्योकि'  मेरे  दाम  पर  भी  तं।<८-तीन  हजार  रुप4
 का  टेर्ल,फॉस  बिल  जाने  लगा  था  इस  कारण
 मैं  समझता  हूं  कि  ये  मानवीय  संदर्भ  अपनों

 हिपो करमा  का  हद  बेर  रहे  थे,  या  या  कहिए
 में  नाटक  खेल  रहे  थे,  तमाशा  कर  रहे  थे  ry
 mi  सलाम  ३२  त,;  मेम्बर  थे  में  कहूंगा
 कि  जो  एक्सट्रा  माइलेज  को  भरत  इनको
 मिले  उसको  में  कृपा  करके  कलाम  चर  के
 लोगों  को  दे  दिया  करे।  झपने  पास  इसकी
 में  रखें।  उसके  सास  पर  जमा  क  (बा  ढ्
 करें  ऐसा  वे  मरेंगे  तो  मुझे  बड़ी  खुश  होगी
 क्या  उन्हें  सचमुच  इस  लोगों  का  हफ़्ता  दई  है  ?
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 ली  एस०  एम०  बगलों :  आपके  नाम  से
 दे  देंगे।  हमारा  पिता  नहीं  है।

 डा०  कं खास  :  आप  जिनके  लिए  झांसी
 बहाते  हो  उनको  हैं  दो  मुझ  देने  से  कया  फ.यदा  ?
 साठे  साहब  हाजिर  दीं  थे  जब  यह  नाटक
 खेला  गया  कौर  पार्टी  की  बेइज्जती  की  गई।
 वे  अगर  होते  तो  व  भी  इसको  सह  नहीं  कर
 सकते  थे  तथा  करार  जवाब  लेते।

 मैं  उस  बिल  का  सादिक  स्वागत  करता

 है  जर  आशा  करता  हूं  कि  ये  तीन  साथी

 एसी  हिपो क्सी  को  छोड़  ५:२,  इस  नाटक  कक

 छोड़  बर  जो  भी  भ्रतिरिक्‍्त  भत्ता  मिले  उसको
 दान  में  द  दिया  बर्रें  तब  मैं  दूंगा  नि  उन्होंने
 सटका  नहीं  किया।

 श्री  एस०  एम०  बनों  इतवार  के  मेरे
 भर  में  आर  य  गा,  मैं  दाल  किया  १:रता  हूं

 SHRI  9,  BASUMATARI  (Kukra-
 jhar):  i  whole-heartedly  support
 this  Bill.  Perhaps  Mr.  Banerjee  and
 otherswho  the  Bil}  wanted  not  one
 rupee  but  tnore.  So,  they  are  opposing
 it.  While  supporting  the  Bill,  I  also
 support  the  suggestions  and  demands
 made  by  Shri  Barupal.

 SHRI  K.  GOPAL  (Karur):  When
 this  Bill  was  introduced  I  thought  :t
 might  be  passed  without  any  discus-
 sion.  I  never  thought  our  friends  in
 the  opposition,  for  whom  I  have  very
 great  regard,  wil]  be  so  hypocriticyi.
 They  brought  in  the  DA  issue  here
 also.  It  ig  net  that  we  do  not  want
 that  more  DA  should  be  paid  to  the
 employees.  |  myself  have  been  a  gov-
 ernmen.  employee.  I  started  my  life
 on  Rs.  55  a  month.  I  do  not  know  why
 they  should  bring  in  politics  here
 They  will  agree  that  the  facilities  pro-
 vided  to  MPs  are  not  sufficient  to  lead
 an  honest  life.  I  hope  in  the  nex!  ses-
 ston  the  Minister  of  Parliamentary  Af-
 fairs  wil)  bring  another  Bill  giving
 more  facilities  to  MPs  so  that  we  can
 lead  an  honest  jife.

 AGRAHAYANA  29,  896  (SAKA)  Allowances  cf
 MPs  (Arndt.)  Bill

 SHRI  ह  G.  MAVALANKAR  (Ah-
 medabad@):  Sir,  this  is  a  very  short
 and  simple  Bill.  It  should  have  been
 parsed  without  much  discussion.  It

 358  based  on  the  unanimous  recommen-
 dations  of  fhe  Joint  Committee  on
 which  CPI  and  CPI(M)  are  also  re-
 presented.  I  agree  that  in  view  of
 the  economic  crisis  facing  our  country.
 we  should  not  be  going  in  for  such
 demands.  I  must  say  this  tn  the
 credit  of  the  Government  (hat  ale
 though  they  generally  endorse  the
 spirit  of  the  various  proposals  made
 unanimously  by  the  committee,  they
 have  said,  in  view  of  the  economic
 crisis,  we  cannot  go  into  fhe  cther
 questions.  They  have  agreed  cnly  to
 these  two  things.  It  is  not  a  ques
 tion  of  earning  more  mone,  but
 reimbursing  what  actually  has  been
 spent.  It  ts  in  tune  with  the  reality
 of  the  recent  increases  in  petro]  pri-
 ces.

 446

 I9  hrs.

 One  tinal  word  and  I  have  done.  We
 as  Members  of  Parliament  have  to  be-
 have  in  an  honest  and  incorruptible
 manner.  Ido  not  know  why  we  should
 teel  shy  ३3  we  have  to  ask  for  more
 money  in  order  to  make  our  role  effi-
 erent.  But  I  am  all  with  my  friends
 and  I  am  sure,  the  whole  Houre  is
 agreeable  that  in  the  conditions  af  to-
 day’s  economic  crisis  even  though  we
 have  a  justifiable  case  for  demanding
 more,  we  are  sensible  enough,  sensi-
 tive  enough,  not  to  press  for  cur  owl
 demands  at  this  stage.  But  this  is  not
 asking  for  more  money.  This  is  only
 asking  for  reimbursement  of  money
 which  We  have  to  spend  because  the
 prices  have  gone  up.  Does  the  coun-
 try  want  thal  Members  of  Parliament
 may  depend  on  some  dishonest  rich
 men,  or  on  this  or  that  narly?  No.
 We  want  to  be  honest  ‘ind  =  incor-
 ruptible  people.  So.  if  we  are  asking
 fur  this,  there  is  nothing  wrong  about
 it,

 Lastly,  I  am  sorry  to  say  that  today
 I  have  read  in  the  pspers  and  a  large
 number  of  papers  have  given,  if  I  may
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 [Shri  P.  6.  Mavalankar]
 use  the  word,  a  very  uncharitable  con-
 struction  to  this  Bill.  They  have  pub-
 hshed  in  headlines  that  Members  of
 Parliament  are  going  ahead  with  more
 money  and  more  allowances.  Thig  is
 &  very  uncharitable  reporting.  I  hope, the  newspapers  also  would  know  that
 what  we  are  doing  is  not  asking  for  ad-
 ditional  income  but  we  are  trying  to
 be  in  tune  with  the  reality,

 SHR]  S.  M.  BANERJEE:  It  has  been
 mentioned  by  Mr.  Mavalankar  that
 CPI  and  CPM  Members  were  also  pre-
 sent  in  the  meeting.  We  have  never
 ‘opposed  it.  We  have  only  said  that
 these  recommendations  should  not  be
 accepted  now  at  this  hour,  when  only
 {lus  morning  we  saw  that  nothing  has
 ‘heen  done  for  Central  Govern-
 ment  emplovees  and  they  are  not  being paid  four  instalments  of  D.A.  which
 have  already  become  due.  When  the
 eonditions  become  normal,  then  we  can
 have  it.

 MR.  CHAIRMAN:  Shri  Mandal

 भरी  नमूना  प्रसाद  मंडल  (समस्तीपुर)
 सभापति  महोदय,  मैं  अपने  आदरणीय  मित्र,
 श्री  पन्ना साल  बारूपाल,  और  श्री  मावलंकर
 के  विचारों  को  पूरी  ताईद  करता  हैं।  इस
 सदन  के  प्रध्चिकांश  लोगों की  तीन  जगह  भय नी
 एस्टाडिसश्षमेंट  रखनी  पड़ती  है:  धर  पर,
 अपनी  कांस्टीट्यूएस्सी  में  और  यहां  दिल्‍ली
 में  .  सदस्यों  के  सुचारू  रूप  से  गम  करने
 है  लिए  यह  प्राप्यक  है  कि  उन  के  लिए
 स्टेनोग्रफरर्ज  का  एक  “पूल”  बना  दिया

 जाये  शौर  चार-चार  सदस्यों  के  लिए
 न्त्रक  स्टेनोग्राफर  की  सुविधा दी  जाये।

 जहां  तंग  श्री  बचतों  का  रुम्मस्ध  है,  जब
 सदस्यों  का  डेली  एलाउंस  3  रुपए  से  बढ़ा
 कर  53  रुपए  था  गया  भा,  तो  श्री  बनी
 ने  उस  का  विरोध  लिया  था।  लेकिन  वह
 1  ह्  लेते  रहे  -  श्री  एस०  एम०  जोशी

 ही  केवल  ऐसे  सदस्य  थे,  जिले  की  कथनी

 र  करनी  में  समय  था,  क्योंकि  बह 3.  रुपए
 लेते  रहे  ।  श्री  बनर्जी  को  यह  बात  बा पाल
 में  रखनी  चाहिए  कि  हमें  “रियलिस्टिक"
 डीसा  चाहिए  ।

 निमतो  सहोदर शा बाई  राय  (सागर)  :
 सभापति  महोदय,  इस  बिल  के  जाने  से  पहले
 अब  मैंने  सैंपल  हाल  में  श्री  ज्योतिर्मय  बसु
 |  इस  बिल  के  बारे  में  पूछ,  तो  उन्होंने  कहा
 कि  मैं  इस  बिल  का  समन  करता  ह्
 खूकिन  अब  बह  इस  का  विरोध  कर  रहे  हैं
 भी  बनर्जी  तो  ब्रह्मचारी  हैं,  लेकिन  बाकी
 "दस्तों  के  बाल-बच्चे  हैं  1

 करो  मु  दंडबते(राजापुर)  उन्होंने
 अपने  लुढ़के  के  आरे  से  जिक्र  किया  है।  वह
 लाचारी  कैसे  हैं  q

 भी  सहोदरा बाई  राय  :जित  के
 बाल-बच्चे  है,  उन  को  कुछ  नटी  बच!  है  ।
 उसे  को  500  रुपए  मिलते  हैं,  जि  में  से केवल
 150  रुपए  बचते  है।  पाती  कौर  बिलों

 नदारद  का  बहुत  कुछ  कट  जाता  है।  अपने

 जुलाब-क्षेत्रा  में  जानें  पर  भा  बहुत  खर्च  हता
 है इस  लिए  मैं  जो  बत्ती  से  प्राप्त ता  करना

 चाहती  हू  कि  वह  इस  बिल  बा  बिरेन  मं
 करें  {

 इन  शब्दों  के  साथ  मैं  इस  बिल  का  मम वंद
 करती  हू  ।

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RAMA-
 TAH):  t  would  Uke  to  expreas  my
 thanks  to  those  on  this  side  as  well  as
 on  the  other  side  who  have  supported
 this  Bill  here  in  this  House  and  also
 to  those  who  supported  it  in  the  Lobby
 i  am  giad  that  members  on  this  side
 as  well  as  Shri  Mevalankar  there
 have  pointed  out  one  very  crucial  and
 smportant  point  which  clinches  the
 jague,  How  was  this  proposal  brought
 here?  [tf  was  initiated  by  the  Joint
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 Committee  of  both  the  Houses,  consist-
 ing  of  all  parties,  and  they  have  re-
 commended  it.  Let  me  read  out  what
 they  have  recommended.  They  have
 recommended  various  other  things.

 “Rent-free  accommodation  in  ‘A’
 type  moe.”

 I  am  talking  of  the  Committee's  re-
 commendation  and  not  of  any  member
 or  any  party  the  Committee’s  recom-
 mendations  as  communicated  and  as
 considered  by  the  Government

 SHRI  RAMAVATAR  SHASTRI
 (Patna):  CPI  was  not  a  member  of  the
 Committee.

 SHRI  K.  RAGHU  RAMAIAH:  I  am
 not  going  into  the  internal  working
 of  the  Committee.  I  have  no
 business  to  do  so.

 These  are  the  recommendations  of
 the  Committee-—

 “Rent-free  accommodation  in  ‘A’
 type,  water  and  electricity  charges
 upto  Rs  600  to  be  borne  by  the  Gov-
 vernment,  free  locz!  calls  to  be  rais-
 ed  to  15,000  from  10,800  free  medi-
 cal  facilities  at  all  government  hn«-
 pitals  ”

 SHRI  S  M.  BANERJEE:  On  a  point
 of  order  The  Minister  is  reading  from
 a  document  which  is  supposed  (0  be  re-
 commendations  of  the  Joint  Committee
 on  Members’  Salaries  and  Allowances
 He  is  quoting  certain  things  which  we
 have  not  at  all  supported.  'f  he  is
 hanest,  let  him  say  which  party  mem-
 bers  supported  (Interruptions.)  When
 we  demanded  sfenogruphers,  the  Con-
 gress  members  wanted  cash  monev,
 when  we  demanded  service  stamps.
 they  said,  ‘We  want  cash  money’.  This
 is  their  standard.  I  challenge,  we  have
 never  demanded,  it  is  they  who  have
 been  demanding  cash  money.

 SHRI  K.  RAGHU  RAMAIAH:  I  am
 in  the  hands  of  the  Chair.  I  do  not
 know  whether  the  rules  permit  me  to
 say  which  party  supported  what.  I
 am  prepared  to  do  it.  but  it  is  upto  the
 Chair  to  tell  me,

 3008  L.S.—I7.
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 The  fact  is  that  the  Committee,  as  a
 Committee,  recommended  the  follow-
 ing:—

 “Postal  facilities:  the  Joint  Com-
 mittee  has  recommended  that  mem-
 bers  might  to  provided  service  stamps
 upto  a  maximum  of  Rs.  50  per
 month,  provision  of  two  separate
 doctors  in  Delhi  for  domiciliary
 visits;  Constituency  allowance;  the
 Joint  Committee  has  recommend-
 ed  that,  instead  of  cash  allowance,
 Government  might  provide  trans-
 port  facilities  to  members  for  tour-
 ing  their  constituencies,  travel  by
 ACC;  railway  pass  for  family
 members  of  unmarried....”

 SHRI  P.  G  MAVALANKAR:  On  a
 point  of  order.  The  Minister  is  now
 reading  out  something  which  was
 agreed  to  by  a  Joint  Committee  long
 before  Shri  Ramavatar  Shastri  and  I
 became  members.  We  have  not  sup-
 ported  them  on  many  of  the  points.
 He  8  reading  out  something  of  an  old  ,
 Committee  My  point  of  order  is  this.
 He  is  reading  out  the  various  proposals
 of  the  Joint  Committee  and  he  says
 that  they  were  unanimous  That  Joint
 Committee's  composition  was  not  what
 it  is  today  That  is  one  -  thing.
 Secondlv  some  of  us  have  opposed
 these  things.  Therefore,  let  him  not
 read  those  things  hecause  that  will
 create  confusion  and  misunderstand~-
 ing.

 आओ  रामावतार  शास्त्री  (पटना)  :

 रुमानवी  महोदय,  जब  के  दुकानें  कन  हुए
 खेतो  सी०  पीठ  भाई  का  कोई  सदस्य

 मेम्बर  नहीं  था।  बाद  में  जब  हमारे  लीडर

 को  बलाए  गया  था,  तो  उनकी  तरफ  से

 में  गत  थे  1  मैंने  उत  तमाम  योपोजन्ज

 को  पोज  किया  था  1  इसके  लिए  मंत्रो  महोदय

 वे  यह  नहों  गहना  चाहिए  कि  उन  के  बारे

 में  सत्र  पार्को  बने  मम  थी  यह  जो  बिल

 भाषा  है,  उस  दिख  शनि  है  &  मंत्री

 माह  देय  द.  बातो  को  रु  मिलाएं  1
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 SHRI  K,  RAGHU  RAMAIAH;  I
 have  not  said  all  the  parties  agreed
 and  which  part  was  agreed  and
 which  part  was  not  agreed  to.  They
 were  the  Committee’s  recommen-
 dations...  (Interruptions)

 SHRI  RAMAVATAR  SHASTRI:
 Shri  D.  N.  Tiwary  was  the  Chairman
 at  that  time.

 SHRI  K.  RAGHU  RAMAIAH:  Re-
 garding  the  point  of  Mr.  Mavalankar.
 I  will  give  the  date  of  the  recom-
 mendation.

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal):  On  a  point  of  order,  Sir.
 I  would  like  to  ask  the  Minister  of
 Parljamentary  Affairs  He  said  that
 they  were  the  recommendations  of
 the  Joint  Committee  whereas  Shri
 Ramavatar  Shastri  said  that  they  had
 not  agreed  to  them.  May  I  know
 whether  there  was  any  munute  of
 disssent?

 MR  CHAIRMAN:  It  is  not  a  point
 of  order,

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  In  this  committee
 no  minutes  of  dissent  are  recorded
 Mr.  Venkatasubbaiah  had  been  the
 Chairman  of  the  Estimates  Com-
 mittee  Can  he  show  me  one  single
 instance  of  Estimates  Committee's
 reports  under  his  signature  where  a
 munute  of  dissent  has  been  recorded?

 _SHRI  P.  VENKATASUSBAIAH.
 But  there  is  a  provision  for  a  minute
 of  dissent  even  in  the  Estimates  Com-
 mittee’s  reporis  A  note  of  dissent
 will  be  entered  with  regard  to  the
 minutes.  I  would  like  to  state  that
 for  the  information  of  Shri  Jyotirmoy
 Bosu

 SHRI  S.M  BANERJEE:  Y  want
 the  minutes  ta  be  laid  on  the  Table

 Me
 the  House.  There  ig  a  limit  tq

 his.
 ee
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 PROF.  MADHU  DANDAVATE:  As
 many  friends  have  said,  thig  Bill  is
 only  restricted  to  the  road  mileage.
 ६  would  request  you  not  to  allow
 anybody  to  bring  in  any  other  things
 at  all,

 SHRI  K.  RAGHU  RAMAIAH:  If
 that  is  the  consensus,  I  am  Happy.
 Every  Membcr  these  days  has  heen
 feeling  the  pinch  when  he  has  to
 travel  by  car  or  taxi  even  from  the
 Palam  aerodrome  to  the  Parliament
 House.  It  js  only  to  cover  the  in-
 creased  expenses  by  way  of  petrol
 price  ete  that  the  ificréase  in  the
 road  mileage  alfSWance  ‘has  been
 proposed.  I  am  happy  about  the
 consensus  in  favour  of  this  Bill,

 st  ato  सोहन  लाल  (करोल  बाग)

 कप  मेरी  एक  बात  सुन  लीजिए  ।  यह  दिल्‍ली  )
 के  प्रतियों  के लिए  नहीं  है  ।  यह  अप  मुझे
 थोडा  सा  क्लीनर  तर  के  बता  दे।  कई  दफा

 एरोड्रोम  से  घर  जाने  के  लिए  या  घर  से  एयरो-

 ड्रोम  जाने  के  लिए  दिल्ली  के  जितने  भो  सदस्य

 है  उन  को  यह  नहीं  द्  जाता,  तो  कया

 दम  दिन,  दिलो  को  ध  4,  जाएगा  ।

 SHRI  K  RAGHU  RAMAIAH  I
 think  Delhi  Members  also  will  enjoy
 part  of  it  because  when  they  go  on
 a  committee  outside  Delhi  then  from
 the  station  to  the  meeting  they  get
 that  advantage  In  view  of  the  gene.
 ral  consensus  in  the  House  in  support
 of  this  measure  |  think  I  need  not
 say  anything  further.  I  hope  the
 House  will  accept  it.

 MR  CHAIRMAN:  Now,  the  ques-
 tion  js:

 “That  the  Bill  further  to  amend
 the  Salaries  and  Allowances  of
 Members  of  Parliament  Act,  1954,
 be  taken  into  consideration.”

 The  motion  was  adopted.
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 MR,  CHAIRMAN:  There  being  no
 amendments  to  clause  2,  I  will  put
 the  clause  to  vote.

 The  question  is:

 “That  clause  2  stand  part  of  the

 BilL”
 oo

 The  motjon  was  adopted.

 Clouse  2  wae  added  to  the  Bill.
 Clause  I—(Short  title)

 SHRI  PARIPOORNANAND  PAI-
 NULI  (Tehri-Garhwal):  I  move:

 Page  i.—

 after  line  4  insert—

 “(2)  Ths  Act  shali  come  into
 force  on  such  date  as  may  be  noti-

 fied  by  the  Government  of  ITndta

 ql)

 wa  यह  प्र में डमेट  कश  करने  की  कोई

 जरुर  नही  थी  न  मैं  हिम्मत  करता  ।  लेकिन

 मैं  जानता  था  कि  हमारे  कुछ  विरोधों  पार्टी

 के  दोस्त  घुरैया  साहब  की  जरा  सी  छेह्ठाह

 पर  इतने  ज्यादा  नाराज  हो  जायेंगे  और  इत  या

 उस  को  पोलिटिक्नाइज  करने  की  कोशिश

 करेंगे  |  असल  बात  तो  यह  है  कि  आम  पब्लिक

 जानती  है  कि  मैं  जो  कहता  ह  और  करता  हू,
 मेरी  का बनी  झोर  करती  में  क्या  फरहा

 जहां  तक  इस  बिल  का  साल  है  यह  बिल

 तो  ऊंट  के  महू  में  जीरे  क ेसमान  है।  केवल  मात्र
 1 लाख  50  हजार  का  प्रावधान।  इन  में  होता

 है  भोर  यह  कुछ  भी  नही  है।  जो  सारी

 समिति  ने  सिफारिशें  की  थी  प्रखर  उन  को

 प्रस्तुत  किया  जाता  तो  उप  सन्दर्भ  में  देखा

 जा  समझता  था  |  इसलि०  मैं  ने  इस  दृष्टिकोण
 से  इस  को  प्रस्तुत  किया  हैं.  12  पोज़ीशन  पार्टी

 after  the  economic  crisis  is  over”

 MPs  (Amdt.)  Bill

 वाले  कह ेगे  कि  गाने  मेंट  साफे  हं दिया  के  एम्मा-

 ईज  को  डी०  ए०  नहीं  दिया  ,  उन  को  नही

 दिया,  इन  को  नहीं  दिया,  मैं  उ।  दोस्तों  से

 पूछना  चाहता  हूँ  कि  कमी  बाप  हरिजनों
 के  सम्बन्ध  मे  एडजस्टमेंट  मोशन  लाते  है,
 कभी  श्राप  आदिवासियों  के  सबंध  मे  नो-

 ऋार्फिडेस  मोशन  लाते  हैं,  लेनी  श्राप  ने

 क्या  कभी  भूमिहीन  हरिजनों,  प्रा दि वासियों

 प्रो  गरीबों  क॑  प्रीत  के  उठाया,  कमी  उन

 के प्रशन  को  ले  कर  बाक  ऑउट  किया  ?

 सिर्फ  इसलिए  कि  इस  आर्गेनाइज्ड  सेक्टर

 में  जो  आप  की  दुकान  है,  आप  उस  का  फन्दा

 उठाना  चाहते  है।.  (व्यवधान)

 मैं  श्राप  से  यह  कहना  चाहता  हूं  कि  एक

 संसद  सदस्य  के  नाते  हम  को  अपना  व्यक्तिगत

 आचरण  ऐसा  करना  चाहिए  जो  हमारे  देश

 की  आम  जनता  का  है।  उन  के  जन  जोवन

 के  साय  हमारा  इन्वाल्वमेंट  होना  चाहिए  |

 इसलिए  गीता  में  श्री  कृष्ण  ने  कहा  था--

 यद्यदाचरति  श्रेष्ठस्तत्तदेवरों  जन  t

 भर्यातू  समाज  के  अगुवा  लोगों  का  जो  चरित्र

 होता  है  सारे  समाज  प  वहीं  चरित्र  होगा

 हैं।  जब  हम  भाव  यहा  कुढ ब्रौर  करते

 &  भर  फिर  लैक्सिया  में  घूमते  हैं  दुनिया  भर

 में  राउन्ड  लगते  है  तो  तमाम  लोग  जानते

 है  कि  हम  क्‍या  हैं।

 एक  बात  बौर  निवेदन  करना  चाहता

 हैं ।  भगवान  बुद्ध  ने  वीरवार  से  कहा

 था  कि  ;
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 [Shri  :Paripoornanand  Painuli]

 “राज्ञोणप  वासों  यूगमेकमेव

 कुत्स  निरोधक  _तथान्नमात्रा

 शय्या  तरीका  सन  मेकमेव

 शेष  विशेष  नुप्तेसं दाय”

 मौलाना  साहब  इस  बात  को  ज्यादा
 पसंद  करेंगे  ।  इस  का  भर्थ  यह  है  कि  एक
 साधारण  व्यक्ति  की  तरह  राजा  को  भी  केवल
 दो  ही  वस्त  चाहिएं  ,  क्षुधा  के  निरोध  के  लिए
 उतना  ही  प्रश्न  चाहिए  जितना  साधारण
 व्यक्ति  को  चाहिए,  उसे  भी  एक  शय्या  तथा
 एक  ही  आसन  या  कुर्सी  चाहिए  4  शेष  जो
 विशेष  हैं  वे  राजा  के  अहंकार  की  पूति  के  लिए,
 उस  के  प्रकार  के  द्योतक  मात  हैं  ।

 इसी  प्रकार  यदि  हम  संसद  सदस्य  सादगी
 का  जीवन  बसर  करें  तो  रघुरमंया पा  साहब  को
 यह  बिल  लाने  के  लिए  जरुरत  ही  नहीं  पड़ेगी  1

 मैं  समझता  हुं  कि  वह  कहावत  है  कि
 होइये  सोच  जो  राम  रचि  राखा,  तो  होइमें
 सोच  जो  रघु रम या  *थि  राख,,  होना  इस  है
 वही  है,  किन्तु  मैं  श्राप  की  बातों  के  उत्तर  में
 कहना  चाहता  हूं  कि  मेरा  व्यक्तिगत  आचरण
 मेरी  कांस्टिट्यूएंसी  में  क्या  है,  श्राम  नता
 उसी  को  देखती  है।  बाकी  व  समाजवाद,
 साम्यवाद  और  जितने  वादों  की  बातें  हैं
 उन  से  कुछ  होने  वाला  नहीं  है  ।  बी०  एल०
 ही०  के  एक  सदस्य  ने  कमी  बड़ी  ऊंची  ऊंची
 बातें  कीं।  साथ  में  यह  भी  कह  दिया  कि
 खर्चा  नहीं  चलता  है  कौर  यह  तो  बिल्कुल
 बेकार  है।  तो  जब  खर्जा  नहीं  ललता  शौर
 यह  बेकार  है  तो  यह  दो  परस्पर  विरोधी  बातें
 उन  की  हैं।  उन  की  अपनी  बात  भरें ही  विरोध,-
 भास  है।  जिस  प्रकार  से  इसको  पार्टी  के
 आचरण  में  दौर  कामकाज  में  विरोधाभास  है
 इन  नेतायों  के  भाषणों  में  भी  विरोधी-
 भास  है।  कभी  भारतीय  क्रान्ति दल  हैं  तो
 कभी  भारतीय  लोकदल  हैं  कभी  सोशलिस्ट
 पार्टी  हैं।  इसलिए  मैं  यह  कहना  चाहता.  हूं

 Bill

 कि  यहाँ  के  भाषणों  से  कोई  असर  नहीं  होने
 वाला  है।  असर  उस  बात  का  होगा  कि  बाप

 का  व्यक्तिगत  झा चरण  क्या  है  कौर  अपनी

 कांस्टीडयूएसी  में  बाप  किस  तरह  के  व्यक्ति

 हैं  7  यही  प्रसली  महत्व  रखता  है  ।  इन
 शब्दों  के  साथ  मैं  अपना  संशोधन  प्रस्तुत
 करता  हूं  ।

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  His  amendment  states  that
 this  Bill  shall  come  into  force  from
 such  date  as  may  be  notified  ‘by  the
 Government  of  India,  after  the  econo-
 mic  crisis  is  over,  Now,  Mr,  Painuli
 is  a  very  good  friend  of  mine  a  very
 right  thinking  person.  I  only  want
 him  to  enlighten  us  on  one  point.  I
 support  his  amendment.  I  want  to
 know  from  him  as  to  when  he  thinks
 that  the  economic  crisis  will  be  over.
 That  is  all  that  I  want  to  know.  I
 want  only  this  and  let  him  clarify  it.

 SHRI  PARIPOORNANAND  PAINULI:
 When  the  economic  crisis  is  over  the
 Government  will  notify  it.

 SHRI  K.  RAGHU  RAMAIAH:  Sir,
 the  anxiety  of  the  hon.  Member  is
 understandable.  But,  may  I  submit  to
 him  that  if  the  economic  crisis  is  over
 and  prices  come  down,  then  where  is
 the  need  for  this  Bill  itself?

 I  have  nothing  more  to  say.  In  the
 Spirit  in  which  I  have  mentioned,  !
 appeal  to  him  not  to  press  for  his
 amendment.

 SHRI  PARIPOORNANAND  PAANULI-
 I  seek  leave  of  the  House  to  with-
 draw  my  amendment.

 MR  CHAIRMAN:  Does  the  hon.
 member  have  the  leave  of  the  House
 to  withdraw  his  amendment?

 AN  HON.  MEMBER:  No.

 SHRI  JYOTIRMOY  BOSU:.  The
 motion  is  put  by  -the  Parliamentary
 Affairs  Minister,  Let-him  say:  what
 is  right  or  wrong  with  this?
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 MR.  CHAIRMAN:  I  shall  put  the
 amendment  moved  by  Shri  Paripoor-
 manand  Painuli  to  the  vote  of  the
 House.

 Amendment  No.  was  put  and
 negatived,

 MR.  CHAIRMAN:  Now  the  ques-
 tion  is:

 “That  Clause  |  stand  part  of  the
 Bull’.

 The  motion  was  adopted,

 Clause  was  added  to  the  Buli.

 The  Enacting  Formula  was  added
 to  the  Bill.

 The  Title  was  added  to  the  Bilt

 SHRI  K.  RAGHU  RAMAIAH:  I  beg
 to  move:

 “That  the  Bill  be  passed”,

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  Sir,  I  want  to  ask  my  hon.
 friends  opposite  one  thing.  I  assure
 you  that  I  am  not  playing  for  the
 galleries.  |  have  no  malicia  and  I  am
 not  unnecessarily  critical  I  only  want
 to  ask:  whose  creation  is  the  economic
 crisis  that  we  find  today  which  has
 necessitated  this  position?  (Intcrrup-
 tions).

 My  party  spokesman  has  made  it
 clear  about  our  stand.  |  want  to  know
 one  thing-—whether  they  agree  with  us
 or  not—since  we  are  the  law  makers,
 we  should  be  cautious  in  the  matter
 so  that  the  people  do  not  say  that  just
 because  we  are  in  authority,  we  may
 use  it  any  time  we  choose  to  for  any-
 thing  which  may  be  right  or  wrong.
 Most  of  the  Members  just  now  said
 that  this  ie  necessary  for  serving  the
 people  and  their  constituencies.  Let
 us  understand  this.  Tell  me  whether
 these  free  local  calls  that  would  be
 allowed  for  Local  Calls  or  those  who
 have  the  S.T.D.  facilities.  Now.  tell

 me  one  thing,  (Interruptions).

 SHRI  8.  R.  SHUKLA  (Bahraich)
 Sir,  I  rise  on  a  point  of  order....
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 SHRI  VASANT  SATHE  (Akola):
 Will  you  allow  me  at  least  now  to  move
 my  closure  motion?  Let  the  question
 now  be  put.  This  is  only  misusing
 the  Third  Reading  by  Mr.  Bosu.

 SHRI  JYOTIRMOY  BOSU:  Mr.  Sathe
 unfortunately  why  are  you  showing
 your  ignorance?  What  does  the  rule
 say:

 “At  any  time  after  a  motion  has
 been  made,  any  member  may  move:
 That  the  question  be  now  put,
 and,  unless  it  apepars  to  the  Speaker
 that  the  motion  is  an  abuse  of  these
 rules  or  an  infringement  of  the  right
 of  reasonable  debate,  the  Speaker
 shal]  then  put  the  motion:  That  the
 question  be  now  put”.

 SHRI  VASANT  SATHE:  You  are
 not  using  the  reasonableness  of  the
 dehate;  you  are  misusing  the  right  of
 the  debate.

 SHRI  JYOTIRMOY  BOSU:  I  am  not
 Saying  anything.  Why  don't  you  hear
 me’?  J  am  only  trying  to  understand
 how  will  it  help?  I  am  only  trying  to
 understand  how  by  increasing  the
 number  of  free  calls  you  expect  to
 serve  the  constituency  because  most
 of  our  constituencies  are  in  the  rural
 areas  and  there  are  no  telephone  faci-
 hties  there.

 SHRI  VASANT  SATHE:  There  is  no
 mention  of  telephone  calls  here.

 SHRI  JYOTIRMOY  BOSU:  Now,  tell
 me  about  road  mileage.  You  are
 entitled  to  road  mileage  when  you
 make  an  onward  journey  or  a  return
 journey.  Now,  how  the  enhanced  road
 mileage  rate  will  help  you  to  serve
 the  constituency.  I  want  to  be  edu-
 cated  on  that.

 There  is  a  question  of  free  service
 stamps.  That  is  one  thing  by  the  use
 of  which  you  can  really  serve  the
 peonle  Then  there  is  secretarial  and
 academic  assistance.  But  all  that  ‘you
 want  in  cash.  I  have  been  requesting



 459  Sélaries  and  Allowances  DECEMBER  20,  674  of  हर  (Amat)  460
 Bilt

 {Shri  Jyotirmoy  Bosu]
 the  Minister  again  and  again  that  there
 should  be  mini-buses  available  to  take
 us  to  and  fro  from  our  residence,  We
 are  forced  to  hire  taxis  to  come  and
 go  from  Parliament,  The  Indian  Air-
 lines  used  to  run  buses  from  their
 office  to  Palam  Airport.  I  had  been
 asking  that  this  facihty  be  made
 available  from  North  Avenue.  When
 we  can  save  money  this  way  they
 would  not  do  it  but  they  are  willing
 to  give  more  money.

 sit  एस०  एस०  बनर्जी  :  (कानपुर)  :

 जेश्नरमैंन  साहब,  मैं  बड़े  अदब  से  गुजारिश
 करना  चाहता  हूं  कि  हम  लोगो  ने  कोई  ऐसा

 काम  नहीं  किया  है  जिस  में  कोई  नाराजगी

 हो।  मैंने  यह  नही  कटा  था  कि  इन  रिवमन्‍्डे  शन्ट
 के  बारे  में  हमारी  कोई  सहमति  नही

 थी,  इस  में  हमारी  पार्टी  के  प्रतिनिधि  भी

 थे,  लेकिन  हम  ने  सिर्फ  इतना  ही  कहा  है  कि

 जब  कि  आज  पालियामेंट  की  ग्रा खरी  दिल

 था  और  ऐसे  मौके  पर  जब  कि  देश  में  हाहाकार

 वचा  हु प्रा है  इक  नदी  लाता  चाहिए  था।

 कभी  कुछ  दिन  पढ़ले  मैं  बच्चों  के  एक

 स्कूल  के  सामने  से  जा  रहा  था,  बच्चो  को

 तरह  तरह  की  चीजें  दिखा  कर  उन  से  सवाल

 पूछे  जा  रहे  थे  और  बच्चे  उन  सवालों

 जवाब  दे  रहे  हैं  -  उसी  वक्त  बच्चों  से  एक

 सवाल  पूछा  गया--

 500  रुपया  महावीर,  5  रूपए  रोज,

 ढा-ना  की  नौकरी,

 राष्ट्रपति  भवन  मे  भोज--बतासो  बच्चों

 कौन  ?

 बच्चों  ने  कक--सं  तद  सदस्य  |

 बस  इतना  ही  कहता  चाहता  था

 भी  जप साथ  राव  जोशी  (शाजापुर)

 सभापति  महोदय,  मेरा  इस  पर  बोलने  का

 विचार  नहीं  थ--लेकिन  एक  घात  का  मूझे

 झाश्वर्य  है--समाचार  पत्रों  के  प्रनुसार

 जब  यह  सत्र  समाप्त  होने  के  बाद  यह  संसद

 भग  होगी  था  रहेगी--ऐसा  वातावरण  चल

 रहा  है,  तो  भ्रामरी  दिन  यह  विधेयक  लाया

 गया-क्या  यह  हम  को  डाज  कर  के  भ्र लग  रास्ते

 पर  ले  जाने  के  लिए  नही  किया  गया  है.  यानि

 जो  धुविधाये  इस  मे  मिलनेवाली  हैं  मे  शाखों

 में  धुल  रोकने  के  लिए  हैं,  इन  से  काई  लाभ

 होने  वाला  नही  है।  क्योकि  ज्वाइंट  कमेटी

 की  काफी  रिकमेन्डे गन्ज  थी,  उन  में  सिर्फ  एक

 ही  रह  गई  हैं  कौर  बहू  भी  आप  आखरी

 दिन  लायें  हैं--यह  सब  क्‍या  हो  रहा  है  t

 SHRI  K.  RAGHU  95085  AH:  87,  I
 do  not  want  to  go  into  any  rumours.
 But,  I  want  to  confine  myself  to  this
 Bill  Now,  Sir,  the  financia}  implica-
 tion  of  this  Bill,  as  has  been  pointed
 out  earher,  is  Rs.  2.50  lakhs  As
 regards  the  calls—Mr.  Jyotirmoy  Bosu
 wanted  to  know  about  this--the  free
 local  calls  are  increased  from  10,800
 to  15,000.  I  do  not  want  to  go  into
 other  details,  because  at  the  considera-
 tion  stage,  the  consensus  of  the  whole
 House  was  that  we  should  not  go  into
 further  details.  Most  of  the  recom-
 mendations  were  not  found  possible  to
 accept.  We  do  not  want  to  go  into  it.
 Without  making  any  further  comments
 I  commend  this  Bill  to  the  acceptance
 of  this  House.

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.
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 MOTION  RE:  REPORT  OF  COMMIS-
 SION  OF  INQUIRY  INTO  THE  DIS-
 APPEARANCE  OF  NETAJI  SUBHAS
 CHANDRA  BOSE:

 शमी  दरबारा  सिह  (  होशियारपुर)  :

 जे  यर मैंन  सहाब  मेरा  कहना  हैं  कि  इन  को
 भरना  प्रस्ताव  मूव  करने  के  बाद  अगर  मुना-
 सिन  हो  तो,  ऐंइ>न॑  कर  दें  ताकि  दूसरे  सेशन
 में  इस  प्रस्ताव  को  लें  जाये  ।  जो  रह  गए  हैं
 उन  को  रह  जानें  दे  ।  क्‍यों  बाप  ने  हम
 को  इतनी  देर  तक  बैठाया  हुआ  है  |

 सभापति  महोदय  :  कभी  बोलने  तो
 दीजिए  t

 भरी  एस  एम०  बसों...  (कानपुर)
 चेपर्मैंन  साहब,  एक  मिनट  में  मृत  कर  के
 स्थगित  कर  दिया  जाय  ।  नहीं  तो  सारे  देश
 में  भ्रम  होगा  कि  माननीय  समर  गुह  जानते

 हैं  कि  नेता  जी  कहां  हैं।  यातो  दस  पर  डिस्क-
 शत  न  हों,  और  अगर  डिस्कशन  हो  तो
 सरकार  की  तरफ  से  जवाब  भी  जाये  और
 बताया  आय  कि  नेता  जी  कहां  हैं  1  मैं  खुद
 विश्वास  करता  हूं  कि  नेता  नी  जिन्दा  हैं  t

 SHRI  SAMAR  GUHA  (Contai):  Mr.
 Chairman,  Sir,  I  beg  to  move;

 “That  this  House  do  consider  the
 Report  1974)  of  the  Commission  of
 Inquiry  into  the  disappearance  of
 Netaji  Subhas  Chandra  Bose,  laid  on
 the  Table  of  the  House  on  the  3rd
 September,  1974,"

 Sir,  a  few  days  before,  the  Prime
 Minister  asked  me  to  give  her  neces-
 sary  information  about  the  where-
 abouts  of  Netaji.  Sir,  it  is  needless
 for  me  to  oblige  the  Prime  Minister
 because  as  I  said  on  an  earlier  occasion
 the  Prime  Minister  knows  much  more
 than  I  do,  in  this  regard.  Also,  it  is
 known  to  her  and  to  many  others  that
 whenever  there  is  any  information
 anywhere  about  Netaji  the  Intelligence
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 men  wise  no  time  to  rush  there,  3
 would  also  draw  the  attention  of  this
 House  that  till  1950,  it  is  on  record  in
 the  bulk  of  the  evidence  of  the  Netaji
 Inquiry  Commission  that  the  British
 Government  and  other  Governments
 have  had  sent  men  to  different  places
 to  find  out  information  about  Netaji
 and  it  is  also  on  record  in  the  evidence
 of  the  Netaji  Inquiry  Commission  that
 till  1962,  Government  of  India  had
 made  many  inquiries  in  different
 places  of  our  country  about  where-
 abouts  of  Netaji.  Sir,  I  do  not  want  to
 say  much  about  it.  But,  I  am  glad
 that  at  least  the  inquiries  about  the
 whereabouts  of  Netaji  by  the  Prime
 Minister  have  done  a  good  service.
 Just  a  few  days  before,  Mr.  Borooah,
 the  Congress  President  of  the  ruling
 faction....

 AN  HON.  MEMBER:  Ruhng  party.

 PROF.  SAMAR  GUHA:  Yes.  ruling
 party.  He  told  me  that  they  have
 decided  ...(Interruptions).  I  will  take
 another  15—20,  minutes.  I  have  my
 anxiety  that  I  may  not  get  a  chance
 again  in  this  I.ok  Sabha.  For  that
 reason.  I  want  to  say  a  few  things.

 I  was  saying  that  Shri  0  K.  Borroaah
 told  me  that  this  vear  Congress  has
 issued  a  circular  fo  observe  Netaji's
 hirthday  all  over  the  country.  Before
 independence,  the  Congress  used  60
 observe  Netaji's  hirthdav  hut  since
 then  officsally—althouch  individually
 many  of  them  observe  it—-at  no  time
 has  the  AICC  over  ohserved  Netaii’s
 birthday.  I  reveat  that  at  least  my
 auervy  and  the  Prime  Minister’s  query
 had  done  a  service  in  fhe  sense  that
 they  are  goine  {to  observe  Netaji's
 birthday  this  year

 SHRI  (FAGANNATHRAQ  JOSHI:
 And  instal  a  statue  also.

 SHRY  HK  K.  L.  BHAGAT:  T  want  to
 correct  mv  hon  friend.  The  AICC  has
 heen  observins  Netaii’s  hirthdav  Tf  has
 issued  a  cirenlar  to  all  Coneress  Com-
 mittees  and  it  has  been  observed.  It
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 is  a  regular  feature  of  our  programme.
 So  what  he  has  said  tis  absolutely

 wrong.

 PROF.  MADHU  DANDAVAT:  Be
 cause  it  was  a  confidential  circular,
 Congressmen  did  not  know.

 SHRI  H.  K.  L.  BHAGAT:  It  is  a
 regular  feature  of  our  programme.
 (Interruptions)

 सभापति  महोदय  भाप  नहीं  समझते
 क्सी  मेम्बर  के  सेंटीमेंट  क्रिस  के  लिए  क्या

 हैं  -  शायद  धाप  को  मालूम  नहीं  कि  प्रो०
 समर  गृह  और  मेर  भी  थनेंटीमेंटस  नेताजी

 सुभाष  चन्द्र  बोस  के  लिए  दया  है।  दिए
 में  नहीं  चाहता  ऐसे  मौके  पर  काई  इम  तरह  की
 बात  कही  जाये  ।

 SHRI  SAMAR  GUHA:  I  do  not
 know  whether  Mr.  Khosla  had  the
 sense  of  responsibility  of  the  task  he
 had  undertaken  by  becoming  the
 Chairman  of  this  Commission.  Other-
 wise,  he  could  not  have  prortuced  this
 report  which  is  nothing  Sut  a_  fri-
 volous  piece  of  document.  It  has
 been  recorded  in  the  evidence  that  in
 December  1945,  Diahatma  Gardhi
 publicly  stated:  “If  somebody  shows
 me  the  ashes,  even  then  I  wil]  not
 believe  that  Subash  is  not  alive’.  Af-
 ter  that,  on  sev2ral  occasions,  he
 made  public  statements  that  he  be
 lieved  that  Netaji  was  alive.  Not
 only  that,  he  went  to  the  extent  of  in-
 structing  the  Bose  family  not  to  per-
 form  the  Sradh  ceremony.  Again  the
 AICC  meeting  in  Bombay  when
 Maulana  Azad  was  the  Congres;
 President,  he  refused  to  pass  an  obi-
 tuary  resolution  on  the  reported
 death  of  Netaji.

 Further  more  on  3  December  1945,
 Pandit  Nehru  mede  a  public  state-
 ment  which  appeared  in  the  Hin-
 dustan  Standard  after  Alfred  Wag—
 a  Canadian  reporter,  showed  a  photo
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 of  Netaji  to  Baldev  Singh,  the  then
 Defence  Minister,  and  to  Panditji  and
 also  to  Sarat  Chandra  Bose,  That
 was  a  picture  of  Netaji  after  the  re-
 porteq  plane  crash.  “That  was  tak-
 en  somewhere  in  Saigon,  After  that,
 even  Pandit  Nehru  made  a  statement
 that  he  had  doubt  about  the  reported
 death  of  Netaji.  Even  in  1962,
 in  a  written  jetter  to  the  elder  brother
 of  Netaji,  late  Shri  Suresh  Chan-
 dra  Bose,  he  said:  ‘There  is  no  pre-
 cise  and  direct  proof  of  Netaji’s
 death”.  Only  passing  of  so  many
 years,  he  added,  contributes  to  cir-
 cumstantial  evidence  of  his  death,

 Then  I  want  to  draw  your  uttcntion
 to  the  fact  that  Shri  Sarat  Chanda
 Bose  not  once  but  several  times  had
 said  “I  have  positive  information  that
 Netaj:  is  ahve,  Netaj:’s  death  story
 is  a  myth”.

 This  gentleman,  Mr.  Khosla,  did  not
 even  have  an  iota  of  the  sen-e  of  res-
 ponsibihty  of  what  he  was  carrying
 on  his  shoulders.  Otherwise,  he  would
 not  have  produced  this  document.
 There  is  8,000  pages  of  evidence  of  224
 persons,  some  cocuments  and  argu-
 ments.  It  took  foi  vears  to  ecmplete
 the  work  of  the  Commission,  J  do  not
 know  whether  ‘he  aw  Minister  and
 the  Cabinet  before  accepting  the  find-
 ings  of  the  Commission  had  gone
 through  those  reoors  and  documents.
 There  was  no  necessity  of  going
 through  the  whole  bulk  of  the  docu-
 ments,  If  they  nad  gone  through  only
 the  evidence  of  the  Japanes  witnesses.
 which  was  only  500  pages  that  was
 enough  to  show  that  there  was  ro
 justification  to  believe  in  the  death
 report  of  Netaji.  In  that  case  there
 would  have  been  no  necessity  for  me
 to  comment  on  the  report.  If  what
 has  been  produced  before  the  Com-
 mission  is  placed  before  a  bench  of
 either  ex-Supreme  Court  judges  or
 present  Supreme  Court  judges  I
 have  no  doubt  about  what  this
 remark  will  be.  They  wil)  say  that
 this  document  of  25  pages  of  Khosla
 Commission  is  nothing  but  an  out-
 Yrageous  example  of  a  judicial
 chimera,
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 Why  is  it  so?  I  have  no  time  to  ex-
 plain  today.  I  have  brought  many
 things  today  but  [  shall  just  make  my
 introductory  speech  today.  I  will  show
 from  the  beginning  to  end  how  fruva-
 jJous,  unfactual,  and  unrelated  to  the
 terms  of  reference  is  this  report  on
 Netaji's  death  and  the  other  related
 facts  there  about.  In  the  findings  Mr.
 Khosla  brought  most  extranious  sub-
 jects  which  were  not  at  alj  related  to
 terms  of  reference  of  the  Commission.
 Out  of  80  pages  dealing  with  the  evi-
 dence  of  witnesses  45  pages  are
 devoted  to  evidence  of  Satyanarayar
 Sinha,  Malhotra,  D:xit  and  another
 S.  M.  Goswami.  Our  brilliant  young
 bar  at  law,  Shri  Gobind  Mukhoty  who
 ig  practising  in  the  Supreme  Court,
 argued  the  case  of  24  days.  He  did
 not  even  once  mention  these  fcur
 witnesses.  But  about  65  pages  of  this
 document  have  been  devoted  to  rub-
 bish  statements  where  there  was
 nothing,  My  friend  Shri  Gobind
 Mukhoty  took  24  days  to  argue.  }
 beg  of  you  on  behalf  of  the  National
 Committee  to  remind  that  it  ic  no
 pohtical  issue  Netaj  is  the  greatest national  hero  of  our  national  struggle. We  must  know.  what  happened  to
 him?  {t  was  our  first  national  duty, the  duty  of  the  national  Government, after  5  August,  947  to  enquire  into
 il.  The  Government  did  not.  T  will

 only
 beg  of  you,  to  bear  with  me

 that  if  I  get  a  chance,  if  I  get  two
 hours  }  will  convince  the  world  that
 Khosla  Commission's  report  was
 nothing  but  just  a  judicial  chimera.
 anatrocious  example  of  a  judicial
 chimera;—from  the  beginning  to  end
 it  is  full  of  contradictions.  He  did
 not  go  deep  into  any  document  or
 evidence;  he  did  not  do  anything  of
 the  kind.

 What  is  the  story  about  the  report
 of  the  plane  crash  iivolving  Netaji?
 The  story  is  that  at  about  2  or  2.30  on
 38  August;  943  Netaji's  plane  crashed
 at  Taihoko.  In  that  plane  there  were

 8  or  9  persons,  alongwith  Netaji Subhash  Chandra  Bose  ang  General
 Shedei  who  was  the  princinaj  escort
 of  Netaji,  According  to  the  plan  of
 the  Japanese  Government  Netaji  was

 3005  L.S.—8.
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 to  be  carried  to  Manchuriu  by  Gene
 ral-Shedei,  as  he  was  a  Manchurian
 export  of  the  Japanese  army.  He
 know  German  and  Russian  alsu.  Then
 there  were  the  pilot,  co-pilot  and  the
 Navigator  and  =  about  8  or  9  persons
 more  in  the  plane.  Altogether  there
 were  3  or  4  persons  in  it,  It  was  a
 bomber  and  there  was  no  seating
 arrangement  in  it.  There  was  no  seat
 belt  also.  What  happened  when  the
 plan  reported  to  have  crashed?  I  will
 show  you  how  contradictory  the  report
 is,  There  was  cound  of  some  explo-
 sion  in  the  plane  and  the  propellar
 fell.  The  plane  nose-~tived.  I  just
 ask  you  to  imagine:  in  a  bomber  plane
 where  there  js  no  seating  arrange-
 ment  and  no  seat  belt  if  that  plane
 nose-diveq  what  will  happen®-—All  the
 person,  will  be  jumbled  together  ४९०
 fore  the  cockpit,  That  will  be  the
 natural  conclusion.  Now,  look  who
 died  in  such  a  circumstances?  Pilot,
 co-pilot  and  navigator.  These  three
 persons  were  to  carry  Netaji’s  plane
 to  Dairen,  Gen.  Shadei  was  to  es-
 cort  Netnji  to  Dairen  in  Manchuria.
 He  alsn  died,  And  who  else  died?
 Died  the  principal  hero  of  the  drama,
 Netaji  Subhash  Chandra  Ruse.  The
 others  on  board  were  all  safe  but  with
 Minor  injuries,  like  noi]  burns,  of
 ear  burns.  uch  =  accidental  coinci-
 dence  of  selective  choice  for  death,-—
 persons  who  were  required  to  be
 killed,  they  were  killed.  Others  mira.
 culously  escaped  with  just  mmor  in-
 juries.  Such  providential  miracle  even
 perhaps  God  cannot  verform,  These
 Strange  things  did  not  strike  Khosla.

 Then  what  about  the  announcement
 of  the  report  of  the  plane  crash?
 Plane  crash  took  place  on  i8th  August, 1945,  On  23rd  an  ainouncement  was
 made  by  Demei  agency  in  Tokyo that  at  8  pm.  a  plane  crash  took place  at  Taihoko  and  Netaji  was flown  to  Tokyo,  where  he  wag  given medical  treatment  in  the  hospital,  but there  he  died  at  midnight.  The  im-
 perial  Headquarters  at  Tokyo  hac: sent  a  signal  to  Saigon  headquarters, In  it  they  reported  that  his  body  was
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 seriously  injured  and  his  body  had
 been  flown  to  Tokyo  by  the  Formosan
 Army  and  the  Formosan  Army  had
 been  asked  to  collect  proof  of  his  death
 in  the  plane  accident.  alongwith  his
 remains,  photographs,  etc.  Then  it
 was  found  that  they  had  done  a  great
 mistake  because  Netaji’s  body  was
 not  flown  to  Tokyo.  The  signals  were
 sent  by  the  Imperial  Headquarters  of
 Japan.  After  five  days  of  the  re-
 ported  plane  crash.  the  news’  was
 broadcast  on®  23rd  August,  not  by
 Japan  but  Aiyer  was  asked  to  make
 the  broadcast  from  Tokyo,  There  was
 a  mistake  in  the  broadcast,  because
 Netaji’'s  reported  body  was  fiown  to
 Tokyo.  but  actually  nothing  was  flown
 to  Tokyo.  On  25th  August  Taiwan
 Shimbhum  reported  something  at
 Taihoko.  I  have  produced  all  these
 documents  before  the  Commission.
 Formosa  Military  headquarters  quick-
 ly  corrected  the  mistake.  A  news
 was  published  in  Taiwan  Shimbhuin
 that  Netaji  died  at  Zero  hour  on  9th
 August  at  Taihoko.

 I  will  not  go  into  details  today.
 When  I  will  give  you  details,  ali  of
 you  will  be  simply  startled  to  know
 how  this  man  Mr.  Khosla  arrived  at
 the  conclusion  unless  he  has  something
 else  in  his  mind.

 The  Government  of  Japan  only  got
 four  documents  ta  produce  before  the
 Netaji  Enquiry  Commission.  They
 said  that  all  other  documents  related
 to  report  of  plane  crash  were  Gestroy-
 ed.  Now,  about  these  four  documents:
 four  signals  they  left  at  Saigon  HQ.
 where  all  the  other  papers,  in
 Saigon  and  Bangkok  were  burnt.  Four
 signals.  Death  certificate  of  C:eneral
 Shedei:  death  certificate  of  Netaji
 Subhash  Chandra  Bose;  another  decu-
 ment  they  produced  is  the  cremato-
 rium  certificate  of  Netaji,  This  is  the
 report  of  the  signal.  I  will  quote
 what  Mountbatten  in  his  diary  and  the
 British  intelligence  in  their  investiga-
 tion  said  about  the  signals  what  was
 the  reason.-—they  argued,—for  leaving
 these  documents  wndestroyed.  when
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 they  destroyed  a'l  other  documents?
 Why  nothing  else  was  left?  Why  they
 left  only  four  signals  about  Subhash
 Bose?  Their  conclusion
 was  nothing  but  3n  attempt  to  mis-
 leading  the  investigation  and  enquiry
 work  about  the  report  of  plane  crash.
 Mountbatten  headquarters  also  inter-
 cepted  a  message  from  Shanghai  sent
 by  a  British  military  inte!ligence  man.
 He  said  in  that  message  that  Netaji
 Bose—according  to  Mountbattan  diary
 was  not  in  the  plane.  Another  plane
 was  sighted:  it  had  gone  back  fawards
 Bangkok.

 I  will  read  all  the  dccuments  men-
 tioned  in  Mountoatlen’s  diary.  These
 four  signals  were  sent  only  to  mislead
 the  British  'ntelligence  men  pursuing
 Netaji.  In  that  signal  there  was  «en
 instruction:  “keep  photographs’  of
 Netaji”.  Shahnawaz  Committee  and
 Khosla  committee  produced  many
 photographs.  these  photugraphs  of  the
 crasheq  plane,  photograph  of  Habi-
 biur  Rahman  sitting  with  bandages
 at  the  side  of  a  casket  reported  as
 containing  MNetaji’s  ashes.  The  Ja-
 panese  could  take  photograph  of
 Habibhur  Rahman:  they  could  take
 all  the  other  photographs.  Do  you
 recognise  this?  Do  they  know
 how  to  take  photographs?

 not

 9.50  hrs,

 [Mr.  SrEAKER  in  the  Chair}

 The  unusually  photo-minded  Japanese
 could  take  photographs  of  other
 things,  but  why  not  of  the  reported
 dead  body  of  Netaji?  Why  have  they
 not  taken  that  particular  photograph?
 The  Government  of  Japan  were  so
 anxious,  So  eager  to  prove  to  the  world
 that  Netaji  really  died,  it  was  neces-
 sary  for  them  to  take  a  photograph
 of  the  body  of  Netaji:  they  could  have
 produced  that  photograph  to  convince
 Anglo-Americans  atout  the  viracity  of
 the  report  of  Netaji’s  deatn.,

 I  will  mention  about  another  signi-
 ficant  thing,  Col.  Uabibnur  Rahman

 was  that  it”
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 was  the  only  Indian  who  was  said  to
 have  accompanieq  Netali.  Whether
 he  really  accompanies  Netaji  from
 Touraine  is  also  a  matter  of  doubt.
 In  his  statement  Col.  Habibur
 Rahman  stated  that  Netaji’s  body  was
 cremated  on  20th  August  1945,  This
 statement  he  wrote  on  24th  August

 “1945  and  said  that  “this  statement  of
 mine  should  be  kept  aiong  with  the
 casket  carrying  {he  ashes’,  When  the
 Japanese  made  the  broadcast,  it  was
 said  that  the  body  was  cremated  on
 22nd  August,  Look  at  the  person!
 The  man  who  was  in  Yaiwan  and
 who  claimed  to  have  accompanied
 Netaji,  the  man  who  claimed  that  he
 was  present  at  the  time  of  Netaji’s
 death  and  cremation,  he  changed  the
 date  within  three  or  four  days.

 These  are  the  photegraphe  of  the
 crematorium  certificate  and  the  death
 certificate  of  Netaji.  In  1956,  the
 Government  of  Japan  with  a  forward-
 ing  note  submitted  these  two  photo-
 stet  copies  of  the  certificates  to  the
 Shahnawaz  Enquiry  Committee.
 Thereafter,  they  have  submitted  them
 to  the  Netaji  Enquiry  Cemmission.
 Harinshah  collected  copies  of  these
 certificates  in  946  from  ‘Taihoko
 and  submitted  them  to  Pandit
 Jawaharlal  Nehru.  This  time  we
 collected  them  from  the  Health  Board
 of  Taipie  and  produced  before  the
 Commission.  The  miracle  of  miracles,
 the  surprise  of  surprises  is  that  when
 these  death  certificate  and  cremato-
 rium  certificate  which  were  subm,tied
 by  the  Government  of  Japan  as  the
 official  document  of  Netaji's  death
 certificate  and  crematorium  certificate
 and  when  they  were  translated,  it
 was  found  that  these  were  not  the
 death  certificate  and  crematorium
 certificate  of  Netaji  but  the  death
 certificate  of  a  44  year  old  Japanese
 soldier  Japan  was  so  eager  ard  so
 anxious  to  prove  to  the  world  that
 Netaji  really  died  But  why  did  it
 not  produce  the  real  death  certificate
 of  Netaji  if  there  was  any  real  death
 certificate  at  all?  What  stood  in  the
 way  of  their  having  a  photograph  of
 Netaji  if  there  was  any  dead  body  at
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 all?

 Sir,  if  you  give  me  two  hours  time,
 l  will  analyse  document  after  docu-
 ment—not  today,  but  next  time  to
 show  how  Netaji’s  death  story  is  a
 myth.

 ‘Gen.  Fuzyara  was  in  charge  of
 one  of  the  sectors  of  the  Imphal  cam-
 paign  and  he  was  one  of  the  inport-
 ant  persons  in  Japan's  military  hier-
 archy  during  war  time,  When  he
 came  to  present  Netaji's  sword—Mem-
 bers  of  Parliament  received  it  in  Delhi
 also—he  was  asked  in  the  Netaji
 Bhavan,  ‘What  do  you  think  about
 Netaji?  Do  you  _  believe  Netaji  is
 alive?”  The  English  transiator  was
 sitting  by  his  side  and  I  quote  what
 General  Fuzyara  said:  “Yes,  yes,  yes.
 We  had  given  enough  hints  to.  the
 people  of  India.  Tke  military  head-
 quarters  in  Tekyo  declared  him  dead
 and  you  accepted  it  through  your
 Parliament.  So  you  and  your  Govern-
 ment  have  something  to  do  about
 it.”

 I  do  not  want  to  argue  und  justify
 whether  Netaji  is  alive.  When  the
 sun  rises,  everybody  sees  the  sun.
 If  th  sun  rises  again,  they  will  see  the
 burning  son  of  India’s  destiny.

 Our  “whole  purpose  in  the  Netaji
 Inquiry  Commission  was  to  disprové
 with  facts.  documents  and  arguments
 that  Netaji  did  not  die  in  any  flane
 crash.  But  I  repeat  that  a  man  like
 Mr.  Khosla  who  sat  over  thirteenth
 the  Commission  of  the  Government,
 having  a  permanent  bungalow,  hav-
 ing  a  permanent  staff,  perhaps,
 aspiring  to  be  the  Chairman  of
 Commission  after  Commission  till  he
 is  alive,  has  produced  such  a  frivilous
 document  and,  I  repeat  further,—if
 the  Government  produce  this  report,
 itls  documents,  arguments  and
 evidence  to  any  Bench  of  the  Judges
 of  the  Supreme  Court,  they  will  Say,
 this  report  is  a  classical,—an  atro-
 ciously  classical,—example  of  a  judi-
 cial  chimera.

 Sir,  I  would  like  to  continue’  the
 next  time  provided  the  House  conti-
 nues.

 a.
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 MR.  SPEAKER:  Yes:  he  may  con-
 tinue  next  time,

 Ce eee

 MR.  SPEAKER:  Now,  there  igs  the
 Resolution  of  Shr:  Shyamnandan
 Mishra.

 SHRI  SIIYAMNANDAN  MISHRA
 (Begusarai):  We  may  take  it  up
 during  the  next  session  if  it  is  the
 pleasure  of  the  House.

 MR.  SPEAKER:  Is  it  the  pleasure
 of  the  Hcuse?

 NON.  MEMBERS:  Yes.

 MR.  SPEAKER:  So,  it  will  be  taken
 up  in  the  next  session.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Sir,  before  you  adjourn  the  House
 sine  die,  J  have  a  request  to  make

 कही  श्राप  को  श्री  तुलभोहनराम  मिल  जाये,
 तो  उन  को  मेरा  नमस्कार  कहना  हैं

 -वक  मति दय:  प्रखर  किसी  मेयर  को  श्री

 मनमोहन  राम  मिल  जाये,  तो  वह  उन  को

 कह  दें  कि  में  श्री  बनर्जी  का  नमस्कार  लिये

 बेठा  हू
 Now,  there  is  no  other  business

 left.  The  session  has  now  concluded.
 This  has  been  a  very  strenuous  and
 eventful  session.

 I  must  say  that  the  problems  in  the
 country  are  the  problems  of  the
 people  and  the  problems  cf  the
 people  would  become  the  problems
 of  the  Members,  Naturally,  when  the
 Members  see  the  people  outside,  the
 people  approaching  them,  and  the
 electorate  is  not  so  small  as  in  any
 other  country—a  Member  of  Parlia-
 ment  represents  a  little  more  than
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 One  million  people  and  a  oig  area
 you  can  imagine  when  such  a  mass
 of  people  fece  him,  he  feals  very
 strongly  about  the  problems  of  the
 people  and  his  feeling’  tries  to  find
 expression  in  this  House  sometimes
 in  a  cool  manner,  in  a  moderate
 manner  and,  sometimes,  the  tempers
 run  high.  Bu:  there  is  nothing  wrong
 in  that  so  long  88  we  survive.  And
 we  must  survive.

 The  democracy  which  runs  through
 many  strains  and  stresses  and  where
 the  people  are  so  vigilant  and  where
 Members  are  so  careful  in  bringing
 the  grievances  and  the  problems  of
 the  people  before  this  House  and  the
 opportunities  are  given  to  them  that
 democracy  is  bound  to  survive  There
 is  no  other  system  in  the  world  bet-
 ter  than  the  system  of  parliamentary
 democracy

 I  thought  I  must  appreciate  it  and
 convey  my  gratitude  and  good  wishes
 to  you.  All  the  best  of  luck  to  you
 Recoup  yourselves;  spend  some  time
 with  your  families

 SHRI  SAMAR  GUHA:  Is  it  the
 Swan-song  of  this  Lok  Sabha’

 MR.  SPEAKER:  You  forget  abou‘
 all  the  problems  for  some  time,  you
 refresh  yourselves  and  come  more
 stronger  fur  the  next  session.

 All  my  best  wishes  and  greetings
 to  vou  for  the  New  Year.  May  God
 bless  you.  May  you  all  flourish.  May
 your  familes  find  you  in  8  very
 happy  mord  when  you  go  back.  All
 my  best  wishes  for  them.  Thank  you
 very  much.

 The  House  stands  adjourned  sine
 die.

 The  Lok  Sabha  then  adjourned  sine
 die,


